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mi mm mum mmiv
Fourth Session of the 1st East Punjab Legislative Assembly 

* Monday* 10th October 1949.

i
' The Assembly met in the Assembly Chamber, Sim la , 2 P . Af.
, oj the clock. Mr* Speaker {The hon. Sardar Kapoor Singh) in the
> chair.

STARRED QUESTIONS AND ANSWERS.

SELECTION FOR L A . S. and L R  vS.

*1142. Chaudhri Kartar Singh ; Will the hon. Premier be 
pleased to state the names of Officers of East Punjab who have been 
selected for {a) I. A. S. and (b) I, P. S ?

The hon. Shri Bhim Sen Sachar : The hon. Member is referred 
to East Punjab Government Gazette Notification Nos. 4496-G-49/ 
45997 and 8657-B, dated the 19th July and 22nd August 1949, res
pectively, copies of which are laid on the table.

No* 4496-G-49/4 5 9 9 7 The Governor of East Punjab zs pleased 
to make the following promotions to the cadre o f the Indian Adminis
trative Service in East Punjab : —

Name From To
With
effect * Remarks
from

1. Shri Ram Nath Extra Assis Deputy 27th June"!
Luthra tant Com Commis 1949 f

missioner,
Substantive

sioner, Sub 1
stantive ii

permanent: permanent i2. Shri Kanhaya Do. Do. Do* j xAgainst
Lai

3. S. Narindar Do. Do.
^existing 

Do. I vacancies
Singh

4, Shri Roshan Do. Do.
j

Do. |
Lai

5. Shri Mangat Do. Do,
r

Do. j
Rai 1j

No. 8657-B.— The Governor af East Punjab is pleased to appoint 
the following Deputy Superintendents of Police to the Indian Police



[ Premier ]
Service (Superintendents of Police, Time scale) by promotion in the 
existing vacancies with effect from the 15th August, 1947 :—
1. Ch. Ram Singh, Officiating Senior Superintendent of Police,

Amritsar.
2. Mr. A. K. Kaul, Officiating Superintendent of Police, Ambala.
3. S. Dildar Singh, Officiating Superintendent of Police, Gur-

daspur.
4. S. Sri Ranbir Singh Chadda, Officiating Superintendent of Police,

Simla.
5. S. Narindar Singb, Officiating Superintendent of Police,

Ludhiana.
6. L. Sant Ram, Officiating Superintendent of Police, Rohtak.
7. Ch. Bhim Singh, Officiating Superintendent of Police, Jullundur.
8. L. Bishamber Das, Officiating Superintendent of Police (Assis

tant Inspector General, Government, Railway Police).
9. L. Sardari Lai, Officiating Superintendent of Police, Assistant

to the Deputy Inspector General of Police, Criminal Investiga
tion Department.
Chaudhri Kartar Singh : Is it in the knowledge of the Govern

ment that certain cases of corruption were pending against an Officer, 
who was recommended by it to the Central Government for promo
tion to the I. A. S. and that no information to this effect was passed 
on to the Central Government ?

Mr. Speaker : The hon. Member has asked the names of the
officers only. So this question does not arise out of the original 
question.

Pandit Durga Chand Kaushish : May I know as to how many
officers, who have been promoted to the I. A. S. are nearing the age 
of retirement ?

Mr. Speaker : This question again does not arise. Next ques
tion please.

(i) 2  ] EAST Pl|WJAB LEGISLATIVE ASSEMBLY [iOTH OCT. 19 4 9 ]

ARMS LICENCES.
*1146. Shri Virendra : Will the hon. Premier be pleased to state 

whether it is a fact that the Government have issued instructions 
to District Authorities that Arms Licences should not be granted only 
on the recommendations of the Members of the Assembly ; If so, 
the reasons therefor ?

The hon. Shri Bhim Sen Sachar :
Yes. Enquiry by Police is also essential as it is not desirable 

to relieve district authorities of their responsibility to ensure that 
arms do not fall in the hands of undesirable persons.

MEMBERS Or THE PUBLIC RELATIONS COMMITTEES.
*1147. Shri Virendra : Will the hon. Premier be pleased to

state :—



(a) the names of the members of the Public Relations Com- 
mittees in various Districts ;

(b) the powers and functions of these Committees ?
The hon. Shri Bhim Sen Sachar:
<a) and (b) A statement is laid on the table.f

STARRED QUESTIONS AND ANSWERS [ ( i )  3

AGE LIM IT OF GOVERNMENT SERVANTS FOR 
RETIREMENT.

*1148 Shri Virendra: Will the lion. Premier be pleased to 
state :—

(a) Whether the Government has taken any decision to fix 
the age of retirement of Government servants ; If so, the 
age limit fixed for the purpose ;

(b) What steps, if any, have been taken by the Government
to implement their above referred to decision ?

The hon Shri Bhim Sen Sachar :
(a) The assumption made by the hon. Member appears to be 

that there was no age for compulsory retirement fixed previouslv 
for Government servants. This is not so. as necessary provision 
in this behalf already exists in the rules. Government have, however, 
recently reconsidered the general question of extensions beyond 
the age of 55 years and have decided that extensions in service after 
the age of 55 years should only be allowed in exceptional circum
stances where it is necessary in the public interest.

(A) The above decision has been communicated to all depart
ments of Government with suitable instructions, and amendments 
to the rules have issued.

Pandit Durga Chand Kaushish : Is it a fact that in case of
Administrative Services of the East Punjab University the age has 
already been raised to 57 years ?

Mr. Speaker : The Government is not concerned with the
University ; so the question does not arise,

RE-EMPLOYMENT OF RETIRED GOVERNMENT
SERVANTS,

*1149. Shri Virendra: Will the hon. Premier be pleased to
state the number and names of retired Government servants, who 
have been re-employed by the Government since 15th August 1947 
together with the reasons therefor ?

The hon. Shri Bhim Sen Saehar :
(a) The number of retired Government servants who have been 

re-employed by Government since 15th August 1947 is 366. Out 
of this number about 5o have since been discharged. It would serve 
no public interest to recount the names of the Government servants 
re-employed.

t  Kept in the Library.
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[Premier ]
These Government servants have been re-employed for the 

following reasons
(i) Shortage of trained and experienced men ;
(it) Shortage of qualified and experienced technical men in 

certain departments and non-availability of such men from 
among displaced persons from West Punjab ; and

{tit) Inadvisability of employing young men as a temporary 
measure for a few months only in vacancies which have 
got to be filled as a result of a competitive examination 
or through the Public Service Commission.

Services of re-employed personnel will be terminated as soon 
as the exigencies of the service permit.

NON-AVAILABILITY OF PRINTED REGISTERS OF 
DEATHS AND BIRTHS.

*1156. Sardar Sajjan Singh.: Will the hon. Minister for finance
be pleased to state :—

(a) whether the Government is aware of the fact that printed
registers of deaths and births have not been made avail
able in the Police Station, Sarhali, District Amritsar, since 
22nd March 1949 ;

(b) whether it is a fact that no entry of births and deaths
has been recorded in the aforesaid police station since 
22nd March 1949.

(<c) whether it is a fact that the Police Officer Incharge, Sarhali 
Police Station reported to the District Authorities about 
the non-availability of the aforesaid registers in the month 
of March 1949 ;

(d) whether it is a fact that neither printed registers for births 
and deaths were supplied by the Civil Surgeon, Amritsar, 
nor the police was allowed to purchase papeis and prepare 
registers of deaths and births ; if so, the reasons for the 
same ;

(e) what steps, if any, does the Government purpose to take
in the matter ;

(/) whether there is any other police station in Amritsar 
district where no record has been kept of births and deaths 
on account of non-availability of registers ;

(^) the date since which these registers are not available in 
each of the police stations of Amritsar district ;

(h) whether in any of the police stations of Amritsar district,
the police officer had to purchase the papers for the above 
referred to purpose from his own pocket ; if so, the names 
of such officers with the quantity of papers used by each 
of them during the years 1948 and 1949 respectively ;

(i) whether any payment was made by the Civil Surgeon
concerned for the papers purchased to prepare these



registers at the different police stations ; if not, the reasons 
for the same ?

The hon. Dr, Gopi Chand Bhargava :
(a) Registers of births and deaths were available at the Police 

Station, Sarhali (District Amritsar) till the end of April 
1949.

(b) Yes, but since May 1949.
(c) No, The Senior Superintendent of Police, Amritsar, 

requested the Civil Surgeon, Amritsar, for supply of the
. Registers towards the end of July 1949.

(d) The Station House Officer, Sarhali, was permitted to 
purchase paper for the registers. The Senior Superintend 
dent of Police, Amritsar, was asked to instruct to use manu
script forms till receipt of the registers.

(e) The Superintendent, Government Printing, East Punjab, 
who was asked to supply the registers, was able to supply 
the necessary forms to the Superintendent of Police by 
about th-i middle of August 1949.

( / )  No.
(g) There has been a general demand for the registers since 

after partition. Entries were being made on the 'old 
registers excepting at Sarhali, where the register was 
exhausted in May 1949.

(h) A sum of Rs. 4 was spent by Moharrir H. C. Jagir Singh 
(Police Station, Ajnala) from his own pocket for the pur
chase of a register. The Station House Officer has been 
asked to sumbit the bill,

(i) No payment was made by the Civil Surgeon, Amritsar, as 
no bill or representation for the same was submitted to him=

STARRED QUESTIONS AND ANSWERS [ (l)  5

FAMILY ALLOWANCE FOR COMMUNISTS OR 
KISAN DETENUS,

*1181. Pandit Moham Lai Datta ; Will the hon. Premier be 
pleased to state :

(a) the number of applications for family allowance made by 
the Communists or the Kisan Detenus so farfc;

(b) the number of such applications, if any, granted so far ;

(c) the names of such persons who have so far been granted 
family allowance ;

(d) the names of such persons whose applications for grant ol



[ Pandit Mohan Lai Datta ] v
family allowance are still under the consideration of the 
Government ?

The hon. Shri Bhim Sen Sachar :

(а) 162;
(б ) 36 ; and

(c) if the hon. Member is interested in any person, the requir
ed information wiU be supplied,

(d) 32 applications are pending enquiry. If the hon. Member 
is interested in any person, the required information will be supplied.

Mehta Ranbir Singh : May I know the policy of the Govern
ment regarding the grant of family allowances to the detenus ?

Premier : The question does not arise.

Mehta Ranbir Singh : I maintain that it does.
Minister for Finance : The policy is to give family allowances 

to the deserving cases.

Shri Bbagat Ram Chodha : May I know if it is the intention
of the Gevernment to allow them to subsist or to put an end to their 
li ves ?

Mr. Speaker : Disallowed.
Shrimati Sita Devi : Will the hon. Premier please tell us 

whether the allowance fixed by the Government was commensurate 
with the acute dearness prevaling at present ?

Mr. Speaker : The question does not arise.

(i)  6 3 EAST PUNJAB LEGISLATIVE ASSEMBLY [iOTH OCT 19 49 ]

BADMASHES NO. 10.

*1184. Pandit Mohan Lai Datta : Will the hon. Premier be 
pleased to state :—

(a) the number of Badmashes No. 10 in each District of this 
Province before and after the 15th August 1947, respec
tively ;

(b) the grounds on which a person’s name is brought on regis
ter No. 10 kept by the Police ;

{c) whether the Police Department maintain a list of 
Badmashes No. 10 in each Police Station of the Pro
vince ?



The hon. Shri Bhim Sen Sachar :
(a)

STARRED QUESTIONS AND ANSWERS [ ( i )  7

No. of Badmashes
District before

15-8-47
after

15-8-47

1 Hissar 450 368

2 Rohtak 574 461

3 Gurgaort 361 348

4 Karnal 833 640

5 Ambala 927 735

6 Simla 20 13

7 Hoshiarpur 467 487

8 Jullundur 450 310

9 Ludhiana 484 360
10 Kangra 133 137

11 Ferozepore 1046 607

12 Gurdaspur 445 447

13 Amritsar 1765 1417

(b) as explained in Polios Rule 23.4, a copy of which is placed 
on the table of the house.f

(c) yes.
Pandit Mohan Lai Datta : May I know whether black-marketers 

can be placed in the category of No. 10 bad characters ?

• Premier : The hon. Member may give notice for this.

ACCEPTANCE OF IN VITATION TO TEA AND DINNER
BY MINISTERS

*1186. Pandit Mohan La! D atta : Wiil tiie hon. Premier be
pleased to state whether Government have issued instructions that 
hon. Ministers while on tour in the districts should not accept tea 
parties and dinners from private individuals and officers of the 
Government ; if so, whether these instructions are being observed ;

The hon. Shri Bhim Sen Sachar : Government have not issued 
any such instructions. I have, however, suggested to my colleagues

fKept in the Library



[ The hon. Shri Bhim Sen Sachir ]
that in deference to the wishes of the public in the matter they 
should abstain from accepting invitations from public or private 
individuals when out on tour.

( i )  8 3 EAST PUNJAB LEGISLATIVE ASSEMBLY [iOTHOCT. 1 949]

DISTRICT MAGISTRATES ORDERS’ TO D. B B. L., GUN
Lic e n s e e s .

*1211. Mehta Ranbir Singh • Will the hon. Premier be pleased 
to state whether it is a fact that the District Magistrates of Kangra, 
Ludhiana and of other districts have made it compulsory for all D. B. 
B. L., gun licencees to take game’s licence as well ; if so, the names 
therefor ;

The hon. Shri Bhim Sen Sachar : The hon. Members’ question
would appear to suggest that some instructions have been issued 
recently. This is not so. Instructions on the subject were issued 
as far back as 1937 in accordance with which aU licence-holders for 
possession of arms for the purpose of sport are required to take out 
shooting licenses, but licence-holders for the purpose of protection 
and for display as distinct from sport are not required to take out 
shooting licences:

Mehta Ranbir Singh : Mayl know whether the former District
Magistrates of Kangra and Ludhiana issued instructions making it 
compulsory for all D. B. B. L., gun licensees to take sport licence 
as well. ?

Prem ier: I have stated in my reply that instructions are
already in existence since 1937. No new instructions have been 
issued.

Mehta Ranbir Singh: My definite question is whether the
District Magistrates of Kangra and Ludhiana have issued any instruc
tions or not ? Have they issued any instructions to the clerks concern
ed ?

V

Premier : If the hon. Member can supply any information on
this point, I shall be thankful.

RECOVERY OF ILLICIT ARMS.
*1222. Shri Rattan Singh Tabib : Will the hon. Premier be

pleased to state : —
(a) the' number of weeks observe’d in connection with the 

recovery of illicit arms from 15th June 1948 to ) 4th June 
1949 in the Province ;

(b) the number of arms recovered during these weeks in 
Ambala District ;



(c) the number of arms recovered during other ordinary 
days, excepting the above-mentioned weeks in Ambala 
District ?

The hon. Shri Bhim Sen Saehar :
(a) 47 weeks ;
(b) 345 ;
(c) 80.
*1223. Shri Rattan Singh Tabib : Will the hon. Premier be

pleased to state :—

(a) the number of weeks observ ed by the Police ill connection 
with Section 109, Criminal Procedure Code, during the 
period from 15th June 1948 to 14th June 1949, in the Pro
vince ;

(b) the number of persons detained under Section 109 of the 
Criminal Procedure Code, in the Province during the above- 
mentioned period ;

(c) the number of persons detained during the above-men
tioned period in Simla and Ambala District Police Stations, 
respectively.

The hon. Shri Bhim Sen Saehar :

(a) Special weeks were observed by the following Districts 
only as indicated against each.

STARRED QUESTIONS A N D  ANSWERS [(x) 9

1. Gurgoan ... 12 weeks

2. Ambala 5 ,.

3. Hoshiarpur -. 4 „
4. Amritsar ... 4 „
5. Gurdaspur 4... c 35

6. Ludhiana 1 week

Total ... 30 weeks,

(b) 3738 persons :
(c) (i) Simla District 15 :

(ii) Ambala District 650.

GROW MORE FOOD DRIVE.
*1233. Pandit Shri Ram Sharma : Will the hon. Minister for

Development be pleased to state :—

(a) whether Government has come to a decision to help^the 
tenantjs-at-wili in the interest of the grow more food 

drive ;



(b) what steps the Government have taken so far in this con
nection ;

(c) when will the Government take steps to amend the law to 
stop ejectments ?

The hon. Sardar Gurbachan Singh Bajwa :
(а) Government has not yet come to a decision of its agrarian 

pobcy. However, in the interest of grow more* food drive. Deputy 
Commissioners have been authroised to lease evacuee lands which 
have not so far been allotted and which are lying vacant to locals on 
rent which will be six times the land revenue. The rent for evacuee 
lands (not yet allotted) sown by refugees will be two and a half 
times the land revenue. Deputy Commissioners have also been asked 
to see that no land which was cultivated previously is left unsown 
due to landlord tenant controversy Landlords should be persuaded 
to lease out such lands to tenants at will.

(б ) and (c) A decision on the question of agrarian policy is 
under Government consideration.

Pandit Durga Chand Kaushish : If the Government has not
yet come to a decision on its agrariar policy, do I take it that all the 
announcements made by the Ministers on this subject stand can
celled ?

(i)  IOj EAST PUNJAB LEGISLATIVE ASSEMBLY [loTH OCT 1 949]

ejectm ents OF TENA nTS.
*1234. Pandit Shri Ram  Sharma : Will the hon. Premier be 

pleased to state whether he recently expressed the intention of this 
Government to promulgate an Ordinance to stop ejectments of 
tenants ; if so, the hitch in the way to do so ?

The hon. Shri Bhim Sen Sachar : Yes, but before resorting to 
fresh legislation it was considered advisable to settle the disputes 
between landlords and tenants with the help of executive authorities. 
Besides representatives of landlords also offered to set matters right 
without legislative pressure. I am glad to say that these efforts have 
produced the desired result and consequently the issue of the Ordi
nance has been postponed for the present.

Pandit Durga Chand K aushish: Since the hon. Premier is
satisfied with the result of these negotiations, may I know if the idea 
of promulgating the Ordinance has been totally given up or has it 
been merely postponed ?

Premier: My answer is perfectly clear. ‘The Ordinance has
been postponed in the hope that it will not be necessary to promul
gate it.

Pandit Durga Chand Kaushish : Is there any doubt in the
mind of the hon. Premier which leads him to think that it might 
become necessary to isfeue the Ordinance.

Premier : I am afraid there are reasons to take up that attitude.
It is possible that injudicious acts of certain landlords might compel 
the Government to resort to a measure of this type.

Pandit Durga Chand K aushish : May I request the hon.
Premier to place before the House the activities of those landlords 
to whom he has taken such a strong exception ?



Premier: I shall be giad to take my lion, Friend into my
confidence if he spares a little time to meet me.

Pandit Durga Chand Kaushish : I am at the disposal of the 
hon. Premier, but may I request him to take the House into his 
confidence ?

Mr. Speaker : That is a suggession.
Chaudhri Kartar S in gh : Will the hon. Premier please state

whether in a public meeting at Hissar he made an announcement 
about the promulgation of an Ordinance to stop the ejectment of 
tenants ? What were the reasons for not promulgating that Ordi
nance afterwards ?

Premier : While l was touring the district of Hissar, I found
that certain landlords h id ejected tenants from their lands forcibly 
and without any adequate reasons. The conditions at that time 
were such that it was felt necessary to take some such steps with 
a view to affording help to those tenants who had been ejected by 
their landlords and who had been paying their land revenue regularly 
and who had no arrears of land revenue due from them. I had 
expressed the hope that the landlords would help the Government 
in solving this problem without the necessity of promulgating an 
Ordinance. I am glad to notice that the conditions have improved 
to a great extent even without any Ordinance.

Captain Ranjit S ingh : May L know from the hon. Premier
the definition of the term ^adequate reason” is it necessary to give 
“adequate reasons’’ in ejectment suits under the Tenancy Act for 
the ejectment of tenants ?

Premier: If my hon. friend feels the necessity of any legal
help, I can ask my Law Officers about it.

Chaudhri Kartar Singh : Is it a fact that the announcement
which the hon. Premier made in a public meeting at Hissar on the 
subject of promulgating an Ordinance was made by him without 
consulting his colleague, the Revenue Minister and other Members 
of the Cabinet ?

Mr. Speaker: Disallowed.
Pandit Mohan Lai D atta : is it a fact that in spite of the

executive instructions from the Government the practice of ejectment 
of tenants by the landlord still continues ?

Premier : I can assure my hon. Friend that if conditions take
such a turn as to necessitate the promulgation of an Ordinance and 
also if the hon. Member co-operates with the Government in this 
respect, such a step would surely be taken.

Dr. Lehna Singh S e th i: Is the hon. Premier aware of tin
fact that the people of the districts of Ferozepur and Hissar are not 
satisfied at all and that they feel the necessity of this Ordinance 
being promulgated ?

Prem ier: If what the hon Membor has stated is correct, I
would like to inform him that we will discuss this matter in the 
party meeting, and arrive at some decision.

STARRED QUESTIONS AND ANSWERS j*(l) I I



Pandit Shri Ram Sharm a: May I ask the hon. Premier to
quote facts and figures which have led him to believe that this work 
has been accomplished satisfactorily and that there is no necessity 
of promulgating an Ordinance ? i would like to know the number 
of ejectments that have been prevented by issuing executive 
instructions ?

Premier : 1 want notice for supplying this information.
Pandit Durga Chand K aushish: May I know if it is a fact

that after the Premier’s announcement at Hissar, the Revenue depart
ment submitted a report saying that the number of ejectments in 
the present yeir was the least as compared to that in the past eight 
years and that there was no forcible ejectment in Hissar or Feroze- 
pur ? If that be so why did the G >vernment stick to its policy of 
promulgating an Ordinance and made an announcement; to that 
effect through the Public Works Minister ?

Premier: I do not think I can usefully add any thing to the
very clear answer I hive already given to the question. If there are 
circumstances justifying the resort to this special legislation Govern
ment will not hesitate to proceed with it.

Pandit Durga Chand K aushish: Since there appeared to be
no provocation for such an Ordinance as it was abundantly clear 
from facts and figures supplied by Revenue Officers, why did the 
Government take such a step at all ? Was that action based on poli
tical considerations or something else ?

Premier : It was based on facts wh ch perhaps will not appeal
to my hon. Friend. It was based on the facts disclosing hardships 
inflicted on the poor tenants.

Pandit Durga Chand Kaushish : Will the hon. Premier be good
enough to place those facts before the House since that has not 
been done so tar in spite of repeated requests from the members of 
the Land Reforms Committee and other sections of the public ?i

Premier: If the hon. Member gives notice I shall give him
the required information.

Pandit Durga Chand Kaushish : My notice has been there for
the last four months.

Pandit Mohan Lai Datta : Is it not a fact that the Ordinance
was not issued owing to the pressure of the landlord members of 
this House ?

Mr. Speaker : No reflections, please.
Captain Ranjit Singh : Is it a fact that in a press conference

the Minister for Public Works had stated that there was a difference 
of opinion in regard to this matter in the Cabinet ? Did he also 
disclose the names of those Members of the Cabinet who were 
opposed to the issuing of this Ordinance ?

Mr. Speaker : The hon. Member knows it better that the pro
ceedings of the Cabinet meetings are not to be made public.

Sardar Swaran Singh : He is never serious in such matters.
Chaudhri Suraj Mai : You cannot take him seriously.

(Laughter).

(i)  12] EAST PUNJAB LEGISLATIVE ASSEMBLY [lOTH OCT. 19 ^9]



STARRED QUESTIONS AND ANSWERS L‘(I) *3
Pandit Durga Clianh Kaushish : Is it a fact that during the

last eight years the number of ejectments for the last year is 
minimum ?

Mr. Speaker : That question has already been replied to.
Pandit Durga Chand Kaushisb : He has not replied to it
Mr. Speaker ; 1 cannot compel him to do so.
Premier : I want notice for that.
Pandit Durga Chand Kaushish ; i know you will take shelter 

behind this plea.
"1237. Pandit Shri Ram Sharma : Will the hon. Premier be

pleased to state : —
(a) when it was noticed tor the first time by the Government 

that punctuality in attending Government Offices was not 
usually observed, and there was slackness in the work in 
Government Offices and what steps were taken to put a 
stop to this state of affairs, and with what results;

(b) whether any account is kept of the surprise visits by the 
higher authorities ; if so, the names oi the Officers who 
have so far made such surprise visits together with the 
number of times they made such visits ?

The Hon. Shri Bhim Sea Saehar :
(а) On 11th June 1949. Instructions were issued to ail Heads 

of Departments in Simla, to take steps to ensure that a 13 Officers 
and subordinates reached office in time and started work punctually 
at 10 a . m . These instructions were followed by further instructions 
to all Heads of Departments, Commissioners of Divisions, District 
and Sessions Judges and Deputy Commissioners in the Province ask
ing them to pay surprise visits to the offices under their control at 
least once a month and, during these visits, to make test checks to see 
that there were no arrears of work with officials, that everybody was 
punctual in attendance and that the atmosphere in the office gave an 
impression of efficient work, disciplined conduct and general tidiness. 
They were also asked to issue, after paying these visits, necessary 
instructions for the removal of defects or irregularities revealed by 
the visits. These instructions appear to have had the desired effect 
in toning up the administrative machinery.

(б ) Yes ; it is regretted that the amount of labour involved in 
the collection of this information will not be commensurate With the 
benefit that may accrue.

Pandit Shri Ram Sharma : Will the non. Premier please tell
us whether any officials were given warnings or some other punish
ments for breach of these instructions ? Are there any such cases on 
record ?

Prem ier: As the reply to this question will entail enquiry
from all the District Authorities, the hon. Member wili realise that it 
is manifestly not possible to supply this information without pre
vious notice.



I. C. S. OFFICERS.
*1238. Pandit Shri Ram Sharma : Will the hon. Premier be

pleased to state :—
(a) the number of I. C. S. Officers, whose services have been 

transferred from the Province after the partition during 
the previous iand present Ministry, respectively ;

(b) the number of I. C. S. Officers, who came to this Pro
vince for service after the partition ?

The hon. Shri Bhim Sen Sachar :
(a) Five and four, respectively ;
(b) Thirty-eight.

RESERVATION OF VACANCIES IN THE P. C. S.
FOR HARIJANS.

*1241. Chaudhri Mehar Chand : Will the hon. Premier be
pleased to state :—

(a) the total number of posts in the cadre of P. C« S., (Exe
cutive Branch) at present ;

(b) the number of Harijans among them ;
(c) the total number of vacancies in the P. C. S. cadre that 

have been filled during the present and the last year 
separately ;

(d) the number of vacancies of P. C. S., that have been filled 
by nomination or by promotion from the Tahsildars and 
from the ministerial staff during the period referred to 
above ;

(e) the number of vacancies of P. C. S, that have been offered
to Harijans ; ^

< /) whether the decision of Government to reserve 15 per 
cent, of services for Harijans applies to the recruitment 
of P. C. S. Officers ; if so, the number of vacancies of 
P. C. S, that have been or were reserved for Harijans dur
ing this and the last year ?

The hon. Shri Bhim Sen Sachar :
(a) 187.
(b) Nil.
(c) and (d) No recruitment was made to the (?) P. C. S. (Exe

cutive Branch) in 1948. The P. C. S. Officers recruited to the Exe
cutive Branch in 1949, on various registers are as follows :—

(1) Register B (Competition) =  10.
(2) Register A-I (Tahsildars) = 1 2 .
(3) Register A-II (Ministerial

Government Servants) =  5.
(e) Out of six vacancies on Register A-II one has been earmark

ed for Harijans.

(i) 14 ] EAST PUNJAB LEGISLATIVE ASSEMBLY [iOTH OCT. 19 4 9 ]



( / )  Government have not yet taken a decision about the per
centage to be reserved for Harijans, though the matter is under their 
active consideration. Accordingly the second part of the question 
does not arise.

Pandit Sim Ram Sharm a; Has the Government taken a 
decision that 15 per cent of services will be reserved for the 
Harijans ?

Premier : The Government has decided to give represtation
to Harijans on the basis of the ratio of their population and with 
the information that is at present available their ratio comes to 
about 14.7 per ceat. But the number of Sikh Harijans out of them 
is not known. In the absence of correct figures it can not be said 
with any amount of precision what percentage will be fixed each for 
Hindu and Sikh Harijans. However, the Government have 
decided to reserve 15 per cent of services for scheduled caste Hindus 
and Sikhs for the present.

Pandit Shri Ram Sharma ; May 1 know whether the decision 
of the Government has been given effect t© ; if not, from what date 
will it come into force ?

Premier : The Government has taken a decision and the
instructions have been issued accordingly,

Chaudhri Sundar Singh : May I know whether the recruit
ment of one Harijan from the ministerial staff out of the 27 P. C. S 
Officers that have been recruited is on the basis of 15 per cent ?

Premier : The recruitment was to be made on the basis of
competitive examination. I am not aware how the competitive 
examination was held before this Government came into power or 
if there were any Harijan candidates for the posts in the cadre of 
P. C. S. Moreover, this rule of 15 per cent was not applicable at 
that time. There is one register A-I (Tahsildars). But there are 
not so many Harijan Tahsildars that the vacancies of P. C S., 
could be filled by promotion from them. There is another
Register A-I I (Ministerial Government Servants), We have not 
filled these posts out of the number of persons who were recom
mended but we called for the names of suitable Harijan candidates 
who could be promoted to these pjsts. Out of the six vacancies on 
Register A-II one has been earmarked for Harijans.

Captain Ranjit Singh : Was there any Harijan candidate for
the posts in P. C. S. cadre that have been filled by nomination or 
promotion from the ministerial staff ?

Premier : I have already replied to this question.
Captain Ranjit Singh : Is it a fact that the hon, Premier 

has nominated his personal assistant as P. C. S, Officer ?
Premier : This is not against any Harijan vacancy.

Chaudhri Sundar Singh : May I know if because a suitaoie
candidate was not forthcoming from Tahsildars, the Government 
had to take recourse to recruitment from the ministerial staff. Is 
the Government prepared to make up the deficiency in the former 
category now ?

STARRED QUESTIONS AND ANSWERS | ( i )  1 Ui



Prem ier: The Government had not taken a decision about
the percentage to be reserved for Harijans then. The decision has 
been taken only now.

Master Gurbanta Singh : May I inform the hon. Premier that
the Heads of Departments do not recommend the names of Harijans ?

Premier : If the hon Member can bring to my notice any
particular instance, I shall make an enquiry. The Government 
have issued instructions to all Heads of Departments to recommend 
the names of suitable Harijan candidates for nomination as P. C. S. 
Officers.

Master Gurbanta Singh : I have already written two letters
to the hon Premier bringing to his notice certain cases where the 
Heads of Departments did not recommend the names of Harijans. 
May I know if any enquiry was made by the Government ; if so, 
with what result ? Is it not a fact that instead of a Harijan the hon. 
Premier has nominated his own Personal Assistant as P. C. S. 
Officer ?

Mr. Speaker : It is not a relevant question.
Master Gurbanta Singh : May I know if because suitable

candidates were not available from Tahsildars recruitment to P. C. S. 
was made from the ministerial staff ?

Premier : Suitable candidates were available from the minist
erial staff. From the list of candidates th it is submitted to the 
Government, the Government have to judge the suitability of 
each candidate.

Mehta Ranbir Singh : Is the Government prepared to make
up the deficiency in the category of Tahsildars now if suitable 
candidates are available ?

Premier: The Government have now decided to reserve 15
percent of services for Harijans.

Shri Dev Raj S e th i: The hon. Premier has stated that 15% of
services have been reserved for Harijans. May I know what was 
the percentage before this new decision was taken and why the 
number of vacancies in the P. C. S. cadre have not been filled 
according to that percentage ?

Premier : The Government had not taken any decision before
to reserve 15% of services for Harijans.

Captain Ranjit Singh : Is it not a fact that Mr. Tuli personal
Assistant to the hon. Premier, was not originally recommended but 
when the hon. Premier took charge of his office he was nominated 
and consequently one Harijan had to be dropped ?

Mr: Speaker: Disallowed.

Chaudhri Kartar Singh: Has the question of 15 per cent
representation of Harijans in services been decided upon by the 
hon. Premier himself in his descretion or after consultation with the 
Advisory Board ?

Prem ier: It was so decided after consultation with the
Advisory Board.
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Chaudhri Kartar Singh : May I know, why this decision has

been made public, when the consideration of representation of other 
communities is still pending ?

Premier : We did so in defence to the wishes of Hon.
Members.

Chaudhri Kartar Singh : Is it a fact that the Chief Secretary
to Government has issued a circular explaining the Government 
position m relation to communal representation before the Advisory 
Board has taken any decisions ?

Parliamentary Secretary (Sardar Baehan Singh) ; As during 
the last Sessions this Assembly recommended that services should be 
duly apportioned between the residents of the urban and the rural 
areas, advice was sought of the Legal Advisor to the Government of 
India. He replied that the draft constitution did not permit 
any such apportionment and this advice .was made known in the 
circular.

c o m m u n is t s .
*1256. Shri Bhagat Ram Chodha 2 Will the hon, Premier ot 

pleased to state :—
(a) the total number of Communists confined in Jails a*, 

present ;
(b) the number of those confined in jails for the last one and 

a half year ;
(c) the number of those who were granted family allowance;
(d) the total number of Communists detained in their own 

villages ?
The hon* Shri Bhim Sen Sachar :
(a) 230, on 26th September 1949.
(b) 60,
(c) 35 upto 26th September 1949.
(d) 34 restricted to their villages or home districts*
Lala Bhagat Ram Chodha : Has any allowance been fixed for

those persons who have been confined to their houses and are, there
fore, forced to sit idle ?

Premier : If the hon. Member cites a definite case, l shall
inquire into it.

Lala Bhagat Ram Chodha : Has an allowance been given if*
any case ?

Premier : Notice is required for such a question.
*1257. Shri Bhagat Sam Cliodha : Will the hon. Premier be

pleased to state :
(a) the total number of Communists whose cases have so tm 

been sent to the Tribunal for examination ;
(b) how many of them have been released so far ?



The hon. Shrl Bhim Sen Sachar :
(a) 268 ;
(b) 55.
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MRS. SUDAGAR SINGH.
*1265. Dfr. Sant Ram Seth, : Will the hon. Premier be pleased 

to state :—
(a) whether it is a fact that Mrs. Sudagar Singh was working 

as Deputy Superintendent, Women’s Jail, Lahore, before 
partition ;

(b) whether it is also a fact that before partition she belonged 
to a permanent cadre of the department concerned ;

(c) whether it is also a fact that at the time of partition, the 
East Punjab Government undertook to absorb all the 
Government servants who opted for East Punjab ; if so, 
has she been provided with a post in the East Punjab ; if 
not, the reasons therefor ?

The hon. Shri Bhim Sen Sachar :

(a) yes.
(b) yes.
(c) First part.—Yes.
Second part.—Yes. She was appointed Superintendent, Reform

atory School, Delhi. On the shifting of the School to Hissar, she 
was ordered to take over charge of the Reformatory School at Hissar. 
For her refusal to comply with that order, she has heen suspended, 
pending a departmental inquiry.

Dr. Sant Ram Seth : When was this offer made ?
Premier : I do not think the exac-t date will be of any avail.
Sardar Swaran Singh : Is it a fact that this offer relates to an

institution which is situated within Men’s Jail ?
Premier : The hon. Member knows where the institution is

situated.
Mr. Speaker : The hon. Member might be knowing it, but the

other hon. Members of the House do not know it.
Sardar Swaran Singh : Is it a fact that the place where Mrs.

Saudagar Singh was asked to work is situated within the precincts 
of a men’s jail ?

P rem ier : Yes.
Sardar Swaran Singh : Is it also a fact that to reach that ins

titution one has to pass through men convicts ?
Prem ier: Yes.
Sardar Swaran Singh : Is it a fact that the going of a lady 

through a passage which passes in the neighbourhood of male con
victs was something which was extremely undesirable ?
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Premier : It will all depend on the facts of a particular case.

My friend may be reminded that this lady was working as a Superin
tendent or a Deputy Superintendent in a men’s jail in Delhi. She 
also applied and requested that she should be taken as an officer in 
a men's jail. Government have no reason to think that she observes 
purdha or any abnormal embarrassment could be caused to this lady 
while going through her duties in the jail and if Government thought 
it was necessary to make any arrangements which would have avoided 
inconvenience to her, it would not have hesitated to do that.i

Sardar Swaran Singh : Is it not a fact that the Government
has already taken a decision that ladies will not be recruited for 
executive jobs in men’s jails ?

Chau dim  Kartar Singh : Was Mrs. Saudagar Singh posted to
men’s jail in your time ?

Sardar Swaran Singh : I could not be guilty of such a foolish
act. Is it not a fact that dangerous convicts are confined in the 
Hissar Jail ?

Prem ier: Government has no reason to apprehend that
proper discipline is not being observed in Hissar Jail.

Sardar Swaran Singh : There is no question of observance of 
any discipline. What I want to know is whether dangerous convicts 
are confined in Hissar Jail or not and if it is so, is there not greater 
danger from them particularly to a lady ?

Premier : As I have said, proper discipline exists in all jails
and there is no danger to any officer working there.

Sardar Swaran Singh : Would the Government have provid
ed any escort to Mrs. Saudagar Singh ?

Premier : Necessary facilities would have been given.
Sardar Swaran Singh : Was she told before-hand that such

and such facilities would be given to her ?
Premier : There is no question of telling her before-hand.
Chaudhri Kartar Singh : Is it not a fact that she was prepared

to go to that institution subject to the condition that she were given 
executive powers in order to deal with undesirable convicts ?

Premier : You appear to be giving information.
Captain Ran jit Singh : Is it not a fact that some jail Officials

have been occasionally assaulted in this Jail in the past ?
Premier : Notice is required for this question.
Sardar Swaran Singh : Is it not a fact that Mrs. Saudagar

Singh apprehended that it would be dangerous to her life if she was 
required to work at the job offered to her ? If so, was a reply sent 
that proper escort would be provided ?

Premier : Need I  retort by saying again whether, when this
lady offered to serve in men’s Jail, she did not know that in that 
capacity she would be required to deal with criminals of the worst 
type ?
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The only reason why she did not want to go to Hissar was that she 
wanted to linger on in Delhi for her private business.

Captain Ranjit Singh : Can the hon. Premier name any
department in which discipline is being observed ?

Prem ier : Is the information required with respect to the
period prior to the 13th April or after that date ?

Mr. Speaker : Order, order.
Shrim ati Sita D evi : Is it not a fact that M>s. Siudagar

Singh made a representation to the previous Government but it was 
ignored and she wn pasted it Hissir Jail ?

Sardar Swaran Singh : This is absolutely wrong. {Laughter).
P rem ier  : On a point of ord^r, Sir. I have not delegated

authority to answer this question on my behalf to my hon. Friend* 
Sardar Swaran Singh. Therefore it is up to me to answer this 
question and my reply is that orders for the transfer of this lady 
officer were made before the 13th April 1949.

PROSECUTION OF PERSONS IN GAZETTED AND 
SUBORDINATE SERVICES

*1268. Dr. Sant Ram S eth : Will the hon. Premier be
pleased to state :—

{a) the total number of prosecutions of Gazetted Officers 
made by the Anti-Corruption Department since partition;

(b) the number of persons discharged out of them for 
want of legal evidence;

(c) the number of cases under investigation with names of 
those Gazetted Officers whose cases are pending in the 
Law Courts;

(d) the number of arrests made in the subordinate services ;
(e) the total number of persons in subordinate services dis

charged together with the number of cases pending in the 
Law Courts;

( / )  the number of cases of subordinate services, the Anti- 
Corruption Department has investigated ?

The hon. Shri B h im  Sen Sachar :
{a) The Anti-Corruption Committee has prosecuted two Gazet

ted Officers whose cases are pending in the Courts of Law; while in 8 other cases enquiries have been / are being held either under the 
Public Servants (Inquries) Act, XXXVII Of 1850, or under the 
Punjab Civil Services (Punishment and Appeal) Rules ;

(b) All this the case are still under consideration.
(c) 1st part 75.

2nd part 2.
It is not in the public interest to disclose names.
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(d) 7. This is based on the information available at the Head
quarters of Government. It will involve considerable time and labour 
to get information from the Heads of Departments, Commissioners 
of Divisions, Deputy Commissioners,

{e) 1st part 8,
2nd part 9» 

i f )  307.
Shri Dev Raj Sethi : is it not a fact that enquiry against

five Deputy Commissioners of the East Punjab, on grounds of 
misconduct was stopped and they have been appointed permanent 
Deputy Commissioners in the cadre of Indian Administrative Service ?

Premier: There has been no case of stoppage of enquiry
against any Deputy Commissioner.

Chaudhri Kartar Singh : Is it not a fact that enquiry against
some Deputy Commissioners who are related to the then Chief 
Secretary was stopped ?

Mr. Speaker: No reflection please.

RECOVERY OF ILLICIT EXCISE ARTICLES,
*1224. Shri Rattan Singh Tabib: Will the hon. Minister

for Finance be pleased to state : —
(a) the number of weeks celeberated by the Excise and Police

Department in connection with the recovery of illicit 
excise articles in the Province from 15th June, 1948, to 
14th June, 194S, together with the amount of such recover
ed articles separately ;

(b) the amount ot such articles recovered duiing the other
ordinary days for the above-mentioned period excepting 
the above-mentioned weeks in Ambala and Simla districts 
separately ;

(c) the number of cases chalianed by the police in connection
with the recovery of the illicit excise articles of different 
kinds in whole of the Province during the above-mentioned ' 
period with special reference to Ambala and Simla dis
tricts ;

(d) the number of chailans withdrawn by the police in the 
absence of substantial evidence during the above-men
tioned period in the Province with special reference to 
Ambala and Simla districts ;

ie) the number of eases together with the number of accused 
convicted by the Courts for the above-mentioned excise 
offences during the above-mentioned period in the Province 
and with particular reference to Ambala and Simla 
districts ;

( /  ) the number of eases together with the number of convic
tions by the Courts for such excise offiences during the 
above-mentioned period in the Province with special 
reference to Ambala and Simla districts ?
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Parliamentary Secretary (Professor Sher Singh): The 
reports from the districts of Hissar and Gurdaspur are still awaited. 
The information in respect of the rest of the Province is as under :—

(a) 32. The quantity of recovered articles is as under :—
(1) Liquor 

(it) Lai 1 an 
(Hi) Opium 
(iv) Charas

m

(i) Liquor 
{ii) Lahan 

(Hi) Opium

(iv) Charas

3,708 bottles.
30,986 seers.
22 seers and 10 chhataks.
7 chhataks and 2 tolas.

Ambala 
District.

742 bottles 67 bottles.
1522 seers.
343 seers and 11 chhataks.

Simla
District.

one tola.

one seer, one 
chhatak and one 

tola,
5 seers 

7 chhataks
iinrl 4 tnlac

(v) Poppy-heads. .. 9 seers.
(c) 5, 664. The number of such cases in Ambala and Simla 

districts is 636 and 73 respectively.
(d) 42. The number of such cases in Ambala and Simla 

districts is nil.
(e) Number of cases 4075.

Number of persons convicted 4706.
The information in respect of Ambala and Simla districts is :—

Cases. Number of persons
convicted.

Ambala ... 406
Simla ... 64

(/) Number of cases disposed of 
Number of convictions.

... 620 

... 70 

... 5064 

... 4078
The information in respect of Ambala and Simla districts is :— 

Number of cases disposed of Number of convictions. 
Ambala 636 406
Simla 73 64

SMUGGLING OF OPIUM
*1266. Dr. Sant Ram Seth : Will the hon. Minister for 

Finance be pleased to state :—
(a) the number of raids for detection of opium smugglers near 

Chandi Garb (Kalka); if so, the quantity captured and 
the number of persons arrested ;
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(b) whether it is a fact that any such cases against opium 

smugglers are pending in the Law Courts ; if so, when they' 
are expected to be disposed of ?

Parliamentary Secretary (Professor Sher Singh):
(a) Three raids have been made for detection of opium smugg

lers near Chandi Garb (Kalka) from the commencement of the 
current financial year. The quantity of opium captured weighs 10 
maunds 12 seers and 2 chhataks and seven persons have been arrest
ed.

(b) Two of the cases are pending in Law Courts, while the third 
is still under investigation. The disposal of cases is in the hands 
of courts.

Sardar Dalip Singh Kang : Sir, may l  know in which langu
age the hon. Member was speaking ?

Parliamentary Secretary : I spoke in Hindi, which is our 
national language. If the hon, Member cannot vrnderstand, it is not 
my fault.

Sardar Dalip Singh Kang ; On a point of order, Sir,
Mr. Speaker : Order, please.

ROAD CONSTRUCTION PROGRAMME
*1140. Chaudhri Kartar Singh : Will the hon. Minister for 

Public Works be pleased to state :—
(a) total mileage of roads constructed and repaired in each 

District of East Punjab, since 15th August, 1947 ;
(b) the programme of road construction for the next two years 

in all the Districts of the Province ?
The hon. Chaudhri Lehri Singh %
{a) The information is given as statement No. i.y
(b) Due to the present financial strain on the Provincial and 

Central Budgets and the consequent drastic cut on the Post War 
Budget, it will not be possible to embark on the construction of any 
new roads during the next financial year other than those on which 
the work has already been commenced, the details of which are laid 
on the table.

SHAH NAHAR IN HOSHIARPUR DfSTRICT.
*1143. Chaudhri Kartar Singh : Will the hon. Minister for 

Public Works be pleased to state : —
(a) whether it is a fact that Shah Nahar in Hoshiarpur Dis

trict has been taken over by the Government ;
(b) whether the Government propose to take any step to 

increase the ii take of water in this canal from Beas river ?
The hon. Chaudhri Lehri Singh :
(a) The Shah Nahar Canal in Hoshiarpur District has been 

taken over by the Irrigation Branch, P. W. D., from the control of 
Deputy Commissioner, Hoshiarpur.

(b) The Government proposes to remodel the whole system and 
to improve and extend its water supply.

fKept in the library.
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UNSTARRED QUESTIONS AND ANSWERS.

T. A. DRAWN BY 1VI. L. As.
272. Sardar Sajjan Singh : Will the hon. Premier be pleased

to state the T. A. drawn by each M. L. A. for attending Sessions of 
the Assembly during the period :—

(i) from October 1947 to November 1947 ;
(ii) from March 1948 to April 1948 ;

(lit) from October 1948 to November 1948 ; and 
(iv) from March 1949 to April 1949, respectively ?
The hon. Shri Bhim Sen Saehar :
A statement containing the information asked for N placed on 

the table.f

STRIKE OF REVENUE PATWARIS IN AMRITSAR DISTRICT.
273. Sardar Sajjan Singh : Will the hon. Minister for Land

Revenue, Relief and Rehabilitation be pleased to state : —
(a) (i) the names of Revenue Patwaris who were recruited to

fill up the post which fell vacant due to the strike of 
Revenue Patwaris in the year 1948, in the Amritsar 
District;

(ii) their previous vocation together with qualifications of 
each one of them ;

(Hi) the year in which each of them passed the Revenue 
Patwar Examination ;

(6) whether any of the retired Revenue Patwaris were also 
recruited to fill up the vacancies, if so, the names of such 
Patwaris together with age of each one of them on 3rd 
September 1948 ;

(c) whether the Government proposes to re-instate Patwaris 
who were suspended or dismissed for their having taken 
part in the strike of 1948 ?

The hon. Sardar Jogindar Singh Mann :
(«) A statement is enclosedf.
(b) 1st Part, — Yes.

2nd Part,—Shri Karam Chand, Shri Mansha Ram, Shri 
Sunder Das and Shri Mohan Lai. Their ages 
are not known, but all are physically fit to dis
charge their duties when appointed.

(c) Lists of such Patwaris are being prepared to re-employ 
them without detriment to the interests of their substitutes.

fK ept in the library.



PAYMENT OF SALARIES TO THE PEONS OF PA TTI T A H SIL
274. Sardar Sajjan Singh : Will the hou. Minister for Land 

Revenue, Relief and Rehabilitation be pleased to state :—
(a) whether it is a fact that some of the peons of Tahsil Patti, 

District Amritsar, working in the Revenue or Rehabili
tation Branch were not paid their salaries for the months 
of August and October 1948, uptil 31st July 1949* If so, 
the names of such peons together with the reasons for 
delay in the payment of their salaries;

(b) the action Government proposes to take against the Officer
responsible for this delay ?

The hon. Sardar Joginder Singh Mann :
(a) First part: No.

Second part: Does not arise.,
(b) Does not arise

STRIKE BY THE REVENUE PATWARIS
275. Sardar Sajjan Singh : Will the hon. Minister for Land

Revenue, Relief and Rehabilitation be pleased to si:ate :—
(<2) the decision arrived at by the Government regarding the 

demand put up by the Revenue Patwaris before they went 
on strike in the year 1948;

(&) how many of the demands have been met already r
The hon. Sardar Joginder Singh Mann ;
(a) (i) The posts of Patwaris have been declared pensionable*

{ii) Their pay has been raised from Rs. 25—1—35/1—45 to 
Rs. 30—1—40/1—50.

(Hi) In the interest of public service it was not considered 
desirable to waive the condition laid down in para 3.12 
of the Punjab Land Records Manual and post them 
within a radius of ten miles from their homes.

(iv) As extra Patwaris are required all over the East Punjab, 
it was not considered practicable to absorb all of them in 
the districts in which lands had been allotted to their 
relatives.

\v) A rehabilitation allowance of Rs. 10 per mensem has 
been allowed to the Patwaris employed on Rehabili
tation work.

{b) Three.

UNSTARRED QUESTIONS AND ANSWERS (l) 3 5

EXPENDITURE OF THE ESTABLISHMENT STAFF AT THE 
HARIKE FERRY, DISTRICT AMRITSAR

276. Sardar Sajjan Singh : Will the hon. Minister for Local- 
Self Government and Labour be pleased to state :—

(a) the average monthly expenditure of the establishment staff 
including the Toll Collector (Clerks) and the peon at the
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Harike Ferry, District Amritsar, during 1948 and 1949 
(from 1st January 1949 to 31st August 1949);

(b) the average income at the aforesaid ferry during the period
mentioned above;

(c) the number of River Ferries other than the aforesaid Ferry
mentioned in part (a) above under the direct control of 
the Government in District Amritsar;

(d) the average income and expenditure for running the 
administration of each of the Ferries [River Pattans] men
tioned above during the period referred to in part (a) 
above ?

The hon. Shri Prithvi Singh Azad :
(а) (i) Average monthly expenditure

of Harike Staff during 1948.
(») Average monthly expenditure 

of Harike Staff from 1st 
January 1949 to 31st August 1949.

(б ) (/) Average monthly income from
Harike Ferry during 1948.

(it) Average monthly income from 
Harike Ferry from 1st January 
1949 to 31st August 1949.

Rs. 987-8-0

Rs* 791-0-0

Rs. 1,211-0-0

Rs. 1,410-0-0
(c) Four (Gagrewal, Goindwal, Vairowal and Gharka-Chamba).
(d)

Name of ferries. Average monthly 
income.

Average monthly 
expenditure

Rs. Rs.
1. Gagrewal. 75 1,300
2. Vairowal. 30 1,500
3. Goindwal. 102 3,200
4. Gharka Chamba. 239 900

Average monthly income and expenditure from 1st January 1949
to 31st August 1949.

Rs. Rs.
1. Gagrewal. 1,000
2. Vairowal. 1,1003. Goindwal. ... 2,200
4. Gharka Chamba. 237 900



REGISTRATION OF CASES AT THE DIFFERENT POLICE
STATIONS.

277. Sardar Sajjan Singh : Will the hon. Premier be pleased 
to state :—

(a) the number of the cases registered at the different police 
stations in each of the districts regarding murders, dacoi~ 
ties, burglaries and other cognisable crimes during the 
period from 1st January 1948 to 30th June 1948 and from 1st January 1949 to 30th June 1949 respectively ;

;6) the number of the cases traced in each district during the 
said period ;

(c) the number of the cases registered at each of the polict 
stations of Amritsar district pertaining to similar crimes 
mentioned in part (a) above for the aforesaid period and 
the 1st half year of 1946 together with the number of the 
cases traced in each police station ?

The hon. Shri Bhim Sen Sachar :
(a) and (b) A statement is iaid on the table f.
(c) A statement is laid on the tablet

CANCELLATION OF TRANSFER ORDER OF TEHSILBARS.
279. Sardar Sajjan Singh : Will the hon. Minister for Land 

Revenue, Relief and Rehabilitation be pleased to state ,~
(a) whether it is a fact that orders for the transfer of Sardar 

Harbans Singh, Tehsildar, Una, District Hoshiarpur were 
passed and he was posted at Patti Tehsil. District Amritsar, 
but the same were cancelled later on during the months 
of July or August, 1949 ;

(5) whether it is a fact that after the cancellation of the orders 
referred to in part (a) above, Tehsildar, Jagraon was 
ordered to be transferred to Patti and that these orders too 
were cancelled ;

(c) whether it is a fact that after the cancellation of the afore
said orders, Tehsildar, Kulu was transferred to Patti ;

(d) whether it is a fact that Tehsildar, Tarn Taran was ordered 
to be transferred to Fazilka Tehsil in the month of July 
or August, 1949, but this transfer order was later on can- 
celled and he was allowed to remain at Tarn Taran :

(e) if the answer, to parts (a)9 (h) and (d) above be in the affir
mative, the reasons for cancelling the transfer orders and 
the steps Government proposes to take to avoid repetition 
of this process in future ?

The hon. Sardar Joginder Singh Mann :
(a) to (d) Yes.
{e) (?) For administrative reasons*

(it) Does not arise.

UNSTARREl) QUESTIONS AND ANSWERS ( i )  2 7

fK ep t in the Library.



REPRESENTATION BY S. BAHADUR SINGH AND OTHER
VILLAGE HEADMEN OF VILLAGE BHITTE WIDH
280. Sardar Sajjan Singh : Will the hon. Minister for Land

Revenue, Relief and Rehabilitation be pleased to state : —
{a) the decision of the Government regarding the representation 

submitted by S. Bahadur Singh and other village Head
men of village Bhitte Widh, Tehsil Ajnala, praying for their 
reinstatement as village Headmen to the Deputy Com
missioner Amritsar, on 27th May 1949 ;

(&) whether it is a fact that these headmen were dismissed in 
1940-41 by the Collector, Amritsar, for having shown pro
congress activities at the time of a certain political con
ference ?

The hon. Sardar Joginder Singh Mann. :
(a) No representation has been received by the Deputy Com

missioner, Amritsar.
(b) According to the information in Government's possession, 

the reason for dismissal was their failure to perform their duties as 
village officials.

REPRESENTATION FOR THE EXPANSION OF A CANAL
BRIDGE.

281. Sardar Sajjan Singh ; Will the hon. Minister for Public 
Works be pleased to state : —

(а) whether it is a fact that S. Hazara Singh Surpench and
other members of the Panchayat of village, Sabrai, Tehsil 
Patti, Amritsar, submitted a representation to the Deputy 
Commissioner, Amritsar, with endorsement No. 362, dated 
15th January 1949 praying for the expansion of a canal 
bridge through which motor lorry or a big bullock cart 
cannot pass, if so, the action taken by the Government in 
this matter ;

(б ) whether it is a fact that the same representation was duly
recommended for compliance to the Superintending Engi
neer, Upper Bari Doab Canal, Amritsar ; if so, the date of 
receipt of the representation in the office of the Superin
tending Engineer Canals, Amritsar.

(r) whether any reminders were issued by the Deputy Com
missioner, Amritsar, regarding the above referred to 
representation ; if so, give the dates together with the total 
number of such reminders ;

(id) the reasons for delay in the matter ?
The hon. Chaudhri Lehri Singh :
(а) Yes, the matter has been investigated.
(б) Yes. It was received in the office of Superintending Engi
neer, Upper Bari Doab Canal Circle on 21st January 1949 for

disposal from Deputy Commissioner, Amritsar.
{<c) Yes. One reminder was received on 11th June 1949.
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(d) The matter as investigated by the Executive Engineer* 
Jandiala Division and he has informed the Deputy Commissioner, 
Amritsar, that the culvert in question is on a watercourse crossing 
and this road is a District Board Road and hence remodelling of the 
culvert is to be done by the District Board Authority.

282. Sardar Sajjan Singh : Will the hon. Minister for Land 
Revenue Relief and Rehabilitation be pleased to state :—*

(a) whether it is a fact that the kothi of Qazi Mahbub Alain 
of Jullundur City, which was occupied by Master Kabul 
Singh Gobindpuri, M. L. A , has since been ordered by 
the Government to be vacated ; if so, the date of passing 
this order ;

(b) the date when the orders were received by the District
Authorities of Jullundur for compliance ;

(c) whether orders have been complied with if so. when :
(d) to whom this kothi has been allotted now ?
The hon Sardar Joginder Singh Mann :

(a) The H. M. R, addressed a D. O. Letter, dated 9th July 
1949, to Master Kabul Singh at his London address asking him to 
vacate the house immediately on his return to Jullundur. No other 
order by the Government has issued.

(b) This does not arise.
(r) The kothi is still in the possession of Master Kabul Singh 

and has not been allotted to anyone else.
(d) This does not arise.

CONFISCATION OF THE JAGIR OF S. BALWANT 
SINGH alias GURMUKH SINGH.

283. Sardar Sajjan Singh : Will the hon. Minister for Revenue,
Relief and Rehabilitation be pleased to state

(a) whether it is a fact that the Jagir of S. Balwant Singh alias
Gurmukh Singh of village Malk Sukhi, district Ambala 
was confiscated for his being convicted in connection with 
the Civil Disobedience movement of 1930 and 1932 ;

(b) whether S. Balwant Singh, sent a representation to the
Under Secretary (Political) of the Government for the 
restoration of jagir on 7th September, 1949 ; if so, the 
decision, if any, has been arrived at by the Government in 
the matter ?

The hon. Sardar Joginder Singh Mann :
(a) Yes. His jagir was acquired on account of his disloyalty to 

Government.
(b) First part. Yes.

Second part. The matter is under the consideration of 
Government.



WAITING ROOMS ATTACHED TO CRIMINAL COURTS.
284. Sardar Sajjan Singh : Will the hon. Premier be

pleased to state : -
(a) whether the Government is aware of the fact that there

are no waiting rooms in any criminal courts of the 
discricts in the Province where police officers and other 
public come to give evidence in the courts as piosecuting 
witnesses ;

(b) whether Government intends to provide waiting rooms in
the district courts for the purpose ?

The hon. Shri Bhim Sain Sachar : (a) and (b) Tae matter
is being enquired into and if it is found necessary the proposal to 
provide waiting rooms will be proceeded with.
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PROFESSIONAL TAX.

285. Sardar Sajjan Singh: Will the hon. Minister for
Local Self-Government and Labour be pleased to state :—

(a) the total amount of professional tax assessed in each district 
by the District Boards during the year 1947-48 and 
1948-49 respectively, in the Province ;

(b) the amount realized from the assessees of each district up-
till 31st August, 1949 ;

(c) the pachotra given to the village headmen for the collection
of professional tax in each district between 1st April, 1948, 
to 15th September, 1949 ;

(d) the professional tax estimated for 1949-50 for each district
in the Province ?

The hon. Shri Prithvi Singh Azad : The information asked 
for by the hon. Member is not yet ready. It will be cummincated 
to him when ready.

PROFESSIONAL TAX INSPECTORS.

286. Sardar Sajjan Singh : Will the hon. Minister for
Local Self-Government and Labour be pleased to state :—

(a) the names of the professional tax Inspectors or Officers
under the service of District Boards of Amritsar and 
Gurdaspur on 31st August 1949, who assess and collect the 
tax ;

(b) the salary of each one of them ;
(c) the qualifications of each one of them ;
(d) the age of each one of them on 31st August 1949 ?



The hon. Shri Prithvi Singh Azad : The requisite infor
mation is given in the attached statement.

. UNSTARRKD QUESTIONS AND ANSWERS ( i )  3 1

•J 2(a) 3 4 l b) S (c) 6 (d) /

Name of 
the District 

Roard

Name of the 
Profession tax 

Officer or 
Inspector

Salary
Designation per 

mensem
Qualifi
cations Age Remarks

Amritsar
Rs. a. p.

S. Jov/ala Singh Profession 123-14-0 Retired 60 The tax is
Tax Officer Tahsildar assessed

by the
S. Teja Singh Tax Ins- 80-0-0 

pector Patti
Matri.c 5 H Profession 

Tax Officer
and is

S. Sohan Singh Tax Ins- 59-0-0 do 35 recovered by
pector Tam him as well

Taran as by Tax 
Inspectors

Jamadar Basant 
Singh

do 36-0-0 do 26

S. Dalip Singh Tax 59-0-0 Non-Matric 34
Inspector
Amritsar

S. Kashmira Tax 59-0-0 Matric ' id

Singh Inspector
Ajnala

Gurdaspur Th. Gurdev Profession 168-0-0 B. A. 37*
Singh v Tax Officer

SCHOOLS
287. Sardar Sajjan Singh : Will the hon. Minister for Finance 

be pleased to state:—

(a) the number of primary, middle and high schools for boys 
and girls in the rural and urban areas of each Tehsil of 
Amritsar district under the management of (a) District 
Board, (b) Government, on 31st August, 1949, separately ;

(b) the number of the students in each school on 31st August
1949 ;

{c) the number of the teachers on 31st August. 1949;

(<d) the total amount spent as salary and other contingencies m 
each school for the month of July, 1949 ?

The hon. Dr Gopi Chanel Bhargawa .*

(a), (h), (c) and (d). A statement showing the required infor
mation is laid on the table f ,

fKept in the library.



MAINTENANCE ALLOWANCE.
288. Sardar Sajjan Singh: Will the hon. Premier be pleased 

to state :—

(a) whether the family maintenance allowances granted by the
Government for the dependents of the detenus in the 
month of June 1949 were not actually paid uptil 3rd Sep
tember 1949 in Hoshiarpur and other districts; if so, the 
reasons for delay in payments;

(b) the steps Government proposes to take for the speedy pay
ments of these allowances ?

The hon. Shri Bhim Sen Sachar :
(а) Yes. I am sony to say this was due to some delay in the 

issue of letter of authority to the District Treasuries.
(б ) Payments of these allowances are now being made speedily.

PERMITS FOR CEMENT.
289. Sardar Sajjan Singh : Will the hon. Minister for Civil

Supplies, Electricity and Industries be pleased to state : —
(a) the names of the persons together with their full addresses

who were granted permits tor cement and were given the 
same in Patti Tahsil of Amritsar District, from 1st April 
1949 to 15th September 1949 ;

(b) the dates when applications of each of the aforesaid per- 
'Sons were received in the office of the District Civil

Supplies Officer, Amritsar ;
(c) the dates when the permits for cement were issued to each

of the applicants ?
The hon. Sardar Ujjal Singh ;
(a), (b) and (c) A statement containing the desired information 

is laid on the table j.
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ASSESSMENT OF PROFESSIONAL TAX.
290. Sardar Sajjan Singh : Will the hon. Minister for Local

Self-Government and L abour be pleased to state :—
(a) the total amount of professional tax assessed in each of the

villages of Dialpur, Zail of Tahsil Patti, District Amrit
sar, tor the year 1948-49 and 1949-50, separately ;

(b) the total amount of professional tax realized from each of
these villages uptil 31st August 1949, separately ;

(c) the total amount of pachotra paid to each of the village
headmen of these villages for the collection of the pro
fessional tax, separately ;

(d) the total amount of professional tax directly deposited in
Treasury after its collection by each of the aforesaid head
men up till 31st August 1949, separately ;

\ ________________________________________________________________________________-
f Kept in the library.



(e) whether it is a fact that none of the village headmen ever 
collected and directly deposited any amount of professional 
tax in the Treasury up till 31st August 1949 ;

( / )  whether the amount of professional tax was collected by the 
Professional Tax Officer at the time of his visit ; if so, the 
reasons for giving the pachotra to the village headmen ?

The hon. Shri Prithvi Singh Azad :

(a) Statement attached t
(b) Statement attached f
(c) Statement attached f
(d) No payment was directly made into the Treasury. The 

Headman makes collections in the presence of tax Inspector 
and makes over the amonnt so collected to him for credit 
with the Treasury.

(1e) Does not arise.
( / )  Yes. The reason is that collection of Professional tax 

without the help of Headman is very difficult. The Head
man not only helps in collection work but also in assess
ment.

S. JASWANT SINGH SUB-INSPECTOR OF 
POLICE AND OTHERS.

291. Sardar Sajjan Singh : Will the bon. Premier be pleased 
to state :—

(а) the dates when S. Jaswant Singh, Ch. Ram Singh, S. Indar
Singh and Bakhshi Ishar Das, Sub-Inspectors of Police 
were put incharge of Khalra, Waltoha, Bhikhi Wind and 
Patti, Police Stations of Amritsar District after 1st April 
1949 ;

(б ) the number of murders, decoities, burglaries and other
criminal cases registered at each of the aforesaid Police 
Stations, respectively, since they took over charge uptil 
15th September 1949 ;

(c) the number of the cases of murder, burgalaries, dacoities 
and other criminal cases traced at each of the Police 
Stations during the period mentioned in part (a) above ?

The hon. Shri Bhim Sen Sachar :

UNSTARRED QUESTIONS AND ANSWERS (l)  3 3

(a) S. I. Jaswant Singh 15-7-49.
S. I. Kam Singh 10-6-49.
S. I. Indar Singh 12-5-49.
S. I. Ishar Das 10-6-49.

(b) and (c)
Police Station Khalra Registered Traced

Murders
Dacoities
Burglaries 17 3
Other cases 30 25

fK ept in the library.
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Police Station Voltoha Registered Traced

Murders 4 3
Dacoities . . . ,
Burglaries 21 14
Other cases 57 51
Police Station Bhiki Wind 
Murders 5 5
Dacoities 2 2
Burglaries 48 3
Other cases 35 12

Police Station Patti 
Murder .

Dacoities , # . ,
Burglaries 35 12
Other cases 48 40

POLICE QUARTERS, PATTI.
292. Sardar Sajjan Singh : Will the hon. Premier be pleased

to state
• (a) whether any steps have been taken by the Government 

to make arrangement of water pipes at the family quar
ters attached to the Police Station, Patti, District Amritsar, 
as promised during the budget session; if not, the reasons 
therefor ;

(b) whether any of the police employees are using the family 
quarters attached to Police Station, Patti, District 
Amritsar, if not, the reasons for the same ?

The hon. Shri Bhim Sen Sachar :
(a) Necessary funds have been placed by the Superintending 

Engineer, P. W. D., Public Health Circle, East Punjab, at the 
disposal of the Executive Engineer, Amritsar, Public Health Division, 
Amritsar, for providing water supply arrangements at Police Station, 
Patti, vide his letter of the 15th September 1949. The work will 
be completed during the current financial year.

(b) No. The police employees will use the family quarters 
as soon as water supply arrangements are completed.

0

FERRIES.
293. Sardar Sajjan Singh : Will the hon. Minister for

Public Works be pleased to state :—
(a) the names of ferries in each District of East Punjab which 

are under the direct control of the Government ;
(b) the names of the ferries which were auctioned on contract

basis and the amount fixed and realised by Government 
during the year 1948-49 ;

(c) the names of the ferries which are directly run b)

»



Government but were not auctioned during the year 
1948-49 ;

(d) the income and the expenditure of each of the ferries 
mentioned in parts (b) and (c) respectively during the 
year 1948-49 ;

(e) whether it is a fact that auction system of these ferries has
proved more beneficial than the system of controlling 
these ferries directly ?

The hon. Chaudhri Lahri Singh : It is not considered
advisable to give the required information in the interest of public 
security.

UNSTARRED QUESTIONS AND ANSWERS ( l )  3 5

METALLED ROADS.
294. Sardar Sajjan Singh : Will the hon. Minister for Public 

Works be pleased to state the total length of metalled roads in the 
East Punjab on 15th August 1947, 15th August 1948 and on 15th 
September 1949, separately r

The hon. Chaudhri Lahri Singh : The information is as 
under ;—■
Total metalled length :

(i) on 15-8-1947 , - 2968 miles
(it) on 15-8-1948 .. 2143 miles

(m) on 15-9-1949 2197 miles excluding length
transferred to 

Himachal Pradesh.

VETERINARY HOSPITALS.
295. Sardar Sajjan Singh : Will the hon. Minister for 

Development be pleased to state :—
(a) the total number of Veterinary Hospitals in East Punjab

on 15th August 1947 ;
(b) the total number of Veterinary Hospitals in East Punjab

on 15th September 1949 ;
(c) districtwise number of Veterinary Hospitals in East Punjab

on 31st March 1949 in rural and urban areas respectively ; 
id) districtwise population of rural and urban areas respec

tively on 31st March 1949;
(e) districtwise expenditure on medicines, instruments and 

other articles for Veterinary Hospitals, during the year 
1948-49, in the rural and urban areas respectively ;

( / )  districtwise expenditure on staff, establishment and 
senior departmental officers in the rural and urban areas 
respectively during the year 1948-49 ;

{g) the cost of repairs and the cost on the construction of 
buildings for these hospitals in each district during the 
year 1948-49 ?

The hon. Sardar Gurbachan Singh Bajwa :
(a) 168 Veterinary Hospitals.
(b) 195 Veterinary Hospitals.



Total No. Located Located in 
(c) District of in rural urban
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[ Minister for Development ]

Haspitals areas areas

1 Kangra 15 8 7

2 Hoshiarpur 13 7 6

3 Jullundur 14 to 4
4 Ludhiana 10 6 4

5 Ferozepore 17 13 4
6 Gurdaspur 12 9 3
7 Amritsar 19 15 4

8 Ambala 10 7 3
9 Karnai 16 13 3

10 Simla 3 2 1
11 Hissar 15 9 6

12 Rohtak 19 15 4
13 Gurgaon 15 8 7

178 122 56
(d) It is not understood whether by the 

cattle population of the rural and urban areas 
the information is not readily available.

word ‘population’ the 
are required. If so,

(e), ( / )  and (#) As the Verterinary Hospitals and Dispensaries 
in the Province are maintained by Local Bodies, the required 
information is not readily available with Government. It will have 
to be collected from the various District Boards and it is regretted 
that the time and labour involved in this connection will not be 
commensurate with the results likely to be achieved.

CIVIL HOSPITALS AND DISPENSARIES
296. Sardar Sajjan Singh : Will the hon. Finance Minister 

be pleased to state :—
(а) the total number of Civil Hospitals, District Board dispen

saries, Municipal Committee dispensaries and Subsidiary 
dispensaries in the East Punjab on 15th August 1947 and 
15th August 1949 respectively ;

(б ) the total number of Civil Hospitals, District Board dispen
saries, Municipal Committee dispensaries and Subsidiary 
dispensaries in rural and urban areas of each district of the 
Province on 15th August 1949 separately;



(c) the total rural and urban population in each district of the
Province on 15th August 1949 separately;

(d) the total amount spent for the purchase and supply of
medicines, instruments and other articales for the afore
said different kinds of hospitals and dispensaries by 
Government and other institutions during the year 1948- 
49;

(e) the total amount spent for the repairs and buildings of the 
aforesaid hospitals and dispensaries by Government and 
other institutions during the year 1948-49 ?

The hon. Dr. Gopi Chand Bhargava : (a) and (b) Statements1st and 2nd are laid on the table f.
(c) The information in regard to the population in each district 

on 15th August 1949 is not available.
The mid year estimated figuresas they'stood on 15th August 

1948 are, however, shown in Statement (?)3rd enclosed.
(d) Seperate figures of expenditure incurred during the year 

1948-49 towards the purchase and supply of medicines, instruments 
and other articles for Government hospitals are not available. The 
total contingent expenditure towards the maintenance of these 
hospitals excluding the pay of menials during the year 1948-49 
amounted to Rs. 8,29,826. Similar information in respect of the 
local fund and other institutions is not available.

Grants-in-aid amounting to Rs. 8,56,974 were pafd from the 
Provincial Revenues to the District Boards, Muncipal Committees and 
Co-operktive Societies maintaining subsidized dispensaries and 
Missionary Societies, etc., during the year 1948-49 as detailed in 
Statement^} 4th enclosed.

{e) The total amount spent during 1948-49 on new buildings 
of the Medical Department as well as on repairs was as follows

(i) On Major Works, Minor Works and additions and alterations 
to existing residential and non-residential buildings under 
heads {<50 Civil Works and 81 Capital account (both) Post
war and “n o n -p o s t-w a r... ... Rs. 9,13,672

(if) On repairs (including special repairs). Rs. 1,66.352

UNSTARRED QUESTIONS AND ANSWERS (i)  3 7

GRANT OF FAMILY ALLOWANCE TO 
SH RIM ATT RATTAN DEVI

297. Shrimati Sita Devi : Will the hon. Premier be pleased 
to state

(a) whether he has received any representation from Shrimati
Rattan Devi, wife of Shri Karam Chand of village Rangarh, 
District Hoshiarpur, who has been detained under Section 
3 of the East Punjab Public Safety Act;

(b) whether any family allowance has been sanctioned for Shri
mati Rattan Devi;

t Kept in the Library.



( l )  38  BAST PUNJAB LEGISLATIVE ASSEMBLY [lO T H  OCT. 1 9 4 9  

[Shrimati Sita Devi ]
(c) whether any amount of the allowance has been paid to her 

so far; if not, why not ?
The hon. Sim Bhim Sen Sachar ;
{a} Yes,
(ft) Yes.
(c) Rb. 92-11-0 up to 31st August 1949.

HUNGER STRIKE BY DETENUS
298. Shrimati Sita Devi : Will the hon, Minister for 

Finance be pleased to state :—
(а) whether it has come to his knowledge that detenus confined

in Yole Camp Jail and Ambala and Ludhiana Jails have 
recently resorted to hunger strike ;

(ft) what are their demands ;
(c) how far is the Government prepared to accede to these 

demands ?
The hon. Dr. Gopi Chand Bhargava ; (a) Yes.
(б ) and [c] A comparative statement showing the demands made 

by the Communist detenus and how far these demands have been 
acceded to by Government is attached, f From this statement it is 
clear that all the reasonable demands have been met.

REPRESENTATION BY JAIL WARDENS
299. Shrimati Sita Devi : Will the hon. Premier be pleased 

to state :—

(a) whether he has received any representation from the 
wardens of the Jullundur District Jail for the increment of 
their pay;

(ft) whether the Inspector General of Prisons, East Punjab, has 
made recommendation for the increment ; if so, the result 
thereof ;

{e) whether any increment has recently been granted to, the 
Police Constable as A class; if so, why similar increment 
has not been granted to the Jail Wardens ?

The hon. Shri Bhim Sen Sachar ; (a) Yes.
(ft) Yes. It is being considered.
(c) First part.—Yes.

Second part.—It is being considered.

t Kept in the Library.



PAPERS LAID ON THE TABLE.
O rd in a n ces .

P rem ier (T he hon . Shri B him  Sen Sachar) : As required
by subsection (2) (a) of Section 88 of the Government 

3 p.m. ^ndia Act, 1935, I lay on the table Ordinances numbers 2-23 
promulgated since the prorogation of the last session of the Assem
bly-

ELECTRICITY (EMERGENCY POWERS) BILL (l)  39

SUPPLEMENTARY ESTIMATES (1st INSTALMENT) 1949-50.
M inister For F in a n ce  (T he hon.D r. Gopi Chand Bhargava) : 

i present the supplementary Estimates (1st Instalment), 1949-50. 
Demands made therein are made on the recomendation of LI, E, the 
Governor.

ELECTRICITY (EMERGENCY POWERS) BILL.
M in ister  For In d u stries (T he hon. Sardar Ujjal Singh : l

present the report of the Select Committee on the East Punjab 
Electricity (Emergency Powers) Bill.

M in ister  For In d u stries (Punjabi) : I move—
That the East Punjab Electricity (Emergency Powers) Bill as reported by tht 

Select Committee be taken into consideration.
Sir, I do not want to speak at very great length on this Select 

Committee report. As a matter of fact, it was to be presented to 
the House during the last Session, but that could not Ke done due 
to the prorogation of the Assembly, In this report which is now 
before the House, only three or four clauses of the original Bill, 
namely Clause 3 Clause 4 and clause 8, are sought to be amended 
and the amendments too are only of a formal nature. The purpose 
of these amendments is to benefit the consumer of electric energy.

In clause 3, it has been laid down that the Provincial Govern
ment may direct a supplier to insta! such additional plant, as it 
may consider necessary. According to the orginal Electricity Act, 
the suppliers were at advantage under the clause 6 of that Act and the 
consumers were handicapped in the matter of getting new connec
tions. Now they can get connections within a month of their 
sending the applications for this purpose. Previously the suppliers 
too were faced with a number of difficulties, their plants used to 
be incomplete and they could not spare any more energy. Besides 
this the necessary parts of the plants were not available during the 
war days. But now the circumstances are changed. The suppliers 
have therefore been asked to increase the output of electric energy 
by installing additional plants. To achieve this purpose the Govern
ment sometime back called a meeiing of the supp iers of electricity 
and explained to them the facilities the Government would give 
them to cope with the increasing demand for electricity. I may 
point out that the Government has already decided to advance Rs. 8,00,000 to three electric supply companies to help them to purchase 
additional plants. Besides this, the applications for the grant of 
loans of some other companies are also under active consideration 
of the Government.



The consumer till now has had to face another difficulty 
also. The suppliers were empowered to discontinue the electric 
supply to a consumer after giving him a short notice and the consu
mer could not approach the Government in this b;half. According 
to the proposed amendment in the Bill the consumer can represent 
his case to the Government. I think the original Bill was defective 
in this respect and the Select Committee has rightly suggested this 
amendment. The consumer, under the amended clause, can place 
his objection to the notice served on him, before the Government 
for^consideraiion.

Again Clause 8 of the original Bill imposed restrictions on 
the use of energy for the purpose of advertisements. According to 
that clause, even the Government could not have accepted them. 
The Select Committee has therefore empowered the Government 
to use energy in respect of certain specified areas and localities for 
the benefit of the public. With these words, T present these amend
ments for the consideration of the House.

Mr. Speaker : Motion moved —
That the East Punjab Electricity (Emergency Powers) Bill as reported by 

the Select Committee be taken into consideration.
The motion was carried.
Mr. Speaker : The House will now consider the Bill clause

by clause.
Clause 1

' Sub-clauses (2), (3) and (4)
Mr. Speaker : Question is -
That sub-clauses, (2), (3) and (4) of clause 1 stand part of the Bill.
The motion was carried.

Clauses* 2 and 3
Mr. Speaker : Question is —

That clauses 2 and 3 stand part of the Bill.
The motion was carried.
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Clause 4
Mr. Speaker : I would like to invite the attention of the

Government to the wording of Clause 4 wherein it has been laid 
down that the Provincial Government may by order in writing 
authorise or require a supplier to discontinue the supply of energy 
to any consumer “who contravenes any direction issued under section 
(3)”. The directions under clause 3 (1) and (3) are however meant 
for the supplier. How can then the consumer be held responsible 
for contravention of “any direction issued under section 3” ?

Minister For Industries (The hon. Sardar Ujjal Singh) : Sir, 
if you refer to clause 4 (2), you will find that —

The supplier shall—
(i) before discontinuing or reducing the supply of energy under subsection 

(i), give the consumer not less than 48 hours’ notice in writing 
giving reasons of his intention so to do ;
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No doubt the directions are in the iirst instance given to the 
suppler but the supplier has to give reasons to the consumer before 
the supply is reduced or discontinued.

Mr. Speaker : If both the clauses are read together the word
ings are not free from doubt. However, I leave it to the Government 
to look to this point.

Parliamentary Secretary (Sardar Narotam Singh): f
move—

That alter the words ‘Provincial Government’ occuring in sub-clause (3), 
the following be added ;—

'Which may pass thereon such orders as it deem tit’.
The motion was carried.
Mr. Speaker : Question is—

That clause 4, as amended, stand part of the Bill
The motion was carried..

Clauses 5 to 12.
Mr. Speaker : Question is—

Chat clauses 5 to 12 stand part of the Bill.
The motion -was carried.

Clause 13.
Parliamentary Secretary (Sardar Narotam Singh) j \ 

native—-
That clause 13 be omitted.

The motion wax carried.
Clauses 14 to 20.

Parliamentary Secretary : I move—
That clauses 14 to 20 be renumbered as clauses 13 to 19.
The motion was carried.
Mr. Speaker : Question is—

That clauses 14 to 20 now renumbered as 13 to 19 stand part of the Bill
The motion was carried.

Clause 2L
Parliamentary Secretary (Sardar Narotam Singh) : 1

move—
That for the existing clause 21 now renumbered as 20, the following be 

•substituted :—
£20. The East Punjab Electricity (Emergency Powers) Ordinance 1949, is 

hereby repealed but notwithstanding such repeal any orders made, 
notification issued, anything done, any action taken in exercise 

Repeal of the powers conferred upon the Central or Provincial
and Government, under Sub-Rule (2) of Rule 81 of the
Saving of Defence of India Rules or under the Emergency Provisions (Conti- 
existing nuance) Ordinance 1946, or under the Punjab Electricity (Emergency 
orders, Powers) Act 1947, or under the Ordinance hereby repealed, in respect 
etc, of matters specified in this Act and in force immediately before the

commencement of this Act, shall be deemed to have been made, 
issued, done or taken in exercise of the powers conferred by or under 
this Act’.
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The motion was carried.
C la u s e  1

Sub-clause (1)
Mr. Speaker : Question is—

That sub-clause (1) of clause 1 stand part of the Bill.
The motion was earned.

T i t l e .
Mr. Speaker : Question is—

That the Title be the Title of the Bill.
The motion was carried.
Minister for Industries (The hon. Sardar Ujjal Singh) : I

move—
That the East Punjab Electricity (Emergency Powers) Bill, as amended, be 

passed.
The motion was carried.

IMPROVED SEEDS AND SEEDLINGS BILL.
Minister for Development (The hon. Sardar Gurbachan 

Singh Bajwa) : 1 present the report of the Select Committee on the 
East Punjab Improved Seeds and Seedlings Bill.

Minister for Development: I move—
That the East Punjab Improved Seeds and Seedlings Bill as reported by 

the Select Committee be taken into consideration.
Sir, certain minor changes have been suggested by the Select 

Committee and only a few words have been altered here and there, 
I need not make a long speech on these changes. T move that the 
Bill as reported by the Select Committee betaken into considera
tion.

Mr. Speaker : Motion moved —
That the East Punjab Improved Seeds and Seedlings Bill as reported by the 

Select Committee be taken into consideration.
The motion was carried.

N e w  Cl a u s e .
Parliamentary Secretary (Sardar Shiv Saran Singh) : I

beg leave to move the following new clause :—
‘9. The East Punjab Improved Seeds and Seedlings Ordinance 1949, is 

Repeal of hereby repealed but it shall not affect the previous operation of the
East said Ordinance and any order made, action taken or thing done, in
Punjab the exercise of any powers conferred by or under the said Ordinance 
Ordinance shall for all purposes be deemed to have been made, taken or done ir_ 
V of 1949 the exercise of powers conferred by this Act.’

L e a v e  w as  g r a n t e d .

Mr. Speaker : Question is—
That clause 9 stand part of the Bill.

The motion was carried*
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Clause 1
Sub-clauses (2) snd (3)

Mr. Speaker : Question is—
That sub-clauses (2) and (3) of clause 1 stand part of the Bill.
The motion was carried.

Clause 2
Parliamentary Secretary (Sardar Shiv Saran Singh) : I 

move—
That in part (iii) lines 4—7, for the words “or his agent.. . .  Punjab 

Tenancy Act”, the words “as defined in the Punjab Tenancy Act and 
includes any person in actual occupation of such land or his agent” be 
substituted.

The motion was carried.
Mr. Speaker : Question is—

That clause 2, as amended, stand part of the Bill. . /
The motion was carried.

Clause  3
Parliamentary Secretary (Sardar Shiv Saran Singh) : I 

move—
That in part (b), line 3, for the words “the other” , the word “another” 

be substituted.
The motion was carried.
Mr. Speaker: Question is—

That clause 3, as amended, stand part of the Bill
The motion was carried.

Clause 4
Parliamentary Secretary (Sardar Shiv Saran Singh) : I 

move—
That proviso to sub-clause (1) be omitted.

The motion was carried.
Mr. Speaker : Question is—

That clause 4, as amended, stand part of the Bill.
The motion was carried.

Clauses 5 t o  8
Mr. Speaker : Question is—

That clauses 5 to & stand part of the Bill.
The motion was carried.

Clause 1
Sub-clause (1)

Mr. Speaker: Question is—
That sub-clause (1 ) of clause 1 stand part of the Bill.

The motion was carried.



( i )  4 4  EAST PUNJAB LEGISLATIVE ASSEMBLY [iOTH OCT. T949

T it l e .
Mr. Speaker : Question is—

That the Title be the Title of the Bill.
The motion was carried.
Minister for Development (The hon. Sardar Gurbachan 

Singh Bajwa) : T move—
That the East Punjab Improved Seeds and Seedlings Bill, as amended,
be passed.

The motion was carried.

RESTRICTION OF HABITUAL OFFENDERS (PUNJABI 
(EAST PUNJAB AMENDMENT) BILL.

Premier (The hon. Shri Bhim Sen Sachar) : I introduce
the Restriction of Habitual Offenders (Punjab) (East Punjab Amend
ment) Bill.

Premier (Hindustani) : I move—
That the Restriction of Habitual Offenders (Punjab) (East Punjab 

Amendment) Bill be taken into consideration at once.
This amending Bill seeks to make a few ordinary but necessary 

amendments in the Parent Act. The existing law at the most provides, 
under Section 110, Criminal Procedure Code, that a bad character 
shall be either bound down or his movements be restricted within a 
certain place. Experience has shown that unless the court is em
powered to award these punishments together, the object of the law 
is not fulfilled. Since it is necessary and expedient that the move
ments of a habitual offender, who is a danger to the society, should 
be vigilantly watched by putting him under restriction, this bill is 
being moved to achieve the desired object effectively. The bill when 
passed would invest the courts with powers not only to bind^an 
offender, but also, at the same time, to restrict his movements to"a> 
certain specified place. I hope the House will agree to this amend
ment being made in the Restriction of Habitual Offenders Act of 
1918 without any further delay.

Mr. Speaker : Motion moved—
That the Restriction of Habitual Offenders (Punjab) (East Punjab Amend

ment) Bill be taken into consideration at once.
The motion was carried.
Mr. Speaker : The House will now proceed to consider the

Bill clause by clause.
Clause 1 

Sub-clause (2)
Mr. Speaker : Question is—

That sub-clause (2) of clause 1 stand part of the Bill.
The motion was carried.

Clauses 2 to 4
Mr. Speaker: Question is—

That clauses 2 to 4 stand part of the Bill.
The motion was carried.
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Clause  1 
Sub-clause (1)

Mr. Speaker: Question is —
That sub-clause (1) of clause 1 stand part of the Bill.

The motion was carried.
T itle

Mr. Speaker: Question is—
That the Title be the Title of the Bill.

The motion was carried 
Premier: I move—

That the Restriction of Habitual Offenders (Punjab) (East Punjab Amend
ment) Bill be passed.

The motion was carried.

PUNJAB DISTRICT BOARDS (EAST PUNJAB 
AMENDMENT) BILL.

Minister for Labour (The hon. Shri Prithvi Singh Azad) : 
Sir, I beg to introduce the Punjab District Boards (East Punjab 
Amendment) Bill.

Minister (Hindustani) : I move—
That the Punjab District Boards (East Punjab Amendment) Bill be taken 

into consideration at once.
Sir, this amending Bill is an ordinary piece of legislation as it 

seeks to replace the Ordinance which was promulgated to invest 
Government with the powers to fill by appointment, casual vacan
cies resulting not from the/migration of Muslims to West Punjab, 
but from the death, resignation or removal of an elected member, 
Since under the present state of affairs it is not possible to hold 
by-elections, the intention of the Governmenyis that this legislation 
should have force for two years only. By that time it would be 
possible to hold fresh election to Local Bodies and it is no wonder 
that these nominations will come tc/an end much earlier than the 
period stipulated in the Bill. With these words I commend this 
Bill to the House for enactment into law.

Mr. Speaker : May I know from the hon. Minister the
number of seats which/had originally been filled up by-election but 0  
had now fallen vacant as a result of deaths, resignations, etc., and 
which were intended to be filled up by nomination under this 
Ordinance ? I would also like to/ know the emergency which 
required the promulgation of this Ordinance. I know that to 
promulgate Ordinances is the right of the Government. Still I would 
like to know the urgent circumstances under which this particular 
Ordinance was/promulgated.

Premier (The hon. Shri Bhim Sen Sachar) (Hindustani) : 
Sir, while replying to the point raised by you, I would like to give 
the reasons which necessitated the placing of this amending Bill 
before the House. Two types of vacancies occurred in the District^ 
Boards, the one relates to those seats which fell vacant on account 
of the migration of the Muslim members of the Boards to Pakistan
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and the other includes vacancies resulting from death, resignation or 

 ̂ removal ofcelected members. So far as the vacancies caused by the 
migration of Muslim members is concerned, an amending Bill to 
fill these seats has already been placed on the Statute Book. In the 
latter case there/ arose a question as to how to fill these vacancies.
The holding of elections was the only wav out. The main difficulty 
in holding elections was that it was not possible to replace the Muslim 
voters/who had gone to Pakistan by other voters. How to fill these 
seats was the main problem. We sought legal advice and we were 
told that under thv, Punjab District Boards Act 1883, as amended 
b^Act X of 1948, Government had no authority to fill these seats.
As the Assembly was r ot in session and as it was not the intention
of the Government to take suer, steps as^were not:' permitted by law,
it was felt advisable to promulgate an. Ordinance, wlbch is now
before the House, in the form of a Bill for replacing it on the Statute
Book. *

Mr. Speaker : I quite realise that vacancies of this/ kind
occured 2 years ago and I also know that there was no Ordinance of 
this nature during the last 2 years but on the 21st of June an Ordin
ance was issued so that all these'seats might be filled up by nomination.
I admit, as I have said before, that the Government his the right to 
bring in Ordinances and the Government has brought in not less 
than 23 Ordinances during'the last six months. I am not concerned 
with it. The Government has the confidence of the House and it 
can do whatever it thinks lit, but being the custodian of the rights 
and privileges of this^ouse, it is my duty to see that there is no 
encroachment on these rights. I feel that in this particular case the 
Government could easily have waited for a few months more and 
initiated this/ measure in this House. By promulgating Ordinances 
for such matters I think we would not be leaving desirable prece
dents. Ordinances as I understand should be promulgated for very 
important and urgent matters as the control of/evacuee property 
and things connected with the refugee problems, etc., I had a feeling 
on this point and have expressed it to the House. (Loud Applause).

Sardar Swaran Singh : Sir, on behalf of the House I have to
express gratefulness to you.

Mr. Speaker; There can be no speech on whatever I have
said.

Premier : Sir, the hon. Member can exercise the privilege
where it exists. He cannot make a speech at this stage.

Mr. Speaker : Yes, the hon. Member will have a right to speak ^
when I have put the motion before the House. lie should wait for 
a few minutes.

Mr. Speaker : Motion moved —
That the Punjab District Boards (East Punjab Amendment) Bill be taken 

into consideration at once.
Sardar Swaran Singh (Jullundur West, Sikh, Rural) : Sir, so

far as the principle of the Bill is concerned it is before the House 
and I do not propose to take much time on the question as to whether 
such a provision should or should not be placed on the Statute Book.



But before I comy-To tile Bill itself, there is a very important aspect 
of the whole case about which the House is entitled to know the 
Government position As was remarked by you. Sir, the 
House is entitled to know a^/to what had happened after the termina
tion of the last Buget Session of the Assembly and the date of the 
promulgation of the Ordinance which prompted the executive to bring 
this Ordinance. Sir, so far as my/ information goes no new circum
stances had arisen after the Budget Session and up to the date of the 
promulgation of the Ordinance which created an emergency which 
could be availed of by the executive to promulgate/an Ordinance of 
this character. Sir, I am aware of the constitutional procedure that 
the Governor is only a signing machine. Any proposal in the form 
of an Ordinance has to be agreed to by His Excellency the G overno^ 
Therefore, the responsibility of putting forward an Ordinance is not 
on the executive head of the province but upon the Government and 
this House is entitled to know as to what had happened after the last 
Session and up to the date of the promulgation of the Ordinance 
which created an emergency, to resort to the. extra-ordinary power of 
legislating by an Ordinance. In a democratic set-up this power is to 
be resorted to in very exceptional circumstances and whenever any 
Ordinance is to be placed on the Statute Book permanently and 
whenever the Government comes to this honourable House with a 
measure to place an Ordinance on the Statute Book in that form, the 
House is perfectly justified to know as to what was in the mind of 
the executive when it promulgated that Ordinance. So far as nomi
nation of members to the District Boards or other Local Bodies was 
concerned, I am pretty certitn that it was a very petty afhair which 
could wait. Heavens would not have fallen if that Ordinance was not 
promulgated. Sir, with your permission I would like to bring to 
your notice the other circumstances indicating that this power by 
the executive has been more often abused during the last few months.

Chaudhn Suraj Mai : Last two years.

Mi*. Speaker: So far as abusing the power of issuing Ordinances 
is' concerned there is same other remedy.

Sardar Swaran Singh : Sir, so far as the present Ordinance is 
concerned this House is entitled to know as to what was the emergency 
which prompted the executive to bring forward this Ordinance and it 
is very essential that this House should know so that there should be 
some check upon the executive to resort to this extra-ordinary power 
of legislation. In a democratic set-up all legislative measures must 
put on the Statute Book by the Legislative Assembly and it is only 
in very exceptional circumstances that power of Ordinance-making is 
to be resorted to. After all so far as the present Bill is concerned and 
which already exists in the form of an Ordinance, it covers only a few 
vacancies which existed since the 15th of August till the date of the 
promulgation of the Ordinance. Surely we are entitled to know as 
to what was- the emergency for filling up these vacancies due to 
which the Government could not wait till the present session of the 
Assembly and felt the necessity of issuing an Ordinance ? It is not a 
case where the Government can say that the quorum of the District 
Boards was not complete and that the Municipal Committees and the 
DistrictBoards were not functioning. I know it for a fact that ail the
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District Boards and the Municipal Committees were functioning pro
perly. To usurp the power of election is not a normal procedure ; at 
any rate it is a great departure from the rule which is prevalent for the 
constitution of all these bodies. Therefore, whether we examine it 
from the point of view of exigency or whether we look at it from the 
point of view of serious departure from the ruL; of election., which 
should be the rule for the constitution of these Local Bodies, there was 
no justification for promulgating an Ordinance of this character,

80 far as the machinery for elections is concerned there may be 
difficulties in the way of the Government but I feel that the time 
has now come when we should be prepared to face the election. 
There is no use of seeping the Local Bodies running by resorting to 
nominations. In the case of those people who had migrated to 
Pakistan and have thus vacated their seats, there may be some 
justification in filling those seats by nomination, but seats which 
have been vacated either by death or resignation of persons who 
heid elected seats, there does not appear to be any justification for 
resorting to nomination in order to fill these vacancies, My conten
tion is that so far as seats which were held by elected members arc 
concerned^ there is no reason why they should not be filled up by 
election. When we can fill seats of this honourable House by means 
of election, if they are vacated, there is no reason why seatsyof the 
District Boards should also not bo filled up by election T herefore, 
with these remarks I oppose the Bill.

Shrimati Sita Devi (Ex-member West Punjab Assembly represent
ing Lahore City, General, Women, urban) (Hindustani): Sir, there can 
not be two opinions about the fact that the Bill that is uoy; under 
consideration is repugnant to the basic principles of democracy. It is 
also true that there were no special or extaordinary circumstances 
justifying the necessity of investing the Government with the proposed 
powers of nomination. It is also true that in spite of our opposition 
to this Bill, it will be carried through by a formal parade of 'Ayes' 
and ‘Noes’.

Mr. Speaker : It is not for me to decide whether this Bill be 
passed or not, Tt is for you to say whether you agree to its passage 
or not.

Shrimati Sita Devi : You will make us say ‘Yes’ or ‘No*.
Mr Speaker : This is a reflection on the Chair.
Shrimati Sita Devi : Vow that this measure has been introduced,

I would like an assurancp* from the Government that the powers 
proposed to be taken will not be misused. What I want to emphasise 
is that while making nominations to the District Boards village 
people should not be ignored, since these bodies were created and 
intended primarily to give them a share in local administration. To 
deny representation to rural people would be tantamount to nullifying 
the very object for which these bodies were constituted. The District 
Boards are primarily meant for rural people just as Municipalities 
are meant for urban people. I have to point out with
regret that so far this principle has been respected more 
in its breach than in its observance. The nominations that 
have been made since 'the partition do not reflect, this



principle. Rural people have been totally ignored so far. Some of the 
persons who have been appointed to these bodies by nominatiorj/have 
never had in their lives anything to do with villages. Not to speak 
of there having passed any part of their lives in villages, even their 
ancestors had perhaps never seen the villages being habitually urbani
tes. i am saying this from my pe'onal knowledge about the nominations 
made to the District Board of District Jullundur in April last. Some 
of the members who were nominated to this body were urbanites. Sir, 
what I want to emphasise is that in the past, proper use has not been 
made of the powers of nomination. I would urge that in future at 
least, the rights of people living in villages should not be ignored, 
so far as their representation in District Board is concerned. I am 
sure Government will succeed in getting these powers on the 
plea of 'emergency’ or ‘abnormal state of affairs’ o r ‘special 
circumstances’ and thus deprive the voters of their right. It 
is for this reason that I am stressing the need of giving 
adequate representation to village people. There are some seats 
which have become vacant owing to the migration of Muslims. These 
seats should be filled by appointing Hindu and Sikh refugees. There 
have been complaints in the past about the filling of these seats by 
local persons, l have no wish to go into the reasons for which this 
was done, though I would request that in future all such seats should 
be filled by appointing suitable refugees. With these words, I resume 
my seat.

Chaudhri Suraj Mai (Hansi, General, Rural) (Hindustani) : Sir,
I too would like to say a few words about this Bill. I hope you 
will remember, Sir, how in the United Punjab Assembly the District 
Boards Amendment Bill which provided for nomination of members 
was opposed by the then opposition party .. . .  1 mean the Congress 
Party which is in power to-day. I do not think, Sir, you have for
gotten the heat and fury which characterised the debate on nomina
tion clause of that Bill, and with what vehemence that provision 
was opposed by the Congress Party at that time.

Sardar Swaran Singh : Are you not a member of that party ?

Chaudhri Suraj M ai: Unfortunately, what Sardar Ji has said,
is quite true. But truth remains for ever a truth in spite of changes 
in the principles of men and parties. Everybody at that time was loud 
in asserting that conditions in our country were quite fit for demo
cratic method of election and that the executive should not be allow
ed to encroach on the rights of voters. A number of speeches were 
delivered in this strain, even though the proposal was to fill by nomi
nation only a few seats which had become vacant in a few District 
Boards here and there, owing to resignation or death of the members. 
The object of resorting to the method of nomination was just to give 
opportunity to those persons who did not like to seek election but 
who were nevertheless quite fit. What do we find here ? Nomina
tions have been made indiscriminately. In my own District, out of 
the forty Members of the District Board, five seats are reserved for 
officials. Eleven seats were held by Muslims who have left. These 
have been filled by nomination. This brought the number of nomi
nated members to 16. Seven more vacancies occurred owing to
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the death and resignation of some members and conviction of some 
others in criminal cases. These were also filled by nomination. This 
has brought the number of nominated members to 23.

The hon. Minister has remarked that the time is not propitious 
for holding fresh elections in the existing state of affairs as the voters' 
lists have yet to be prepared. But he should know that new lists of 
voters to the Local Bodies have already been prepared and that the 
elections to Local Bodies can easily be possible when the voters’ 
lists are ready. My Fiiend Sardar Swaran Singh has rightly drawn 
the attention of the Government to the fact that the vacancies result
ing from death of an elected member are lying unfilled for the last 5 
years and it may stdl take long, i. e., three or four years to fill these 
casual vacancies. I wonder why the Government is conveniently 
ignoring the urgent need of filling these vacancies as, according to it, 
it does not perhaps matter much if the Ilaqa remains unrepresented 
for long and the number of vacancies may go on multiplying. It 
appears that the Government intends to force its decision upon 
the people without primarily having any regard for their feelings. I 
will suggest that the present Government should not adhere to the 
old principle of nomination which it had condemned unreservedly 
before. The by-elections can be conveniently held and thus there 
appears to be no justification in bringing forward this Bill in order to 
invest Government with the power to fill these vacancies by appoint
ments. The Government should take cognisance of the fact that it 
should try to avoid creating impression upon the public that the 
present Ministry means to benefit its own kith and kin by this 
measure. The previous Ministry was accused of such a motive 
when it nominated local persons to the Local Bodies instead of giving 
representation to refugees who had come from West Punjab. 
This Government too wants to tread on the same path and follow the 
very wrong principle. If this Bill is passed it will not be welcomed 
as there will be a misuse of authorityv to the detriment of deserving 
persons who would be deprived of their due rights by constitutional 
methods. Under these cirucmstances, it seems desirable that the 
Government should not bring forward this Bill.

Parliamentary Secretary (Sardar Bachan Singh) {Hindustani) : 
Sir, it appears that the hon. Members are probably labouring under 
some misapprehension. I must make it clear that the Government 
is not taking any undemocratic step but instead, it considers essen
tial to hold elections under adult franchise. 1 Would like to focus the 
attention of all hon. Members on this fact that before the partition 
the Muslim population in this part of East Punjab was 34 per cent 
who migrated on account of civil disturbances that broke in the year 
1917. In the absence of these people, the Government has to con
sider the giving of the right of vote to the people who have come 
from the West Punjab. The new voters’ lists will have to be prepar
ed in order to achieve this end. The procedure for regularising this 
matter would obviously take much time. The old lists date back 
to the years 1937, 1938vand 1939 and many people have died since 
then while many have shifted to some other places. Moreover, we 
have to see the plain fact that the people coming from the West 
Punjab should have the right to exercise their votes. In the existing



state of affairs they will naturally be denied of these rights with the 
result that it will not be possible to hold elections in a democratic 
way. These are the difficulties which have to be solved before 
holding these elections. It is, therefore, desirable for the purpose of 
saving the Government from such difficulties at this stage, to lodge 
the power with the Government to fill these vacancies by appointment.
I may also submit that this is not a new Bill but it is already in force 
by means of an Ordinance. Now the object of this Bill is merely to ■ 
replace-the said Ordinance by an Act of the Legislature. The 
Ordinances promulgated under Section 88 of the Government of India 
Act 1935, cease to operate after the expiry of six weeks from the 
re-assembly of Legislature. The present Bill is accordingly in
troduced for continuing in force the provisions of the Ordinance by 
permanent legislation. It cannot be said by any stretch of imagina
tion that a new Bill is going to be passed. The Government does 
not at all favour the idea of snatching away the right of vote 
from the people but instead is keenly desirous that everybody should 
have his right of vote and should exercise it with full freedom 
without any let or hindrance. The Indian Government has agreed 
to the principle of conferring the right of vote to every man and 
women of the age of 21. In face of this decision to have adult 
franchise, it should be realised what a tremendous task it would 
mean. With our present population and with the information at 
our disposal based on the enrolment of voters in the past, it is 
evident that our electoral rolls will not comprise all voters. This 
Bill is accordingly introduced with the ostensible reason of enabling 
every adult to exercise his right of vote. The Government is of the 
view that there is/Tittle reason to hold by-election in the present 
state of affairs as the purpose will be largely unfulfilled without 
giving a fair and just deal to all persons.

The question of election to legislatures is quit^ different. In the 
 ̂ legislature the various programmes of the different parties
p‘ m’ are to be put through and it is for the people to say whether 

they like the policy of a particular party or not. Thp<District Boards ^ 
have nothing to do with the party programmes. They are essentially 
executive bodies whose main function is to look to the every-day 
comforts of the people. They have to maintain roads, schools, 
veterinary and other hospitals, etc., and all this work does not 
necessitate evolving a policy. Here we have only to see that 
work is performed in such a manner that we can bring l.  ̂ , 
about the greatest possible comfort and benefit to our people.
No doubt some of my hon. Friends will say that in order to 
achieve greater good of our people we must have recourse to by- 
election. But in all seriousness I ask whether such a step on our 
part will not be very unfair to our brethren who have come from the 
West Punjab. New lists of the voters have not yet been prepared 
and it will certainly be most improper to hold an election on the 
basis of the old lists. I am sure the idea of giving representation 
only to the old residents of East Punjab will not find favour with 
you. In these circumstances I feel that perhaps all opposition to 
this Bill is owing to a misunderstanding. Hon. Members should 
rest assured that this Government has no sinister designs of robbing
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the people of their rights, on the other hand it earnestly desires that 
they should be in the enjoyment of the privileges which are due to 
them.

The measure which is befoie the hon. Members is here only 
as a matter of formality. When the Assembly is not in Session, the 
Governor or for that matter the Government has sometimes to take 
immediate action by promulgating an Ordinance and that Ordinance 
has got to be ratified by this House as otherwise it lapses and, 
therefore, ceases to operate. It is for such a purpose that this Bill 
has been introduced in this House. But if it is said that this measure 
is against democratic principles my only reply is that such principles 
cannot be practised during a transitional period through which we 
are passing. Democratic principles can be applied only during 
normal times and till such times come into existence all talk of such 
principles is nothing short of a fraud perpetrated on democracy 
itself. I am certainly at one with the hon. Members when they say 
that widest possible franchise be given to the people and big lists of 
voters prepared so that we are in a position to return to the District 
Boards and other such bodies our true representatives who are capable 
of rendering the right type of service to our people. I would urge 
the Government that it should take steps in this direction without 
delay. Of course I am in a possition to say that the Government is 
already keen to see that the holding of election should be made possible 
at the earliest possible time. I know that when this Government 
undertakes legislation with regard to the Dis:rict Board and the 
Municipal Acts and gives them an up-to-date shape every body in 
this Province will be pleased with this progressive Government. At 
that time all doubts and misunderstandings of my friends will be 
dispelled. With these^words I submit that this Bill be passed by the 
House.

Minister for Labour (Shri Prithvi Singh Azad) (Hindustani) :  
Sir, Many of my hon. Friends have opposed the introduction of this 
Bill and through you, I wish to invite their attention to a principle 
which they appear to have altogether lost sight of. I wish, to remind 
these Friends that it was during the last Session of the Assembly that 
a right similar to the one in question was granted in the case of 
Municipal Committees where seats had fallen vacant owing to resigna
tion, death and other causes. I say if we give such a right to the 
residents of these areas of Municipalities, will it not be an act of in
justice on our part if we deprivq/the people living in the jurisdiction 
of a Distr’ct Board to avail of the services of their representatives ? 
One of my hon. Friends was pleased to remark what after all was the 
necessity of promulgating an OrdinanceGn this connection and 
introducing this Bill in the House. I want totell him that the 
Government is doing all this to enact a law, by virtue of which due 
right of representation may be given tg the residents of the areas of 
Di strict Boards where seats have fallen vacant due to evacution of 
Muslims or some other reasons. After all why should these people 
not have at their disposal the services of their representatives ? 
Another hon. Friend, I mean Chaudhri Suraj Mai, said that the 
Congress Government should have had the wisdom of holding election. 
It appears as if he was attempting to create grave doubts into the



minds of our people against our great political organisation and was 
not very keen to stress his argument concerning elections. I can 
without any fear of contradiction tell him that Government is cer
tainly not afraid of holding elections toy the District Boards and other . 
Local Bodies. Fear can only haunt the minds of tho3e who have to ^ 
take part in those elections. Government is taking its stand on a 
principle and that principle is that a/fair election is not possible in 
the presence of old lists and rules and the true representatives of the 
people cannot be returned for seats which are at present vacant. An 
hon. Friend who spoke earlier wayright when he said that if the right 
had been given to people where they formed 35 per cent, of the popula
tion there was no reason why it should be denied at places where the 
unfortunate refugees lormey'SO per eent. of the population and that 
the local people who were sure to succeed in the elections if held now 
would not be in a position to represent them. If elections are held 
under the existing law, person selected will not be true representa- - 
tives of the people. Therefore, the difficulty with which the Govern
ment is fajed, and to which 1 referred at the time of presenting the 
Bill, is that under the existing rules, th^/electoral rolls which exist do 
not permit of the real representatives of public being elected.

If you refer to Rule 6 of the District Bo ird Rules which were 
framed in 1933, you will find the qualification necessary/ for a person 
being enrolled as a votor. Under these rules lambardars and those 
paying a certain amount of tax were given the right of the vote. The 
Government wishes to widen the franchise. The Constituent Assembly 
of India has provided for adult franchise for elections to Provincial 
Houses. In order that the persons elected to Local Bodies may 
be real representatives of the people, we desire to enforce adult ftfJ 
franchise. Till votors’ lists are/prepared on that basis, it would not 
be advisable to hold bye-elections for seats falling vacant. It is, 
therefore, desired that till the necessary conditions are brought 
about, the seats falling vacant on account of death o r’ resignation of 
members, should be filled by nomination of suitable persons. As I 
have already submitted, the apprehension expressed by mv hon. 
Friend Chaudhri Suraj Mai that these powers are being permanently 
acquired by the Government/is misfounded. It his been stated by 
the Government that this measure was necessary for two years only.
I can assure you on the basis of decisions recently arrived at that 
the Government has decided tp/CompIetely do away with the system 
of nomination. But time is requ!red to bring about the necessary 
conditions for that purpose. Till the proper conditions exist, it is 
necessary to nominate persons in certain cases.

Shrimati Sita Devi : May I ĵtnow form the hon. Minister when  ̂ /  
the lists would be ready ? In the case of certain District Boards, 
elections have not been held for the last twelve years. How long 
will it take for the required/Conditions to be brought about ?

Minister for Labour : Through you, Mr. Speaker, I wish to 
inform the hon. Member that the Government*wishes to change the 
qualifications necessary for becoming voters for elections to District 
Boards. The House wiî l be called upon to express its opinion about 
the qualifications on the basis of which voters’ lists would be prepar
ed. If the lists for elections to Provincial Assembly with some
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modifications are adopted for elections to District Boards, it will not 
take years but only a few months. With these words, I move that 
the Bill be taken into consideration at once.

Mr, Speaker : Question is—
That the Punjab District Boards (East Punjab Amendment) Bill be taken 

into consideration at once.
The motion was carried.
Mr. Speaker : The Bill will now be considered clause by clause.

Clauses 2 a n d  3.
Mr. Speaker : Question is—
That clauses 2 and 3 stand part of the Bill.
The motion was carried.

Clause 1.
Mr. Speaker ; Question is—
That clause 1 stand part of the Bill.
The motion was carried.

Title.
Mr. Speaker: Question is—
That the Title be the Title of the Bill.
The motion was carried.
Minister for Labour : I move—
That the Punjab District Boards (East Punjab Amendment) Bill be passed.
Mr. Speaker : Motion moved—

That the Punjab District Boards (East Punjab Amendment) Bill be passed.
Chaudhri Suraj Mai (Hansi, General, Rural) (Hindustani) : Mr. 

Speaker, the hon. Minister said that he wished to bring about those 
conditions which that great organisation, the Indian National Cong
ress...........

Mr. Speaker : I would remind the hon. Member that this is
the third reading of the Bill. The hon. Member need not reply to 
the points that have been raised. He willjplease confine himself to 
the arguments which can be adduced at the third reading stage.

Chaudhri Suraj M ai: Sir, what I wish to submit is that this
Bill will be passed but when it is enforced and action is taken under 
its provisions, the Government should see that whenever a seat 
falls vacant on account of dismissal, death or resignation of a 
member, the person nominated to fill that seat should belong to 
the same place to which the former member belonged. There have 
been cases where on the death of a member of a District Board, the 
Government nominated a person belonging to a different place, 
merely because they wanted to favour him. When the member 
representing Sirsa died, his place was filled by nominating a person 
belonging to Fateh Abad. In such cases, the person who is nomi
nated is not even acquainted with the condition of people, whom



he is supposed to represent. If these seats must be filled by nomina
tion, it should be seen that only those persons are nominated who 
belong to the place which they have to represent.

Another thing which I wish to point out is that at the time 
of making nominations, the recommendations made by Deputy Com
missioners or Commissioners, who are acquainted with the local 
conditions, should not be ignored. It has been noticed that some
times the Government has acted under other influences and has 
ignored the suggestions of district authorities. I beg to submit 
that those recommendations should not be altered or ignored.

Shri Bhagat Ram Chodha (Jnllundur, General, Rural) (Punjabi): 
Sir, I have stood up only to support my hon. Friend Chaudhri 
Suraj Mai. The nominations to the District Boards should be made 
out of local persons and on the recommendation of the local offi
cials such as Deputy Commissioners and even Tehsildars. In this 
connection, I may point out to the hon. Minister that the files regard
ing Nawan Shaihar and Garhdiwala nominations sent to the Govern
ment by the local officers have perhaps lost their way and are 
not traceable. The hon. Minister should kindly call for those files 
for necessary action thereon.

Minister for Labour. (The hon. Shri Prithvi Singh Azad)
(Hindustani) : Sir, I am thankful to my hon. Friend Chaudhri
Suraj Mai for the suggestions he has put forward. I would, however, 
like to submit for the information of the House that the Government 
has altogether changed the old system of nominations. In future 
the persons to be nominated shall not be required to fulfil 
irksome conditions which have been there uptill now. I am 
glad to inform the House that our sisters whose representatives are 
sitting opposite to me and who have so far been ignored in the 
matter of nominations will now be given special representation on 
the Local Bodies. The Government has arrived at this decision not 
because I am intimidated by the hon. Sisters present here but because 
we feel that this section of the people should also get represention in 
the matter of such nominations.

Speaker : Have you reserved certain seats for ladies ?
Minister : Yes.
Speaker : Would it not be discriminations.
Minister : It is not reservation of that kind. The Govern

ment only sees that all sections of the people get due representation 
on the Local Bodies and has laid down certain rules to that effect. It 
shall be kept in view that the persons who can best serve the 
intrests of the public, are nominated for instance, a vetern educa
tionist a doctor of repute or an engineer should be nominated for 
making use of his advice. The District Officers have accordingly 
been instructed.

Again the hon. Chaudhri Suraj Mai has complained that all 
nominations for the vacancies should be made out of persons resid
ing in that particular area. Keeping in view this objection, the 
Government, sometime back, issued an order to the officers concerned 
that the nomination to the vacancies should made out of people

PUNJAB DISTRICT BOARDS (EAST PUNJ/B AMENDMENT) ( i)  5 5
BILL



( i )  56  EAST PUNJAB LEGISLATIVE ASSEMBLY [iO TH  OCT, 19 4 9  

[Minister ]
living in the area from where the vacancies are caused. A vacancy 
from the Samrala Tahsil for instance, should not be filled in by a 
person belonging to Jagraon Tahsil. The Government has thus 
taken necessary steps to meet all possible demands. All the same 
I assure the House that the Government will do its best to remove 
the short c urlings, if there be any.

Mr. Speaker : Question is—
That the Punjab District Boards (East Punjub Amendment) Bill be

passed.
The motion was carried.

PUNJAB MUNICIPAL (EAST PUNJAB THIRD 
(AMENDMENT) BILL.

Minister For Labour (The hon. Shri Prithvi Singh Azad) : Sir,
I introduce the Punjab Municipal (East Punjab Third Amendment) 
Bill.

Minister for Labour : I move—
That the Punjab Municipal (East Punjab Third Amendment) Bill be 

taken into consideration at once.
The motion was carried
Mr. Speaker : The House will how consider the Bill clause by

clause.
Clauses 2 to 6. 

Mr. Speaker : Question is—
That clauses 2 to 6 stand part of the Bill.

The motion was carried.

Clause 1.
Mr. Speaker : Question is—

That clause 1 stand part of the Bill.
The motion was carried.

T itle.
Mr. Speaker : Question is—
That the Title be the Title of the Bill.
The motion was carried.
Minister for Labour : I move—
That the Punjab Municipal (East Punjab Third Amendment) Bill be

passed.
The motion was carried.

The Assembly then adjourned till 2 p . m. on Tuesday, 11th 
October 1949.
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EAST PUNJAB LEGISLATIVE ASSEMBLY
Fourth Session of the 1st East Punjab Legislative Assembly

Tuesday, 11th October 1949.

The Assembly 7tiet in the Assembly Chamber, Simla, at 2 P. M. 
of the clock. Mr. Speaker (The hon. Sardar Kapoor Singh) in the 
chair.

STARRED QUESTIONS AND ANSWERS.

REMOVAL OF NON-OFFICIAL CHAIRMEN OF 
REGIONAL TRANSPORT AUTHORITIES.

*1145. Shri Virendra : Will the hon. Minister for Public
Works be pleased to state whether it is a fact that the Government 
have decided to remove Non-Official Chairmen of Regional Transport 
Authorities and to appoint Commissioners as Chairmen of these 
bodies in their place ; if so, the reasons therefor ?

The hon. Chaudhri Lahri Singh : Government have not yet
made any such decision.

NATIONALIZATION OF MOTOR TRANSPORT INDUSTRY.
*1185. Pandit Mohan Lai Datta : Will the hon. Minister for 

Public Works be pleased to state whether the Government intends 
to nationalize Motor Transport Industry in the year 1950 by taking 
over some motor companies in some districts of the Province ?

The hon. Chaudhri Lahri Singh : Government have not yet
taken a final decision relating to the question of nationalization of 
motor transport. It is hoped that a decision will be reached in the 
near future,

Pandit Durga Chand Kaushish : Is the scheme of Nationali
zation of transport being dropped on account of Economy drive ?

Minister : There is no question of dropping it. It is under
the consideration of the Government.

Pandit Shri Ram Sharma : May I know whether the scheme
will be useful to the Government or not ?

Minister : It will of course, be useful.
Pandit Durga Chand Kaushish : What is the amount of money 

that will have to be spent in the initial stages of Nalionalization ?
Minister : I require notice for this question.
Shri Dev Raj S eth i: Is it a fact that Government would be

earning about 1§ crores from Nationalization of Transport ?
Mr. Speaker : Is the report out ?
Shri Dev Raj Sethi : An interim report was sent.



Chaudhri Kartar Singh : May I point ouc to the Government
that instead of laying hands on those men belonging to the rural 
areas they should first nationalize those professions which affect 
the big Mill owners and ‘Lalas* ?

Mr. Speaker : I would ask the hon. Member not to use such
language in respect of any community.

Chaudri Suraj Mai : I am glad that he is going out of the
fold of ‘Lalas’ (Laughter.)
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NEW CAPITAL AT CHANDIGARH.
*1270. Dr. Sant Ram Seth : Will the hon. Minister for

Public Works be pleased to state whether it is a fact that the East 
Punjab Government has abandoned the idea of building its Capital 
in Chandigarh ; if so, why, if not, the period within which it is 
expected to be built ?

The hon. Chaudhri Lahri Singh : The Government have not
altered the decision to build the new Capital at Chandigarh. In 
view of the financial stringency and the uncertain effect of rupee 
devaluation for commodities being obtained from Dollar areas, the 
undertaking of the work of the construction of the Capital will be 
delayed to some extent.

Dr. Sant Ram Seth : Is it a fact that the survey of the area
at Chandigarh has been carried out and a large quantity of the 
building material is lying at the site ?

Minister : Yes, the survey has been carried out and the 
building material was collected. But this is now being used for 
building townships.

Shri Dev Raj Sethi : Is the Government aware of the fact
that a good deal of resentment prevailed among the Refugees and 
also other people because of the uncertainty of arriving at a definite 
decision with regard to the building of the new Capital ?

Minister : The Government have not received any represen
tation expressing such resentment but, of course, there have been 
certain comments in the Press.

Shri Dev Raj Sethi : Is it a fact that a sum of Rs. 50 lakhs
has already been spent in connection with the building of the 
proposed Capital ?

Minister : I require notice for this.

Pandit Durga Chand Kaushish : May I know whether any 
building has been erected at the Capital site so far ?

Minister : So far no building has been constructed there,
and the building material will be taken away to the proposed sites 
for townships to be utilized over there.

Pandit Durga Chand Kaushish : May I know the amount that
is being spent on transport in bringing and taking away the buildii g 
material ?



STARRED QUESTIONS AND ANSWERS (2) 3
Chaudhri Kartar Singh : Are the Government aware of the fact 

that a large quantity of coal stocked at Chandigarh is being spoiled 
by rains ?

Premier : Coal and other building material was stocked at 
Chandigarh with a view to start building the proposed Capital, but the 
situation changed rapidly. On account of financial stringency we 
were unable to get any help from the Central Government in this 
matter. We have no money of our own. So under these circum
stances we were obliged to postpone the building work.

Shri Dev Raj Sethi : May I know if the Government have arriv
ed at a decision with regard to the building of the neighouring town
ship ?

Premier : Government had decided to do so but there are some 
difficulties in the way.

Shri Dev Aaj Sethi : Should we take it that the scheme of buil
ding a neighbouring township has been dropped ?

Minister : It has been postponed.
Shri Dev Raj Sethi: Should we take it to mean that the 

Government will stay in Simla for an unlimited period ?
Premier : It has been stated that the scheme has only been 

postponed for the time being.
Sardar Partap Singh : Are the Government aware of the resent

ment that prevails among 35 thousand people of the area where 
the Capital is proposed to be built ? The land that is going to be 
taken up is good and fertile land. When ever the Government take 
a decision on the building of the new Capital will the Government 
also consider this aspect of the question ?

Chaudhri Kartar Singh : It will be your Government that will 
decide this question now.

Premier : The decision was arrived at earlier. And when the 
financial position begins to show signs of improvement the matter 
will be placed before the Congress Assembly Party for consideration.

Shri Dev Raj Sethi : May 1 know if the Government received
any unofficial proposal to the effect that each person desirous of 
building a residence in the Capital, would be prepared to contribute 
rupees one thousand for meeting the initial expenditure provided 
the Government was ready to go ahead with New Capital Scheme ?

Premier : The hon. Member would perhaps remember that
sometime ago I had made an appeal to the public on the subject 
that if each applicant paid rupees one thousand with his application, 
then Government would be assured of the intention of the public 
and that it would be in a position to take up the construction work 
in hand. In response to that appeal I have received a number of 
letters from the public, which are under the active consideration of 
the Government.

Chaudhri Kartar Singh : May I know from the hon. Premier
whether his Government is considering any proposal to transfer the 
whole building material for utilisation in the Bhakra Dam construc
tion ?



Premier : The hon. Member is aware that every intelligent
and sensible person would try to drive maximum amount of benefit 
out of his commodity. So if the conditions continue unfavourably 
like the present and the Government is compelled to further postpone 
the construction of Capital, then the hon. Member would agree with 
me that it would be advisable rather creditable, for the Government 
to make the best use of this building material and save it from going 
waste.
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REMOVAL Oi< L. CHUNI LAL AND L. PYARE LAL 
EX-PRESIDENT AND VICE-PRESIDENT FROM THE 

MEMBERSHIP OF TOWN COMMITTEE, GIDDAR- 
BAHA, DISTRICT FEROZEPUR.

*1273. Mehta Ranbir Singh : Will the hon. Minister for
Local Self-Government and Labour be pleased to state :—

(a) whether it is a fact that L. Chuni Lai and L. Pyare Lai 
Ex-President and Vice-President respectively of Town 
Committee, Giddarbaha, District Ferozepur, have been 
removed from its membership ; if so, the reasons therefor ;

(b) whether any opportunity was given to them to give an
explanation and reply to the charges ; if any, made against 
them ;

(c) whether the Government is prepared to lay on the table
the representation of the said members in th;s connection 
and Government’s reply thereto, if any ?

The hon. Shri Prithvi Singh Azad :
(a) Yes, the two members were removed under Section 7 of the 

Punjab Small Towns Act, 1922, for being persistently remiss in the 
discharge of theii duties.

(b) No opportunity was given to these members because —
(/) Government was convinced that they had grossly 

misused their powers as members,
(ii) they had received repeated warnings from the local 

officers, and
- (tit) because it is not necessary under the Small Towns Act 

to give such an opportunity.
(c) No.

Mehta Ranbir Singh : May I know whether it is the policy of 
the Government to take drastic action against a person before giving 
him a chance for offering his defence ?

Minister: My reply to part (b) of the original question covers 
this query.

Mehta Ranbir Singh : May I know whether it is a fact that the 
qitizens of that place wrote to Government vouching for the honest' 
and entegrity of L. Chuni Lall and L. Pyare Lai and stated that thei - 
removal from membership has been brought about on the report c 
that Magistrate who did not have good relations with them ?



STARRED QUESTIONS AND ANSWERS (2) 5
Minister: It is correct that certain people did write in their 

favour but at the same time number of complaints, too, had been 
received by the Government, who took action after carefully consider
ing the matter.

Mehta Ranbir Singh Is it a fact that during the tenure of office 
of these two gentlemen, the town made a great progress in the 
matter of sanitation, etc. ?

Minister : It is a matter of opinion.
Mehta Ranbir Singh : Is the hon. Minister in a position to tell 

the House those specific matters or affairs of the Town Committee, in 
which they acted wrongly and were thus responsible for putting the 
Committee to a loss ?

Minister : I require notice for this.
Mehta Ranbir Singh : Is the hon. Minister aware that the policy 

of taking action against a person without giving an opportunity to 
defend himself, causes great resentment in the public ?

Mr. Speaker : It is an expression of opinion.
Mehta Ranbir Singh : May 1 know whether this policy is to

be applied to matters concerning only Local Bodies or other depart
ments as well ? Is it to be made a general policy ?

Minister : The hon. Member is entirely mistaken if he holds
such an opinion. He is rather going wide of the mark. I have 
already stated that the action was taken after duly giving reminders 
to the gentlemen about their irregularities. Under the circumstances 
there is no room left for making any complaints.

Mehta Ranbir Singh : May I know whether it is a fact that
the Magistrate of that place acted improperly in sending adverse 
reports against the gentlemen in question ?

Pandit Shri Ram Sharma : Will the hon. Minister be pleased
to state whether the local officers who sent them reminders brought 
specific irregulari ies committed by them to their notice ?

Minister: Yes.
Pandit Shri Ram  Sharma : May I know whether the Govern

ment had fully satisfied itself before taking action against them that 
the gentlemen in question were guilty of serious irregularities ?

Minister : Government were satisfied that the charges brought
against them were correct.

Pandit Shri Ram Sharma : May I know whether Government
considers the punishment awarded to them is commensurate with the 
irregularities committed by them ?

Sardar Sajjan Singh : May I know whether the Government 
treats even the persons in their service as communists ? (Laughter)

Mr. Speaker : The question is irrelevant.

Mehta Ranbir Singh : Will the hon. Minister please state
whether .my enquiry’was instituted in connection with the representa
tion made by these gentlemen ? May I know whether it is yet the 
intention of the Government to hold an enquiry into the injustice that 
has been perpetrated upon them as alleged in their representation ?



Minister : The question of enquiry does not arise as the
action taken by Government was based on equity and justice.
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SUPPLY OF WHEAT BY GOVERNMENT TO RATION 
DEPOTS IN THE PROVINCE

*1138. Sardar Sajjan Singh : -Will the hon. Minister for 
Civil Supplies, Electricity and Industries be pleased to state : —

(a) (i) the total quantity of wheat suppiied to the urban area 
ration depots in each district separately from the date 
of enforcement of Rationing System up to 31st August 
1949 ;
(«) the date on which the rationing of foodgrains was 
enforced in each district of the Province ;

(b) the average total cost of wheat per maund incurred by the
Government supplied for the purpose ;

(c) the average total sale proceeds of wheat per maund realised
from the public in each district separately ;

(<o  whether any profit has been made by the Government on 
this account ; if so, the total amount of profit so earned 
uptill 31st August 1949 ;

(e) the manner in which this profit is proposed to be spent;
( / )  the total quantity of wheat supplied in all the districts 

uptill 31st August 1949 since the date of enforcement of 
rationing ;

(g) the total cost incurred by Government on wheat supplied
in rationing areas since the enforcement of rationing 
system to 31st August 1949 ;

(h) the total sale proceeds of the wheat supplied for the afore
said period ?

(i) the total profit earned by the Government on this account
for the aforesaid period ?

The hon. Sardar UJjal Singh :

(a) A statement giving the required information is laid on the 
table, f

(5) and (c) It will involve considerable time and labour to 
collect the information but if the hon. Member is keen to have the 
information supplied, the same will be communicated to them.

(d) First part :—No.
2nd p a rt:—Does not arise.

(<e) Does not arise.
( / )  21,63,935 maunds, 21 seers and 12 chhataks.
(g) Same as (b) and (c) above.
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STARRED QUESTIONS AND ANSWERS (2) 7

(/?) Same as (b) and (c) above.
(i) hill.
Shri Dev Raj Sethi : Will the hon. Minister please tell us the

approximate loss incurred by the Government in this whole affair ?
Minister : Government have neither suffered any loss nor

earned any profit on the Rationing Scheme, as it is being worked 
on no profit no loss basis.

Shri Dev Raj Sethi : May I know as to who is made to bear
the over-head charges ?

M inister : The consumer.
M ehta Ranbir Singh : Will the hon. Minister please let us

kn<~>w the figures about the income and expenditure of the Rationing 
Scheme on which he has based his reply ?

M inister : I require notice for that.
M ehta R anbir Singh : But how has he arrived at the con

clusion that neither any profit has been made nor any loss sustained ?
M inister : It is and has been the policy of the Government

even during previous controls to calculate the whole expenditure, 
prepare a proforma and then spread it on the consumers in such a 
manner that the profit and loss is balanced.

M ehta Ranbir Singh : May I know whether this is merely
a paper scheme or is it being actually acted upon ?

M inister : It is being translated into action.
Chaudhri Suraj M ai : Is it a fact that as a result of the

rationing scheme, the growers of food-grains i. e.y zamindars have 
been put to financial loss while the consumers in the urban areas 
are benefitting at their cost ?

Mr. Speaker : It is an expression of opinion.
Pandit D urga Chand K aush ish  : Will the hon. Minister

please let us know the estimated percentage of the consumer’s cost 
which is being borne by the Government ?

M inister : If the hon. Member gives notice, I will collect
the desired information. However, this much I can say that with 
regard to millets and wheat the expenses per maund come to Rs. 1-7-0 
and Rs. 1-12-0 respectively and they include procurement as well as 
other incidental charges.

Pandit D urga Chand K aush ish  : May I know whether the
charge of Rs. 1-7-0 per maund covers the shortage resulting from 
the damage to food grains during the last rainy season.

M inister : No. Ordinarily expenses of any normal shortage,
are included but any other damage or loss of food grains is not 
included in this cost.

Shri Dev Raj Sethi : Is it a fact that there is a difference of
two to three rupees in the cost of wheat per maund supplied to the 
people of Delhi and East Punjab by their respective authorities. Is 
the price of wheat higher in our Province than Delhi ?



Minister : It is a fact that wheat is supplied to people of
Delhi Province at comparatively cheaper rates. The reason for this 
is not far to seek. Government of India is subsidizing them as a 
result of which the authorities there purchase wheat at higher rates 
and supply the same to people at cheaper rates.

CASES IN RESPECT OF IRON AND STEEL QUOTA.
* 1141. Chaudhri Kartar Singh : Will the hon. Minister for 

Civil Supplies, Electricity and Industries be pleased to state : —
(a) the total number of prosecutions started about misuse of 

steel quota in East Punjab ;
(b) names of firms involved with details of quota obtained by

each one of them ;
(1c) the number of above referred to firms belonging to refugees 

and non-refugees respectively ; x
(d) the names of hon. Members of th’8 House who have been 

allotted any quota ol iron and steel either in their own 
names or as partners in any firm in East Punjab ?

The hon. Sardar Ujjal Singh : (a) 63.
(b) A list giving the names of the firms involved, with details 

of quota obtained by each, is laid on the table.f
(c) Of the above referred to firms, 34 are refugees and 15 are 

non-refugees.
(d) (i) Names of hon. Members of the East Pun ab Legislative

Assembly, who have been allotted quotas of iron and 
steel in their own names, are as below :—

1. Chaudhri Sunder Lai of Karnal.
2. Shri Parbodh Chandra of Gurdaspur.

(ii) The matter is still under investigation.
Chaudhri Kartar Singh : Is it a fact that these 34 refugee firms

have drawn different quotas of iron and steel, i.e., 2 tons, 4 tons and 
6 tons ?

Minister : I cannot say verbally. They might have probably
drawn the said quotas.

Chaudhri Kartar Singh : Will the hon. Minister please state 
from the list which he has placed on the table whether any refugee 
has drawn more quota than 2 tons, 4 tons and 6 tons ?

Minister : The list is lying with the hon. Member and the
figures given therein are correct.

Mr. Speaker : The hon. Member has already asked the names
of the firms and quotas allotted.

Chaudhri Kartar Singh : Will the hon. Premier please state
whether the Advisory Committee had made any recommendation to 
the effect that cases should not be instituted against those refugees 
who had drawn 2 tons and 4 tons of iron and steel quota each ?
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STARRED QUESTIONS AND ANSWERS (2)9
Chaudhri Kartar Singh : Does the hon. Premier remember that 

the hon. Member Giani Kartar Singh had placed a resolution before 
him to the effect that the previous Government had warned 
refugees at the last stage that they should either open their work
shops or be prepared for the cancellation of their quotas ?

Pandit Shri Ram Sharma : On a Point of Order, Sir. Does
this question arise out of the answer given ?

Mr. Speaker : It is for me to decide and not for the hon.
Member.

Chaudhri Suraj Mai : May I know whether those refugees
from West Punjab can be saved from being prosecuted who happen 
to commit crimes here ?

Mr. Speaker : Disallowed.
Chaudhri Kartar Singh : Is it a fact that the Central Govern

ment and the U. P. Government have withdrawn such cases against 
the lefugees ?

Pandit Mohan Lai Datta : May I know if there are any hon.
Members or Ministers who succeeded in getting quotas not for 
themselves but for others. (Laughter)

Pandit Durga Chand Kaushish : May I know if such
persons have been prosecuted by the Government whose cases had 
been condoned by the previous Government ?

Minister : I cannot reply this question.
Premier : I would like to bring this point home to my hon.

Friends, Chaudhri Kartar Singh and Shri Durga Chand Kaushish, 
who have put these questions, that if they insinuate that Government 
allotted quotas to people with full realisation that they would sell 
them in blackmarket and thus earn profit, then the insinuation of 
the hon. Members is absolutely wrong and baseless.

Chaudhri Kartar Singh : Is the hon. Premier aware of the
fact that the previous Government had in one of its Advisory 
Committee meetings passed a resolution to the effect that a last 
warning should be given to those refugees who had not opened 
workshops and that their quotas should be cancelled, if they do 
not do so ?

Pandit Durga Chand Kaushish : Sir, I have asked a
question. I do not ask whether quota holders have been permitted 
to sell their quotas in black-market. What I want to know is this 
whether there are any such cases which were condoned by the 
previous Government but which have b en re-opened by the 
present Government.

Prem ier: No.
Mehta Ranbir Singh : It is a fact that Government did not

permit them to do so with full realization. But may I know that in 
certain cases Government did not take due precaution and as a 
result of it the quotas of iron and steel were misused ?

Mehta Ranbir Singh : Has the Government taken or intends
to take any action against such officers who have not taken due care, 
as a result of which quotas have been misused ?



Premier : Action is taken against such officers who are proved
to be guilty.

Pandit Mohan Lai Datta : May I know if there is any hon.
Minister or Member of this House who has succeeded in obtaining 
quotas in the n; me of some other person, but has earned a good 
profit himself ?

Mr Speaker : Government cannot know that.
Chaudhri Kartar Singh : Is it a fact that the hon. Premier

issued a statement about one of his Parlimentary Secretaries ?
Prem ier: Yes.
Chaudhri Kartar Singh : Is it a fact that he issued the state

ment before he received the report of the police enquiry ?
Premier: No.
Chaudhri Kartar Singh : Is it a fact that the Parliamentary

Secretary went to the higher officers with the draft of the statement 
and told them that the hon. Premier wanted to issue that statement ? 
Is it also a fact that the police officers told him that if the hon. 
Premier liked he could issue that statement and that they had no 
objection to that ?

Premier : I received the report after the police made complete
enquiries. In this report it was clearly proved that no charge had 
been found against my Parliamentary Secretary. I called the concern
ed police officers and again enquired from them if there was any 
lacuna left in the report, I was assured that it was complete and 
that there was nothing against him. I approved this report and 
issued the statement. I was going away the day I issued the state
ment. Further, before issuing the statement I sent the draft state
ment to the Deputy Inspector General of Police, C. I. D , only as 
a matter of precaution for further scrutiny.

Chaudhri Suraj Mai : Sir, none of these supplementary
questions arise out of the answer given to the original question.

Mr. Speaker : The hon. Member is not expected to decide this.
Chaudhri Suraj M ai: I only wanted to draw your attention,

Sir.
Chaudhri Kartar S in g h : Is it a fact that the hon. Premier

decided this case without studying the report of inquiry submitted 
by D. S. P., Lala Des Raj ?

Premier: This is incorrect. I sent that report to D. I. G.,
C. I. D., who gave his remarks after fully satisfying himself and it 
was only after the enquiry had been completed, that the case was 
decided.

Chaudhri Kartar Singh : Is it a fact that the Parliamentary
Secretary of the hon. Premier was drawing both urban as well as
agricultural quota, despite the policy laid down by the previous 
Ministry that no body should be given both the quotas?

Premier : I do not know, bnt I am just now told that this 
is not correct.
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STAFFED QUESTIONS AND ANSWERS (2) I I
Pandit Shri R am  S harm a : Is it a fact that some hon. Members 

of this House are feeling annoyed because they are alleged to have 
been directly and indirectly involved in iron and steel scandal ?

Premier : It is with regret that I have to admit that it is a fact 
I am also conscious of the reactions of this annoyance.

Pandit Shri Ram Sharma : Is it a fact some hon. Members 
who are not receiving quotas in their own names; are deriving 
monetary gain from them by reason of their share in some firm or 
the other?

Premier : As the cases are still under investigation, the ho*. 
Member will appreciate that it is not at present possible to reply to 
this question.

MONOPOLY OF PRINTING WORK.
*1150 ShriVirendra : Will the hon. Minister for Civil Supplies, 

Electricity and Industries be pleased to state:—
(a) whether it is a fact that the Government have recently 

given monopoly of printing work to certain press in Delhi; if so, 
the reasons therefor ;

(b) the terms on which the work referred to above has 
been given to that Press ?

The hon. Sardar Ujjal Singh : (a) Printing of 34 series of forms 
used in Government offices; has been entrusted to Messrs. Gulab 
Singh & Sons, Delhi, on a monopoly basis for a period of one 
year as the system of entrusting printing work of the East Punjab 
Government which could not be undertaken by Government Presses, 
to various private presses, was unsatisfactory and expensive. Ten
ders were invited for this work by advertisement and the work was 
entrusted to the lowest terderer.

(6) A copy of the terms on which the work has been entrusted 
to the firm is placed on the table. |

Shri Dev Raj Sethi : Is it not a fact that a number of Print
ing Presses of East Punjab had made an offer to the Government to 
execute this work on the same terms as the Press in Delhi, to which 
monopoly has been given ?

Minister : This is wrong, I, myself, scrutinised the tenders.
The lowest tender was submitted by M/s. Gulab Sim;h & Sons of 
Delhi.

Shri Dev Raj Sethi : Could not the work be distributed among
the East Punjab Presses on the same terms ? Was not the hon. 
Minister requested to do so ?

Minister : I admit this is true. I was approached by a depu
tation of the proprietors of East Punjab Presses with this request 
and I had even selected some of them for entrusting this work to 
them. But after this the Secretary-in-Charge informed me that the 
work could not be given in lots, as the tenders had been called for 
the whole work to be executed on payment of a lump sum and so 
the lowest tender had to be accepted. I did not agree to his sugges-
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[ Minister for Civil Supplies ]
tion and referred the matter to the Legal Remembrancer. I have got 
his opinion in writing and have no hestiation in reading it out. What 
I want to emphasise is that we were not in a position to split the 
work and I had co act against my personal inclination and desire in 
this matter.

Captain Ranjit Singh : Has not Government the right to cancel 
a particular tender ?

Minister : The work was suffering and so the printing work
could not brook delay. If fresh tenders had been invited, another 
month or two would have been wasted.

Shrimati Shanno Devi Sdhgal : May I know if the entrusting
of work could not have waited for a few days more, especially with a 
view to giving the work to East Punjab Presses ?

Minister : I have already submitted that I had to act against
my own wishes. I did not myself desire that the work should go to 
the presses at Delhi, but the official work was suffering. However, I 
passed orders that in future the work should not be given on a mono
poly basis and that East Punjab Presses be given preference. I can 
read it out for the information of the House.

" I would like to help small press owners particularly those who hav. 
established presses in East Punjab, but in view of the legal opinion 
given above we can not split up the work. The lump sum lowest 
tenderer should therefore, get the work. In future, however, tenders 
should be invited in such volume of work as might enable the small 
presses to complete. The capacity of each press should be ascertain
ed and a record kept in this office”

I would also like to inform the House that after that we invited 
tenders for small quantities of work in lots. This work will be dis
tributed among seven or eight firms of East Punjab.

SELA TYPE OF RICE.
*1182. Pandit Mohan Lai Datta : Will the hon. Minister for

Civil Supplies, Electricity and industries be pleased to state :—
(a) whether it is a fact that the District Food Rationing

Department in the Hoshiarpur District offers sela type 
of rice stocked in the year 1946 or 1947 for distribution to 
people of the deficit rural areas of the District ;

(b) whether it is a fact that this type of rice gives noxious smell
and is entirely unfit for human consumption ;

(c) whether it is a fact that the public does not purchase such
rice ;

(d) what action, if any, does the Government propose to take 
in the matter ?

The hon. Sardar Ujjal Singh :
(<a) No. At present rice of 1948 crop is being issued.
(6) ‘Sela* rice is not unfit for human consumption, it does give 

a bad smell; but if properly trated and soaked in water for a couple 
of hours, the smell disappears considerably.



(c) No. During the last year 398 tons of ‘sela’ rice have been 
consumed.

(d) This Province is deficit in rice. Government distributes 
whatever variety is available. In Mukerian Circle of the Hoshiarpur 
District poor quality of paddy is grown which if not turned into *sela' 
would give a high percentage of ‘totT and ‘kanih Government has, 
however, banned the production of sela rice for the future.

Pandit Mohan Lai Datta : Has the hon. Minister ever tasted
sela rice ?

Minister : T have seen it.
Pandit Mohan Lai Datta : May I know on whose experience

has the hon. Minister based his reply to part (b) of the question ?
Minister : On the basis of the experience of the people who

have consumed 398 tons of this variety of rice ?
Sardar Partap Singh : Is it not a fact that the scarcity of

rice is due to defective process of husking and thus the restrictions 
that you have imposed in this connection are not proper ?

Minister: The shortage is due to the fact that it is not
produced in sufficient quantity in this Province. It cannot be 
attributed to defective husking. In the ordinary process of husking
i . e. by beating, and winnowing, some quantity comes out in 
a broken condition, i. e. 'tota* It is to avoid this, that the method 
of husking by boiling is resorted to. On the complaint of people 
of Kangra, I passed orders that preparation of sela rice be stopped. 
But the Government of India wrote to us that nutritive value of sela 
rice was more than the other varieties of rice, and that as there was 
shortage of lice, preparation of this variety should continue. We 
had to comply with their instructions. So instead of stopping it 
completely, it was decided that its should be prepared in less 
quantity. We are also reducing the rates of sela rice to attract the 
people to purchase it.

Mehta Ranbir Singh : May I know whether before the
distribution of sela type of rice, the Government sent it to the 
Chemical Examiner to know if it would cease to give obnoxious 
smell and become fit for human consumption ?

Minister : All things have been enquired into and the
Government of India have also made experiment how this type of 
rice can be improved.

Mehta Ranbir Singh : I would like to know whether this
damaged rice has ever been sent to the Chemical Examiner for''’ 
examination ?

Minister : It is sent if it is considered necessary. We received
number of complaints from the people and 400 tons of rice was only 
sold. We discontinued the supply in view of these complaints 
though the Government of India did not favour this idea as it 
entailed loss to the Government.

Dr. Lehna Singh Sethi : Was any report received from
the Government of India to the effect that this rice contained much 
nutritive value. Is it a fact that the Government did not pay heed 
to the strong protests on the plea that It contained much nutritive 
avlue ?

STARRED QUESTIONS AND ANSWERS (2) 1 3



Minister : I am not in a position to say that it contains
much nutritive value. If the people do not like this type of rice 
the cultivators could be asked not to produce this type of rice.

Pandit Shri Ram  Sharma : Can the Government order
any person to refrain f om using any type of rice ?

M inister : It depends upon the people and the Government
has nothing to do with it.
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WHEAT AND GRAM FOR RATIONING PURPOSES.

*1183. Pandit Mohan Lai Datta : Will the hon. Minister for
Civil Supplies, Electricity and Industries be pleased to state :—

(а) whether it is a fact that a large quantity of wheat and gram
stocked for rationing purposes and distribution to deficit 
rural areas in the Province has been eaten by worms and 
has deteriorated due to bad arrangements of storage ;

(б) whether it is a fact that the same wheat or gram is distri
buted without removing the grit, dust or rotten matter 
from the stock ;

(c) whether it is a fact that the Government has received a
large number of complaints regarding this matter ;

(d) the steps taken by Government to ensure supply of pure 
foodgrains in future ?

T he hon . Sardar Ujjal S in g h :

(а) No. There has been no widespread deterioration, save for 
stray cases of infestation of country grain and a number of cases of 
imported grain ; the latter does not stand long storage well* Govern
ment has had to procure and make use of whatever storage accom
modation was available.

(б) No. There are standing instructions that all grain includ
ing imported wheat, should be cleaned before issue ; either in the 
form of whole grain or for milling into atta. (In Roller Flour Mills 
and chakkis fitted with mechancial cleaning arrangements, all grain 
is cleaned by the mill. Elsewhere it is issued after cleaning by 
Government).

(c) There were a number of complaints at the commencement 
of rationing and distribution. This was mainly due to the colour 
and the comparatively poor and inferior quality of imputed wheat 
received.

(d) Apart from cleaning referred to above, imported wheat 
is now blended with country wheat in reasonable proportion. It 
has also been notified in the press that complaints of this nature 
should be reported at once, with necessary details, to the Local 
Rationing Controllers for immediate action.

Pandit Mohan Lai Datta : Is it not a fact that the people
sent the sample of poor and inferior quality of wheat and gram to 
the District Authorities which contained dust and rotten matter ?
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M inister : There were a number of complaints of this nature.
The stock of wffieat had been spoiled on account of heavy rains 
this year at Ambala. The wheat so deteriorated and rendered unfit 
for human consumption was ordered to be thrown away and good 
wheat was set apart for distribution. No complaint was received in 
respect of wet wheat that was distributed after being dried in the 
sun.

Pandit M ohan Lai D atta : Is it a fact that there is no
satisfactory arrangement for storing wheat and gram like the storage 
bins that existed in the United Punjab.

M inister : In the Unitid Punjab the such bins had the storage 
capacity to the extent of 41,000 tons which were built according 
to the scheme of Government of India. Now there is a storage 
capacity of 9;000 tons in three mandies only and nowhere else. In 
Ludhiana and Ferozepore which are surplus districts Government 
intend to build storage bins. Government has had to procure and 
make use of whatever storage accomm >dation was available and 
it had to face this difficulty on account of inadequate arrangements 
for storage.

Sardar Swarati Singh : May I know in what proportion the 
poor quality of wheat is blended with country wheat?

M inister : The imported wheat does not stand long storage well 
and gets infested. Government have issued standing instructions to 
use certain medicines at short intervals to prevent infestation and 
the resultant loss.

Sardar Sw aran Singh : How long will it take to discontinue
the import of wheat from foreign countries ?

M in ister  : If we are able to produce wheat in sufficient
quantity equal to our requirements then the wheat will not be 
imported from outside. We are importing less stock of wheat for 
the next year as compared to the last year. Fortunately the wheat 
harvest in the Province promises to be good this year. We have also 
kept a reserve of 4000 tons of wheat for the next year.

Pandit Shri R am  Sharm a : Is it not a fact that instruc
tions issued by the Government in the matter of careful preserva
tion of stock are not rigidly followed ?

M inister ; Instructions are carefully observed. There are 
Inspectors for this purpose and the District Food Controller is res- . 
ponsible for close supervision of the stock. Moreover, when I 
go on tour, I inspect the godowns and see that the staff employed 
for this purpose work satisfactorily.

Pandit Shri R am  Sharm a : May I know if any Govern
ment servant has been penalised for not carrying out the instruc
tions of the Government ?

M inister : Yes. The District Food Controller, Ambala, has
been removod from service for not making satisfactory arrange
ments.



MANDI DHARAMKOT.
*1212. M ehta Ranbir S in g h : Will the hon. Minister for

Civil Supplies, Electricity and Industries be pleased to state whether 
it is a fact that the Government appointed Dharamkot Mandi, 
under Procurement Scheme and subsequently cancelled it, if so, the 
reasons thereof ?

The hon. Sardar Ujjal Singh : Yes. Dharamkot Mandi
was opened under the Procurement Scheme and subsequently closed, 
as it adversely affected the business community and labour in the 
existing bigger mandis of the area, without adding greatly to 
facilities of marketing for the producer.

M eh ta  Ranbir Singh : Is it a fact that the Dharamkot
Mandi existed before the Procurement Scheme came into being ?

M in ister : If it existed before then it must also be existing
now. We are only concerned with the Procurment Scheme.

M ehta Ranbir Singh : If it did exist before why should it
not have been patronized under the scheme.

M in is te r : We particularly concentrated on those Mandis
from where wheat could be smuggled into the stocks. So far as 
this Mandi is concerned there was no such fear. What is more we 
could not expect more than 234 maunds of wheat from this place. 
Consequently we did not think it worth while to give it recognition.

M ehta Ranbir Singh : But is it not a fact that this Mandi
has suffered owing to the Procurement Scheme ?

M inister : I have already said that recognition could not be
given to this Mandi as only a very insignificant quantity of wheat i. e., 
only 234 maunds, was coming forth from this place.

M ehta Ranbir Singh : Has not recognition been given to
Mandis which yield still smaller quantities.

M inister : There is no such Mandi.
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DAMAGE TO FOODGRAINS AT AMBALA CITY.

*1226. Shri Rattan Singh Tabib : Will the hon. Minister for
Civil Supplies, Electricity and Industries be pleased to state whether 
due to rains and lack of accomodation, foodgrains stored by the Dis
trict Food Authorities were damaged at Ambala City last July ; if so, 
extent of damage, the quantity of foodgrains so damaged, the name 
of the officer responsible for this damage and the action taken 
against the officer in question ?

T he hon. Sardar Ujjal S in g h :
(i) Yes. Some stocks of foodgrains were damaged due to rains 

and lack of godown accommodation at Ambala City.
Mds. Srs. Ch.

(it) wheat .. 7402 8 5
barley ... 1 l 10 0
The above quantities were involved.
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(Hi) Out of the above quantities the following quantities were 
saved and used for milling without loss as the grain was 
fit for consumption.

Mds. Srs. Ch.
Wheat ... 4067 18 14

The remaining stocks, viz
Wheat ... 3584 18 10 and
Barley .. 11 10 0
having been rendered unfit for consumption were sold for 
purposes other than human consumption.

(iv) An enquiry was made and S. Bikram Singh, District Food 
Controller, Ambala, was held responsible for not finding 
suitable arrangement for storage before the breach of 
Moonsoons.

(a) His services in this department have been retrenched.

Mr. Speaker : Day after day I had been getting questions from 
the hon. Members about other hon. Members of the House and I 
have allowed these questions to be asked with the hope that the 
Government by giving a reply would make the position of the lion. 
Members, about whom questions are asked, quite clear. It is my 
duty to maintain the dignity of the House and this can only be done 
if the dignity of the hon. Members of the House is maintained. 
Therefore, in such cases I expect from the hon. Ministers that they 
would give replies which would clear the position of the Members of 
the House.

IRON AND STEEL SCANDAL.

*1235. Pa ndit Shri Ram  Sharm a : Will the hon. Minister 
for Civil Supplies, Electricity and Industries be pleased to state :—

(a) the number of cases inquired into so far with regard to iron
and steel scandal.

(b) the number of those among them challaned in the Court.
(c) how many of these persons challaned were bonafide Congress

men holding important positions in the Congress Orga
nization and what are the names ;

(d) how many of the persons challaned are M. L. As. or their
close relations ?

The H on. Sardar Ujjal Singh :
(a) 74 cases registered and investigated.
(b) 63.
{c) Government are not in a position to supply the informa

tion asked for.
(d) (i) One (M. L. A.).

(ii) Five (close relations).



Pandit Shri Ram  Sharm a : Why did the hon. Minister in a 
statement to the press say that 5 per cent of the people involved 
were Congressmen when in reply to part (c) of my question, it is 
said that Government is not in a position to give this information ?

M inister : I think there are very few Congressmen involved
and as a matter of fact my statement was based on a rough idea that 
I had formed on seeing the list.

Pandit Shri R am  Sharm a : I ask what is the difficulty in
supplying the information when it has already been said that bona* 
fide Congressmen holding important positions were involved ?

Pandit Durga Chand K aushish  : Will the hon. Minister
please say as to how has the Member representing the Central 
Punjab land-holders been implicated when it is said that two 
Members are involved ?

Mr. Speaker : The matter is sub-judice.

M inister : That was what I wanted to say.

(2) l 8  EAST PUNJAB LEGISLATIVE ASSEMBLY [ IITH  OCT 19 4 9

IRON AND STEEL SCANDAL.
*1236. Pandit Shri Ram Sharm a : Will the hon. Minister 

for Civil Supplies, Electricity and Industries be pleased to state :—

(а) the number of A, B and C Class quota holders who are in
volved in the iron and steel scandal ;

(б) the number out of them who got quota only once ;
(c) the names of such ‘A’ class quota holders, who were not

previously fabricators ;
(d) whether it is also a fact that before the present Ministry 

came into office these quotas were issued in several cases 
as a sort of inam and financial help with full knowledge 
that the quota would be sold in black market ;

(e) whether the present Ministry did consider this aspect of
the matter before taking any step to stop the scandal ?

T he hon. Sardar Ujjal Singh :
(a) It is regretted that the information asked for is not readily 

available and the time and labour involved will not be commensurate 
with any possible benefit to be obtained.

(b) Of all the quota holders 35 persons or firms were issued 
quota only once.

(c) A list giving the names of 'A* class quota-holders who were 
not previous fabricators is laid on the table, f

(d) The distribution was done according to the policy laid 
down by the Government which did not indicate anything of the 
nature suggested.

(e) Does not arise.

f Kept in the library.
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Pandit Shri R am  Sharm a : Will the hon. Minister or the

hon, Premier kindly say whether cases pending against people who 
got only one quota or those who were guilty only in a technical 
sense will be withdrawn by Government ?

Prem ier : Whether an offence is technical or non-technical
can only be decided by Courts. But I may for the information of 
hon. Members say that the people who got the quotas can be divided 
into two categorie s. The first category is those who did not use the 
quota themselves, i, e.y those who were not fabricators. The second 
consisted of those who actually were 'abricators. The Government 
has inquired into the cases of the first category who had no factories 
or workshops of their own and were simply selling the quotas.

Now the question arises whether those who have got only one 
quota should be proceeded against or not. Despite the fact that 
these people have committed a crime their cases would be sympa
thetically considered if th 3 House desires that action should not oe 
taken against them. 1 have not yet ascertained the sense of the 
House, but 1 assure the hon. Members that in case the House or 
for that matter the Congress Assembly Party advises that those who 
got only one quota would no longer indulge in black market, as they 
had already suffered enough, cases against them will be withdrawn 
by Government.

UNSTARRED QUESTIONS AND ANSWERS.

USE OF FUEL WOOD BY EXECUTIVE 
ENGINEERS (IRRIGATION).

300. Sardar Sajjan Singh : Will the hon. Minister for Public 
Works be pleased to state :—

(a) the total quantity of fuel wood taken by the Executive 
Engineer (Irrigation) of each Canal Division of the main 
Canal Circle for making use of in his office and bungalows 
from the Forest Department during 1948, together with 
the price of the wood at the market value given to each 
Canal Division ;

{b) whether any quantity of forest wood is allowed free of cost 
for use in the residential bungalows of the Canal Officers 
during winter ; if so, the minimum quantity so allowed ?

T he hon. Chaudhri Lahri Singh :
(a) There is no main canal circle in the Irrigation Branch, 

East Punjab, hence the required information cannot be supp'ied.
(b) No free supyly of fuel wood is given to Irrigation Branch 

Officers for use in their residential bungalows during winter.

TRAVELLING ALLOWANCE DRAWN BY THE OFFICERS 
OF THE CIVIL SUPPLIES DEPARTMENT.

301. Sardar Sajjan Singh : Will the hon. Minister for Civil 
Supplies, Electricity and Industries be pleased to state the travelling 
allowance drawn by each ot the Officers of Civil Supplies Depart
ment including the Officers of Food Procurement Branch of the 
Civil Secretariat Office during the year 1948-49 ?



The hon . Sardar Ujjal Singh :
A statement is laid on the table, f
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EXPENDITURE ON THE CIVIL SECRETARIAT 
ESTABLISHMENT.

302. Sardar Sajjan Singh : Will the hon. Premier be pleased
to state the total expenditure of the Civil Secretariat Establishment 
and Senior Officers, respectively, including Chief Secretary for the 
months of March 1948, September 1948, March 1949 and September 
1949 with the following particulars :—

(*) Travelling allowance.
(ti) Basic salaries.
(til) Simla allowance ; and 

(iv) Dearness and other allowances ?
The hon. Shri Bhim  Sen Saohar : A statement giving the

information is laid on the table.

*

Kept in the Library.
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EXPENDITURE ON THE POLICE DEPARTMENT
•

303. Sardar Sajjan Singh : Will the hon. Premier be pleased
to state the total expenditure of the Police Department including 
travelling allowance and other miscellaneous charges in each District 
of the Province for the months of March and September, 1948 
and March and S e p t e m b e r ,  1949 ?

The hon Shri Bhim Sen Sachar : The information asked
by the hon. Member is not yet available. It will be communicated 
to the hon. Member when ready.
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ALLOTMENT OF LANDS IN VILLAGE DHOTA.

304. Sardar Sajjan Singh : Will the hon. Minister for Land
Revenue, Relief and Rehabilitation be pleased to state : —

1.

2.

(<a) the total cultivable area belonging to evacuees at village 
Dhota, Tehsil Tarn Taran, District Amritsar ;

(b) the names of the temporary allottees to whom this area 
was allotted during the year 1947 ;

(c) the village from which the allottees mentioned in part (b)
had migrated from Pakistan and the kind of the land 
they owned there ;

(d) whether Tehsil Tarn i'aran was meant for allocation to
these allottees ;

(e) whether the kind of land at village Dhota was similar to 
that which they had left in Pakistan ?

The hon. Sardar Joginder Singh Mann : 
(a) 24.8 standard acres.

<*)
S. Asa Singh, son of S. 
Kanhaya Singh.
Pt. Rallia Ram, son of 
Pt. Ganpat Rai.

( c )

(i) Chak 253 R. B. in Lyall- 
pur Tehsil.

(ii) First Class.
(i) Village Mastpur Bedia in 

Tehsil Gujranwala.
(ii) Second Class.

(e) The land in village Dhota is first grade.

( d )

Yes.

No.

NON-OFFICIA . VISIMORS OF JAILS.

305. Sardar Sajjan Singh : Will the hon, Premier be pleased 
to state :—

(a) the names together with their full home addresses of the 
non-official visitors of jails in each district of the Jullun- 
dur Division since 17th September 1947 together with 
the date of the appointment of each non-official visitor ;

(ib) the number of visits paid by each of the aforesaid visitors 
uptill 15th September 1949 to each jail ?



T he hon . Shri B h im  Sen  Sachar :

(a) and (b) A statement containing the required information 
is attached, f

UNSTARRED QUESTIONS AND ANSWERS (2) 2 3

FAMILY QUARTERS FOR POLICE OFFICERS.

306. Sardar Sajjan Singh : Will the hon. Premier be pleased
to state :—

(a) whether there is any police station in Amritsar District
where no family quarters for the police officers and 
constables have been contructed so far ; if so, the reasons 
therefor ;

(b) whether he is aware of the fact that in the neighbourhood
of the Beas Police Station, District Amritsar, no house 
is available for the police employees ;

(c) whether the Government is aware of the fact that the
police employees at Beas are experiencing great hardships 
for the non-availability of houses ; if so, what steps 
the Government proposes to take in the matter of reliev
ing the police employees of their present housing diffi
culties ?

T he hon . Shri Bhim Sen  Sachar :

(a) Yes, at the following Police Station.

1. Civil Lines. 8. Ramdas

2. ‘A‘ Division (Amritsar City) 9. City Tarn Taran

3. ‘B’ >1 >» l(k Jandiala

4. <C9 >> 11. Verowal

5. <D* * 3 it 12. Beas

6. Gharinda 13. Valtoha

7. Lopoke 14. Khalra

Family quarters are available only for City Inspector attached 
to Police Station ‘E’ Division. City Inspector and Sub-Inspectors 
attached to Police Stations Ajnala and Sadar Tarn Taran.

(6) Houses can be had on rent at Budha Theh and Mandi 
Beas which are situated at a distance of about 100 and 200 yards 
respectively from the Beas Police Station.

(c) Yes. The question of construction of married quarters 
will be taken up when the financial position eases.

fKept in the library.
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307. Sardar Sajjan Singh : Will the hon. Premier be pleased
to state :—

(0) whether there are no police lock-ups attached A. D. O. 
and division police stations of Amritsar City and the 
undertrial prisoners of these areas are sent to City Police 
lock-up during the time the prisoners are remanded to 
custody ;

(b) whether owing to increase in crimes, the city police lock
up is overcrowded ; if so, what steps the Government 
proposes to take in the matter to avoid overcrowding ?

T he hon  Shri B him  Sen Sachar :
(a) Yes.
(b) Yes. There is a proposal to provide more accomodation 

in local jail, which will relieve overcrowding in the police lock-up.

308. Sardar Sajjan Singh : Will the hon. Premier be pleased to

(а) the amount sanctioned for contingencies in each of the
police stations of Amritsar District for the month of 
August, 1949 ;

(б) the imprest money sanctioned for each of the police stations
of Amritsar District for the month of July, 1949;

(c) the amount actully spent in each of the police stations
mentioned above for contingencies in the month of August 
1949 including the charges of pipers and carbon papers 
brought for ziminis and other non-available printed forms;

(d) the amount actually spent every month from January, 1949 
to July, 1949, under the item “ Imprest money4' in each 
of the aforesaid police stations ;

(e) whether the amount spent in excess of the sanctioned
amount for contingencies was paid by the Government, 
if not, the reasons therefor ;

( / )  whether the amount spent was far in excess of the imprest 
money in many of the police stations mentioned in part (d) 
above ; if so, wherefrom this amount was spent ;

(g) the steps Government proposes to take to meet the ever in
creasing expenditure under the item imprest money ?

The hon. Shri B him  Sen S ach ar :

Statements giving the requisite information are enclosed.f

POLICE LOCK-UPS.

IMPREST MONEY

state :

(C) |
(d) J
(e) Yes, does not arise,

t Kept in the library.
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( / )  Yes, the bills when received from Police Stations were 
immediately drawn and paid to the parties concerned.

(g) The question of increasing the imprest money is being 
examined.

HIRE FOR MOTOR LORRY VEHICLES
309. Sardar Sajjan S ingh  : Will the hon. Minister for Public

Works be pleased to state :—
(a) the number of the motor lorry vehicles and station wagons 

requisitioned by the Government from each of the trans
port companies in the Amritsar District in the months of 
August and September, 1947 with the period for which 
these vehicles were retained by the Government and also 
the hire fixed per day for the purpose ;

(b) the total amount demanded by each of the transport com
panies mentioned in part (a) above as hire of these vehicles;

(c) the dates when the bills of hire demanded by the companies
mentioned above were received by the District or higher 
police authorities for payment ;

(d) whether any hire referred to above has been paid to any 
of the companies so far ; if so, what amount has been paid 
to each company up till now and if no hire has been paid, 
to each the reasons for the delay ?

The hon. Sardar N arotam  S ingh : A statement is laid on the
table.f

CANAL WATER FOR VILLAGE THATHI 
JAIMAL SINGH.

310. Sardar Sajjan Singh : Will the hon. Minister for Public
Works be pleased to state :—

(a) whether it is a fact that S. Sohan Singh and other Zamin-
dars of village Thathi Jaimal Singh, Tahsil Patti, District 
Amritsar, complained to the Deputy Commissioner, 
Amritsar, Executive Engineer, Majitha Division, and 
Superintending Engineer, Upper Bari Doab Canal, 
Amritsar, during 1st half of September 1949, stating 
therein, that no canal water had reached their out-let at 
the tail for the last 2 months ; if,so, whether any enquiry 

' was made into the matter ; if sp; with what results ;
(b) the total area of the aforesaid village under the command

of canal outlet in question ;
(c) the total area under the command of this outlet actually

irrigated during Kharif 1948 Rabi, 1949 and Kharif 1949, 
respectively ?

• T he h on . Chaudhri Lahri S ingh :
(a) Yes. A joint enquiry was made by Sub-Divisional Officer, 

Canals and Revenue Assistant, Amritsar. The allegations of short

fKept in the library.
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[ Minister for Public Works ]
Supply at the tail were found absolutely baseless. In fact channel 
was running full from head to tail and the condition of standing 
crops was quite good.

(b) Total permissible area is 260 acres in each crop.
(c) Kharif 1948 =258 acres

Rabi 1948-1949 =238 acres 
Kharif 1949 =292 acres.

SUPPLY OF CANAL WATER ON THE OUTLETS 
OF JAGATPURA MINOR.

311. Sardar Sajjan Singh : Will the lion. Minister for Public
Works be pleased to state :—

(a) whether, it is a fact that S. Jagir Singh and other Zamin- 
dars of village Sur Singh, Tahsil Patti, District Amritsar, 
complained to the Canal Authorities, Majitha Division, 
Upper Bari Doab Canal, Amritsar, in the 1st half of Sep
tember 1949, that they had received no canal water on the 
outlets of Jagatpura minor, if so, whether any enquiry 
was made and if so, with what results ;

(b) the steps taken by the Canal Authorities to avoid the repeti
tion of this incident in future ;

(c) the total area under the command of the aforesaid canal
outlets ;

(d) the total area irrigated during Kharif 1948 and Kharif 1949,
respectively ?

T he hon . Chaudhri Lahri S in gh  :
(a) (i) Yes ;

(it) and (Hi) Yes. The site was inspected and trouble re
moved. The main branch lower running with low 
supply this year, special arrangements were made to feed 
Jagatpur Distributory to its authoritites discharge.

(b) The trouble was due to abnormally low supply in the river 
this year, which could not be helped.

(c) 1307 acres.
(d) Kharif 1948=323 acres 

Kharif 1949=390 acres.

TEMPORARY CANAL OUTLETS IN AMRITSAR
DISTRICT.

312. Sardar Sajjan Singh : Will the hon. Minister for Public 
Works be pleased to state :—

(a) the names of the villages of Majitha Division in Amritsar
District, in which temporary canal outlets were sanc
tioned ;

(b) whether the outlets constructed were of wood or pucca
bricks ;
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* (c) the cost of construction on each of the aforesaid outlets ;

(d) whether the cost of construction was borne by the Zamin-
dars or by the Government ;

(e) whether these outlets were made of pucca bricks and if so,
the source from where the cement for the purpose was 
obtained ;

( / )  the quantity of cement used for each outlet ;
(g) whether any amount was deposited by the Zamindars con

cerned with the Canal Department Authorities regarding 
the construction of the outlets ; if so, what was the amount 
so deposited for each of these outlets ?

T he hon . Chaudhri Lahri S in gh  :
(а) Temporary outlets were sanctioned for 97 villages* Actual 

names of villages could not be collected for lack of time.
(б) The temporary outlets were wooden shoots, except in cases 

of outlets where the embankment of channels was more than two 
feet, their faces only were canstructed in pucca masonry to save the 
banks.

(c) The cost of construction is not known as it was and
(d) Borne by the share-holders of the temporary outlets ;
(e) (t) As (6) and (c)

(«) ..........cement was issued by the Government.
( / )  The total quantity of cement used for pucca faces was 34 

bags.
(g) No. The shareholders only paid the cost of cement.

BUS STANDS BETWEEN HARIKE AND PATTI.

313. Sardar Sajjan Singh : Will the hon. Minister for Public
Works be pleased to state :—

(a) the distance between bus stands of Harike and Patti, Dis
trict Amritsar ;

(b) whether there is any motor-lorry stand between Harike and
Patti ; if not, the reasons for the same ;

(c) whether S. Udham Singh, Member, District Board, Amrit
sar and others of village Kirtowal, District Amritsar, sent 
a representation to the Secretary, Regional Transport 
Authority, Jullundur, complaining therein, the non
existence of any wayside motor lorry stand between 
Harike and Patti, a distance of about 14 miles ;

(d) whether the aforesaid representation was received by the 
Officer referred to in part (c) above on 1st September 
1949 ; if so, what action has been taken or is proposed to 
be taken in the matter ?

The hon. Chaudhri L ahri Singh :
(a) The distance between bus stands of Harike and Patti is 

15 miles.



[ Minister for Public Works ] #
(b) there is no motor lorry stand between Patti and Harike, as 

there is no important town on this route ;
(c) the reply is in the affirmative ;

(d) the representation was received by Secretary, R. T. A.,
Jullundur, on the 1st September 1949 (1-9-1949) and
the Company plying on this route (Majha Transport Company, Patti, 
was directed to provide bus stops between Patti and Harike. 
Information has been received from the said Transport 
Company, that arrangements have been made for bus stops at the 
following 4 places :—

1. Chawk Chuslawar.
2. Bhugupura.
3. Bridge near Kirtowal.
4. Buh.
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RAISING OF MORAL STANDARD OF PRISONERS.

314 Sardar Ishar Singh M ujhail : Will the hon. Minister
for Finance be pleased to state : —

(a) whether it is a fact that instructions were issued by the 
Home Secretary to Government, East Punjab, to the 
Inspector General of Prisons that arrangements be made 
to raise the moral standard of prisoners ;

(b) whether according to this letter instructions were issued to
all the Superintendents of Jails in the Province, that in 
consultation with the Deputy Commissioners they should 
invite lecturers from outside ;

(c) whether it is a fact that in compliance with the instructions
of this letter the Superintendent of Jail, Ludhiana, 
arranged for lectures on 7th May 1949 and 31st May 
1949 ;

(id) whether any further instructions were issued by the 
Government that certain prisoners may not be allowed to 
attend such lectures ?

The hon . Dr. Gopi Chand B hargava :

(a) and (b) no orders of the kind referred to have been issued 
by the East Punjab Governrflent, though such orders were issued by 
the late Punjab Government in 1939 ;

(c) Yes ;
(d) No, but detenus who are governed by special rules, cannot 

attend such lectures, as they are not permitted to interview or hold 
communication with outsiders.



GARDEN HOUSE BELONGING TO SARDAR BHAG SINGH
AT JULLUNDUR

315. Sardar Ishar S ingh  M ujhail : Will the hon. Minister for
Finance be pleased to state :—

(a) whether it is a fact that in August, 1947, Sardar Bhag Singh 
contractor purchased a Bungalow (Garden House) on 
Grand Trank Road, opposite Saddar Police Station, 
Jullundur, and the Government took possession thereof in 
October, 1947, und er the Requisitioning Ordinance ;

(b) whether it is a fact that 2/3rd of this Bungalow was allotted
to the Executive Engineer (Development), Jullundur, for his 
residence and office and the remaining 1/3rd together with 
the Guest House and the Servants Quarters has been 
allotted to a private firm known as Reliable Water Supply 
Company ;

(c) whether it is a fact that Sardar Bhag Singh, Contractor has
no house for his own residence except the ' Garden House” ;

(d) whether it is also a fact that the Government can only take 
possession of the house under the above-mentioned Ordi
nance for the use of Government servants or offices and 
not for private firms ;

(e) whether it is a fact that the owner of '‘Garden House” applied
for de-requisitioning of the house and the District Magis
trate also recommended it, if so, the result of this recom
mendation ;

( / )  whether it is a fact that there was a garden covering an 
area of 23 kanals with the above-mentioned Bungalow at 
the time of requisitioning ;

(g) whether it is also a fact that all the standing trees have 
either been cut and used as fuel or have dried due to the 
lack of proper watering ; if so, does Government propose to 
give any compensation for such damage ;

(h) whether the Government is willing to restore to the owner 
the entire possession of “Garden House” or the portion 
which has been allotted to Reliable Watter Supply Com
pany ?

T he hon . Dr. Gopi Chand Bhargava ; (a) No. According to
a statement of Sardar Bhag Singh the owner, the Bungalow 
was purchased by him on 6th December 1947 and not in 
August 1947. 2/3rd portion of the bungalow was already 
under requisition for the Executive Engineer (Develop
ment Branch.)

(b) Yes.
(c) Yes, but Sardar Bhag Singh’s place of business is Barnpur

(West Bengal)
(d) No.
(e) It is not in the public interest to disclose this information .

( / )  Yes.

UNSTARRED QUESTIONS AND ANSWERS (2) 29



[ Minister for Finance ]
(g) No. The garden is in the same condition as it was at the 

time when the bunglow was requisitioned and no damage 
of any kind has been done. The question of payment of 
compensation, therefore, does not arise.

(h) No, as no other suitable accommodation is available for the
occupants.
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LOCAL AUTHORITIES LOANS (EAST PUNJAB 
AMENDMENT) BILL.

M inister for Labour (The hon. Shri Prithvi Singh Azad) : I
3 P, M. introduce the Local Authorities Loans (East Punjab 

Amendment) Bill.

M inister for Labour (Hindustani) : I move—
That the Local Authorities Loans (East Punjab Amendment) Bill be 

taken into consideration at once.

Sir, it has been necessary to bring forward this Bill because 
after the partition of the Province, some Local Bodies were in a very 
bad financial condition. The income of several committees fell so 
low that they could not discharge their functions properly. Under 
these circumstances it was necessary that loans should be advanced 
to such committees. Under Section 3 of the Act of 1914, which is 
in force at present, loans to Local Authorities could be advanced 
only for specific purposes. After the partition of the Punjab the 
needs of several committees increased manifold and they could not 
perform their duties without aid in the form of loans. In some 
cases the committees have not been able to pay the salaries of their 
employees. Take the case of Dalhousie Municipal Committee, which 
is a First Grade Committee. After partition its financial condition 
became so poor that it could not maintain the roads of that beauti
ful city in proper condition. The Government issued a circular 
letter inviting applications for loans from such Committees as requir
ed them. But these loans could not be given without amending 
Section 3 of the existing Act. In view of this situation, which came 
to the notice of the Government on receipt of application from the 
Municipal Committees of Dalhousie and some other places, an Ordi
nance to amend Section 3 had to be promulgated. The present Bill 
is intended to enact the said Ordinance into an Act of the Legislature 
and I request that it be carried.

Mr. Speaker : Motion moved—
That the Local Authorities Loans (East Punjab Amendment) Bill be 

taken into consideration at once.

The motion was carried.

Mr. Speaker : The House will now proceed with the Bill
clause by clause.



Clause 1 
Sub-clause (2)

Mr. Speaker : Question is—
That Sub-clause (2) of clause 1 stand part Of the Bill.
The motion was carried.

Clauses 2 and 3 
Mr. Speaker : Question is—
That clauses 2 and 3 stand part of the Bill.
The motion was carried

Clause 1 
Sub-clause (1)

Mr. Speaker : Question is—
That sub-clause (1) of clause 1 stand part of the Bill.
The motion was carried.

T itle

Mr. Speaker : Question is—
1 hat the Title be the Title of the Bill.
The motion was carried.
Minister for Labour : I move—
That the Local Authorities Loans (East Punjab Amendment) Bill he 

passed.
The motion was carried.

LOCAL AUTHORITIES LOANS (EAST PUNJAB (2)
AMENDMENT) BILL.

PUNJAB SMALL TOWNS (EAST PUNJAB 
AMENDMENT) BILL.

Minister for Labour (The hon. Shri Prithvi Singh Azad) : I
introduce the Punjab Small Towns (East Punjab Amendment) Bill.

Minister for Labour : I move—
That the Punjab Small Towns (East Punjab Amendment) Bill be taken 

into consideration at once.
Mr. Speaker : Motion moved—
That the Punjab Small Towns (East Punjab Amendment) Bill be taken 

into consideration at once.

Mehta Ranbir Singh (Ludhiana and Ferozepur, General, 
Rural) (Hindustani) : Sir, during the last Session and also yesterday 
certain Bills were moved which involved the same principle on 
which the present Bill is based. It was stated that in the prevail
ing conditions it was not possible to hold elections. I do not wish to 
repeat the arguments which have been already advanced. It is, 
however, submitted that the case of Small Town Committees is 
quite different from that of District Boards or other Committees. 
Elections to District Boards are held on the basis of joint electo
rates and a considerable number of voters in their case were Muslims.
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In the case of Small Towns, the number of Muslim voters is very 
small. When keeping the democratic principles in view the Govern
ment recently called upon the voters of Labour constituency to elect 
their representative, there is no reason why elections should not be 
held in the case of Small Town Committ ee because in their case 
ninety per cent voters are still there. The Government in power 
likes the idea of making nominations, but we should not ignore the 
democratic principle which gives to the people the right of return- *
ing their represent atives. The public h is never viewed the principle 
of nomination wiih approbation. I hope that the hon. Minister will 
consider this matter and ivill not insist on this Bill being passed.
If it is difficult to hold elections at all the places, the Government
should not fight shy of doing so at such places where a large majority
of the voters is still present. It is I think a legitimate right of
the people. I, therefore, submit that wherever possible, elections „
should be held. The case regarding the places from where majority
of the voters has migrated, can be treated on a different footing.
As regards the influx of refugees, I would like to p aint out that 
if an election for a labour seat could be held, there is no reason 
why elections for the vacancies caused in th? Small Towns Com
mittees and for that matter village Panchayats, cannot be held. Even 
if a number of voters have migrated out of the Province from a 
particular place, it does not mean that the remaining population 
should also be denied the right, of franchise. By doing so, the Govern
ment will be undermining the reputation of the august Organisation 
to which it belongs. With these words, Sir, I would request the hon.
Minister to withdraw this Bill or at least if passed it should be 
sparingly acted upon.

Shri Bhagat Ram  Chodha (Jullundai, General, Rural) (Pun
jabi) : Sir, I have not much to say except supporting my hon.
Friend Shri Ranbir Singh Mehta.

M r. Speaker : If you have to repeat what Shri Ranbir Singh
Mehta has a ready said, you need not speak.

Shri Bhagat R am  Chodha ' / / 1 want to make only one obser
vation in this connection. It is this, that the position to-da v in the 
districts is not very much changed since the withdrawal of the British 
from our country. The Deputy Commissioners and Commissioners still 
take into their confidence their old flatterers and henchmen while even 
the Ministers have not much influence over them. If these officials are 
empowered to nominate people to the committees, they will nominate %
their own camp followers and not the right type of persons having 
national outlook. With these words, I oppose this Bill although I am 
not allowed to do so.

M inister for F in an ce (The hon. Dr. Gopi Chand Bhargava)
(Hindustani) : Sir, I have listened very attentively to to-day’s
debate, although I regret having been absent yesterday. During the 
last Budget Session, the Assembly passed an Act whereby the 
Government could fill in, by nomination, such vacancies in the Local 
Bodies as were caused on account of the/removal of certain members.



But the vacancies caused on account of death or resignation could 
not be filled in by that method. The Government was faced with 
such a position when a Member of a Committee tendered his resigna
tion. The Legal Remembrancer and the Secretary to the Government 
advised us that legally the Government could not fill in by nomina
tion vacancies caused on account of death or resignation. Hence 
arose the need to meet this contingency. We thought that to fill in 
a vacancy caused by death or resignation through-election would be 
inconsistent with the procedure already adopted in regard to vacan
cies caused on account of the removal of members. The reason for 
this measure, as alleged by/some of the hon. Members, is not that 
the voters have migrated from the Province, but because the Govern
ment wanted to extend the right of franchise to all adults, men/as 
well as women. The Provincial Government is getting the voters’ 
lists for Assembly elections prepared on the basis of adult franchise.
It would not have been advisable to prepare/new lists for elections to 
the small Towns Committees. The same lists could be used for 
both the purposes. But as ill luck would have it, the Constituent 
Assembly tookxnore time than we expected, in passing the relevant 
sections of the Draft Constitution. It has, however, now passed that 
elections to the Provincial Assemblies would be held on the basis of 
adult franchise. According to the new Constitution, there will be no 
nominated members, with the exception of Harijans, in the legis
latures. Even the Ex-Officio Members will not have/the right to 
vote ; they shall act only in advisory capacity. The voters’ lists for 
elections to the Assembly, when ready, could be used for elections to 
the Local Bodies. Itf is hoped that the elections, under the new 
Constitution, will be held within six or eight months. It is, there
fore, not advisable that bye-elections should be held for sucfyfa short /V  
period. And then a bye-election must take at least two months. 
Thus there would not be left much time between such a bye-election 
and the elections to be held under the new Constitution. The hold
ing of a bye-election at this time would only mean unnecessary 
expenditure for the candidates. On the other hand, if such short 
term vacancies are filled in by nomination, the work of the Com
mittees will not suffer in any way, nor is there any question of debar
ring people from the exercise of theig' right of vote. As a matter 
of fact, this provision should have been made in the Act when it was -
passed during the last Session. But since this could nof)\be done at V 
that time, the present Bill has to be brought forth. The arguments 
put forth against this Act at the time of its passing in October 
last are being repeated now. I may, however, point out that, if any 
hon. Member wants to say anything against the Act, he should bring 
forth an Amending Bill. Under the present circumstances, these 
arguments are uncalled for.

Shri Am ar N ath  Vidyalankar (Non-Union Labour)
(Hindustani) : Sir, I would like to say a few words by way of 
conveying to the Government the feelings of the people in the matter 
of nominations. The principle of nominations was accepted by 
this House in November last on account of certain abnormal circum
stances in the Province. This was intended to be a temporary 
affair, and to be applied to a limited extent. But experience has 
now shown that the public is not happy over this thing, and there 
is a strong feeling of dissatisfaction against the manner in which
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these nominations have been made, so much so that people have 
started accusing the Ministers of favouritism and partisanship, and 
it has become a pubi c scandal. As a matter of principle the people 
should be given maximum opportunities to choose their own represen
tatives. But the Government, I am sorry to say, is depriving them 
even of that little right they already had. People have got every 
right to be satisfied in these matters specially on the occasions, when 
the Government wants to act arbitrarily. I am extremely sorry to 
say that the labour has been almost unrepresented in the Municipal 
Committee Towns. But, so far as my knowledge goes, not a single 
person has been nominated, who should belong to the labouring 
classes.

Minister for Labour : You were also a member*

Shri Amar Nath Vidyalankar : I was nominated by the
pre-partition Government, and not for this reason that the 
minister-in-charge then, wanted to give any representation to 
the labour. Again I am strongly opposed to the members of 
this Assembly being nominated. It is not proper that they 
should get themselves nominated to the Local Bodies. The 
persons, not residing at a place, should not be nominated 
to the muncipal committee of that locality. They do not 
do full justice to their work. In the District Boards and
Municipal Committees there is a general complaint that 
the members do not put their heart in their day to-day duties. I 
have heard people say that the members are often inattentive and 
uninterested. When powers are bestowed upon them why should 
they not utilize them for the good of the people ? With these words 
1 support the Bill but at the same time I hope that at the time of 
exercising the power of nominations, which is sought to be taken by 
this legislation, full regard will be paid to what I have said. With 
these words I resume my seat.

Shrimati Sita Devi (Ex-Member, West Punjab Assembly 
representing Lahore city, General, Women, Urban) {Hindustani) : In 
the days of British Rule all of us were opposed to the practice of 
making nominations to our governing bodies. Congressmen and other 
progressive elements were loud in giving vent to their feelings. On 
this point, those of h s  who are now occupying high positions in public 
life or are Ministers and other important functionaries were then 
quite clear on this subject; every one opposed nominations. But I am 
at a loss to know why there appears to be a change in their outlook. 
I cannot understand why this Bill has been brought forward. The 
argument that is put forth to justify this, is that due to partition bulk 
of the population (*. e. Muslims) has left East Punjab and so it is not 
possible to hold elections. But since it has been found possible to hold 
elections to the labour seat why should there be any difficulty in the 
case of District Board’s and Municipal Committee’s Elections? I know 
about Jullundur. Many labour voters from that place have gone to 
the United Provinces or Pakistan and about half the voters 
cannot be traced. What is true of Jullunduc is also true of other
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places and so in spite of all this, it was deemed proper to hold elec
tions to the labour seat. There appears to be no reason why elections 
to the District Boards and Municipal Committees cannot be held.

Minister For Finance ; M iy I know, Sir what is the point ? 
Is the hon. Lady Member criticising the principle of nomination 
when a member of a small town committee resigns or dies or is she 
discussing general election ?

Mr. Speaker : Under the existing Act, the Commissioner has
the power to nominate a person in a vacancy caused by the removal 
of a member of a small town committee. Under the amending Bill 
that is now before the House, power is sought to be given to the 
Commissioner to nominate a person in a vacancy caused by the death 
or resignation of any member of a small town committee. Since 
you want to vest more powers in the Commissioner and since the 
principle of nomination is involved, I thi»k what the hon. Lady 
Member is saying can be allowed.

Mehta Ranbir Singh : On a point of order, Sir. When the
hon. Lady Member was in possession of the House, the hon. 
Minister for Finance got up on a point of information and not on 
a point of order, is a Minister entitled to interrupt a member on 
a point of information ?

Minister For Finance ; It is perfectly in order for any 
Member to ask the hon. Speaker whether an hon. Member who is 
speaking is relevant or not.

Mehta Ranbir Singh : I want your ruling on this point,
Sir, whether a member has got a right to stand up and interrupt 
another hon. Member on a point of information ?

Mr. Speaker: If the hon. Member in possession of the
House gives way, any other hon. Member can rise on a point of 
information. In this particular case, when the Finance Minister got 
up, the hon. Lady Member gave way.

Shrimati Sita Devi : Sir, I was saying that we cannot justify
nominations by any canons whatsoever. It is in the fitness of things 
that elections should be held to such important bodies as Municipal 
Committees and District Boards. These bodies are nearer to the people 
than such bodies as the Legislative Assembly, etc. People have more 
to do with them. The important problems like sanitation, 
health and education are the concern of these bodies. Thus 
there appears to be all the more reason to democratize these 
institutions. We should not turn the wheel back. But in 
spite of what I have said, I know that this Bill will be 
passed. Powers of nominations will be taken over by the Govern
ment. So under the circumstances, I can but hope that the Govern
ment will be wise enough to exercise these powers cautiously. N ces- 
sary instructions should be issued so that prudent use of these powers 
is made in the interest of efficiency and smooth working and as 
far as possible arrangements for early elections should be made.
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Mr. Speaker : Question is—
That the Punjab Small Towns (East Punjab Amendment) Bill be taken 

into consideration at once.

The motion Was carried.
Mr. Speaker : Now the House will conisder the Bill clause

by clause.

Clauses 2 and 3

Mr. Speaker : Question is—
That clauses 2 and 3 stand part of the Bill.
The motion was carried.

Clause 1

Mr. Speaker : Question is—
That clause 1 stand part of the Bill.
The motion was carried.

T itle

Mr. Speaker : Question is—
That the Title be the Title of the Bill.
The motion was carried.

M inister for F in an ce  : Sir, I move —
That the Punjab Small Towns (East Punjab Amendment) Bill be 

passed.
Mr. Speaker : Motion moved—
That the Punjab Small Towns (East Punjab Amendment) Bill be passed.

Sardar Sajjan Singh (Patti, Sikh, Rural) (Punjabi) : Sir,
although the title of the Bill under consideration has the words 
‘small towns’ in its beginning, I do not think the hon. Members 
will consider it to be an insignificant Bill. It is an important measure. 
I am sorry to note that at present, the power of nominations is often 
misused. At many places for example in Sur Singh Town of Patti 
Tahsil no nominations have been made since 1947. In My opinion 
special instructions should be issued to the effect that such powers 
may be properly exercised.

Mehta Ranbir Singh (Ludhiana and Ferozepore, General, 
Rural) (Hindustani) : Sir, although we have passed all the clauses of
the Bill, yet at the time of the third reading of this measure, I want 
to make a few observations with a view to impressing upon the 
Government the necessity of realising their responsibilities. Well, 
Sir, time and again we have been told by the Government that they 
have planned to widen the franchise and that fresh elections would 
be held on the basis of adult franchise. But may I ask whether it 
is fair on the part of the Government that while promising to give 
one rupee to the public, they should take away eight annas from 
them which they already possess ? This is exactly what is sought 
to be achieved by this measure. On the one hand adult franchise



is being promised and on the other all canons of Local Self-Govern
ment are being thrown to the winds by resorting to the principle 
of nomination under this Bill. It would be no exaggeration if I 
say that, by legislating this measure, the Government are flouting 
the public opinion. I, therefore, feel that Government would be 
well-advised to respect the susceptibilities of the people in this 
matter But if it is bent upo ‘nomination* it should do so after 
consulting representative bodies like the Congress Committees. I 
need not say that the suqpess which this premier organisation has 
achieved recently in connection with the Labour seat bye-election, is 
indicative and a proof positive of the fact that it is above communalism 
or sectarianism and fully enjoys the confidence of the public. So 
in matters of nomination the advice of the Congress Committees 
will prove very helpful to the Government. But it is a thousand 
pities that the hon. Minister has removed certain elected members 
of a certain Local Body..............

M r. Speaker : That is not under consideration.
M eh ta  R anbir Singh : But all the same it is a fact. Any

how, my point is that now when the Government are arming themselves 
with the powers of nominating members to Local Bodies in certain 
casual vacancies, they should make such nominations very carefully 
and in full realisation of their responsibilities. They should refrain 
from nominating those persons who play the sycophants. They 
should not treat these vacancies as their personal property and fill 
them as they like in utter disregard of the public feelings. I would 
sound a note of warning to the Government that they would be 
tarnishing the fair name of that august Organisation to which they 
belong, if they make nominations on personal grounds. With these 
words I close my remarks.

Sardar Shiv Singh (Gurdaspur North, Sikh, Rural) 
(Punjabi) : Sir, I too, at the last stage of this Bill, wish to impress
upon the Government that while making nominations they should 
see that the powers acquired under this measure are not abused.
I think they would be well-advised to consult representative bodies 
like the Congress Committees and pmchayats at the time of nomi
nating members to the local bodies. This would help Government 
in securing right type of men who would be in the enjoyment of 
public confidence. In this connection I am reminded of a mistake 
committed by the Government while nominating a gentleman to a 
local body in the Gurdaspur District. He has been put there as a 
representative of the refugees settled there. But in fact he has been 
a resident of Pathankot for the last thirty years. Besides, at the 
time of partition of the Punjab, while we were making every 
endeavour to get Gurdaspur district insluded in the Indian Domi
nion, this gentleman in league with one Saligram tried his utmost 
to bring it under Pakistan. I fail to understand as to why the 
Government ignored capable and highly educated persons, including 
members of the Scheduled castes, and nominated this gentleman 
who has lost confidence of the people. This action of the Govern
ment has shaken the confidence of the public in it. 1 would 
request the Government to avoid repetition of such things in future, 
and thus to rehabilitate its confidence in the people. I further hope 
that deserving and fit persons would be nominated to the local 
bodies.
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M inister for F in an ce (The hon. Dr. Gopi Chand Bhargava) : 
Sir, I am very grateful to the hon. Members who have given us their 
valuable advice and very useful suggestions in the matter. But one 
thing I have not been able to understand is this. As you 
are aware, Sir. the Province is fortunate in having one party Govern
ment and therefore, any measure that is brought forward in this 
House, is discussed before-hand in the party meeting. When this 
is so, I am simply surprised to see c.rtain hon. Members stand up 
and insinuate that Ministers treat appointments arising out of th;s 
measure, namely nominations, as their ^personal property. It 
does not lie in their mouth to say so. Either they do not understand 
themselves or the Ministers are above their power of comprehension.
I think the difficulty with them is that unless the hon. Minister 
acts in accordance with their desire, he cannot be considered to have 
acted in the performance of his dudes fairly and justly. They 
perhaps think that the Ministers do not possess any sense of propor
tion or equity. It simply pains me to see this state of aff tirs.

Chaudhri Suraj M ai : May I ask Dr. Sahib one question ?
M inister for F in an ce : No, I do not give way. I know what

the hon. Member wants to ask. In the opinion of the hon Member 
Government would be acting rightly only when- they nominate such 
persons as would help in their elections to president or vice-presi
dentship.

Chaudhri Suraj M a i: It is strange that the hon. Minister
is replying to a question which I have not asked.

Mr. Speaker : I would advise hon. Members to avoid all
such reflections.

M inister for F inance : Now this Bill seeks power for
nominations to casual vacancies in Small Town Committees, result
ing from death, resignation or removal of a member, for a certain 
period which is not very long. Ordinarily the Commissioner is the 
nominating authority in Small Town Committees as well as second 
class municipalities, and he makes nominations in consultation 
with the Deputy Commissioner. Congress committees 
are also consulted in this matter. We know how in such mattres 
different groups vie with each other in supporting different candi
dates with a view to strengthening their own position. Although 
it is difficult to please everybody, yet the Government leaves no 
stone unturned in the performance of its duty conscientiously and 
makes nominations of persons who are considered fit for the purpose. 
But it is common practice with the dissident members that so long 
as power of this nature does not come into their hands, they dub 
the Government as guilty of favouritism and nepotism. I assure the 
House that Government are never actuated by personal motives. 
Whatever they do, they do in the best interests of the people. They 
always realise their responsibility towards the public and have always 
nominated and will nominate deserving and capable persons. With 
these words I hope the House will pass this measure without any 
further delay.

Mr Speaker : Question is—
That the Punjab Small Towns (East Punjab Amendment) Bill be passed.
The motion was carried.
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M inister for D ev e lo p m en t (The hon. Sardar Gurbachan 
Singh Bajwa) : Sir, I introduce the East Punjab Conservation of
Manure Bill.

M inister for D ev e lo p m en t (Punjabi) : I move—
That the East Punjab Conservation of Manur. Bill be taken into considera

tion at once,
Sir, as a result of sub-division of lands of the East Punjab 

and their constant cropping, the soils have become greatly 
impoverished and yields of crops are normally much lower than 
those of foreign countries. Now with a view to meeting the deficit 
in our food production and also to give a fillip to the ‘grow more 
food* campaign it is considered necessary that the soil be enriched 
either by the application of artificial fertilizers or by proper use of 
farm yard manure. Government is already incurring huge expenditure 
on the importation of artificial fertilizers. Government thought it fit to 
bring in legislation for the conservation of manure which is really the 
wealth of the Zamindars. In our Province manure is stored in the 
form of heaps in open ground. Some arrangements had, therefore, 
to be made to save the valuable ingredients of manure from getting 
spoiled by rain, sun, hot and dry wind and wind storms. Some 
step had also to be taken with a view to step-up food production. 
As the matter was very urgent and the Assembly was not in session, 
it was felt desirable to promulgate an Ordinance which is in the form 
of a Bill now before the House. This Ordinance would cease to 
operate at the expiration of 6 weeks from the re-assembly of the 
Legislature but it is necessary that the powers conferred by the 
Ordinance should be retained beyond this date. This Bill is being 
placed before the House with this object in view. I hope my hon. 
Friends would support it with all the emphasis at their command.

Mr. Speaker : Motion moved—
That the East Punjab Conservation of Manure Bill be taken into consi

deration at once.

The motion was carried
Mr. Speaker : The House will now consider the Bill clause

by clause.
Clause 1

Sub-clauses (2) and (3).
M r. Speaker : Question is—
That Sub-clauses (2) and (3) of clause 1 stand part of the Bill.
The motion was carried.

Clause 2
Parliam entary S ecretary  (Sardar Shiv Saran Singh) : I

move—
That for the existing sub-clause (d) the following be substituted :—
(d ) ‘Deputy Commissioner’ means the Deputy Commissioner of the 

District.

CONSERVATION OF MANURE BILL.

The motion was carried.



M r. Speaker : Question is—
That clause 2, as amended, stand part of the Bill.
The motion was carried.

Clauses 3 and 4 
Mr. Speaker : Question is—
That clauses 3 and 4 stahd part of the Bill.
The motion was carried.

Clause 5

P arliam entary Secretary (Sardar Shiv Saran Singh) : I
move —

That for the existing Sub-clause (2) the following be substituted :—
(2) If no Panchayat has been constituted for any notified area, the 

Deputy Commissioner shall establish for such area a Manure Con
servation Committee appointing thereto such number of persons, not 
less than three as he may from time to time fix in this behalf.

The motion was carried.
Mr. Speaker : Question is—
That clause 5, as amended, stand part of the Bill.
The motion was carried.

Clause 6
P arliam en tary  S ecre ta ry  (Sardar Shiv Saran Singh) : Sir, I

move—
That for the existing Sub-clause (2) the following be substituted :—
(2) The Chairman of the Committee established under Sub-section (2) 

of Section 5 shall be the person appointed as such by the Deputy 
Commissioner from among the Members of the Committee.

The motion was carried.
M r. Speaker : Question is—
That clause 6, as amended, stand part of the Bill.
The motion was carried♦

Clauses 7 t o  12.
Mr. Speaker : Question is—
That clauses 7 to 12 stand part of the Bill.
The motion was carried-

Clause 13
Mr. Speaker : Before I put clause 13 to the House, I would

like to draw the attention of the hon. Minister-in-Charge of the Bill 
to the following lines. It is mentioned in the clause—

‘If the breach is a continuing breach, with a further fine which may 
extend to four rupees for every day after the first during which the 
breach continues’.

As I understand from the other clauses of the Bill the proce
dure would be that the Government would appoint a committee for a 
particular area and that committee would ask the inhabitants of that 
area to conserve manure to a certain extent. If a person in that
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area does not conserve manure to the extent ordered by the com
mittee, then the committee would give him a notice allowing him a 
reasonable time to comply with the directions of the Committee. If 
even then the man does not fulfil the requirements of the order then 
a breach would occur and the person would be fined Rs. 25. And 
if even then the man does not make up the deficiency and conserve 
manure to the extent to which the committee had asked him to do 
then the breach would be a continuing breach. Does it mean that 
the breach will continue till the time the deficiency is made up by the 
person concerned ? Will he be continued to be fined Rs. 4 per day 
till the time he makes up the shortage^? 1 do not want to say any
thing against the drafting of the Bill. But I feel that after the word 
‘first’ there should have been the word ‘day’. ,

P r e m ie r : I think it is all right.

Mr. Speaker : I wanted to point it out. If you want me to
put it to the House as it is I have no objection. Question is—

That clause 13 stand part of the Bill.
The motion was carried.

Clause 14
Parliamentary Secretary (Sardar Shiv Saran Singh) : I

move—
That for the existing clause the following be substituted :
14(1) The Deputy Commissioner may of his own motion or on an 

application of the party aggrieved, call for the records of 
Supervision of the any proceedings whereby any person has been convicted 

proceedings of the by the Committee under Section 13 and may cancel or 
Committee by the modify any order of conviction but not so as to enhance 
Deputy Commis- the penalty, 
rioner.

(2) A fee of Rs. 2 shall be paid on every application.
The motion was carried.
Mr. Speaker : Question is—
That clause 14, as amended, stand part of the Bill.
The motion was carried

C l a u s e  15
Parliamentary Secretary (Sardar Shiv Saran Singh): Sir, I

move—
That in line 1 for the word ‘Director’ the words ‘Deputy Commissioner’ 

be substituted.
The motion wa» carried.
Mr. Speaker : Question is—
That clause 15, as amended, stand part of the Bill.
The motion was carried.

Clauses 16 to 18
Mr. Speaker : Question is—
That clauses 16 to 18 stand part of the Bill.
The motion was carried.



Clause 19
Parliamentary Secretary (Sardar Shiv Saran Singh): Sir, I

. move—
That for the existing clause the following be substituted *.—
(19) The Deputy Commissioner may by written order delegate any 

functions under this Act by name or by designation of office to any 
Revenue Assistant or Tahsildar.

The motion was carried.
Mr. Speaker : Question is —
That clause 19, as amended, stand part of the Bill.
The motion was carried. :

Clauses 20 to 24
Mr. Speaker : Question is—
That clauses 20 to 24 stand part of the Bill.
The motion was carried.
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Mr. Speaker : Question is—
That Schedule be the Schedule of the Bill.
The motion was carried.

Clause 1 
Sub-clause (1)

Mr. Speaker : Question is—
That Sub-clause (1) of clause 1 stand part of the Bill.
The motion was, carried.

T i t l e

Mr. Speaker : Question is—
That the Title be the Title of the Bill.
The motion was carried.
Minister for Development (The hon. Sardar Gurbachan Singh 

Bajwa) : Sir, 1 beg to move—
That the East Punjab Conservation of Manure Bill, as amended, be 

passed.
Mr. Speaker : Motion moved—
That the East Punjab Conservation of Manure Bill, as amended, be 

passed.
Chaudhri Suraj Mai (Hansi, General, Rural) (Hindustani): 

Sir , It is a matter for great pleasure that a Bill of this nature, 
has been brought before the House with the object of increasing the 
agricultural produce of this Province. But I feel that the mere enact
ment of such beneficent legislation or for that matter issuing of long 
statements in the press would not rouse the Indian peasant from his 
apathy into which he has fallen owing to the neglect and indifference 
of the Government. The farmers of this Province, nay even the far
mers of the whole country, are painfully aware of the fact that they 
are not being accorded the treatment that they deserve. It is a pity, 
Sir, that we have forgotten what our ancestors strongly believed and 
had their faith in the age old maxim that “agriculture is the noblest
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of professions* trade the middling, service the worthless, no better 
than beggary, the lowest of professions." Thus when our country 
Bharatvarsha was in its heyday, the people whose pursuit in life was 
agriculture, were held in great esteem and were universally honour
ed. Things are exactly the contrary to-day. Ancient and time-hon
oured ideals have been forgotten. They do not command the same 
respect to-day as in days of yore. They have a feeling, an uneasy 
feeling, that they are not getting proper compensation for their 
hard labour and the money that they invest in agriculture. 
Sir, what 1 want to ' urge is that mere lip sympathy with the 
farmers would not do, nor would ‘paPer business’ alone help us in 
increasing the produce. Where it is necessary to enact this measure 
it is equally neccessary to ensure that it does not remain a dead letter. 
Its success will depend on the manner in which it is put into effect. 
It has yet to be seen whether this measure was brought before the 
House just fv>r showing off or with a real and earnest desire to im
prove the conditions of agriculture in the Province. If the Govern
ment is really prompted by the latter, much more will have to be 
done than the mere passing of this measure. It is essential for the 
success of this scheme that village people should be made to realise 
the importance and significance of conservation of manure in terms of 
national interest. They must be educated and persuaded to act in 
accordance with the proposals made in this measure in the interest of 
the country. It is also equally imperative that their suspicions and 
apprehensions should be removed. The apprehension lurking in their 
minds that the urbanites are out to cheat them must be eradicated. 
They must be given the status that is their due, with an assurance 
that they will be given proper compensation for their hard labour. 
Only then, would they be roused to greater activity and effort with a 
view to increasing the produce.

Sir, as you are aware some such measures aiming at the im
provement of agriculture were enacted in the last session as well but 
the pity is that they have failed to achieve any practical result, for 
want of proper enforcement. lean  say from personal experience, 
and without any fear of contradiction that in actual practice, none 
of these measures had much effect for the simple reason that 
they were not put into effect with any degree of earnestness. It 
would be useless to enact this measure, if it has also to meet the fate 
of its predecessors. I am afraid, this measure will also remain a dead 
letter and would not achieve the desired results. On the occasion of 

’visits of high officers, things will be so managed as to give them the 
impression that the work of conservation of manure is being properly 
carried on, though in fact nothing serious would be attempted. 
When the Financial Commissioner happens to visit the village, a few 
pits will be improvised for his inspection and afterwards, things will 
go on as before. I may submit, Sir, that so long as the people do not 

feel that the proposed measure is for their real benefit and 
4 P. M. not merely to please the Government Officers to uphold 

their dignities and privileges it will be of little importance. 
The Government should assure the people that it has the good of 
people at heart and that the proposed measure will go a long way 
to benefit them considerably. With these remarks I commend the 
Bill for acceptance of the House.



P a rlia m e n ta ry  S e c re ta ry  (Sardar Shiv Saran Singh) 
(Punjabi) : Sir my hon. Friend Chaudhri Suraj Mai while com
menting upon the Bill under consideration has remarked that all 
the measures of the Government calculated to better the lot of 
zamindars remain confined to the .pap jr and are not given effect to. 
I would like to point out to the hon. Meitiber that so far as this Bill 
is concerned the zamindars may be faced with the difficulty of getting 
land near the abadi for the conservation of manure. But it has been 
provided in the Bill that if any zamindar is not in possession of land 
he will submit an application to the Committee which would acquire 
land for him for this purpose. The Officers of the Agriculture 
Department will also tell what kind of manure should be conserved 
This measure will bring about a colossal increase of national wealth 
as the proper use of manure will really be the most important 
source for the recuperation of the soil fertility.

C hau dhri B adlu  R am  (Rohtak Central, General, Rural), 
(Hindustani) : Sir, I would submit on the basis of my experience
that the Manure Conservation Committees that will be set up under 
the provisions of this Bill will not function properly as I have seen 
such committees that have been set up in my own village. Much is 
said about the formation of such committees and the powers 
delegated to them but these do not turn their attention to any 
constructive work in the rural areas for the well being of the rural 
masses. The Patwari of the ilaqa generally submits the names of 
some persons to work on these committees to the Deputy Com
missioner. But in many cases I have seen that the members of 
the committees do not know that they have been appointed as such. 
The formation of such committees, therefore, remains only a 
constitutional procedure as these committees do not settle down to 
work earnestly. It will be remembered that the Consolidation of 
Land Holdings Act was passed in this Assembly last year but it has 
not been put into force and the condition remains precisely the same 
as before. If the Government had'applied itself energetically to the 
task with a determined will, there is no reason why it could not 
have achieved the desired object. But the pity is that all things 
intended to be done under the Act only remain on paper and are 
not implemented. So far as this Bill is concerned, the arrangement for 
the conservation of manure cannot be made unless the Government 
provide the people in such area with land necessary for the afore
said purpose. If the zamindars are not in possession of land for 
this purpose they cannot conserve manure. Their difficulties are 
genuine. But they will have to face these difficulties by virtue of 
this Bill.

I have to submit one thing more in this connection. It 
appears that at the time of drafting this Bill the Government did 
not take into view that cow-dung cakes were very essential for the 
domestic use of every zamindar. These serve very useful purpose 
as they are capable of being used as substitute for fuel. I would 
therefore, suggest that Government should take all factors into 
consideration before enforcing this measure strictly in the Province. 
In the end, I would request the Government that if this measure 
is passed it should be put into force forthwith as otherwise it will be 
of no use bringing it on the Statute Book.
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Mehta Ranbir Singh (Ludhiana and Ferozepur, General, 
Rural, {Hindustani) 'J  Sir, I fully endorse the views expressed by 
my hon. Friend Chaudhri Suraj Mai in the House. I also con
gratulate the hon. Minister for Development on bringing this measure 
before the House. If this measure is put/fnto force, i feel confident 
that the question of increasing productive capacity which goes 
to the root of all problem, can be solved and India can stand 
on her own feet. If this measure is enacted intp/Taw the responsi
bility of working out the provisions of the Bill primarily falls upon 
the administration of the Province. Its results would depend upon 
the way in which the administration would do its job. I would, 
therefor^/ request the Government that if this measure is 
passed by the Assembly it should be put into force at once. 
After looking at the way in which other legislative measures 
had been put in a cold storage, ykm  led to believe that the present ^  
measure may meet the same fate. I remember that when the 
Consolidation of Land Holdings Act was passed I shared the optimism 
of the hon. Minister of Development that it/would be possible 
to put into force the provisions of the Act within the shortest possible 
time. But I am sorry to say that the progress of the Governmental 
machinery in this direction has been very slo\^/ My own feeling 
is that the tendency of the Government officers who are engaged 
in the Department is to drift away the matters rather than to deal 
with the problem promptly and effectively. Under such circum
stances, if any measure is passed we cannot say with certainty how 
it will be worked out in the end and it is not easy to guess how and 
when that will come about. The Government should, therefore, ©  
fh^a target date so that people may reckon on a day when the pro
posed measure will be put into force. I fully appreciate that the 
refugee problem is at the root of the question of putting the Acp 
into force but the Government should fix a date by which it woufd 
be able to solve all such difficulties. If there is no such attempt 
on the part of the Government to have an organised/ programme, I 
am afraid, we shall not be able to make that degree of progress that 
is required of us. I have seen that there is considerable slowing 
down of our administrative system and the Government officers/ 
are always after upholding their dignities and privileges rather 
than thinking of their devotion to duty. Therefore, what is urgently 
required is to have a good and honest administration. Moreover, ^  
I would like to submit that people shoul^Xbe taught to work in a co
operative spirit with the Agriculture Deparrment and that they 
should be educated by means of propaganda not to waste the ccw- 
dung by utilising it in a dried form for their Hukka/which is other
wise so essential for the recuperation of the soil fertility. I hope 
that the hon. Minister for Development who has sponsored this Bill 
will make it a point to put into force the provisions oj/fhe Bill when 
it is passed by the Assembly. I request the Government to take steps 
to see that this measure is immediately and properly enforced. No 
doubt the hon. Minister concerned is not in the habrf/of talking much 
and I have reasons to suppose that he will make this loss up by real ^  
action. However 1 will ask him not to follow in the footsteps of his vV 
predecessor who passed measures al^right, but never bothered to 
put them through with any appreciable speed. I want that he should 
make it a point to impress on his Department that they should do
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their utmost to give a practical shape to thy/provisions of this Bill 
with as great a speed as is possible^

Pandit Jiwan Lai ( South West Gurgaon, General, Rural ) 
(Hindustani) : Sir, I wish to say a few words about conservation
of manure. I am in a position to say that in Tehsil Palwal I have 
been responsibl^/for construction of about two thousand and five 
hundred pits for purposes of conserving manure. Each zamindar 
had two pits, one was used for decomposing manure and the other 
for storing it. By virtue of this/arrangement we doubled our 
produce. Our lands began to yield twice as much of sugarcane 
and wheat as was being realised from other lands. I have absolutely 
no doubt that the idea of conserving manure is verj^useful but it is 
very difficult to translate it. into action unless our programme of 
consolidating lands has taken its final shape. In the absence of 
consolidation the scheme before as is not likely to succeed and alj/ 
money spent in this connection will go waste. It is therefore 
essential that the work of consolidation should be carried out with all 
possible speed. I suggest that to begin with work should be started in 
one/district as an experiment. In my opinion it would be better if this 

, privilege goes to District Gurgaon as it is a district in which Mr.
5 Brayne worked for full nine years and where his advice is still beings

followed with unaltered zeal. I am prepared to go to the extent of 
saying that the consolidation scheme should be immediately put 
through even if we have to do it at the cost of our Rehabilitation 
Department. Consolidation will result in numerous advantages for our 
people. This will make available to us in every village enough place 
for schools, play grounds, hospitals and other useful institutions. 1 
I wholeheartedly agree with my hon. freind Chaudhri Badlu Ram 
when he says that schemes should not be allowed to remain only on 
paper. A scheme is only useful if it is properly carried out. So if we 
desire that the present scheme may become fruitful we should do all 
we can to start the work of consolidation of land in right earnest.

Minister for Development (The hon. Sardar Gurbachan Singh 
Bajwa) (Hindustani) : Sir, I am extremely greatful to my hon.
Friends as they have been good enough to draw my attention to cer
tain obstacles which might stand in bur way.  ̂ So far as the princi
ple of the Bill is concerned we all agree that our vast treasures in the 
shape of manure should not be allowed to go waste and I shall cer
tainly see that this scheme is not allowed only to remain on paper 
but is properly carried out. My Friends need not have any fears 
on this account. My hon. Friend Chaudhri Budlu Ram remarked 
that the Government was becoming cruel to the hukah smokers as 
they will not be able to use dung for making fire. I might tell him 
that this act on the part of Government would surely prove a bless
ing for him in disguise as he would be saved from the vice of 
smoking.

Is ext comes the question of boiling milk. I am in a position 
to say on the authority of Mr. Brayne that there are many other 
substances which are as good as dung for purposes of boiling milk. 
1 suggest that people should have recourse to those forms of fuel. 
As for the consolidation of lands I must admit that owing to
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some unavoidable circumstances, Government has not been able to 
undertake this work. The Consolidation Act has undoubtedly been 
in the cold storage for some time. The reason is that the whole 
of our trained staff, for example the village Patwaris and other 
Officials have been busy with the work of allotment in the Rehabili
tation Department. It appears as if that will be spared by the 
Rehabilitation Depa tment in the month o Novemher and of course 
from that time onwards no time will be lost in giving effect to the 
Consolidation Act.

Mention has been made of fixing a target for the execution of 
the scheme. Well, our target is 1951 as by that time we have got to 
be self-sufficient in the matter of food. If we do not act on these 
measures, we cannot become self-sufficient. But 1 must make bold 
to say that this Government is very earnest about this matter and 
this is evident from the vigour with which it is pursuing its measures 
relating to weeds, pests and seeds. It will not be gainsaid that a 
very good quality of seeds is being at present supplied by Govern
ment. Some of the hon. Members have expressed a fear that this 
scheme like some others might remain on paper. I assure them 
that the Government will try its utmost to give effect to it. We shall 
form committees in the villages who would see thatfall those who fail 
to act in accordance with the provisions of the land are properly 
punished. No doubt the hon. Members themselves are in a position 
to help us a very good deal. They have influence in their respective 
constituencies and the propaganda made by them is sure to produce 
useful results.

Mr. Speaker : Question is—
That the East Punjab Conservation of Manure Bill, as amended, be passed-
The motion was carried.

RECLAMATION OF LAND BILL.
Minister for Development (The hon. Sardar Gurbachan Singh 

Bajwa) : Sir, I introduce the East Punjab Reclamation of Land
Bill.

Minister for Development (Punjabi) : I move—
That the East Punjab Reclamation of Land Bill be taken into considera

tion at once.
In November 1948 the Government of India lorwarded 

proposals to the Provincial Governments to bring under the plough 
about sixty lakh acres of land which was lying waste to make 
the Grow More Food compaign a success. The Provincial 
Governments were asked to reclaim this land and arrange 
for its cultivation. As about 25 lakh acres of such waste land is 
to be found in the East Punjab which belongs to private owners 
who out of sheer apathy do not make use of it Govenment has 
thought it fit to take over this land for purposes of reclamation and 
cultivation. As such land belongs mostly to private owners, it was 

'necessary to promulgate an Ordinance, so that there might be no diffi
culty in carrying on the task of reclamation. A*s the Assembly 
was not in Session there was no alternative but to issue an 
Ordinance, which is now proposed to be enacted as an Act of the 
Legislature.
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Some persons think that after reclamation the land may be 

acquired by the Government and the ownership right of some 
persons may be affected. I wish to make it clear that if the 
Government decides to acquire land it will do so on payment of 
compensation. It has been said that some people own very small 
areas of land and if those are acquired by the Government, they 
will be left without any means of livelihood. In this connection,
I may point out that the Government does not propose to acquire 
all the land belonging to a person. By reclamation and cultivation 
the price of land would appreciate. To cover the cost of this 
process the Government will retain a portion of the reclaimed 
land or will charge the expenses from the owners. In the case of 
land belonging to refugees, it will either be returned to them or 
other plots would be purchased for them with the price of the 
improved land. In the case of big land owners the Government 
will -retain small portion of their land to meet the betterment 
charges and will retuin them the rest. The land left with the 
Government in this manner will be given as compensation to 
those persons whose lands are affected by the construction of 
canals in connection with Bhakra Scheme or by the site of the 
new Capital. We are faced with the problem of food-shortage and in 
order to become self-sufficient in that respect we have to carry on 
the ‘grow more food’ compaign. For that purpose, it is essential that 
the Government should bring barren lands under cultivation. 
The present Bill has been brought forward to attain that object.

Mr. Speaker.: motion moved—
That the East Punjab Reclamation of Land Bill be taken into considera

tion at once.
Chaudhri Sura] Mai (Hansi, General, Rural) (Hindustani) : Sir,

I am not opposed to this Bill so far as its principles are concerned, 
but I wish to draw the attention of the Government to one or two 
points.

Undoubtedly a large portion of land is lying uncultivated, 
but before bringing forward this Bill the Government should have 
given notice to the land-owners that if they did not cultivate their 
lands within a certain period, these would be acquired by the Govern
ment. It is with definite purpose that some land is left unculti
vated. If the Government had announced its scheme in advance, 
all the waste land could have been cultivated. As you are aware, 
Sir, I belong to that part of the Province where cattle breeding is 
one of the chief professions of people, For breeding cattle, it is 
necessary to have grazing land. The use of land for grazing is as 
important as its cultivation for growing food. Whereas the country / 
needs food grains for its inhabitants it also needs cattle for the 
process of growing those food grains. It will take long before we 
can take to the use of tractors for cultivation and we will have 
to depend on cattle for ploughing, etc, In our country cultivat'on 
with the help of tractors is not likely to succeed everywhere. If 
cattle cannot be bred properly the health of our people will become 
weak and it will be a great national loss. I, therefore, suggest that 
in this Bill there should be some, saving clauses for those areas 
which produce good cattle.
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Another thing which I wish to point out is this. The running 
of Demonstration farms by the Government must have proved that 
such experiments are not worth their expense. What is the use 
of reclaiming and cultivating waste land, if after spending thousands 
of rupees there is an yield of only a few maunds of food grains. 
Nobody will approve of such an enterprise. It is no good doing 
things for the sake of propaganda only. It has been noticed that 
in some cases large sums were spent with the result that food grains 
worth only a few rupees were produced. What will the country 
gain by such a process ? If you cannot increase the production of 
food grains in proportion to the amount spent, it is no use adopting 
such schemes. Each member of a farmer’s family works on land 
the whole day long. What will the Officers of Government do for 
cultivating land ? They will metely charge travelling allowance 
for going from one place to another. The Government will have 
to incur heavy expenses on labour required in the fields. In view 
of all these thing j, I request the Government to examine whether 
the proposition it has before it is economically sound.

The Government, I think, should not hurry through this 
measure, because it requires very close consideration. In the first 
place, an Ordinance should have been issued regarding the survey 
of all waste land, which can be reclaimed. Then the owners of 
that waste land should have been given notice of the fact that, 
if they would not cultivate that la id, it would be acquired by 
the Government for the purpose of reclamations. The cultivators 
would naturally have brought that land under cultivation under 
fear of losing it. The purpose of the Government would also have 
been achieved without incurring any expenditure. The object 
of this Bill, I am sure, is not to deprive the cultivators of their 
land, but it is to promote the grow-more-food compaign. Even 
if the G jvernment had to employ the other method, it should have 
given due notice to the owners of such waste land requiring 
them to bring it under cultivation within a specified period, 
failing which their land could be taken over by the Government. 
This is a very delicate matter and should ^iot be handled in 
haste since it concerns the rights of the people. It should, 
therefore, be seen that this measure does not create ill-will for 
nothing among the publics against the Government. The loss 
in that case would outweigh the gain which is problematical.
I hope that the Government will consider these observations of 
mine before passing this Bill.

Mr. Speaker : Question is—
That the East Punjab Reclamation of Land Bill be taken into considera

tion at once.
The motion was carried.
M r. S peaker; The House will now consider the Bill clause by 

clause.
Clause  1 

Sub-clause (2).
Mr. Speaker : Question is—
That Sub-clause (2) of clause 1 stand part of the Bill.
The motion was carried.



Clause 2
Parliamentary Secretary (Sardar Ajit Singh) (Punjabi) : Sir, I

move—
That in part (e) after the word ‘records’, the following words be added : 

‘and such G h a ir m u m k in  lands as are reclaimable*.
Sir, I want that the term ‘waste land’ should also include in 

its definition such land which has been rendered unfit for cultivation 
due to streamlets (chos) in the Hoshiarpur District. If the Agricul
ture Department were to take charge of this land, vast areas now lying 
waste can become productive. This land is named Ghairmumkin 
land in the revenue records. I, therefore, submit that the definition 
of ‘waste land’ should also include this ‘Ghairmumkin land’.

Mr. Speaker : Motion moved -
That in part (e) after the word ‘records’, the following words be added : 

‘and such G h a ir m u m k in  lands as are reclaimable’.
Minister for Development: I accept the amendment.
The motion was carried.
Mr. Speaker : Question is—
That clause 2, as amended, stand part of the Bill.
The motion was carried.

Clauses 3 t o  10

Mr. Speaker : Question is—
That clauses 3 to 10 stand part of the Bill.
The motion was carried.

Clause 1 
Sub-clause (1).

Mr. Speaker : Question is—
That Sub-clause (1) of clause 1 stand part of the Bill.
The motion was carried.

T itle 9
Mr. Speaker : Question is—
That the Title be the Title of the Bill.
The motion was carried.
Minister for Development (The hon. Sardar Gurbachan 

Singh Bajwa) : Sir, 1 move—
That the East Punjab Reclamation of Land Bill, as amended, be passed.
The motion was carried.
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REQUISITIONING OF IMMOVABLE PROPERTY 
(TEMPORARY POWERS) (AMENDMENT) BILL.

Premier (The hon. Shri Bhim Sen Sachar) : Sir, I introduce
the East Punjab Requisitioning of Immovable Property (Temporary 
Powers) (Amendment) Bill.



REQUISITIONING OF IMMOVAEI E PROPERTY (2) 5 1 
(TEMPORARY POWERS) (AMENDMENT) BILL.

Premier : I  m ove—

That the East Punjab Requisitioning of Immovable Property (Tempo
rary Powers) (Amendment) Bill be taken into consideration at once.

The motion mas carried.

Clauses 2 and 3

Mr. Speaker : Question is—

That clauses 2 and 3 stand part of the Bill.

The motion was carried.

Clause 1

Mr. Speaker : Question is—
That Clause 1 stand part of the Bill.

The motion was carried.

T itl e

M r. Speaker : Question is—
That the Title be the Title of the Bill.

The motion was earned.
%

Premier : Sir, I m ove—

That the East Punjab Requisitioning of Immovable Property (Tempo
rary Powers) (Amendment) Bill be passed.

The motion was carried.

The Assembly then adjourned till 2 p. m. on Thursday, 13th 
October 1949.
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EAST PUNJAB lESISlATIVE ASSEMBLY
Fourth Session of the 1st East Punjab Legislative Assembly 

Thursday, I3!h October 1949.
The Assembly met in the Assembly Chamber, at 2 P, M, of 

the clock. Mr, Speaker {The hon. Sardar Kapoor Singh) in the 
chair,

STARRED QUESTIONS AND ANSWERS.

IRON SCANDAL
* 1258. Shri Bhagat Ram Chodha : Will the hon. Minister 

for Civil Supplies, Electricity and Industries be pleased to state :—
(a) the total number and names of persons involved in iron 

scandal against whom investigations have been made so 
far ;

(b) the total number of M. L. As. against whom investiga
tions have so far been made in the iron scandal cases ;

(c) how many of them proved guilty ?
The hon Sardar Ujjal Singh: (a)T16. A list giving 98

names of firms involved in the iron and steel scandal is laid on the 
table, f The remaining names are being collected.

(6) Seven.
(c) None so far.

PERMITS FOR IRON AND STEEL
* 1267. Dr. Sant Ram Seth : Will the hon. Minister

for Civil Supplies, Electricity and Industries be pleased to state : —
. (a) the total number of permits of iron and steel issued by 

the East Punjab Government ;
(&) the total number of such permits issued to M. L. As. of 

the East Punjab Legislative Assembly with their names ;
(c) the total number of arrests made in this connection with 

the number of cases pending in Law Courts ?
The hon. Sardar Ujjal Singh : (a) 3,468 permits in all were

issued by the East Punjab Government from 1st January 1948 to 
5th May 1949, and 2,167 permits were issued from 23rd June 1949 
to 5th October 1949.

(6) Nine permits in all were issued in the names of the M. L. 
As. of the East Punjab Legislative Assembly as under :—

Ch. Sunder Lai ... .. ... 4
Shree Prabodh Chandra ... 5

(c) 119 persons have so far been arrested and 63 cases are 
pending in Court in this connection.

tKept in the library.



WHEAT SYNDICATES
* 1277 Sardar Rattan Singh Gill : Will the hon. Minister for 

Civil Supplies, Electricity and Industries be pleased to state :—
(a) whether any amount is paid by the Government to diffe

rent Wheat Syndicates under the Wheat Procurment 
Scheme as dues af the station brokers and levy by the 
railway staff ; if so, the total amount thereof ;

(b) whether the Government has made certain that the amounts
thus paid by it are actually paid to the railway staff ;

(ic) whether this payment to the railway staff is still being 
made ;

(d) the name and the designation of the authority who recom-
monded the inclusion of this item in the pro-forma of 
incidental charges ;

(e) the name and designation of the authority who sanctioned
in the inclusion of this item in the pro-forma ;

( / )  what action, if any, does the Government propose to take 
in the matter ?

The hon. Sardar Ujjal Singh : (a) Government is allowing
to the Pacca Atahtis Association set up under the Wheat Monopoly 
Precurement Scheme station brokerage at the rate of Re. 1-9-0 per 
hundred bags, paid by them to the station broker who arranges for 
the watch and ward of goods while they are on the station platform 
and also books them when wagons are available. Nothing is being 
allowed to them on account of any illegal levy by the railway staff.

(b, c, d, e an d /)  The question does not arise.

RICE DEALERS’ GROUPS AT MOGA.
*1279. Sardar Rattan Singh Gill : Will the hon. Minister for

Civil Supplies, Electricity and Industries be pleased to state : —
(a) whether any rice dealers’ groups have been formed at Moga

under the orders of the Government; if so, whether it 
was the intention of the Government to permit the inclu
sion of new dealers in very rare cases ;

(b) the number of old dealers and new dealers separately at
Moga ;

(c) whether he is aware of the fact that quite a fair number of
the new dealers at Moga are Kacha Arhtis who act as 
Zamindars’ agents in the sale of paddy ;

(d) whether it is a fact that the District Food Controller, 
Ferozepore had announced in the beginning that no Kacha 
Arhtis would be permitted to join the groups as that would 
prejudice the rights of the Zamindars for whom these 
Arhtis act as agents ;

(e) what led the District Food Controller, Ferozepore to alter
his decision at the final stage ;

( / )  whether it is a fact that an equal opportunity was given to 
all the Kacha Arhtis at Moga to join the groups ; if so,
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what action the Government propose to take to set the 
matter right ?

T h e  hon . S ardar Ujjal Singh :
(a) Yes.
(b) Number of old dealers..........28

Number of new authorisations.............5
(c) None of the new dealers included is a Kacha Arhti, though

2 of them have been doing both Pacca and Kacha Arhti 
business ;

(d) Yes.
(e) and (/) Do not arise in view of (c) and (d) above.

DAMAGE DONE TO CROPS BY HAIL-STORM IN 
CERTAIN AREA OF AMRITSAR DISTRICT.

*1136. Shrimati Dr. Parkash Kaur. Will the hon. Minister 
for Land Revenue, Relief and Rehabilitation be pleased to state :—

(a) whether the Government is aware of the fact that a severe 
hailstorm visited some areas of the Amritsar distrsct during 
this year ;

(b) the names of the villages where crops have been damaged
as a result thereof ;

(c) the estimate of the damage in each of the villages
referred to above ;

(d) what relief, if any, does the Government propose to afford
to the agriculturists of these areas ?

Parliamentary Secretary (Sardar Ajit Singh) : (a) Yes.
(b) 1. Ikalgadda.

2. Mianwind.
3. Jowindpur.
4. Takhtu Chak.
5. Jalalabad.
6. Jati Umrao.
7. Sunchra.
8. Hardosani.
9. Bhootiwind.
10. Fazalpur.
11. Sayedpur.
12. Alowal.

(c) The first three villages were damaged completely, oNs. 4 
and 5 severly and the remaining villages partially.

(<d) Government have sanctioned a sum of Rs. 10,000 as 
gratuitous relief and Rs. 5,000 taccavi advances.
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OCCUPANT OF QAZI MAH BUB ALAM’S KOTHi, 
JULLUNDUR.

*1158, Sardar Sajjan Singh : Will the hon. Minister for Land
Revenue, Relief and Rehabilitation be pleased to state : —

(a) the name of the person who is occupying Qazi Mahbub
Alam’s Kothi, situated near the Railway Good’s Office, 
Jullundur City, together with the date of his occupation ;

(b) whether the occupant is a refugee ; if not, how he managed
to take possession thereof ;

(c) the date of his occupation of the above Kothi ;
(d) whether it is a fact that the occupant has been using the

land and the garden attached to the Kothi, since his occu
pation ;

(e) the area of the land and the garden separately ;
( / )  the rent of the Kothi, land and the garden fixed separately 

by the Custodian for the year 1947-48, 1948-49 and 
1949-50, respectively ;

(£) whether any rent of the aforesaid Kothi, Garden and land 
has been realised ; if so, the total amount thereof ;

(h) the dates on which the first and the last payments were 
made ;

(i) whether it is a fact that delay occurred in the recovery of
the rent ;

( j )  whether the garden and the land were put to the public 
auction or given to the occupant on evaluation.

Parliamentary Secretary (Sardar Ajit Singh):
(<a) Master Kabul Singh, Gobindpuri, M. L. A., President of 

the Municipal Committee, Jullundur City. Since 23rd September
1947.

(b) No. The occupant is not a refugee. The said Kothi was 
requisitioned for him by the District Magistrate.

(c) 23rd September 1949.
(d) Yes.
(e) Agricultural land .. 85 Kanals 15 Marlas

Garden .. 32 Kanals 10 Marlas ;
( / )  (*) The rent of the Kothi fixed by Custodian is Rs. 420 per 

annum.
(ii) The rent of the garden is Rs. 1,000 per annum accord

ing to Property Tax.
(Hi) The usual rent assessed on the*agricultural land was 

Rs. 254-12-3. Recoveries were made as follows : —
Kharif 1947 The land remained unallotted.
Rabi 1948 Rs. 442-4-6 were realised from Master

Kabul Singh treating him to be in unautho
rised possession of the land.
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Kharif 1948 and Rs. 254-12-3 have been realised.
Rabi 1949
Kharif 1949 This lease was cancelled on the ground, that 

he was not a refugee and it was given to 
some one who was entitled on rent fixed by 
the Government, i. e.y 11 times the land 
revenue.

(g) As informed by the District Rent Officer, Jullunder, the 
following amounts were realised from the occupant :—

Rs. a. P-
18th May 1949 1,000 0 0

1st June 1949 1,492 13 0

20th August 1949 236 12 0

Total 2,729 9 0

(h) 18th May 1949 and 20th August 1949.
(i) No delay.

(V) The agricultural land and garden were not put to auction. 
Tenders were however invited for leasing out this agricultural land 
for Kharif 1947, but no one came forward. The evacuee area within 
urban limits everywhere was allotted according to Government ins
tructions and was not put to auction.

Sardar Sajjan Singh : Will the Parliamentary Secretary be
pleased to state if this Kothi was requisitioned by the Government ?

Parliam entary Secretary : Master Kabul Singh, rendered
useful service during the days of disturbances in 1947. The 
District Magistrate under an order of the hon. Premier requisition
ed that Kothi for Master Kabul Singh in the interest of essentia! 
services.

Sardar Sajjan Singh : Why was Master Kabul Singh
allowed to retain that house even after the end of the disturbances ?

Parliam entary Secretary : He was allowed to do so because
he was then appointed a Parliamentary Secretary.

Sardar Sajjan Singh : Why was he flowed to do so after
he had ceased to be a Parliamentary Secretary ?

P arliam en tary S ecretary  : He was then elected President
of the Jullundur Municipality.

Sardar Sajjan Singh : Will the Parliamentary Secretary
be pleased to state if it is provided in the Municipal Aet that the 
President must be provided a house ?

Parliam en tary Secretary : The District Magistrate is
empowered to requisition a house for the President.

Sardar Sajjan Singh : But why was he given a house which
was evacuee property ?



P arliam entary Secretary  : The District Magistrate could
do so when there was no other house available.

Sardar Sajjan Singh : Will the Parliamentary Secretary be
pleased to state if Master Kabul Singh tried to find out some other 
accomodation in the mean time ?

Parliam entary Secretary : Yes, he is trying.

Sardar Sajjan Singh : Did the Government ever write a D.
O. to Master Kabul Singh on the subject ?

Parliam entary Secretary : Yes, it has been done and
Master Kabul Singh is trying to find some other accomodation.

Sardar Sajjan Singh : Did the Government issue any order
to the District Authorities to get the house vacated ?

Mehta Ranbir Singh : Will the Parliamentary Secretary be
pleased to state if the District Magistrate of any other District also 
requisitioned houses in this manner for a non-official person ?

Mr. Speaker : Disallowed. It is a general question.

Shrim ati Sita D ev i : Will the Parliamentary Secretary be
pleased to state why this small thing is allowed to be the cause of 
a prolonged agitation among the public ?

Mr. Speaker : This is an expression of opinion.
M ehta Ranbir Singh : May I know if the District. Magistrate

requisitioned that house in judicial or in executive capacity ?
Parliam entary Secretary : It is for the District Magistrate

to say.

REFUGEE COLONY, KHANNA.

*1213. Metha Ranbir Singh : Will the hon. Minister for Land
Revenue, Relief and Rehabilitation be pleased to state :—

(a) the amount spent by the Government so far on the Refugee
Colony of Khanna ;

(b) whether it is a fact that no house has been occupied by
any refugee or any other person on rent so far ;

(c) whether the Government has any Scheme to utilize such
houses otherwise ?

Parliamentary Secretary (Sardar Ajit Singh):

(a) Rs. 11 Lakhs approximately.

(b) Yes.

(c) The details of the built up houses disposed of at Khanna 
Refugee Colony are as under :—
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1. Total No. of built up houses .. 202
2. Sold in open auction to refugees .. 28

3. Reversed for various departments ... 72
4. Reserved for displaced Military personnel ... 88

5. Reserved for providing essential conveniences 
to residents .. 14

Of these following is the detail of houses already occupied :—
1. P. W. D. ... 25
2. Public Health Department ... 5

3. Police Post ... 1
* 31

171 houses are lying vacant. The Agricultural Department 
and the Civil Supplies Department have requested to be allotted cer
tain units and the matter is under consideration.

Mehta Ranbir Singh : Will the Parliamentary Secretary be
pleased to state as to when the scheme outlined by him regarding the 
allotment of houses to various Departments would be put into effect 
and the houses occupied by the allottees ?

Parliamentary Secretary: The Department is already doing
that.

Mehta Ranbir Singh : May I know whether the Government
deputed any official to see the present condition of those houses ?

Parliamentary Secretary : The hon. Member, being a resident
of the place can know better.

Mehta Ranbir Singh : Does the Government realise that there
has been a lot of public waste on that account ?

Mr. Speaker : It is again an expression of opinion.

DAMAGE TO CROPS BY WILD ANIMALS.

*1227. Shri Rattan Singh Tabib : Will the hon. Minister for
Development be pleased to state whether it is a fact that about 500 
wild cows and bulls cause a great damage every year to the crops of 
the following villages of Gurgoan and Rohtak Districts :—

1. Jatoli, 2. Pataudi, 3. Rampur, 4. Chhaddan, 5. Khor,
6. Nannoo, 7. Mozabad, 8. Shahpur, 9. Madhaura, 10. Sherpur, 
11. Hassat, 12. Haliaki, 13. Mangauti, 14. Chhamlerki, 15. Hachara, 
16. Khandbola, 17. Tirpuri, 18. Jattola, 19. Karola, 20. Kheri, 
21. Gogana, 22. Bahari, 23. Patoda, 24. Koha, 25. Kalanna, 
26. Rattanthal, 27. Nahola, 28. Bassan and 29. Kosli ; if so, whether
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Government have taken any steps to protect the crops of the Zamin- 
dars of the above-mentioned villages so far ; if not, whether Govern
ment intend to take immediate steps to safeguard the interest of such 
Zamindars against the damage caused by the above-mentioned wild 
animals ?

The hon. Sardar Gurbachan Singh Bajwa : It is a fact that a
hard of about 500 wild cows and bulls is causing damage to the 
crops of certain villages in Gurgoan and Rohtati Districts. There is 
also a similar trouble in Hoshiarpur District. Locat measurers so 
far taken for the capture of these wild cows and bulls have not been 
effective. Their number is ever increasing. The question of domesti
cation of these wild animals is actively under the consideration of 
Government.

2. It is reported that Gujjars in Buland Shehar (MeeruU are 
experts in capturing such vsild cows and bulls. It is also reported 
that previously too they captured wild cows from this district. The 
Deputy Commissioners, Rohtak and Gurgaon, have been asked to 
get into touch with the Collector, Buland Shehar and to arrange for 
a party of Gujjars who are experts in capturing wild cows and bulls. 
They have been promised suitable reward. It is hoped that the 
domestication of wild cows and bulls will be taken up soon either by 
this method or by another method which is under the consideration 
of the Director, Veterinary Services.

Thakur Dalip Singh : Will the hon. Minister be pleased to
state whether such complaints have also been received from Kangra 
District ?

Mr. Speaker : That would require a separate notice.
Shri Rattan Singh Tabib : Will the hon. Minister be pleased to

state whether the Government has been successful in checking this 
menure effectively ?

Minister : Government is taking all possible steps in this con
nection and it hopes to check the menure.

Shri Rattan Singh Tabib : If these wild animals are not check
ed in time the poor farmers will be ruined. Early steps in this 
direction are necessary.

Minister : Let me assure the hon. Member that all possible
efforts are being made.

LAND ALIENTATION ACT,

*1243. Chaudhri Mehar Chand : Will the hon. Minister for
Land Revenue, Relief and Rehabilitation be pleased to t ate :—

(a) whether the Government has under consideration a pro
posal to amend the Punjab Alienation of Land Act in 
certain respect ;

(b) how long has this proposal remained pending ;
(c) when is this still likely to be ready for introduction in the

Legislatively Assembly ?
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Parliamentary Secretary (Sardar Ajit Singh) :
(«) (b) and (c) The case regarding the revision of the Punjab 

Land Alienation of Land Act was taken up in the joint Punjab and 
after partition the relevant records were called for from the West 
Punjab Government who have now expressed their inability to trace 
the papers. The question of revision is under the consideration of 
Government.

Pandit Durga Chand Kaushish: Has the Government got a
copy of that Act or not ?

Parliamentary Secretary : We have got a copy.

Pandit Durga Chand Kaushish : What papers were required
from the West Punjab ?

Parliamentary Secretary : Certain enquiries were made and
opinions of the experts were taken. We are trying to trace those 
opinions.

Pandic Durga Chand Kaushish : Which committee made the
enquiries and when ?

Parliamentary Secretary : It is rather difficult for me to say
off hand.

Pandit Durga Chand Kaushish : Does the Government realise
that this Act is against the secular nature of the State ?

Mr. Speaker : That is a matter of opinion.

Pandit Durga Chand Kaushish : Is the Parliamentary Secret
ary aware that this Act is against the very fundamental rights ?

Mr. Speaker: The same question has been repeated in
different words.

Pandit Durga Chand Kaushish : May I know what action was
taken by the Government on a letter written on this subject by the 
Member representing East Punjab Land-holders Constituency on the 
11th May 1949 to the Premier ?

Parliamentary Secretary : I require notice to reply to this
question.

Pandit Durga Chand Kaushish : This is quite a simple ques
tion. The Premier is there. I have got his acknowledgment to my 
letter. The Government wrote on the 13th May, that the letter was 
under consideration.

Mr. Speaker : The hon. Member is giving rather than seeking
any information.

Pandit Durga Chand Kaushish : How far has the Government
reached in the examination of this problem ?

Mr. Speaker : The next question.



HOUSES LEFT BY EVACUEES IN VILLAGE ALAWALPUR.
*1260. Shri Bhagat Ram Chodha : Will the hon. Minister for

Land Revenue, Relief and Rehabilitation be pleased to state :—
(a) the total number of houses left by the evacuees in village

Alawalpur, District Jullundur ;
(b) the total number of houses be’onging to the evacuees which

were found dismantled and which have been auctioned ;
(c) the total number of houses still intact ?
Parliamentary Secretary (Sardar Ajit Singh) :
(a) 798.
(b) 256 dismantled houses. No house was auctioned.
(c) 542

REHABILITATION OF MUSLIMS IN TAHSIL SAMRALA.
*1274. Mehta Ranbir Singh : Will the hon. Minister for Land

Revenue, Relief and Rehabilitation be pleased to state
(а) the number of Muslims in Tahsil Samr.ala, District Lud

hiana, who have refused to go to Pakistan and are staying 
in the said Tahsil ;

(б) whether Government have spent any amount on the rehabi
litation of any Muslims in the said Tahsil ;

(c) whether any representation has been made to the Deputy 
Commissioner, Ludhiana, by the displaced Muslims of 
the Samraia Tahsil, that they may be put in possession 
of their houses and lands ; if so, the action taken by the 
Government so far ?

Parliamentary Secretary (Sardar Ajit Singh) :
(a) The information is not available.
(b) No sum has been spent.
(c) Some of the Muslims of rural areas of Samraia have asked 

for restoration of their houses and lands through the Congress Com
mittee though not personally. Acting upon this, an area of 357 — 6 
standard acres has been kept out of allotment to displaced claimants 
from West Punjab for restoration to Muslims. Those who applied 
personally have been put in possession of their houses.

Mehta Ranbir Singh : Should I take it that either these people 
need no help, or that the Government has no money, or that it has 
no intention to render any help to them ?

Parliamentary Secretary : All possible help that can be given 
under the existing laws and conditions is being given to them.

Mehta Ranbir Singh : May I know what Government has so 
far spent on those Muslims of Samraia who did not go to Pakistan 
and preferred to stay here ?

Parliamentary Secretary : Government is doing whatever it 
is possible for it to do. Its first duty is towards those poor refu
gees who have come here from Pakistan and whose condition is far 
more pitiable.
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Mehta Ranbir Singh : May I know whether it is also not 
one of the duties of the Government to render help to these people 
as well

Parliamentary Secretary: Of course, the Government is 
quite aware of its duty and every possible step is being taken 
to discharge it.

Sardar Sajjan Singh : Will the Parliamentary Secretary be 
pleased to state whether help is being given to Muslims in other parts 
of the Province ?

Mr, Speaker : That does not arise out of this question ; that 
is a general question,

*1275, Mehta Ranbir Singh ; Will the hon. Minister for Land 
Revenue, Relief and Rehabilitation be p’eased to state :—

{a) whether any movable property belonging to Muslim 
evacuees recovered by the Police is stocked in any of the 
villages in Samrala Tehsil, District Ludhiana, and 
whether any list of that property has been prep ired ;

(6) whether any representation has been made to the autho
rities to dispose of this property ;

(c) whether any action has been taken by the Government 
in this respect, if not, why not ?

Parliamentary Secretary (Sardar Ajit Singh) :
(a) Movable property belonging to Muslim evacuees recover

ed by the police is reported to be stocked in 26 villages near 
Khanna, which remains to be disposed of. Lists of th6 property 
are reported to have been prepared by the police.

(b) and (c) Orders have from time to time been issued for the 
disposal of this property. It has been disposed of in most 
of the villages in the Tehsil, but owing to the Revenue Officers
having been called to the Jullundur Camp in connection with 

rehabilitation work, it remaps to be disposed of in the villages 
referred to in (a) above.

Mehta Ranbir Singh : Is it a fact that such property of the
Muslims is lying undisposed for the last two years or so and that most 
of it has been damaged or spoilt ?

Parliamentary Secretary : It is not within my knowledge.
If the hen. Member gives me notice I shall enquire.

Mehta Ranbir Singh: Is it not one of the duties of the
Rehabilitation Tehsildar to distribute such property among the 
refugees ?

Minister : At present they are busy at Jullundur in the
work of Rehabilitation.

Mehta Ranbir Singh : May I ask the hon. Minister whether
they have not been able to distribute the property among the refugee 
during the period of one year ? The property could have been 
easily disposed of during this period.

M inister : At some places the property was disposed of.
But then the Officers had to move to Jullundur because work there 
was considered more urgent. So the work of disposal had to wait.
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Dr. Sant Ram Seth : When did the officers go to Jullundur ?
Parliamentary Secretary : They went there when the work

of Rehabilitation started. Some of the property which could not 
be kept for long was auctioned and the rest will be disposed of as 
soon as it is considered advisable to do so.

Mehta Ranbir Singh : May I know whether any compensation
by way of rent will be paid for the godowns where recovered 
property had been stored ?

Parliamentary Secretary: If the hon. Member is interested
in a godown belonging to him, the matter will be looked into.

Mehta Ranbir Singh : I do not possess any, but I am asking
a general question.

Shrimati Sita Devi : Is the Parliamentary Secretary aware
that certain government servants are still in possession of the 
looted property belonging to Muslim evacuees and that has not yet 
been recovered ?

Mr. Speaker : How does that arise out of the question ?

ALLEGED LATE DISTRIBUTION OF SEEDS TO 
AGRICULTURISTS IN THE PROVINCE.

*1135. Shrimati Dr. Parkash Kaur : Will the hon. Minister
for Development be pleased to state :—

(a) whether the Government is aware of the fact that during
the sowing season of wheat in the year 194 ,̂ the agri
culturists were very much short of wheat seed and that 
whatever little seed was supplied was made available 
very late ;

(b) whether any reports to this effect were received by the
Government from any officials of the Civil, Agriculture 
and Publicity Departments ;

(c) whether it is a fact that the supply of ‘Chari’ seed during
the last year was also made very late ; v

(d) whether the Government is aware of the fact that the late 
supply of seed by the Government forced the agriculturists 
to buy seed from private sources at exorbitant prices ;

(e) if the answers to parts (a), (b), (c) and (d) above be in the
affirmative, what steps, if any, does the Government 
propose to take to make the distribution of seed to 

^agriculturists in time in future?
Parliamentary Secretary (Sardar Shiv Saran Singh) :
(a) and (b) The wheat seed was stocked by about the middle of 

October, 1948, for sale to the Zamindars, i . e. about a fortnight 
earlier than sowing started in right earnest. There was no 
complaint about the short or late supply of seed from any 
quarter except in the Hoshiarpur district where the supply of seed 
was not sufficient.

(c) The supply of Chari seed was rather late due to the diffi
culties involved in its booking from the United Provinces and Central 
Provinces where from it was obtained.
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(d) The zamindars had to feel some difficulties at some places 
but these could not be helped.

(e) The obtaining of Jowar and Wheat seed from the Food 
Department and its transport in time will improve things. Arrange
ments for the supply of improved wheat seed during the current 
Rabi season are in hand and it is hopjd that the seed will bj mtde 
available to the zamidars in time. New seed farms are also being 
established and they will ease the situation in the long run.

Mehta Ranbir Singh : May I know whether or not it is a fact
that the District Publicity Officer, Amritsar, who tours the district 
and comes into contact with the people, reported to the authorities 
that the supply of seeds was not made in time ?

Minister for Development : Not to my knowledge.
Mehta Ranbir Singh : May I know whether the Government

took any action in the matter after the receipt of the notice of the 
question on the subject ?

Minister : I am not aware of any action.

CHO RECLAMATION COMMITTEE
\

*1144. Chaudhri Kartar Singh : Will the hon. Minister for
Development be pleased to state : —

(а) whether it is a fact that Government constituted a com
mittee to go into the question of Cho Reclamation in the
Hoshiarpur district ;

(б) whether this committee has submitted any report to the
Government ; and if so, the date thereof ;

(c) what action, if any, has been taken thereon ?
Parliamentary Secretary (Sardar Shiv Saran Singh) :
(a) Yes.
(b) Yes. 19th January, 1949.
(c) The Cho Committee, Hoshiarpur, made recommendations 

on long range and short range basis. So far as the recommendations 
on long range basis are concerned, the Forest Department is already 
taking necessary action. As regards the recommendations made 
by the Committee on short range basis, Government have taken 
necessary decisions.

MARKET COMMITTEE AT MOGA.
*1278. Sardar Rattan Singh Gill : Will the hon. Minister for

Development be pleased to state : —
(a) the date on which the Market Committee was established

at Moga ;
(b) the total gross income of the Committee up-to-date ;
(c) the total expenditure on salaries of the staff and also on

contingencies ;
(d) the total expenditure on works of public utility incurred

by the Committee ;
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(e) the balance at present with the Committee including 

investments ;
(/) the total cases of underweighment, overweighment, or of 

excessive charges on the part of licensees that have come 
to the notice of Government so far ?

Parliamentary Secretary (Sardar Shiv Saran Singh) :
{a) 15th August, 1941.
(b) Rs. 2,09,074-13-7.
(c) Rs. 59,540-1-3.
(d) Rs. 2,329-14-9. Many schemes of public utility are under 

consideration. T*hey could not be taken in hand previously due to 
war and paucity of building material.

(e) Rs. 1,45,927-2-4.
(/) Nil.

PARLIAMENTARY SECRETARIES
*1151. Shri Virendra : Will the hon. Premier be pleased to 

state :—•
(a) the names of Parliamentary Secretaries and their present

p w ;
(b) their duties and functions ?
The hon. Shri Bhim Sen Sachar :
(a) and (b) Statements containing the information asked for are 

placed on the table.*f
Shri Virendra : Will the hon. Premier be pleased to state reasons 

for the disparity in the salaries of Parliamentary Secretaries ? How 
does he account for paying Rs. 500 to one Parliamentary Secrtary 
and Rs. 400 to the other ?

Premier : Those Parliamentary Secretaries whose headquarters 
are located at Simla are in receipt of higher pay while those whose 
headquarters are in the plains get less pay. The difference in salaries 
is, therefore, due to the more time which the Parliamentary Secre
taries at Simla are required to spend than those who are staying in 
the plains.

Shri Virendra : May I know whether those hon. Ministers 
whose Parliamentary Secretaries do not stay at Simla, do not stand 
in need of their help while those Ministers whose Parliamentary 
Secretaries’ headquarters are not at Simla, very much require their 
assistance ?

Premier : It is obvious.
Sh ri V iren d ra  : When services of Parliamentary Secretaries 

are needed most at Simla, then why are ail of them not kept here ?
P r e m ie r  : I am obliged for the suggestion.

fK ept in the library
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Shri V irendra : My point is that the services of those Parlia
mentary Secretaries who are not required, should be dispensed with 
and only those should be retained whose services are needed and that 
there should be no disparity in their salaries. May I know what the 
hon. Premier has to say about this ?

Chaudhri Suraj M ai : May I know whether, when Shri 
Virendra held the office of a Parliamentary Secretary, he was paid 
more than others ?

Mr. Speaker : No personal reflections please.
Sardar Partap Singh : May I know whether the disparity in 

the salaries of the Parliamentary Secretaries is du3 to the time and 
work put in by them, as has been stated by thj hon. Premier, or 
to the high cost of living at Simla ?

P rem ier  : What I said was that the difference in salaries
was dui to their head quarters being located at Simla, which every
body knows is an expensive place.

Sardar Partap S ingh : My point is whether the disparity in
salaries is due to the high cost of living at Simla or due to the 
amount of time or work put in by them. The implication in the 
hon. Premier's reply was that the Parliamentary Secretaries, with 
their head quarters in the plains, put in comparatively less work as 
compared with those who are staying at Simla.

(Mr. Speaker called upon Shri Virendra to put a supplementary 
question and Pandit Shri Ram Sharma also got up).

Mr. Speaker : The hon. Member can come to this side
(pointing to the Ministerial benches) if he wants to reply to the 
question. (Laughter).

Shri Virendra : Order, order. (Voices : Order, order).
Pandit Shri R am  Sharm a : How can the hon. Member call

me to order ?
Mr. Speaker : Every member has got a right to draw my

attention to the fact that a certain Member is not in order. (Hear, 
hear).

Pandit Shri R am  Sharma : In what respect was I not in
order ? I rose to put a supplementary question and when you 
asked me to sit down as somebody else had been asked to rise, I 
obeyed you.

Mr. Speaker : I called upon Shri Virendra and even when he
got up to put his question, the hon. Member kept standing and that 
is why he was called to order.

Shri Virendra : Will the hon. Premier please tell us why the
Parliamentary Secretary to the hon. Minister for Rehabilitation, who 
works day and night in rural areas in connection with rehabilitation 
work, receives less pay than his colleagues working at Simla ?

Premier : What I said was that due to their headquarters
being located at Simla and consequential high cost of living, they 
were being paid more in the form of extra allowances which account
ed for the difference in salaries.



Shri Virendra : I want to know how much more time they
devote here as compared with others.

Premier : There can be no two opinions about what my hon.
Friend feels and I quite agree with Sardar Partap Singh, that it is 
possible that the Parliamentary Secretaries working in rural areas 
might be putting equal amount of time and labour, but in fact the 
disparity in salaries is due to high expenses at Simla.

Shri Virendra : Is the hon. Premier prepared to consider the 
suggestion that such Parliamentary Secretaries who put in more 
work should be paid more accordingly ?

Mr. Speaker : Disallowed.
Pandit Shri Ram Sharm a : Will the hon. Premier please

state whether or not those Parliamentary Secretaries who do not re
side in Simla, do any work as Parliamentary Secretaries ?

P rem ier  : This depends on the fact whether an hon. Minister
entrusts some work to some Parliamentary Secretary and whether he 
has done that work.

Pandit Shri Ram Sharm a : May I know whether those
Parliamentary Secretaries who have their headquarters in Simla, do 
some work as Parliamentary Secretaries or those who have their 
headquarters in their own constituencies ?

P rem ier  : Any hon. Member who is a Parliamentary Secret
ary is functioning as a Parliamentary Secretary.

Pandit Shri R am  Sharma : Is there any objection in giving
more allowances to Parliamentary Secretaries on account of their 
residing in Simla ?

P rem ier  : There is absolutely no objection.

Shrim ati Sita D ev i : May I know whether besides Parlia
mentary Secretaries who have their headquarters in Simla, those 
Parliamentary Secretaries who have their headquarters in plains do 
no work except answering some questions in the House ?

Shri Mohan Lai Datta : Is it not a fact that Government
do not feel the necessity of those Parliamentary Secretaries who do 
nothing except their domestic work ? Have they been appointed 
simply to cast votes ?

Sardar Sajjan Singh : May I know from the Government
whether those Parliamentary Secretaries who sit at home and do no 
work, have ever submitted any report about their work as Parlia
mentary Secretaries to the Government ?

P rem ier  : For the information of my learned Friend I would
like to invite his attention to the papers laid on the table which con
tain the required information regarding the duties and functions of 
the Parliamentary Secretaries.

»

Captain Ranjit S ingh : In the light of the fact that there is
only one party Government and with reference to reply given in 
para. 2 sub-clause 3, may I know the significance of the term ' ‘to 
secure all necessary support in the House for Government” ?
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P rem ier  : May I take it that in the opinion of the hon.
Member the main function of the Parliamentary Secretaries should 
he to withdraw as much support from the Government as can be 
possible ? Is this the desire of the hon Member ?

P an d it D urga Chand K aushish  : May 1 know whether there
has been some decrease in the duties and functions of the Public 
Relation Officers in the matter of “securing the support” ?

Mr. Speaker : Next question, please.

COMMUNAL REPRESENTATION IN SERVICES.

*1152. Shri Virendra : Will the hon. Premier be pleased to
state whether it is a fact that the Government have evolved a new 
formula regarding communal representation in services ; if so, the 
details thereof ?

The hon . Shri Bhim  Sen Sachar : Government have evolved
no such formula.

Shri Virendra : May I know from the hon. Premier whether
or not recruitment to Government services is made at present on the 
basis of communal representation ?

P rem ier  : Since the partition no new communal representa
tion basis has been decided upon by the Government. In the United 
Punjab recruitment was made on communal representation basis and 
certain percentage existed for various communities. Since the parti
tion it has not been decided by the Government whether that per
centage should be continued here too. In the absence of any decision 
regarding the matter some hon. Ministers made recruitment on com
munal basis while others did not do so. Since no final decision has 
been reached by the Cabinet, every Minister is free to follow the 
basis of proportion of communal representation as was the case in the 
United Punjab. The reason for doing so, it is stated, is this that 
Government did not arrive at any decision with regard to this matter, 
and therefore, the Ministers were within their rights to make appoin- 
inents in their own departments on communal representation basis.
I wish to m ike this point cle ir that the Cabinet is unanimous on the 
point that in services there should be no cem nunal representation. 
vVe are however soon trying to devise a formula under which no 
recruitment would be made *on religious and communal basis. 
(Cheers).

Shri Virendra : May I know whether he will consult the
House before a Sachar formula is devised on communal representa
tion in Government service ?

P rem ier : Most gladly, I will do so. The basis on which
we are unanimous is this. If there are 100 vacancies, the system of 
filling these vacancies would be that 15 per cen:. or more would be 
reserved in the services for the Harijans based on their actual popula
tion. The remaining vacancies would be filled on non-religious 
basis. There would be competition and those who can compete can 
be recruited accordingly, ihen there is the question of proper 
representation for territorial areas. Some such system has to be
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devised under which territorial representation would be kept in view. 
These and other suggestions are under the consideration of the 
Government. So far Government has not arrived at any decision 
in this matter. However I would like to assure my hon. Friends 
that the formula which the Government would devise, would in no 
case be based upon any communal or religiouj considerations in 
future

Shri Virendra : The hon. Premier has just now stated that
the formula for future recruitment would not be based on any 
communal or religious basis. Is that h’s personal view or that of 
his colleagues also ?

P rem ier: So far as I know and I know it well, all the
Members of the Cabinet ar? unanimous on th;s point.

Shri V irendra : Shall I take it that the hon. Premier means
to say that so far as he and his Cabinet are concerned, they are one 
and all against anv co nmun d representation ?

Sardar Dalip Singh Kang: May I know if the resolution 
regarding recruitment to services recommended by this Assembly 
to the Government during the list session was not non-communal 
and good enough to be acted upon ?

Premier : I quite remember the resolution to which my
Friend is referring. It recommended to the Government that a 
certain percentage be fixed for the recruitment of people from rural 
areas to all Government posts. 1 may inform my hon. Friend that 
that resolution was sent to the legal advisers of the Government 
of India for their opinion. According to the opinion that they have 
so far given, we legally cannot fix any such proportion in services, 
which aims at any reservation o' posts for the people living in a 
particular area.

M ehta Ranbir Singh : May I know if the Government will
consider the desirability of giving more than 15 per cent of the posts 
to Harijans in a Department in which their representation is very 
meagre or practically nil, with a view to removing the existing 
disparity, in case suitable candidates are available ?

Mr. Speaker : It is a suggestion.
Pandit Shri R am  Sharm a : The hon. Premier has on the

one hand stated that recruitment to services will be made on non- 
communal basis, keeping in view the territorial representation. 
On the other hand, he has stated that the resolution regarding 
fixation of a certain proportion in services for rural people has not 
been approved by the legal advisers of the Government of India. 
Are not these two statements inconsistent ?

Prem ier : It is really a pertinent question. Under the
Constitution as it has been passed, we cannot legally fix any propor
tion on territorial considerations. A method has yet to be evolved 
to provide for territorial consideration while making recruitment to 
services on the basis of selection by competition. I think it might 
be possible to pay regard to territorial consideration, while making 
the selection.
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Pandit Shri R am  Sharm a : Then, will it be possible to make2 distinction between urban and rural people in this matter ?
P rem ier  : Not exactly, unless there is the legal sanction

for giving special representation to rural people in the form of a 
provision in the Constitution similar to the one relating to backward 
classes and based on somewhat similar reasons.

Pandit Shri R am  Sharm a : Will it be possible to give
representation in services Tahsil or District wise ?

P rem ier  : While taking decision on this matter, Government
will keep this suggestion in view. The hon. Member is welcome 
to send it in writing in an elaborate form*

Sardar Partap Singh : Will the hon. Premier be pleased to
say if he would be willing to circulate to the House the forwarding 
lettter which the Government sent to the Government of India 

resolution, as well as the reply received from there ?

jaker : When a Resolution is passed by the Assembly
then it is the duty of the Government to inform the hon. Members 
as to what action has been taken on that Resolution. In this case 
I was told that this information has been circulated to hon. 
Members of House. I would like to know if the information has 
been supplied to hon. Members or not ;

Sardar Partap S in g h : Mr. Speaker, your observations are 
correct, but I would like to know from the Leader of the House if 
he is willing to circulate to the Members the forwarding letter, 
notes and comments, if any, sent to the Government of India and 
the reply of the Government of India ?

P r e m ie r : I assure my Friend that I am too willing to
disclose to the House all information on this point.

Chaudhri Sura] Mai : May I know if it will be possible for
the Government to observe the distinction between rural and urban 
people in the matter of recruitment to services, till the time the new 
Constitution is promulgated ?

Prem ier : The Constitution is to be promulgated shortly. It
will, therefore, be useless to raise this issue now and spend time and 
energy in finding its solution.

Pandit Durga Chand Kaushish : May I know if  the question
of ending communal representation in the Cabinet has ever been 
considered ?

P rem ier  : I shall be happy if the hon. Member brings a
resolution to this effect in the House. I shall gladly act upon the 
decision of the House in the matter.

Sardar D alip  Singh K ang : May I know if the hon. Premier
means only Hindu backward classes by the term ‘Harijans* or Sikh 
backward classes also ?

P rem ier  : I meant by ’Harijans’ the ‘scheduled castes’ as
defined in the Constitution.

m ier  : I would be happy to do that.
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SUPERINDENT OF POLICE.

*1162. Sardar Sajjan Singh : Will the hon. Premier be
pleased to state :—

{a) the number of Deputy Superintendents of Police who were 
dismissed from service by the United Punjab Government 
and have since been re-employed by the Government ; if 
so, the names of such persons together with the charges of 
which each was found guilty by the United Punjab 
Government before dismissal and whether any of them 
was charged with corruption too ;

(b) the special reasons for re-employment of dismissed officers 
in each case ; the date on which each application for re
employment was entertained by the Government ; the 
date on which each application was granted for re-employ
ment ; the rank in which the Officers were re-employed 
and the places to which each was posted after his re
employment ?

The hon. Shri Bhim Sen Sachar :

(a) No dismissed Deputy Superintendent of Police has been 
re-employed but one such Deputy Superintendent of Police, L. Lekh 
Raj was re-instated. He was charged with corruption and was dis
missed by the Inspector General of Police of United Punjab.

(b) L. Lekh Raj applied in October 1947, that the charges on 
the basis of which he was dismissed were not proved in the United 
Punjab. Consequently his application was entertained and after 
thorough examination of the departmental proceedings held against 
him the East Punjab Government on the advice of Public Service 
Commission contained in their letter, dated 29th March 1949 
decided on 8th April 1949, that the case against L. Lekh Raj Officiat
ing Deputy Superintendent of Police, on the basis of which he was 
dismissed had not been proved. He was consequently re-instated in 
his original post of Officiating Deputy Superintendent of Police and 
posted as Deputy Superintendent of Police, Gurgaon, on 9th July 
1949.
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Sardar Sajjan Singh : It has been stated from the Govern
ment Benches that the charges on the basis of which he was dismiss
ed in the United Punjab were not proved and at the same time, it 
has been said that he was dismissed ; may I know whether he was 
dismissed in the United Punjab or in the East Punjab ?

Premier : The corruption charges were not proved against
him in the United Punjab. Consequently his application was enter
tained in October 1947 and enquiry was made. The departmental 
proceedings were submitted to the Public Service Commission. The 
Public Service Commission submitted its report to the Government 
in March 1948 and on the advice of Public Service Commission, he 
was consequently re-instated.
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Sardar Sajjan Singh : May I know why evidence was taken
against him de novo when all evidence against him was complete in 
1947 ? How were the witnesses from Pakistan called to give 
evidence ?

P rem ier  : I do not remember the full proceedings of the
case ?

Sardar Sajjan Singh : Is it a fact that it is the policy of
the Government to re-employ the persons dismissed on the charge 
of corruption after entertaining their applications afresh ?

Mr. Speaker : it is a suggestion, but all the same the hon.
Premier is prepared to give you a reply.

P rem ier  : The policy of the Government is that when any
final order is passed by the Government, it does not consider proper 
to modify or cancel that order.

Pandit Mohan Lai D atta : May I know why this case was re
opened by the Government ?

Sardar Sajjan Singh : If it is against the declared policy of
the Government to cancel the' order, may I know on what special 
grounds his application was e tertained ?

P rem ier  : On grounds of equity and justice.
Sardar Sajjan Singh : It has been stated that his application

was decided on 8th April 19-19 and he was re-instated on 9th July 
1949 ; may I know when this Ministry took charge of office ?

P rem ier  : It took charge of office on 13 th April 1949.
Sardar Sajjan Singh : Then why was his application kept

pending for three months ?

B rem ier : The procedure is that when the Government takes
a decision that any person be re-instated, his case is returned to the 
department concerned which determines his seniority. The depart
mental procedure t ikes much time.

Sardar Sajjan Singh : May I know if the present Ministry is
competent to upset the order passed by the previous Ministry ?

Mr. Speaker : This is a hypothetical question.
Pandit Faqir Chand : May I know whether the case of Lala

Lekh Raj was re-opened by this Government or the previous Govern
ment ?

Mr. Speaker : There is one Government only and not two
Governments.

DACOITY AND MURDER CASES.

*1187. Pandit M ohan Lai Datta : Will the hon. Premier be
pleased to state :—

(a) the total number of dacoity and murder cases in East 
Punjab which were registered with the Police during the 
year 1948-49 ; ^
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(6) the number of cases which have remained untraced so far ;
(c) the total number of such cases which were chailaned in the 

Courts and in which the accused have been discharged or 
acquitted during the past two years, respectively ?

The hon. Shri Bhim  Sen Sachar :
(a), (b) and (c) A statement is laid on the table.f

ARMS LICENCES.

*1188. Pandit Mohan Lai Datta : Will the hon. Premier be
pleased to state :—

(a) whether it is a fact that the Government had instituted an 
enquiry in each district, recently regarding grant of arms 
licences to undesirable persons ;

(,b1 the number of persons in each District found to be so 
undesirable ?

The hon. Shri B him  Sen Sachar :

(a) Yes.
(b) It is regretted that answer to the question is not yet ready.
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SPECIAL AID FOR PRIVATE SCHOOLS OF THE 
BORDER DISTRICT.

*1297. Sardar Ishar Singh Mujhail : Will the hon. Minister
for Finance be pleased to state :—

(a) whether it is a fact that any representation in connection 
. with the private schools in the border districts was made

to him by the Members of the East Punjab Legislative 
Assembly from the border districts during the last Budget 
Session ;

(b) whether it is a fact that in the said representation the
Members asked the Government to give aid to such 
schools ;

(c) whether Government has considered this representation,
if so, with what results ?

Parliam en tary Secretary (Professor Sher Singh) :
(a) Yes.
(b) Yes.
(c) Yes. The schools were given special grants on account of 

their location on the border.
Sardar Sajjan Singh : May I know to which schools the aid

was given by the Government and to what extent ?
P arliam entary Secretary : I require notice to answer this

question.

fKept in the library.
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NEW CAPITAL AT CHANDIGARH

*1153. Shri V irendra : Will the hon. Minister of Public 
Works be pleased to state —

(a) Whether it is a fact that the Government have given up 
the idea of building the new Capital at Chandigarh ;

(b) What action has been or proposed to be taken to expedite
the building of the Capital ;

T he hon. Chaudhri Lahri Singh :
(a) The Government have not altered the decision to build 

the new Capital at Chandigarh.

(b) In view of the financial stringency and the uncertain 
effect of rupee devaluation for commodities being obtained from 
Dollar areas, the undertaking of the work of the construction of the 
Capital will be delayed to some extent.

NATIONALIZATION OF TRANSPORT INDUSTRY.
*1154. Shri Virendra : Will the hon. Minister for Public

Works be pleased to state whether the Government proposes nationa
lising the transport industry in the Province ; if so, when, if not, 
the reasons therefor ?

T he hon. Chaudhri Lahri Singh : Government have not
yet taken final decision relating to tfye question of nationalisation 
of motor transport. The decision will be taken in the near future.

TRANSFERS OF OFFICERS OF THE IRRIGATION 
DEPARTMENT.

*1192. Pandit M ohan Lai Datta : Will the hon. Minister
for Public Works be pleased to state :—

(a) The number of transfers of officers of the Irrigation 
Department made and cancelled forthwith during the 
year 1949 together with the reasons for cancellation of 
such transfers ;

<&) The amount of loss incurred by the Government on 
cancellation of each such transfer ;

Parliam en tary S ecretary  (Sardar Bachan Singh) :

(a) Transfers of 7 Sub-Divisional Officers and one Deputy 
Collector of the Irrigation Branch were made and cancelled forth
with during the year 1949 in the interest of service.

(b) No loss was incurred by the Government on cancellation 
of each transfer as the officers did not actually join the Sub-Divisions 
and Division respectively.

Pandit Mohan Lai Datta : May I know if any calamity was
going to fall upon the Government that it ordered the cancellation 
of his transfer orders ?



Mr. Speaker : It would be better if the hon. Member uses
parliamentary language.

Parliam entary S ecretary  : The Government was not faced
' with any difficulty whatsoever.

Sardar Sajjan Singh : Do the Government keep in view any
reasons while transferring its officers ?

Parliam entary Secretary : Yes.
Sardar Sajjan Singh : Then why were those reasons over

looked at the time of cancellation of these orders ?
Parliam entary Secretary : Sometime orders have to be

cancelled keeping in view the exigencies of circumstances.
Dr. Ie h n a  Singh Seth i : If the order is cancelled after the

person who is transferred reaches the place of duty then is the 
travelling allowance of the officer borne by the Government or by 
the officer himself ?

Parliam entary Secretary : Such orders are cancelled before
the officer proceeds to other place.
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UNSTARRED QUESTIONS AND ANSWERS.
PANCHAYAT OFFICERS AND ASSISTANT PANCHAYAT

OFFICERS.
316. Chaudhri M atu R am  : Will the hon. Minister for

Local Self-Government and Labour be pleased to state the total 
number of Assistant Panchayat Officers and Panchayat Officers 
employed in the Panchayat Department of the East Punjab 
Government during the year 1949 together with the number of 
Harijans amongst them ?

T he hon. Shri Prithvi Singh Azad :
(a) Total number .. 89.
(b) Harijans ... 4.

DRINKING WATER FOR HARIJANS
317. Chaudhri M atu am  : Will the hon. Minister for

Local Self-Government and Labour be pleased to state :—■
(a) whether it is a fact that having had Water Works at 

Muktsar for the last twenty-five years, the Municipality 
has not made any arrangement for drinking water in the 
Harijan area ; if so, the reasons for the same ;

(b) whether Municipal Committee, Muktsar charges water
tax from the Harijans ;

(c) if the answer of part (b) be in the affirmative, the reasons
therefor ;

(d) whether it is a fact that the President, Depressed Classes, 
Muktsar sent an application to the Government regard
ing the absence of arrangements for drinking water for 
the Harijans ; if so, the action taken by Government on 
the application ?
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T he h o n . Shri P r ith v i S ingh Azad :
(a) Muktsar Water Works were completed in 1926 but most 

^of the Harijan Basties sprang up afterwards. No immediate arrange
ments for the extention of water supply to these Basties is possible 
due to financial stringency.

(b) Yes.
(c) Harijans take water from Municipal Stand Posts although 

they are situated far off from these Basties.
(d) Yes. The matter is receiving the attention of Government. 

The needful will be done in the near future.

RESIDENTIAL QUARTERS FOR SWEEPERS AT SIMLA
*318. C h a u d h ri M a tu  H am  : Will the hon. Minister for

Local Self-Government and Labour be pleased to state :—

[a) the steps taken by the Government to ameliorate the
condition of the sweepers employed by the Municipalities 
in East Punjab ;

(b) whether it is a fact that the hon. Minister for Labour 
recently expressed the view that the quarters occupied 
by the sweepers in Simla were absolutely unfit for human 
occupation, if so, what action does Government propose 
to take in this connection ;

T h e  h o n . Shri P r ith v i Singh A zad :
(а) (i) All local bodies in the Province have been asked to see 

that their sweepers get as their monthly amoluments at 
least Rs 40 inclusive of allowances.

(?V) A questionnaire has been sent to all local bodies for 
supplying* Government with information in regard to 
the number of sweepers employed and the area served 
by them, their conditions of service, housing and sani
tation, etc.,

(б) Yes, but the sweepers quarters below Singh Sabha, Simla, 
were only considered to be unfit for human habitation. Government 
allotted two of the Labour Hostels for municipal sweepers of Simla 
but they are no*t available. The Municipal Committee of Simla has 
now allotted such of the hostels which were lying vacant in order 
to avoid inconvenience to sweepers living in condemned quarters.

HARIJAN WELFARE SCHEME.
319. C h au d h ri M atu  R am  : Will the hon. Minister for

Local Self Government and Labour be pleased to state the 
number of Societies of Leather and Cloth makers organized by the 
East Punjab Government in accordance with the Harijan Welfare 
Scheme ; the places where these are located and the total amount 
spent by the Government on these Societies so far ?



Th^J hon. S h ri P rith v i S ingh A zad  : The scheme for the
organization of weaver and leather workers Co-operative Societies 
to be financed from the Harijan Welfare Fund was abondoned on 
account of the paucity of funds, as the entire existing fund is being 
utilized for the educational uplift of Harijans in the province.
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GRANT OF SCHOLARSHIPS TO HARIJAN STUDENTS.

320. C haudhri M atu  R am  : Will the hon. Minister for
Finance be pleased to state whether the Government has under con
sideration a proposal to award scholarships to the Harijan students 
of the 4th to the 8th classes ; if so, how long will it tv.ke the proposal 
to materialise ?

The^hon. D r. G opi C han d  B hargava  : Yes. The proposal to
award scholarships to Harijan students of the 5th to 8th classes is 
under consideration of the Government. If it is finally decided to 
take this step necessary orders will be issued in due course.

REPRESENTATION GIVEN TO HARIJANS.
321. C haudhri M atu R am  : Will the hon. Premier be

pleased to state whether it is a fact that 16 per cent representation 
in government services, has been given to the Harijans in the 
Province ; if so, whether the Harijan M. L. A’s were consulted 
before arriving at this decision ?

T he  hon. S hri B him  S en  S achar : 1st part. No. Govern
ment have decided that pending determination of the exact percent
age of Schedule Caste population in the Province, 15 per cent of 
vacancies in all services shall be reserved for Scheduled Caste 
Candidates, provided that suitable material for filling such appoint
ments is available out of such candidates. The minimum qualifi
cations prescribed for any post are not, however, to be lowered with a 
view to accomodating any such candidates.

2nd part. No. H. M. L., who represents the Harijans in the 
Cabinet was, however, a party to this decision.

RESTRICTIONS ON CRIMINAL TRIBES.

322. C hau dhri M atu  R am  : Will the hon. Premier be
pleased to state :—

(a) the names of Criminal tribes in whose cases the Govern
ment has removed the restrictions ;

(b) whether the Government intends to remove restrictions in 
the case of tribes on whom restrictions are still imposed ; if 
so, when ?

T he hon. S h ri B h im  Sen S a c h a r  :
(a) After partition, 102 Baurias of the Ferozepore district have 

been denotified ;
(b) Government are examining the question.
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HARIJAN REFUGEES OWNING LANDS IN PAKISTAN

323. C haudhri M atu R a m : Will the hon. Minister for 
land Revenue, Relief and Rehabilitation be pleased to state the 
districtwise number of such H irijan refugees coming from Pakistan, 
as owned lands in West Punjab ?

T he hon . S a rd a r  Jo g in d ar S ingh M ann : It is regretted that
the time and labour involved in collecting the information will not 
be commensurate with any possible benefit to be obtained thereby.

VILLAGE PANCHAYATS.

324. C h au d h ri M atu R am  : Will the hon. Minister for
Local-Self Government and Labour be pleased to state the number 
of Harijan Members in the different village panchayats in the 
District of Ferozepur ?

T he h o n . S hri P rith v i S ingh A zad : 68.

ALLOTMENT OF LANDS TO CULTIVATORS ON THE
BORDER.

325. Sant N a rin d e r  S ingh : Will the hon. Minister for
Land Revenue, Relief and Rehabilitation be pleased to state :—

(a) whether the East Punjab Government, decided to allot
30 percent extra Land to cultivators who would settle at 
the border ; if so, whether the Government is aware of 
the fact that the Rehabilitation Department has not carried 
out the decision of the Government and the cultivators 
who are to settle at the border are being allotted land 
after full cut and no concession has been given to them ;

(b) whether the Government is willing to consider the giving
of other concessions to such tanents as are willing to 
settle at the border, if it is not possible to allot 30 percent 
extra*land to them ?

T he  h o n . S ardar Jo g in d a r  S ingh M ann :
(a) Government intended at one stage that in the case of villages 

to be specified, in consultation with the district authorities of certain 
border districts, some additional land might be allowed. It was 
found however, that it was difficult to single out a few villages for 
such treatment If the concession were made to all villages within 
a certain distance of the border, the area involved would be so 
considerable that it would be difficult to find land for the purpose. 
After taking all aspects into account, it was, therefore, decided that 
the proposal could not be implemented.

(b) All necessary assistance will be given to those settling in 
the border villages.
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REFUGEE TENANTS.

326. Sant N a rin d e r  S in g h : Will the hon. Minister for
Land Revenue Relief and Rehabilitation be pleased to state what 
decision has so far be n taken by the Government in th; matter 
of rehabilitation of refugee tenants ?

The hon . S ardar Jo g in d ar Singh M ann : It has been
decided that displaced tenants-at-will holding temporary allotments 
will not be ejected from their present holdings during Kharif 1949 
and Rabi 1950. Thereafter they will be able^to look on land as 
tenant-at-will to the new allottees. It is hoped that they w ll be 
able to make the necessary arrangements when the new allottees 
take possession of the land.

HOURS OF SITTIiNG ON 14TH OCTOBER 1949.

P re m ie r  (The hon. Shri Bhim Sen Sachar) : I move—
That on Friday, 14th October 1949, the Assembly shall meet at 10 a. m. 

and the Speaker shall adjourn the Assembly without question put 
3 p . m . at 1. 30. p. m. or earlier if the business set down on the list of 

business for that day is completed.
The motion was carried.

RESOLUTIONS.
D i s t r i b u t i o n  of  c o n t r o l l e d  c o m m o d i t i e s .

S ard a r D alip  S ingh K ang (Fx-member, West Punjab Assembly 
representing Lyallpur East, Sikh, Rural) (Punjabi) : I move—

This Assembly recommends to the Government to take steps that in 
future distribution of all the controlled commodities in the province be made 
only through Co-operative Societies of the Consumers.

// Sir, the Resolution I have moved is of very great importance. 
At present we find that the people of the world are being governed 
by three kinds of Governm:nts, namely, Capitalist, Democratic and 
Dictator Governments. As is clear from/ its very name the 
Capitalist Government is controlled by rich people. Democracy 
according to its definition is the Governmeot of the people 
by the people for the people. As for the Dictatorship, 
this Government is democratic to7 begin with but gradually 
as time passes and the Government gains power the wishes of 
the people are disregarded. No doubt, it is not so dangerous as a 
Capitalist Government in which owners of big factories anc)/basiness 
concerns through their fabulous riches keep the masses under their 
heels with a shu.w of elections, etc. In my opinion, of all these forms 
of Government, Democracy is the best as the people are given a rights 

\  to be governed by their own representatives. After the attainment 
of independence, while making its constitution the country under 
the leadership of its great patriots like Pandit Jawahar Lai Nehru 
decided to set up a Democratic Republi^/ This clearly signified that 
we were to have a Government which was to be of the people and for 
the people. Technically we have of course established a democratic 
Government and the fact cannot be denied that ou$/leaders are the 
real representatives of the people. But in Ml • seriousness I ask
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whether this Government has done anything for the good of the 
people. I think no responsible man can answer my question in t h ^  
affirmative. Democracy has doubtless been established but it has 
not yet succeeded.

I do not deny that the people and the Government after parti
tion have suffered untold hardships. Our Province has become a 
deficit Province. In addition tqThe unprecedented refugee problem, 
the Kashmir incident, the ever rising prices of articles and the 
devaluation have very seriously affected our economic condition. We 
have had to work agiinst colossal difficulties. I think only the 
refugje poblern ^could have proved a very hard nut for any Govern
ment to crack even in normal times. But after I have said all this 
I am in a position to say that the main causes of our failure ar^ the 
people on whom we depended for work, but they did not co
operate. They definitely proved themselves to be non-co-operators. 
Non-co-operation was all right when we had to fight a foreign Govern
ment and this pasjx&ct of oars should not be made a habit. Now when 
we have our national Government in power we should not unneces
sarily criticise its doings simply because of our habit. A s:milar opinion 
is held about th^ Irish. It is said that once when an Irish ship happen
ed to touch the shore of on island the inmates of the ship came out and 
inquired from some of the islanders as to whether some Government 
existed there. On being told that there was one they gave out that 
they were opposed to it. When asked why they felt so without knowing 
whether it was good or bad, they replied that it was simply their habit 
to oppose Governments. I am strongly of the opinion that such a 
mentality should be deprecated. We should do all we can to keep 
our newly established democracy living. To my mind as the capi
talist Government depends on rich people and the dictatorship on 
nationalisation, democracy wants the co-operation of its people. The 
Government has to be in contact with consumers as well as the 
producers. It certainly cannot afford to neglect op4gnore 85 or 86 
per cent of th^ people who live in the rural* areas. Surely about 15 
per cent of the people living in the cities cannot keep a democracy 
living for all times.

&

The shortage of goods necessitates the imposition of controls.
By doing so, the Government aims at the equitable distribution of 
available goods among all persons. The difficulty however is 
that when controls are actually imposed our businessmen,
who have a banh)/mentality, conceal all the stocks held by them.
We have recently witnessed the case of sugar Before imposition 
of control it was available at comparatively cheaper rates, but 
now its stocks have gone underg.ound. A certain businessmap/ 
of Solan declared that he possessed only twenty maunds of sugar. A 
few days later his house collapsed on account of heavy jrains and ^   ̂
when the police pr pared a list of articles recovered from the debris J  
it'was found that he possessed not twenty maunds but twenty bags 
of sugar. The businessmen of our country are not holding 
high esteem in foreign countries, The Commerce Member 
of our country remarked sometime ago that other
countries did not like to purchase Indian articles because our traders 
did not supply goods .according to sample. For these reasons our 
Government should arrange for the distribution of iron sugar,
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cloth and other controlled commodities through Co-operative « 
Societies. This is the only way of putting an end to black market. 
Government has been th'nking over the ways of ending it since long 
but it has not been able to find any effective method. As you know, 
Sir, our businessmen do not mind any punishment They pay the 
fines which may be imposed on them and carry on their activities 
as before. It will be renumbered that at a time when the relations 
between India and Pakistan were not very (sordid th:se businessmen 
were supplying cloth and even sulphuric ac d to Pakistan. Before the 
p irtition of the country, the United Punjab was foremost in India 
in respect of co-operative movement. This did immense good to 
the rural people and crores of rupees which would have otherwise 
been squandered or spent on wine w.re deposited in Co-operative 
Banks. On partition the co oper .tive movement in our province 
received a serious set-back. Crores of rupees of our people were left 
with Co-operative Banks in the West Punjab, most of this amount 
being with the Lahore Central Co-cptratfve Bank. As this 
money could not be obtained, co-eper<.tive movement 
came to a stop United Provinces is now leading in the
movement in which the Punjab used to lead. In order that 
we may retrieve our old position, the sale of all controlled 
articles should be entrusted to Co-operative Societies. When 
people find that they can obtain articles from these Societies at 
much cheaper rates than from other sources, the credit of'these 
societies will go high and more money wik come to be invested in 
them. Our Government has been telling as that it wishes to encourage 
Cottage Industries in the Province. When that is done their pro
ducts will find a very good agency for sale to the public. It can
not be said as to when villagers will be provided with facilities 
like electricity and good roads but they should at least be provided 
with all the controlled articles through these societies. By doing 
so the Government will win the confidence of the public and the 
communists will not be able to appeal to them. If a villager can get 
the articles of his need, he wdl have no cause of complaint, because 
he knows that under any system of Government, he has to work hard 
to earn his livelihood. His main complaint to-day is that the Govern
ment controls the distribution of articles in order to help shop
keepers. Hon. Premier was pleased to remark during the course of his 
statement to-day that we should not make distinction between rural 
and urban. May I enquire why more sugar is supplied to 
people in the cities than to the people living in the villages? 
Why are not iron, cement and cloth supplied to the rural 
areas on the same basis on which these are supplied in urban 
areas ? Many buildings in the villages are lying in damaged condi
tion and these cannot be repaired because iron, cement and coal are 
not made available. If the Government really wants to help the 
rural people, it should entrust the distribution of all controlled arti
cles to Co-operative Societies. It is not essential that these Societies 
should comprise of consumers only. These can supply seeds and 
cattle and advance money to those in need of it and thus serve as multi
purpose Societies. These should act like village panchayats and be 
self sufficient. No change in their economic condition having been 
brought about, the masses feel that whereas formerly they were ruled



by white bania, he has now been replaced by Indian bania. Unless 
the Government acts in a manner so as to convince the villagers that 
their lot will be improved, it will cease to command their confidence. 
There is a deficit of oniy ten per cent, in the production of food- 
grains in our Province and if the Zamindars make up their mind, 
they can increase this amount of production by paying a little more 
heed to their work. Their complaint at present is that the village 
shop-keepers do not let them obtain their bare necessities of life. 
To meet all these difficulties I propose that the distribution of all con
trolled commodities should be done through Co-operative Societies. 
With these words I move my Resolution and hope that the House 
will approve of it.

M r. S peaker : Resolution moved—

This Assembly recommends to the Government to take steps that in 
future distribution of all the controlled commodities in the province be made 
only through Co-operative Societies of the Consumers.

T h a k u r  D a lip  Singh (Kangra South, General, Rural)
{Punjabi) : Sir, I support the Resolution moved by my hon. Friend
Sardar D;-lip Singh Kang and congratulate him on having moved 
it. It is true that before taking the reins of office the Congress 
used to say that not only all the articles of every day need should 
be distributed through Co-operative Societies but all work in the 
villages including cultivation should be done on co-operative basis.
I am sorry, however, to point out that all these tall claims remained 
only in paper and were not put into practice.

Even to-day we find that Resolutions are passed by the District 
and Provincial Congress Committees, but nobody pays any heed to 
them. After all what is the c luse of this state of affairs ? In my 
opinion, either the Civil Supplies Depirtment is not working honestly 
and properly or the Government is very much enamoured of the 
business co nmunity. What I want to submit is that this matter is 
of national importance and shoald be dealt with accordingly. We 
know that the people in the rural areas have not .been able 
to get kerosene oil for months together. The people of my 
district do not get even food-grains to eat and if at “-all they 
manage to get they are of a w< rth less quality. The wheat-and gram 
which cannot be conveniently disposed of in the towns and cities are 
made over to the villages for distribution among the people. Even 
if the Department gets those dirty food-grains cleaned, the shop
keepers, in order to .earn more profit, once again mix dust etc., in 
them. The hon. Members of this House, I think, are aware of all 
these things. Even the hon. Ministers, unless they happen to' be 
deep urbanites, should ordinarily know these things.
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There has been a lot of discussion over the matter of co
operative societies in the past. But on one pretext or another the 
matter remained shelved. At one time, the societies were required to 
be registered, at another to be consumer’s societies or multi-purpose 
consumer’s societies and this request could not be granted by the 
Government. Again the officials of the Department say that the
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business can be given only to those businessmen or societies who 
have been in the line since 1938, 1939. As, there were no Co
operative Societies functioning at that time, they could not be 
entrusted with the work of distribution of commodities. Under 
these circumstances I would s.ibmit that, if this Resolution is 
passed, necessary legal, adjustment should be made exempting the 
Co-operative Stores from the application of that time clause. I may 
remind the House that it was on the slogan of fair distribution of 
commodities like kerosene oil and sugar that we successfully fought 
the last elections to the Assembly. We, at that time, told the 
villagers that Sir Chhotu Ram was making them take their sharbat 
in gur instead of sugar, but we would remove these difficulties if 
returned. As a result of this propaganda we won the elections. 
But the House is aware that the situation then was not so bad as 
now, because the complaints made against the shopkeepers were 
looked into. But with the attainment of freedom, the things have 
become worse. In the first place, the commodities are not avail
able and secondly if any complaint is lodged, it is not listened to.
I make bold to say that if this weapon is used against us in the 
coming elections, it will be a legitimate one.

There is one thing more which I would like to place before 
the House. It is this ; if this Resolution is passed, it will go to the 
Departmental Officers for their opinion. In this connection I may 
submit that a similar Resolution regarding the fixing of rural and 
urban representation in the services was turned down by the Legal 
Adviser to the Government of India. It is possible that this Reso
lution may also meet the same fate. In that case, the time of this 
august House will be unnecessarily wasted. Whan 1 want is that 
the opinion of this House should carry more weight than 
that of the Departmental Officials of the Government and it should 
be acted upon. It can, however, be said that the Co-operative 
Societies can also be corrupt and dishonest. There can, no doubt, 
be stray cases of that kind. But in general, I can say without fear 
of contradiction, that fhe black market will difinitely receive a set 
back in that case, because it is very difficult for ten or twenty people 
to indulge in such malpractices. The people, on the other hand, 
will get better facilities in the matter of distribution of controlled 
commodities. If not two, they will certainly get one bottle of 
kerosene oil and a seer of sugar. Besides all this, there is one thing 
more. The Officials of the Civil Supplies Department have grown so 
insolent that they treat people shabbily and with contempt. On the 
other hand, the officials of the Co-operative Department have not 
as yet acquired this official insolance and they consider themselves 
servants of the public. There have been more cases of corruption 
in the Civil Supplies Department than in that of Co-operative 
Societies. If the Government has any soft corner for the people 
of the Province, all commodities of daily use, such as iron, coal 
sugar etc., should be distributed through Co-operative Societies at 
least in the villages, if not in the cities as well.

C h a u d h ri S u raj M ai (Hansi, General Rural) (Hindustani) : 
Sir, our hon. Friend Sardar Dalip Singh has rightly placed before 
this House the feelings and demands of the public, by bringing forth 
this Resolution. He has rendered a yeoman’s service to the people in
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the villages by putting their difficulties in the matter of controls be
fore this House and the Government. I have just now been directed 
not to take much time over this Resolution ; so I shall make only a 
few observations in a brief manner. In the first place let us see what 
led to the bringing forth of this Resolution. The first essential pre
requisite for the uplift of a nation is the co-operative movement.
In the advanced countries of the West, top priority was given 
to the work of Co-operative Societies. You, Sir, must have read many 
books on economics and other subjects of this nature. So the impor
tance of this movement must b^Xevident to you. I have also had an 
opportunity to read a book on Germany. The peasants and farmers 
in that country were leading deplorable life. But as soon as they 
started and gave impetus to the co-operative movement, their econo
mic condition took a change for the better. Our own country at the 
present time is passing through changed circumstances. It is, there
fore, necessary that the feelings of the people should be properly 
respected and cured for. We shall really be doing a constructive 
service to our country by starting the co-operative movement. The 
depot-holders are not the real representatives of the people. Most of 
the depot-holders are there because they/have some contact or other 
with the Officers of the Civ\l Supplies Department, who in order to 
enjoy patronage or reap advantages out of them, keep them and let 
them have undue profits. The commodities are never supplied ip.,* 
their proper condition and in right quantities^ These are the points 
which made it necessary for this Resolution to be brought forward. 
Co-operative Societies should be entrusted with the task of distribu
tion. i come from a rural area and so I know where the shoe 
pinches. The hardships of tlie rural population are many. The people 
there are sick of the Officials of the Civil Supplies Department. The 
distribution of controlled commodities is very.-defective. From it only 
the depot-holders and those connected with the Civil Supplies 
Department draw advantages. The common man suffers. If 
strong action is taken to set things right, the depot-holders will 
have to pay heavily fop^the’r crimes against society and many of the 
Officials of the Civil Supplies Department will have to lose their jobs.
It is the unanimous demand of this House and that of the 90 per r  
cent, of populatiomthat steps in this direction should be immediate Q 
and firm. Our Government can have no objection against such a 
course of action. So no effort should be spared to meet this general 
demand Thorough enquiries should b# carried out against all rhose 
Officials of the Civil Supplies Department against whom people have 
complaints. Government should have no soft corner for such 
officials. These people look to their personal interests only and 
deprive others of their due. Such people control the Civil Supplies 
Department from top to bottom. They have no sympathy for the 
poor villagers. If the conditions of the Civil Supplies Department 
are to be improved such officials will have to be brought to the right 
path. These people who bring the Government into disrepute are to 
be treated with a stern hand. So it is quite evident that the elements, 
who have the interests of the poopN before them, should assert and 
bring about conditions under which the people may heave a sigh of 
relief. With this object in view this Resolution has been moved and 
I hope that early action will be takeipto put it into practice.



M ehta  R an b ir S ingh (Ludhiana and Ferozepore, General, 
Rural) (Hindustani) : The Resolution before the House is a clear 
proof of the fact that the people at large are not satisfied with the 
present system of distribution of controlled commodities by the 
CiviL Supplies Department of the Government. They want a 
change and a better system of distribution. This Resolution shows 
that they are inclined to take advantage of the co-operative move
ment because that gives them some hope for the better. Every
one knows that the Indian' Nationol Congress has adopted as its 
ideal the creation of a classless society. It wants to put an end to 
every farm of explotation. But the methods to bring about ^change 
are to be of non-voilence and selfless service. The object of this 
Resolution cannot be other than this. To-day a man in the street 
needs help. For the service of the down-trodden both the methods 
should go hand in hand. We should serve the people in 
every possible way. This Resolution aims at removing the economic 
difficulties of the poor. I live in a rural area and so am aware 
of theVlaardships to which the people there are daily subjected. I 
am also in touch with those who are in power these days. I can say 
from my personal experience that the attitude of the ruling 
class toward^ the under dogs is not that of sympathy and 
understanding. I notice no change for »the better. The spirit of 
service is conspicous by its absence. This spirit cannot be creat
ed by compulsion. It can only come from within. If we work 
with this spirit it is only then that all exploitation can end. We can 
then achieve our cherished ideals.

P an d it B hagat R am  S h a rm a  (Kangra West, General, Rural) 
(Hindustani)'. Sir, I rise to offer my support to this Resolution. If 
we just glance at the history of the co-operative movement in the 
Punjab, we find that before its commencement in the rural areas 
the moneylender used to fleece the zamindars by charging exor
bitant interest on the loans which he advanced to them. When 
this state of affairs assumed serious proportions, Government 
began to endeavour hard to find out a solution to put a stop to this 
evil. They started co-operative credit societies in the villages for 
the purpose of lending money to the z\mi.ndars at lower rates. 
But after some time it came to light that those very people, namely 
the moneylenders, who used to do money lending business, joined 
these co-operative credit societies some how and their money 
began to be utilised in advancing loans to the zamindars. In other 
words the co-operative movement did not deprive them of their 
legitimate income from moneylending business. Keeping this fact 
in view I may say that the object of this Resolution is no longer 
to attack the trading classes or deprive them of their business. I 
think if the distribution of controlled commodities is made 
through the channels of co-operative societies in the rural areas, the 
village bania or the village shopkeeper will prove of great help and 
utility to the co-operative societies. He can be employed to man
age the affairs of the societies. Now what is the present state of 
things ? The trading classes and the Civil Supplies Officers are 
deeply incollusion with one another to fleece the poor people. 
Corruption is the order of the day. When a trader finds that he can 
earn a lot in a certain transaction by handsomely greasing the palm 
of the Civil Supplies Officer, he tties to corrupt him. I, therefore,
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feel that formation of Consumers Co-operative Societies for dis
tribution of controlled commodities, is the only way to put a stop to 
this evil. A Consumers Co-operative Society will be a registered 
body and its accounts will be maintained accurately leaving 
thereby little chance for corruption. I am sure introduction of this 
movement will go a long way to root out corruption lock, stock 
and barrel. Now-a-days we find strong feeling of resentment among 
the people against the Government on account of non-availability 
or scarcity of controlled commodities. When we visit rural areas, 
we receive innumerable complaints from the public regarding defective 
distribution of controlled commodities. In case they are available 
they can be had at prohibitive \prices, and an ordinary consumer 
cannot afford to pay for them.\ So distribution on co-operative 
basis is a panacea for extirpating corruption and removing artificial 
scarcity of controlled commodities. With these words I again 
wholeheartedly support the Resolution

S ard a r K a rta r  S ingh ^Ex-member, West Punjab Assembly, 
representing Layallpur West, Sikh, Rural) (Punjabi): Sir, the 
Resolution moved by my hon. Friend Sardar Dalip Singh Kang pro
poses the formation of Co-operative Societies for purposes of distri
bution of controlled commodities in the Province. But I feel that 
the essential need of the country is that not only controlled 
commodities but also other necessities of life should be distributed 
as far as possible through Co-operative Societies. In this many 
of the economic ills which are eating into the vitals of our country, 
will be removed. Sir, one characteristic trait of the co-operative 
system is that it is universally popular and has been adopted both b* 
the capitalistic as well as communistic countries. In other words 
it has proved equally useful to different people believing 
in diametrically opposed ideologies. So this system has 
some inherent good quality which appeals to one and all. We 
should also adopt this system of distribution of commodities 
among the people. When the co-operative movement was started 
in our Province, it gave rise to the misgivings in the minds of 
people who began to suspect the bona fides of the Britisher, the then 
ruler of our country. People thought that the Englishman had 
introduced the co-operative system with some ulterior motive, 
a political motive, or with a view to doing harm to the interests of 
certain classes. But later on these misgivings were belied and 
the public began to realise its benefits. Only recently the All 
India Congress Working Committee included in its programme 
the intensification of co-operative movement in the country
in the matter of both production as well as distribution of 
commodities. Directions are said to have been issued to 
the Provincial Governments to translate this programme into action 
as soon as possible. It, therefore, behoves our Government that 
when this august Assembly is also subscribing to this programme 
in the form of this Resolution and is making a recommendation to 
the Government to give it a practical shape, it should carry it 
out with the greatest enthusiasm. I also hope that when this 
Resolution is passed, it would not meet with the same fate at the hands 
of the Government, as has been meted out to a Resolution already 
passed by this House on the subject of giving proper representa
tion to the rural people in services. No action has so far been
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taken on the recommendation made in that Resolution. I would 
request the Government not to put it in the cold storage, if it 
really wants to do some good for the people whose betterment is 
uppermost in its heart. With these words I support this Resolution.

P a r lia m e n ta ry  Secretary  (Sardar Narotam Singh) {Punjabi) : 
Sir, I move—

That in:—
( i )  lines 3-4, for the word 'Province’, the words ‘rural areas’ be substituted;

( i t )  line 4, for the word ‘only’, the words 'as far as ‘possible’ be substituted;
( Hi )  line 5, for the word ‘consumers’, the word ‘villages’ be substituted.

Sir, since the people in the urban areas can manage to obtain 
controlled commodities without much difficulty. I feel that the 
Resolution should lay stress on the necessity of meeting the require
ments of the people in the villages. I have, therefore, moved this 
amendment which seeks to substitute the words ‘rural areas’, for the 
word ‘Province’ in the main Resolution.

Mr. Speaker : The hon. Premier this morning informed the
House in reply to a question that legal opinion was against the Reso
lution regarding the representation of urban and rural areas in the 
services of the Province, passed during the last session of the 
Assembly. I find that the amendment moved by the Parliamentary 
Secretary is also discriminatory. If it is thought that the Resolution 
when carried into effect would give some benefit to the public, then 
why bmit that benefit to the rural areas only, why not let that benefit 
be for the whole of the Province ? I always find discrimination in 
such matters. The other day I was reading an advertisement in 
which it was mentioned that women were not eligible for a certain 
post. This is also discrimination. 1 do not know what is the position 
of the Government in such matters. I would not like to express my 
opinion but I have brought this to the notice of the House and the 
Government.

Resolution under consideration amendment moved—
That in :—
( i )  lines 3-4, for the word ‘Province’, the words 'rural areas’ be substituted;

( i t )  line 4, for the word ‘only’, the words 'as far as possible’ be substituted;
( Hi )  line 5, for the word ‘consumers’, the word ‘villages’ substituted.

M inister for In d u s tr ie s  (The hon. Sardar Ujjal Singh) 
(Punjabi) : Sir, the Resolution moved by my hon. Friend Sardar 
Dalip Singh Kang along with the amendments which have 
been moved in this House are of great and vital importance. Before 
I express my opinion as to the intention of the Government regarding 
this matter, 1 wish to bring this point home to the hon. Members 
that it does not give any pleisure to any Government in imposing 
restriction on the essential requirements of the people, nay it does 
not even Hke to levy any control whatsoever on the prices and the 
distribution of essential commodities. Government is bent upon 
imposing controls under forced circumstances when certain essential
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commodities are meagre in quantity and when it is not possible for 
all the people to procure them and also when moneyed people go on 
multiplying their wealth while the poor starve for food. There is 
yet another factor which is responsible for the imposition of controls 
and that is that the prices of essential commidities have shot 
up to high pitch that it is beyond one’s reach to procure them. 
It is crystal clear from this that Government is forced only by 
circumstance s to take such a step and it does so simply in the interests 
of the public. I do not admit that the distribution of work and 
other arrangements in this connection is a very difficult job. The 
success of this work is mainly dependent upon a vigilant and 
honest staff which in my opinion is difficult to find under the present 
conditions. Keeping these facts in view, 1 would like to throw some 
light on the policy of the Government with regard* to this matter, 
namely the commodities which have been brought under control 
and the way in whirh they are being distributed. My hon. Friends 
know it full well that control has been imposed on many commodi
ties. Let us take the foodgrains which are needed by one and all. 
Next cordbs cloth It was also under control, but its distribution 
is free now and is available in the market at a little higher price. 
Cement which is required both in urban and rural areas for repairs and 
construction purposes, is also under control. Coal which is also 
under control is required by them for manufacturing bricks. Then ' 
there is kerosene oil. This is needed more in rural areas than in 
urban areas as there is no electricity in the rural areas. Government 
has thought it desirable to levy control on sugar too. In the 
distribution of these commodities it has been the policy of the 
Government to appoint such agencies which would make the 
distribution in a quite satisfactory manner. Keeping this fact 
in view Government has issued instiuctions to the District Officers 
to give every possible encouragement and preference to Co-ope
rative Societies. Instructions have also been issued to the effect that 
distribution work should be given to those Co-operative Societies 
which volunteer themselves to undertake this work and do it 
properly. Now I would like to place those difficulties before the hon. 
Members which the Government is faced with in this direction. 
Everybody cannot do a particular worn or in other words this work 
cannot be entrusted to every person. Instances in this connection 
are not wanting. A trader or a shop-keeper cannot be proficient in 
the art of seed sowing or ploughing.

C hau dhri S uraj M ai : You want everybody to own land.

M inis te r fo r In d u s tr ie s  : I am not saying anything against
the hon. Member. What I meant is this that it is not necessary that 
a person who knows how to sow seeds in the fields and sows them 
well should be a good shop-keeper or a businessman too. There are 
many businessmen in this Province of East Punjab and the main 
source of their livelihood is nothing but business. But unfortunately 
most of our brethren from West Punjab are businessmen and shop
keepers. They have no other source of livelihood except this. We 
have to rehabilitate this class of people too.
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We have also issued instructions to the effect that while 

appointing depot-holders or agencies for the distribution of controlled 
commodities, care should be taken to appoint one-half from amongst 
the refugees and one-half from amongst the local people. Keeping 
all these facts in view, as I have already stated , there is no doubt 
about it that Co-operative Societies are given preference to others. 
Here I cannot do without bringing in the present strength of these 
Co-operative Societies in our Province. Before the partition almost 
in every part of United Punjab in general and East Punjab in parti
cular there were mostly Co-operative Credit Societies and their main 
function was to advance loans to the needy people. There we had 
Welfare Societies too. The number of such societies as were entrust
ed with the work of distribution was not much. Now their number 
in our Province is gradually increasing.

I would like to give my hon. Friends an idea about the strength 
of these Co-operative Societies by giving their number districtwise. 
In the District of Ambala there are 30 Co-operative Societies which 
have been entrusted with distribution work. Both the Deputy 
Commissioner and the District Organiser have expressed their 
opinion that their work is not satisfactory.

Chaudhri Suraj Mai : It has to be so.

M iniste r fo r In d u s tr ie s  : In the District of Karnal, where
there are 18 such Co-operative Societies, the Deputy Commissioner 
has given his opinion that these societies are working quite satis
factorily. In the District of Jullundur there are about 30 such 
societies and the Deputy Commissioner writes to say that these are 
only credit societies and that .most of these are not multi-purpose 
societies. In the District of Ludhiana there are 30 such societies 
and the Deputy Commissioner writes to say that their work is very 
unsatisfactory.

I wish to bring this point home to the hon. Members that after 
all a person can work and work well in a particular direction 
only if he has some interest in it. In other words a person 
can work more efficiently in an individual capacity and is sure to 
show better results than by working on co-operative basis where he 
can easily employ some person to represent him and will not thus 
take any interest himself. But if the Members of the Co-operative 
Societies take deep interest in this work, there is no reason why their 
efforts should not be crowned with success. There are 20 to 30 such 
Co-operative Societies in each District which have been entrusted 
with the distribution work There has been a general complaint from 
the rural public that these commodities are not made available to 
them. Let us take cement first. We get a quota of 8000 tons of 
cement monthly and 85 per cent, of this quota is utilized by the 
Government for Bhakra and Nangal projects and the rest of the 
quota is meant for distribution purposes. Now the Central Govern
ment has brought cement under the general licence and we have 
been getting sufficient supplies and we do not feel any difficulty now. 
In this connection I wish to quote certain figures regarding its distri
bution. In the month of August we distributed 19421 bags and 15927 
bags to rural and urban areas respectively.

( 3 ) 3 8  EAST PUNJAB LEGISLATIVE ASSEMBLY [ 13TH OCT. 1 9 4 9



DISTRIBUTION OF CONTROLLED COMMODITIES ( 3 )  3 9

C h a u d h ri S uraj M ai : What is the difference of population
between the two ?

M in is te r  fo r In d u s tr ie s  : The policy underlying this distri
bution is already clear to the hon. Members. There is no denying 
the fact that cement is needed both in rural and urban areas for 
repairs and construction purposes. In every district the work of its 
distribution is entrusted to the Sub-Committee attached to the Dis
trict Civil Supplies Officer. Here I cannot do without saying this that 
no Officer is distributing cement of his own accord. The applications 
for cement are considered by the sub-committee which is the distri
buting authority. As a matter of fact permits are issued with the 
approval of the sub-committee. Before making this arrangement, 
cement was not available even in small quantities and the 

public was greatly inconvenienced for want of it. Orders 
4 p. m . were, therefore, issued that to meet the requirement of 

general public, five seers should be supplied to every 
house-owner through some local dealers.

m-

Now coal is a commodity, which is not required by every one. 
Slack coal is mostly supplied by the Government of India. We 
distribute the quota that we get among the kiln owners through 
their Association in which the representation of refugees is 50 per

Now I would like to say something about the position of 
cloth. Previously, there was control on the distribution of cloth 
and it was made through a few licenced dealers. We have 
removed this control and I am happy to say that East Punjab gave 
the other provinces a lead in this matter. It was after we had 
abolished control over the distribution of cloth, that the Govern
ment of India also thought it proper to remove it. Now the control 
is only on the price. If the supply of cloth increases sufficiently, 
we shall abolish control on price also.

Coming to food-grains, I might state that leaving aside 
cities where rationing has been introduced, 1048 food-grains depots 
have been opened in small towns and rural areas, so that whereever 
people experience any difficulty in procuring food-grains, they might 
purchase their requirements from these depots on the same scale as 
in rationed towns. Besides this, they are free to obtain food-grains 
from other sources i. e.9 from places where they are available. So 
they are not experiencing any inconvenience in this matter. So far 
as the complaint regarding the quality of food-grains is concerned, 
I have already stated in reply to a question that the food-grains 
that we get from outside are of a very inferior quality, though 
they cost us more. We have written to the Government of India 
about this matter. Moreover, the quota that we receive from them 
is not released every fortnight and so it is not possible to dispose 
it off as soon as it is received and it has, therefore, to be stored for a 
pretty long time. It is distributed among the dealers according to 
the requirements, but instructions have been issued that no depot 
holder should supply uncleaned wheat or other grains. Licences 
of several depot holders have been cancelled on receipt of complaints



( 3 )  4 0 EAST PUNJAB LEGISLATIVE ASSEMBLY [ 13TH OCT. 1 9 4 9

[ Minister for Industries ]

against them. The District Civil Supplies Committee has been 
entrusted with the work of dealing with such complaints and of 
taking necessary measures in the matter.

(

Last but not least in importance, is the supply cf kerosene oil 
in the rural areas. Non-availbility of kerosene oil was the chief 
complaint of people before April 1949. During the course of my 
tours in rural areas, wherever I made enquiries, this complaint was 
mentioned first of all. Being a ruralite myself, 1 could well 
understand the feelings of the people on this matter., So far as the 
distribution of kerosene oil is concerned, I can say without fear of 
contradiction, that never have such satisfactory arrangements been 
made before, {cheers). 'The method of distribution that we have 
introduced is briefly this. Ten to twelve villages have been 
grouped in one circle and there is a Distribution Committee for 
every circle which supervises the work of distribution. The retailer 
goes to a fixed shop in every village on a fixed date and supplies the 
kerosene oil on the production of a card to every house-holder in the 
presence of and with the consultation of the Distribution Committee. 
Our monthly quota of kerosene oil is 5Q thousand units, a unit 
consisting of 8 gallons, but we have not been getting more than 
30 to 38 thousand units. The distribution is first made district 
wise and this is the company’s concern. We have nothing to do 
with it. Our main difficulty is that we are not getting the quantity 
that we need. The company has now served a notice that even the 
existing supply of 38 thousand units will be reduced by 45 per cent. 
So far as the distribution among the public is concerned, we do not 
make any discrimination between the towns and the villages or 
the rich and the poor, or between a person drawing a higher 
salary and one drawing a lower salary. Everybody gets the same 
quantity. Now I might briefly state how much kerosene oil has been 
distributed in rural areas. In District Ambala, it was distributed 
6 times. 1 have got a villagewise list of- distribution. If any 
hon. Member can prove any entry to be incorrect, I shall take 
action against the official responsible for supplying wrong informa
tion. Every card-holder in Ambala District received up to 9 bottles 
as a result of this distribution. In District Amritsar, distribution 
was made 5 times, 10 bottles coming to every body’s share ; in 
Ferozepur six times ; in Hoshiarpur 6 times, one and a half bottles 
each time ; in Gurdaspur 6 times, 2 bottles each time ; in Karnal 
6 times ; in Hissar 5 times, one bottle each time ; in Kangra four or 
five times at the rate of one bottle each time; in Rohtak at some 
places 3 times and at others 6 times at the rate varying from one to 
two bottles and in Simla distribution was made five or six times. 
In District Juliundur distribution was made six times and the 
maximum quantity was given. Gurgaon is the only district where 
some difficulty was experienced by the public in this matter, owing 
to shortage of supplies. This was due to the fact that it is connected 
by meter gauge railwa’ . We have written to the company to make 
suitable arrangements, so that kerosene oil should reach Gurgaon 
in sufficient quantity in future. Distribution in all these districts
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was made through the Circle Distribution Committees or the Lambar- 
dars of villages* I have got villagewise reports* - 1 was congratulat
ed at many places on solving the problem of distribution of kerosene 
oil satisfactorily. I have got with me the opinion of the Tehsil 
Congress Committee, Sirsa about the distribution scheme of kerosene 
oil. I may read it out for the information of the hon. Members 
of this House. The President of the said Committee has written as 
follows :—

We the membrrs of the Tehsil Congress Committee, Sirsa, hereby 
certify that the distribution of kerosene oil in the tehsil has been 
extr mely satisfactory and we congratulate the Department on this 
distribution.

Pandit Bhagat Ram  Sharma : Who procu ed this certificate ;
M in ister  : It was sent by the district organiser to the depart

ment. The president of the Tahsil Congress Committee gave it 
to the district organiser.

Sir, what I wanted to stress is that in this way we are doing a 
great service to the people living in rural areas. If, however, the 
hon. Members desire that Co-operative Societies be formed for 
distribution of controlled commodities, we cannot possibly have any 
objection to it. On the other hand we shall be pleased to encourage 
the formation of such societies.

In the end I would like to say a few words about the position 
of sugar. I quite realise the difficulty that the public are experienc
ing. The position has unfortunately very much deteriorated since 
last month. At first, there was only a slight rise in the prices. 
A meeting was held in Delhi to forge measures to meet the situ
ation and then the Government proceeded to freeze the stocks of sugar 
lying in the mills, with the result that the stocks of sugar went 
under-ground, and the price of sugar shot up. At that time the 
Government decided to impose official control upon the sugar on 
account of its being in short supply. We, therefore, addressed the 
Government of India for the supply of sugar as the only one factory 
which exists in the East Punjab cannot cater for the needs 
of the people of the province. The sugar factories
are to be found in large numbers in Bombay and Bihar. 
Our monthly requirinent of sugar is 9,>>00 tons. The consignment 
of 28,000 tons of sugar which -we got has been distributed 
in the last 8 or 9 months. The Government of India has 
promised to give 10, 000 tons of sugar to this province out of 
which 6,500 tons of sugar have been recently allotted. This quota 
has been distributed in all the district towns of the province. Its 
distribution has also commenced in the rural areas with the exception 
of a few villages where the arrangements will be made within a day or 
so. The distribution of sugar in the rural areas will be made against 
kerosene oil cards. At present whatever quota of sugar has been 
made available to this Government has been despatched to all 
districts for distribution at ration depots. We have received a 
number of complaints but we are helpless as the sugar is not manu
factured in large quantity in this piovince, and is thus not sufficient 
for free sale in the market. The Government had perforce to take 
this step on account of the shortage of sugar. I may inform the 
House that the Government is fully alive to the consumers*
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Difficulties and is making all efforts to ease the situation. 
Government has taken stem measures against corruption in the 
Civil Supplies Department and has taken s.rong action against the 
depot holders who indulged in various mal-practices by cancelling 
their depots. It has also curbed the activities of smugglers with 
a heavy hand. These offenders have been brought to book and have 
been fined. The amount of fine so realised has been credited into 
Government Treasury. I shall be glad if the villagers form Co
operative Societies ind try to help themselves. In this way they them
selves will be held responsible for equal distribution of controlled 
commodities in their area and the -burden of the Government 
will be much lightened. If the Co-operative Societies are formed 
the people will learn how to work efficiently and our d fficulty 
will be solved to a considerable extent.

Shri Buja Ram Bhagat (Loharu, Dujana and Pataudi States)
(Hindustani) : Sir, the hon. Minister has stated that equitable distri
bution of all controlled commodities is being made everywhere, but I 
would like to take this opportunity to bring to his notice that it is not 
true so far as Loharu State is concerned. There, even the ration cards 
have not yet been prepared and nobody has got ration of wheat so 
far. Not to speak of wheat, even b jra has not been supplied, with 
the result that the price of wheat has shot up to Rs. 30 per maur d. 
If the Co-operative Societies are formed, the common man will 
certainly heave a sigh of relief as he will also have a chance to serve 
as a member of the Co-operative Society and thereby look to the 
interests of all people. I would submit Sir, that it is wrong to say 
that these societies will not function properly. I am of the opinion 
that if these societies are formed, consumers’ difficulties will be 
greatly reduced. The hon. Minister has remarked during the course 
of his speech that the Government has to help refugees to establish 
the mselves again in life. But I would request the^hon. Minister to 
spare adequate quantity of wheat for Loharu State, as well, as wheat 
is not grown in this area. If the Government does not come to the 
rescue of consumers and goes on delaying or proving its ineffectiveness 
in rendering help to them in their difficulties, the suffering poor man 
in his anxiety and despair would curse such a Government and the 
voice from, his aching heart may bring about the downfall of the 
Government. When a poor man feels d:stres?ed by a sense of per
petual want and his ordinary needs are not satisfied, the Govern
ment may not take notice of it, but it cannot escape notice of the 
all seeing God. He is scrutinising all our actions and would certainly 
devise punishment for wrong dotrs. With these words I request that 
this Resolution may be passed. Such Co-operative Societies are 
working in the Patiala Union and the public is not experiencing any 
difficulty in getting wheat. In the East Punjab wheat of good quality 
is not supplied to the people and whatever wheat is supplied it contains 
dust and other rotten matter and is not fit for human consumption. 
Imported wheat of inferior quality is also mixed in.

An hon. Member : Question may now be put, Sir.
Mr. Speaker : Question is—
That the question may now be put.
The motion was carried.



Mr. Speaker : Question is—
That in—

(i ) lines 3—4, for the word “Province4’, the words “rural areas4* be 
substituted ;

( i t )  line 4, for the word “only”, the words “as far as possible” be sub
stituted ;

( i n )  line 5, for the word “ consumers”, the word “ villages4* be sub
stituted.

The motion was carried.

Mr. Speaker : Question is—
This Assembly recommends to the Government to take steps that in 

future distribution of all the controlled commodities in the rural areas be made 
as far as possible through Co-operative Societies of the villages.

The motion was carried.
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C o m p u l s o r y  P r im a r y  E d u c a t io n .

Mehta Ranbir Singh (Ludhiana and Ferozepore, General, 
Rural) (Hindustani) : I move—

This Assembly recommends to the Government to take early steps to 
make primary education compulsory for all children in the Province and to 
provide necessary facilities for the same.

(At this stage Mr. Speaker left the Chair and it was occupied by 
Mr. Deputy Speaker).

Sir, it will be recalled that sometime ago I moved a Resolution 
relating to the consolidation of land holdings in this august House 
and it was unanimously passed./ 'Phis time I again hope and trust 
that the Resolution I have just now moved will not meet with 
any opposition and will get the support of allfhon. Members. This 
is certainly not a controversial measure and I need not make any 
lengthy speech on it. I shall just mention a few points very 
brieflyjby way of explaining the necessity for this Resolution.

We are all aware that the draft Constitution of our country 
which is about to be enforced clearly^ lays down that arrangements 
for imparting education to all citizens of the State will have to be 
made by Government. In my humble opinion a popular Govern
ment or] for that matter a people’s Government should look more to 
our educational than to our economic needs. This appears to form 
the basis of our draft Constitution as) without it we will not be in a 
position to exercise our rights properly. Take for instance the 
right of vote. Unless and until our people are educated they will 
not make a proper use of this right. It will be nothing short of the 
case of a child playing with fire or sword. The child not knowing 
the use of fire or sword is sure to hurt himself. We should
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therefore make it a point to see that the masses who are our real 
masters get the necessary education to understand things. Adult 
franchise is sure to work hard among the people if they are 
ignorant. The plight of a house where a servant is cleverer than the 
owner or the master can better be imagined than described. This 
state of affairs was deliberately brought about by the foreign Govern
ment as it stood to gain by it, It cannot la,t any longer when we are 
free. Our people mu.t -be able to distinguish between good and 
bad if we wish to have a respectable place among the nations of 
the world. If we fail to make necessary arrangements for 
education the masse j would always be exploited by some shrewd 
persons and the country as a whole instead of going up will go 
down. I simply shudder at the very thought of such a circum
stance and, therefore, earnestly des're that we should do all we 
can to enlighten our people and diive ignorance out of them.

Sir, when I say that it is the responsibility of the Government 
to make necessary arragenments for the compulsory education of 
our people I am quite aware of the duty that the people owe to 
the Government. I very well know that if we take into our 
heads that the Government should do everything for us without 
our extending a helping hand, the Government cannot achieve 
much and that is the reason why I have employed the word comp
ulsory. The House I am sure will appreciate the use of this 
word with all its implications. We should never be led away by 
the idea that the function of men and women is only to beget 
children. We should know that it is our duty to bring them up 
too on proper lines. In my opinion if any of us fails in the small duty 
he should be warned. But if there are cases when warnings go 
unheeded Government should have, the right to use force and com
pulsion. Ignorance should in no case be tolerated and if some
body out of sheer apathy and carelessness lags behind he should 
be severely whipped. But all this should be done without further 
loss of time and the Resolution which I have just moved be put 
into effect immediately after its acceptance. The enforcement 
of this resolution I think will result in reducing to some extent the 
unemployment which to-day prevails among educated people. 
Many of the Matriculates who are at present doing nothing and 
are idle would find employment in our schools after a short training 
of 3 or 4 months.
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In the end 1 wish to point out to the hon. Minister for 
Education who unfortunately is not here in the House but to 
whom I am sure my words will be conveyed that the mere 
passing of this Resolution will not do. It must be immediately 
translated into action. We do not want to be told that there are 
many difficulties or obstacles in the way. We want him to take 
to this constructive work with the same zeal with which he used 
to work under the guidance of Mahatma Ghandhi. In case
it is not possible for him to do so. I suggest that he should transfer 
his burden to some young shoulders who are strong enough 
to carry it.
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Mr. Deputy Speaker : Resolution moved—
Xhis Assembly recommends to 1 he Government to take early steps to 

make primary education compulsory for all children in the Province and 
to provide necessary facilities for the same.

Sardar Kartar Singh (Ex-Member West Punjab Assembly, 
repressing Layallpur West, Sikh, Rural) (Punjabi) : Mr. Speaker 
I support the Resolution moved by my hon. Friend Mehta 
Ranbir Singh and hope that it will find unanimous support in the 
House. The thing to be seen however, is what action the 
Government will take . after this resolution is passed. The 
question of compulsory primary education has been before us since 
long. In 1905 the hon. Shri Gokhle introduced Compulsory 
Primary Education Bill in the Imperial Legislative Council. Since 
then every well-wisher of the country has supported this propo
sition. So far there have been two main difficulties in the way of 
introducing compulsory primary education. The first of these is the 
amount of expenditure involved and the other is the paucity of 
trained staff. So far as the question of trained staff is concerned 
I think that in order to remove illiteracy, we can do without it. 
Every young man who has passed the Matriculation examination 
can help in making people literate. Because such young men can 
be had at lower salary ; the difficulty of funds will also be solved 
by availing of their services.

The other thing which I wish to point out is that during 
the ‘British regime the opening of only those schools was sanction
ed which possessed nice buildings and beautiful furniture. We 
should lower th^se standards and keeping our financial condition 
in view should be contented with simpler schools. In the past 
teachers in our country commanded great respect. Peopie helped 
them in several ways and it was not necessary that they should be 
paid regular salaries. That system should be revived so that there 
may be no difficulty in the matter of funds and the cause of 
education may be advanced. At the same time primary education 
need not be entirely free. The children of poor people should 
be. educated free but those who can afford to pay for it should be 
made to do so. Keeping all these things in view, we should try 
to educate the masses at a rapid speed. Till the masses are edu
cated and their level of intelligence raised, neither'agriculture 
nor industry can progress in our country. The Resolution which 
has been moved will help the Government in accelerating the 
work in the matter of education and I hope that they will accept 
it.

(At this stage Mr. Speaker resumed the Chair)

P arliam entary Secretary (Professor Sher Singh) (Hindustani) : 
Mr. Speaker, I am sure that this Resolution will get unanimous 
support in the House. As it aims at reducing illiteracy in the 
Province, not only will it be supported but it will be welcomed also. 
My hon. Friend Mehta Ranbir Singh has placed two things before 
the House. The first of these ist hat primary education should be made 
compulsory and the other, that necessary facilities should be provided 
for it. So far as the question of compulsory education is concerned, the 
Act which is in force in our Province at present was passed in 1919.
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It gave powers to the Local Bodies to make arrangements for the 
educationjof children in their areas. District Boards we*e made 
responsible for primary education in the villages and Municipal 
Committees in the cities. This Act has been enforced] in 1040 rural 
areas and 28 urban areas. In the United Punjab another Act on the 
subject was passed in 1940, but it was not enforced. The Govern
ment now^proposes to bring forward another Act the scope of which 
may be vaster than that of the Act of 1940. Primary education 
according to this proposed|Act is intended to be made compulsory 
not only for boys but for girls also. Arrangement has, however, to 
be made for several things before such^step is taken. The population 
of our Province at present is 1,23 86,915. The number of children 
between six and eleven years, i . e.9 of school going age is 18,39,03^. 
We have to arrange for the education of these boys and girls. If we 
form an estimate taking the average of 150 students in a school, we/ 
shall require 12,400 schools in the Province. The number of primary 
schools which are already being run by Local Bodies or private 
organisations is only 3,500. Thus we shall require 9,000 schools more 
if we have to make primary education compulsory for all children 
between six and eleven years. For all these schools we shall require 
no less than 24,800 teachers at the rate of two for a school. In this 
way, the annual recurring expenditure on these schools would 
amount to Rs. 1,62,000,00. The non-recurring expenditure at the rate 
of Rs. 2,500 for a school will amount to Rs. 2,5O,U0v06O; This 
estimate, however, does not provide for the buildings and furniture 
for the schools. It is presumed that the people will themselves 
provide for the buildings, etc., but if they want the Government 
to do everything for them, the work of education cannot make 
much progress. If we are really earnest about doing something 
constructive in this connection, we shall have to change the present 
system of education. The position to-day is that our children even 
after spending ten or fifteen years in schools and colleges find them
selves misfits in life. Unless they get some Government service they 
are unable to earn their livelihood even. If we were to introduce 
crafts in the curricula of our school education, our children will be 
able to earn their livelihood even after passing their primary exami
nation and they will not be a burden upon their parents which is 
the case to-day. With this purpose in view, our Government has 
already started a basic training school at Jagraon. According to the 
new system of education, the crafts to be introduced in the rural 
schools, will include not only cotton spinning and leather crafts but 
would also include agriculture and dairy farming through which 
various subjects will be taught. Our purpose in introducing agri
culture in the curricula of our school education is that the students 
should cease looking down upon the profession of their parents and 
should inculcate the spirit of self help. But for all this necessary 
equipment will be required and Rs. 2,500 are meant for meeting 
these preliminary expenses. This amount, of course, is not meant 
for the erection of buildings and the purchase of furniture ; that will 
be done by the people themselves. This non-recurring expenditure 
will amount to two and a quarter crores of rupees and the total 
amount to be spent will go up to four crores. But our budget on 
education which includes primary and even higher education provides
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for only Rs. 1,80,00,000 and at present there is no scope for any 
increase in this amount. Even for the Post War Development 
Schemes, the Government of India cannot give us more 
than twelve or thirteen lakhs of rupees. With this amount at 
our disposal, we have to go ahead with various schemes such 
as those of female education, social education, etc. And then 
two teachers will not be able to cope with the whole work of a 
school when we introduce crafts as well. In that case our annual 
recurring expenses will go up to three or four crores of rupees. Where 
would all this money for the running of 9,000 schools for 18 lakhs 
of children come from ?

Apart from the financial aspect of the question, there is the 
problem of trained teachers. At present we have got only thirteen 
Normal Training Schools which turn out only 770 trained teachers 
annually. We have also started this year a Basic Training School at 
Jagraon. But these training schools can hardly cope with the demand 
of the present primary schools numbering 3500 only. If we were to 
depend upon these training schools, it will take us ten to fifteen years 
to get the required number of trained teachers. The Sargent 
Scheme of education was based upon this kind of logic. It envisaged 
that literacy for all could be achieved after forty years at the 
enormous cost of 3,000 million rupees. If we act upon the same 
lines, it will certainly take a long time before we achieve our goal of 
literacy. Our Constituent Assembly has laid down in its Resolution 
of Objectives that illiteracy will be ended within ten years. But if 
we were to depend upm the Government for everything, I am afraid, 
under the present economic stringency, we shall not be able to 
achieve that objective. In order to achieve it we will have to change 
our present system of education for the one which should be in 
conformity with our ancient culture and traditions. We should start 
the system of conscription for this purpose on war basis making it 
compulsory for everybody above fifty to devote himself to the work 
of education. Every person above that age should retire from life 
and enter Ban Prasta Ashram. He should take his abode at a quiet 
place and lead a simple life. Students will come to him and he will 
teach them gratis. He can live upon his pension or some such thing. 
On the other hand if we were to depend entirely on the Government 
without helping ourselves, we cannot achieve our objective. At 
present only 15 per cent, of our population is literate while the re
maining 85 per cent, are illiterate. If we could follow the formula of 
‘each one teach one*, the percentage of our literate people will at 
once be doubled, without incurring any expenditure. For the rest, 
the retired persons should be compulsorily engaged on the work of 
education. This is the only way by which we can solve this huge 
problem of ours. The idea of removing illiteracy through Govern
ment agency only is wrong and needs a change. Matriculates and 
Graudates should be asked to volunteer themselves and work during 
vacations or after finishing their studies honorarily in villages to 
eradicate the evil of illiteracy. The only thing that is needed is to 
arouse enthusiasm in the young blood and we will have wounderful 
results. All our efforts are needed in order to remove illiteracy. 
Mere passing of Resolutions is not going to help. All should contri
bute for the achievement of this end, so that people may be able 
to enjoy the fruits of their hard won freedom.



Pandit Mohan Lai D utta (Una, General, Rural) (Punjabi) : 
Sir, the discussion on this Resolution is nothing more than a 
mere mental gymnastics. We have a lot of economic difficul
ties, and unfortunately the conditions in the Province are such 
that no honest work is possible. Under the circumstances it is 
useless to hope for any beneficial activity. Giani Sahib is treat
ing the Ministry like a football. Sometimes it is kicked this 
way and sometimes that way. In this state of affairs no use
ful or honest endeavour to help the masses out of the mud of 
despondency is possible. The only way to solve the economic 
difficulties is to spend the finances of the Province cautiously. 
The salaries of highly paid officers should be brought down. 
The Constituent Assembly has set an example in this regard. 
An announcement has been m7.de that the salaries and allowances 
of the Ministers and the Members should be brought down. 
No useful purpose wull be served by mere talk. Every one 
should take a pledge to bring down the high cost of the 
administration. If the interests of the people of the 
Province are near to their hearts the Ministers should reduce 
their salaries and allowances. Therein lies the good of the 
Province. Resolutions and speeches will lead us nowhere. I wish 
to submit that action and not talk will show us the way to 
win the confidence of the people at large.

M aster Gurbanta Singh (Jullundur, General. Rural, 
Reserved Seat) (Punjabi) v/ Sir, the Resolution moved by Mehta 
Ranbir Singh is an important one. It is a matter of common 
knowledge that without education nothing can be achieved 
in this [ world. No nation can prosper and no country can 
progress if its youth is not given the right type of education. 
We in India have very|little educational facilities to provide 
to our chidren. So ouf children are deprived of the new light 
that education spreads around. In our country-side there are 
no satisfactory arrangements for the education of. our rising 
generations. We daily harp on ‘the necessity of compulsory 
primary education for all. But what do weMiotice ? There are 
very few schools in the rural areas. Most of the children 
have to cover a distance of about five or six mile's daily to! reach their 
schools. About female education, the less said, the better. It 
is sadly neglected. For about fifteen miles you will not come 
across a girls’ school. To female education our most careful atten
tion should be paid. The first and foremost duty of a Govern
ment is to impart education. It should spend liberally on this 
important item and take full responsibility in this connection. 
The District Boards have failed to discharge their duties. They 
seem to have run bankrupt. Many District Board Schools have 
been't^losed after partition and some more are expected to be 
closed. Government should take this duty to itself. After partition 
Congress Government has made many mistakes.I In the 
pre-partition days no teacher was appointed in the Department 
of Education except when he had first fulfilled the condition of 
producing a certificate to the effect/t'hat he had made some illiterates 
literate. In my humble opinion this practice of giving certificates 
which has fallen into disuse should be revived. Special atten
tion should bejpaid to female education. Rural areas should
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not be neglected. Urban population is already in the enjoyment 
of so many facilities which the villagers never have. Electricity, 
watery good roads and so many other advantages are being en
joyed by the people inhabiting the towns and cities* while on the 
other hand nobody cares for the pillagers, although they contri
bute most to the revenues of the State, and provide the best 
stuff for the army. They are the backbone of the nation ana/ 
deserve to be well iooked after.

I may say at the cost of repetition that it is a thousand pities 
that whereas in rural areas there is suchtan acute paucity 

p’ M- of schools that we hardly find one girls’ school within
a radius of 15 miles and a boys’ school within a radius of 9 milesj(the \ j  
cities and towns abound in educational and other facilities* /
In spite of the fact that primary education is starving in the villages, 
the Government is out to* make lavish grants to the colleges for 
imparting higher education in &the cities. This unfair and iniquitous 
treatment of the rural people is most unjustified. I can, assure my 
hon. Friends on the treasury benches that if this state of affairs con
tinues, their fate will be sealed during the next elections. We would 
noyailow anybody of their filk to get votes from the villages. We - f  
shall see that our villages return only such representatives as 
would look after the^interests of their backward brethren sincerely.
I would, therefore, sound a note of warning to the Government that 
unless they take tangible steps to make primary education compulsory 
for all children in the Province and provide necessary lacilities for 
the same, they are bound to lose the goodwill of the masses, and this 
loss will certainly endanger their return in the next elections. I can 
say without any fear of contradiction that if they continue to 
give scant attention to the feelings and interests of the rural people, 
their party would meet an utter rout and not even 15 members 
from amongst them would be returned. I would, therefore, request 
that when this Resolution is unanimously passed by the Assembly 
it should not be allowed by the Government to lie in cold storage.
It should be given a practical shape as soon as possible. If the 
Government feels some difficulty in introducing compulsory primary 
education in the whole of the province, it should at least make 
an experiment in a few districts. With these words I support this 

• Resolution.
Shri Am ar N ath  Vidyalankar (Non-Union Labour)

(Hindustani) : Sir, Government is supposed to know the feeling
of the people in regard to certain vital matters having far reaching 
effect on the building up of the society. So, if the Government 
on its own initiative undertakes to translate that public demand 
into action it should bring forward a Bill to that effect in 
the legislature. But if* it wavers and feels hesitant to give a 
practical shape to that demand but at the same time there is a 
strong feeling amongst the legislators to see that desire of the public 
fulfilled, then the latter suggest to the Government in the form of 
a recommendation made through a Resolution on the floor of the 
House, and request it to carry out that demand. This is exactly 
the implication of the Resolution now under discussion.

Now, Sir, so far as the primary education in the Province is 
concerned, the figures that have come to my possession indicate a
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gradual decline in the number of primary schools during the last 
two years. In this connection I am reminded of the efforts made 
by Mr. Gokhle of revered memory, at a time when an alien and a 
bureaucratic Government was in power. He moved in the Central 
Legislature for the introduction of compulsory prim iry education 
in the country but the then Finance Member, Sir William Vincent, 
evaded the issue on the pretext of financial stringency. Now that 
era is over and we are no longer under a foreign yoke. Since we 
are the masters of our own house, we expect some better treatment 
of our demands at the hands of our own Government. But I am 
constrained to remark that the speech made by the hon. Parlia
mentary Secretary on the subject was disappointing. However, 
there was a ray of hope in that the difficulties which he pointed 
out in the way of introduction of compulsory primary education in 
our Province were not so insurmountable as he led us to think. None 
can gainsay the fact that we have yet to work hard for laying strong 
foundations of a democracy in our country and also to mould our 
socieity on those lines. Tiie first and the right step towards the 
achievement of that goal is to introduce compulsory primary education 
in our Province. But what do we hear from our Government in this 
connection ? They express their inability to carry out this proposal 
for want of money or in view of the present financial stringency. I 
may point out how Britain overcame this difficulty. Druing the last 
war there was a dearth of teachers in great Britain. The high class 
students were asked to teach students of the lower classes, during their 
vacant periods regularly. Consequently despite monetary difficulties, 
they were able to get their children compulsorily educated. The 
Parliamentary Secretary during the course of his speech remarked 
that the wish of the House could be carried out only if we resorted 
to old methods of education employed in the Pre-British Periods. 
In other words he was shifting the responsibility from the Govern
ment to private efforts. Without deprecating the need and 
importance of the peoples’ efforts in the direction of such constructive 
activities, I only say that in modern democracies, peoples, efforts 
and initiative are manifested through Government’s activities. The 
Governmeat may formulate any scheme to achieve that end but it 
must give a lead in that direction. I am of the opinion that people • 
can be made education minded and a proper atmosphere for the 
achievement of that object can be created largely through the efforts 
or initiative of the Government. 1 would go a step further. Even 
if the Government has to resort to conscription for the purpose of 
introducing compulsory primary education, it should do so, as this 
sort of thing can be possible only through Governmental action. 
So what I want to drive at is that in any case, whatever method 
Government may adopt to achieve this end, the lead or the initiative 
must come from it.

Then we have been told that it would take years to realise 
this dream. May I suggest to Government to fix a deadline by 
which they would be able to introduce compulsory education in the 
Province ? My hon. Friend the Parliamentary Secretary has stated 
that they want to introduce basic education and as they have got 
no money for the costly equipment of that system, we will have to
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wait. So fur as I know, the basic system Was recommended by the 
Father of our Nation, because it is the cheapest system, suited to 
every village, but if that system, as conceived by my Friends in the 
Government is expensive, then let them continue the present system, 
but our sons have every right to be educated at least up to a minimum 
standard. Something must be done in this direction. Then it was 
stated by the hon. Parliamentary Secretary that the primary 
education was the subject to be tackled by the District Boards, and 
it was their business to introduce compulsory primary education, 
and that it is they who should take the initiative. I do not see eye 
to eye With this statement Government cannot escape its 
responsibility towards the public in this respect by shifting the 
r^spo isibility to the local boards, which are financially very weak 
and unable to perform this onerous job perfectly aud efficiently. The 
hon. Parliamentary Secretary has stated that the Government accepts 
the Resolution. That is good, but why then does he advance a 
number of excuses, and try to frighten this House with various 
insurmountable difficulties ? I say, accept the Resolution, without 
any mental reservation, or frankly reject it. I warn that this House 
is net going to let any of its decisions placed in cold storage, and it 
will see that every item therein is fully implemented in letter and in 
spirit.

An hon. Member : Question may now be put, Sir.
M r. S peaker : Question is—
That the question be now put.
The motion was carried.
Mr. S peaker : The hon. Member can now exercise his right

of reply but I expect him not to repeat what has already been stated.
M ehta Ranbir Singh (Ludhiana and Ferozepore, General, 

Rural) (Hindustani) : Sir, I do not want to take much time. I
wish to make a few submissions only, in reply to the remarks made 
by somi of my Friends in the course of .their speeches on the motion 
now before the House. The argument advanced by the Parlia
mentary Secretary in the course of his speech that the Acts of 1919 
and 1940 were already there, does not sound well. These Acts which 
related to the education of boys only have not been properly given 
effect to. At this stage I do not want to enter into any further 
details as these can be discussed when this Resolution is brought 
before this House in the form of a Bill. What I wish to point out is 
that the old system is not good. We want revolutionary change ; 
static changes are not sufficient in view of the present condition. It 
is really no use justifyiug the old systems ; to effect changes in 
the entire system is the need of the hour. If we stick to the old 
systems, I am sure we will not be able to make any progress.

My hon. Friend Shri Mohan Lai Datta has suggested in the 
course of his speech that we should devise ways and means to 
reduce our expenditure. This is indeed a very good suggestion.
It has also been said that there should be a stable Ministry. I for 
one subscribe to this view. There is no doubt about it that sub
stantial work can only be done if there is a stable Ministry in the 
Province. What I wish to submit is this that everybody should 
think over this problem in the light of service to the masses. It is
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the duty of the Government to make educational facilities available to 
the maximum number of people. Government should also devise 
schemes to make these facilities available in the rural areas, so that the 
parents of the boys may realize their responsibilities and thus spend 
the maximum amount on the education of their boys. The number of 
orphans is not much and Government should bear this expenditure. 
It is wrong to say that Government should alone bear the expen
diture in imparting education in rural areas. I have no hesitation in 
saying this that in rural areas every villager spends hundreds on 
marriages. If he is made to realize the importance of education, 
I am sure he will not waste his hard-earned money on unnecessary 
things. In fact he will welcome the idea of spending at least the 
same amount on the education of his children. Government should 
devise ways and meins to mike the ignorant people in rura 1 areas 
understand the importance of education. If need be, Government 
can use some force in implementing their schemes of imparting 
compulsory education. With these words, Sir, 1 conclude my 
remarks and resume my seat.

Mr. Speaker : Question is —
This Assembly recommends to the Government to take early steps to make 

primary education compulsory for all children in the Province and to provide 
necessary facilities for the same.

The motion was carried.

SIKH GURDWARAS IN PAKISTAN
Sardar Ishar Singh M ujhail (Amritsar North, Sikh, Rural) 

(Punjabi) : I move—■
In view of the religious sentiments’of the Sikhs, this Assembly recommends 

to the Government to urge upon the Government of India to take up the 
question.of service, maintenance and management of Sikh Gurdwaras left in 
Pakistan with the Pakistan Government and get if settled at the Inter-Dominion 
level as early as possible.

Sir, I do not think there is any necessity for me to impress 
upon the hon. Members the importance of this Resolution. I 
say so not only because the Sikh community wants that the 
service, maintenance and management of their historic Gurdawaras 
left in Pakistan be entrusted to it but because I feel that 
the principle underlying this Resolution is such that it would 
result in an early decision regarding the sacred places not only 
of the Sikhs but also of other communities. My hon. Friends 
know full well the conditions under which Hindu and Sikh 
population was forced to migrate into the Indian Union in 1947 
after the partition. I do not think it proper to discuss these 
conditions. But I cannot do without saying that at that time 
our Muslim brethren in West Punjab, who wanted to capture the 
whole of the Punjab forcibly, created conditions as a result of which 
certain problems cropped up. The creation of the refugee problem 
was the direct result of these conditions. Then there cropped up 
the problem of the property left in Pakistan. But the problem of 
the restoration of Gurdwaras is directly connected with the faith 
and the sentiments of the Sikh community. What I wish to point 
out is, how would the sentiments of our Hindu, Bodh and Muslim
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brethren having their full faith in their respective religions react 
if their sacred places of worship at Banaras, Budhgaya and Mecca 
were captured by others and if they were not permitted to make 
even a pilgrimage ? Therefore the Sikhs feel very much 
perturbed over the non-restoration of their sacred places of 
worship like Nankan i Sahib, the birth place of Guru Nanak and 
the Gurdvvara at Kartarpur, his 1 ist resting place and such other 
Gurdwaras. The position with our community is such that its 
physical body is in India wh’le its soul and spirit is in Pakistan. 
Under the circumstances I would request the Government to 
approach the Central Government for getting the Gurdwara issue 
settled according to our wishes as soon as possible. I have no 
hesitation in saying tint any mutual, amicable and friendly rela
tions which may exist between India and Pakistan, are sure to get 
estranged so long as the question of Gurdwaras left in Pakistan 
is not settled according to the general feelings of the Sikh community. 
Under the circumstances I would once again request the * 
Government to make all-out efforts to get the question of service, 
maintenance and management of Sikh Gurdwaras left in Pakistan 
settled. Further I wish to suggest shat this work should be 
entrusted to the Shromani Gurdwara Prabandh ik Committee which 
is also controlling the Gurdwaras in East Punjab. Much can be 
said on this subject. I would, therefore, urge upon the hon. 
Members to speak as much on the subject as they possibly can.
I do not want to take much tim ; of the House, and with these 
words, Sir, I conclude my remarks and commend this Resolution 
for the unanimous support of the House.

.Mr. Speaker : Resolution moved—
In view of the religious sentiments of the Sikhs, this Assembly 

recommends to the Government to urge upon the Government of India 
to take up the question of service, maintenance and management of Sikh 
Gurdwaras left in Pakistan with the Pakistan Government and get it settled 
at the Inter-Dominion level as early as possible.

Sardar Kartar Singh (Ex-Member West Punjab Assembly, 
representing Lyallpur West, Sikh, Rural) (Punjabi) : Sir, I
rise to support the Resolution now before the House. I also 

take this opportunity of congratulating my hon. Freind 
Sardar Ishar Singh Mujhail, the mover of this Resolution, 
on inviting the attention of the House to a very urgent matter.
In view of their religious sentiments Sikhs cannot have 
any two opinions about this matter. In fact they are one 
in this demand that the question of service, maintenance and 
management of Sikh Gurdwaras left in Pakistan should be settled to 
their entire satisfaction. The position of these Gurdwaras has really 
created an international problem. My hon. Freinds know it full 
well and they must have read this historical fact in the World 
History, that the Christians carried on as many as 7 crusades 
in the world to secure Jerusalem—their most sacred shrine—from the 
hold of the Turks. They also know that Muslims took great part in 
these crusades and that much bloodshed was caused in these religious 
wars. The conflict between the Christians and the Muslims did not 
come to an end even after the seven crusades. One of the strongest 
motives that impelled Christian people to fight against Turky in the
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first World War was the hope of securing some privilges in the ad
ministration of Jerusalem. Control of this holy city remained a subject 
of discussion in one form or the other, in international dip omacy 
up to recent times. Every well-informed person is aware of the 
importance that has been attached to this question by the various 
Christian nations for so many centuries. In the eyes of the S khs, 
Shri Nankana Sahib has the same sanctity that Jerusalem has for the 
Christians and the Jews. If there can be an international guarantee 
for the maintenance and observance of the sanctity of the religious 
places of Christi ns and Jews, why cannot there be a similar guarantee 
for the Sikh Gurdwaras ? It is not merely a question of one 
community, a particular religion or a nation ; the principles involved 
are of far reaching significance. 1 he entrusting of the maintenance 
and control of religious places to persons professing that religion 
and freedom of worship are principles which receive universal 
recognition in the present times. So there is no reason why the 
question of control of Sikh Gurdwaras be not solved in such a 
manner that Sikhs would be able to visit them freely and have 
their own management.

Sir, you must be aware of the fact that though the Jews were 
turned out of Palestine two thousand years ago, their attachment 
to their shrines and the intensity of their yearning to have control 
over them remained undiminished. Up till recently, whenever they 
visited their shrines in Jerusalem, they would rub their faces 
against what is known as the ‘Wailing Wall’ and fervently pray 
to God to grant them the possession of their religious places. 
The wailing and lamentation of the Jews over the loss of Jerusalem 
was known all the world over. Sir, what I want to stress is that 
even if people cease to be strong, their weakness does not mean 
the death of their religious sentiments. What if the Sikhs to-day 
are not strong enough to get back their religious places ? Their 
attachment to them is as strong as ever. If the Sikhs had their 
own independent State, there would certainly have been war against 
Pakistan by this time. The Sikhs feel that now that they form 
part and parcel of the Indian Union, it is the duty of the Govern
ment of India to show respect to their religious sentiments and 
put the maximum pressure on the Pakistan Government to agree 
to a solution of this question which might be acceptable to the 
Sikhs. Since the partition of the country, there have been a number 
of conferences on disputed matters between the two Dominions but 
many of them are of far less importance as compared with the 
question of Sikh Gurdwaras left in Pakistan. It is an extremely 
regrettable fact that the problem which is afflicting the minds of 6 
million people has not so far been given adequate attention. No 
doubt from time to time, it has received the attention of the Govern
ment of India, but so far it has not been thought fit to put pressure 
on the Pakistan Government for the solution of this problem. 
Sometime back, a deputation of the Sikhs met the high officers of 
the Government of India and acquainted them with the feelings of 
the Sikhs on this matter. It is now the duty of the Government of 
this Province to draw the attention of the Central Government to 
the importance of this question and the urgency of solving it to the 
satisfaction of the Sikhs. If a satisfactory solution of this question
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is not found. I am afraid it will for ever remain a running sore and 
the ‘cold’ war against Pakistan will continue unceasingly. Declaration 
of real war is, of course, a matter for the Government of India to 
decide. We cannot say when it will think it proper to do so. Mean
while, we would urge that the Government of India must try to find 
by negotiations, if possible, some way o healing the wound that has 
been inflicted in the hearts of the Sikhs as a result of the partition of 
the Punjib. With these words, I strongly commend this Resolution 
for the acceptance of the House.

Sardar U dh am  Singh (Amritsar Central, Sikh, Rural) 
(Punjabi) : Sir, I am in complete agreement with the views expressed 
by my hon. Friends, Sardar Ishar Singh Mujhail and Giani Kartar 
Singh. I want to speak on this Resolution to elucidate only one 
point, viz, the necessity of bringing this Resolution before the House. 
It was because the organization responsible for the management and 
control of Gurdwaras, namely, the Shromani Gurdwara Parbandhak 
Committee, after two years of correspondence with the Government 
of India could not achieve any satisfactory results, that the need of 
bringing this Resolution was felt. This demand of the Sikhs is 
assuming the form of a movement. Through this Resolution, we 
want to acquaint the Government with the feelings of the Sikhs on 
this question—feelings which will not for long remain subdued and 
pent up. I admit that Sikhs are not in the present circumstances in 
a position to attack the enemy for the restoration of their religious 
places but I think it necessary to point out that if the history of the 
Punjab had after the death of Maharaja Ranjit Singh taken a different 
course and had the Sikhs to-day been an independent nation, instead 
of speaking on the Resolution, they would have been at the moment 
sharpening their weapons on the peak of some hill, infused with a 
burning desire to shed the last drop of their blood for the liberation 
of their sacred places.

As I accompanied the Sikh deputation which met the Central 
Cabinet in this connection, I am aware of their views on the matter 
which are of vital importance to the Sikhs. Sardar Swaran Singh who 
was present at the Inter Dominion Conference of 1949 knows the 
trend of discussion that took place in that Conference on this issue. 
It was proposed to treat the question of Sikh religious places on the 
same level as the various trusts and their properties. The deputa
tion, therefore, urged upon the Government that the Gurdwaras 
should not be included among the trusts. Since then no further 
consideration has been given to this question. I may also state that 
the Sikhs will not keep themselves confined to correspondence only. 
The whole community is to-day alive to the necessity of asserting 
itself on this question. If proper and satisfactory arrangements are 
not made for looking after the Gurdwaras and maintenance of their 
sanctity, I am sure the Sikhs will find a way for the fulfilment of 
their religious feelings. With these words, I support this Resolu
tion.
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Dr. L ehna Singh Sethi (Ex-Member, West Punjab Assembly, 
representing North-Western Towns, General, Urban) (Punjabi) : Sir, 
I rise to support this Resolution. While talking to Sikh children, I 
have many a time felt that if the problem of the control and manage
ment of Sikh religious places is not satisfactorily solved, in spite of
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all the handicaps and restrictions, the Sikhs will certainly find a 
pretext for starting War against Pakistan. Such is the intensity of 
their feelings on this issue. This is one of the reasons why I have 
felt it necessary to speak on this Resolution. Sir, we look back in 
painful retrospect on the circumstances in which Hindus and Sikhs 
had to leave their hearths and homes in extremcdy distressing condi
tions in Pakistan This chapter in the history of India will be re
membered for a long time to come. The feelings still continually 
spring in the hearts of refugees that such circumstances may be 
created as to make it possible for them to return to their homeland. 
They are even prepared to shed their blood in their ardent desire to 
achieve this object. Now the times have changed and the people 
have made rapid strides of progress in every sphere of life. On 
occasions they will not hesitate to sacrifice their life, if need be, for 
the sake of religion whether rightly or wrongly. I have noticed that 
there is an urge in everybody’s heart to fight for a religious cause, 
in the West Punjab Nankana Sahib was the biggest and dearest 
shrine of Sikhs where hundreds of thousands of Hindus and Sikhs 
used to go for pilgrimage eveiy year. The people held these holy 
shrines in great reverence. Now when they hear that a large number 
of Gurdwaras in Pakistan have been burnt or demolished, their 
religious sentiments are aroused and they want to put up a tough 
fight against those who hold these holy places and to get them back 
by force. In the circumstances, it is necessary for this Government 
to urge upon the Government of India to take up the question of 
service, maintenance, management aad pilgrimage to Guidwaras and 
get it settled at Inter Dominion level as early as possible. If any 
satisfactory solution of this most important and burning problem is 
not found out, I am afraid that the day is not far off when the .Sikhs 
may prepare for War against Pakistan on this issue. It cannot be 

f ' gainsaid that Indo-Pakistan amity is essential for the progress of 
' both the Dominions and in the event of War breaking out, it will be

fraught with (disastrous consequences to both. The Government of 
India should, therefore, impress upon the Pakistan Government to 
settle this issue immediately in order to avoid conflict on this issue. 
If the question of Gurdwaras and Temples is solved to the satis
faction of Sikhs and Hindus, the tragedy of War between these two 
countries can be averted. There is a growing feeling of unrest among 
the people who have come from Pakistan, on this issue and distressed 
as they are, their passions may flare up any moment which may egg 
them on to fight against Pakistan in order to take possession of their 
holy shrines by force. It is a matter of common knowledge that 
pressing want impels a man to take revenge and under that spell he 
is prepared to take hazarduous and bold steps and gathers stamina to 
face still greater hardships. So with these psychological conditions 
of the people, the Government will be well advised to take steps to 
avoid such contingency to arise at this juncture. It will indeed be 
rendering a real service to the people of this Province. I had been 
to Amritsar a few days ago and had an opportunity to talk with the 
leading Sikhs and they were of the opinion that if this question 
remained unsolved, they would be obliged to fight with Pakistan 
on one pretext or the other. It may not, however, be presumed 
that their intention to do so is with the object of getting back 
their property left behind in Pakistan but the real issue is th,rct they
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want back their Gurdwaras which are dearer to them than even 
their lives. With these words, I strongly support this Resolution. 
I sincerely hope that if this problem is solved to the satisfaction of 
the Sikhs, both the neighbouring countries will be saved offan appall
ing catastrophe. Moreover, this step will go a long way in creating a 
healthy spirit of goodwill and friendliness between India and 
Pakistan. In that case such atmosphere may be created that the 
people may feel encouraged to go from one Dominion to the other 
and may bj able to live in their own homeland with impunity.

P rem ier  (The hon. Shri Bhim Sen* Sachar) [Hindustani) : 
Sir, the Government is. fully aware of the sentiments of the Sikh 
community with respest to their Gurdwaras that have been left 
behind in Pakistan. I think that the Government's point of view in 
this matter is also known to Sikhs. A few days ago a deputation of 
Sikhs under the leadership of Jathedar Udham Singh met the 
Government when His Excellency the Governor and Sardar Ujjal. 
Singh were also present. They had clearly and emphatically given 
expression to their sentiments on the issue of Gurdwaras and had 
pointed out that it was an ulcer which if kept unlooked for would 
spoil the whole body politic of India. It is but natural that if the 
Gurdwaras left in Pakistan are not properly administered and 
necessary facilities are not afforded to persons going for pilgrimage 
to these holy places, the minds of the people are apt to be ruffled.
I also feel that if these holy shrines which the Sikh regard dear to 
their lives are not properly looked after, there must be acute heart 
burning among them. The Government is fully alive to this problem 
and it cannot be said by any stretch of iinag nation that it will fail to 
do its duty in this direction. So far as this Government is concerned 
it has conveyed the views of the deputation to the Government of 
India. Even before this, all necessary details had been sent to that 
Government.

It will be recalled that in January this year it was decided at 
the Karachi Conference that both the Dominions should set-up 
an Inter-Dominion Committee for dealing with the question of 
trust properties. Trust property, of course, includes property of 
Gurdwaras, Mandirs and other religious places. Accordingly an 
Inter-Dominion Committee was appointed and it was asked to 
submit its report in this behalf as early as possible. I may here 
inform the hon. Members that the Pakistan Government has agreed 
to the principle of excluding the property of the Gurdwaras from 
evacuee property.

Sardar Jagjit Singh Mann : But has this principle been 
acted upon ?

P rem ier  : It is really very unfortunate that the Inter-
Dominion Committee has not been able to accomplish anything so far, 
but the House should rest assured that our Government cannot 
afford to sleep over the matter. The Government of India has 
appointed its own committee to go into the question of trust 
property and to suggest as to what further steps are necessary in this 
connection. We cannot be satisfied merely with the acceptance of 
the principle. We have to pursue the matter to its successful conclu
sion. Perhaps my hon. Friends are aware that the deputation which
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waited on this Government also met the Government of India and 
that Government assured the deputation that it would not wait for 
Inter-Dominion Conferences, but would immediately write to the 
Pakistan Government for settling this issue. We are all pleased to 
learn this news and we earnestly desire that the demand of the 
deputationists would be conceded at once. Our Gurdwaras are as 
dear to us as our own lives and there is no reason why we should not 
see them maintained with the respect that is due to such institutions. 
We in this country, as is well known, have the highest regard for all 
religious places like the Mosques etc. When we cannot tolerate 
the idea of desecrating any place of worship but render all possible 
help for its maintenance, we cannot see our sacred Gurdwaras 
neglected altogether in the West Punjab. We must see that the 
sewadars who are appointed to look after the Gurdwaras are 
always safe and that the people from this country can go on 
pilgrimages without any fear. At any rate our' Government has 
given a positive proof of the religious tolerance that is being 
pbserved here. Not only that, we have allowed certain Qadianis 
to stay, we gave the warmest possible reception to the batch of 
Muslim pilgrims who came to perform the Urs. Here I am 
also pleased to say that our batch of the Sikh pilgrims that 
went to the West Punjab came back very much satisfied and 
gave encouraging statements. I have no doubt in my mind that the 
relations of our two Dominions will continue to improve. How
ever I must assure my hon. Friends that they should not be afraid 
of any obstacles. On our part, we have every sympathy with 
them, (Cheers), We shall certainly convey the recommendation of 
this House to the Go\ ernment of India with all the force that 
we can command. I accept this Resolution on behalf of the 
Government. I am fully aware that the question under con
sideration is not an ordinary matter. When we think of it our 
blood begins to boil and tears come into our eyes. I am strongly 
of the opinion that such a state of affairs should soon end. India 
and Pakistan should come closer to each other. If some mischief 
mongers think that by going to war they will be better off, I tell 
them they are sadly mistaken. Now-a-days if any two nations 
start a war it will never be confined to them alone. It is sure 
to become a World War No. 3 and will affect the peace of the 
whole world. With this back ground I say that it is essential for 
us to settle the question of religious places immediately. On 
our part we shall treat all places of worship whether they happen 
to be Gurdwaras, Mandirs or Mosques alike. There is absolutely 
no difference between Wahguru, Bhagwan and Khuda we shall 
have equal legard for all houses of God and in view of this feeling 
and sentiment, I repeat that I accept this Resolution and shall 
convey the recommendation of the House to the Government of 
India with full force. (Cheers).

Mit. Sp eak er : Amendments given notice of by Shari Bhagat
Ram Chodha and by Pandit Bhagat Ram Sharma are out of order. 
Amendment No. 5 given notice of by Sardar Dalip Singh Kang 
is also out of order ; he can move his other four amendments.
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Pandit Bhagat R am  Sharm a : On a point of order, ^Sir.
I wish to know the reasons why my amendments have"" been 
declared out of order ? # -

M r. Speaker : The amendments are out of order because they
are beyond the scops of the original Resolution*

Sardar Dalip Singh Kang (Ex-Member, West Punjab 
Assembly, representing Lyallpur East, Sikh, Rural) : Sir, I move—

That in—
(i) l i n e l ,  b etw een  the w o r d s ‘th e ’ and 're lig iou s’, the w ord  'stro n g ’ 

b e in serted .

(ii)  lin e  4 , b etw een  th e  w ords ‘u p ’ and ‘th e ’, th e w ord ‘im m ed ia te ly ’ be  
in serted .

(iii) lin es  4 — 5, for th e  w ords ‘and m an agem en t o f ’, the w ords  
‘m a n agem en t o f  and p ilgrim age to ’ be su b stitu ted .

(iv ) lin e  5, b etw een  th e  w ords ‘G u rd w aras’ and ‘le ft’, th e  w ords ‘and  
p rop erty  a ttached  th ereto ’ be in serted .

The motion was carried.

Mr. Speaker : Question is—
In  v iew  o f  th e  strong relig iou s sen tim en ts o f  th e S ik h s, th is A ssem b ly  

reco m m en d s to th e  G ov ern m en t to  urge u p on  th e  G o v ern m en t o f  Ind ia  
to  take up im m ed ia te ly  th e  q u estion  o f  service, m ain ten an ce, ^management 
o f  and p ilgrim age to  S ikh  G urdw aras and property  a ttached  th ereto , left in  

“P akistan  w ith  th e  Pakistan G o vern m en t and get it  se ttled  at th e  Inter  
D o m in io n  lev e l as early as p ossib le .

The motion was carried.

PREVENTION OF HINDU BIGAMOUS MARRIAGES BILL.

Shrim ati Sita D ev i (Ex-Member, Weat Punjab Assembly, 
representing Lahore City, General, women, Urban, (Hindustani) : 
Sir, I move—

(a) T h a t th e  E ast Punjab P reven tion  o f  H in d u  B igam ou s M arriages 
Bill b e  referred to  a S e lec t C om m ittee  con sistin g  o f —

1. S h rim ati S h an n o  D ev i S eh ga l.

2. S h rim ati Dr. Parkash K aur.

3. C haudhri Suraj M ai.

4 . Sardar K ab u l S in gh .

•5 . Sardar Sw aran S in gh .

6. Shri V irendra.

7 . Sardar Ishar S in g h  M ujhail.

8. M aster  G urbanta S in gh .

9. Sardar Partap S in gh .

10. D r. L eh n a  S in g h  Seth i-

11. Sardar D a lip  S in gh  K ang ;

(b) that the quorum  o f the S e le c t  C om m ittee  shall b e  fixed  at 5.



[ Shrimati Sita Devi ]
Mr. Speaker, this motion which I am now moving for reference 

to Select Committee was introduced by me during the last October 
Session of the As'sembly. As it has to go through a regular procedure 
it cannot be passed even during the current Sesssion. I was told 
that it was essential to circulate it for eliciting public opinion. This 
is the third session since it was introduced but now I find that it 
must be referred to a Select Committee. I do not object to its being 
passed through all the stages prescribed by the Rules of Procedure.
I wish to submit that this Bill has great importance for ladies. The 
Punjab has always been regarded as a very progressive Province. 
In the sphere of education, in addition to Government Schools, we 
have a network of girls schools run by Ary a Samaj, Sanatan Dharam 
Sabha, Singh Sabha, Dev Samaj and other organisations. In no 
respect can our Province be regarded backward and I refuse to 
believe that the hon. Members of this House have any hesitation in 
passing this Bill. There is moreover no reason why there should 
be any delay in placing it on the statute book. My Bill is exactly 
similar to those which have been passed in Bombay, Madras and 
Baroda.

I have carefully gone through the opinions expressed by the 
public with respect to this Bill. I find that two or three objections 
have been raised ty  some people. The main objection is that if a 
person does not beget a child from his first wife he should not be 
prevented from marrying a second time. I had this thing in view 
when I presented this Bill but I find that in some cases, men 
having two, three or even four children have married a second 
time. Such instances come to our notice every now and then in the 
course of our work of the All-India Womens’ Conference. Let me 
tell you a concrete case. At Jullundur 1 came to know that a 
person employed in the office of the Duputy Commissioner was 
constantly pressing his wife to bring more money from her. parents, 
who having come from the West Punjab as refugees had become 
very poor. This gentleman had two sons and one daughter. When 
this matter came to my notice, 1 effected a compromise between 
the parties. The matter, however, advanced to such a stage that 
when on Dussehra day, the girl’s parents went to her house to 
give sweets, etc., and the girl’s mother requested her son-in-law to 
let his wife stay with them for a few days, he caused serious injuries 
on her body and turned out his wife and children. He told her 
that he could marry any number of girls he liked I immediately 
took that girl to the Deputy Commissioner to show him that the 
girl had nothing except the clothes she was wearing, so that after
wards it might not be said in the course of trial that she had 
removed all her jewellery and clothes. What I wish to prave is 
that begetting of no children is only put as an excuse while the 
real object of a man marrying a second time is the desire of getting 
money. If so desired I shall be prepared to accept an amendment 
to provide for those cases where second marriage should be 
permissible, when the Bill is taken up clause by clause. In my 
opinion, the desire to remarry for begetting children is only put forth 
as an excuse. When a person’s brother has children, he can adopt 
one of them. A large number of parentless children have been 
evacuated from Pakistan. Why should not such boys be adopted, if 
one cannot beget a child of his own ?
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There is another misconception in the minds of Hindus.
6 They think that unless they have their own sons the

future propagation of their families gets stopped. 
Although this is an unreasonable idea yet we are ready to amend 
the Bill accordingly. And then liovv can one be sure of getting a 
son from the second wife when he could not get one from the 
first ? Besides, who knows which of the two, husband or wife, is 
medically unfit for the production of children ? In fact what should 
be done in such a case is that twelve years after the marriage of 
a couple, both of them should get themselves medically examined 
to see which of them has the defect. In case the woman is found 
unfit, she should be returned her patrimony and a portion of the 
property, say one-fifth, should be fixed for her, before the man is 
allowed to re-marry.

Again, I have met people who say that Karewa or Chadder 
marriage should be left out of the scope of this Bill, I am not 
against widow re-marriage. But what is done in such cases is 
that if a man dies • his widow is taken by the other brother even 
if he is already married and has children of his own. The argu
ment adduced in favour of such a marriages is that the persons 
concerned do not want that their property should go into the 
hands of others. But I may point out that, if the widowed woman 
has children who will be the heirs of their deceased father, the 
question of the woman taking the rights of property with her 
does not arise. If, however, she is issueless, she should be f ee 
to marry any other man, may be in the same family, but nbt that 
she should be treated as the property of only one man, the brother 
of her husband, like other property such as cow, buffalo, etc. To 
look upon the woman from that point of view, is nothing short 
of extreme cruelty and high-handedness. The continuance of such 
barbarous ideas among our people even in the twentieth century is 
really degrading ourselves in the eyes of all civilized peoples.

Again it is said that such a Bill should have been passed by 
the Central Legislature instead of the Provmcial Assembly and then 
what is the necessity of such a Bill in the face of the all compre
hensive Hindu Code Bill which is already under the consideration of 
the Central Assembly ? The Hindu Code BUI, I may point out, is a 
very comprehensive measure and includes a number of aspects 
of our society ; for instance, it has in its scope matters like divorce and 
many other things. It is so complicated that even after emerging out 
of so many committees, it has not yet been finalised. On the other 
hand, there is absolutely no complication about this Bill. Its object 
is quite simple ; it seeks to prevent a man from second marriage in 
the lifetime of his first wife.

One of my brethren asked me to provide for divorce in the Bill, 
because even in the age of Dashrath, men could marry three wives. 
But I may point out that the people at that time were deoraved and 
such things do not behove a civilized nation n< w-a-days. Again 
in the countries where divorce is permissible people follow the 
saying, Sunday marriage Monday divorce. Moreover they are better 
off than ourselves and their problems are different from ours. 
There the women as well as men are highly educated and the
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former are not economically dependent upon the latter. On the 
other hand, only one per cent of our women are educated and 
consequently they are dominated over by men in every sphere of 
life. Even in this House, I may say with due respect to you, Sir, 
that we are not treated on equal footing with men. This Bill of 
mine should have been taken up at 5-3l) p. m., but as it is, it has 
been taken up at the fag end of the day.

Mr. Speaker : The hon. Lady Member should be thankful 
because a favour has been shown to her.

Shrim ati Sita D evi : So the women in this country of ours are 
not quite free. Under these circumstances if we were to agree for 
divorce, the consequences will be all the more disastrous for our 
women. They shall be left nowhere. Nobody would like to marry a 
divorced woman. She will be looked down upon in our society. 
Exactly this is the plight of some of the women who have been 
recovered from Pakistan. Our leaders like the late Mahatma Gandhi 
issued appeals in their favour, but still we hear complaints that the 
recovered women are not properly treated. People contemptuously 
remark that they remained with the Muslims. How can we agree 
to divorce knowing this mentality of our people ? The condition of 
women in that case will become worse than now.

The public was under the impression that this Bill would be 
passed in this session and some of the men actually married in 
haste to avoid it. As a matter of fact, I myself wanted it to be 
passed in the current session ; but certain legal formalities had to be 
obsevered and it has to be referred to a Select Committee. All the 
aspects of the question have already been fully discussed in the 
House and there is hardly anything left for me to say. With these 
words, I hope that after the emerging of this Bill irom the Select 
Committee, it will be unanimously passed by the House. For my own 
part, I have absolutely no doubt that just as the Britishers had to 
quit our country after all, this Bill will have to be passed.

Mr. Speaker : Motion moved—
y

(?) T h a t the E ast P unjab  Prevention  o f  H in d u  B igam ou s M arriages Bill 
be referred to a S e lect C om m ittee con sistin g  o f—

Shrim ati S h an n o  D e v i S eh ga l 

Shrim ati D r. Parkash K aur  

C haudhri Suraj M ai 

Sardar K ab u l S in g h  

Sardar Sw aran S in gh  

S h ri V irendra

Sardar Ishar S in g h  M ujhail 

M aster  G urbanta S in g h  

Sardar Partap S in g h  

D r. L eh n a  S in g h  S e th i and  

Sardar D a lip  S in g h  K an g  ;

[ii) T h a t th e  q u oru m  o f  the S e le c t  C om m ittee  shall be fixed at 5.
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Shri Bhagat R am  Chodha (Jullundur, General, Rural) 
(Punjabi): Sir, I support the suggestion that the Bill be referred
to a Select Committee. I may frankly say that I am opposed to the 
principles of this Bill. It does not deserve to be accepted as it is. 

v I am sure the Select Committee will reject it. The Select
„ Committee may, however, improve it. Shrimati Sita Devi has

advanced various arguments to prove that bigamy is such a 
'  bad thing that it should be put an end to by means of legislation.

Sir, I wish to submit that in the Dharm Shastras there is nothing 
which places restrictions on the will of men to have two wives. 

* Our Assembly should have nothing to do with such matters. When
Dharm Shastras place no restrictions what right have we to lay down 

% the number of wives which men should have ? If a man is so disposed
m he may have two wives and for that, if a woman likes to have two

husbands she may go her way. We have no business to interfere. 
Our business is to keep the machinery of State in working order. In 
my humble opinion we should not lay our hands on such matters.

The mover of the Bill, said that because men could get B. A. 
and M. A. girls they would divorce their wives but our unwritten 
social laws are against this type of mentality. So, the mover should 
entertain no fears of this kind. Moreover, the B. A. and M. A. girls 
are not fools. They cannot be so indiscreet in the choice of their life 
companions. In the presence of strong public sentiments on this 
point there appears to be no necessity for such a Bill. We have not 
come down to such a low level that the moment we see a beautiful 
and well-dressed lady on the Mall Road, we lose our senses and try 
to marry her. If a person gets himself married for the second time, 
in most of the cases it is the first wife who compels him to get a 
second wife in order to have children. So where lies the necessity 
of this Bill ? It is well that it is to be referred to a Select Com
mittee and I wish that they will reject it.

Sir, I wish to submit that the Acts passed here in this House 
should not go against Dharm Shastras. I have never heard of a law 
of this kind. If the society needs such a reform there are other ways 
to make it. There can be a social boycott of such persons who have 
two wives. They can be compelled by the ‘Bradari’ to leave one 
wife or they can be punished for that. In short, there are so many 
effective ways which our society can adopt to get rid of this bad 
practice. My submission is that the Members of this House should 
not pass such Acts for the people. It is not in the fitness of things 
to go against Dharm Shastras. Nobody will accept yours decisions 
ir they begin to encroach upon Dharm Shastras. Out of a total of 
sixty people who gave their opinion on the Bill, eighteen Deputy 
Commissioners and Sessions Judges have opposed the Bill. The Com
missioner, Ambala Division, has also opposed it. The other religious 
and social organisations have not supported the Bill. The Sanatam 
Dharam Prahbandak Sabha, Punjab, Delhi, is also against the Bill. If 
tomorrow the Assembly passes a Resolution to the effect that entry 
to the Temples is banned, nobody will care a fig for it. If the 
Assembly makes it a condition for its Members to be without beards 
no sensible person will accept the Resolution. I hope that this Bill 
will not be passed by the AssembW.
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Shrim ati Dr. Parkash Kaur (Amritsar, Sikh, Women) (Punjabi) : 
Sir, I wish to say something about the Bill introduced by my hon. 
Sister. But before I begin to say something I request my hon 
Friends not to interrupt me during the course of my speich. Shri
mati Sita Devi has made certain remarks while introducing th; 
Bill. The purport of all she said is that the evil practice of 
bigamy should be put an end to. She has expressed her opinion 
on the subject and made a case for our unfortunate sisters who 
have fallen a prey to this evil p: ac ice. But it is an uphill task 
to bring about reform in a society. Placed as we are, in a society 
which is not very much enlightened and educated, the task of making 
reforms becomes still more difficult. ,Such reforms are in my 
opinion premature. The time for them has not yet came. From my 
childhood I have been hearing of Sharda Act. But even up to 
this day, it has not b.en able to achieve the object for which it was 
enacted. In villages as well*as in cities marriages contrary to the 
spirit of Sharda Act are daily taking place. So I think the time for 
such reforms has not yet come. Besides, I wish to submit that if this 
Bill had come through the Central Legislature on an all-India basis, it 
would have been better and its success would have been ensured. 
However, 1 congratulate my Sister Shrimati Sita Devi on having put 
forward this measure with a view to alleviate the distress of women, 
which they have to undergo as a result of bigamous marriages practis
ed by men.

Mr. Speaker : If the hon. Lady Member wants the Bill
to be referred to a Select Committee, she must be brief.

Shrim ati Dr. Parkash Kaur : I shall try to be brief as I have 
no mind to diiate upon the subject since my sister has very ably 
adduced c gent and irrefutable arguments in favour of this measure. 
But as representatives of men are in overwhelming majority in this 
House, and there are only three lady members to plead the cause 
of women folk, 1 would appeal to the fair sense of my brethren 
and request them to extend their whole-hen ted support to this 
Bill, as it is calculated to end a grievous wrong to their innumerable 
sisters whose lives have been made wretched by the institution of 
bigamous marriages. Since the time at my disposal is very short 
and the Bill is to go to a Select Committee, I close my remarks.

Dr. L ehna Singh Seth i (Ex-member, West Punjab Assembly, 
representing North Western Towns, General, Urban) (Hindustani) : 
Sir, I had no mind to participate in the debate but I have been 
moved by the idea that since woman is a frail being, it is the 
bounden duty of man to protect her. I, therefore, rise to support 
this Bill, though my hon. Friend Shri Bhagat Ram Chodha has 
opposed it tooth and nail. Now, Sir, I am in favour of this 
measure, but I cannot conceal my disappointment which I felt on 
perusing the volume of public opinion elicited in connection with 
this Bill. I was pained to see that the opinions of women bodies 
was conspicuously absent. Only the All India Womens’ Conference 
had expressed its opinion but that too in very disappointing terms. 
It was an indirect expression as it was stated that the people 
under its aegis and not this body passed a Resolution in favour of 
this Bill. Anyhow I do not feel discouraged and I want that this 
Bill should be passed into law as early as possible in some better- 
form. But I have serious apprehensions about its success. It may
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go the way in which the Sharda Act went. It is common know
ledge that before the enforcement of the Sharda Act, the orthodox 
people, out of vengeance, g;ive away their six month old daughters in 
marriage. Similarly we find that educated girls feel no qualms in 
marrying a man who already has a wife. I think the position of 
my sister sponsoring this Bill would have been strengthened if 
the women had held conferences and meetings in every nook and 
corner of the Province and flooded the Assembly office with their 
opinions giving unstinted support to this measure, and recording 
their strong protest against the institution of bigamous marriages. 
How better it would have been if the women had carried on 
a whirlwind of the fact that if a man asked the hand of 
a girl in second marriage, with his first wife still living, that girl 
should refuse to enter into matrimonial alliance with him. (Hear 
hear). This sort of propaganda is all the more essential amongst 
the educated girls, who are prone to make this mistake. I am sure 
girls of poor p irents may not agree to marry over the head of a 
living wife, but there have been instances of educated girls marrying 
men with the full knowledge that the first wives of their husbands 
were living. So what is needed most is to educate women folk 
to discourage and put a stop to the institution of bigamous 
marriages. We are all aware that when ‘Achhut Udhar’ movement 
was started, the Achhuts were not enthusiastic about it, not to talk 
of others. But the refornxsts continued their efforts and succeeded 
in bringing about awakening in them. Similarly we should also do 
something tangib1e in the direction of ending the practice of 
bigamous marriages, irrespective of the fact that even women were 
not enthused over it. Tnis refotm must be brought about in the 
Province by force of law and proper and untiring propaganda among 
the public. To achieve this end it is necessary that we should 
enact this Bill into law without further delay and send it to a 
Select Committee to give it a better and suitable shape. With 
these words I support this motion now before the House.

Mr. Speaker : Question is —
(i) T h a t th e  E ast Punjab P reven tion  o f  H in d u  B igam ou s M arriages 

B ill be referred to  a S e lec t C om m ittee  co n sistin g  o f—
Shrim ati S hanno D e v i S eh ga l 

Shrim ati Dr. Parkash K aur  
C haudhri Suraj M ai 

Sardar K abul S in gh  

Sardar Sw aran S in g h  

Shri V irendra

Sardar Ishar S in g h  M ujhail 

M aster  G urbanta S in gh  

Sardar Partap S in gh  

D r . L eh n a  S in g h  S eth i and  

Sardar D alip  S in g h  K an g ;

(ii) T h a t th e  qu oru m  o f  the S e lec t C om m ittee shall be fixed  at 5.

The motion was carried.

The Assembly then adjourned till 10 a. m. on Friday, 14th 
October 1949.
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EAST PUNJAB LEGISLATIVE ASSEMBLY
Fourth Session of the 1st East Punjab Legislative Assembly

Friday, 14ih October 1949.

The Assembly met in the Assembly Chamber, Simla, at 10 A . M . 
of the. clock. Mr, Speaker (The hon. Sardar Kapoor Singh) in the. 
Chair.

STARRED QUESTIONS AND ANSWERS 
LEAKAGE IN UPPER BARI DOAB (MAJITHA DIVISION

*1293. Sardar Ishar Singh Mujhail : Will the hon. Minister 
for Public Works be pleased to state:—

(a) whether it is a fact that in the month of June there was a
leakage in Upper Bari Doab (Majithi Division) near 
about village Sahail, District Amritsar;

(b) whether any enquiry was made by the Deputy Commissioner,
Amritsar or Revenue Department in this matter, if s >, 
the nature of such enquiry ;

(c) whether it is a fact that great damage was done to the
Khahvaras cf the villages, if so, whether any compensation 
will be paid for this damage ?

The hon. Chaudhri Lahri Singh :
(a) No. There was no leakage in the month of June. How

ever, a cut was made by some body in the month of May 1949 on 
the patrol side of the Main Branch Lower at R. D. 180350 L.

(b) The local zamindars had approached the Deputy Com
missioner who made an enquiry and in his opinion it was not a case 
of cut. The site was inspected by Chief Engineer and Superin
tending Engineer and after going through the technical and circum
stantial evidence, they had come to the conclusion that it was a case 
of cut. I have ordered to keep the case pendig till my personal 
inspection and further action will be taken if found necessary.

(c) No. There was very little damage and no compensation 
is paid when zam ndars cut the canal.

ACCUMULATION OF RAIN WATER AROUND 
VILLAGE GUMTALA

*1294. Sardar Ishar Singh Mujhail : Will the hon. Minister 
for Public Works be pleased to state :—

(a) whether it is a fact that in the rainy season water 
accumulates around village Gumtala, Police Station Saddar, 
District Amritsar.



[ Sardar Ishar Singh Mujhail ]
(b) whether a large number of houses in the village collapsed 

during the current year due to the accumulation of 
water;

(c) whether it is a fact that the bridge on Amritsar Ajnala Road
is too small to discharge this water ; if so, what action, 
if any, Government proposes to take in the matter?

The hon. Chaudhri Lahri Singh :
(a) Yes. Water accumulates when it rains in the deep ponds 

around the village, but it is drained off by Gumtali drain.
(b) No, except one katcha wall which was constructed

adjoining the pond.
(c) (!) No.

(it) Does not arise.

DAMAGE TO CROPS IN VILLAGES OF 
DISTRICT AMRITSAR

*1295 Sardar Ishar Singh M ujhail : Will the hon. Minister 
for Public Works be pleased to state: —

(a) whether the Government is aware of the fact that the 
villages of Sarai Amanat Khan, Lahia, Chaila, Thana 
Gharinda, District Amritsar, become submerged in water 
due to the accumulation of rain water ;

(b) whether the crops of these villages are damaged, if so,
to what extent ;

(c) whether the Government proposes to adopt any measures
to avoid such damages, if so, the tim? it will take to 
make the measures affective ?

T he hon. Chaudhri Lahri Singh :
(a) Yes, when there is heavy rain-fall.
(b) First part yes, as this year the rainfall was of abnormally 

heavy intensity.
Second part—The extent of damage will be known after the 

next Girdawari.
(c) Yes, the investigation about damage of such areas has been 

taken in hand and action shall be taken as soon as schemes are 
ready and found feasible.

BHAKRA DAM PROJECT
*1296. Sardar Ishar Singh M ujhail : Will the hon. Minister 

for Public Works be pleased to state : —
(a) whether any reduction has been made in the Budget 

Allotment for Bhakhra D;im, i* so, to what extent will 
this reduction adversely affect this project;

(b) the volume of work that will be done regarding this Dam
during the current year and the time it will take to 
complete the project ?
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T he hon. Chaudhri Lahri Singh
(a) Yes, due to reduction works will have to be slowed down.
(b) {j\ Construction of buildings at Nangal and Bhakhra.

(it) Completion of Road and Railway from Nangal to 
Bhakhra.

(Hi) Enlargement of Diversion tunnels at Bhakhra,
Bhakhra Project was scheduled to be completed by 1955-56 on 

the understanding that Government of India would continue to 
prov'de the funds and foreign exchange. If sufficient funds are 
not forthcoming, the works must be slowed down perforce.

Shri D ev  Raj Sethi : Did the hon. Minister state in the
course of one of his speeches that the Government of India had 
agreed to give 106 crores of rupees for this purpose ?

M inister : That was wrongly published in the Press.
Shri Dev Raj Sethi : Was the publication of that news

contradicted ?
M inister : Yes, I contradicted it.
Shri D ev  Raj Sethi : What grant was sanctioned by the

Government of India for the current vear ?
m/

M inister : A grant of seven crores of rupees was sanctioned.
Shri D ev Raj Sethi : Has there been some reduction in that

amount after devaluation of the rupee ?
M inister : Previously the Government of India had sanc

tioned a grant of seven crores of rupees but now it has been reduced 
to six crores.

/
Shri D ev  Raj Seth i : Is that decision of the Government of

India final or there is some hope of getting it increased ?

M inister : We are pressing for more.

ELECTIONS TO DISTRICT BOARDS

*1189. Pandit Mohan Lai D atta : Will the hon. Minister for
Labour be phased to state : —

(a) whether it is a fact that in a large number of the District
Boards, elections were held in or about the year 1938 ;

(b) whether the Government contemplates holding new elec
tions to these District Boards in the near future ;

(c) the criteria on which nominations of local members are
made for vacant seats on the Boards by the Government ?

T he hon. Shri Prithvi Singh Azad : a) Yes.
(b) Yes.
(c) The aim of nomination is to secure representation for 

scheduled castes and backward classes, experts or business or pro
fessional interests, (if these elements have not secured adequate
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[ Minister for Labour ]
representation through election), women, displaced persons, public 
workers. Only such persons are considered who have initiative, 
integrity, progressive views and are interested in Local Self- 
Government, in its various spheres.

TRANSFER OF OFFICERS OF THE CIVIL 
SUPPLIES DEPARTMENT

*1190. Pandit M ohan Lai Datta : Will the’hon. Minister for
Industries be pleased to state :—

(a) the number of transfers of officers of the Civil Supplies
Department made and cancelled forthwith during the year 
1949, together with the reasons for cancellation of such 
transfers ;

(b) the amount of loss incurred by the Government on can
cellation of each such transfer ?

The hon. Sardar Ujjal Singh : (a) One, the transfer was
cancelled in public interests.

(6) The amount of loss incurred by Government was equal to 
the Travelling Allowance of one Officer from Rohtak to Hoshiarpur 
and back.

NON-AVAILABILITY OF SARIAS AND PATTIS 
IN THE MARKET

*1262. Shri Bhagat R am  Chodha : Will the hon. Minister for
Development be pleased to state : —

(a) whether Government is aware that spare sarias and pattis
made of iron for repairs of wells are not available in the 
market ;

(b) whether it is a fact that the rates charged by the Agri
culture Department for manufacture of persian wheel 
buckets have been increased by two annas per bucket (tind);

(c) whether Government is aware of the difference in the rate
fixed by Government and that actually charged by the 
shopkeepers from the kisans for the supply of iron laths 
for wells ?

The hon. Sardar Gurbachan Singh Bajwa : (a) Yes, but the
Agriculture Department are making necessary arrangements for 
meeting such demands.

(b) Yes, there has been an increase ranging from 1 anna to 
three annas per bucket iij the price of the persian wheel buckets.

(c) No. The Agriculture Department supplies complete 
manufactured persian wheels to the kisans at the controlled rate but 
do not supply ‘laths’ separately.



STARRED QUESTIONS AND ANSWERS (4) 5
BAKERY ASSOCIATION AMRITSAR

*1298. Sardar Ishar S ingh Mujhait : Wil! the hon. Minister
for Industries be pleased to state : —

(a) whether any application (printed) has been received by him
from the Bakery Association, Amritsar ;

(b) whether it is a fact that the flour issued for preparation of
bread is of inferior quality ;

(c) whether Government is aware of the fact that in other
provinces maida is being issued to the bakeries for the 
preparation of bread ;

(d) whether the Government has considered the question of 
allowing the bakeries in this Province to use maida for 
bread ?

The hon. Sardar Ujjal Singh : (a) Yes,
(b) Consumers and establishments get the same quality of food- 

grains without distinction. Under the latest orders they can draw 
their rations wholly or in pvrt in wheat/atta or barley or gram or 
thhr atta.

(c) This Government has no information, except that it is 
Government of India policy not to allow the production of maida. 
It is possible, however, that some Provinces use maida from stocks 
imported by the Government of India as a result of certain expo s 
ing countries insisting that part of their supplies should be taken as 
maida.

(d) In order to save food, the extraction of maida is prohibited 
in this Province under the East Punjab Wheat (Extraction of Fines) 
Prohibition Order, 1948.

INCOME FROM THE MUSLIM EVACUEE PROPERTY

*1155. Shri V irendra : Will the hon. Minister for Revenue 
be pleased to state :—

(a) the annual income which the Government derives from
the Muslim evacuee property in East Punjab.

(b) the total amount realised from the Muslim Evacuee pro
perty during the period from 15th August, 1947 to 15th
August, 1948.

(c) the manner in which the Government proposes to utilize
this income ?

P arliam en tary  Secretary (Sardar Ajit Singh) :
(a) Approximately Rs. 35 lacs are recovered yearly on account 

of rent of evacuee houses and shops in urban areas. Income from 
rent of evacuee industrial establishments upto 31st March, 1949 
amounted to Rs. 6,52,492. This amount included security deposits 
made by lessees, about which separate figures are not available.

After allowing 33J per cent reduction in rent, the total 
annual demand on account of rent in respect of evacuee industrial 
establishments is Rs. 12,75,994.
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Up to 31st July, 1949 Rs. 94,78,626 had been realised as rent 

in respect of evacuee agricultural lands in the East Punjab, inc’uding 
Rs. 66,83,407 as land revenue and Rs. 2.51,842 as abiana. Figures 
of income from evacuee lands on yearly basis are not available.

(b) Rs. 1,09,38,644.
(c) This matter is still under considera’ion.
Shri V irendra : Will the Parliamentary Secretary kindly

state as to when the Government will be able to decide, how this 
money is to be used ?

Parliam entary Secretary : That has still to be decided.
Shri Virendra : Has not the Government been able to decide

this matter in a period of two years ?
P arliam entary Secretary : The decision of this matter rests

mainly with the Central Government which has to settle it with 
Pakistan Government on inter-dominion level..

Shri D ev  Raj Sethi : In view of reciprocal arrangement
regarding recovery of r^nt with Pakistan, is our Government aware 
that in the West Punjab eighty per cent of the rent to be realised on 
evacuee property for the period ending 15th August 1948, has been 
remitted ?

Parliam en tary Secretary  : I do not know.
Shri D ev  Raj Sethi : Is it not a fact that our Government is

employing rather harsh methods for the realisation of rent ?
P arliam en tary Secretary : No, it is not so. If any such

incident is brought to the notice of the Government, it would be 
prepared to take nesessary action against the person concerned.

Shri Virendra : Is the Government prepared to consider the
advisability of giving a part of the rent of evacuee property to 
widows, orphans and disabled old persons ?

Mr. Speaker : Suggestions are not allowed, but if the
Parliamentary Secretary wishes to reply he can do so.

Parliam entary Secretary : The Government has decided to
give this money to those persons who owned immovable property 
in the West Punjab and mainly depended on income derived from 
that property in the form of rent.

Shri Virendra : Will the Parliamentary Secretary be pleased
to state if there is any scheme for helping the orphans and widows 
out of the income derived from the evacuee property ?

Parliam en tary Secretary : The Governmeut has already
been doing everything possible in this matter and will continue to 
do so even in future.

Shri D ev  Raj S e th i: Has the Government received any
representations to the effect that the rent charged for the evacuee 
property here is exorbitant as compared with that charged in the 
West Punjab, and that the same is realised in a very ruthless manner ?
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P arliam en tary  Secretary : Representations have been
received. But no harassment is caused while realising the rents. 
As regards the fixation of the rent in accordance with that fixed 
in West Punjab, the matter is under the consideration of the 
Governiner t.

Shri V ir en d r a : Has the Government received any repre
sentation from the industrial establishments of our Province, 
requesting the Government to reduce the rents of those establish
ments ?

P arliam en tary  Secretary : Yes, a representation was
received and it is under consideration.

Shri Bhagat Ram  Chodha : Is there any scheme for the
rehabilitation of the old and worn out congressmen ?

Mr. Speaker : This is a suggestion.
M ehta Ranbir Singh : May I know if a part of this income

has been derived from the property of such Muslims who are still 
living here ?

P arliam entary S e c re ta r y : I require notice for this question.
All the srme I can say that the rent realised from the property of 
such Muslims has either been returned or will be returned.

M ehta R anbir Singh : Has the Government returned any
amount so far ?

Parliam entary S ecretary  : I require notice for it.

STRIKE OF REVENUE PATWARIS IN AMRITSAR 
♦ DISTRICT.
*1163, Sardar Sajjan Singh : Will the hon. Minister for

Revenue be pleased to state
(а) Whether it is a fact that some of the Revenue Patwaris of

Amritsar district struck work in the month of November, 
1948 ;if. so, the d ite on which they did so ;

(б) whether it is also a fact that some of them were served
with a notice to appear before the Revenue Assistant, 
Amritsar on 20th December 1948 to show cause why 
action should not be taken against them ; if so, the names 
of such Patwaris together with the circles in which each of 
them was employed ;

(c) whether it is a fact that all the Revenue Patwaris including 
those referred to in part (b) above, resumed work on 
24th December 1948 and also expressed regret for having 
struck work ;

(id) whether it is a fact that some of the Patwaris referred to in 
part (b) above were dismissed on 25th December 1948 while 
the other were suspended and re-instated later on ; if so 
the names of the Patwaris so dismissed and suspended but 
re-instated later on respectively together with the names of 
the circles in which they were employed and the reasons 
for treating the Patwaris differently for one and the same 
offence ;

( 4 )  7
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(e) whether it is a fact that some of the Patwaris were under 

suspension till 3rd September 1949 were paid no salaries 
and other allowances to which they were entitled’unaer the 
rules for the period of suspension up till 3rd September 
1949 ; if so, what action if any, Government proposes to 
take in the matter ?

The hon. Sardar Jogindar Singh M ann :
(a) Yes, on 8th November 1948 and 9th November 1948.
(b) Yes, as per list laid on the table.
(c) Yes.
(d) Yes, six were dismissed and two were re-instated as the 

apologised on or after 20th December 1948. It is not in the public 
interest to state their names and further particulars.

(e) First part : Yes.
Second part : None.

List
1. S . Attar S in g h  Patw ari o f  H er C ircle in  A m ritsar T ah sil.

2 . Shri M u n sh i Ram  Parwari o f  Sangna C ircle in  A m ritsar T ah sil.

3. S. H arbans S in gh  Patw ari o f  Loharka C ircle in  A m ritsar T ah sii.

4. S . Suk h ch ain  S in g h  Patw ari o f  Varing C ircle in  th e  T arn  T aran  
C ircle.

5. S . K h u sh a l S in g h  Patw ari o f K haper K h eri C ircle in  A m ritsar
T a h sil. ^

6. S . N ath a  S in g h  Patwari o f  B hu ch er K alan C ircle in  T arn  Taran  
T a h sil.

7 . S . H arnam  S in g h  Patwari o f  Chak M okan  C ircle in  A m ritsar T a h sil.

8. S- M ehar S in gh  Patwari o f K ala G han u n ou r in Am ritsar T a h sil.

TRANSFER OF OFFICERS OF THE REVENUE 
DEPARTMENT.

*1191. Pandit Mohan Lai Datta : Will the hon. Minister
for Revenue be pleased to state :—

(a) the number of transfers of Officers of the Revenue Depart
ment made and cancelled forthwith during the year 1949 
together with the reasons for cancellations of such 
transfers ;

(b) the amount of loss incurred by the Government on can
cellation of each such transfer ?

P arliam entary Secretary (Sardar Ajit Singh) :
(a) First Part ... 21

Second Part ... Administrative reasons.
{b) Nil, as cancellations took place before any moves were

made.
Pandit M ohan Lai Datta : Will the Parliamentary Secretary

be ph ased to state the nature of the departmental reasons due to 
which these transfers weie cancelled ?
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P arliam entary Secretary : The reasons were departmental.

Pandit M ohan L ai Datta : Will the Parliamentary Secretary
please define the word ‘departmental’ ?

Pandit M ohan Lai D atta : May I know if these departmental
reasons were not simply a cloak to hide the fact that these transfers 
were cancelled on account of approach to the Government ?

M r. Speaker : These are insinuations.

Pandit Mohan Lai Datta : May I know what special diffi
culties led to the cancellation of those transfers ?

P arliam en try  S e c r e ta r y : I have already submitted that
those transfers were cancelled due to departmental reasons.

HOUSES FOR REFUGEES.

*1214. Will the hon. Minister for Revenue be pleased to 
state :—

(<a) the total number of houses built by the Government for 
refugees in different towns ;

(b) the number of houses lying vacant in new refugee 
colonies ?

Parliam entary Secretary (Sardar Ajit Singh) :

9 (a) Name of township No. of houses constructed

STARRED QUESTIONS AND ANSWERS ( 4 )  9

1. Jullundur ... 500

2. Hoshiarpur .. 200

3. Ludhiana ... 473

4. Khanna .. 202

5. Jagadhri ... 402
6 . Karnal ... 500

7. Panipat ... 498

8. Sonepat ... 200
9. Rohtak ... 200

10. Gurgaon ... 200

11. Palwal ... 200

12. Rewari ... 298

Total ... 3873
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(b) N a m e  o f No* o f  h o u s e s R e m a r k s
t o w n s h ip l y in g  v a c a n t

1 ,  J u l l u n d u r 80 P u r c h a s e d  b y  d is p la c e d  p e r s o n s  b u t  
n o t  o c c u p i e d .

2 . H o s h ia r p u r 41 S ix  u n o c c u p ie d  b y  p u r c h a se r s ,  8 
u n o c c u p ie d  b y  d is p la c e d  M il i ta r y  p e r 
s o n n e l ,  4  v a c a n t  o u t  o f  r e s e r v e d  
fo r  e s s e n t ia l  c o n v e n ie n c e  s u c h  as 
s h o p s ,  e tc . ,  an d  23 u n so ld .

3 .  L u d h ia n a 1 8 U n s o ld .

4. K h a n n a 171 'Ih is  in c lu d e s  28 so ld  to d isp la c e d  
p erso n s  and 88 reserv ed  for  d isp la ced  
M ilita ry  p er so n n e l  an d  not o c c u p ie d .

5. Jagadhri 9 6 U n so ld .

6. K arnal 114 T h is  in c lu d es  90  h o u ses  reserved  
for d isp laced  M ilita ry  P erson n el.

7,; P anipat 24 24 h ou ses  o u t o f  26  reserved  for 
M ilita ry  personnel have n ot been  
allotted  and are u n occu p ied .

8. Son ep at 4 U n so ld .
9. Rohtak 11 U n so ld .

10. Gurgaon . . . . . .

11. Palw al 61 U nsold .
12. Rewari 197 U nsold .

T ota l 817

The unsold houses have not been 
put to auction so far, as it is consi
dered that the appropriate time for 
their sale is after the quasi-perma
nent allotment of land is made.

Shri Virendra : Will the Parliamentary Secretary be pleased
to state the reasons due to which the houses still lying vacant, have 
not been occupied so far, wrhile there is such an acute shortage of 
houses in the Province r

P a r lia m en ta ry  S ecre ta ry  : In some cases, the displaced
persons have occupied houses in the cities and at the same time they 
have also purchased houses in the colonies. But the Government has 
now issued an order that the displaced persons cannot occupy houses 
at a time at two places,

Shri V irendra : May I know as o what the Goveinment
proposes to do with regard to the houses which have not so far been 
purchased ?

- j
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Parliam entary Secretary : These houses will be sold after
the quasi-permanent allotment of land because at that time the people 
will know where they have to settle. There is a great demand for 
these houses.

Shri V irendra : Will the Parliamentary Secretary be pleased
to state how the Government would solve this housing problem after 
the allotment of land, in view of the fact that the houses available 
number only eleven or fifteen at each place ?

P arliam en tary  S ecretary  : I have already submitted that the 
available houses, whatever their number, will be disposed of after the 
allotment of land.

M ehta Ranbir Singh : Will the Parliamentary Secretary be
pleased to state the date by which the houses reserved for the Military 
personnel and Government servants will be occupied ?

P arliam en tary  Secretary  : The houses reserved for the
Military personnel have been placed at the disposal of the Defence 
Ministry. They are considering the scheme to allot them to their 
personnel. As regards the Government servants the Government 
has to provide accommodation to them as and when any offices are 
shifted to a place.

M ehta Ranbir Singh : Should 1 take it that the houses re
quisitioned for the Military personnel will remain unoccupied for an 
indefinite period ?

P arliam entary Secretary : It is for the Defence Ministry
to decide.

M ehta Ranbir Singh : May I know if the Government is
carrying on any correspondence with the Defence Ministry on this 
subject ?

P arliam en tary Secretary : * Yes, correspondence is being 
carried on.

Mehta Ranbir Singh : What is the reply that the Govern
ment has received in this connection ?

P arliam en tary S ecre ta ry : Th *y are corresponding with
their personnel at the Kashmir front.

M ehta Ranbir Singh : Is it a fact that those houses will
remain unoccupied for a year more ?

, P arliam en tary  Secretary  : No, that is not a fact.
M ehta anbir Singh : When would these houses be brought

under use in the opinion of the Government ?
M ehta Ranbir Singh : Did the Government consider it

proper to put the vacant houses to a better use ?
P arliam entary Secretary : The Government is prepared

to consider the suggestion favourably.
Chaudhri Suraj Mai : Is it in the knowledge of the Parlia

mentary Secretary that in Hissar some building material is lying ? 
Does the Government intend building houses in Hissar in spite of 
the fact that many houses are lying vacant there ?



P arliam en tary Secretary : It is not to my knowledge.
However if notice is given I shall enquire.

Chaudhri Sunder Singh : Is it a fact that there is such a
scheme of building houses in Pathankot and Gurdaspur under the 
consideration of the Government ?

Sardar Jasw ant Singh D uggal : Is it a fact that there is 
a danger of the houses falling down and that for this reason people 
do not go in for such houses ?

Shri B ehari Lai Chanana : Will the Parliamentary Secretary
be pleased to state why Government built new houses when there 
were vacant houses which they offered to military men ?

Parliam entary Secretary : There are refugees in Military
also, and they have got the same rights which other refugees have.

Shri D ev  Raj Seth i : Is it a fact that in many cases buildings
are used by the Officials of Industries Department and of other 
departments, while the refugees are being deprived of any resi
dential accommodation ?

Parliam entary S ecre ta ry : This is not a fact. Of course
in some cases houses remained unoccupied by the refugees. They 
were then given to the other people.

Shri Behari Lai Chanana : Is it not a fact that in most of
the cases houses have not been occupied ?

M inister : It is true only in the case of some houses but not
many.

Chaudhri Sahib R am  : Is it not a fact that building
material is lying in Hissar ?

M inister : There is some building material at the site of
the Veterinary Cattle Farm. But it will be used only if necessary.

Chaudhri Sahib R am  : Is it a fact that the scheme of build
ing houses by the Government is a failure ?

M inister : The scheme is successsful everywhere. There
may be a few minor exceptions.

Chaudhri Sahib R am  : Is the Government aware of the fact
that the refugees are not prepared to have these houses ?

M inister : The houses will be built according to needs.
Shrim ati Dr. Parkash Kaur : May I know from the hon.

Parliamentary Secretary what steps the Government propose to take 
in the matter of building houses and colonies for refugee women ?

P arliam entary Secretary : There is Ram Colony for widows
in Hoshiarpur, and as occasion arises land will also be given to 
these widows.

Shrim ati Dr. Parkash Kaur : What does the Government
propose to do'with regard to those women who did not possess any 
land but had houses only ?

Parliam entary Secretary  : Government will consider their
case as well when the decision on the Urban Rehabilitation Scheme 
is taken.
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Shrim ati Dr. Parkash Kaur : But when ?
P arliam en tary Secretary : Very soon.
Sh rim ati Sita D evi : Does the Government propose to give

property loans to those widows who possessed some property in 
Pakistan ?

P arliam entary S ecretary  : Yes, of course.
Shrim ati Sita D ev i : But when ?
P arliam en tary Secretary : When others get the loans.
Shrim ati Sita D evi : People have already received these loans. 

But women have not received anything so far.
P arliam en tary  Secretary  : The question of giving loans to

women is under consideration and the matter will be decided soon.
Shri B ehari L ai Chanana : The houses at Gurgaon have been

sold, but those at Khanna could not be sold. Why so ? I hope it 
has nothing to do with Mehta Ranbir Singh’s influence as M. L. A. 
at Khanna. (Laughter)

TREES AND HOUSES OF MUSLIMS IN TEHSIL SAMRALA
*1276. Will the hon. Minister for Revenue be pleased to 

state :—
(a) whether it is a fact that a large number of trees belonging

to Muslim evacuees of Samrala Tahsil were cut and 
houses belonging to Muslims were demolished by the local 
persons and refugees ;

(b) whether it is a fact that these trees alongwith the malba
were sold without authority in Samrala Tahsil, if so, the 
action taken by the Government ? •

Parliamentary Secretary (Sardar Ajit Singh) :
(a) Yes, a large number of trees and houses belonging to 

Muslim evacuees were cut and demolished by the local persons and 
refugees during the disturbances and soon after that.

(b) No instances have been reported in which these along with 
the malba were sold without authority, nor is there any definite 
evidence forthcoming about this.

Mehta Ranbir Singh : May I know whether any instructions
were issued by the Government to the subordinates concerned to 
take steps to protect trees being cut and Muslim houses being demo
lished ?

Parliamentary Secretary : Yes, Sir.
Mehta Ranbir Singh : Did Government also issue instructions

for depositing the proceeds arising out of the sale of trees and 
malba ?

Parliamentary Secretary : Proceeds from auction are deposited
in the Government account, but the question of depositing any in
come resulting from an allotment, does not arise.

Mehta Ranbir Singh : May I know whether any person was
arrested for cutting down trees, etc. ?
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Parliamentary Secretary : Naturally condign punishment
must have been inflicted under law, if a person had been found com
mitting such acts.

Mehta Ranbir Singh : But is it a fact that trees were cut and
yet no arrest was made ?

Parliamentary Secretary : Ordinarily action is taken if any
such case is brought to the notice of.the Government. If the hon. 
Member |is in the know of any such case, he should report to 
the Government. The hon! Member will have an occasion for com
plaint only if no action is taken on that.

Mehta Ranbir Singh : Is it my duty to do the job ? Is it not
the responsibility of the Government to find out the culprits ?

Parliamentary Secretary : I do not mean particularly the hon.
Member, but he or other public men should report such cases, if 
they come across any.

Shri Bhagat Ram Chodha: Has not the Parliamentary
Secretary during his tours of Hoshiarpur and Jullundur Districts 
come across demolished houses ? If so, have any steps been taken 
to find out the culprits ?

ILLEGAL SALE OF TREES BY FOREST GUARD.
*1228. Shri Rattan Singh Tabib: Will the hon. Minister

for Development be pleased to state : —
(a) whether it is a fact that forest guard, Shri Daulat Ram of

Kala Naur Circle, Tahsil Jagadhari, District Ambala, sold 
out fifty-seven trees illegally and resigned immediately 
thereafter ;

(b) the action, if any, taken by Government against the said
guard ?

The hon. Sardar Gurbachan Singh Bajwa :
(a) The forest guard tendered his resignation which was

accepted. When his relief was taking over charge, some damage was 
noticed and listed. An enquiry was at once ordered by Divisional 
Forest Officer which is not yet complete and it is, therefore, not yet 
possible to say whether and how far the forest guard or some others 
are to blame. ' ’ ■

(b) Suitable action will be taken on the completion of the 
enquiry but in the meanwhile the payment of the security to the 
forest guard has been withheld.

ENQUIRY BY ANTI-CORRUPTION COMMITTEE.

*1193.. Pandit Mohan Lai Datta : Will the hon. Premier be 
pleased to state :—

(a) the number of cases under inquiry with the Anti-Corruption
Committee of the East Punjab Government at present ;

(b) the number of such cases disposed of during the year 1949
together with the results :
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(c) the number of cases the committee intends to enquire ;
(<f) the stage at which the enquiry stands against the. officers 

whose conduct is in question
(e) the list of such ofl^ers against whonvthe enqujry h ŝ been, 

completed ?
Parliamentary Secretary (Sardar Bach^n Singh):
(a) 269.
(b) 350. In as many as 301 casesK the complaints were foifcnd! 

tp be false or frivolous or were npt substantiated. Departmental 
inquiries have been ordered m 8: cases while in 4 cases explanation 
of the officers concerned have been called for. In two cases the 
officials have been warned while in another, the resignation of an 
officer has been accepted. 14 Government servants have been dis
missed while 5 have been reverted to. lower ranks. 5 Government 
servants are undergoing various term£ of imprisonment while in two 
cases increments have been withheld. In two cases, the heads of 
departments,have been asked to watch the conduct of the public 
servants concerned. The remaining 6 cases are still under the consi
deration of the Ajiti-Corruption, Committee.

(c) The Anti-Corruption Committee takes action as and when 
complaints are received by it.

(d) and (e) It is not ip, the public interest to reply to these parts 
of the question.

Sardar Sajjan Singh : May l know the meaning of the term
‘public interest’ as interpreted by the Government ?

Parliamentary Secretary : It means what it means.
Sardar Sajjan Singh : Will the Parliamentary Secretary please

state why the names of corrupt officials, who are the vile (bad-* 
tarin) enemies of society have not been divulged ?

Parliamentary Secretary : The thing is that unless an enquiry
against a person is complete, no useful purpose is served by disclos-. 
ing his name.

Sardar Sajjan Singh : Will he tell us the names of those per-?, 
sons against whom action has been taken ?

Parliamentary Secretary : If the hon. Member gives fresl^
notice, necessary information will be collected.

Sardar Sajjan Singh : May I know whether Government con
siders an ordinary criminal and a corrupt official, who are both th£ 
vilest (bp$l*Tkrin) enemies of the society, on an equal footing ?

Speaker : I would ask the hon. Member tp, avoid the u.se
^of the word (bad-tarin), in future.

Parliamentary Secretary : Yes, the Government considers s\ 
corrupt official worse than an ordinary criminal. (Hea^ heap).

Pandit Mohan Lai Datta : May I know whether any action is
taken against those officers, against whom no legal evidence is avail
able, but are morally considered to be guilty ?
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Parliamentary Secretary : Anti-Corruption Committee cannot
take any action against any Government servant unless cogent legal 
proof is forthcoming.

Shri Virendra : May I know if any enquiry is being conducted
against an I. C. S. Officer ?

Parliamentary Secretary : Fresh notice is required for the
collection of this information.

ARREST OF THAKUR HARNAM SINGH AND 
THREE OTHERS.

*1197. Pandit Mohan Lai Datta : Will the lion. Premier be
pleased to state :—

(a) whether he is aware of the fact that four kisans of Una 
Tahsil, District Hoshiarpur, namely, 1. Thakur Harnam

* Singh, 2. Pt. Vidya Dass, 3* Ch. Munshi Ram and 4. one 
other were arrested in June or July 1949, under the Public 
Safety Act, if so, the reasons therefor ;

(b) whether anything tangible was proved to exist against them
for taking action under the Safety Act ?

Parliamentary Secretary (Sardar Bachan Singh):
(a) (i) Yes ;

(ii) to prevent them from acting in a manner prejudicial to 
the maintenance of public order.

(b) Yes.
Pandit Mohan Lai Datta : May I know wliat prejudicial act

was committed by them, as a result of which they*were arrested ?
Parliamentary Secretary : A person is •hauled up under the

Public Safety Act only when he has committed any act prejudicial to 
the public interest.

Pandit Mohan Lai Datta : I want to know for what objection
able activities they were arrested.

Mr. Speaker : That is more or less a legal question. Next
question, please.

CORRUPTION CASES.
*1219. Shri Virendra : Will, the hon. Premier be pleased to

state :—
(a) the number of cases of1 corruption-against the Government

servants that have been disposed of by the Anti-Corrup
tion Committee, since the present Ministry came ‘ into 
office ; /U ;

(b) the number of Government, servants who have been (i) dis
missed, (ii) suspended and (Hi) exonerated ?

Parliamentary Secretary (Sardar Bachan Singh) :
(a) 434.
(b) (i) 11, (ii) 14, (in) 1(1.
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PUBLICITY DEPARTMENT

*1299. Sardar Ishar Singh Mujhail : Will the hon. Premier be 
pleased to state: —

(а) whether any committee was recently appointed to reorga
nise the Publicity Department ;

(б) the number and names of the members of this committee;
(c) the number of meetings held by this committee and the

expenses incurred on account of the travelling allowances 
given to the members of the said committee;

(d) the nature of the recommendations made by this com
mittee ?

Parliamentary Secretary (Sardar Bach an Singh)

(a) Yes. A committee was appointed to go into the working 
of the Public Relations Department and recommend to Government 
its reorganisation for giving quick and effective publicity to all 
activities of Government.

(b) The following three M. L. As’ were the members of the
Committee.. 1 4 -

' (*) Shri Virendra.
(«) Shrimati Shanno Devi.
(Hi) Sardar Dalip Singh Kang.

(c) (i) Number of meetings held by the committee — 20
(ii) Expenses incurred on account of travelling allowance 

paid to members= Rs. 1,673-10-0.

(d) The Committee has made a number of recommendations 
which are under the consideration of Government.

Shri Virendra : On a point of order, Sir. The hon. Parliamen
tary Secretary has made a wrong statement as no travelling allowance 
has so far been paid to any member of that Committee ?

Mr. Speaker : It is not a point of order The hon. Member 
is giving information.

Shri Virendra : All the same it is a fact that no travelling 
allowance has been paid to the members and that the statement 
made by the Parliamentary Secretary is not correct.

/
Shri Dev Raj Sethi : Will the Parliamentary Secretary please 

te1! us as to when this report reached the Government ?

Parliamentary Secretary : It was received by the Government
sometime ago and it is under its active consideration.

Shri Dev Raj Sethi : Is it a fact that this report was sub
mitted to the Government three months ago and Government was 
urged to take immediate action on the recommendations but so far 
nothing has been done ?
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Parliamentary Secretary : There are certain matters which
require careful consideration of the Government and ' under this 
category come the recommendations of the said committee. They v 
cannot be acted upon immediately without being thoroughly 
examined, by the Government.

Sardar Swaran Singh : Has any single recommendation of
this Committee been so far acted upon?

Parliamentary Secretary : I require notice for that.
Sardar Swaran Singh : About recommendations made by this

Committee, so far as the nature is concerned, is the Government pre- . 
pared to take the House into its confidence and divulge the nature 
of the recommendations as contemplated in part (b) of the question ?

Parliamentary Secretary : The House will certainly be taken*
into confidence but at the proper time.

Sardar Swaran Singh : Is the Parliamentary Secretary not
aware that when the question is actually put in the House, it is the- 
most opportune moment and it should be availed of ?

Parliamentary Secretary : The thing is this, that so far the
recommendations are under the consideration of the Government. 
The question of taking the House into confidence, therefore, does noti 
arise.

Sardar Swaran Singh : It is not the action taken by the
Government on the recommendations that I want to know. It is 
the nature of the recommendations that I want the Government to, 
divulge to the House unless they are of a confidential nature.

Parliamentary Secretary: Unless the Government takes; 
suitable action on these recommendations and the time is ripe, the 
question of taking the House into confidence does not arise.

Sardar Swaran Singh : Is it also included in those recommen
dations jhat in view of the fact that we are passing through financial! 
stringency, the expenditure of the department should be curtailed ? 
Has the Government taken any action in this matter ?

Parliamentary Secretary : So long as the matter is under the
consideration of the Government, the question of taking any action 
as referred to by the hon. Member does not arise.

Sardar Swaran Singh : Is it included in these recommendations 
that the expenditure of the department should be curtailed ?

Parliamentary Secretary : Expenditure of each and every
department is being curtailed.

Sardar Swaran Singh : Shall 1 take it that Government has
not thought of curtailing the expenditure of this department ?

Parliamentary Secretary : The question does not arise.
Sardar Swaran Singh ! In view of the fact that the recommen

dation is already there and that no expenditure whatsover has been 
curtailed, is the Government satisfied that the present expenditure 
is quite reasonable ?
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Parliamentary Secretary : 1 have already replied the hon.
Member more than once. So long as the matter is under the 
consideration of the Government, the question of taking any action 
does not arise.

Sardar Swaran Singh : Is it a fact that the Publicity Officers
have been transferred on the recommendations of the Committee ?

Parliamentary Secretary : Government has not taken this
action on the recommendation of the Committee. This is only an 
administrative action.

Sardar Swaran Singh : Is it a fact that Government
transferred a D. P. O. from his district on the recommendations 
of the committee ?

Parliam entary Secretary : Government often issue transfer
orders.

S h rim ati Sita D ev i : May I know if an hon. Member who
has himself been a Minister and has been giving evasive replies 
to the questions, can now ask such questions ?

Mr. Speaker : Disallowed.

Sardar Swaran Singh : Is it a fact that in spite of the fact
that the Committee made recommendations to curtail expenditure > 
of this department, Government did not care to implement these ?

Parliam entary Secretary : I have already stated that the
matter is yet under the consideration of the Government.

Shri Dev Raj Sethi : May I know whether it is a fact that
the Committee in one of its recommendations recommended that 
the post of D. P. O. Simla be abolished ? Is it also a fact that the 
abolition of the post would have resulted in a saving to the Govern
ment ?

Parliam entary Secretary : No action has so far been taken
by the Government on the recommendations of the Committee.

Sardar Swaran Singh : .s it also a fact that the posts of
Publicity Officers have become completely ineffective ?

Parliamentary Secretary : This is a matter of opinion.
' Shri Amar Nath Vidyalankar : I would like to know from the

Chief Parliamentary Secretary whether in spite of the denial made 
■by Shri Virendra, to the effect that no T. A. was paid either to 
himself or to the other members, the Chief Parliamentary Secretary 
still asserts that such T. A. was paid to all these members/

Parliamentary Secretary : If the hon. Member sends a fresh
notice, the desired information can be collected.

Sardar Swaran Singh : Is it a fact that the amount which
has not been paid to the members as their T. A. is not included in 
the amount of Rs. 1,673-10-0 as referred to by the Chief Parlia
mentary Secretary in his reply ?

Parliamentary Secretary : I require fresh notice for this.



Shri Virendra : On a point of personal explanation, Sir.
The Parliamentary Secretary......

Mehta Ranbir Singh : Sir......
Mr. Speaker : Order, order. The hon. Member should not

stand up to speak when another hon. Member is already in pos
session of the House.

Mehta Ranbir Singh : Sir, J rise on a point of order
and a point of order has preference over everything else.

Mr. Speaker : Yes, what is the‘point of order ?

Mehta Ranbir Singh : It is this that the hon. Member cannot
give personal explanation at this stage. He can give it after the 
question hour is over.

Mr. Speaker ; Personal explanation can be given even during 
the question hour. Whenever any point arises or when any occasion 
arises for a personal explanation, it can be given. If an occasion 
arises during the question hour personal explanation can be given 
even then.

Mehta Ranbir Singh : Under the rules it should be just after
th£*question hour and not during the question hour.

Mr. Speaker : Not necessarily. It should be either after
the question hour or immediately after the question arises. I would 
refer the hon. Member to Rule 39. It says :—

A n y  member may, with the permission of the Speaker, make a personal 
explanation although there is no question before the Assembly :

Pro viced that such explanation, if permitted, shall be made at the 
earliest possible opportunity before the business for the day is entered upon.

In this Rule ‘question’ does not mean a question which is given 
notice by any hon Member of the House. ‘Question’ here means 
any motion. It is clear from the rule that the explanation should 
be made either before the business for the day is entered upon or 
‘at the earliest possible opportunity’. The hon. Shri Virendra 
is making the personal explanation at the earliest possible opportunity 
soon after the supplementary questions have finished and 
I have permitted him to do so.

Shri Virendra : Sir, the Parliamentary Secretary has just
now stated that the Government had appointed a Committee to 
re-organize the working of the Public Relations Department and 
that Rs. 1,673-10-0 were paid as T. A. to the members of the Com
mittee. I have already stated that the statement made by him is 
absolutely baseless; so far as I know, no member has been paid any
T. A. Parliamentary Secretary has made a wrong statement on the 
floor of the House.

Parliamentary Secretary : Sir, can a member speak on behalf
of other persons ?

Shri Virendra: I myself am a member of that Committee
and I have personal knowledge of it.
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Mehta Ranbir Singh : On a point of personal explanation,
Sir. Shri Behari Lai Chanana a short while ago asked a question 
about Khanna in which he made an insinuation against me. I wish 
to point out that this insinuation is quite wrong I am not against 
the refugees. I have always been trying to help them by asking the 
Government to build such houses for the refugees in which they 
can live in comfort. But I regret tc say that I have not been able 
to create such conditions in Khanna that black-marketers can live 
there in comfort.

Mr. Speaker : Well this is another insinuation.

Mehta Ranbir Singh : Let him make a personal explanation.

Mr. Speaker : I.expect from the hon. Members that they
will avoid all these personal insinuations in the House.

ABSORPTION OF EX-SERVICEMEN IN SERVICES

*1302. Chaudhri Kartar Singh : Will the hon. Premier be
pleased to state :—

{a) whether all the Heads of Departments in the Province are 
giving 25% of vacancies in government service to the ex- 
servicemen, as laid down in the East Punjab Government 
letter No. 1414-GI-48/38131, dated the 16th July 1948 ;

(b) the steps taken by the Government to give permanent
vacancies to the ex-servicemen ;

(c) whether it is a fact that the East Punjab Government is not
counting the period of war service for the purpose of 
granting increments in the case of those war service em
ployees who have been appointed in temporary departments 
like the Relief and Rehabilitation and Excise and Taxation ;

{d) whether the East Punjab Government is aware of the fact 
that the Government of India is counting the period 
referred to in part (c) above in the case of its employees 
working in temporary departments of that Government for 
increments ;

(e) the grounds on which the East Punjab Government refused 
to follow the example set by the Government of India in 
their Memorandum No. 25-1-47 Ests (H), dated 14th 
September 1947 ;

( / )  Whether the East Punjab Government gives preference to 
ex-servicemen in the matter of their promotion to higher 
posts ;

(g) the steps, if any, taken by the East Punjab Government to 
absorb permanently all those ex-servicemen who are at 
present serving in temporary posts ?



Parliamentary Secretary (Sardar Bachan Singh) : (a) Yes.
The orders in question covered the period 1st July 1948 to 31st 
December 1948.

(b) Does not arise, since no distinction was made in the orders 
referred to between permanent and temporary vacancies.

(c) & (d) There are two categories of ex-servicemen employed 
in Government Service ; (a) those who were released by the Miiitary 
authorities in due course, and (b) those who received release at their 
own request or resigned. In the case of ex-servicemen of catagory
(a) the period of service is counted for increments while persons of 
category (b) do not enjoy this privilege.

The policy of the East Punjab Government is in conformity 
with the policy of the Government of India in this respect. •

(e) Does not arise.
( / )  No. The question of preference arises only in the matter 

of initial recruitment and once a man is recruited he is governed by 
the ordinary service rules.

(g) The temporary personnel whether belonging to the War 
Service category or otherwise has to take its chance for permanent 
appointment on the basis of seniority and record and the question of 
any preference to war service candidates in this behalf does not 
aris^.

DAMAGE- CAUSED BY NALLAHS PASSING THROUGH 
THE VILLAGES OF AMRITSAR DISTRICT.

*1170. Sardar Sajjan Singh : Will the hon. Minister for 
Public Works be pleased to state :—

(а) whether the Government is aware of the fact that several
Nallahs (Rohis) pass through the villages of Amritsar 
District and during the rainy season they are in spate and 
damage the standing crops.

(б) what steps, if any, does the Government propose to take
to bring these Nallahs under control.

(c) whether the Government is aware of the fact that the Rohis
passing through Tarn Taran and Patti towns have not 
been taken notice of and their channels have not been dug 
out as a result of which crops have been damaged this 
year.

(d) whether it is a fact that Tarn Taran Nallah (Rohi) used to 
pass through a controlled channel but this channel has not 
been cleaned for many years past, if so the reasons for the 
same ?

The hon. Chaudhri Lahrl Singh :
(a) Yes. There are certain natural drainages which p~ss through 

the villages of Amritsar District and during rainy season they flow 
with varying discharges depending upon the depth and intensity of 
rainfall. Important drainages are Patti, Kasur and Hudiara Nallah.
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(b) and (c) Hudiara Nallah has already been dug and it dis
charges into the river Ravi after passing through Pakistan for most 
of its length. Patii and Kasur Nallahs are natural drainages. It is 
only during very heavy rainfall that they overflow and might cause 
any damage to the neighbouring fields, otherwise their supplies can 
be utilized for irrigation by lift. Due to heavy rainfall this year the 
flooding caused by the Nallah caused some damage to the adjoining 
areas. Control of these Nallahs and their canalization will require 
very heavy expenditure which will not be commensurate with the 
advantage gained.

(d) The Patti and the Kasur Nallahs never passed through 
controlled sections and as for Hudiara Nallah and its tributaries 
they were cleared properly before monsoon.

Sardar Swaran Singh : In view of the fact that Tarn Taran
and Patti are situated near the border and in view of the policy of the 
Government to give greater concessions to the people living near the 
border, is the Government prepared to consider the advisibility of 
undertaking a scheme to harness these Nallahs so as to avoid damage 
to the crops of the people living in this ilaqa ?

Minister : Most certainly.

ELECTION OF L. RATTAN CHAND JAIN AND 
L. MANOHAR LAL TO MUNICIPAL « 

COMMITTEE, JANDIALA GURU.

*1165. Sardar Sajjan Singh : Will the hon. Minister for
Labour be pleased to state :—

(а) whether it is a fact that L. Rattan Chand Jain and
L. Manohar Lai, were elected members of the Municipal 
Committee, Jandiala Guru, District Amritsar, at the time 
of the last election held before the partition of the 
Province of the Punjab ;

(б ) whether the aforesaid members ever submitted their
resignations after their election ; if so, when and the 
result thereof ;

(c) whether the aforesaid members were nominated as members
of the Municipal Committee, Jandiala Guru, District 
Amritsar, during the year 1948 ; if so, the reasons 
therefor ;

(d) whether the aforesaid members ever applied for their 
•  nomination ?

The hon. Shri Prithvi Singh Azad :
(a) Yes.
(b) No.
(c) Yes. Both these gentlemen were notified as nominated

members of Municipal Committee, Jandiala. When the Deputy Com
missioner, Amritsar pointed it out they were already elected members 
their names were deleted. '

(d) No.



Sardar Sajjan Singh :: May 1 know if the consent' of th e - 
persons concerned is taken, before they are nominated ?

Minister : It is not necessary to take their consent.

Sardar Sajjan Singhi: Has the Government issued any
instruction to the officers concerned that they should in future be 
careful ?

M inister: The officers are already very careful, though, the .■
hon. Members who ask such questions may not be so.
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NOMINATION OF THAKUR JAHAN TAB SINGH TCD 
FEROZEPUR AND HOSHIARPUR 

DISTRICT BOARDS.

*1166. Sardar Sajjan Singh : Will the hon. Minister fbrr 
Labour be pleased to state :—

(a) whether it is a fact that Thakur Jahan Tab Singh a
congress worker of V. Kitna, Tahsil Garh Shankar 
former General Secretary, District Congress Committee, 
Lyallpur, was nominated as a member of the District 
Board, Ferozepur during the year 1948-49 ;

(b) whether it is also a fact that the aforesaid Thakur Jahan
Tab Singh was also nominated as a member of. the 
District Board, Hoshiarpnr during the year 1948-49 ;

(c) whether his consent was taken by the Government before
nominating him as a member of the aforesaid District 
Board ; if so, the reasons for the same ;

(d) if the answers to parts (a) and (b) be in the affirmative,
the reasons for nominating him as a member of two 
District Boards at one and the same time ;

(e) whether he has got any property or a house to live in the
district of Ferozepur, if so,-where ?

The hon. Shri Prithvi Singh Azad :

(a) Yes. #

(b) Yes.

(c) No.

(d) Nomination to both District Boards was the result of a 
mistake. He has since resigned from District Board, Ferozepur.

(e) He is reported to have some land and a residential house, 
jointly with his elder brother, in Moga.



Sardar Sajjan Singh : Will the lion. Minister p!,ea§e state a.3
to.how.it happened that the same person was nominated tonthe 
District Boards of two districts ?

Minister : It was the result of an error.,

Mehta Ranbir, Singh : Was it due to, thp fact that affir^t the
legal aspect of the matter had not been considered, though later onv 
it was realised that the nomination of a person to two District 
Boards was unconstitutional ?

Minister : No. the error occurred because the gentleman 
under reference had his residence in both the districts. In Hoshiar-.. 
pur, he has liis own house while at Moga he used to live with his 
brother. When he was engaged in relief work for the refugees in 
district* Ferozepur, the, local authorities recommended his name 
and when he came back to Hoshiarpur, the officer of that district 
also recommended his name. It was thus that he was . nominated 
tp two District Boards. Later on, he himself resigned membership, 
of Ferozepur District Board,, stating that he was a resident of 
Hoshiarpur.

Mehta Ranbir Singh : Is it not a fact that he was, made to
resign only after the Secretary of the Department had written to 
the hon. Minister about the unconstitutional position.

Minister I No, this is incorrect.

STARRED QUESTIONS AI^D ANSWERS ( 4 )  2 5
•

NOMINATION OF M. L. As TO LOCAL BODIES.

*1168. Sardar Sajjan Singh : Will the hon. Minister for
Labour be pleased to state :—

(a) the names of the M. L. As. who were nominated as members
of the Local Bodies between 1st September 1917 to 
31st August 1949 together with the names of the Local 
Bodies to which each one of them was nominated ;

/
(b) whether any of the M L. As mentioned above has since

resigned from the membership of any of the Local Bodies ; 
if so, the names of such members ;

(c) whether the resignations of the members from the Local
Bodies mentioned in part (b) above have been accepted ; 
if so, the date in each case ?

The hon. Shri Prfthvi Singh Azad.

(a) A* statement containing the required information is enclosed.

(b) Yes, Sardar Narotam Singh has resigned from the member
ship of Municipal Committee, Hissar.

(c) Yes ; on 4rh April 1949,.



( 4 )  2 6  EAST PUNJAB LEGISLATIVE ASSEMBLY [ 1 4 t h  OCT. 1 9 4 9

[ Minister for Labour ]
STATEMENT  

AMBALA DIVISION

Serial No. Name of M. L. A. Name of Local Body to which 
he is a member.

(1) Ch. Jagdish Chandra. ̂

(2) Ch. Samar Singh. 1 %
y District Board, Karnal.

(3) S. Man Singh. j

• (4) Ch. Sundar Lai. ^

(5) S. Dajip Singh Kang. District Board, Ambala.

(6) S. Narotam Singh. Municipal Committee, Hissar.

(7) Prof. Sher Singh.

Shri Badlu Ram. ^  

Shri Dev Raj Sethi.

District Board, Rohtak.
(8)

(9) Municipal Committee, Ro’itak.

JULLUNDUR DIVISION

(10) Pt. Faqir Chand. Municipal Committee, Amritsar.

01) Ch. Kartar Singh. District Board, Hoshiarpur.

(12) Master Kabul Singh. Municipal Committee, Jullundur.

Sardar Sajjan Singh : May I know the reasons for which
Sardar Narotam Singh resigned ?

A ' ■

Minister : He can say why he resigned. We on our part
have accepted his resignation.

Sardar Sajjan Singh : He must have given some reasons.

Minister : No, reasons are not necessary in such cases. If,
however, the Government remove any one, it has to specify the 
reasons.

Sardar Narotam Singh : On a point of personal explanation,
Sir, I had resigned in obedience to the Resolution passed by the 
Congress Committee of the Province.

PANEL OF CHAIRMEN

Mr. Speaker: Under Rule 10 (1) of the East Punjab Legis-
11 A M ât v̂e Assembly Rules, I nominate the following four hon.

* Members as Members of the Panel of Chairmen :—

1. Pandit Shri Ram Sharma

2. Captain Ranjit Singh

3. Sardar Swaran Singh

4. Sardar Partap Sing.
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DEMANDS FOR SUPPLEMENTARY GRANTS.
JAILS AND CONVICT SETTLEMENTS

Minister for Finance (The hon. Dr. Gopi Chand Bhargava) : 1 
move—

That a supplementary sum not exceeding Rs. 11,49,290 be granted 
to the Governor to defray the charges that will come in course of payment for 
the year ending 31st March 1950, in respect of “28-Jails and Convict Settle
ments.”

Mr. Speaker : Demand moved—

That a supplementary sum not exceeding Rs. 11,49,290 be granted to 
the Governor to defray the charges that will come in course of payment for the 
year ending 31st March 1950, in respect of “28-Jails and Convict Settlements.”

Sardar Kabul Singh (Jullundur East, Sikh, Rural) ( Punjabi) : 
Sir, I rise to oppose this supplementary demand on the ground that 
this department is not properly administered. T would like to 
submit that the additional sum which is required to meet extra 
expenditure in connection with the additional staff is unjustifiable 
inasmuch as the old staff has not been absorbed. I would quote a 
concrete example of the low standard of administration in this depart
ment. You must have heard, Sir, about the case of Mrs. Saudagar 
Singh who was working as lady Superintendent of the Women’s Jail 
Lahore before the partition. She has now been appointed as Deputy 
Superintendent of Women’s Jail inside the Hissar Central Jail 
where dangerous convicts are kept. She has already served as 
Superintendent of the Reformatory School in Delhi. She did 
not like to go to Hissar as her objection was that she did 
not want to expose herself to the danger of assault
by any prisoner in the Central Jail. She also requested the 
Government that she was willing to go to Hissar and serve provided 
she was given full protection. But in spite of all this, the Govern
ment passed orders ot her suspension. These are the excesses 
which are committed in Government administration of the present 
day. The Punjab States used to be charged with unsatisfactory 
administration. It was said that the autocrat rulers in the States 
were obsessed with a notion of dignity and passed dictatorial orders 
to gratify their personal vanity. Such orders used to invite a good 
deal of criticism from the public. But T would say that the adminis
trative system of this Government is no better than that of the States, 
and is archaic and unsound. Another proof of it is distinctively 
visible in the fact that a Civil Surgeon has been appointed as the 
Superintendent of Jail and that a vacancy in the Industries Depart
ment meant for a lady officer has been filled up by a man.

Mr, Speaker: Does the designation of the man continue to
be the same or is it different ? (Laughter)

Sardar Kabul Singh : Sir, that is the interesting part of it.
The man is working in that vacancy under the designation o 
Inspectress of the training centre. The hon. Minister in charge 
should have resigned if he could not remove such glaring irregulari
ties in the department under his control or should have censured 
the officer who had made such a recommendation. In this



[ Sardar Kabul Singh ]
connection I am reminded of the mode of justice administered by a 
Magistrate in Kapurthala State. A case of kidnapping of a girl came 
up for hearing in his Court. The parent of the girl adduced 
satisfactory proof that the girl was a minor. The girl herself made 
a statement that she was a minor. But as the chaprasi of the 
Magistrate said that the girl was a major, the Magistrate decided like
wise. This is exactly the way in which our Government takes 
decisions.

Shrimati Dr. Parkash K au r : He should withdraw these
remarks.

Pandit Mohan Lai Datta : I would request you, Sir, to ask
the hon. Member to withdraw his words.

Sardar Kabul Singh : Sir, what I want to drive at is that there
is proof to si ow that in the matter of recruitment to services, the 
Ministers insist upon reserving posts for their own men with the 
result that the standard of efficiency has very much deteriorated.

Mr. Speaker : If the hon. Member has made an insinuation
against another hon. Member, I will ask him to withdraw his re
marks.

Sardar Kabul Singh : I have only described the sorry state of
affairs of the Government administration.

Mi*. Speaker : The hon. Member should express his regret for
what he has said.

Sardar Kabul Singh : I withdraw those remarks. Sir, I wanted
to submit that the Government machinery works so inefficiently that 
in hardly any case they have done the right thing. Sometime back in 
a vacancy caused by the retirement of a Superintendent of Jail, the 
post was offered to one Civil Surgeon disreg arding the interests of 
other deserving persons. I ask, is it not a clear case of favour
itism and nepotism ? With these words I strongly oppose this supple- 
mentry demand. I know that I should not have opposed tins demand 
as it is one party’s Government and it is going to be changed within 
a day or two but I am opposing this demand so that in the regime 
of the newly-formed Government the story of the past may, not 
repeat itself and it should eradicate these evils by some effective 
methods.

Shri Bhagat Ram Chodha (Jullundur, General, Rural) 
(Punjabi) : Sir, I have only to offer one suggestion and shall not take 
much time of the House. As a matter of fact I do not object to the 
Demand. What I wish is that some provision should have been 
made for giving allowances to the detenus and those persons who 
have been confined to their houses. If people cannot move out and 
are forced to remain idle, 1 think, it is only in the fitness of things 
that allowances should be given to them and their families.

Minister for Finance : The item relating to detenus does not
come under this Demand. It is under ‘Miscellaneous.’

(4 )  2 8  EAST PUNJAB LEGISLATIVE ASSEMBLY [ 14TH  OCT. 1 9 4 9



JAILS AND CONVICT SETTLEMENTS ( 4 )  2 9

Sardar Sajjan Singh (Patti, Sikh, Rural) (Punjabi) : Sir, if 
we lock at the wheat which is used in the Jails it will be found that 
it is absolutely different from the samples which are shown before 
the stocks are actually supplied. The poor prisoners are helpless and 
have no say in this matter. It is, therefore, the duty of high officers 
of Government to pay surprise visits to the wheat godowns of 
the Jails and make sure whether the wheat there is in 
accordance with the samples shown or not. This is not the 
only difficulty. Only acqua pura appears to be used in 
the Jail dispensaries instead of medicines. And so far as 
the out-door patients are concerned their plight can more be 
imagined than described. God only can take care of these poor 
people. I think the unfortunate people who are confined in Jails are 
entitled to our deep sympathy and attempts should be made to supply 
them with articles of good quality particularly when our Government 
expends huge amounts of money for them.

There is another important fact which I wish to bring to the 
notice of the Government. The salaries of the lower staff of Jails, 
for example, those of the wardens, etc., which used to be the same as 
those of police constables have not been enhanced in spite of the 
fact that the scales of pay on the latter have been revised. At 
present the police constables are in receipt of higher salaries than 
before but the same is not the case with the Jail staff. This state 
of affairs is responsible for discontent among the lower staff of Jails 
and consequently they have recourse to illegal gratification to make 
up the deficiency. In these circumstances, I request the Govern
ment that if they are in a position to give substantial allowances to 
their high officers, they should also try to accommodate the lower 
paid officials.

I wish to lay particular emphasis on the focd of the prisoners.
I know that for all dishonesty in this connection the contractors are 
to blame who are not subjected to proper control. It is, therefore, 
incumbent on the Government to see that the contractors supply com
modities of good quality. At any rate bad food should in no case 
be supplied to the prisoners. These poor folk are usually already 
in a deplorable condition and become more so when worthless food 
is given to them.

Parliament ary Secretary (Shri Prabodh Chandra) (Hindustani) : 
Sir, I have got up to support the Demand put forth by the 
Government. One of my hon. P'riends, I mean Master Kabul Singh, 
quoted the case of Mrs Saudagar Singh. The House is already 
aware of the whole case. The hon. Premier, in reply to a question 
the other day, clearly said that this lady had in fact applied 
for a post in a Men’s Jail. In such a circumstance, she should 
have no objection if she has only to pass through a Men’s Jail on 
her way to the Female Jail. There is absolutely no danger of 
assaults. And in case there had been any, Government would not 
have been somnolent over it. I can assure the House that the 
Government is fully aware of its responsibilities and the likely 
consequences of the orders which it has issued. I am in a position 
to say that it was not on account of any fear that she refused to 
accept the offer and that it was for some other reasons.
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[ Parliamentary Secretary ]
One of the hon. Members happened to criticise the salaries 

of the Parliamentary Secretaries. This has obviously nothing to 
do with the Demand under discussion and, therefore, I should not 
say anything about it

. My hon. Friend Shri Bhagat Ram Chodha in his short speech 
remarked, that he had no mind to oppose the Demand but desired 
that some allowances should have been provided for the detenus, 
etc. It appears as if he has not very carefully studied the estimates.
1 think he will be pleased when I tell him that a large sum of 
Rs. 1,40,000 is to be spent by way of allowances to the detenus.

My hon. Friend Sardar Sajjan Singh has asked for improvement 
in the standard of medicines and diet. In this connection I wish to 
invite his attention to page 4 of the Supplementary Estimates. 
There he will find that the diet rates have been increased from 
six to ten annas. He has also accused the Government for favouring 
only the high officers. It is certainly not so. We have increased 
the diet allowance of the Communist detenus from Rs. 1-8-0 to 
Rs. 1-12-0 and Rs. 2-4-0. And if he wishes that we should have 
provided for all this in the regular Budget, I can only say that 
over-crowding in the Jails could not be anticipated. We never 
knew that we whould be called upon to open a Jail at Ferozepore.

So far as petty daily needs such as tooth-paste, soap, oil, 
etc., are concerned, it would be noticed theit the Government had 
sanctioned Rs. 5-8-0 per mensem for each detenu. If our means 
permitted, Government would have certainly agreed to enhance 
the family and diet allowances, because we feel that when a person 
has to be deprived of his liberty his daily needs must be met as 
far as possible. Diet allowance had already been increased from 
Rs. 1-8-0 to Rs. 2-4-0 per day. Now there is a demand that it 
should be raised to Rs 3. Another demand which has been 
made by the detenus is that the monthly allowance of Rs. 5-8-0 for 
toilet, etc., should be increased to Rs. 25-0-0 so that they might 
get their own clothes made. They have also demanded more 
allowance for their dependants. As the Government has no 
intention to treat their political opponents in any manner 
that may not be humane they are anxious to remove their difficulties 
to the maximum possible extent. Some Communist prisoners were 
on hunger strike for the last few days and efforts were being 
made to bring it to an end. Any further acceptance of the demand 
for increase in allowances was, however, not possible at this stage. 
With the increase in diet allowance recently affected, the vitality of 
the detenus will increase and this will meet the demand made by 
my hon. Friend Sardar Sajjan Singh. Shri Bhagat Ram Chodha 
asked for higher family allowance. I wish to assure him that 
the Government has this matter under consideration. It is fully 
realised that proper facilities, for medical attendance should be 
available to the detenus. If a person commits an offence and he 
has to be deprived of his liberty for sometime, the Government 
is not absolved of its responsibility of looking after his health. 
With these words I submit that this is a reasonable and proper 
Demand and should be passed.
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Sardar S w a ra n  Singh (Jullundur West, Sikh, Rural) : Sir, I wish 

that the hon. Premier were present here at the time of reference 
to Mrs. Saudagar Singh but l cannot compel him to be here 
and I hope that his Parliamentary Secretary will convey what I 
say to the hon. Premier. The hon. Premier was pleased to say 
the other day that the orders about her posting had been passed before 
a particular date. 1 am in a position to say that on this point 
his statement was, unfortunate by, not correct. So far as that case 
is concerned, the House has already heard much about it and I do 
not want to say more except to point out that a confusion is sought 
to be created here by saying that she had herself agreed to work in 
a men’s jail and, therefore, her posting in a Reformatory School 
which is situated within the precincts of a men’s jail was not 
objectionable. One fundamental thing, Sir, which has b.en forgotten 
in this connection is that if she works in an executive capacity in 
a men’s jail then she should have executive powers but if she 
functions merely as the head of a Reformatory School then she 
does not enjoy any executive powers and she will not be able to 
punish any person who may choose to assault her or behave in any 
manner which is not proper. Therefore, this confusion which is 
sought to be created has absolutely no force in it. Suffice it to 
say that it is a case of clear intimidation on the part of the executive 
to post a lady at a place where she apprehends personal danger. 
That is a matter which has been considerably thrashed out and 
the Government took the ground which was shifty and ultimately 
it was discovered to be incorrect. It is embarrassing no doubt 
to mention the case of an individual Government servant and much 
time of the House need not be taken but when such matters are 
pointed out then the Government should adopt a reasonable attitude 
in going into such an allegation. The Government should not 
adopt an attitude of an obstructionist character and try to explain 
away the matter. We are bringing this matter to the notice of 
the Government in the hope that if the grievances are genuine, 
they should be redressed.

Shri Amar Nath Vidyalankar (Non-Union Labour) (Hindustani) : 
Sir, if the details of this demand for Rs. 11,49,000 are examined, 
it will be found that the total expenditure on ‘other contingencies’ 
is about one million. This is to a great extent due to the fact that the 
population in our jails has considerably increased. This is a danger
ous feature and should serve as a warning for us. It has been said 
that better facilities would be provided for the prisoners. This 
must be done but at the same time we should not go on making 
the jails attractive enough in these days of hunger and unemploy
ment while doing nothing for reducing the number of jail goers. 
Our chief aim should be, reducing the population of jails. In addition 
to the communists and members of the Rashtrya Sewak Sangh, 
there are some other detenus also. We should consider the 
advisibility of releasing all these detenus who can be set free without 
danger to the peace and tranquility of the Province and I assert that 
there is a huge number of detenus, amongst communists, R. S. S. 
and others, that can be safely set free ; in fact they ought not to 
have been in the jail at all. It might be under the exceptional 
circumstances of the early months after partition, that the House 
allowed the Government to use extra-ordinary powers of detention.
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But things have changed and are rapidly changing. The conditions 
have much improved and there is no justification for detention. 
But if the increase is due to the increase in crime in the Province, 
that is a disgraceful blot on the Administration of Law and Order, 
as well as of public education. In case the Government will go 
on increasing its Budget demands, in order to meet its increased 
expenditure due to the lack of proper and efficient administration, 
I say, this House is not going to accept that position. It is not 
going to pay any premium on the lack of administrative efficiency.
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Parliam entary Secretary (Sarcbtr Bachan Singh) (Hindustani) : 
Sir, some of the things s lid during discussim of this Demand had no 
connection with it while some other suggestions were very impirtant. 
My hon. Friend Pandit Amar Math Vidvalankar askjd for reduction 
of jail-population. I would submit, Sir, that the conditions pre
vailing in this Province after the partition should not be lost sight of. 
All the big Central Jails and District Jails were situated in the West 
Punjab. Out of the total accommodation for 34,000 prisoners in 
the United Punjab, Jails with a capacity for 28,000 prisoners are in 
the West Punjab and in the East Punjab Jails we have accommodation 
for 6,000 prisoners only. Then we have to take into consideration 
the circumstances which led to increase in population of the jails, 
the House is aware that some political movements such as that of 
Sangh and the activities of the Communists aho contributed towards 
increasing this population. Besides this, after the partition of the 
country, the fluid character of the population also led to an increase 
in crime in the Province. 1 am, however, glad to inform the House 
that during the current year, the serious crimes such as murders and 
robberies are on the decline. As a matter of fact, crime of every 
kind is steadily decreasing. At present we find that no political 
movement which necessitates the imprisonment of certain m sguided 
or mischievous people is being carried on in our Province nor are 
there any prospects of such a movement in the remaining part of 
the year. Under these circumstances, we hope that neither in the 
current year nor in the next will there be any further addition in the 
jail expenditure of the Government.

Again hon. Members should take into consideration the 
items which comprise this demand. This additional expenditure is 
incurred on account of the increase in the allowances of detenus 
and the ordinary prisoners. This Demand also includes the ex
penditure incurred on the Jail Reforms Committee appointed by the 
Government. This Committee has done some really useful work. 
The over crowding in the jails, to which reference has been made by 
some of the hon. Members, can only be relieved after the quasi- 
permanent allotment of land when the displaced people will be 
resettled at different places. There is another factor-also which 
is responsible for this over-crowding, it is the accumulation of 
pending cases with the magistrates, due to partition. Unless those 
pending cases are * disposed of there cannot be the desired relief in 
the over-crowded jails. The House should, therefore, realise these 
difficulties of the Government. We hope that the allotment of land 
will be completed by November next and then the people will get
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settled at their places. This will lead to a decrease in crime and 
consequently to a decrease in the expenditure incurred on the diet of 
prisoners in jails. My hon. Friend Sarder Sajjan Singh has 
remarked that the diet sanctioned by the Government for the 
prisoners’is satisfactory but the contractors are dishonest. They ' 
give very bad stuff to the prisoners. 1 think it should be the 
duty of every Government servant to see that the contractors do 
not act dishonestly. I may again submit that this additional 
expenditure is mainly due to the increase in diet and the improve
ment in the standard of the same, which is being given to the under
trial prisoners.

I was under the impression that the House would actually 
appreciate the steps taken by the Government and would congratu
late it on effecting increase in the allowances of the detenus and 
the under-trial prisoners. But I am sorry to say that while on 
the one hand, some of the Government Officials are still following 
the old systems, on the other hand Members of the House are also 
indulging in destructive criticism.

Mr. S p eak er: There should be no reflection on the House,
please.

Sardar Bachan Singh : 1 withdraw, Sir.

Sardar Sw aran Singh : It is self searching.

Sardar Bachan Singh : The hon. Member is acting the role of
opposition.

Sardar Swaran Singh : You will soon get this role. (Laughter.)
Sardar Bachan Singh : I may assure the hon. Member that

I shall not lose my mental balance when I will be in his place. An 
item in this demand relates to the salaries of the Superintendents of 
the Inspector General’s Office. The increase in expenditure on the 
Central Jails is due to firstly the diet, secondly the increase in popu-. 
lation of Jails and thirdly the increase in the allowances of the 
detenus. One of the hon. Members has pointed out that we should 
try to reduce the population of Jails. I assure him that every effort 
will be made in this direction.

M inister for F inance (The hon. Dr. Gopi Chand Bhargava) 
(Hindustani) : Sir, although most of the objections raised against
the demand have already been met, yet I would like to say a few 
words more in this connection. So far as the case of Mrs. Saudagar 
Singh is concerned, I ► assure the House that the hon. Premier will 
consider it.

Mr. Speaker : That docs no* concern the item, but you may
give a reply.

M inister for Finance : As regards the other case to which
my learned Friend has referred, the hon. Premier will pay due atten
tion to it. My hon. Friend Shri Bhagat Ram Chodha has referred to 
the family allowance of the detenus. This item is included in the
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demand, headed ‘Miscellaneous’ and will be taken up at the time of 
discussion of that demand. Other allowances have also been mention
ed. The question of the pay of warders is under consideration of 
the Government and a decision on it will soon be taken. I do not con
sider it advisable to say anything about this matter at this stage 
because no final decision has yet been arrived at. As regards the 
supply of foodgrains it appears that the supply by the' contractors of 
the Stores Purchase Department will have to give way to the supply 
through the Civil Supplier Department, because in the first place 
the prices will become reasonable and in the second place things of 
standard quality will be made available. It has been pointed out that 
expenditure on contingencies has increased very much. But it could 
not be avoided in any way. Whatever the Government could do in 
the matter of reducing expenditure has been done. But there were 
factors which could not be controlled. Under the minor head A- 
Central Jails, for example, the increase in expenditure on con
tingencies is due partly to the increase in Jail population and partly 
to the rise in prices of commodities. The sum of Rs. 72,000 shows an 
increase on account of the grant of daily allowance in Jails to dete
nues. The sum of rupees one lakh five thousand is on account of 
Jail manufacture contingencies. All possible care has been taken to 
include all possible expenses that could be anticipated at the time of 
preparation of the Budget. But even then some important expenses 
had to be incurred and provided for. These demands are not heavy as 
compared with the main Budget. So I place them before the House 
for acceptance and approval.

Mr. Sperker : Question is—
That a supplementary sum not exceeding Rs. 11,49,290 be granted 

to the Governor to defray the charges that will come in course of payment 
for the year ending 31st March 1950, in rtspect of “28-Jails and Convict 
Setttlements.”

The motion was carried.
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E d u c a t io n

M inister for F in an ce  : Sir, I move—
That a supplementary sum not. exceeding Rs. 2,12,120 be granted to 

the Governor to defray the charges that will come in course of payment for 
the year ending 31st March, 1950, fn respect of “37-Education.”

Mr. Speaker : Demand moved—
That a supplementary sum not exceeding Rs. 2,12,120 be granted to 

the Governor to defray the charges that will come* in course of payment for 
the year ending 31st March, 1950, in respect of “37-Education.”

Grant-in-aid to Art Colleges.

Pandit M ohan Lai Datta (Una, General, Rural) (Hindustani) : 
Sir, I beg to move—

That the item of Rs. 55,000 on account of Grants to Non-Government 
Art Colleges Grant-in-aid to four disrupted colleges from West Punjab and to 
two newly started colleges in East Punjab be reduced by Rs. 7,500.
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My objection is against that amount which has been 
demanded as grant for the Bhargava Municipal College, Simla. I 
beg to submit, Sir, that such a case in which a Municipal Committee 
has been allowed to spend on higher education is unheard of before. 
The responsibility for such a step lies with the former Ministry and 
it is one out of the many cases of lavishness and waste of public 
finances with which that Ministry stands charged before the bar of 
public opinion. Unfortunately for the Province the same set of 
people are hoping to capture power once again The function of the 
local bodies places a responsibility on them for primary education 
alone or at the most for secondary education. In this connection I 
wish to draw the attention of the hon. Members to para 42 of Punjab 
Education Code where the scope of education which local bodies 
could impart is clearly stated. The relevant words are

Responsibility for providing and maintaining vernacular education in the 
area administered by a Local Body devolves on that Local Body.

The purpose for which the Provincial Government can set 
aside amounts for grants to LocaL Bodies for education is stated in 
para. 43 of the said code : —

Government will set aside annually a sum to be paid as grant on account 
of vernacular education.

Sir, in contravention of these clear instructions, grant is sought 
to be given to the Bhargava Municipal College which has been 
started within the municipal limits of Simla. The public opinion 
was against the opening of such a College. But in spite of that it 
was opened. To a question asked in the Municipal C >mmittee on 
February 1948, the Secretary replied that neither the Municipal 
Committee could bear the burden of starting a College, nor 
was it in its power to open such a big college. Then 
this budget was sent to the Commissioner. He, too, pointed 
out that the incurring of heavy expenditure in connection 
with the Bhargava College did not fall within the purview of the 
Municipality. Yet the College was started and a lakh of rupees 
was spent last yeir over it. A provision to the tune of Rs. ISO 
thousands has been made in the budget for 1949-50. If this 
expenditure continued to increase in this manner, the Municipality 
is bound to go bankrupt in a short time, as it will not be able to 
bear the ever increasing burden of the Bhargava College. The whole 
income will be consumed by this institution and other vital and most 
import mt functions of the Committee, namely sanitation, primary 
education of the children and provision of other amenities necessary 
for civil life, will enormously suffer for want of funds. Hon. 
Members are well aware how the standard of sanitation in Simla has 
gone down and we often see heaps of refuse lying in the lanes and 
streets. Now we hear that the Municipality contemplates to impose 
taxes on the' poor people with a view to meeting the ever increasing 
demands of the newly opened college. It simply passes one’s com
prehension why this college has been started at Simla which already 
had one first grade college, namely the S. D. College. It would not be 
wrong to say that Bhargava College has been opened, not that there 
was a pressing need for it but because the vanity of an hon. Minister 
was to be satisfied.



Mr; Speaker : So far the hon. Member has been proceeding
nicely and I was thinking of congratulating him. I would expect 
him not to make personal reflections against any Member of the 
House and proceed in the manner he was speaking before.

Pandit Mohan Lai D atta : Sir, I am sorry to have'used those 
words.

Mr. Speaker : The object of the hon. Member is to canvass
through the Chair, other Members of the House. This can be done by 
addressing the Chair and remaining strictly impersonal in his speech. 
The hon. Member can discuss the subject in a general manner with
out being personal to any body.

Pandit Mohan Lai Datta : Very well. Sir. It goes wi-hout
saying that we are passing through a difficult period- a period of an 
unprecedented financial stringency. It behoves the Government to 
save every pie and refrain from throwing away the hard earned money 
of the taxpayer on unnecessary things. When we ask the Government 
to open primary schools in certain backward areas, at once comas the 
reply that lack of funds stands in the way. But they wo dd not 
mind squandering money on projects like the Bhargava/College 
which has been opened to satisfy the needs of the capitalists. Keep
ing all this in view an impartial observer would also come to the same 
conclusion. I would, therefore, tell the Government that it is high 
time that it cried halt to this waste of money. It is not wise to 
finance big colleges when even primary education in the rural areas 
is suffering for want of schools, and private institutions are on the 
verge of collapse for lack of funds. It would go to their credit if 
instead of spending a lot on the colleges, they open high and primary 
schools for the liquidation of illiteracy in the rural areas and make 
grants to the deserving private institutions. In this connection I 
am reminded of a Punjabi adage ;

Cte HofNi 3 KHUjyr fe s  I

suth gfoqi ^  r̂oJTi i
which aptly applies to the Government. With these words I strong
ly oppose the demand under consideration and would appeal to the 
House to refuse sanction of this item.

Mr. Speaker Demand under consideration, motion moved:—
That the item of Rs. 55*000 on account of Grants to Non-Government 

Art Colleges-Grant-in-Aid to four disrupted colleges from West Punjab and 
to two newly started colleges in East Punjab—be reduced by Rs. 7,500.

Sardar Swaran Singh : (Jullundur West, Sikh. Rural)
(Punjabi) : Sir, so far as this Demand is concerned, I must say that
Government deserves our congratulations. Although it has 
set apart a small amount for this purpose yet it goes to its 
credit that this matter has not escaped its attention. It goes 
without saying that the existing arrangements for imparting higher 
education in the East Punjab are not sufficient. This is due to 
the fact that alJ our educational institutions, which we were proud of, 
have been left in the West Punjab as a result of partition. Lahore 
was not only the political Capital of Punjab but it w?as also one 
of the best educational centres of India. Besides Lahore we had
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b o t h  G o v e r n m e n t  a n d  n o n - o f f i c i a l  e d u c a t i o n a l  i n s t i t u t i o n  o f  a 
h i g h  o r d e r  a t  L y a l l p u r  a n d  M o n t g o m e r y ,  w h i c h  t o o  h a v e  b e e n  l e f t  
o n  t h e  o t h e r  s i d e  o f  t h e  b o r d e r .  S o  w h e n  o u r  u n f o r t u n a t e  b r e t h r e n  
w e r e  f o r c e d  t o  m i g r a t e  t o  t h i s  s i d e  l e a v i n g  p r o p e r t y  w o r t h  
h u n d r e d s  o f  c r o r e s  o '  r u p e e s ,  t h e y  h a d  a l s o  t o  l e a v e  t h e i r  e d u c a t i o n a l  

* ¥ i n s t i t u t i o n s  w h i c h  w e r e  b u i l t  u p  w i t h  t h e i r  l i f e - b l o o d .  A p a r t  f r o m
t h i s  t h e  s t u d e n t  p o p u l a t i o n  w h i c h  c a m e  o v e r  t o  t h i s  s i d e  w a s  m u c h  
l a r g e r  t h a n  t h e  o n e  l e f t  i n  t h e  W e s t  P u n j a b .  C o n s e q u e n t l y  t h e  
n u m b e r  o f  s t u d e n t s  in  t h i s  P r o v i n c e  i n c r e a s e d  e n o r m o u s l y  a n d  
t h e  i n s t i t u t i o n s  e x i s t i n g  h e r e  c o u l d  n o t  c o p e  w i t h  t h e i r  r e q u i r e m e n t s .  
A s  a r e s u l t  o f  t h i s  t h e  s t u d e n t  c o m m u n i t y  s u f f e r e d  a  l o t .

Now, Sir, in the present democratic set up provision 
« of suitable educational intitutions is most essential because the

ultimate responsibility for educating the society and producing 
leaders of eminence and Iterators of high calibre, devolves on 
the people. But from the education point of view our people 
received a stunning blow from partition. The refugee managing 
bodies and professors who suffered a lot did not lose heart 
and I must pay a high tribute to the initiative and resourcefulness 
with which they have rehabilitated themselves and the refugee 
colleges. They have settled down to work without any outside 
help. Under the circumstances when Government has already spent 

crores of rupees on the rehabilitation of refugees, it 
1 2  n o o n  is also in the fitnevs of things and equally recessary 

on the part of the Government to divert its attention 
towards the education of the misses in general and our refugee 
brethren in pirticular. It is not so easy on the part of the Govern
ment in our present financial position to set up a College as some 
of the hon. Members seem to think. Therefore, the more the 
encouragement is given to these private institutions including 
colleges and high schools which have been up-rooted from the West 
Punjab and which have now migrated to this Province, the better 
for all concerned. So far as the amount of Rs. 7,500 vvhich.it is 
intended to be given to these colleges is concerned, I feel that 
this amount is quite insufficient. If we work out the figures, we 
will find that it will come to about 6 or 7 hundred a month which 
in other words would amount to the salary of two professors only. 
It is abundantly clear from this that this amount is quite insufficient. 
On the other hand maximum amount should be made available 
to  these institutions. If  this is not done, I am sure the standard 
of these colleges which are doing a very useful work in the matter 
of education, would become very low as a result of which the;e 
very institutions would be forced by circumstances to stop function- 

0 ing. The educational institutions in general and the private 
institutions in particular have rendered a yeoman’s service from 
education point of view. Criticism has been advanced from time 
to time to the effect that these private institutions are denominational 
institutions and that the institutions managed by bodies of pe sons 
belonging to different religions do not produce any good and useful 
citizens. I have no intention to enter into any controversy 
whether or not there is any truth in this criticism. However, 1 
have no hesitation in saying that even the maximum possible
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[ S a r d a r  S w a r a n  S i n g h  ]

f a c i l i t i e s ,  i f  m s d e  a v a i l a b l e  to  t h e s e  e d u c a t i o n a l  i n s t i t u t i o n s ,  a r e  
q u i t e  i n s u f f i c i e n t  t o  t h e  n e e d s  o f  t h e  h o u r .

F u r t h e r  I  w i s h  t o  s u b m i t  t h a t  o u r  c o l l e g e s  a re  s o  m u c h  o v e r 
c r o w d e d  t h a t  in  s o m e  o f  t h e  c o l l e g e s  t h e  r o l l  h a s  g o n e  u p  to  1 , 5 0 0  or  
1 , 6 0 0 .  M r .  S p e a k e r ,  y o u  c a n  v e r y  w e l l  i m a g i n e  i f  i t  i s  p o s s i b l e  to  
i m p a r t  r e a l  e d u c a t i o n  to  m o r e  t h a n  o n e  t h o u s a n d  s t u d e n t s  i n  an  
i n s t i t u t i o n .  I t  i s  c r y s t a l  c le a r  f r o m  t h i s  t h a t  t h e  c o n t a c t  b e t w e e n  
t h e  t e a c h e r  a n d  t h e  t a u g h t ,  w h i c h  i s  a n  e s s e n t i a l  f a c t o r  in  m o d e r n  
e d u c a t i o n ,  c a n n o t  b e  p r a c t i c a b l e  in  s u c h  i n s t i t u t i o n s .  U n d e r  t h e  
c i r c u m s t a n c e s  t h e  s e t t i n g  u p  o f  m a x i m u m  n u m b e r  o f  n e w  i n s t i t u t i o n s  
a n d  a t  t h e  s a m e  t i m e  p r o v i d i n g  a d e q u a t e  g r a n t - i n - a i d  f a c i l i t i e s  t o  
p r iv a t e  i n s t i t u t i o n s ,  c o n s t i t u t e s  t h e  r e a l  s e r v i c e  to  o u r  c o u n t r y .  
I f  w e  c o m p a r e  i t e m  N o ,  7  o n  p a g e  8 o f  t h e  S u p p l e m e n t a r y  
E s t i m a t e s  w i t h  t h e  o t h e r  i t e m s ,  w e  w i l l  f i n d  t h a t  t h e  a m o u n t  
p r o v i d e d  i n  i t ,  i s  q u i t e  i n a d e q u a t e  to  a n d  i n s u f f i c i e n t .  A g a i n  i f  w e  
s t u d y  i t e m  N o .  2  o n  p a g e  7  w e  w i l l  f in d  t h a t  an  a m o u n t  o f  R s .  
9 7 , 2 1 0  i s  p r o v i d e d  fo r  a d d i t i o n a l  e x p e n d i t u r e  o n  f u r n i t u r e  
e q u i p m e n t  a n d  a p p a r a t u s ,  et \: .,  fo r  G o v e r n m e n t  C o l l e g e s .  I t  is  
c le a r  f r o m  t h i s  t h a t  a n  a m o u n t  as m u c h  as  R s .  9 7 , 2 1 0  h a s  b e e n  
p r o v i d e d  f o r  s o m e  a r t i c l e s  o f  f u r n i t u r e ,  e t c . ,  a n d  i f  w e  c o m p a r e  t h i s  
a m o u n t  w i t h  R s .  7 , 5 0 0  w e  w i l l  f in d  t h a t  t h e  l a t t e r  i s  q u i t e  i n s u f f i c i e n t .  
F u r t h e r  I  w i s h  to  p o i n t  o u t  t h a t  t h e  s t a n d a r d  o f  s u c h  c o l l e g e s  
c a n  o n l y  b e  m a i n t a i n e d  i f  t h e r e  a r e  s a t i s f a c o t r y  a r r a n g e m e n t s  fo r  
t h e  t e a c h e r s  a n d  t h e  t a u g h t .  T h i s  y e a r  t h e  r e s u l t s  o f  t h e  U n i v e r s i t y  
E x a m i n a t i o n s  h a v e  b e e n  v e r y  d i s a p p o i n t i n g  a s  t h e  p a s s  p e r c e n t a g e  i> 
v e r y  l o w .  T h i s  h a s  s i m p l y  b e e n  d u e  t o  t h e  d i s r u p t i o n  in  t h e  s t u d i e s  
c a u s e d  b y  t h e  p a r t i t i o n .  I n  t h i s  c o n f u s i o n  t h e  s t u d e n t s  l o s t  t h e i r  m e n t a l  
b a l a n c e  a n d  c o u l d  n o t  f o c u s  t h e i r  a t t e n t i o n  o n  t h e i r  s t u d i e s  
a s  t h e y  w o u l d  h a v e  o t h e r w i s e  d o n e .  I t  i s ,  t h e r e f o r e ,  i n c u m b e n t  o n  
t h e  p a r t  o f  t h e  G o v e r n m e n t  to  r e v i v e  t h e  m e n t a l  c o m p o s u r e  o f  t h e  
s t u d e n t  b o d y ,  a n d  c h £ c k  t h e  u n d e r - c u r r e n t  o f  d i s s a t i s f a c t i o n *  
a m o n g s t  t h e m .  S o  l o n g  as  w e  d o  n o t  p u t  t h i s  y o u n g  g e n e r a t i o n  
i n t o  t h e  r i g h t  c h a n n e l s  o f  o u r  c o n s t r u c t i v e  p r o g r a m m e  b y  p r o v i d i n g  
t h e m  w i t h  t h e  r ig h t  t y p e  o f  e d u c a t i o n ,  w e  s h a l l  n o t  b e  a b l e  to  
a d m i n i s t e r  a n  e f f e c t i v e  c h e c k  u p o n  t h e i r  r e s t l e s s  y o u n g  m i n d s .  
T h e y  are  a s a c r e d  t r u s t  in  o u r  h a n d s  a n d  m o u l d i n g  t h e m  a c c o r d i n g  
t o  t h e  r i g h t  p a t t e r n ,  w i l l  e n a b l e  u s  t o  h a v e  t h e  r i g h t  t y p e  o f  
m a s t e r s  a n d  m a k e r s  o f  t h e  f u t u r e  n a t i o n .  A n y  o m i s s i o n  o n  o u r  
p a r t  in  t h i s  d ir e c t io n ^  w i l l ,  I  a m  s u r e ,  h o l d  u s  g u i l t y  i n  t h e  e y e s  
o f  t h e  c o m i n g  g e n e r a t i o n s .  I f  t h e  f i n a n c e s  p e r m i t ,  i t  i s  b u t  m e e t  
a n d  p r o p e r  o n  t h e  p a r t  o f  t h e  G o v e r n m e n t  to  s e t  u p  a s  m a n y  
e d u c a t i o n a l  i n s t i t u t i o n s  a s  p o s s i b l e  a n d  n o  a m o u n t  w o u l d  b e  t o o  
m u c h  i f  s p e n t  t o  a c h i e v e  t h i s  e n d .

T h e r e  is  o n e  p o i n t  m o r e  t o  w h i c h  I  w i s h  t o  d r a w  t h e  a t t e n t i o n  
o f  t h e  h o n .  M e m b e r s  a n d  t h a t  i s  t h a t  w e  s h o u l d  a v o i d  s o a r i n g  
h i g h  in  t h e  i m a g i n a r y  a t m o s p h e r e  o f  m i s u n d e r s t a n d i n g .  I t  i s  n o t  
r i g h t  t o  t h i n k  t h a t  l a c k  o L f u n d s  is  a h a n d i c a p  in  e n c o u r a g i n g  s u c h  
u s e f u l  i n s t i t u t i o n s .  O n  t h e  o t h e r  h a n d  w e  s h o u l d  t r y  to  m a k e  
a v a i l a b l e  a s  m u c h  m o n e y  as  p o s s i b l e  fo r  p r i v a t e  i n s t i t u t i o n s  i n c l u d 
i n g  i n s t i t u t i o n s  r u n  b y  t h e  M u n i c i p a l  C o m m i t t e e s  a n d  t h e  L o c a l  
B o a r d s .  M y  h o n .  F r i e n d  P a n d i t  M o h a n  L a i  D a t t a  h a s  i n  t h e  
c o u r s e  o f  h i s  s p e e c h  s a id  t h a t  t o o  m u c h  m o n e y  h a s  b e e n  s p e n t  o n
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t h e  B h a r g a v a  C o l l e g e .  I t  s e e m s  t h a t  t h e  o b j e c t i o n  r a i s e d  b y  
h i m  is  n o t  s o  m u c h  a g a i n s t  t h e  a i m  o f  t h e  i n s t i t u t i o n  a s  i t  i s  a g a i n s t  
i t s  n a m e .  T h e  v e r y  n a m e  o f  t h e  c o l l e g e  w o r k s  a s  a r e d  r a g  to  t h e  b u l l  
w i t h  r e s p e c t  to  m y  h o n .  F r i e n d .  S o  fa r  a s  S i m l a  i s  c o n c e r n e d ,  t h e  
p o p u l a t i o n  h a s  i n c r e a s e d  m a n i f o l d  a n d  i n  t h e  p r e s e n t  c i r c u m s t a n c e s ,  
t h e  M u n c i p a l  C o m m i t t e e  h a s  r e a l l y  r e l i e v e d  t h e  G o v e r n m e n t  o f  a  b i g  
b u r d e n  f o r  w h i c h  w e  o u g h t  t o  t h a n k  t h e m .  T h e  a r g u m e n t  t h a t  
i n s t e a d  o f  w a s t i n g  m o n e y  o n  t h i s  c o l l e g e ,  t h e  M u n i c i p a l  C o m m i t t e e  
o u g h t  to  h a v e  s p e n t  o n  p r i m a r y  e d u c a t i o n ,  d o e s  n o t  s o u n d  w e l l .  
T h e  o p e n i n g  c e r e m o n e y  o f  t h i s  c o l l e g e  w a s  p e r f o o m e d  b y  n o  l e s s  a 
p e r s o n  t h a n  H i s  E x c e l l e n c y  S h r i  R a j a  G o p a l a c h a r i y a ,  t h e  f ir s t  I n d i a n  
G o v e r n o r  G e n e r a l ,  w h o  c o m m e n d e d  s u c h  a m o v e  o n  t h e  p a r t  o f  t h e  
M u n i c i p a l  C o m m i t t e e .  F o r  a p a l t r y  s u m  o f  R s .  7 , 5 0 0  w h i c h  t h e  
G o v e r n m e n t  i n t e n d s  t o  g r a n t ,  m y  h o n .  F r i e n d  S h r i  M o h a n  L a i  
D a t t a  h a s  n o t  o n l y  o p p o s e d  t h i s  i n s t i t u t i o n  b u t  h e  h a s  a l s o  g o n e  
t o  t h e  e x t e n t  o f  s t r o n g l y  o p p o s i n g  a l l  t h e  e d u c a t i o n a l  i n s t i t u t i o n s .

Mr. Speaker : P l e a s e  d o  n o t  i m p u t e  a n y  m o t i v e s .

Sardar Swaran Singh : S ir ,  I  a m  n o t  i m p u t i n g  a n y  m o t i v e s .
I  a m  o n l y  t r y i n g  t o  a n a l y s e  t h e  p s y c h o l o g i c a l  b a c k g r o u n d  w h i c h  
p r o m p t e d  c e r t a i n  i n v o l u n t a r y  r e m a r k s  f r o m  h i m  w i t h o u t  m e a n i n g  
a n y t h i n g  p e r s o n a l . . \

Pandit Mohan Lai Datta : W h y  i s  t h e  h o n .  M e m b e r  g e t t i n g
d i s a p p o i n t e d  a t  t h e  s o - c a l l e d  p s y c h o l o g i c a l  b a c k g r o u n d  ?

Sardar Swaran Singh : M y  h o n .  F r i e n d  i s  g e t t i n g  u n n e c e s 
s a r i l y  u p s e t .  I  d id  n o t  m e a n  t o  c a s t  a n y  a s p e r s i o n  o n  h i m .

I n  t h e  e n d ,  I  w o u l d  o n c e  a g a i n  u r g e  t h a t  w e  s h o u l d  s p e n d  o n  
e d u c a t i o n  a s  m u c h  a s  p o s s i b l e ,  n o t  o n l y  o n  c o l l e g i a t e  e d u c a t i o n  b u t  
o n  s e c o n d a r y  a n d  p r i m a r y  e d u c a t i o n  as w e l l .  I t  i s  o n l y  t h e n  t h a t  
o u r  P r o v i n c e  w i l l  b e  a b le  t o  o c c u p y  a p l a c e  o f  h o n o u r  a n d  p r i d e  in  
t h e  f ie ld  o f  e d u c a t i o n a l  p r o g r e s s  a n d  c o m p e t e  w i t h  o t h e r  P r o v i n c e s .

Shrimati Sita Devi ( E x - m e m b e r  W e s t  P u n j a b  A s s e m b l y ,  
r e p r e s e n t i n g  L a h o r e  C i t y ,  G e n e r a l ,  W o m e n ,  U r b a n )  (Hindustani) : 
S ir ,  I  d o  n o t  s a y  th a t  t h e  s u p p l e m e n t a r y  d e m a n d  t h a t  h a s  b e e n  m a d e  
i n  r e s p e c t  o f  e d u c a t i o n  is  e x c e s s i v e .  I m p a r t i n g  o f  e d u c a t i o n  t o  t h e  
p e o p l e  is  a n  a c t i v i t y  o f  s u c h  a g r e a t  i m p o r t a n c e  t h a t  a n y  e x p e n d i t u r e  
w o u l d  b e  j u s t i f i e d  fo r  i t s  p r o m o t i o n .  E v e n  i f  a h i g h e r  d e m a n d  h a d  
b e e n  m a d e  w e  w o u l d  h a v e  g l a d l y  s a n c t i o n e d  i t .  B u t  w h a t  i s  n e e d e d  
m o s t  i s  t h a t  t h e  m o n e y  e a r m a r k e d f o r  t h i s  p u r p o s e  s h o u l d  b e  p r o p e r l y  
s p e n t ,  b e c a u s e  t h e  i m p o r t a n c e  o f  e d u c a t i o n  a s  b u i l d e r  o f  n a t i o n a l  
c h a r a c t e r  c a n  h a r d ly  b e  o v e r - e s t i m a t e d .  T h e  c o n d i t i o n  o f  e d u c a t i o n  
h a s  g r e a t l y  d e t e r i o r a t e d  s i n c e  t h e  p a r t i t i o n  o f  t h e  P r o v i n c e .  I n  t h e  
U n i t e d  P u n j a b ,  t h e r e  u s e d  to  b e  s c o r e s  o f  p r i v a t e l y  m a n a g e d  e d u c a 
t i o n a l  i n s t i t u t i o n s ,  r u n  b y  r e l i g i o u s  o r g a n i z a t i o n s  l ik e  t h e  A r y a  
S a m a j ,  S a n a t a n  D h a r m ,  B r a h m o  S a m i j  a n d  s o  o n .  T h e  n u m b e r  o f  
p r i v a t e  s c h o o l s  w a s  la r g e  e n o u g h  t o  a c c o m m o d a t e  a ll  t h o s e  s t u d e n t s  
w h o  c o u l d  n o t  g e t  a d m i s s i o n  to  t h e  G o v e r n m e n t  S c h o o l s .  T h e r e  
w a s  t h u s  n o  d i f f i c u l t y  fo r  a n y o n e  i n  t h e  w a y  o f  a c q u i r i n g  e d u c a t i o n .  
P a r t i t i o n  h a s  u p s e t  e v e r y t h i n g .  E d u c a t i o n  h a s  b e e n  t h e  w o r s t  
s u f f e r e r .
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S ir ,  t h o u g h  I  d o  n o t  d e n y  t h e  n e e d  o f  o p e n i n g  m o r e  C o l l e g e s .
I  m u s t  s a y  t h a t  t h e r e  i s  a g r e a t e r  n e c e s s i t y  o f  p r o v i d i n g  p r i m a r y  
e d u c a t i o n  s i n c e ,  i f  t h i s  i s  n e g l e c t e d ,  o u r  n e x t  g e n e r a t i o n  w o u l d  c o n s i s t  
o f  m o s t l y  i l l i t e r a t e  p e o p l e .  I f  a r r a n g e m e n t s  a r e  n o t  m a d e  fo r  i m p a r t 
i n g  e d u c a t i o n  to  c h i l d r e n ,  t h e y  w i l l  m o s t  s u r e l y  fa l l  i n t o  e v i l  h a b i t s  
a n d  h a b i t s  f o r m e d  i n  c h i l d h o o d ,  t h e  m o s t  i m p r e s s i o n a b l e  p e r i o d  o f  
o n e ’s l i f e ,  a r e  v e r y  d i f f i c u l t  t o  s h a k ^  o f f .

Mr. Speaker : T h a t  w o u l d  c o m e  u n d e r  t h e  g e n e r a l  p o l i c y  o f
t h e  G o v e r n m e n t .

Shrimati Sita Devi : I  h a v e  j u s t  b e g u n .  U l t i m a t e l y  I  w i l l
p r o v e  t h e  c o n n e c t i o n  b e t w e e n  w h a t  I  a m  s a y i n g  a n d  th e  m o t i o n  
u n d e r  d i s c u s s i o n .

Mr. Speaker : I  w o u l d  r e m i n e d  t h e  h o n .  L a d y  M e m b e r  t h a t
a S u p p l e m e n t a r y  D e m a n d  is  q u i t e  d i f f e r e n t  f r o m  t h e  g e n e r a l  b u d g e t ,  
I n  t h e  c a s e  o f  g e n e r a l  b u d g e t ,  i t  i s  o p e n  t o  a n y  M e m b e r  t o  d i s c u s s  
t h e  e d u c a t i o n a l  p o l i c y  o f  t h e  G o v e r n m e n t  o r  to  r a i s e  a n y  o t h e r  m a t t e r  
c o n n e c t e d  w i t h  t h e  D e m a n d .  B u t  i n  t h e  c a s e  o f  a  S u p p l e m e n t a r y  
D e m a n d ,  d i s c u s s i o n  s h o u l d  b e  c o n f i n e d  to  t h e  i t e m s  c o n t a i n e d  in  t h a t  
D e m a n d .  T h e  c u t  m o t i o n  o f  P a n d i t  M o h a n  L a i  D a t t a  i s  u n d e r  d i s 
c u s s i o n .  T h e  h o n .  L a d y  M e m b e r  c a n  e i t h e r  s p e a k  o n  t h e  c u t  m o t i o n  
o r  s p e a k  o n  a n y  o t h e r  i t e m  c o n t a i n e d  i n  t h e  D e m a n d .  I t  i s  n o t  o p e n  
t o  h e r  t o  r a is e  a d i s c u s s i o n  o n  t h e  g e n e r a l  p o l i c y  o f  t h e  G o v e r n m e n t  
r e l a t i n g  to  e d u c a t i o n .

Shrimati Sita Devi : I w a n t  to  s p e a k  o n  t h e  c u t  m o t i o n
m o v e d  in  c o n n e c t i o n  w i t h  t h e  g r a n t  p r o p o s e d  f o r  t h e  B h a r g a v a  
M u n i c i p a l  C o l l e g e .  I n  t h i s  c o n n e c t i o n  I  w a n t  to  s u b m i t  t h a t  p r im a r y  
e d u c a t i o n  is  c o m p a r a t i v e l y  m o r e  i m p o r t a n t  t h a n  c o l l e g i a t e  e d u c a t i o n .  
F i r s t  t h i n g s  s h o u l d  c o m e  f ir s t .  O n e  s h o u l d  b e  a b le  t o  a f f o r d  b r e a d  
b e f o r e  d e s i r i n g  s w e e t s .  I  w o u l d  p u t  t h i s  m a t t e r  t h u s .  S o  l o n g  a s  
a r r a n g e m e n t s  d o  n o t  e x i s t  fo r  t h e  e d u c a t i o n  o f  c h i l d r e n ,  s o  l o n g  a s  
t h e  c h i l d r e n  are w a s t i n g  t h e i r  t i m e  o n  s t r e e t s  a n d  r o a d s ,  s e l l i n g  t h i s  
t h i n g  o r  t h a t  t h i n g ,  i t  w i l l  b e  n o  u s e  s p e n d i n g  o n  h i g h e r  e d u c a t i o n .  
P r i m a r y  e d u c a t i o n  is  t h e  e s s e n t i a l  n e e d  o f  t h e  t i m e .  D a i l y  I  c o m e  
a c r o s s  y o u n g  b o y s  o f  t e n d e r  a g e  w o r k i n g  a s  c o o l i e s  in  t h e  s t r e e t s  o f  
J u l l u n d u r .  I t  p a in s  m y  h e a r t  t o  s e e  c h i l d r e n  o f  s c h o o l  g o i n g  a g e ,  
t o i l i n g  to  e a r n  t h e i r  b r e a d .  W h e n  I a s k  t h e m  if  t h e y  u s e d  t o  w o r k  
a s  c o o l i e s  b e f o r e  t h e  p a r t i t i o n ,  t h e  r e p l y  I  g e t  is  a l w a y s  in  t h e  
n e g a t i v e .  E v e r y  b o y  t e l l s  m e  t h a t  h e  w a s  s t u d y i n g  in  s o m e  s c h o o l  
b u t  h i s  p a r e n t s  n o w  c a n n o t  g i v e  h i m  e d u c a t i o n ,  b e i n g  t o o  p o o r  to  
f e e d  h i m  e v e n .  I n  a  P r o v i n c e  w h e r e  t h e  p l i g h t  o f  c h i l d r e n  i s  s o  
• u n a b l e  it  i s  r a t h e r  u n - u n d e r s t a n d a b l e  w h y  a n y t h i n g  s h o u l d  h a v e  
b e e n  s p e n t  o n  o p e n i n g  a n e w  c o l l e g e .

T h e n ,  S ir ,  i f  t h e  c o l l e g e  in  q u e s t i o n  h a d  b e e n  o p e n e d  a t  s o m e  
p l a c e  in  t h e  p l a i n s  w h e r e  t h e  c o l l e g e s  a r e  a l r e a d y  o v e r - c r o w d e d  a n d  
w h e r e  s t u d e n t s  c a n n o t  g e t  a d m i s s i o n ,  t h e r e  w o u l d  h a v e  b e e n  s o m e  
j u s t i f i c a t i o n  f o r  i t .  I  w o n d e r  w h y  fo r  t h e  s a k e  o f  s o m e  o f f i c e r ’s s o n s ,  
a n e w  c o l l e g e  w a s  o p e n e d  at S i m l a ,  w h j r e  a c o l l e g e  w a s  a l r e a d y  
f u n c t i o n i n g .  I t  w o u l d  h a v e  b e e n  b e f t e r  i f  t h i s  c o l l e g e  h a d  b e e n
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o p e n e d  a t  a p l a c e ,  w h e r e  t h e r e  is  a l r e a d y  n o n e .  S ir ,  i t  i s  fa r  f r o m  
m e  t o  s a y  t h a t  n o t h i n g  s h o u l d  b e  s p e n t  o n  h i g h e r  e d u c a t i o n .  I  o n l y  
w a n t  t o  s t r e s s  t h a t  p r i m a r y  e d u c a t i o n  is  t h e  e s s e n t i a l  p r e - r e q u i s i t e  ; 
a n d  w h e n  m o n e y  is  n o t  a v a i l a b l e  f o r  t h i s  p u r p o s e ,  w h y  s h o u l d  n e w  
c o l l e g e s  b e  o p e n e d  ? S o m e t i m e  b i c k  a d e p u t a t i o n  w a i t e d  u p o n  t h e  
h o n .  M i n i s t e r  f o r  E d u c a t i o n  t o  s t r e s s  t h e  i m p e r a t i v e  n e e d  o f  o p e n i n g  
m o r e  p r i m a r y  s c h o o l s .  T h e  h o n .  M i n i s t e r  e x p r e s s e d  h i s  h e l p l e s s n e s s  
i n  t h e  m a t t e r  fo r  w a n t  o f  f u n d s .  I t  w a s  t h e n  s u g g e s t e d  t h a t  a r r a n g e 
m e n t s  f o r  d o u b l e  s h i f t  s h o u l d  b e  m a d e  in  e v e r y  s c h o o l .  H e  r e p l i e d  
t h a t  o r d e r s  t o  t h i s  e f f e c t  h a d  a l r e a d y  b e e n  i s s u e d .  I  d o  n o t  k n o w  
w h y  t h e  s y s t e m  o f  d o u b l e  s h i f t  h a s  n o t  b e e n  i n t r o d u c e d  s o  fa r .  I  o n c e  
a g a i n  r e p j a t  t h e  s a m e  r e q u e s t  a n d  u r g e  t h e  G o v e r n m e n t  t h a t  t h e  
m a x i m u m  p o s  i b l e  m o n e y  s h o u l d  b e  s p e n t  o n  p r i m a r y  e d u c a t i o n ,  a n d  
s a v i n g  s h o u l d  b e  m a d e  f r o m  a l l  o t h e r  e x p e n d i t u r e ,  I  a m  s u r p r i s e d  
t o  f in d  t h a t  w h i l e  o n l y  an  a d d i t i o n a l  s u m  o f  R s .  6 , 5 5 0  h a s  b e e n  e a r 
m a r k e d  fo r  p r i m a r y  e d u c a t i o n ,  a  s u m  o f  R s .  9 7 , 2 1 0  i s  p r o p o s e d  t o  b e  
g i v e n  as g r a n t  fo r  p u r c h a s i n g  f u r n i t u r e  f o r  t h e  B h a r g a v a  M u n i c i p a l  
C o l l e g e  at S i m l a .  I a m  a l l  t h e  m o r e  s u r p r i s e d  a t  t h e  a m o u n t ,  L e., 
R s .  4 , 1 4 0 ,  s p e n t  o n  t w o  i r o n  s a f e s  fo r  t h e  O f f ic e  o f  t h e  D i r e c t o r  o f  
P u b l i c  I n s t r u c t i o n .  I  h a v e  p o i n t e d  o u t  t h e s e  i n s t a n c e s  i n  o r d e r  to  
i m p r e s s  u p o n  t h e  h o n .  M i n i s t e r  t h e  n e c e s s i t y  o f  s p e n d i n g  m o n e y  i n  
s u c h  a w a y  a s  rr\ay b e  c a l c u l a t e d  t o  d o  t h e  g r e a t e s t  g o o d  t o  t h e  g r e a t 
e s t  n u m b e r  o f  p e o p l e ,  a n d  n o t  m e r e l y  f o r  t h e  b e n e f i t  o f  t h e  
w e a l t h i e r  s e c t i o n  o f  p e o p l e .

Minister for Finance : A s  g u i l l o t i n e  i s  t o  b e  a p p l i e d  a t
1 2 - 4 5 ,  I  h o p e  I  w i l l  b e  g i v e n  s o m e t i m e  t o  r e p l y  to  t h e  c r i t i c i s m  o f  
h o n .  M e m b e r s  o n  t h i s  D e m a n d .

S h r i  Dev R a j  S e t h i  ( K x - m e m b e r ,  W e s t  P u n j a b  A s s e m b l y ,  
r e p r e s e n t i n g  L y a l i p u r  a n d  J h a n g ,  G e n e r a l ,  R u r a l )  ( Hindustani) : 
S ir ,  D e m a n d  N o .  2  p a r t ia l ly  r e la t e s  t o  t h e  g r a n t - i n - a i d  to  f o u r  
d i s r u p t e d  c o l l e g e s  f r o m  W e s t  P u n j a b  a n d  to  t w o  n e w  c o l l e g e s  i n  E a s t  
P u n j a b .  I f  w e  lo o k  b a c k  to  t h e  h i s t o r y  o f  t h e s e  C o l l e g e s ,  w e  w i l l  
f in d  t h a t  t h e  D .  A .  V .  C o l l e g e ,  L a h o r e ,  w a s  f o u n d e d  b y  M a h a t m a  
P la n s  Raj a n d  h is  c o l l e a g u e s .  T h e  S i k h  N a t i o n a l  C o l l e g e  w a s  
o p e n e d  b y  p a t r i o t s  l ik e  S .  N a r i n j i n  S i n g h ,  w h i l e  t h e  o t h e r  
t w o  C o l l e g e s ,  n i m i y  S .  D .  C o l l e g e  L a h o r e  a n d  K h a l s a  C o l l e g e ,  
L y a l i p u r ,  w e r e  b e i n g  m a n a g e d  b y  p r i v a t e  f u n d s .  I  m u s t  s a y  t h a t  
p r o v i s i o n  o f  t h e  g r a n t  o f  R s .  1 0 , 0 0 0  t o  t h e s e  C o l l e g e s  i s  d e c i d e d l y  
a g o o d  g e s t u r e  o n  t h e  p a r t  o f  t h e  G o v e r n m e n t  a n d  I  a p p r e c i a t e  
t h a t  t h e  G o v e r n m e n t  h a s  g i v e n  t h i s  f i n a n c i a l  a s s i s t a n c e  t o  t h e m  
w h e n  t h e y  n e e d e d  it  m o s t  t o  r e h a b i l i t a t e  t h e m s e l v e s .  B u t  a t  th e  
s a m e  t i m e  I  c a n n o t  h e l p  s a y i n g  t h a t  t h e  g r a n t  is  i n a d e q u a t e  as  
c o m p a r e d  t o  a h o s t  o f  p r o b l e m s  i. e s e t t i n g  u p  o f  f u l l y  e q u i p p e d  
l i b r a r i e s  a n d  l a b o r a t o i  i e s ,  p r o v i d i n g  i n c r e a s e d  a c c o m o d a t i o n  
w h i c h  in  t h e  p r e s e n t  s t a t e  o f  c i r c u m s t a n c e s  it  i s  i m p o s  i b l e  
f o r  t h e m  t o  s o l v e  u n a i d e d .  I t  h a s  b e c o m e  e x c e e d i n g l y  d i f f i c u l t  
fo r  t h e s e  i n s t i t u t i o n s  to  p r o v i d e  a d d i t i o n a l  a c c o m o d a t i o n  i n  t h e i r  
s c h o o l  b u i l d i n g s  b y  r a i s i n g  p u b l i c  s u b s c r i p t i o n s  as  h u g e  e x p e n d i 
t u r e  i s  i n v o l v e d  o n  b u i l d i n g  o p e r a t i o n s .  T h i s  h o w e v e r  c a n n o t  
w a i t  f o r  l o n g  e s p e c i a l l y  w h e n  t h e  n u m b e r  o f  s t u d e n t s  h a s  g r e a t l y  
i n c r e a s e d .  T h e  d i f f i c u l t i e s  o f  t h e  s t u d e n t s  c a n  w e l l  b e  i m a g i n e d  
w h e n  t h e y  h a v e  b e e n  r e f u s e d  a d m i s s i o n  t o  t h e  v a r i o u s  s c h o o l s  o n
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t h e  p ic a  o f  i n a d e q u a c y  o f  a c c o m m o d a t i o n .  I n  L u d h i a n a ,  f iv e  t h o u 
s a n d  s t u d e n t s  a p p l i e d  f o r  a d m :$ s io n  o u t  o f  w h o m  o n l y  o n e  t h o u s a n d  
c o u l d  b e  a d m i t t e d  a i d  t h e  re n  l i n i n g  f o u r  t h o u s a n d  h a d  t o  g o  
d i s a p p o i n t e d  fo r  w a n t  o f  a c c o m m o d a t i o n .  B e s i d e s  t h i s ,  t h e  
a r r a n g e m e n t  f o r  s c i e n c e  s t u d e n t s  i s  n o t  s a t i s f a c t o r y  i n  t h e s e  c  d l e g e s  
fo r  w a n t  o f  w e l l - e q u i p p e d  l a b o r a t o r i e s .  K e e p i n g  in  v i e w  a l l  t h e s e  
s h o r t - c o m i n g s ,  G o v e r n m e n t  s h o u l d  r a is e  t h e  l i m i t  o f  t h i s  g r a n t  
t o  t h e s e  r e f u g e e  c o l l e g e s  to  a l l e v i a t e  t h e i r  f in a n c ia l  d i f f i c u t l i e s .  M o r e 
o v e r ,  S ir ,  I  w o u l d  l ik e  to  p o i n t  o u t  t h a t  t h e  o p e n i n g  o f  t h e  B h a r g a v a  
C o l l e g e  b y  t h e  M u n i c i p a l  C o m m i t t e e ,  S i m l a ,  i s  a r e a l  s e r v i c e  t o  
s t u d e n t s ,  p a r t i c u l a r l y  t h o s e  w h o  h a v e  b e e n  d i s p l a c e d ,  a n d  t h e  M u n i c i 
p a l  C o m m i t t e e  d e s e r v e s  to  b ;  c o n g r a t u l a t e d  o n  s u c h  a  s t e p .  I t  
i s  n o t  a n  h o n o u r  t o  D o c t o r  B h a r g a v a  a f t e r  w h o m  i t  i s  n a m e d .  B u t  
in  f a c t  D r .  B h a r g a v a  h a s  d o n e  a n  h o n o u r  to  t h e  c o l l e g e  b y  a l l o w i n g  
h i s  n a m e  t o  b e  a s s o c i a t e d  w i t h  t h i s  i n s t i t u t i o n .

Pandit Mohan L a i  Datta : S i r ,  c a n  a n y  l io n .  M e m b e r  s a y
a n y t h i n g  i n  p r a i s e  o f  a M i n i s t e r  w h i l e  s p e a k i n g  o n  t h e  c u t  m o t i o n  ?

Shri Dev Raj Sethi : 1 w o u l d  r e q u e s t  t h e  h o n .  M e m b e r
n o t  to  f e e l  p e r t u r b e d .  I  s a y  t h a t  t h i s  P r o v i n c e  s h o u l d  f e s l  
p r o u d  o f  h a v in g  s u c h  a p u b l i c  s e r v a n t  a s  D r .  G o p i  C h a n d .  I n  
f a c t  h e  is  t h e  f ir s t  s e r v a n t  o f  t h i s  P r o v i n c e  S o  far as  t h e  B h a r g a v a  
C o l l e g e  is  c o n c e r n e d ,  i t  w a s  o p e n e d  b y  t h e  M u n i c i p a l  C o m m i t t e e ,  
S i m l a ,  o n  t h e  a d v i c e  o f  e d u c a t i o n i s t s  a n d  o t h e r  e x p e r t s .  (Interruption),

Mr. Speaker : O r d e r ,  o r d e r .

Shri Dev Raj Sethi : I  w o u l d  r e q u e s t  t h e  h o n .  M e m b e r s
t o  l i s t e n  t o  m e  p a t i e n t l y .  T h e  o p e n i n g  o f  t h i s  c o l l e g e  a t  s u c h  a  b ig  
h i l l  s t a t i o n  l ik e  S i m l a  w a s  v e r y  n e c e s s a r y  a n d  it  h a s  s e r v e d  a  v e r y  
u s e f u l  p u r p o s e  in  m e e t i n g  t h e  n e e d s  o f  s t u d e n t  c o m m u n i t y .  A  
g r a n t  o f  R s .  7 , 5 0 0  f o r  t w o  c o l l e g e  is  n o t  m u c h  a n d  I  w  s h  t h a t  
m o r e  m o n e y  is  m a d e  a v a i l a b l e  fo r  t h e s e  i n s t i t u t i o n s .  W i t h  
t h e s e  w o r d s ,  S ir ,  I s t r o n g l y  s u p p o r t  t h i s  D e m a n d .

Minister for Finance ( T h e  h o n .  D r .  G o p i  C h a n d  B h a r g a v a )  
{Hindustani) : S ir ,  a n  o b j e c t i o n  h a s  b e e n  r a i s e d  th a t  p r o v i s i o n
s h o u l d  h a v e  b e e n  m a d e  f o r  p r i m a r y  a n d  h i g h e r  s c h o o l  e d u c a t i o n  
a n d  t h a t  t h e  G o v e r n m e n t  s h o u l d  n o t  h a v e  g i v e n  t h i s  a id  to  t h e s e  
c o l l e g e s .  S o  far  as  t h e  o p e n i n g  o f  M u n i c i p a l  C o l l e g e  in  S i m l a  i s  
c o n c e r n e d ,  I  m a y  p o i n t  o u t  t h a t  t h e  M u n i c i p a l  C o m m i t t e e  w a s  
n o t  o u t  o f  i t s  d o m a i n  i f  i t  o p e n e d  a c o l l e g e  h e r e .  I t  s h o u l d  n o t  
l o o k  s t r a n g e  i f  t h e  g r a n t s - i n - a i d  h a v e  b e e n  g i v e n  t o  t h e s e  r e f u g e e  
c o l l e g e s  b e c a u s e  i t  is  c u s t o m a r y  fo r  t h e  G o v e r n m e n t  to  g i v e  s u c h  
g r a n t s - d n - a i d  to  s u c h  i n s t i t u t i o n s .  T h e  q u e s t i o n  o f  g i v i n g  g r a n t s  
w a s  p r e s s e d  b e f o r e  u s  as  t h e y  s t o o d  in  g r e a t  n e e d  fo r  f in a n c i a l  
a s s i s t a n c e .  I  w o u l d  l i k e  to  q u o t e  f r o m  t h e  M u n i c i p a l  A c t ,  S e c t i o n  
5 2  ( 2 )  ( c) o f  t h i s  A c t  r e f e r s  to  :—

T h e  con stru ction , estab lish m en t and m ain ten an ce o f  sch oo ls, hosp ita ls  
and d isp en saries and o th er in stitu tio n s for p rom otion  o f  ed u ca tio n  
or for th e benefit o f  the p u b lic  health  and o f rest h ou ses, sarais, poor  
h ou ses, m arkets, en cam p in g  grouuds and o th er  w orks o f  p u b lic  
u tility  and the control and adm inistration  o f p u b lic  in stitu tio n s o f  
any o f  th ese  descrip tion s.
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B e f o r e  t h e  o p e n i n g  o f  t h i s  c o l l e g e ,  t h e  M u n i c i p a l  C o m m i t t e e  

c o n s u l t e d  m e  a n d  1 w a s  o f  t h e  o p i n i o n  t h a t  a g i r l s  c o l l e g e  s h o u l d  b e  
o p e n e d .  A  c o m m i t t e e  f o r  t h i s  p u r p o s e  w a s  c o n s t i t u t e d  c o n s i s t i n g  o f  
J u d g e s  o f  H i g h  C o u r t  a n d  o t h e r  p r o m i n e n t  e d u c a t i o n i s t s  a n d  i t  
a d v i s e d  t h a t  a b o y s  c o l l e g e  s h o u l d  b e  o p e n e d  a n d  i t  w a s  .o n  t h e i r  
a d v i s e  t h a t  t h i s  M u n i c i p a l  C o l l e g e  w a s  o p e n e d .  T h e  P r e s i d e n t  o f  
t h e  M u n i c i p a l  C o m m i t t e e  e x p r e s s e d  h i s  d e s i r e  to  m e  t o  a p p r o a c h  
H i s  E x c e l l e n c y  t h e  G o v e r n e r  G e n e r a l  w h o  is  a B h a r g a v a  t o  p e r f o r m  
i t s  o p e n i n g  c e r e m o n e y .  A c c o r d i n g l y  h e  w a s  a p p r o a c h e d  a n d  h e  
k i n d l y  c o n s e n t e d  to  p e r f o r m  i t s  o p e n i n g  c e r e m o n y .

A n  o b j e c t i o n  h a s  b e e n  r a i s e d  t h a t  t h e r e  w a s  n o  n e e d  fo r  o p e n 
i n g  t h i s  c o l l e g e .  B u t  I  m a y  p o i n t  o u t  t h a t  t h e  M u n i c i p a l  C o m m i t 
t e e  o p e n e d  t h i s  c o l l e g e  o n  t h e  a d v i s e  o f  i t s  e d u c a t i o n a l  a d v i s e r s  a n d  
o t h e r  e x p e r t s .  I f e e l  t h a t  m o r e  c o l l e g e s  s h o u l d  b e  o p e n e d  t o  m e e t  
t h e  n e e d s  o f  t h e  l a r g e  n u m b e r  o f  s t u d e n t s  w h o  h a v e  c o m e  f r o m  W e s t  
P u n j a b .  W h e n  t h e  E a s t  P u n j a b  U n i v e r s i t y  c a m e  i n t o  e x i s t e n c e ,  
t h e r e  w e r e  o n l y  3 4  i n s t i t u t i o n s  i n  t h e  E a s t  P u n j a b .  P e p s u  a n d  
J a m m u  a n d  K a s h m i r  w e r e  a l s o  a f f i l ia t e d  to  t h n  U n i v e r s i t y .  T h e  
n u m b e r  o f  G o v e r n m e n t  c o l l e g e s  w a s  o n l y  f iv e  o r  s i x  a n d  t h e  
r e s t  w e r e  p r i v a t e  i n s i i t u t i o n s .  K e e p i n g  in  v i e w  t h e  n e e d s  
o f  t h e  s t u d e n t  c o m m u n i t y  t h e  M u n i c i p a l  C o m m i t t e e  o p e n e d  
a c o l l e g e  i n  S i m l a  o n  t h e  s u g g e s t i o n  o f  e d u c a t i o n a l  a d v i s e r s .  
1 t h i n k  t h e r e  i s  a g r e a t  d e m a n d  f o r  c o l l e g e s  a n d  t h e  M u n i c i p a l  
C o m m i t t e e  o f  S i m l a  h a s  d o n e  a  g r e a t  s e r v i c e  t o  t h e  p u b l i c  b y  o p e n 
i n g  o n e .  T h e  p r o o f  o f  t h i s  w i l l  b e  f o u n d  in  t h e  f a c t  t h a t  t h e  
C o m m i t t e e  h a s  b e e n  a p p r o a c h e d  b y  o v e r  f o r t y  s . u d e n t s  t o  s t a r t  t h e  
M .  A .  c l a s s e s .  B u t  s o m e h o w  t h e  C o m m i t t e e  h a s  n o t  b e e n  a b l e  to  
a c c e d e  t o  t h e i r  r e q u e s t  s o  f a r  t h o u g h  t h e  c o l l e g e  h a s  b e e n  a f f i l i a t e d  
t o  t h e  U n i v e r s i t y  f o r  t h e s e  c l a s s e s .

T h e  f i f t h  c o l l e g e  i s  t h e  G a n d h i  N a t i o n a l  M e m o r i a l  C o l l e g e  at  
A m b a l a .  T h i s  in  a w a y  is  a l s o  a r e f u g e e  c o l l e g e .  I t  i s  n a m e d  a f t e r  
M 'a h a tm a j i  a n d  i s  b e i n g  r u n  b y  s o m e  p e o p l e  f r o m  R a w a l p i n d i .  A m b a l a  
h a s  f o u r  c o l l e g e s  b u t  t h e r e  a r e  s o  m a n y  s t u d e n t s  a t  t h a t  p l a c e  t h a t  
t h e r e  a p p e a r s  t o  b e  n e e d  f o r  m o r e  c o l l e g e s .  N o w  i t  i s  l e a r n t  t h a t  
t h e  D a y a l  S i n g h  T r u s t  h a s  d e c i d e d  t o  o p e n  a c o l l e g e  a t  K a r n a l .  I t  
i s  v e r y  g o o d  o f  t h e m  i n d e e d  a s  a  c o l l e g e  is  b a d l y  n e e d e d  t h e r e  a n d  
w e  s h o u l d  b e  t h a n k f u l  t o  t h e m .  W e  s h o u l d  n o t  g r u d g e  t h e m  a s s i s t a n c e  
i f  t h e y  a sk  f o r  i t .  W e  s h o u l d  n o t  te l l  t h e m  t h a t  w e  d o  n o t  w a n t  to  
h a v e  m o r e  c o l l e g e s  a s  w e  a r e  to  a r r a n g e  fo r  p r i m a r y  e d u c a t i o n .  
P r i m a r y  e d u c a t i o n  m u s t  c e r t a i n l y  b e  g i v e n  t h e  i m p o r t a n c e  w h i c h  is  
d u e  to  i t  b u t  in  m y  h u m b l e  o p i n i o n  i f  w e  w a n t  m o r e  p r i m a r y  s c h o o l s  
w e  a l s o  s t a n d  in  n e e d  o f  m o r e  c o l l e g e s .  T h e  p r im a r y  e d u c a t i o n  a s  
h o n .  M e m b e r s  a r e  a w a r e  i s  e n t r u s t e d  t o  t h e  L o c a l  B o a r d s  a n d  t h e  
G o v e r n m e n t  b y  w a y  o f  s u b s i d y  g i v e s  to  s o m e  c o l l e g e s  c e r t a in  p e r 
c e n t a g e  o f  t h e i r  e x p e n d i t u r e .  T h e  G o v e r n m e n t  c a n n o t  a n d  d o e s  n o t  
m e e t  t h e  w h o l e  o f  t h e i r  e x p e n d i t u r e .  I t  o n l y  g i v e s  t h e m  a t o k e n  
a s s i s t a n c e  i n  o r d e r  to  h e l p  t h e m  m a k e  u p  t h e i r  d e f i c i t .

A  l o t  h a s  b e e n  s a id  a b o u t  t h e  B h a r g a v a  C o l l e g e .  T h i s  c o l l e g e  
h a s  a l s o  b e e n  o p e n e d  fo r  t h e  b e n e f i t  o f  t h e  d i s p l a c e d  s t u d e n t s .  I f  
t h e r e  w e r e  n o  d i s p l a c e d  s t u d e n t s ;  I  c a n  a s s u r e  y o u ,  t h e r e  w o u l d  h a v e
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b e e n  n o  c o l l e g e .  A s  a m a t t e r  o f  f a c t  I  a m  v e r y  g l a d  th a t  t h e  M u n i c i 
p a l i t y  h a s  o p e n e d  i t  a n d  the G o v e r n m e n t  i s  s a v e d  a g o o d  d e a l  o f  
e x p e n s e .  I t  i s  n o t  possible for t h e  G o v e r n m e n t  t o  o p e n  m a n y  
c o l l e g e s .  E v e n  in  a c c o r d a n c e  with t h e  p o s t  w a r  s c h e m e s ,  i t  i s  h a r d ly  
p o s s i b l e  fo r  t h e  G o v e r n m e n t  to  o p e n  a c o l l e g e  in  t h r e e  o r  f o u r  y e a r s .  
I n  t h e s e  c i r c u m s t a n c e s  w h e n  t h e  M u n i c i p a l  C o m m i t t e e  o f  S i m l a  
e x t e n d e d  a h e l p i n g  h a n d  to  t h e  G o v e r n m e n t ,  i t  d id  n o t  b e h o v e  t h e  
la t t e r  to  i e f u s e  a  p a t t y  s u m  o f  R s .  7 , 5 0 0  to  t h e  f o r m e r  b y  w a y  o f  
a s s i s t a n c e .  A l l  t h e  d i s p l a c e d  c o l l e g e s  a s k e d  u s  fo r  b u i l d i n g  a n d  
l ib r a r y  g r a n t s  a n d  I w r o t e  t o  t h e  G o v e r n m e n t  o f  I n d i a  t h a t  t h e y  
s h o u l d  tr y  to  h e l p  t h e m  f r o m  t h e  m o n e y  s e t  a p a r t  fo r  r e h a b i l i t a t i o n .  
O u r  c o l l e g e s  h a v e  l o s t  o w i n g  t o  p a r t i t  o n  t h e  p r o s p e r i t y  a n d  g l o r y  
t h a t  t h e y  e n j o y e d  in  t h e  W e s t  P u n j a b  a n d  w e  h a v e  to  se^  t h a t  t h e y  
g e t  t h e  m a x i m u m  p o s s i b l e  a s s i s t a n c e  t o  th a t  t h e y  are  e n a b l e d  to  
s u r p a s s  t h e i r  p a s t  s t a n d a r d s .  T r u e  t h e  G o v e r n m e n t  h a s  to  lo o k  t o  
i t s  o w n  f i n a n c i a l  p o s i t i o n  b u t  t h e r e  are  t h i n g s  w h i c h  h a v e  to  b e  d o n e .  
F o r  e x a m p l e  w e  m u s t  o p e n  m o r e  s c i e n c e  a n d  p r o f e s s i o n a l  c o l l e g e s  
i f  w e  h  iv e  to  m a k e  a n y  p r o g r e s s .  I a m  a l s o  in  f a v o u r  o f  o p e n i n g  
m o r e  p r im a r y  a n d  s e c o n d a r y  s c h o o l s  b u t  I t h i n k  t h i s  is  e s s e n t i a l l y  
t h e  w o r k  o f  L o c a l  B o a r d s .  O f  c o u r s e ,  t h e  G o v e r n m e n t  s h o u l d  g i v e  
t h e m  l ib e r a l  s u b s i d i e s  fo r  t h i s  p u r p o s e .  H o w e v e r ,  i t  w i l l . b e  a g r e e d  
t h a t  w e  c a n n o t  p u t  a s t o p  to  a c t i v i t i e s  o t h e r  t h a n  th i s  p r o g r a m m e .  
T h e r e  a r e  a l i t t l e  o v e r  f o r t y  c o l l e g e s  a f f i l ia te d  t o  t h e  E a s t  
P u n j a b  U n i v e r s i t y  a n d  o u t  o f  t h e s e  o n l y  n i n e  a r e  m a i n t a i n e d  
b y  t h e  G o v e r n m e n t  a n d  t h e  L o c a l  B o a r d s .  A l l  o t h e r s  are  
p r i v a t e l y  m a n a g e d  a n d  g e t  t o k e n  g r a n t s  f r o m  t h e  G o v e r n m e n t .  
A t  a n y  r a te  I h a v e  n o t  c l e a r l y  u n d e r s t o o d  t h e  i n t e n t i o n  o f  s o m e  
o f  t h e  h o n .  M e m b e r s  w h o  h a v e  o f f e r e d  c r i t i c i s m  in  c o n n e c t i o n  w i t h  
c o l l e g e s .  P e r h a p s  t h e y  m e a n  t o  s u g g e s t  t h a t  a ll  c o l l e g e s  s h o u l d  b e  
c l o s e d .  B u t  I  a s k  w h e t h e r  i t  i s  p o s s i b l e  to  d o  s o .  I n  c a s e  w e  c l o s e  
t h e  c o l l e g e s ,  I t h i n k  t h e r e  w o u l d  b e  n o  n e c e s s i t y  o f  t h e  h i g h  
s c h o o l s .  I f  w e  d i s c o n t i n u e  t h e  s c i e n c e  c la s s e s ,  t h e r e  is  n o  s e n s e  
in  m a i n t a i n i n g  t h e  M e d i c a l  a n d  t h e  E n g i n e e r i n g  C o l l e g e s ,  a s  t h e  
p r o f e s s i o n a l  c o l l e g e s  d e p e n d  « n  t h e  t e a c h i n g  o f  s c i e n c e .  A n y h o w  I  
fa i l  to  f o l l o w  t h e  a r g u m e n t s  o f  m y  h o n .  F r i e n d s .  T o  m y  m i n d  t h e  
f in a n c ia l  a s s i s t a n c e  o f  R s .  7 , 5 0  to  t h e  B h a r g a v a  C o l l e g e  h a s  b e e n  
p i n c h i n g  t h e m .  T h e y  s h o u l d  r e a l i z e  t h a t  a s m a l l  a m o u n t  o f  R s .  7 , 5 0 0  
d o e s  n o t  g o  v e r y  far  in  m e e t i n g  the t o t a l  e x p e n d i t u r e  w h i c h  is  b e i n g  
i n c u r r e d  b y  t h e  r i c h  M u n i c i p a l i t y  of S ’m l a .  T h e y  s h o u l d  a l s o  n o t  
c r i t i c i z e  t h e  M u n i c i p a l i t y  f o r  t h i s  n o b l e  d e e d .  A s  a m a t t e r  o f  f a c t  
w e  s h o u l d  p r a i s e  t h i s  M u n i c i p a l i t y  fo r  o p e n i n g  t h e  c o l l e g e ,  t h e  
l ib r a r y  a n d  o t h e r  s i m i l a r  i n s t i t u t i o n s .  I n  t h i s  w a y  i t  w i l l  b e  e n 
c o u r a g e d  t o  r e n d e r  g r e a t e r  s e r v i c e  t o  t h e  p e o p l e .

C o m i n g  t o  t h e  d i s p l a c e d  c o l l e g e s  a g a i n ,  I a m  t o  s a y  t h a t  w h e n  
t h e y  r e q u e s t e d  t h e  G o v e r n m e n t  o f  I n d i a  fo r  h e l p  a n d  t h a t  G o v e r n 
m e n t  a s k e d  u s  to  d o  s o m e t h i n g  fo r  t h e m  w e  p la i n l y  t o l d  t h e m  t h a t  w c  
h a d  n o  m o n e y .  W e  r e p l i e d  t h a t  w e  c o u l d  g i v e  o i d y  a  t o k e n  a s s i s t a n c e  
i n  t h e  r e c u r r i n g  e x p e n d i t u r e  a n d  s o  far  a s  t h e  n o n - r e c u r r i n g  
e x p e n d i t u r e  w a s  c o n c e r n e d ,  t h e  G o v e r n m e n t  o f  I n d i a  s h o u l d  h e l p .  
I t  w a s  s u g g e s t e d  t h a t  t h e  a m o u n t  s p e n t  o n  c o l l e g e s  s h o u l d  h a v e  
b e e n  s p e n t  o n  p r i m a r y  e d u c a t i o n .  I  r e i t e r a t e  t h a t  p r im a r y  e d u c a t i o n
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is  t h e  c o n c e r n  o f  t h e  M u n i c i p a l  a n d  D i s t r i c t  B o a r d s  w h o  a r e  r e i m 
b u r s e d  f r o m  5 0  p e r  c e n t ,  t o  7 5  p e r  c e n t ,  o f  t h e  e x p e n d i t u r e  t h e y  
i n c u r  in  t h i s  c o n n e c t i o n .  P r i m a r y  s c h o o l s  a r e  n o t  o p e n e d  b y  t h e  
G o v e r n m e n t  i t s e l f  rind a n  e x c e p t i o n  w i l l  b e  f o u n d  o n l y  i n  t h e  c a s e  
o f  M o d e l  .S c h o o l  at J u l l u n d u r .  S o  i t  m u s t  b e  c l e a r  t o  m y  h o n .  F r i e n d s  
t h a t  t h o u g h  t h e  G o v e r n m e n t  d o e s  n o t  i t s e l f  m a k e  a r r a n g e m e n t s  f o r  
p r i m a r y  e d u c a t i o n ,  i t  d o e s  s p e n d  a g o o d  d e a l  o n  i t .  I t  d o e s  n o t  o n l y  
s p e n d  o n  t h e  B h a r g a v a  C o l l e g e .

O b j e c t i o n  h a s  b e e n  t a k e n  to  t h e  p u r c h a s e  o f  s a f e s  in  t h a t  i t  
c o u l d  n o t  b e  in  t h e  p u b l i c  i n t e r e s t .  I  w i s h  to  te l l  t h e  c r i t i c s  t h a t  
s a f e s  a r e  a t  t i m e s  a n e c e s s i t y  as  c o n f i d e n t i a l  p a p e r s  h a v e  t o  b e  p l a c e d  
in  t h e m .  T h e  S u p p l e m e n t a r y  D e m a n d  f o r  R s .  2 , 1 2 , 1 2 0  u n d e r  t h e  
h e a d  ‘ e d u c a t i o n ’ i n c l u d e s  a n  i t e m  o f  e x p e n d i t u r e  o f  R s .  4 , 1 4 0  o n  
a c c o u n t  o f  t h e  p r i c e  o f  t w o  ir o n  s a f e s .  T h e  G o v e r n m e n t  h a s  s e v e r a l  
i m p o r t a n t  c o n f i d e n t i a l  p a p e r s  a n d  I  d o  n o t  t h i n k  t h e  e x p e n d i t u r e  o f  
R s .  4 , 1 4 0  o n  t w o  s a f e s  fo r  k e e p i n g  t h o s e  d o c u m e n t s  c a n  b e  r e g a r d e d  
as  w a s t e f u l .

O b j e c t i o n  h a s  a l s o  b e e n  t a k e n  to  t h e  e x p e n d i t u r e  o f  R s .  9 7 , 0 0 0  
o n  f u r n i t u r e  a n d  e q u i p m e n t  fo r  c o l l e g e s ,  i n c l u d e d  u n d e r  t h e  s u b - h e a d  
‘c o n t i n g e n c i e s ’. I t  h a s  b e e n  c o m p l a i n e d  t h a t  n o  s u c h  a m o u n t  h a s  
b e e n  s p e n t  o n  s c h o o l s .  I  b t g  to  s u b m i t  t h a t  w e  a r e  d i s c u s s i n g  
s u p p l e m e n t a r y  e s t i m a t e s  a n d  n o t  t h e  g e n e r a l  b u d g e t .  G e n e r a l  e d u c a 
t i o n  p o l i c y  o f  t h e  G o v e r n m e n t  c a n n o t  b e  d i s c u s s e d  a t  t h i s  s t a g e .  T h e  
G o v e r n m e n t  h a s  to  i n c u r  e x p e n d i t u r e  w h e r e  i t  i s  n e c e s s a r y .  T h e  
c o l l e g e s  n e e d e d  f u r n i t u r e  u r g e n t l y .  T h e y  a l s o  r e q u i r e d  s c i e n t i f i c  
a p p a r a t u s  a n d  o t h e r  e q u i p m e n t .  A s  t h e  n u m b e r  o f  s t u d e n t s  d e s i r i n g  
to  s t u d y  s c i e n c e  s u b j e c t s  w a s  v e r y  la r g e ,  a d d i t i o n a l  e x p e n d i t u r e  h a d  
t o  b e  i n c u r r e d  to  m a in t a in  a c e r t a i n  s t a n d a r d .  S c i e n c e  c l a s s e s  w e r e  
o p e n e d  a t  H o s h i a r p u r  a n d  t h e  c o l l e g e  t h e r e  h a d  t o  b e  p r o p e r l y  
e q u i p p e d .  A n  a d d i t i o n a l  b u i l d i n g  h a d  a l s o  to  b e  c o n s t r u c t e d  fo r  t h i s  
p u r p o s e .  I f  a  w i d e r  a s p e c t  o f  t h e  w h o l e  m a t t e r  i s  t a k e n ,  t h e  e x p e n d i 
t u r e  o f  R s .  9 7 , 0 0 0  o n  a i l  t h e s e  t h i n g s  w i l l  n o t  b e  c o n s i d e r e d  h e a v y .  I 
h o p e  t h a t  t h e  h o n .  M e m b e r s  w i l l  t a k e  a  b r o a d  v i e w  a n d  a p p r o v e  o f  t h e  
e x p e n d i t u r e  u n d e r  t h i s  D e m a n d .

Mr, Speaker : Q u e s t i o n  i s —

T h a t th e  item  o f  Rs. 55 ,000 , on account o f  grants to  N o n -G o v ern m en t Art 
C olleges— G ran t-in -A id  to  four d isrupted  co lleges from  W est Punjab and to  
tw o  n ew ly  started co lleges in  E ast P unjab— be reduced  by  R s. 7 ,5 0 0 .

The motion was lost.

Mr. Speaker : Q u e s t i o n  i s —

T h a t a su p p lem en tary  su m  n ot ex ceed in g  R s. 2 ,1 2 ,1 2 0  be granted to  th e  
G overn or  to defray the charges that w ill com e in course o f  paym en t for the  
year en d in g  3 1 st M arch  1950, in  resp ect o f  “ 37— ed u ca tio n ” .

The motion was carried.



M e d i c a l

Mr. Speaker : Q u e s t i o n  i s —

T h a t a supplem entary sum  n ot ex ceed in g  R s. 9 ,860  be granted to the  
G overnor to defray th e  charges that w ill com e in course o f  paym ent for the  
year en d in g  31st M arch 1950 , in respect o f  “ 38— M ed ica l” .

The motion zvas carried.
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S t a t io n e r y  a n d  P r in t in g

Mr. Speaker : Q u e s t i o n  i s —

T h a t a su pplem entary  sum  not ex ceed in g  R s. 5 ,12 ,580  b e  granted to  th e  
G overnor to  defray th e  charges that w ill com e in course o f  paym en t for th e year  
en d in g  31st M arch 1950, in  resp ect o f  “ 5 6 — Station ery  and P rin tin g” .

The motion was carried.

M is c e l l a n e o u s

Mr. Speaker : Q u e s t i o n  i s —

T h a t a su p p lem en tary  sum  n ot exceed in g  R s. 55 ,870  b e  granted to th e  
G overn or to  defray th e  charges that w ill com e in  cou rse o f  p aym en t for the  
year e n d in g  31st M arch  1950 , in  resp ect o f  “ 57— M isce lla n eo u s” .

The motion was carried.

The Assembly then adjourned till 2 p . m. on Monday, 17th 
October 1949.
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EAST PUNJAB LEGISLATIVE ASSEMBLY
F o u rth  Session of the 1st East Punjab Legislative Assembly

Monday, 17th October 1949.

The Assembly met in the Assembly Chamber, Simla, at 2 P. M. 
of the clock. Mr. Speaker (The hon. Sardar Kapoor Singh) in the 
Chair.

STARRED QUESTIONS AND ANSWERS.

PROCUREMENT OF MAIZE.
*1195. Pandit Mohan Lai Datta : Will the hon. Minister

for Industries be pleased to state :—

(а) whether he is aware of the fact that producers do not bring 
maize to the market for sale at the controlled price and 
they sell maize stealthily at black market rate of Rs. 12 
per maund ;

(б) whether the Government has taken any steps to procure
maize at controlled price and distribate it to the needy 
people in the deficit areas of the Province ;

(c) the quantity of maize procured by the Government in
the year 1948-49 ;

(d) the steps Government intends to take to check maize from
being sold in the black market ?

The hon. Sardar Ujjal Singh :

(a) No.

(b) Yes.

(c) 5,184 tons.

(d) Restrictions have been imposed on the purchase, sale and 
movement of maize, with effect from the 15th September 1949, in 
and from the Districts of Ferozepore and Ludhiana, which are the

** main maize producing areas. All quantities of maize coming into the
market in these districts will be distributed under Government super
vision.



SALE PRICE OF WHEAT.

*1198. P an d it M ohan  L ai D atta  : Will the hon. Minister
for Industries be pleased to state :—

(a) whether the Government is aware of the fact that wheat
is sold at Government Depots in Delhi and Pepsu terri
tories at about. Rs. 12 per maund ;

(b) whether it is also a fact that the East Punjab Government
is selling wheat at about Rs. 17 or Rs. 18 per maund in 
this Province ;

(c) if the answers to parts (a) and (b) above be in the affirm
ative, the reasons for the same ?

The hon . S a rd a r U jjal Singh :
(a) The retail price for issues under rationing in Delhi is 

understood to be about Rs. 11 per maund for wheat and Rs. 12-3-0 
for atta. The Pepsu Government has informed this Government 
that no retail issues of grain by that Government take place within 
its jurisdiction.

(b) The retail price of wheat issued by this Government varies,
. (i) from district to district,
(ii) as between rationed towns and unrationed areas,
(iii) as between various periods of the year.
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The minimum and maximum retail rates as 
1949, are :—

from 1st October

Rationed towns Minimum Maximum

Rs. a. p. Rs. a. p.

Government issue price from 
its godowns. 15 2 0 (Ludhiana) 15 14 0 (Simla)

Retailers Margin 0 9 ‘ 6 1 0 0

Total : — 15 11 6 16 14 0

Non-rationed areas

Government issue rate from 
its godowns. 14 6 0 (Fazilka) 15 14 0 (Kangra)

Retail Margin 0 9 0 0 8 0*

Total :— 14 15 0 16 6 0
The above prices are for pfrain. Where atta is issued an addi-

tional charge to cover milling is added. This milling charge v; s 
from place to place, the minimum being Rs. 0-9-6 (Kartarpur) i ' 
tile maximum Rs. 0-15-6 (Simla) per maund. For rural areas tn i. 
rate may be allowed upto a maximum of Re. 0-14-0 per maund.

*An extra margin has, however, to he allowed in particular places by 
Government on account of transport in hilly areas, distance and other factors. 
Transport in hill areas is expensive and increases the price considerably.
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(c) With regard to Delhi, this is a wholly deficit area and gets 
supplies almost entirely from imports. The Delhi Government sub
sidises the imports and thereby reduces the price to the extent shown 
at (a). With regard to the East Punjab the price is fixed on a no 
profit no loss principle in respect of country grain. This price com
prises—

Rs. a. p.
Purchase cost of grain .. 13 11 0

Incidental charges averaged for the whole year
including staff, godown rent, etc. ... 1 9 0

Total .. 15 4 0

The cost to Government is thus Rs. 15-4-0 per maund. 
This price is then varied as described at (b) above. To this price 
has to be added the millers margin for atta and the retailers margin 
for both wheat and atta ; and, where transport is over a long distance 
or difficult, extra charges for this.

In regard to the imported grain sold by Government as part of 
the ration this is sold at the same price as country grain and as 
imported grain is more expensive than country grain, the loss is borne 
by the Government, to the extent of3/4thbythe Central Govern
ment and 1/4th by the Provincial Government.

STEEL SCANDAL CASES.

*1216. Shri V irendra  : Will the hon. Minister for Industries
be pleased to state

(a) the number of steel scandal cases investigated by the 
police ;

(b) the number of such cases registered by the police ;

T he hon . S ard a r Ujjal Singh : The hon. Member is referred
to the answer given to parts (a) and (b) of starred question No. 1235 
put on 11th October 1949. f

OFFICE BEARERS OF DISTRICT CONGRESS 
COMMITTEES INVOLVED IN STEEL 

SCANDAL CASES.

*1217. Shri V iren d ra  : Will the hon. Minister for Industries
be pleased to state the number together with the names of the 
Members of the East Punjab Legis’ative Assembly involved in steel 
scandal cases ?

T he  hon . Sardar Ujjal Singh : The number of M. L. As.
involved is four. It is not in public interest to disclose their names.
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COAL PERMITS.
*1218. Shri V iren d ra  : Will the hon. Minister for Industries

be pleased to state :—
(a) whether the Government have received any complaint that 

the permits issued for the purchase and sale of coal have 
been misused in black market ;

(ft) whether the Government has instituted any enquiry into 
these complaints ; if so, the results thereof, if not. why 
not ?

The hon . S ard a r U jjal Singh :
(a) No complaints of general nature relating to the misuse of 

coal permits have been received by Government.
(ft) Where specific complaint has been made enquiry has been 

instituted and necessary action taken
Shri V iren d ra  : Is it a fact that unlike people involved in

steel scandals, those involved in the coal permit cases were given one 
month’s notice ?

Minister : No. Complaints were inquired into as and when
they were received.

Shri V ire n d ra  : Did not the Government declare that if un
used permits were returned to Government within a period of 
one month no action would be taken against the holders of such 
permits ? . . i , .

M inister : There is no truth in this.
S hri D ev Raj S e th i : Is it not a fact that the hon Premier

declared at Jullundur, in the month of June, that in case true facts 
were stated by the people concerned in respect of coal and houses 
within a period of one month, no action would be taken against 
them ?

M in is te r  : This can be answered by the hon. Premier.

UTILISATION OF WATER FROM BARI DOAB CANAL.

*1169. S a rd a r  Sajjan  Singh : Will the hon. Minister for
Public Works be pleased to state whether the Government has pre
pared any scheme to utilise the canal water of Bari Doab Canal at 
present flowing towards Pakistan. If so, the nature of the scheme 
and the time likely to be taken to put this scheme into operation ?

T he hon . C h au d h ri L ah ri S ingh : Yes. A broad scheme has
been prepared. The scheme envisages the utilisation of the supplies 
which would be made available when the supply going to West 
Punjab is cut off from the Upper Bari Doab Canal. The scheme 
can be put into operation only when such supplies as going to West 
Punjab are cut off. Exact time w'hen it will be done, cannot be 
given as the matter is still under dispute between the Governments of 
India and Pakistan.
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ALLOTMENT OF A BUILDING OR LAND TO THE 
VICTORIA DIAMOND JUBILEE HINDU 
TECHNICAL INSTITUTE OF LAHORE.

*1215. Shri V iren d ra  : Will the hon. Minister for Revenue
be pleased to state : —

(a) whether any building or land was allotted to the Victoria
Diamond Jubilee Hindu Technical Institute of Lahore in 
Jullundur ;

(b) whether the possession of this building or land has been
given to the Managing Body of the above-mentioned 
institute, if not, the reasons therefor ?

Parliamentary Secretary (Sardar Ajit Singh) :
(a) Yes. Considering the important purpose for which the 

institute required accommodation, it was decided as a special case to 
allot the following evacuee properties at Jullundur to the insti
tute :—

(i) Bombay Brass Works to serve as a workshop in which to
impart practical training, and

(ii) Dewan Khana and some other buildings in Basti Baba
Khel, a suburb of Jullundur, for use as office, class rooms, 
laboratory and hostel for staff and students.

(b) The answer to the first part of the question is in the nega
tive. The Bombay Brass Works had already been leased to a refugee 
for 3 years, but he was, in accordance with the conditions of the 
lease, given a six months* notice to vacate it and the Deputy Com
missioner, Jullundur, was instructed to have the buildings in Basti 
Baba Khel vacated for the institute. On receipt of a representation 
from the occupants of these buildings against ejectment, it was 
decided that the Bombay Brass Works be allotted to the institute 
provided it agreed to pay the same rent as was being paid by the 
previous lessee and provided also it agreed to compensate the previous 
lessee for the improvements made by him in the buildings. These 
conditions were not acceptable to the institute, who preferred to be 
allotted land in Faridabad or Sonepat, free of charge or on a nominal 
rent and also asked for a large amount as grant from Government. 
These proposals are still under consideration, but owing to the 
refusal of the authorities of the institute to accept the conditions 
laid down lor the allotment of the evacuee buildings at Jullundur, 
the proposals to make the Bombay Brass Works and the buildings 
in Basti Baba Khel, available to the institute did not materialize.

Shri D ev Raj Seth i : Should not the Government make a
distinction between a commercial concern and an educational 
institution for purposes of fixation of rent of the building. The 
rent fixed for a commercial concern should not be applicable to an 
educational institution ?

M in is te r  : The Government could not help as an agreement
had-been signed with the Bombay Brass Works.
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Shri Dev Raj S eth i : Could not the agreement according to
its terms be set aside after six months and the educational institution 
accommodated ?

M in is te r : The educational institution could not be accom
modated as it was not prepared to pay for repairs or improvements 
effected in the building as also the expenditure involved in setting 
up machinary.

GROW MORE FOOD CAMPAIGN.
*1220. Shri V iren d ra  : Will the hon. Minister for Develop

ment be pleased to state the steps which the Government have 
taken to encourage Grow More Food Campaign in the Province 
and with what results ?

P a rlia m e n ta ry  S ec re ta ry  (Sardar Shiv Saran Singh) : The 
steps taken to encourage Grow More Food Compaign are briefly sum
marised as below :—

(1) Organisation.
A Province-wide Organisation has been set up on war L ~i. 

Deputy Commissioners have been made as much responsible for 
Grow More Food Campaign as for law and order in their districts. 
There is a Cabinet Sub-Committee on ‘Increased Food Production’ 
which lays down policy. To carry out this policy, a Provincial 
Director of Food Production has been appointed. At district level 
District Food Production Committees have been established. There 
are also Tahsil Food Production Committees and Village Production 
Committees. As food question is out of the realm of party politics, 
persons of all shades of opinions are represented on these Food 
Production Committees.

(2) Funds.
Grow More Food Schemes totalling about Rs. 2\ crores are 

in operation. Briefly stated, they are :—

(i) Sinking of 10,000 percolation wells per year.
(it) Sinking of 300 tube we! Is per year.
(tit) Reclamation of 50,000 acres of culturable waste each year.
(iv) Tractor cultivation.
(v) Intensification of compost and manure schemes.

(vi) Extension of canal irrigation.
(vii) Kuhl irrigation in Kangra district.
(viii) Repair of wells which have gone out of use.
(ix) Installation of water pumping engines on Nalas in some districts
(*) Drainage of surface water and reclamation of water-logged 

areas in some distiicts. *
(xi) Destruction of monkeys.
(x/7) Domestication of wild cows.



STARRED QUESTIONS AND ANSWERS ( 5 )  7

(xiii) Anti-erosion measures.
(xiv) Encouraging of cultivation of lands (by tenants) left unsown

by landlords.
(xv) Growing of subsidiary foods.

(xvi) Growing of fish.

3. Non-official co-operation and publicity.
Steps have been taken and are in hand for publicising our 

Grow More Food Schemes, our great national leaders’ appeals 
and the assistance that Government is giving to cultivators in this 
respect.

3. The results so far achieved are encouraging. There is 
a great awakening and enthusiasm among the public. Tractor 
cultivation is very much in demand. There is a huge demand 
for sinking of percolation wells and tubewells. It is hoped that 
the production of manure and compost will increase many times 
the present production.

Shri Dev Raj Sethi : Is it not a fact that due to unfavourable
economic conditions, the Government of India has expressed its 
inability to pay the promised amount of two and a half crores of 
rupees to the East Punjab Government ?

Minister : There has been some reduction and the whole
matter is under consideration.

Shri D ev  Raj Sethi : Has there been a partial reduction
in the original amount or has it been cancelled in entirety ? Has 
our Government decided to drop its scheme in view of the present 
situation ?

M inister : The amount sanctioned by the Government is
being distributed among various departments and we are sure to get 
our share.

Shri D ev Raj Sethi : What reduction has been actually
■effected ? Is it ten per cent or twelve and a half per cent ?

Minister : As this matter has not been discussed in a cabinet
meeting so far, it cannot be said with certainty what amount will 
be giveii, but something is sure to be allotted.

Shri B hagat Ram Chodha : While the Government is doing
so much for the zamindars and farmers, is it aware that if the 
wheal or ropes of a well are broken it is very difficult to replace 
them because these are not available in the open market and can 
be had only in the black-market ?

Minister : The Government is making suitable arrangements
in this connection and iron is being distributed among the villagers 
for their use.

Shri Bhagat R am  C h o d h a : That is right but the Govern
ment should arrange.*...........



Mr. Speaker : That is a suggestion.
*  i

Mehta Ranbir S in g h : May I know the date on which
hon. Minister based his reply when he said that the results have 
been satisfactory ?

M inister : Reports received from the Deputy Commissioners
show that the results have been satisfactory..

M ehta Ranbir Singh : Has there been some increase in the
production of food ? It so, which food-grain has been produced 
in larger quantity ?

M in ister : Efforts are being made to bring more land
under cultivation and considerable success has been achieved 
in that respect. Actual results will be known on the harvesting of 
crops.

M ehta Ranbir S ingh : Is it not a fact that tractor cultivation
is very costly and the results obtained with its use have not been 

encouraging ?

Minister : I cannot say at present whether it has proved
costly or otherwise. The actual position will be known after the 
harvest.

Chaudhri Suraj M ai: How much money has the Govern
ment actually received so far from the Government of India ?

Minister : Nothing definite can be said about it but the
Government of India promised to give two crores of rupees. This 
ambunt has now been reduced.

Chaudhri Suraj Mai : How much has the Government
spent ?

M i n i s t e r I have not got the actual figures with me ~t 
present but shall be able to supply these, if due notice is given..

Chaudhri Suraj Mai : Has the Government prepare a
separate budget for the 'Grow More Food’ campaign ?

M inister : The Government of India promised to give two
crores of rupees and the budget was prepared occordingly. As 
that amount has now been reduced, it cannot be said as to what 
items of programme will have to be dropped.
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OVER CROWDING OF PRISONERS IN VARIOUS JAILS.

* 1171. Sardar Sajjan S in g h :: Will the hon. Premier be 
pleased to state :—

(a) the total number of the prisoners confined in each jail 
in the Province on the first and the 15th of every month 
between the period 1st April 1949 to 1st August 1949.



(b) authorised accomodation in each jail on the aforesaid 
dates ;

(c) the number of authorised beds in each of the jail hos
pitals on the dates mentioned above ;

(d) the number of the indoor patients in each of the jail 
hospitals on the dates mentioned above ;

(e) whether it is a fact that . there was over-crowding in the 
jail hospitals, on the dates mentioned above ; if so, the 
steps, if any were taken by the Government in the ■ 
matter ;

( f  ) whether any of the indoor patients was released on parole 
during this period ;

(g) whether it is a fact that there is still over-crowding in 
the jails ; if so-, what steps the Government proposes to - 
take to re’ieve this over-crowding ?

Parliam entary Secretary (Sardar Bachan Singh) : I regret
that the information asked for by^the hon. .Member in parts (a) to
(f) is not ready, as thi time and labour likely to be spent for its . 
collection will be incommensurate with the object to be attained. 
The over-crowding in the jails of this Province and consequently 
in the jail hospitals therein, is an admitted fact and to reduce this 
Government have already under taken three schemes to provide 
additional accommodation for prisoners. Two of these schemes 
relate to the extension of the present buildings of the Central , Jails 
at Ambala and Ferozep >re, while the third rebates to the conversion 
of the present Camp Jail at Hissar into a Pucca Dis-rict Jail. Work 
on all these schemes is in progress.

POLICE LOCK-UPS. '
*1172 . Sardar Sajjan Singh: Will the hon. Premier be

pleased to state :—

(a) the authorised accommodation in each of the police lock
ups in different police stations of Amritsar and Feroze- 
pore Districts respectively ;

(b) the number of the prisoners confined in each of these 
lock-ups on the 1st, 10th and 20th day of every month 
during the period 1st April 1949 to 31st August 1949 ;

(c) whether it is a fact that there was over-crowding in these 
lock-ups during the period referred to above ; if so, to 
what’extent ;

(d) what steps the Government did take to relieve this over
crowding ;

(e) what steps does the Government propose to take to relieve
over-crowding in these lock-ups in future ; .

( f ) what steps, if any, have been taken by the Government to 
improve the sanitary conditions of the police lock-ups 
particularly regarding the removal of earthen pitchers 
supplied in the lock-ups to answer the call of nature and 
pass urine ; if not, the reasons therefor ?
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Parliam entary Secretary (Sardar Bachan Singh) ;
(a) and (£) Statements giving the required information are laid 

on the table, f
(c) Yes, a statement is laid on the table, f
(d) Under trials were speedily sent to Headquarters Judicial 

Lock-ups.
(ie) Instructions have been issued to Superintendents of police 

to get plans and estimates prepared for the constructions of additional 
lock-ups wherever considered necessary.

( / )  All steps considered necessary from sanitation point of 
view are taken. For instance, pots and pans supplied inside the 
lock-ups are kept clean and sweepers and water carries look to -this 
satisfactorily. The removal of earthen pitchers is not possible as no 
other feasible arrangements can be made at present.

Sardar Sajjan Singh : In the statement given by the Givcrn-
mmt, it will be noticed that persons numbering twice or two a id 
a half times the ordinary accommodation of Patti Police lock-up, are 
kept in it. What steps has the Government taken to remedy this 
situation which exists there throughout the year ?

Parliam entary Secretary : There was increase of crir^
the East Punjab as a whole and it naturally resulted in more per^ .s 
having to be accommodated in Police lock-ups than they were 
ordinarily meant for.

Sardar Sajjan Singh : There being a Resident Magistrate
at Patti, its position is somewhat different. May I know what 
steps the Government has taken to provide a Judicial lock-up the:e, 
as promised during the last Budget Session ?

P arliam en tary Secretary  : If the hon. Member gives com
plete information, the Government will give due consideration to 
the matter.
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ARRESTS IN CONNECTION WITH STEEL AND 
IRON SCANDAL

*1174. Sardar Sajjan Singh : Will the hon. Minister for 
Industries be pleased to state :—

(«) the names of the M. L. A’s who have so far been arrested 
in connection with the steel and iron scandal cases ;

(A) the number of such M. L. A’s whose cases have been sent 
up for trial in the Courts of Law ;

(c) the nature of offence in each case ?

The hon. Sardar Ujjal Singh : (a) It is not in public interest
to disclose the names of persons arrested, on the floor of the House.

(b) One.

f Kept in the Library.



(c) It is not advisable to disclose the nature of offence as the 
cases are subjudice ?

Sardar Sajjan Singh : When the hon. Premier gave out the
names of Members of the Assembly in the course of his statement 
to-day, why is the hon. Minister unable to state them in reply to my 
question ?

M in ister : If you know the names already, where is the
necessity of this question ?

Sardar Sajjan Singh : I wish to know the reason of the hon.
Minister not giving out the names, when the hon. Premier had no 
objection in doing so ?

M inistir : Where is the necessity of asking this question, if
the hon. Member already knows the names ?

Sardar Sajjan Singh : A few days back, in reply to one of
mv supplementary questions, the Government stated that they 
regarded black-marketers to be worse and more dangerous than 
ordinary criminals. Why do they refuse to disclose their names ?

Minister : The hon. Member should not insist on knowing
the names in the House. %
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ARRESTS IN CONNECTION WITH STEEL 
AND IRON SCANDAL

*1175. Sardar Sajjan Singh : Will the hon. Minister for
Industries be pleased to state :—

(rt) the names of the Government servants who have been so 
4 far arrested in connection with the steel and iron scandal

cases ;

(b) the post each one of these Government servants was hold
ing and the salary including allowances he was being pa:d 
per month at the time of his arrest ;

*
(r) whether they have been suspended ; if so, since when ;

T he hon. Sardar Ujjal Singh : {a) The number of such
Government servants is two. It is not in public interest to disclose 
ihe names on the floor of the House.

(b) Does not arise.

(c) One of them has been suspended and the other discharged.
Shri D ev  Raj Sethi : Is it not a fact that a Government

servant who is under suspension was not supplied any charge-sheet 
for two or three months ?

M inister : I require notice for this question.



CENSORING OF LETTERS OF M. L. As. BY THE POLICE

*1199. Pandit Mohan Lai Datta : Will the hon. Premier be
pleased to state

(a) whether it is a fact that letters of some Members of the 
East Punjab Assembly are being censored by the police ; 
if so, the reasons therefor ;

(b) whether it is a fact that a letter addressed by me to Sardar
Sajjan Singh Mirgindpuri, M. L. A. recently was intercept
ed by the Police and its copy sent to the Government ;

Parliam entary Secretary (Sardar Bachan Singh) : (a) No.
(b) No.
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SERVING OF WINE IN PARTIES BY MINISTERS

*1239. Shri Virendra : Will the hon. Premier be pie' ’ 
to state :—

(a) whether Government have issued instructions prohibiting 
# the serving of alcoholic drinks at official and semi-official

parties in the Province ;
(6) whether it has come to the notice of Government that these 

orders have not been observed at certain parties ;
(c) if so, what action is proposed to be taken in the matter ;

Parliam en try  Secretary (Sardar Bachan Singh) : (<z) Yes.
(b) No.
(c) Docs not arise.

GARDEN HOUSE BELONGING TO S. BHAG SINGH 
AT JULLUNDUR.

*1272. Shri V irendra : Will the hon. Premier be pleased
to state—

(а) whether it is a fact that a bungalow known as ‘Garden
House’ situated on the Grand Trunk Road, Jullundur, 
opposite Saddar Police Station, purchased by S. Bhag 
Singh, Contractor of Hoffiiarpur has been requisitioned 
by the East Punjab Government ;

(б) whether it is a fact that two third of the said house
has been requisitioned for the office and residence of 
Executive Engineer, Development, Jullundur and the re
maining one third with guest house and outhouses for a 
private firm known as ‘The Reliable Water Supply Co ;

(c) whether it is a fact that S. Bhag Singh has no other horse 
for his own residence in Jullundur ;



STARRED QUESTIONS AND ANSWERS ( 5 )  13

(d) whether it is a fact that S. Bhng Singh applied for its
derequisition and that the District Magistrate strongly 
recommended his application ;

(e) if the answers to parts (a), (b), (c) and (d) above be in the
affirmative, the reasons why this has not yet been 
derequisitioned and why a part of it has been requisitioned 
for a private firm ?

Parliam entary Secretary (Sardar Buchan Singh) :
(a) to (c) Yes ; but it may be mentioned that S. Bhag Singh’s 

place of business is at Burnpur (West Bengal).
(d) S. Bhag Singh applied for derequisitioning a portion of 

the house, but I regret it is not in the public interest to disclose 
the recommendation of the Deputy Commissioner.

(e) The building is partly occupied by a Government office 
and partly by the Reliable Water Supply Service of India, Limited, 
who are engaged on Government work. Even before requisition, 
the portion occupied by the Company was on lease with them. 
The provision of accommodation for the Company is in the interest 
of Government work and the portion occupied by them can be 
de-requisitioned only if some other suitable accommodation becomes 
available for their use,

LANGUAGE QIESTION.

*1200. Pandit M ohan Lai D atta : Will the hon. Minister 
for Finance be pleased to state whether it is a fact that the 
question of language for East Punjab has been settled by the Govern
ment finally, if so, the main outlines of such settlement ?

Parliam entary Secretary  (Sardar Bachan Singh) : Yes. A
copy of the statement containing the outlines is la$  on the table.f

RATE OF FEES IN CIVIL HOSPITALS.
*1201. Pandit Mohan Lai D atta : Will the hon. Minister

for Finance be pleased to state : —
(a) whether the Government has prescribed any fee to be 

charged by Government doctors in Civil Hospitals from 
patients for operations in the Hospitals ;

(b) the rules of the Government prescribing the grade of fees
to be charged from patients admitted into a Government 
Civil Hospital for an operation ;

(c) whether it is a fact that Bawa Shadi Lai, Advocate,
Hoshiarpur was charged Rs. 65 by the present Assistant 
Surgeon, Civil Hospital, Hoshiarpur for a minor operation 
of ins arm fracture, if so, the reasons therefor ;

(d) whether the Government contemplates modifying the 
rules for charging fees in the Civil Hospitals ; if so, when ?

fKept in the Library.
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The hon. Dr. Gopi Chand Bhargava :
(«) Yes.
(b) The rules regarding levy of fees from patients treated in 

private wards of Government hospitals are laid down in Appendix 
LIII of the Punjab Medical Manual and the annexures thereto, 
according to which no charges are levied from patients treated in 
the General Wards with an income below Rs. 150 p. m., who are 
not ordinarily admitted to the private wads. In case a person 
with an income of less than Rs. 150 p. m. is admitted in a private 
ward, he is required to pay the hospital stoppage charges at half 
the prescribed rates, Hospital stoppage charges are recovered in 
full from all persons whose income is Rs. 150 p. m. or above.

The scales of fees prescribed for operation is laid down in 
Anrexure I of the Appendix L iII referred to above. Operation 
fees are not charged from the patient whose income is below 
Rs. 150 p. m. half the prescribed rates are levied from persons whose 
income is over Rs. 150 p. m., but below Rs. 500 p. m., and full 
rates from those whose income is between R>. 500 and Rs. 1,000 
p. m. For persons whose income is above Rs. 1,000 p. m. fees e 
fixed by private arrangement between the doctor and the patient

Seperate scales are laid down for visits by physicians and 
surgeons, confinements, X-Ray treatment, Laboratory examinations, 
etc., in the Appendix mentioned above.

(c) Yes. The Assistant Surgeon was Civil Surgeon at that 
time. The income of Bawa Shadi Lai Advocate is said to be about 
Rs. 1,000 p. m. being a leading lawyer.

(d) No.

Sardar Sajjan S in g h : Will the hon. Minister be pleased 
to state as to what portion of the fee charged from Bawa Shadi Lai 
will go to the Government and what will remain with the doctor 
himself ?

M inister : The hon. Member should refer to the rules for
this matter. I have no knowledge about that.

Sardar Sajjan Singh : What is the portion of fees fixed for
the Government and what is the doctor’s, according to the rules ?

M inister : I will refer the hon. Member to rules.

ADULTERATION OF GHEE.

*1204. Pandit Mohan Lai D a tta : Will the hon. Minister
for Finace be pleased to state :—

(a) whether the Government is aware of the fact that a great 
deal of adulteration is being made in the venaspati ghee 
at present in the Province ;

(b) what action, if any, has the Government taken or intend 
to take to prevent adulteration of pure ghee or the 
adulteration of venaspati ghee with other injurious stuffs ;



(c) the steps, if any taken so far by the Government to increase 
the supply of pure ghee in the Province ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes.

(b) The Food Inspectors in the Province have been given 
instructions to launch a vigorous campaign against the offenders of 
the provisions of the Punjab Pure Food Act. All Deputy Commis
sioners in the Province have been instructed by Government, that 
in order to have a deterrent effect, it is necessary that cases under 
the Act are disposed of expeditiously and sentences imposed must be 
adequate. They have further been asked to instruct the prosecut
ing staff to press for adequate sentences in all convictions under 
the Act.

In view of the importance of the eradication of the evil 
practice of adulteration, the sentences to be awarded to the 
offenders under the Act have recently been enhanced considerably 
such as : —

(i) “in the case of 1st offence with a fine which may extend 
to one thousand rupees or with simple or rigorous 
imprisonment upto 6 months or with both ; and

(ii) in the second or subsequent offence with a fine which 
may extend to Rs. 2 000 or with simple or rigorous 
imprisonment upto one year or with both’*.

The Government of India, under the Vegetable Products 
Control Order has made it obligatory on all manufacturers of 
vcnasp iti to incorporate sesam; oil upto 10% in venaspati ghee. 
Sesame oil when incorporated in venaspati acts as a latent colourser 
and with its addition, the adulteration can be detected by a simple 
chemical test.

(c) The following measures have been taken to increase the 
supply of pure milk and milk products including pure ghee in the 
Province :—

(i) the technical dairy staff consisting of one dairy develop
ment officer P. V. S. (1) Assistant dairy development 
officers P. V. S.

(ti) one for each revenue division and 13 Dairy Assistants, 
one for each district has b._en sanctioned for the 
development of dairy industry of the Province. This 
staff, except Assistant Dairy Development Officer, 
Ambala Division, is working since November, 1948 and 
renders free technical advisory service to private 
dairy enterprisers and Gaushalas in the Province to 
promote dairying in the Province on hygienic and modern 
lines.

(ii) Under the Cattle, Sheep and Goats (Movement) Control 
Ordinance No. XX of 1949, the export of cattle including 
milch cows and buffaloes to other Provinces and States
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[ Minister for Finance ]
has been restricted. Before the promulgation of this 
Ordinance cows and buffaloes of high milk yield were 
exported to other Provinces and States in large numbers 
with the result that the price of milk and ghee was 
increasing rapidly. Since the imposition of the ban the 
price of milk and pure ghee has shown a marked decrease 
in the Province.

•

(/Vi) in January 1948 a harrab buffaloe farm was opened at 
Hissar as a part of the Government livestock farm, Hissar 

. with the main object of producing pure milk and to 
produce pedigree buffaloe bulls of improved milk strain 
to approved breeders for increasing the number of she 
buffaloes with high milk yield. About 30 maunds of milk 
are daily being sold from the Government livestock farm, 
Hissar. The dairy herd at the farm has recently been 
supplemented by milk cows of the famous sehawal breed. 
Here we succeed in increasing the milk, the more pure ghee 
will come into the marked.

{iv) Government have decided to grant loans under the 
Punjab State Aid to Industries Act, 1935, to suitable private 
dairy enterprisers who may wish to take to dairying as 
their vocation. Applications in this behalf have been 

, invited through the press and laons will -be granted to 
those who fulfill the requisite conditions.

(z>) some other dairy development schemes viz.

(a) setting up of a dairy development board and the creation 
of a dairy development fund ;

(b) starting of two Model Dairy Farms ;

(c) starting of 20 ) Dairy Colonies ;

(d) starting of Cattle Artificial Inserunation Centres ;

(e) starting of a dry stock farm and Cattle Segregation Camp 
: for old uneconomic cattle in each district ; and the

( / )  supply of oil cakes at subsidised rates to profess’- 
producers of milk ;

are under consideration of Government.
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TRAVELLING AND HALTING ALLOWANCES.
* 1173. Sardar Sajjan Singh : Will the hon. Minister for

public works be pleased to state : —

(a) the travelling and halting allowances drawn by the Chief 
Engineer, Buildings and Roads Branch for the period 15th 
March 1947 to 31st MarchT948 ; 1st April 1948 to 3ist 
August 1949 ; and 1st April 1949 to 31st August 1949 ;
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(b) the travelling and halting allowances drawn by each of the 
Superintending Engineers, Buildings and Roads Branch 
for the period referred to above ;

(c) the travelling and halting allowances drawn by each of 
• the Divisional Executive Engineers, Buildings and Roads

Branch for the period, referred to in part (a) above.

(d) the monthly salaries drawn by each of the above referred 
to officers including allowances other than travelling and 
halting allowances ?

The hon. Chaudhri Lahri Singh :

(a) The required information is given in the enclosed state
ment ‘A’ t

(b) and (c) The required information is given in the enclosed 
statement ‘B’ f

(d) The required information is given in the enclosed state
ment ‘C* f

S ard a r S ajjan  S ingh : The statement supplied by the hon.
Minister shows that the Chief Engineer Central was paid about 
Rs. 10,809 as travelling allowance in two years. One of the Superin
tending Engineers has been paid Rs. 13,559 as travelling allowance. 
The Superintending Engineer of the Jullundur Circle got about 
Rs. 11,200. Another Executive Engineer was paid Rs. 8.000. In 
this way, the total of all these travelling allowances comes to about 
two lakh rupees. Is it not a fact that the Superintending Engineer, 
Irrigation Branch, are entitled to only Rs. 250 or Rs. 225 only as
their monthly travelling allowance ?

%
M inister : I want notice for this question.

S ard a r S ajjan  Singh : May I know if there is any proposal
under the consideration of the Government to reduce such heavy 
expenditure on travelling allowances ?

M inis te r : Yes. The travelling allowances have now been
fixed.

S ardar Sajjan  Singh : Will the hon. Minister be pleased, .to
state the rate at which these travelling allowances have been fixed ?

M inister : I want notice for this question.

S a rd a r  S a jjan  S ingh  : Is it a fact that the Retrenchment
Committee also sent a proposal to the Government for effecting 
reduction in the travelling allowances of the Government Officers ?

M in is te r : It is not in my knowledge.

t Kept in the Library.
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/ COMPENSATION TO LABOURERS.

*1202. P a n d it M ohan Lai D atta  : Will the hon. Minister
for Public Works be pleased to state :—

(a) the number of labourers working in the Nangal and Bhakra 
, areas under the Government who received injuries in the 

course of their daily usual work during the past two years,
i. e., from 1948 upto September 1949 :

(&) whether the Government has paid any compensation to 
such labourers under the Workmen’s Compensation Act. 
If so, the names of such persons ? .

T he hon . C haudhri L a h ri S ingh :
(a) 57 (56 contractors labourers and one Government

employee) ;
(b) No

i

One case of compensation to Government employee payable by 
Government is under consideration.

Compensation was paid to the following by the contractors.
1. Parkash Chand.
2. Lai Bahadur.
3. Maluk Chand.
4. Kali Das.
Nine more cases of compensation to contractors labourers are 

under consideration by Superintending Engineers, Nangal and Bhakra 
Mechanical Circles.

TOURS BY EXECUTIVE ENGINEERS OF NANGAL 
AND BHAKRA PROJECTS.

*1203. Pandit M ohan Lai D a tta  : \Yill the hon. Minister
for Public Works be pleased to state : —

(a) whether it is a fact that four Executive Engineers apart
from other duties in Nangal Area have to go to Bhakra 
Area to supervise the Project Work in that area ;

(b) whether it is a fact that they are provided with motor
transport and petrol by the Government ;

(c) whether it is a fact that these Executive Engineers are get
ting daily* allowance also for their visit to Bhakra area which 
is about 2 to 9 miles from Nangal ;

(d) whether it is a fact that the said Executive Engineers 
return to Nangal after a few hours work in Bhakra area ?

The hon . C hau dhri L ahri Singh :
(a) Yes ;
(b) Yes



(c) Yes, but only wbcn outside five miles radius according to 
rules ;

(d) Yes.
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SUPPLY OF BRICK KILNS.

*1176. Sardar Sajjan Singh : Will the lion. Minister for
Industries be pleased to state : —

(a) the places in the Tahsils of Tarn Taran and Ajnala, respec
tively, where pakka bricks kilns were allowed to be estab
lished during the years 1947 and 1948 ;

(/;) the names of the owners of each brick kilns ;

(c) the quantity of coal allowed and given to each of the kilns
mentioned above during the years 1947 and 1948, respec
tively ;

(d) whether the Government controlled the price of the bricks
prepared in the aforesaid period, if so, the price fixed per 
thousand bricks of different kinds ;

(e) whether any new kilns have been allowed to be established
during the year 1949, if so, where and the names of the 
owners of these kilns ;

(:/) whether Government has entered into any contracts with 
the owners of these kilns regarding the supply of bricks, 
if so, the terms of the contracts entered into ?

The hon. Sardar Ujjal Singh :
(a) No permission is required to start a new kiln. However, 

no new kiln was started in the Tahsils of Tarn Taran and Ajnala 
during the years 1947 and 1948.

(b) Does not arise.
(c) Does not arise.
(d) No.
(e) No permission is necessary to start a new brick kiln.

( / )  Does not arise.

EJECTMENT OF TENANTS.
*1271. Shri Virendra : Will the hon. Minister for Revenue be

pleased to state :

(a) whether it is a fact that the Government has received 
complaints from tenants in Ferozepore and Hissar Districts 
that they are being ejected from their lands by the land
lords ;

{b) whether Government intends to stop ejectments of these 
tenants ?



Parliamentary Secretary (Sardar Ajit Singh) :
(a) Yes.
(b) The matter is under the consideration of Government.
Shri Virendra : May I know if there are any diffe ences among

the Members of the Cabinet over this question of tenants ?
Parliamentary Secretary : It is not in my knowledge.

Shri Virendra : Is it a fact that one hon. Minister in a speech
at Ferozepore, admitted the existence of differences in the Cabinet 
over this matter ?

Parliamentary Secretary : I require notice for this question.

CULTIVABLE AREA.
*1221. Shri Virendra : Will the hon. Minister for Develop

ment be pleased to state :—
(a) the total cultivable area of land in the Province ;
(b) the total area under cultivation ;

(c) the steps taken by the Government to bring entire cvd i
able area of land under cultivation ?

The hon. Sardar Gurbachan Singh Baj’wa :

{a) The total cultivable area in the East Punjab for 1947-48 is
1,61,16/726 acres. (Culturable waste 24,24,018 acres current fallows
17,82,714 acres and net sown 1,19,09,994 acres).»

(b) The total area under cultivation in the East Punjab, viz., 
the net area sown for the year 1947-48 is 1,19,09,991 acres.

(c) The steps taken by Government to bring the entire cultiv
able area of land under cultivation briefly are :—

1. Extension of canal irrigation.
2. Repair of wells which have gone out of use.
3. Construction of new percolation wells.
4. Construction of tubewells.
5. Installation of water pumping engines on Nalas in some 

districts.
6. Drainage of surface water and reclamation of water logged 

areas in some districts.
7. Anti-erosion measures.
8. Tractor cultivation.
9. Kuhl irrigation in Kangra District.

10. Setting up Grow M ore. Food Organisations on war level in 
the whole Province, /. e., from the Cabinet level down to 
the village level.
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11. Encouraging cultivation of cultivated lands (by tenants) left 
unsown by landlords.

12. Growing of subsidiary foods.
13. Destruction of monkeys.
14. Domestication of wild cows.
15. Intensification of compost and manure schemes.

STARRED QUESTIONS AND ANSWERS ( 5 )  21

HOUSES BURNT DOWN IN HOSHIARPUR DISTRICT
BY FIRE.

*1230. Pandit Mohan l a l  D atta : Will the hon. Minister for
Revenue be pleased to state :—

(a) whether it is a fact that a very large number of houses in 
some villages in Una Tahsil, District Hoshiarpur, were 
burnt down by accidental fire during the last 6 months 
resulting in the loss of some lacs of rupees to the owners 
of such houses ;

(b) whether it is a fact that the owners of such houses have
applied to Government for monetary help to roof their 
houses and buy necessaries of life ;

(c) whether the Government has considered over the represen
tations of these people for monetary aid, if so, the relief 
the Government intend to give to these people ;

(d) whether Government is aware that the owners of the burnt
houses include a sufficient number of Harijans ?

The hon. Sardar Jogindar Singh Mann :
{a) Yes.
(b) Yes, some of the owners.
(c) First Part.—Yes.

Second Part.—Taccavi is being granted to some and gratuit
ous relief to others is under consideration. 
Besides, District Board and Red-Cross 
Society have been approached to contribute 

t liberally for the sufferers.
(d) Yes.

RULES REGULATING RECRUITMENT TO POSTS 
CARRYING A SALARY OF RS. 100 OR LESS. *

*1232. Pandit Mohan Lal Datta : Will the hon. Premier be
pleased to state : —

(a) the rules regulating the recruitment to posts carrying a 
salary of Rs. 100 or less than Rs. 100 per mensem in 
different Departments of the Government ;

(b) the manner in which the recruitments to such posts have
been made in the Co-operative, Panchayat, Agriculture and 
Public Works Departments during the year 1948-49, res
pectively ;
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(c) whether the Government has considered the proposal to- 

recruit persons to such posts after competitive examina
tions ?

The hon. Shri Bhim Sen Sachar :
(«) Recruitment to various services and posts in different. 

Departments of Government is made in the following manner :—
(i) by direct recruitment on merit through a test ;

(ii) by transfer from subordinate or other Government Offices ;
{iii) by promotion on the basis of seniority from the lower grade 

to the higher grade ;
(iv) by selection on merit after advertisement. These methods 

of recruitment are based on specific rules concerning each 
department or service.

( b) T h e  r e c r u i t m e n t  in  t h e s e  d e p a r t m e n t s  in  t h e  y e a r  1 9 4 8 - 4 9  
w a s  m a d e  in  a c c o r d a n c e  w i t h  t h e  S u b o r d in a t e .  S e r v i c e  R u l e s  r e la t i n g  
t o  e a c h  d e p a r t m e n t  in  t h e  m a n n e r  r e f e r r e d  to  a b o v e ,  s u b j e c t  to  
G o v e r n m e n t  o r d e r s  r e g a r d in g  a b s o r p t i o n  o f  e x - s e r v i c e m e n  a n d  d i s 
p la c e d  G o v e r n m e n t  s e r v a n t s  f r o m  W e s t  P u n j a b .

(c) Government have decided that in future all posts carrying a 
salary of Rs. 50 or above should be filled up on the recommendations 
of the Public Service Commission.

DISTRICT INSPECTORS Op SCHOOLS.■ U r .•
*1177. Sardar Sajjan Singh: Will the hon. Minister for

Finance b& pleased to state :—

(a) the names of the District Inspectors of Schools together
with the district in which each one of them is posted at 
present ;

(b) the date of his posting in-the district to which he is at
present posted ;

V) whether it is a fact that there are any Inspectors of Schoo’s 
who are being allowed to stay in the districts in which 
they are posted for a period exceeding 3 years ; if so, the 
reason for the same ;

(d) the travelling allowance drawn by each one of them for 
the period 15th August 1947 to 31st March 1948. 1st April 
1948 to 31st March 19-19 and 1st April 1949 to 31st 
August 1949 ?

The hon. Dr. Gopi Chand Bhargava :
(a), {b) and (d) A statement giving the requisite information is 

laid on the table, f
(c) Such officials are usually transferred after an interval of five 

years. There is no case at present requiring immediate attention.

■f Kept in the Library.
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CONCESSION TO THE CHILDREN OF 
MILITARY MEN.

*1206. Sardar Sajjan Singh : Will t’̂ e hon. Minister for
Finance be pleased to state :—

(a.) whether any facilities like the remission of school and 
college fees and the grant of scholarships have been afford
ed to the Children of the combatants of the Great World 
War II ; if so, the nature of these facilities ;

(b) the total amount so spent by the Government from 1st 
April 1948 to 31st March 1949 ?

The hon. Dr. Gopi Chand Bhargava :

(a) and (b) 1 he reply is laid on the table, f

Sardar Sajjan Singh : Is the Government prepared to provide
these facilities to those political sufferers also who made sacrifices 
for the sake of the country in 1942 ?

EXECUTIVE ENGINEERS AND SUPERINTENDING
ENGINEERS.

*1178. Sardar Sajjan Singh : Will the hon. Minister for public 
works be pleased to state :—

(a) the names of each of the Executive Engineers and Superin
tending Engineers in the different irrigation circles, 
in East Punjab namely Upper Bari Doab, Sirhind Canal 
and Jumna Canal ; #

(b) the date of their posting in the canal circle in which each
of them is working at present ;

(c) whether any one of them has remained posted to one
place for more than 3 years ; if so ; the reasons therefor ;

(d) the travelling and halting allowances drawn by each one
of them for the period 1st April 1948 to 31st March 1949 
and 1st April 1949 to 31st August 1949 respectively ;

{e) the monthly salaries including allowances each one of them 
had drawn in April, 1948 and August, 1949 ;

(j) whether it is a fact that they are occupying Government 
owned or requisitioned bungalows* if so, the amount of 
rent that is being charged from each one of them ?

The hon. Chaudhri Lahri Singh :
■$

(a), (b), (d), (e) and (f) As per statement placed on the table.f 

(c) No.

fKept in the Library.



SUSPENSION OF REVENUE PATWARIS IN 
AMRITSAR DISTRICT.

*1179. Sardar Sajjan Singh : Will the hon. Minister for 
Revenue be pleased to state :—

(a) whether some Revenue Patwaris were suspended in
Amritsar district in the month of August 19*18.

(b) their names, the date of suspension and the grounds of
suspension in each case ;

(c) whether any charge sheet was given to each one of them,
if so, the date on which charge sheet was handed over 
to each one of them ;

(d) whether it is a fact that one of the above referred to 
patwaris was suspended on 9th August 1948 but he has 
neither been paid the salary of his working days in the 
month of August 1948 uptil 3rd September 1949 nor he 
has been paid the salary and the other allowances to which 
he was entitled under the rules after suspension ; if so, 
the reasons for the same.

(e) what action, if any, does the Government propose to
' # in the matter ?

The hon. Sardar Joginder Singh Mann :

(a), (b) Yes. One namely Shri Rangi Ram was suspended on 
9th August 1948 on account of an objectionable speech made 
by him in a meeting held at Taran Taran in connection with the 
Anti-corruption Campaign.

(c) Yes, on 28th October 1948 through the Tahsildar Taran 
Taran.

(d) 1st part.—Yes.
\

Second Part.—He was paid his dues for the month of August, 
1948, but not after that.as h«f participated in objectionable activities 
during the patwaris strike.

(e) None.

Sardar Sajjan Singh : Is it not a fact that one of the Patwaris
has not been paid half the salary and other allowances which were 
paH to others ?

Parliam entary  Secretary : This would require afresh notice
as it was not asked for previously.
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REVENUE PATWARIS

*1180. Sardar Sajjan Singh : Will the hon. Minister for 
Revenue be pleased to state :—

(a) tht names of the districts of East Punjab in which Revenue 
Patwaris struck work in 1948 ; if so, the action taken by 
the Government in each district against the strikers.

(b) the number of the Patwaris in each of the districts who
were suspended, dismissed, prosecuted and convicted 
under the provisions of the Essential Services Act together 
with the sentence awarded in each case.

(c) the number of the Revenue Patwaris against whom prosecu
tions were withdrawn in each district ;

(d) the number of such cases pending in each of the districts 
againot the Patwaris on 3rd September 1949.

(e) whether it is a fact that the Deputy Commissioners of
Jullunder, Gurdaspur, Ludhiana and some other districts 
reinstated the suspended, and dismissed Patwaris and 
even those against whom cases were withdrawn.

( / )  whether it is a fact that none of such Patwaris has so far 
been reinstated in Amritsar District, if so, the reasons for 
this discrimination ;

(g) whether it is a fact that some instructions in connection ,
with the action to be taken against the Patwaris were 
issued by the Government in March 1949 ; if so, the nature 
of the instructions so issued.

(h) whether after issuing of the instructions referred to above, 
the Government enquired whether these instructions were 
being acted upon ; if so, with whad result ?

Parliamentary Secretary (Sardar Ajit Singh) :

{a) First part.—Amritsar. Hoshiarpur, Ambala, Ludhiana, 
Kangra, Gurdaspur, Ferozepurand Jullundur.

Second part. — In each district the strikers were placed 
under suspension for the period they remained 
on strike. They were not allowed any salary 
for this period. Adverse entries were made in 
their amalnamas. In some districts the strikers 
were dealt with both criminally and depart- 
mentally.

(b) A statement is Laid on the table f

f  Kept in the Library.
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Amritsar NiL Kangra Nil:

Hoshiarpur Nil. Jullundur Nil.

Ambala Nil. Gurdaspur 27

Ludhiana 17 Ferozepur 27

Amritsar 4 Kangra Nil.

Hoshiarpur Nil. Jullundur Nil.

Ambala 1 Gurdaspur Nil.

Ludhiana Nil. Ferozepur Nil.
(e) Yes.

( / )  First part.—Yes.

Second part.—They were dismissed as a result of facts 
found proved by a Criminal Court. However, 
action is being taken by the Deputy Commis
sioner to reinstate them under Government 
instructions.

(g) Firstpart.—Yes.

Second part.—The instructions were in respect of with
drawal of departmental proceedings against 
Patwaris who went on strike and remission 
of sentences awarded under criminal prose
cutions.

(h) Firstpart.—Yes.

Second part.—Action is being taken by the Deputy 
Commissioners concerned in this respect.

Sardar Sajjan Singh : Is it not a fact that similar treatment
has not been meted out to the Patwaris in all the districts ?

... Parliamentary Secretary : All the Patwaris are considered
equal in the eyes of law.

Sardar Sajjan Singh : The hon. Parliamentary Secretary has
just stated in his main reply that except for Kangra District in no 
other district has any Patwari been prosecuted. 1 know of cases 
in Amritsar district where punishment has been given.

Parliamentary Secretary : The Patwaris of Amritsar took an
active part in the agitation against the Government. The Patwaris 
of other districts may not have played such a leading part. All 
cases have been considered on their respective merits.
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Sardar Sajjan Singh : What is the policy of the Government
with regard to various patwaris in various districts ? Do they propose 
to accord a similar treatment to the Patwaris of Amritsar District 
as is accorded to the Patwaris of other districts ?

Parliamentary Secretary : Every case has been decided on its
merits.

Sardar Sajjan Singh : All of the Patwaris went on strike
together. So why is there any discrimination ?

Parliamentary Secretary : Patwaris of Amritsar were ring
leaders. Oihers were followers. So naturally there is some 
difference in treatment.

Sardar Sajjan Singh : When the Patwaris of Amritsar returned
to duty and expressed regret they ought to have been treated lenient
ly. ■ '<

Parliamentary Secretary : Government has always been dispos
ed to consider their cases sympathetically. .v-r ' '■ ■■

Pandit Faqir Chand : Is it in the knowledge of the hon.
Parliamentiry Secretary that some Patwaris made a representation 
to the Government ? *

Parliamentary Secretary : It is not in my knowledge.
, V -

EXEMPTION o f  g a l l a n t r y  a w a r d s  f r o m  THE 1 
APPLICATION OF GRADED CUT

*1205. Sardar Sajjan Singh: Will the hon. ..Minister., for
Revenue be pleased to state :—

(a) whether it is a fact that Military men, who were given lands
as Grants in lieu of the Gallantry and other War Services, 

•have been exempted from the graded cut system in the 
quasi permanent allotment of land, if so, the reasons 
Therefor ;- - ....

(b) the total area to be exempted in each district of the
Province of East Punjab according to the above referred 
decision. .

(c) whether any M. L. As, Parliamentary Secretaries, Ministers 
 ̂ ; or their ‘desendents have benefitted by this concession,

if so, the names together with the are*' each one of them 
is to be allotted ?; ; ; .  ̂ '' > ' t

' Parliamentary Secretary (Sardar Ajit Singh) : (a) The Gallantry 
awards won during World War 2nd have been exempted from the 
application of ^graded, cut, in recognition of their services to the 
country in a period of crisis. All other military or war service grants 
are subject to the graded cut. ' ’ • ‘
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Acres.

(b) 1. Lyallpur 1231-3-5
2. Montgomery 874-5-4
3. Multan 227-5-2
4. Shahpur 27-4-0

■ .. 5. Lahore 50-3-12
This information is available only in respect of districts in West 
Punjab. Information in regard to districts of East Punjab can only 
be given when the quasi permanent allotment is over.

(c) Not within the knowledge of Government.

Sardar Sajjan Singh : May I know whether in the matter of
grant of exemption to a particular section of Military men from 
the graded cut, Government contemplates to consider the cases of 
those political workers also who made immense sacrifices and suffered 
a lot for the cause of freedom movement ?

Parliamentary Secretary : I may tell the hon. Member that
under this concession only 1 per cent military people have been 
benefitted. That is, only those military personnel who received 
gallantry awards in the II World War. The remaining 99*9 military 
people have been treated at par with the other grantees. So far 
as these political workers are concerned, who suffered imprisonment 
in the cause of freedom movement, Government did discuss 
their case, but their number is so large that despite its best inten
tions to help them, it could not arrive at any definite conclusion.

Sardar Sajjan Singh : May I know whether Government 
would draw any line of distinction in this matter between the 
political workers, just as they have done in the case of military men ?

Parliamentary Secretary : I may inform the hon. Member
that such matters are not decided on political considerations.

ALLOTMENT ORDERS UNDER QUASI-PERMANENT
SCHEME.

*1231. Pandit Mohan Lai Datta : Will the hon. Minister for
Revenue, be pleased to state :—

(<a) whether it is a fact that a very large number of persons 
are dissatisfied with the allotment orders under the Quasi
permanent Scheme :

(£) whether the Government has set up any Committee of 
non-officials to look into the complaints of refugees 
affected by these orders ;

(c) the changes and var ations in the original scheme of alloca
tion made under the Quasi-permanent Scheme and the 
reasons for such a change ?.
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Parlimentary Secretary (Sat dar Ajit Singh) :

(a) No All legitimate complaints received from the public 
are sympathetically considered, and redressed promptly.

(b) Yes. A non-officiai advisory committee has been func
tioning from day to-day for about a month.

(c) The scheme of allocation of areas which the honourable 
Member refers as the original scheme was in fact only a draft scheme 
based on tentative, estimated figures of area required for allotment 
for-different districts of West Punjab. After the claims of indivi
duals for different districts were consolidated and the area of each 
person verified from records, a scheme of allocation was prepared* 
A summary of this scheme is placed on the table of the House, f 
As work proceeds, certain adjustments will be called for even in 
this scheme.

Shri Dev Raj Sethi : Is it a fact that Government had made
an announcement that the work of allotment would be carried out 
strictly on impersonal basis and that allotment chits would be sent 
direct to the homes of the allotees ? Is it also a fact that many of 
the allotment chits were got changed by the allotees who visited 
personally the Jullundur Secretariat ?

Parliamentary Secretary: Government did make such an
announcement and it is being acted upon in letter and in spirit. 
Those allotees who received wrong chits or who had somehow or 
other been unfairly treated, did visit the Jullundur Secretariat and 
there was no harm in getting their chits rectified on this ground. 
The object of that announcement was to discourage those people who 
wanted favours.

Shri Dev Raj S e th i: Is it a fact that five thousand Zamindars
daily visit Jullundur Secretariat to get their chits on personal basis 
and thus undermine the whole allotment scheme ?

Parliamentary Secretary: I may tell my hon. Friend that 
there are at least five lakhs of allotees and out of them if five 
thousand persons go to the Jullundur Secretariat to get their 
grievances redressed, I see no harm in it. But I categorically refute 
the insinuation made by my hon. Friend that these allotees go there 
with a view to getting certain alterations made in ‘their chits. 
Government have not altered any chit nor have they any intention 
to do so in any case on personal basis.

Shri Dev Raj S eth i: Is it in the knowledge of the Government
that during the allotment of iands corruption has been the order 
of the day and this type of corruption even surpassed all the methods 
adopted by the corrupt police and civil supplies officials ? May 
I also know whether Government have taken any steps to put a 
stop to this ?

Mr. Speaker : it not an expression of opinion ?
t Kept in the Library.
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Parliamentary Secretary: The statement made by the hon.
Member is entirely wrong. But if he is’ in the know of any such 
case, he should bring it to the notice of the Government. An enquiry 
will be instituted in that case; I may also inform him that, only1 
three or four days ago the Director General Rehabilitation told me 
that' reports of corruption had been received against. two Rehabilita
tion Tehsildars and an enquiry had been ordered If the charges 
are found to be correct, exemplary punishment will be awarded to 
them.. ' , _ t - ... ,4. . 1 '

Pandit Mohan Lai Datta : Js it a fact that one or two- M.
L.; As. connected with the1 Rehabilitation work had been indulging in 
malpractices'?'' 1: "" ,'K * f-.:- .

, Parliamentary Secretai-y: The hon. Member’s s atcment
is entirely unfounded. It is^possible that he himself might have 
gone to the Jullundur Secretariat for some such purpose but failed to 
achieve his object.

> Mr. Speaker : ' The hon. Parli tmentary Secretary should 
avoid such remarks." He being a Member of the1 Government, is 
supposed to be more responsible in his remarks.

Pandit Mohan Lai Datta : Is it a fact that the allotment of
lands was in reality an allotment of constituencies ?

Mr. Speaker: Disallowed.
Sardar Sajjan Singh : May I know whether Government have

received any ; complaints or representations from widows aganist 
the allotment of land q.t a place far rernoved from their reversionary 
successors ? If so, whether any instructions have be n issued to 
the authorities to respect the wishes of the widows ?

Parliamentary Secretary : Such cases have come to the: notice
of the Government. It has been decided that the land to widows, 
who wish to remain with their reversioners, should be allotted al ng 
with them.

♦ Sardar Partap Singh : May I know the policy of ’the Govern
ment in regard to, the allotment of lauds to those widows, who d.> 
not wish their lands to be contiguous to those of their reversioners, 
as they ate afraid lest the latter should deprive them of theif 
property ?

Parliamentary Secretary : The hon. Member may rest assured
that the decision of the Government is to respect the wishes of a 
widow in the matter of allotment of lands. If she desires to 
remain' with herjcyersioners, she will get land contiguous tp theirs 
and vice vers ,. . . , “ ' ’ '

Shri DeVf Raj S eth i: Is it a fact that hon. Ministerifor
Rehabilitation4 personally issued instructions to the Assistant 
Director Rehabilitation to make a lotment of particular lands to 
particular individuals ?

Mr. Speaker : Disallowed.



STARRED QUESTIONS AND ANSWERS (5) 3 1

M ehta Ranbir S in g h : May I know whether any instruc
tions were issued by the Government that drastic action will 
be taken against officers guilty of infraction of allotment rules ?

Parliamentary Secretary : Yes. Besides this, any viola
tion that was made inadvertantly by an officer, has been set right.

Mehta Ranbir Singh : May I know what action has been taken
by the Government in connection with the violation of the rules ?

Parliamentary Secretary : Action is taken against those officials 
who violate the rules due to corruption and favouritsm.

Mehta Ranbir Singh : May I know the nature of this viola
tion ?

Parliamentary Secretary : There has been violation in the
cases of small Zamindar allottees who were replaced by big Zamindar 
allottees and instructions have already been issued to the effect that 
big Zamindar allottees should be replaced by those small Zamindar 
allottees who were asked to make room for the latter.

Mehta Ranbir Singh : Has the Government taken any action
agaP such officers ? Have such officers been dismissed ?

%

Parliamentary Secretary : Action against such officers who
violate the rules for indulging in corruption and favouritsm, is being 
taken and would be taken.

Shrimati Sita Devi : Is it a fact that the work of the Rehabili
tation Department appears to be paper activity only. Is it also a fact 
that only statements are being issued from time to time and no sub
stantial work is being done by the department ?

Parliamentary Secretary : Work is being done and would
be done under rules framed by the Government.

Shrimati Sita Devi : The Parliamentary Secretary has just
now stated that Government has arrived at some decision regarding 
the refugee widows to the effect that they can be allotted land conti- 
gious to their reversioners. Is it a fact that when they submitted 
applications they were told that allotment had already been made 
and that revised decision could be possible only by instituting an 
appeal to the higher authorities ?

Parliamentary Secretary : The statement of the Lady Member
is correct to some extent. She has already worked in charge of 
women's section. There were many such cases and Government 
issued special instructions about them. According to these instrqcr 
tions the difficulties about the cases of those widows who were nqt 
eligible and which also stood in the way of the A. D. Commissioners 
have been removed. Those widows who are now eligible under 
rules are allotted land con.igious to their reversioners according to 
their wishes. This work is now going on successfully.

Shrimati Sita Devi : Is it not proper and advisable on the I
part of tiie responsible Governments to strictly follow the statements 
made by them and also the rules framed by them ]



Mr. Speaker : It is a question of opinion only.
. Mehta Ranbir Singh : Is the Government going to take action

in such cases only which bear direct evidence of corruption and 
favouritsm ?

Shri Bhagat Ram Chodha: Is it a fact that scheduled caste 
refugees who were allotted squares of land near Jullundur, were asked 
to make room for these refugees who too were already settled on land 
in the District of Amritsar ?

Parliamentary Secretary : It may be a fact. However, I wish
to point out for the information of the hon. Member that if a person 
has been asked to make room for others against his wishes, he would 
be asked to return to the original land allotted to him. There would 
thus be no injustice and if there be any, that would b -2 set right.

Shri Bhagat Ram Chodha : Would they be asked to return
to their original land allotted to them ?

Parliamentary Secretary : Yes, they would be asksd to return.

Shri Dev Raj Sethi : In reply to part (b) above in which it is
stated that a non-official Committee has been appointed and that it 
has been functioning, may I know whether it is a fact that Dr. Lehna 
Singh resigned from the membership of this committee on the ground 
that the powers of this committee are in name only. If it is fact, then 
may I know whether Government has taken any sreps to improve the 
rules with a view to making them more effective ?

Parliamentary Secretary : Government has not received any
resignation from Dr. Lehna Singh,t a member of this committee. I 
have gathered this information from the Director General, Relief 4 
Rehabilitation, only the other day. I have come to know? tha' 
‘Tribune’ had published this information and that Government j 
not so far received any such resignation from him. So far as the 
allegations published in the ‘Tribune’ are concerned, I wish to make 
it clear for the information of the hon. Member that they are all 
wrong and baseless. As a matter of fact Government is taking action 
according to the recommendations of this committee appointed by 
it.

(5 )  3 2  EAST PUNJAB LEGISLATIVE ASSEMBLY [ 1 7TH OCT. 1 9 4 9

Shri Dev Raj Sethi : Is it a fact that Dr. Lehna Singh sent his
resignation to the hon. Premier on the 27th September ?

Parliamentary Secretary : It is not within my knowledge.

TRANSFER OF TAHSILDARS TO PATTI, 
DISTRICT AMRITSAR.

*1240. Pandit Mohan Lai Datta : Will the hon. Minister 
for Revenue be pleased to state : —

(a) whether it is a fact that three Tahsildars one after the other 
were ordered to take charge of Patti Tahsil in Amritsar 
District and that the.se orders were cancelled by the 
Government ; if so, the reasons therefor ;



(b) the names of the Tahsildars referred to in part '(a) above ;
' (c) the authority which cancelled the transfer orders ?

Parliamentary Secretary (Sardar Ajit Singh):
(a) Yes. The orders were cancelled not by Government but 

by the Commissioner, Jullundur Division, for Administrative con
venience.

(b) It is regretted that it is not the policy of Government to 
disclose the names of officials.

(c) Commissioner, Jullundur Division.
Pandit Mohan Lai Patta : May I know the Administrative

convenience on the basis of which transfer orders were issued ?
Parliamentary Secretary : The same Administrative con

venience which already exists.
Pandit Mohan Lai Datta : What were the main difficulties

which stood in the way of the Government and thus prompted it to 
cancel its previous orders ?

Parliamentary Secretary: The Commissioner, Jullunder
Division, must be knowing that. He must have cancelled the orders in 
the interests of the administration.

Pandit Mohan Lai Datta : What was the main reason for doing
so ?

Minister : In certain cases the Deputy Commissioners desires 
that a certain officer should continue to work at a parti
cular place and should not. therefore, be transferred in the interests 
of the admidistration. There are other considerations of which the 
Commissioner is not fully aware at the time of issuing transfer orders. 
Such orders are changed or cancelled on the recommendation of the 
Deputy Commissioner.

Sardar Sajjan Singh : Does not the Government think it
advisable and in the interests of the public to Lsue instructions to 
the Commissioners to call for the recommendations from the Deputy 
Commissioners before issuing any transfer order ?

Mr. Speaker : It is a suggestion for action.

STARRED QUESTIONS AND ANSWERS (5) $3

SHORT NOTICE QUESTION AND ANSWER

E m p l o y m e n t  o f  N o n -R e f u g e e s  i n  L o c a l  B o d ie s .

*1401. Pandit Shri Ram Sharma : Will the hon. Minister for
Labour be pleased to state

(a) whether it is a fact that the Government directed that after
15th August 1947, no; non-refugees were to be employed L 
Local Bodies in the Province, and all vacancies were to be 
filled by refugees ; •

(b) whether it is also a fact that this instruction was issued in
January 1949 ; if so, was it to be given a retrospective 
effect ;
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(c) the position of those local employees, whose appointments

were made before 15th August 1947, but who took charge 
after that date ;

(d) whether Government afterwards asked Lotal Bodies to get
appointments of such non-refugee employees approved by 

0 , the Government as were appointed after 15th August 1947.
but before the above-mentioned instruction was issued in 
January 1949 ;

. (e) the action Government propose,to take against ,such Local 
Body Authorities, who instead of getting the approval of 
the Government have disnussed such employees ;

( / )  whether the Executive Officer,, Rohtak, for whose removal 
the Municipal Committee, Rohtak, has already passed a 
resolution by it more than 5/81h majority, is not one of 
such officers ?
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The hon. Shri Prithvi Singh Azad
(a) Yes, provided that where a suitable refugee from West 

Punjab was not available for any particular post, a refugee from 
elsewhere or a non-refugee could be appointed with the app oval 
of Government.

" (b) No. The instructions were issued first in September 1947,
and again in January 1948 and they were given retrospective effect.

(c) Since the employees in question did not take over charge
before the 15th August 1947, their posts are treated as vacant on 
that date. ,

(d) No such instructions were issued.
(e) Government do not propose to take any action against 

such Local Bodies.
( / )  No.

TRANSACTION OF GOVERNMENT BUSINESS ON 
THURSDAY, 20TH OCTOBER 1949.

Premier (The hon. Shri Bilim Sen Sachar) (Hindustani) : I
beg to move—

That Rule 13 of the East Punjab Legislative Assembly Rules be suspen
ded and the Assembly shall transact Government business on Thursday, 20th 
October 1949.

Sir, while moving this motion, I think it necessary to give 
reasons that have prompted me to move it. Originally 

3 p .m . it was thought that the Assembly business would be
finished by the 18th. But a situation has arisen for 

which I think it necessary to ascertain the opinion of the House 
whether hon. Members would like to continue the session. I do 
not want to create this impression that I am anxious to terminate
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the present session or in other words I am afraid of facing the 
House any longer. On the other hand I . would like to take the 
House into my confidence regarding the happenings which have 
formed the subject of various reports in the press. I am referring 
to the intention of certain Members to bring in a vote of no-confi- 
dence against the Premier in the party meeting. As this matter 
concerns the conduct of he Premier in his official capacity and as 
he has been charged with corruption and favouritism, I would like 
to prolong the present session to give hon. Members an opportunity 
to bring in a vote of no-confidence against me in the House so that 
I may also be able to explain my position as this matter does not 
concern me as an individual.

Sardar S war an Singh : On a point of order, Sir. Is this ail
relevant to the motion before the House ?

Mr. Speaker : I will ask the hon. Premier to restrict.himself
to the motion only. The motion does not relate to any charges of 
nepotism and favouritism. \ *

Sardar Swaran Singh : My respectful submission, Sir, is
that so far as the affairs of the Congress Assembly P,.rty are concern
ed, they cannot be brought under discussion on the floor of the 
House. Any reference to the conduct of the Premier by .way of 
confidence or no-confidence can only be made if there is any such 
motion before the House What is happening or what is going to 
happen in the Congress Assembly Party cannot be a subject matter 
for discussion here and any reference to those matters is uncalled for.

taker : I would ask the hon." Premier not ‘-to make
any reference to party questions.

Premier : I was explaining, Sir, the reasons for extending
this session beyond the 18tli October. As this matter directly relates 
to the official conduct of th Premier, I would for the information 
of the House like to lay a copy of the Memorandum submitted to 
the Parliamentary Board by certain Members of this House in which 
certain charges have been made against me. I want to give an 
opportunity to the hon. Members of this House so that they rriay 
be able to decide whether they want to prolong this session in order # 
to discuss these charges. Nobody should be under the impression 
that I am afraid of facing this House on that score and, therefore, 
want to terminate this session.

Minister for Finance: On a point of order, Sir. Can any
document which is not relevant to the question before the House 
be brought in and be allowed to be laid on the Table of the House ?

\  Speaker : Anything which is not relevant to the motion
before the House cannot be allowed to be laid on the Table.

Premier : I have no intention of discussing the e charge
here and now, nor do I want to make any reflection on any hon. 
Member. I just want to take the sense of the House as to whether 
they want the session to be prolonged for the purpose of discussing
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this matter. I would like to add, Sir, that 1 am not placing any 
matter before the House which does not concern the House. As 
these charges have been made against me as Premier of the Province*
I have placed them before the House s'« that all the hon. Membefs 
may kfidw about them.

Speaker : tfo Member of the House has brought dfty
charges against1 the hon. Premier here and if any such thingdias 
been outside the House, it cannot be allowed to be placed on the Table*

Premier : I am not saying anything about the charges that have 
been levelled against me. I only wish to point out that there has been 
much talk about these charges in the press and I would, 
therefore, like to afford an opportunity to those Members who 
wanted to move a motion of no-confidence against me to do so here 
on the floor of the House.

* Minister for Finance : I rise to a point of order, Sir. How
can anything that has appeared in the press or any charges that 
have been levelled against the Premier outside the House be allowed 
tobe brppght in here ?

V / ^ M r .  Speaker : Any document which is laid on the Table of
the House becomes the property of the House. As far as 1 am aware 
no charges have been made against the hon. Premier in the House 
itself nor has any no-confidence motion been moved. Anything 
that has happened outside the House whether in a party meeting 
or elsewhere cannot be allowed to be brought in before the House 
or allowed to be placed on the Table of the House.

Shri Dev Raj Sethi : On a point of order, Sir. When you
have been pleased to give your ruling, the memorandum should be 
returned to the hon. Premier.

Mr. Speaker : Thank you very much. I can see to that
myself.

Premier : I would leave it to the hon. Members to decide
whether they would like to extend the session. I want to afford an 
opportunity to the hon. Members to bring forward a motion of 
no-confidence against me on the floor of the House. Thes;are 
the reasons, for which I have moved this motion and it is for the 
hon. Members, to accept it or not. I will, however, not press it.

Mr. Speaker : Motion moved—
T h a t R u le  13 o f  th e  E ast Punjab  L eg isla tive  A ssem b ly  R ules b e su sp en 

ded  and the A ssem bly  shall transact G overn m en t b u sin ess  on  T h u rsd a y , 20th  
O ctober 1949.

Sardar Swaran Singh (Jullundur West, Sikh, Rura’) /  Sir. 
so far as the motion before the hon. House itself is concerned, to 
my mind it is not so very controversial and I greatly wish that the 
hon. Premier should not have introduced matters while making a 
speech in support of his motion, which are hardly relevant to the 
motion itself. So far as our. aff iirs of the party are concerned they 
are matters which can properly be discussed and decisions taken
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upon by the party itself. Thiŝ  hon. House will take note of 
such matters as are properly brought before this House. There are 
certain rules of party discipline but the House has never been 
bothered about the rules of the p irty and the affairs of th^/party, 
and that is the most appropriate thing. The hon. Premier is there 
and unless there is any vote of no-confidence in him on the floor 
of the House he continues to occupy that position. It was highly 
impropep-Con the part of the head of the Government to refer to (jj 
certain charges and attempt some sort of a circuitous reply to them.
So far as this House is concerned, in the absence of a substantive 
motion expressin^/want of confidence in the leader, there was hardly 
any reason to refer to what has appeared in the press or to what the 
hon. Premier says has been put forward on behalf of signatories 
to the Congress Parliamentary/Bo-.rd. These affairs are party 
affairs and the traditions of this hon. House are such that the affairs 
of the party are not made a subject matter of discussion one way or 
the other.

So far as any particular motioi} /that may be moved at any 
stage in this honourable Houe is concerned, the House will proceed 
to take proper steps if and when any such a motion is moved. In 
this connection I am reminded of the attitudt^of a student who sat . 
in an examination and when he found that the questions set were —'  
of siich a nature of which he didmot know the reply he started by 
saying, “ let me prove my binomial theorem first/. The hon. 
Premier started proving his binomial theorem on the pretext of 
making a speech in support of his motion. Because he has tried 
to usher in from the back door certain observations while supporting 
his motion, therefore, it/nas become my painful duty to oppose the 
motion which has been moved by the hon. Premier. (Cheers).

So far as the privilege of the House to transact non-official 
business is concerned, it is a privilege and a right which cauno$/be 
lightly ignored. The executive always have their say. They put 
forward executive measures and they hive opportunities to express 
their view point on various items and on various matters which they ^  
place before this hon. House. ThevX are always a privileged Q j 
set of people, so far as Legislative Assemblies are concerned. Their 
motions have precedence over others and they can at very short 
notice bring forward their motions and take decisions on certain 
important matters, but^so far as the day for non-official business is 
concerned it also .is an important feature of the Legislative 
Assemblies. It is on that day only chat the non-official view point 
can be expressed and put forward on behalf/6f the Members of the 
House. Unless a very strong case is made out by the executive for 
taking up Government business on that particular day, the House 
should not be made to forego the right to transact non-officiaj/ 
business on Thursdays. So far as rhe speech of the hon. Premier 
is concerned, he has not been able to say that there is any justifica
tion for dispensing with the rule on the day which has been specified /jA 
foj^the purpose. The only thing that he says is that certain matters kL' 
which are foreign to the House may take such a turn and may make 
it necessary to prolong the session in which we are sitting. So fiajK' 
as these matters are concerned, they have nothing to do with the 
transaction of Government business on Thursday. The session can
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be extended or terminated according to the decision arrived at by 
this hon. House and the question as/ to whether Government 
business has to be transacted on that clay has got no relevancy 
whatsoever to the question which the hon. Premier has tried to make 
out by saying that it may be necessary to prolong th^/session of 
this House, Therefore, so far as the arguments put forward by the 
hon. Premier are concerned they have got absolutely no force 
because if the Government feels that the business has not been fully 
transacted or therMire important measures about which the decision 
of the hon. House* vis necessary to hi taken, then the proper thing 
would be to bring forward a motion saying that the session of the 
Legislative Assembly be prolonged. But transacting^of official 
business on the diy fixed under the Rules of the Assembly for non
official business has nothing to do with the argument which the hon. 
Premier has tried to build. The House, therefore, has got a right 
to insist that the Rules of Procedure which have been drafted after 
considerable care should be adhered to and in the absence of regular 
opposition, it is all the more necessary that the departures from 
these rules should be as few as possible. It is not proper nor is it 
fair that the executive should encroach upon the rights of the non
official members by putting forward official business on a day pro
vided under the Rules to transact private members’ business. 
Therefore, Sir, in the absence of a decision on the floor of the House 
we should be extremely jealous to preserve the tradition that there 
should be no inroads and encroachments upon the rights of the non
official members. Sir, I feel that it will be a serious encroachment 
upon the rights of the non-official members of the House if this 
motion as moved by the hon. Premier is accepted. 1 have purposely 
refrained from taking notice of the side remarks of the hon. Premier 
so far as matters foreign to this House are concerned, because I am 
absolutely clear in my mind that these affairs have nothing to do 
with the business of the House. On the floor of the House, only 
such matters about which there is a proper motion, can be debated 
upon and arguments can be addressed for or against allegations which 
might be put forward by one side or the other. So far as our party 
affairs are concerned, there are certain advantages or disadvantages 
attached to the fact that we are all members of one particular party. 
And all those privileges and disabilities which accrue from the fact 
that we are members of a democratic party the rules of which we 
have voluntarily accepted, should be cheerfully faced. The results 
that might flow from the decision of that party is a matter which 
cannot be debated on the floor of the House in the absence of a 
substantive motion one way or the other. Without taking much time 
of the House I appeal to the hon. Members of this hon. House that 
we should throw out the motion which has been put forward by the 
hon. Premier and we should decide that non-official business as 
provided under the Rules should be transacted on the day which is 
fixed for the purpose. The hon. Premier has not been able to make 
out any case for the suspension of Rule 13 of the East Punjab 
Legislative Assembly Rules. Suspension of this Rule is a very 
serious matter and unless a very strong case is made out, there is no 
justification for suspending a Rule of this nature. (Cheers),
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P rem ier  : I brought in this motion in view of the fact that
21st is the Diwali day and 22nd and 23rd October are also holidays.

Sardar Swaran Singh : We appeal to the hon. Premier to
withdraw his motion.

P rem ier  : If that is the sense of the House..........

M r. Speaker : I can take the sense of the House either by a
division if it is called or by putting the question to the House. 
There is no other way.

(Shri Prabodh Chandra rose to speak),

Mr. Speaker : I would ask the hon. Member not to repeat
what has already been said. He should try to be strictly relevant to 
the motion before the House.

P arliam en tary S ecretary  (Shri Prabodh Chandra) (Hindu- 
stay, , : Sir, my hon. friend Sardar Swaran Singh in his speech 
gave the instance of a foolish student who he said like the hon. 
Premier, not knowing the solution of any problem in an examination, 
started solving the Binomia. Theorem as he knew that very well.' 
This reminds me of a group of three persons passing by a tree on 
which sat two birds. The birds chirped. All the three men tried 
to guess as to what they said. One of them was a ‘bania’ or a shop
keeper and according to him they said :

757?} 375j Wtldo? I

The second was a Jat and he felt that they had said :

ufl vira ort otr93 i 
’jfmr srh; ^  i

The third man was a pious and religious fellow and he gave out 
that both of his friends were wrong as the poor birds had said :

331 ^ 3 3  I

^  i
So I am led to think that it was not the fault of my hon. Friend. 

It was due to some mania that had got into his head.

Hon. M em bers : Withdraw, withdraw.
Mr. Speaker : The hon. Member should withdraw his

remark.
Shri Prabodh Chandra : I withdraw.

.hr. Speaker : Please try to be relevant and do not bring in
any matter which can be the subject matter of any other motion 
which might be brought before the Hou^e.
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Shri Prabodh Chandra : *Sir, I was as a matter of fact sur
prised to find my hon. Friend playing the role of a defender of the 
dignity and privileges of the Members of this House. I ask him} in 
case he is so particular about what he says, why did he sometime 
ago rob the Members of their rights by getting the Assembly pro
rogued by the Governor ?

Chaudhri Kartar Singh : On a point of order, Sir. Can an
hon. Member make a reference to the Governor in his speech ?

Shri Prabodh Chandra : My hon. Friend Sardar Swaran
Singh said that party affairs should not be brought into this 
House. I^also wish to adopt the same course. But as even a child in 
the street is aware that we have indulged in mud throwing beyond 
all measure, it would be proper if we do not regard the matter under 
consideration as a private affair. I am in a position to say that all 
that is discussed in this House is as much the property of this 
House'as that of the people in general. I know that one crore and 
twenty lakhs of the people who inhabit this Province take greater 
interest in provincial, affairs than the 78 or 79 Members of this 
House do and we certainly have no right to play with their feelings.

Mr. Speaker : The hon. Member is not relevant at all. The
question before us is whether Government business should be 
transacted on Thursday or not. He should leave aside public opinion 
or anything of that sort. I request the hon. Members who 
wish to speak on this motion to be relevant and not to repeat any
thing which has been already said.

Shri Prabodh Chandra; One of the arguments advanced 
by my hon. Friend Sardar Swaran Singh, while opposing the 
motion was that the hon. Premier referred to party affairs which 
should not have been brou ht in. Everybody knows who are the 
wire-pullers of the present Ministry.

An hon. Member : Is it relevant ?

Mr. Speaker : No such references please.

Sardar Kehr Singh : One of these wire-pullers is Maulvi
Abdul Ghani.

Mr. Speaker : The hon. Member must know the rules.

Shri Prabodh Chandra : As stated by the hon. Premier
the object of bringing this motion was to transact Government 
business on a day, which was otherwise meant for non-official 
business. As you are aware, Sir, the Stamp Duty Bill could not 
be passed during the last session of the Assembly and this resulted 
in a loss of about two million rupees to the Provincial ex-chequer. 
It is in order to avoid some important Bills being left unpassed 
that this motion has been made. Another reason for it is that 
if the session is extended till after Diwali a large amount will 
be spent on the travelling allowance of Members.

Sardar Swaran Singh : The Stamp Duty Bill is fixed for
to-day.
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Shri Prabodh C handra; I shall again request the 
bon. Members to accept the proposal for transaction of 
Government business on next Thursday, which is ordinarily 
meant for non-official business, so that as much work may 
be finished as possible. Leaving aside political considerations, 
we should prevent any loss being caused to the Province by 
not carrying some urgent measures in time.

Mr. Speaker: I would ask the hon. Members to
discuss this question in friendly spirit keeping up the dignity 
and decorum of the House. They should not be swayed by 
party factions. I again request all hon. Members not to use 
any undignified or unparliamentary expression.

Sardar Partap Singh : The question be now put.

Mr. Speaker : I would like to hear Chaudhri Krishna Gopal
Dutt also.

haudhri K rishna Gopal Dutt (Ex-Member, West Punjab 
Assembly, representing North Eastern Towns, General, Urban)
(.Hindustani) : Sir, I have risen to request the hon. Premier, Shri
Bhim Sen Sacher, that keeping in view the gravity of the situation 
and the present political condition, he should withdraw the motion 
moved by him. We have a democratic system of Government in our 
country. In all democratic countries, some conventions have come to 
be established which govern the mode of action in times of emergency. 
In the party system of Government, differences are bound to exist, 
but these do not stand in the way of decisions being taken for avoid
ance of danger to the country. Certain conventions have come into 
existence which govern the course of action in times of difficulty, 
irrespective of party affiliations. Differences may exist on the higher 
plane or on the lower plane. If certain principles which have 
developed in countries having party system of Government are not 
adhered to, democracy cannot succeed. I beg to submit  ̂that taking 
a long distance view of the matter, we should not \ import ex
traneous factors into our discussion and should realise the gravity 
of the situation. The hon. Premier as .well as his Parliamentary 
Secretary referred to party system during their speeches. The 
former referred to a charge-sheet, w hich is an entirely private 
matter. It was presented before the Central Parliamentary Board.

Mr. Speaker : The hon. Member too should not refer to
these matters.

Chaudhri Krishna Gopal Dutt : I referred to it in order to
explain the hon. Premier’s state of mind. Whether consciously or, 
due to its existence in his sub-conscious mind, he had made this 
motion on account of this reason. I shall, therefore, request him 
again to withdraw his motion.

Another thing*which I wish to enquire for the guidance of all 
hon. Members of this House is whether this motion has been moved 
on behalf of the Government or by the Leader of the House in his ' 
individual capacity. Before we can decide this delicate issue, we 
should be told whether the proposal has been made by the Cabinet
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on the basis of joint responsibility or by the Leader of the House 
alone. We are now faced with an important matter relating to the 
democratic procedure. You, Sir, are the custodian of the rights of 
this House, I, therefore, submit that the House should be informed 
whether this motion has been brought before the House by the hon. 
Premier in the capacity of the Leader of the House or this has been 
done on behalf of the Government as a whole. Fortunately or un
fortunately some of the hon. Members have their sympathies with 
the hon. Premier while others favour the other group. We, therefore, 
want to know whether this motion has been brought forward by the 
Government or by the Leader himself.

Mehta Ranbir Singh : On a point of order. Sir, I want to
know if it is necessary that the mover of a motion should tell whether 
it has been brought forward on his own behalf or on behalf of some- 
bodyelse.

Mr. Speaker: Every hon. Member has a right to introduce
any motion he likes.

Chaudhri Krishna Gopal Dutt : Sir, there are various forms
of representative democracy, such as parliamentary form, etc. In 
our Province, we have now a representative Government and it is 
present before us in the form of the Cabinet. The hon. Members of 
the House want to know whether this motion has been brought 
forward by the East Punjab Government representing the East Punjab 
Congress Assembly Party or by the Leader of the House. I hope 
that the hon. Premier will give us this information without going 
into other political considerations. We should not wash dirty 
linen in the House.

Mr. Speaker : I find there is no washing of dirty linen in the
motion.

Chaudhri Krishna Gopal Dutt : I may, however, submit, Sir,
that I am against this motion and I appeal to the hon. Premier to 
withdraw it. In the end, I hope that the hon. Premier, in case he 
does not withdraw the motion, will give the necessary information 
to the House to enable the hon. Members to arrive at a decision.

Premier (The hon. Shri Bhim Sen Sachar) (Hindustani) : Sir, 
if I had wished that the motion moved by me must be passed,
I would have issued an official whip and no hon. Member 
could have opposed it in that case. But since I wanted to 
enable the hon. Members to express their opinion in an 
unfettered manner, I did not issue any whip. As re
gards the things said by my hor. Friend just now, I should better 
keep silent, because he himself knows what the leal issues are. 
The hon. Members of the House are free to form their views 
about the motion. I have already given them perfect liberty in 
the matter.

Chaudhri Kartar Singh : Question may no#w be put, Sir.
Premier : From what has been said by the hon. Members

on this motion, I find that the sense of the House is against it. 
As I stated before, if the hon. Members do not want it, I will not 
press it. ;
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Mr. Speaker : Do I take it that the hon. Premier wants to
withdraw his motion ?

Premier : Yes, Sir. (Applause)

The motion was by leave, withdrawn.

SUPPLEMENTARY STATEMENT OF EXPENDITURE
Minister for Finance (The hon. Dr. Gopi Chahd Bhargava): 

I lay on the table of the House the supplementary statment of 
Expenditure (1st Instalment) for the year 1949-50 authenticated 
by the Governor under Section 81 of the Government of India 
Act, 1935.

As required by Section 81 of the Government of India Act, 
1935, I hereby authenticate the following supplementary statement 
of expenditure for the financial year 1949-50, which specifies —

(a) the supplementary grants made by East Punjab Legislative 
Assembly in ijs session held in October 1949, and

(b) the sum required to meet the expenditure charged on the
revenues of the Province.

Supplementary Statement

T3

N
o.

 o
f 

D <4Mo
o

A

Major head included in 
Demand

Voted Charged Total

Rs. Rs. Rs.
1 —SUPPLEMENTARY

DEMANDS
1 12 28—Jails and Convict

Settlements 11,49,290 11,49,290
2 15 37—Education 2,12,120 6,550 2,18,670
3 16 38—Medical 9,860 9,860
4 31 56—Stationery and Printing 5,12,580 5,12,580
5 32 57—Miscellaneous 55,870 55,870

Grand Total 19,39,720 6,550 19,46,270

SIMLA: C  M. Trivedi

The 14th October, 1949. Governor of East Punjab.

INDIAN STAMP (EAST PUNJAB AMENDMENT) BILL

Minister for Finance (The hon. Dr Gopi Chand Bhargava) ; 
I introduce the Indian Stamp (East Punjab Amendment) Bill.

Minister for Finance (Hindustani) : I move—

1 hat the Indian Stamp (East Punjab Amendment) Bill be taken into 
consideration at once.
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[ Minister for Finance ]
Sir, this Indian Stamp (East Punjab Amendment) Bill was 

brought before the House during the last session of the Assembly, 
but at that time, it could, not be taken up. I am not one of those 
who believe in repeating the by-gones and expl ining reasons why this 
Bill was not taken up then. This Bill has been under the considera
tion of the Government as well as the public for a pretty long time. 
It has.b,een approved even by the High Court which, is. the authority 
to enforce it when passed. The one thing that has been kept in 
view while framing this Bill is that the poor people should not be 
affected by the increase in the stamp duty. I, therefore introduce 
this Bill and hope that the House will pass it.

Mr. Speaker : Motion moved—
That the Indian Stamp (East Punjab Amendment) Bill be taken into 

consideration at once.
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Sardar Swaran Singh (Jullundur, West, Sikh Rural) (Punjabi) : 
Sir, the Bill under consideration deals‘with a yery important matter. 
It is a fiscal enactment. While it is hoped that it will bring some more 
money into the Provincial Exchequer, it is also very n ce ;sary that 
the various provisions of the Bill must be fully considered. Under 
the existing Stamp Act, the stamp duty tcU be levied on various 
kinds of legal documents is fixed' and this Bill now seeks to enhance 
that duty. If the stamps fixed on a legal document are of less 
value than is prescribed in the Stamp Act, it involves serious im
plications. The document, in that case, becomes a mere piece of 
paper and such document cannot be produced in a court of law to 
establish the case. The law does not take cognizance of the contract 
entered into by the parties in such cases. In seme cases of this 
kind, the parties1 have to pay a heavy penalty to make up the 
deficiency in the stamp duty, while there are .cases in which no 
amount of penalty can validate the document and the document carries 
no legal sanction with it. So this Bill seeks to fix the stamp duty 
to be levied on legal documents. Under the law, stamps of pres
cribed value are to he affixed on all legal documen s. Generally 
all people know what stamps are to be put on various documents 
which concern them. But they are at present without any know
ledge of the changes that are proposed to be made by this amending 
Act. So in the absence of any knowledge they are liable to make 
mistakes. Any writing would become inadmissib’e in evidence 
merely because out of ignorance stamps have been affixed the value 
of which is one anna less than that fixed by th ’s Act. This will add to 
the difficulties of the people. People in the rural areas are un
educated and illiterate. It will take some time before they actually be
come famijiar with the changes made by this new Act. In the beginning 
they will face hardships and embarrassments. It is of urgent impor
tance that first of all they should be given complete knowledge of 
these changes, so that they may thoroughly acquaint themselves with 
them and come to know what effect they will have upon their trail- 
sanctions. Government’s first concern should be to give a wide 
publicity to these changes. The Act authorises the Government to 
fix a date when it thinks proper to enforce it. Sir, through you I 
beg to suggest to the Government that it should not rush through
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this measure. Of course, delay in enforcing the Ac’ will entail 
foregoing some gain that would accrue to the exchequer through this 
Act but, considering the difficulties of poor people, I hope the 
Government will act in a slow and steady manner. This is an im
portant measure and if the public is not fully familiarized with it, a 
large number of persons will make mistakes. The penalty for affixing 
a stamp of less value is that the document will be 'inadmissible in 
evidence and so the person concerned will have to suffer for that. 
Government should give sufficient time to the public and should give 
a wide publicity to the facts and figures of the Act. The purpose 
of the Stamp Act is so important that it will be improper if, in its 
anx'ety to haye enhanced revenues at an early date, the Government 
puts the people in difficulties. It is a technical matter. If stamp of 
a less value is put on the document evidencing a transaction 
of one lakh of rupees, it becomes inadmissible in evidence ; 
this will be a great injustice to an ignorant person. So I would 
request the Government chat while arriving at a decision with regard 
to the date of enforcing the Act, due regard may be paid to what I 
have said above.

INDIAN STAMP (EAST PUNJAB AMENDMENT). BILL

Minister for Labour (The hon. S ri Prithvi Singh Azad) [Hindu
stani) : Sir, I wish to say a few words on the points raised'by my hon. 
lawyer Friend. He has placed the difficulties of the people., in 
respect of the enforcement of this Act before the Government ; 
The Government fully rea izes these difficulties. When ths 
matter was before the Committee, full consideration wa- 
given to them. High Court Bar has also expressed its consi
dered opinion on the matter. The fear that people will not 
be fully familiarized with these changes in the rates of the st imps 
on legal documents is unfounded. Sub-section (3) of Section 1. 
has been introduced with this object in view. I assure the House 
that full publicity will be given before the Act is enforced/ 
Government is not oblivious of this matter. It ha* already 

kept this thing in view. When this Bill is passed 
4 p.m. into law, it will not be enforced till1 Government is 

satisfied that the people have made themselves thoroughly acquainted 
with its provisions. I may assure the House that every endeavour 
will be made to publicise it in the languages easily understood by 
the public, before its enforcement. It goes without saying that 
Government have undertaken this moral responsibility and this 
will have the force of law. So my hon. Friends need have 
no apprehensions on this account. So far as the 
necessity for enacting this Bill into law is concerned, it is 
obvious that our Province is passing through a period of acute 
financial stringency and we'have to tap every source of revenue to 
meet the deficit. This Bill is intended to augment the
revenues of the Province. It is, therefore, in the fitness of 
things that the House passed it without any further delay. 
With these words I commend this Bill to the House for its 
acceptance.
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Mr. Speaker : Question is-
That the Indian Stamp (East Punjab Amendment) Bill be taken into 

consideration at once.

The motion was carried.
Mr. Speaker : The Bill will now be taken up clause by clause.

Clause 1

SUB-CLAUSES (2) AND (3).

Mr. Speaker : Question is—
That sub-clauses (2) and (3) of clause 1 stand part of the Bill.

The motion was carried.
Clauses 2 to 8.

Mr. Speaker : Question is—
That clauses 2 to 8 stand part of the Bill.

The motion was carried.
Clause 1 

Sub-clause (1)

Mr. Speaker : Question is—
That sub-clause (1) of clause 1 stand part of the Bin.

The motion was carried.

Preamble

Mr. Speaker : Question is—
That the Preamble be the Preamble of the Bik

The motion was carried.
T itle

Mr. Speaker : Question is—
That the Title be the Title of the Bill.

The motion was carried.
Minister for Labour (The hon. Shri Prit.hvi Singh Azad) : I

move—
That the Indian Stamp (East Punjab Amendment) Bill be passed.

The motion was carried.
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COURT FEES (EAST PUNJAB AMENDMENT) BILL

Minister for Labour (The hon. Shri Prithvi Singh Azad) : I
introduce the Court Fees (East Punjab Amendment) Bill.

Minister for Labour : I move —
That the Court Fees (East Punjab Amendment) Bill be taken info, 

consideration at once.
The motion zvas carried.
Mr Speaker : The House will now consider the Bill clause by

claire.
Clause 1

Sub-clauses (2) and 3

Mr. Speaker : Queition is —
That sub-clauses (2) and (3) of clause 1 stand part of the Bill, 
The motion was carried

Clauses 2 to 5
Mr. Speaker : Question is—
That Clauses 2 to 5 stand part of the Bill. 
The motion was carried

Schedules 1 and 2

Mr. Speaker : Question is —
That Schedules 1 and 2 stand part of the Bill.
The motion was carried.

Clause 1 
Sub-clause (1)

Mr. Speaker : Question is—
That sub-clause (l) of clause 1 stand part of the Bill. 
The motion was carried.

Preamble

Mr. Speaker : Question is—
That the Preamble be the Preamble of the Bill.
The motion was carried

T itle '

M r. Speaker : Question is—
That the Title be the Title of the Bill.
The motion was carried.
Minister for Labour : I move—
That the Court Fees (East Punjab Amendment) Bill be pasaed,
The motion was carried
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PUNJAB MOTOR SPIRIT (TAXATION OF SALES) (EAST PUNJAB AMENDMENT) BILL.
Minister for Finance (The hon. Dr* Gopi Chand Bharg tva) 

(H indu s tan i)  : Sir, I beg to introduce the Punjab Motor Spirit (Taxation of Sales) (East Punj b Amendment) Bill.
Minister for Finance (Hindustani) : I move—
T h a t th e Punjab M otor Spirit (T axation  o f Sa les) (E ast Punjab  

A m en d m en t) Bill be taken into consideration  at once.

Sir, when the Punjab Mot >r Spirit (Taxation of Sales), Act was passed, it contained no provision vesting powers in the Government to grant reduction in tne amount of tax or exemption from the payment of th s tax in de erving cases. The necessiiy of this was felt when the Government of India asked the Provincial Governments to show concession or grant exemption from payment of tax on the sale of ' petrol to the companies plying aircraft or to the civil aviation clubs. This step has been considered necessary in order to give a fillip to the development of aviation in the country. Hence this amending Bill has been put forward to empower the Government to charge less tax or grant total exemption from its payment on the 'ale of petrel required for a iation purposes.
«

Mr. Speaker : Motion moved—
T h a t th e  Punjab M otor  Sp irit (T axation  o f  sa les) E ast Punjab
A m en d m en t) B ill be taken into consideration  at once.

The motion zuas carried.

Mr. Speaker : Tne Bill will now be taken up clam e byclause.
CLAUSE 2

Sardar Sajjan Singh (Patti, Sikh, Rural) (Punjabi) i Mr* Speaker,I wish to make two or three submiss'oils to theGovernment through you. It is a well known fat t that those companies which ply aeroplanes are very affluent. It is, therefore* essential that they should be taxed/ to the maximum extent. If our Government show's any concession to them . or grants them any exemption from the payment of tax on the sale of motor spirit, then I have serious apprehensions that it w'ould earn a batj/name and would stand discredited in the eyes of the public. I may also point out that since the Congress Government came into power, it has resorted to heavy taxation and I am sorry to say that majority of the taxes have been imposed upon the poor people. 1 he capitalists and men of property have invaiiably been shown leniency in the matter of assessment cf taxes. Now, so far as this Bill is concerned, Government is treading tbecame path. It seeks to exempt big capitalistic companies plying aeroplanes from the payment of tax on the sale of motor spirit. It is obv ous that this action of the Government will result in a loss to the Provincial Exchequer and the loss thus incurred would be made good from the poor people by subjecting them to furl her taxation. I feel that the passing of this Bill would he tantamount to
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perpetrating a grave injustice on the pooiv people. Now thehonourable Members are aware that the Congress Manifesto on the basis of which we have been returned to this Legislature, clearly lays down that the Congress, on assumption of power, would endeavour hard to reduce the crushing weight of taxes on the poor . We should honour that promise and that can be translated into action only if the wealthy and capitalistic people are subjected to heavy taxes. Thus we can hope to meet thedeficit from -which our Province is suffering. I am, therefore, of the opinion that Government should not pass the proposed amending 13i.ll into law. If this is done, T am sure, wewill b; in a position to (onvince the  ̂ pub'ic outside that our Government is following the Congress p inciples strictly and is thus crushing capit dism gradually. We will also be in aposition to tell them that our Government is imposing heavy taxes on the capitalists and i^it the same time reducing the burden of taxation on the poor. The public would thus be convinced for themselvjs that our Government is strictly following the very principles for which the Congress stands. Tf the Bill under consideration'/is passed, this would tantamount to going back on the Congress pledges. Under the circmstances, 1 wish to request the hon. Premier to circulate this Bill for eliciting public opinion instead of rushing it through during this session, ff it is circulated for public Opinion, people at large would get a chance to register their opinion on the subject. I do not think that the proposed measure is in any way an emergency measure required for the maintenance oj/law and order in the Province. My feeling on ibis point is that the Government should not have moved this Bill at all. Since the Government has thought it fitto do so, I would urge the Government to / accept thecirculation motion// In fact it does not matter if “ the proposed measure is enacted during the next session and not in the present one. But if at all the Government is bent upon granting some concession tc the capitalists, then there are various ways of doing so. I want that minimum powers should be given for granting such concessions. If the powers as provided in the proposedAmending Bill, are meant for granting concession to thecapitalists only, then 1 cannot help saying that such steps would injure the reputation of the Government. It is, therefore, in the fitness of things that Government should levy maximum taxes on the rich clast of people. If this Bill is passed during this session, I think it will not find favour with the public opinion outside. Under the circumstances, I would suggest that the Bill be circulated for eliciting public opinion.
Sardar Swaran Singh (Jullundur, West, Sikh, Rural)

( P un ja b i )  : Sir, I rise to make a few observations in regard to theBill now before the House. It seems that my hon. Friend Sardar Sajjan Singh who has rai.ed certain objections in the course of his speech has not paid full attention to the wording of the amendment which it is proposed to make in the original Act. Under the provisions of this Bill, it is proposed to empower the Government to exempt any retail sales of motor spirit from the liability to pjy tax.I am quite in agreement with my hon. Friend Sardar Sajjnn Singh on the point that we should frame our taxation policy in such a
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manner that the rich are taxed more heavily than the poor or in other 
words more taxes are levied on the rich and the incidence of taxation 
is ccmparatively less on the poor. It would have really been in the 
fitness of thngs if th s principle had been kept in view in framing the 
taxation policy. According to this principle, Government coud be 
permitted to exempt certain retail sales from being taxed. It would 
have really been better if instead of providing wide powers as pro
posed in the Bill, Government had made mention of certain kinds 
of sales which in their opinion were nec ssary to be exempted from 
the liability to pay tax and had thus brought in some specific 
articles to this effect. I hold that the executive authorities do- 
exercise vague powers in an arbitrary manner about such taxat on 
measures and are thus at liberty to exempt any type of sale from 
being taxed as a result of which the executive authorities expose 
thems°lves and are often subjected to vehement criticism. Sometimes, 
the executive authorities make use of these powers to suit their own 
ends or in other words they abuse these powers for grinding their 
own axe. There is no doubt about it that there is some justification 
for the public to fear the abuse of the powers by the executive 
authorities and I am sure, such a thing would not exist when the 
executive has earned a high name for honesty. In the circumstances, 
it is proper on the part of the Government to mention those specific 
sales which in their opinion are intended to be exempted from the 
liability to pay tax instead of providing general powers as proposed in 
the Bill, now before the House.

Further, I wish to point out that the proposed amendment 
which i3 intended to be incorporated in the original Act reads as 
under :—

The Provincial Government may by notification exempt any retail sales 
of motor spirit from liability to pay tax. . . .

It is crystal clear from this that no limitation, whatsoever, 
exists as to the types of sellers and purchasers so far as the retail 
sales are concerned. There is also no limit on the quantity. While 
welcoming such a legislative measure on behalf of the Government, 
I would stress the desirability of specifying those retail sales which 
are intended to be exempted from the tax. What J wish to point 
out is that Government should give an assurance to the effect that 
it is their intention to exemot certain types of retail sales. It is, 
therefore, in the fitness of things that the Government should 
specify the retail sales and thus take the House into its confidence. 
If it is subsequently felt that any change is necessary, then it can 
be made by passing a resolution in the House to that effect. 
Further, the phraseology of the proposed amendment also appears 
to be too general. I take this opportunity to request the Minister- 
in-charge to specify the quantity of the article and the purpose for 
which it is meant. In my opinion, some sort of limitation should 
be there.

Minister For Finance (The hon. Dr. Gopi Chand Bhargava) 
(Hindustani) : Sir, I am really very thankful to my hon. Friends
who have in the course of their speeches demanded some assurances 
from the Government to the effect that it would not exempt any



retail sales of motor spirit from the liability to pay tax simply with 
a view to granting some concession without any ryhme or reason. 
I wish to assure them that the provisions of the Bill now before the 
House, would not be made use of in that manner, As a matter of 
fact, Government feels the necessity of increasing its income. My 
hon. Friends know it full well and they must be remembering the 
fact that we did so and raised the incidence of the general sales tax. 
We increased the rate of taxation and we were thus able to enhance 
our income.

It has also been said that it is the intention of the Government 
to exercise wide powers in this matter. But I wish to bring this 
point home to them that the proposed powers are simply meant to be 
exercised for exempting certain retail sales from the payment of tax. 
At present we want certain retail sale to be exempted and it is 
just possible we may feel the necessity of exempting some other retail 
sales in future. Hence the provision for general powers.

Further, my hon. Friend Sard ir Sajjan Singh has in the course 
of his speech pointed out that if this amending Bill is passed into 
law, rich people alone would be granted exemption from the pay
ment of this tax. If my hon. Friend had studied the history 
of the Civil Aviation, I am sure he would not have raised this 
objection. For the information of the hon Member ! wish to quote 
• a few lines from the Civil Aviation Report of Government of India 
which run as under :—

Cost of aviation spirit is a heavy item of expenditure on flying planes 
and the services are operating at heavy losses.

The heavy cost of operation is also acting as an obstacle in the rapid 
development of flying efforts of flying clubs or private individuals. Civil 
aviation will also be a second line of defence... .Development of civil aviation 
needs no emphasis.. . .

Secondly, under the international law, this tax is not charged 
on motor spirit consumed by plants operated by foreign companies 
for inland traffic. Those companies are, therefore, at an advantage, 
so far as the cost of operation is concerned, as compared with the 
Indian air companies who have to pay this tax for all the motor 
spirit consumed by them. It was realised that as a result of this 
obvious disadvantage, our companies operating planes between 
Culcutta and Delhi or between Culcutta and Bombay could not 
compete with foreign companies. Keeping this in view, the Govern
ment of India had agreed to allow a rebate on petrol consumed by 
Indian Air Companies. The Provincial Governments were also asked 
either to exempt them from payment of sales tax on motor spirit, 
or to reduce the incidence of this tax in their case. I may assure 
my hon. Friend that we have not in view the interests of any 
particular class of people. It is for the considerations of national 
interest that we want to have powers to exempt certain sales of 
motor spirit from liability to pay tax. I do not think any one will 
object, if these powers are used only to help the cause of civil 
aviation. It is with this end in view, that we commend this Bill to 
the House.

PLNJAB MOTOR SPIRIT (TAXATION OF SALES) (5) 51
(EAST PUNJAB AMENDMENT) BILL
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T h a t clause 2 stand part o f the B ill.

The motion zvas carried.
Clause 1

Mr. Speaker : Question is—
i; "

T h a t clause 1 stand part o f the Bilk  

The motion was carried.
T itle ; •

Mr. Speaker : Question is—
T h a t th e  T itle  b e th e T it le  o f  th e Bill.

The motion teas carried.

minister for Finance : Sir, I move—
T h a t th e P unjab M otor Spirit (T axation  o f Sales) (E ast Punjab A m en d 

m en t) Bill b e  passed.

The motion teas carried.
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REFUGEES REHABILITATION (HOUSE BUILDING 
LOANS) (AMENDMENT) BILL.

Minister for Revenue (Th., ho \. Sard .r Joginder Singh Mann) : 
Sir, I int. oduce the East Punjab Refugees* Rehabilitation '(House 
Build.rig Lo^ns) (Amendment) ■ Bill-

Minister (Punjabi) : I move— ^
T h a t th e East Punjab R efu gees R eh ab ilita tion  (H ou se B u ild in g  L oans) 

(A m en d m en t) B ill be taken  in to  co n sid era tio n  at once.

Mr. Speaker : Motion moved—

T h a t th e  E ast Punjab R efu gees R eh ab ilita tion  (H ou se  B u ild in g  L oans) 
(A m en d m en t) Bill be taken in to  con sid eration  at once.

Shri Dev Raj Sethi (Ex-member West Punjab Assembly 
representing Lyallpur and Jhang General, Rural) (Hindustani): 
Sir, this Bill amends the East Punjab Refugees Rehabilitation 
(House Building Loans) dot which provided for the grant of-loans' for 
house-building purposes to refugees who have resettled in towns. 
Past experience shows that the provision laying down the forming of 
co-operative societies or associations for grant of loans has not in 
actual practice worked well and has proved a stumbling block in 
the way of refugees getting loans. Failure to comply with such 
conditions has been depriving the refugees of the much-needed 
relief in the form of loans. So provision should now be made to 
facilitate the getting of loan by individual refugees. Moreover,



the houses which refugees might build should not be kept mortgaged 
against the loans advanced to them such conditions prove 
obstacles often in unsurmountable in the way of resettlement of 
refugees.

As regards the amount that is proposed to be advanced as 
loan, I must say that it is insufficient for the purpose of 
house-building. It must be increased considerably, if it is to 
serve its purpose. Past experience shows that there should be an 
Advisory Committee of Non-Officials to put before the Registrar, 
Co-operative Societies and the Financial Commissioner, the view 
point of the refugees and to guide them on matters connected with the 
grant of house-building loans. It is only then that the officers-in- 
charge will be able to kpow the grievances and demands of the refugees. 
By incorporating these suggestions, the Bill under discussion can be 
improved andunade more effective. In the alternative, the Govern
ment can give these facilities to the refugees by issuing suitable rules 
under the Act when it is passed.

Shri Bhagat Ram Chodha (Jullundur, General, Rural) 
(Punjabi) : Sir, I do not want to say much on this Bill. I just want
to stress that the proposal embodied in this Bill should be translated 
into action as early as possible. The refugees are in great distress, 
having spent whatever little they had and whatever little they could 
get by selling away their ornaments, in the hope that sooner or 
later they would be getting some monetary help from the Govern
ment. They have been fed on promises and lip-sympathy so far.
A deep sense of frustration prevails among them. Past experience 
shows that none of the measures adopted by the Government for 
helping the refugees to resettle, proved of any avail. The refugees 
have not received the benefit of either the grants or the loans. I 
cannot say where the money has gone. It has not reached the 
refugees, at any rate. Even if a refugee succeeds in getting some 
grant sanctioned, he does not get it or if he gets it, it is only half or 
even less than half of the amount sanctioned. The rest is swallowed 
by the officials of the department. So it is necessary for the 
Government to ensure that the sanctioned grant or loan reaches the 
applicant. This is all that I have to say with regard to this Bill.

Minister for Revenue (The hon. Sardar Jogindar Singh Mann) 
(Punjabi) : Sir, the chief object of bringing this Amending Bill
before the House, is to give powers to Registrar Co-operative 
Societies, Rehabilitation, in the matter of administering loans. 
This was necessary in view of the policy of the Government to 
give house-building loans, as a rule, to Co-operative Societies.
So far as Shri Sethi’s suggestion of giving loans to individuals is 
concerned, I might remind him that under the provisions of the 
original Act, an individual refugee can apply for a loan. This Bill 
has been brought before the House in order to regularise the 
provisions of the Ordinance that was issued some time back. Shri 
Sethi has suggested the provision of a Non-Official Committee to be 
associated with the work of giving loans. As there is nothing to 
prevent the Provincial Government from appointing such a Commit-

REFUGEES REHABILITATION (HOUSE BUILDING LOANS) (5) 5 3
(AMENDMENT) BILL
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tee, I do not think a provision to this effect is necessary in the Bill 
itself. What Shri Chodha has stated is to some extent correct. No 
loans have so far been given to people living in villages. Tne reason 
is that the quasi-permanent allotment is not yet complete. When 
people have been allotted land, it will only then be possiole to ascer
tain their requirements and give them loans according to the purposes 
which they would specify. With these words I commend this Bill 
for the acceptance of the House.

A

Mr. Speaker : Question is —
That the East Punjab Refugees Rehabilitation (House Buil ing Loans) 

(Amendment) Bill be taken into consideration at once.

The motion was carried.

Mr. Speaker : Tne House wiil now proceed to consider the
Bill clause by clause.

Clauses 2 t o  7

Mr. Speaker : Question is—
That clauses 2 to 7 stand part of the Bil 1.

The motion was carried.

Clause 1

Mr. Speaker : Question is —
That clause 1 stand part of the Bill.

The motion was carried.

T itle

Mr. Speaker : Question is—
That the Title be the Title of the Bill.

'The motion was carried.

Minister for Revenue : Sir, I move -
That the East Punjab Refugees Rehabilitation (House Building Loans) 

(Amendment) Bill be passed.

The motion was carried.

\

REFUGEES REHABILITATION (LOANS AND GRANTS) 
(AMENDMEN 1) BILL

Minister for Revenue (The hon. Sardar Jogindar Singh 
Mann) : Sir, I introduce the East Punjab Refugees Rehabilitation .
(Loans and Grants) (Amendment) Bill.



Minister for Revenue : I move—
That the East Punjab Refugees Rehabilitation (Loans and Grants) 

(Amendment) Bill be taken into consideration at once.
Mr. Speaker : Motion moved—
That the East Punjab Refugees Rehabilitation (Loans and Grants) 

(Amendment) Bill be taken into consideration at once.
Shrimati Sita Devi (Ex-Member, West Punjab*

Assembly, representing Lahore City, General, Women, Urban) 
(Hindustani : Sir, I would say something about the Bill which is
at present under discussion before the House. There is no doubt 
about the fact that the Central Government has sanctioned crores of 
rupees for loans and grants to be given to the displaced persons. But 
the way in which these have been given has not been satisfactory, with 
the result that refugees have derived no real benefit from these loans 
and grants. I would like to draw the attention of the House to an 
objectionable part of the Bill. It will be noticed that the assistance that 
has been given to widows in the form of loans and grants is only a joke 
as the sum advanced ranges from Rs. 25 to Rs. 50 and in a few particu
lar cases which were duly recommended the amount has been raised 
to Ps. 200. These unfortunate women had to face great difficulties in 
getting these petty loans as the procedure for verification takes a good 
deal of time and subsequently they have to satisfy that the amount so 
received was utilized for the purpose for which it had been sanc
tioned. I would also point out that even women who possessed pro
perty in Pakistan have also received no financial assistance from the 
Government.

According to the present Bill the loans will be given to 
co-operative society or association or bodies of individuals. I would 
draw the attention of the House to the fact that this system of grant
ing loans to a co-operative society or an association or a body of 
individuals will not work satisfactorily. I had a talk with the hon. 
Minister for Finance on this subject and he told me that the people 
did not favour the idea of taking loans through co-operative socie
ties as the conditions were such as involved difficulties. They did 
not like to be dragged into trouble by fulfilling the necessary condi
tions. Their difficulties will not be solved but rather aggravated 
by the passing of this Bill. Particularly women will not be able to 
derive any benefit therefrom. Sometime back a deputation of women 
waited upon the hon. Minister at Jullundur and requested him to 
give some financial assistance to such women who had left behind 
property in Pakistan, in the form of loans and grants, but to their 
disappointment the hon. Minister has not thought it fit to consider 
their request favourably. Sir, I would submit that the conditions 
that have to regulate the grants of such loans are such that with the 
exception of a few persons the refugees will not be benefited by this 
measure. Suppose any person out of the body of individuals turns 
out to be dishonest, all the persons will be held liable for the pay
ment of loan advanced to them. Under the circumstances like the 
present everybody will show hesitancy to apply for loan under this 
system. The Government of India.has sanctioned crores of rupees 
to help the displaced persons, but I think they will be of no avail as 
refugees will not be able to derive any material advantage by virtue 
of this Bill.
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Chaudhri Krishna Gopal Dutt (Ex-Member West Punjab 
Assembly representing North Easteran Towns, General, 
Urban) (Hindustani) : Sir, the present Bill that has
been introduced by my hon. Friend Sardar Joginder Singh 
Mann, Minister for Relief and Rehabilitation, is a very important 
one, but I regret to find that most of the hon. Members are 
not in their seats. This Bill has b ;e a brought forward to facilitate 
the rehabilitation of refugees. But I am sorry to point out that 
the provisions of the Bill do n >t leave amp’e sc >pe for the refugees 
to rehabilitate themselves properly. In voicing the feelings of 
refugees in this matter, I would not like to use strong words as in 
view of the situation like the present, i am afraid that they may 
be misconstrued. However, I may mike it clear that 1 am not 
saying so with a view to making any political capital out of it or to 
oppose anybody or for that matter to enhance the prestige of opposi
tion group, but I would frankly say that if these are the measures 
that are being adopted by the Government, they will not positively 
be able to Rehabilitate the refugees.

Sir, I say that the Indian Government or for that matter, no 
Government has even cared to feel the huge and untold losses that 
have been suffered by the refugees. Very small and insignificant 
schemes are placed before the Province and the country as if they 
would" meet the situation. Nobody bothers about a large scale 
planning if there had been any over-all planning or a superstructure 
of plans which had embodied small schemes. I would certainly have 
felt grateful. But I am sorry to say that we are all groping in the dark 
in the absence of a master-planning and, therefore, have not been able 
to resettle a very large majority of our displaced people. It is true 
that so far as refugees of the rural areas are concerned, their rehabili
tation did not involve so great difficulties as are found in the case of 
the unfortunate refugees of the urban areas. These people for 
whom these loans are particularly intended are generally shop-keepers 
or businessmen and form the middle classes of our Province. They 
are faced with unimaginable and insurmountable difficulties and our 
Government, both Central as well as Provincial, have done precious 
little to see them resettled. I am certainly not satisfied with the 
work of the Indian Gevernment whose attention has from time to 
time been drawn by the representatives of the refugees in the 
Constituent Assembly to this fact. But the pity is that the Provin
cial Government too is somnolent. After all it should have taken 
some positive steps to approach the Central Government for grant 
of adequate funds by which it could rehabilitate the urban refugees 
who form a majority in this Province of the East Punjab. It appears 
to have done nothing of this kind.

Sir, in my Budget speech this year I stated that the various 
Governments of our country were doing quite a good deal for reset
tling the refugees. I regret having made this statement as I now find 
that it is not in keeping with the realities of the case. I do not 
want to conceal the truth. No doubt that we have got only one 
party in this House, namely the Congress Assembly Party, but this 
does not mean that we should not criticise the unseemly acts of the 
Government. Here let us take the example of loans that are being 
given to our displaced brethren. It appears as if loans are being given
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to them not for purposes of resettlement but to befool them. In the 
Bill it is said that “ the amount of grant which may be given to a 
refugee under this Act shall not exceed Rs. 500”. I ask, will such 
a grant be of any help to the people who led luxurious lives in 
places while in Pakistan and are now lying on the roads and in the 
camps in a helpless and miserable condition ? I have no hesitation 
in saying that if somebody believes that a widow or a shopkeeper can 
be resettled with a despicable sum of Rs. 500 he is certainly devoid 
of common sence. As for the loans it is stated that an individual 
should not get more than Rs. 5,000 and that a group or a 
Registered Co-operative Society, not more than Rs. 20,000 
and Rs. 25,000 respectively. I know that the individuals who
apply fora loan of Rs. 5,000 will not get anything more than 
Rs. 2,000 and what they will do with that sum passes my compre
hension. Yes, the Co-operative Societies are to be given Rs. 20,000 
or Rs. 25,000. But will anybody tell me what import or export 
trade would be started by a Society with this amount particularly 
at this juncture when we have an adverse balance of trade and when 
we are no match to the commercial concerns of other countries like 
those of Brasil, etc ? After all what profits will be made by a 
Society with this capital in these days of cut-throat competition 
and will the members of such a Society be in a position 
to maintain themselves and their families ? I am sure that their 
position is not going to improve and they will remain where they 
are like the proverb’al bullock of the oil press. We all know that 
money for loans cannot be made available from the Provincial 
exchequer and that it must be got from the Central Government. 
But unfortunately we have not the strength to place our demand 
before that Government, though we can quarrel with each other all 
right. I dare say that it is proof positive of lack of initiative, 
enterprise and everything.

Mr. Speaker : The hon. Member has used certain words
which are a reflection on the House.

M inister for R even u e : Sir, he, also includes himselfiwhen,
he talks of the whole House.

Chaudhri K rishna Gopal D u t t ; Sir, my remarks are not 
directed only towards Sardar Joginder Singh Mann and I have 
absolutely no desire to make a political capital out of my speech. 
I castigate all Congressmen as they have failed to do anything in 
this direction. I tell them that their prestige and reputation will be 
seriously undermined if they are not able to stern the rising tide of 
the refugee’s misfortunes. The files of the refugees are heart 
rending and to say that everything is being done for them is nothing 
short of playing with their feelings. A strange sympathy is being 
shown to them. It is learnt that instructions have been issued to 
the officers concerned that they should advance loans only to the 
Co-operative Societies and not to individuals. In other words, pur 
Government is attempting to enforce a socialistic system of economy. 
But in all seriousness I ask, why so only in the case of refugees from 
the West Punjab when the people of the East Punjab are allowed 
to enjoy their wealth in the form of vast tracts of land and huge 
commercial concerns ? To practice two systems of economy under
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the same Government and in the same Province or for that 
matter in the same country, is not understandable, to me. 
Ip this matter, I challenge not only the Provincial 
Government but also the hon. Minister for Rehabilitation in the 
Central Government that there cannot be different economies 
for different sets of people. At present one economy is being 
obseryed^foi' the refugees and quite a diffe:ent one for others. 
Why should loans not be advanced to individuals ? There would 
have been some tense if the House decided to nationalize all 
land and factor es in the Piovince and to ruin these on co-operative 
basis. Instead of doing anything of that type, a system is being 
carried on under which the hon. Sardar Jogindar Singh Mann or 
the hon. £hri Mohan Lai Saksena can do what he likes. In this Bill 
there is a provision that loans can be advanced to individuals as well 
as to Co-operative Soceties. What will be its result ? Those who 
wield some influence will be able to get loans as individuals while 
others will be asked to form Co-operative Societies. What are after 
ail the prospects of these Societies ? Is there any chance of their 
success ? If refugees are asked to form Co-operative Societies, 
why are not others asked to do the same ? Why not nationalize 
industry and socialise the whole society ? For these things we are 
told that there are not sufficient funds with the Central Government. 
Are refugees alone to be singled out for facing all kinds of difficulties ? 
They are not being permitted to raise their standard of living. At 
present i o comparison is made between the standards of living 
of refugees and others. The former are expected to have one 
standard and the latter quite a different one. This distinction is 
unnatural and cannot last. Whichever Government may be in power, 
it is its duty to pay proper attention to the rehabilitation of 
urban as well as rural refugees. The question of grant of loans 
mainly concerns the urban refugees. We have to see as to how 
much money is required for their resettlement. Wherefrom is 
the necessary money to be obtained ? This is the crux of the 
whole problem. As I have said several times before, refugee problem 
is a financial problem. No other problem can be solved till all the 
refugees are properly rehabilitated. I remember having attended 
a Conference in Delhi in which hon. Shri Gopalaswamy Ayyangar 
said that necessary help would be given to the refugees but those 
promises appear to have borne no fruit. On the other hand, Pakistan 
Government has introduced very rigorous evacuee law while we are 
still thinking over it. Is everything being done for doing propa
ganda in foreign countries that refugees are being afforded suitable 
facilities ? Why does the Government not frankly admit its 
failure and permit the refugees to do wdiatever they could for their 
rehabilitation ? If the Government is serious about resettling the 
displaced persons, it should act firmly. Our Provincial Government 
has greater responsibility in this matter. Nobody in Delhi pays any 
heed to our needs. The Punjabis are humiliated in Delhi as w?ell as 
in the United Provinces. We are in fact not respected in any part of 
India. The people and the Government of East Punjab should have 
the courage to tell the Government of India that independence had 

been achieved on account of our sacrifices and if nothing is done for us
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in time, we would be extinct before long. The amount provided 
for our rehabilitation is very meagre. We should fight for obtaining^ 
more money from the Government of India. The work done by 
the Government so far is insufficient and unsatisfactory.

Another thing which I wish to point out is that in this Bill 
emphasis has been laid on the foimation of Co-operative Societies. 
There should be no distinction between individuals and Co-operative 
Societies in the mitter of grant of loans. The conditions which 
have been laid down for the grant of loans are very rigorous. These 
should be made milder. Our Government is acting like Shylock and 
wants to dictate terms to those who wish to obtain loans. Instead 
of concentrating on assuring the return of money advanced by it, 
the Government should attach greater importance to the rehabilita
tion of refugees. The difficulties which some persons had to face 
and the conditions which they had to fulfil for obtaining loans were 
such that one would be pained to hear about them. As I said in this 
House about a year and a half ago, the Government should not 
insist on the return of loans, under ajl circumstances. This is 
a lundamental fact which should not be forgotten. J am not inciting 
people not to pay back loans, but the position is going to be that 
they will not be able to do so. I have placed these points before the 
hon. Minister because he like myself is also a refugee. This equally 
concerns ail of us and leaving aside political or party differences, we 
should take unanimous decision in the matter. This problem is 
such that if it is not solved, the Government will be no more.

Chaudhri Kartar S ingh  (Hoshiarpur West, General, Rural) 
(Hindustani) : Sir, whether it be Shri Sachar’s Government or

Dr. Gopi Chand's, we will have to admit that the East 
5 P. M. Punjab Government has failed in resettling the displaced 

persons. It is all the more sad that even Shri Bhim 
Sen Sachar who is himself a refugee, has failed to solve this problem.

Mr. Speaker : I would ask the hon. Member not to
mention names. Shri Bhim Sen Sachar is not responsible for the 
Government in his individual capacity.

Chaudhri Kartar Singh : I was saying, Sir, that the present 
Government, ’ even though it is headed by a refugee person and 
includes two more refugee Ministers, has not been able to resettle 
the displaced persons.»I know they are not to blame, for the resettle
ment of these people. Money is required and unless the Central 
Government gives us sufficient aid in this matter, this huge problem 
of rehabilitation cannot be solved. We will have to admit that a major 
part of the money we have already received from the Centre 
for this purpose, has been squandered away on the distribution 
work and only a little has actually reached the persons for whom it 
was meant.

As regards the Co-operative Societies, I may point out a 
Co operative Society under the rules cannot declare its dividends. 
It can benefit only those share-holders who are its 'whole-time
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employees and draw salaries. It can employ labour and other staff. 
Apart from this way of benifiting their share-holders, the societies 
are not permitted to declare dividends for the benefit of other 
share-holders. At present, ij some persons collect Rs. 25,000 
from among themselves and start a Co-operative Soci ty, they 
cannot declare their dividends and divide them among the share
holders. As a matter of fact, even to-day, the system of 
Co-operative Societies is the same which obtained in the days of the 
British Government. 1 will, therefore, request the hon. Minister 
to get the rules regarding Co-operative Societies amended so that the 
refugees who start such Societies w th the aid of the Government 
are allowed to get the dividends after paying income-tax to the 
Government. Under the present circumstances, the Societies can 
benefit only those share-holders who draw salaries while others 
get nothing by way of their share in the dividends. If the Govern
ment advances loans to the societies of refugees as such, naturally the 
purpose of helping the refugees will not be served. Just as the 
previous loans meant for distribution among the refugees went into 
the hands of a fortunate few who were friends and relatives of the 
officials, this scheme will also be a fraud on the poor refugees. The 
people who can approach the Ministers will get loans for Co-operative 
Societies whose entire dividends will go into the hands of a few share
holders such as the Manager and the Managing Director, iA the form 
of salaries. On the other hand if the Government is really serious 
about resettling the refugees, the rules regarding the Co-operative 
Societies will have to be amended. While a large number of share
holders will be benefitted in this way, the Government also stands to 
gain by way of more income-tax. If these rules are amended the 
Government can help a greater number of people.
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There is one thing more which i would like to place 
before the House. The Government of India no doubt is faced 
with serious economic difficulties at the present time and added to 
these are those resulting from the devaluation of the rupee. We are 
faced with difficulties in the matter of imports of machinery from 
foreign countries. But our ills cannot be remedied unless we get 
money from the Centre. For this purpose, the House should fix a 
day to discuss this problem and then the Government of India 
should be strongly urged to grant us the maximum financial aid. 
Only the other day, we heard that the Government of India was 
going to discontinue the scheme of Bhakhra Dam. If that is done, 
I may point out the Government of India will be creating a new 
class of refugees besides those who are already dying of starvation. 
It is this Province which provides the Government recruits for the 
Army on thirty rupees a month and it is those soldiers who are 
now facing bullets for the country in Kashmir on heights of 
17,000 feet. I would urge upon the hon. Premier to fix a day 
for discussing these matters and the Government of India should 
be told not to discontinue the scheme of Bhakhra Dam and 
further, if that is done the number of refugees in this Province 
will beeome so large that the Government will not be able to 
manage it.



The present Congress Government has been in office for the 
last two years. But I cannot help saying that we have miserably 
failed in rehabilitating the refugees and yet we say that ours is a 
Congress Government. If we do not warn the Government of India 
at this time, I am afraid we shall have to meet the fate of Bengal 
in the days of the British Government. But I may tell the 
Government that the Punjabis are a proud people and will not die 
quietly before the Government House like the Bengalis* I have 
not come across any Punjabi refugee dying of hunger in Delhi. But 
all the same, I know how difficult and hard, life is for them. 1 do 
not blame any Minister for this sad state of affairs. We cannot 
help the refugees unless we get financial aid from the Government 
of India for this purpose. I know we have badly failed in distribut
ing the money we have already received. Only thirty per cent of 
that money has gone into the hands of the refugees while the re
maining seventy p r cent has fallen into the pockets of those 
responsible for the distribution work. Some of this money was 
appropriated by the Members of the Committes for themselves and 
the rest for their friends and relatives. The deserving people 
remained as they were. I have heard people abusing the Members 
of this hon. House, because of malpractices. But I know that most 
of all, it is the administration that is bringing us a bad name. 
The officials have regard neither for the country nor for 
the Congress. They provide facilities, firstly to their friends and 
secondly to the Members of the Committees. All the same, we 
should tell the Government of India in trumpet tones that the 
Punjabi refugee will not meekly accept his own ruin and the 
money already spent on rehabilitation has not done him any good.
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There is one thing more which, I want to place before the House. 
The Central Government has advanced money in the form of loans 
to the people who carry on trade in the towns and cities. But may 
I ask, what has been done for those rural people, the agriculturists, 
who put their lifetime’s earnings on land, but could not bring their 
bullocks and buff does even ,after the partition ? Now they are help
less ; they have no means for sinking of wells and purchase of 
cattle. Has the Government ever thought of starting a bank for the 
rehabilitation of those unfortunate people ? Our Government should 
urge upon the Government of India to grant us a loan of Rs. 10 
crores for the purpose of rural rehabilitation. The amount that is 
being spent on rural rehabilitation is very small as compared with that 
spent on urban rehabilitation, although rural population contributes 
more to the general revenues of the Government in the form of 
land Revenue. It is the duty of the Government to pay more heed 
to the needs of the agriculturists. I wish to impress upon the 
Government of India that liberal help should be extended towards 
rehabilitation of rural refugees. What I wish to submit is that there 
should first be carefully thought-out plans. Haste always mikes 
waste. The present rules of the Co-operative Societies are 
defective.

Mr. Speaker : T h ese defects have already b een  p o in ted  out.
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Chaudhri Kartar Singh : Sir, my suggestion is that a
Committe should be appointed to see that help extended to refugees 
may not fall into a few hands.

*
EAST PUNJAB LEGISLATIVE ASSEMBLY

Parliamentary Secretary (Sardar Narotam Singh) (Punjabi): 
The problem of rehabilita ion of refugees is still unsolved. Of 
course, the Central Government has given a g nerous help in this 
matter. The Provincial Government has also done whatever little it 
could do with its meagre resources. It appears that the problem 
has not been tackled as it should have been. I have made a study 
of the problem as it arose during the World War II in European 
countries. There, all the nations rendered he’p to the refugees 
irrespective of political and national considerations. All countries 
sent whatever articles they could for the use of the refugees. We 
can learn a lesson from Europe. All Provinces in India should treat 
it as their problem. Not only that. It should, in fact, be 
considered as an internationl problem. It should be taken to
U. N. O. for solution so that on humanitarian grounds all nations 
may render whatever help they can. Sometime back lottery system 
was suggested in connection with the collection of funds for the 
purpose of rehabilitation. This system was made use of when the 
Nazi atrocities created a refugee problem in Europe. It was success
ful there. Here in India also we can employ this device for collecting 
money. There is noihing bad in it. Every Province should consider 
it its duty to contribute its mite towards a successful solution of 
this problem. The examples of other countries are before our eyes. 
If each Province makes up its mind to be of use to the refugees, 
their hardships will banish in no time. There is no dearth of 
agricultural land in India. There is enough scope for cultivators 
as well as for traders in this vast country of ours. East Punjab will 
shortly be faced with the problem of traders. The number of 
traders and merchants who have migrated to East Punjab from 
West Punjab is very heavy. Our Government being a secular 
one checked the riots with a firm hand so that the number of 
Muslims who migrated to Pakistan was not very excessive. In the 
long run this policy may be in the interests of this country but at 
present we do feel the hardships very much. The only solution of 
this is that other Provinces should come to our help. They should 
take it as their first and foremost duty to render financial aid to the 
distressed people. Funds should be collected throughout India in 
aid of the displaced persons and these funds should be utilised for 
the benefit of as many persons as possible. For this purpose, as I 
have already suggested, the scheme of collection by lottery should 
not be considered bad because it has already been made use of 
by civilized countries of Europe. The resources of East Punjab are 
not such as to cope with these great problems. We can only look 
up to the Central Government and the people of India for help. The 
people of West Punjab sacrificed their all at the altar of Indian 
Independence. When we approached A. I. C. C. for embarking on 
the scheme of lottery in aid of refugees our request was turned 
down. It is for the Central Government to put it or any other 
scheme into practice so that something constructive may be done for 
those who suffered for the sake of the country.



Parliamentary Secrtary (Sardar Ajit Singh) (Punjabi): 8ir,
some of the hon. Members of this House have given expression 
to their ideas and feelings on the question of rehabilitation of 
refugees. It has been admitted that the resources of the Government 
of this Province are insufficient to cope with this situation and we 
have to loo\ to the Central Government for help. Some of the hon. 
Members have suggested ways and means for the consideration of 
the Government. I wish to submit that pressure should be brought 
to bear upon the Central Government in this respect. All the 
people of this vast sub-continent must contribute their share in 
this direction. It is through their efforts that East Punjab can 
hope to rise again from the present state of helplessness. 
So far as the efforts of the East Punjab Government in the matter of 
rehabilitation of refugees are concerned, it has been doing its utmost 
and to the extent to which its finances could permit. My hon. 
Friend Chaudhri Krishna Gopal Dutt would bear me out from 
his close and personal knowledge of the affairs in this connection 
which he got during his stewardship of the finances of the 
Province.

Then, Sir. I fail to understand the opposition of my friends 
to the passage of this Bill. I may tell them that this is only an 
amending Bill of an Act which we have already passed on this 
subject. This amendment is only of an enabling character and 
is not intended to effect any substantial change in the law. The 
Bill in question seeks to vest powers in the Registrar of Co-operative 
Secieties to administer loans to the Co-operative Societies. It no 
longer debars or deprives individual refugees from the grant of 
loans. In this connection I would draw the attention of this hon. 
House to Section 4 of the Bill which clearly fixes the limit and 
amount of loans to be made to an individial refugee, a group and 
a Co-operative Society. It is nowhere laid down that an individual 
refugee shall not get any loan. So the apprehensions of my 
bon. Friend over there in this regard namely, that the 
individual refugee has been unfairly treated in the matter of grant 
of loans, is entirely unfounded. Besides, I m iy tell the hon. 
Members that the provisions of this Bill are already in force in the 
form of an Ordinance. The object of this measure is to continue in 
force that Ordinance by permanent legislation. I, therefore, see no 
reason why objection should be taken to pass this Bill.

Then complaints have been made that loans have been given 
to individual refugees only to the extent of two hundred rupees, 
which are absolutely insufficient to run a business or start an 
industry. I find that my hon. Friends while making these 
complaints, have been labouiing under a misapprehension. The 
loans mentioned by them were in fact grants which were made 
over to the refugees just to rehabilitate themselves. These grants 
are not refundable. Loans are quite different from them. They 
are advanced to the extent of rupees five thousand to an individual 
refugee, Rs. 20,000 to groups and Rs. 25,000 to Co-operative 
Societies for purposes of doing business and setting up of 
industries. The hon. Members will thus see that we have been 
doing our best and to the utmost of our capacity to help refugees
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rehabilitate themselves properly. In view of this I think the 
House should enact this Bill into law without any further delay. 
Besides this, I assure the House that if the Central Government 
grants us more money or our own finances improve, the refugees 
will have every right to demand for more loans I would, 
therefore,- appeal to the hon. Members to pass this Bill to enable 
the Government to offer every help to our distressed brethren to 
the best of its ability.
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(At this stage Mr. Speaker vacated the chair and it was occupied 
by Mr, Deputy Speaker, )

M inister For R evenue (The hon. Sardar Joginder Singh 
Mann) (Punjabi) : Sir, I have listened with rapt attention to the
speeches made by my hon. Friends in connection with the 
difficulties experienced by the refugees. I admit that during the 
last two years not much has been accomplished to improve the 
miserable plight of the refugees and they are yet in a pitiable 
condition. It ne?ds no mention that the Rehabilitation 
Department prepared several schemes holding out assurances to allot 
lands within two months and thus making the refugees prosperous 
in no time. But all their schemes and estimates turned out to be 
incorrect. None can gainsay the f^ct that the rehabiltation
of refugees has been the most baffling problem which confronted the 
Government. I think no amount of effort that can be put in to 
improve the refugee’s lot can be considered too great. As a matter 
of fact we want to do much more than the little mite that has so 
far been accom plished. But we have our limitations and they are 
an obstacle to the achievement of this end.

Then my hon. Friend Chaudhri. Krishna Gopal Dutt remarked 
that this Government granted loans to individual refugees to the 

extent of Rs. '00. In his opinion Rajahs were better than this Govern
ment because if they wanted to help somebody, they would 1 berally 
give Rs. 20,000 to him. The hon. Member should know that this is 
the democratic age which has brought the princely order to the level 
of commoners. A prince could grant Rs. 20 thousand to a single 
individual but here we have to help millions of displaced persons. 
Each one of them is to receive fair and equitable treatment. No 
doubt we had promised to help our distressed brethren liberally but 
I am sorry to say that owing to financial stringency the Central 
Government has not been able to keep its promises of advancing the 
same amount of money which it had done before. As a result of 
this we had to abandon many of our rehabilitation schemes, which 
would have for ieaching effect on the amelioration of the refugees. 
In this connection I would tell my hon. Friend Chaudhri Krishna 
Gopal Dutt that if he had devoted a little of his energy, which he 
mainly uses in thinking of ways to wreck the Ministry, to work for 
the good of the refugees, it would have impressed and made 
the Government of India grant more help to our made brethren. 
We work day and night to ameliorate their condition.



Dr. Sant R am  Seth : But the hon. Minister also fritters his
energy in making statements about the making and unmaking of 
ministries.

Chaudhri K rishna Gopal D u tt: May I tell the hon.
Minister that howsoever much time he may spend in rehabilitation 
work, he would not be able to accomplish much without brain ?

M inister for R even u e : I would not retaliate by using hard
words. I would only say that it does not lie in the mduth of an old 
Congressman like him to talk in this fashion. Well, Sir, I was going 
to say that much of the money allocated for rehabilitation purposes 
has been consumed by the salaries of the officials employed to run 
the department.

Dr. L ehna S in gh  Sethi: This state of affairs went on even in 
the presence of the hon. Member ?

M inister for R ev en u e  : Yes, Their salaries had been fixed
long before I took over and nobody could undo that. I may tell my 
hon. Friends that these white elephants will continue despite their 
efforts to the contrary. Ministries may come and ministries may go, 
these elephants would go ever strong. (Laughter),

Chaudhri K rishna Gopal D u tt : This is a confession of 
ministerial incapacity.

M inister for R even u e : Now what I want to suggest is
that if the Government of India has failed or is not willing to levy 
a general tax meant solely for the rehabilitation of refugees, the 
Government of this Province should impose a tax in the East Punjab 
with a view to rehabilitating those women who for want of any 
shelter are being tossed from pillar to post and are thus leading a 
miserable and ignominous^ife. The proceeds of such a tax should 
be utilised in the establishment of poor houses where these women 
could find a safe haven.

Dr. Sant R am  Seth : Why does not the hon. Minister
bring in a Bill to achieve this object ?

M inister For R even u e : I would suggest to the hon. Member
to take the initiative and I will support him. As a matter of 
fact the hon. Premier Shri Sachar had planned to put such a cess 
and we were getting this Bill prepared for the next session of the 
Assembly.

The Bill, now before the House is an Amending Bill. None of 
my hon. Friends has so far moved any amendment to it. It would 
have really been helpful if my hon. Friends had proposed some 
amendments with a view to making some improvement in the Bill. 
Even now the hon. Members are open to propose some amendments. 
In these circumstances I would request my hon. ‘Friends to 
support the passage of the Bill now before the House.

REFUGEES REHABILITATION (LOANS AND GRANTS) ( 5 )  6 5
(AMENDMENT) BILL



M r. D eputy  S peaker : Q u e s t i o n  i s —

That the East Punjab Refugees, Rehabilitation (Loans and Grants) • 
(Amendment) Bill be taken into consideration at once.

The motion 7vas> carried,
Mr. D eputy  S peaker : T h e  B i l l  w i l l  n o w  b e  c o n s i d e r e d

c l a u s e  b y  c la u s e .

; Clauses 2 to 8

M r. D eputy Spieaker : Q u e s t i o n  L —

That clauses 2 to 8 stand part of the Bill.

The motion was carried.
Clause 1

Mr. D eputy Speaker : Q u e s t i o n  i s —

That clause 1 stand part of the Bill.

The motion was carried.
T itle 1 "

Mr. D eputy  Speaker : Q u e s t i o n  is  —
That the Title be the Title of the Bill.

The motion was carried.
M iniste r for R ev en u e  ( T h e  h o n .  S a r d a r  J o g i n d a r  S i n g h  

M a n n )  : I  m o v e —

That the East Punjab Refugees Rehabilitation (Loans and Grants) 
(Amendment) Bill be passed.

The motion was carried.

( 5 )  6 6  EAST PUNJAB LEGISLATIVE ASSEMBLY [ 1?TH  OCT. 19-19

Thcw Assembly then adjoured till 2 P.M. on Tuesday, 18th 
October 1949.
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EAST PUNJAB LEGISLATIVE ASSEMBLY
Fourth Session of the 1st East Punjab Legislative Assembly

Tuesduy, 18th October 1949.

The Assembly met in the Assembly Chamber at 2 P. M* of the dock. 
Mr, Speaker (The hon. Sardar Kapoor Singh) in the chair*

STARRED QUESTIONS AND ANSWERS.

LAND WASHED AWAY BY FLOODS IN CHOS IN
HOSHIARPUR DISTRICT.

*

*1229. Pandit Mohan Lai B utta  : Will the hon. Premier be pleased
to state :—

(a) whether he is aware oi the fact that during the last two years, 
lands of a large number of peasants in Hoshiarpur District have 
been washed away by the floods in chos ;

(b) the relief that the Government has given or intends to give to 
such persons ;

(c) the special measures the Government intends to take to stop the 
havoc caused by chos ;

(d) whether it is not a fact that the measures hitherto adopted 
have not checked the destruction by the chos ?

The hon . Dr. Gopi Chand Bhargava :
(a) During the last two years, as usual some lands have been wash

ed away or damaged by floods in chos in the Hoshiarpur District,
(b) No relief has been given nor any such case is under the con

sideration of Government at present.
(c) Soil conservation works are being carried oat by the Forest 

Department to control cho menace in the District.
(d) No. The vegetation of hills has considerably improved which 

has reduced the run-off of water and silt.

COMMUNIST DETENUS.

*1207. Sardar Sajjan Singh : Will the hon. Premier be pleased to
state :—

(a) the total number of the Communist Detenus confined in various 
jails of East Punjab, on 1st April. 1949 and 1st September 1.949* 
respectively ;

(b) the total number of Communist workers arrested and detained 
under the Public Safety Act from 1st April 1949 to 31st August 
1949 ;

(c) the total number of the Communist Detenus released, but res
tricted in their villages or towns after their release from Jails 
from 1st April 1949 to 31st August 1949 and the number of



those detenus not restricted in their villages or towns, but bann
ed from writing articles or delivering speeches ;

(d) the total number of applications received by the Government 
from the Communist Detenus for the grant of family main
tenance allowances uptil 1st June 1949 ;

{e) the number of cases considered and rejected ;
( f )  the number of cases in which family allowances were sanctione

uptil 31st August 1949 ;/
(g) the total amount sanctioned per month as family maintenance 

allowance uptil 31st August 1949 ?

The hon. Dr. Gopi Chand Bhargava :

(6) 2 ] EAST PUNJAB LEGISLATIVE ASSEMBLY [iSTH  OCT. 19 4 9 ]

[ Sardar Sajjan Singh ]

(d) 117
(e) 57

{ /) 31
{£) Rs, 1,133 per month.
Thakur Dalip Singh : Is the Government aware of the fact that

the maintenance allowance as sanctioned by the Government is very 
meagre ?

Premier ; I require notice for collecting this information.
Sardar S a jjan  Singh : Is it a fact that the allowance sanctioned by

the Government for the families of the detenus is hardly sufficient tor 
their maintenance ?

Prem ier : I cannot give a reply off hand.
Shrim ati Sita Devi : Is it a fact that the Communist Detenus have

gone on hunger-strike as a protest against the non-fulfilment of their 
demand for clothes ?

Premier : I have laid their demands on the table of the house.
Shri Prabodb Chandra : May f know how many cases were consi

dered for the grant of maintenance allowance and out of them how many 
were recommended by the Advisory Committee ?

Prem ier : I require notice for collecting this information.
Shri Prabodh Chandra : Is it a fact that the Committee recommend

ed seventy cases for release but only two communists were released ?
Prem ier : I thank the hon. Member for supplying this information.
Shri Prabodh Chandra : May I know if the Advisory Committee is

the same which was constituted by the previous Government ?
Prem ier : I do not exactly remember.

(rt) Part 1 
Part 2

(b) 138
(c) Part 1 

Part 2

200
246

41



STARRED QUESTIONS AND ANSWERS [(6)3
Chaudhri K arta r Singh : Will the Government consider the

advisability of taking M* L. As. on this Committee at the time of 
constituting such a Committee ?

Mr. S peaker: It is a suggestion*
Shrim ati Sita Devi : Is it not a fact that the hon. Premier

had stated during the last Budget Session that this Government 
would bring the maintenance allowance at par with other Provinces 
as the present allowance as sanctioned by the Government was 
inadequate for the maintenance of the detenus* families ?

Prem ier : The Ex-Premier would have considered this question 
at the time of fixation of such allowances.

Shrim ati Sita Devi : Is the Government aware that Com
munist detenus are on hunger-strike from 20th September 1949 ?

P re m ie r: Yes. ~
Shrim ati Sita Devi : May l know what the Government

propose to do for these detenus who have gone on hunger-strike ?
Prem ier : I think the Ex-Premier would have considered

this question ; if not the present Government would do all that is 
necessary.

Shrim ati Sita Devi : Leaving aside what the Ex-Premier might
have done. May I know what, the present Government propose to 
do in this behalf ?

Prem ier : 1 cannot say anything off band unless I study their
case.

Thakur Dalip Singh : May I know what are the demands of
these detenus who have gone on hunger-strike ?

CONFISCATION OF PROPERTIES OF COMMUNIST
WORKERS*

*1208. Sardar Sajjan Singh : Will the lion. Premier be
pleased to state :—

(a) the names of the communist: workers together with their 
home addresses in each district of the East Punjab 
Province who were wanted by the Police under Public 
Safety Act but could not be arrested and whose properties 
have been confiscated ;

(b) the nature of the properties confiscated ;
(c) whether it is a fact that any arrangements have been

made by the Government for the maintenance of the 
dependents of the absconders ; if so, the nature of the 
arrangements made ;

(d) the number of the dependents of each one of those 
communist absconders whose properties have been confis
cated ?

The hon. Dr* Gopi Chand Bharagava :
(a) It would serve no public interest to disclose the names



and addresses of these absconders. They are only to such absconders ; 
one belonging to Ferozepur District and the other to Amritsar 
District. If the hon. Member is interested in any particular case 
the necessary information will be supplied to him.

(0) Movable property in one case worth about Rs. 100 and in 
the other case worth about Rs. 20.

(c) No.
id) Does not arise.\
Shri Prabodh Chandra : rs it a fact that the Government has

also confiscated the properties of the relatives of the Communist 
detenus ?

Prem ier : X require notice for^his question.
Thakur Balip Singh : On a point of privilege Sir, the replies

given by the hon. Premier are not satisfactory.
Mr. Speaker : That is not a point of privilege. Probably

the hon. Member wants to raise a discussion on this subject 
under Rule 12. If that is so, he will have to give notice for that in 
writing.
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[ Premier ]

REPEAL OF CRIMINAL TRIBES ACT.
*1209. Sardar Sajjan S ingh: Will the hon. Premier be

pleased to state :—
(a) whether the Government is aware of the fact that Criminal

Tribes Act has been repealed in the Province of Madras. 
Bombay and United Provinces and in these Provinces 
now no one is declared criminal simply on account of 
his birth in a certain Tribe alleged to be criminal under 
the statue ;

(b) whether the Government has under consideration any such
proposal to repeal the Criminal Tribes Act likewise ; if 
not, the reasons therefor ;

(c) the total number of the persons effected by the Criminal
Tribes Act at present ;

{d) whether the Government is aware of the fact that at 
present no housing accommodation is being provided at 
the Reformatory settlement at. Amritsar for the families 
of the Criminal Tribes and the Departmental staff 
employed to keep a watch over them ; if so, the steps 
Government proposes to take to shelter them during the 
coming winter ;

(e) whether the Government is aware of the fact that during 
the recent rains they (criminal tribes families at Amritsar) 
were subjected to great hardships ;

( / )  whether any information was communicated to the Govern" 
ment by the Deputy Commissioner, Criminal Tribes 
on this point ; if so, with what result ;

(g) the total expenditure incurred by the Government in



STARRED QUESTIONS AND ANSWERS m  s
. connection with the various reformatory schools, other 

institutions and reformatory settlements from 1st April 
1948 to 31st March 1949 including the expenses of the 
staff for the administration of this department ?

The hon. Dr. Gopi Chand Bhargava :
(a) Yes ; so far as Provinces of Bombay and Madras are 

concerned. As regards United Provinces the Criminal Tribes Act 
is still in force.

(b) Yes.
(c) The total population of criminal tribes in East Punjab is 

just over 1,00,000.
(d) Government is aware that the Criminal Tribesmen detained 

in the Reformatory Settlement at Amritsar are housed in a camp of 
outer-flies, like those provided for the refugees from West Punjab. 
Government is considering proposals for provinding roofed accommo
dation for the Amritsar Reformatory. During the last winter the 
inmates were supplied quilts at Government expense.

(e) Yes.
( / )  Yes. Suitable steps were taken to afford all. possible 

relief to the affected families.
(g) Rs. 3,60,500.
Shri Prabodh Chandra : Is the Government aware of the fact

that a representation signed by a large number of persons has been 
submitted to the Government for the repeal o<f the Criminal Tribes 
Act ?

Premier : Such a representation might have been received by
the Ex-Premier. When the case comes up before me, I will see that v 
the Act is repealed as earl}' as possible.

 ̂ TOLL TAX AT HARIKE.

*210. Sardar Sajjan S ingh: Will the hon. Minister for
Labour be pleased to state :—

(a) Whether the Deputy Commissioner Amritsar wrote to 
the Commissioner, JuUundur Division, in the months of 
March, June and Agust, 1949, stating therein (i) that: 
the arrangement for the collection of toll tax at Harike, 
District Amritsar ferry was defective and there were 
great chances of its being mis-appropriated and (ii) that 
this ferry be put to Public auction and given on contract 
basis ;

(b) What action ; if any ; was taken by the Commissioner
on the Communications mentioned in (a) ;

(c) If no action was taken, the reason therefore ;

The hon. Shri Prithvi Singh AzadL
(a) Yes.
{b) The Commissioner referred the matter to Government.
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[ Minister of Labour ]
The Deputy Commissioner has been asked to auction the lease of 
the ferry for one year.

(c) Does not arise.
Sardar Sajjan Singh : May I know why this matter was

kept pending for 1J years ?
Sardar Sajjan Singh : Is it a fact that the Deputy Com

missioner, Amritsar, wrote to the Government in January 1948 thac 
the arrangement was defective but the Government did not take 
action for a period of years ?

M inister : Steps will be taken as early as possible.
Sardar Sajjan Singh : May I know if there is any ferry in

the territory ot East Punjab which is not directly under the 
administrative control of the Government ?

M inister : I require a fresh notice for this question.

GOVERNMETNS SERVANTS CLASS IV.
*1244 Sardar Sajjan S in gh : Will the hon. Premier be

pleased to state :—
(1a) whether the Government is aware of the fact that peons 

and other Government servants class IV employed at 
Simla under the Central Government of India are getting 
Rs. 30 as salary, Rs. 35 as dearness allowance, Rs. 3-8-0 as 
quarter allowance, Rs. 5 as Simla allowance and Rs. 3-3-0 
as coal allowance per month the total being Rs. 77 per 
month ;

(6) whether the Government servants class IV of the Govern
ment of East Punjab working at Simla are getting the 
same salaries and other allowances, if not, the reasons 
therefor ?

The hon. Dr. Gopi Chand Bhargava :
(«) Yes, but only during the period from November to March. 

During the remaining seven months they get only Rs. 73 per month ;
(b) No.
(f) The pay of our peons has never been on a par with those 

of the Central Government in Delhi/Simla.
(it) When the Government of India, as a result of the accep

tance of the recommendations of the Central Pay Com
mission, raised the pay of their peons to 3Q-J-35, the 
East Punjab Government fully considered the question 
of revising the pay of their peons, and fixed it at Rs. 
20—^—25, with the result that East Punjab peons posted 
at Simla now draw Rs. 57 against Rs. 49-8-0 per month 
previously drawn by them.

(Hi) There were many considerations that had to be kept in 
mind while undertaking this revision such as, the de
sirability of keeping some suitable margin between the 
pay of a peon and a Junior Clerk, the repercussions of
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sack an upward revision on the general inflationary ten
dencies and the domestic servants in particular. Nor 
could the weak financial position of the Province be 
ignored-while dealing with this question.

{iv) It would not be out of place to mention here that no 
other Provincial Government in India, with the possible 
exception of Bombay, have followed the Government of 
India in this respect. The Government of Orissa have 
only recently revised the scales of pay of their Govern
ment. servants on the recommendations of the Provincial 
Pay Commission appointed by them (Orissa’s finances are 
much better than those of East Punjab) and have fixed 
the basic pay of their peons at Rs. 18—J —24 as against 
Rs. 20—iv—25 fixed by East Punjab Government.

Sardar Sajjan Singh : Is it only for financial reasons that the
Chaprasis of the East Punjab Government are paid smaller salaries 
than those paid to the Chaprasis of the Central Government, though 
all of them have to live at Simla ? >

Premier ; It is due to the reason that the standard of pay of 
the Central Government is higher than that of the East Punjab 
Government.

Sardar Sajjan S in gh : Has the question of paying higher
salaries to the Chaprasis anything to do with the discontinuance of 
special pays paid to high Officers in the Secretariat ?

Premier : Both of the questions are to be discussed and decid
ed on merits. '

Shri Dev Raj Sethi : Is the Government aware that the salary
of a peon alongwith allowances is not sufficient to maintain even, a 
single individual ac Simla ? If so, what steps are being taken to 
remove the hardship of the peons r

Premier : The Government does not fix salaries of officials,
according to their expenses.

Shrimati Sita Devi : Should not the Government pay enough
at any rate, to keep the people living ?

Premier : I only say that it is not in the power of Govern
ment to pay more for financial reasons.

Shri Prabodh Chandra : Why should not the Government
raise salaries of the low paid servants when this deficit Province can 
afford to pay fabulous salaries to the high Officers ?

Pandit Mohan Lai Dutta : Will the hon. Premier kindly reduce 
his salary in order to accommodate these poor Chaprasis r x

Premier : It is a request and not a question.
Shri Virendra : Has the Government taken the troubie of con

sidering this question during the last six months ?
Premier : I can on behalf of the Finance Department say that

no such proposal came up.
Chaudhri K artar Singh : Did the former Premier and his Parli- 

mentary Secretary ever bring forward such a suggestion ?



Premier : I have no such information.
Shrimati Sita D ev i: Why does not the Government discontinue 

the high special pays of high* Officers with a view to increase the 
salaries of the peons ?

Shri Bhagat Ram Chodha : May I know whether Chaprasis are 
considered as human beings by Government ? It appears as if they 
are treated merely as chattel ?

Sardar Sajjan Singh ; Has the Government ever inquired at 
to what are the usual expenses of an individual at Simla ?

Premier : Government does enquire from time to time.
Sardar Sajjan Singh : Then, what are their expenses r
Premier : The hon. Member should kindly give a notice for

that.
Shrimati Sita Devi : Has the Government ever considered the

advisibility of administering poison tablets to the families of Chaprasis 
as it is not possible to give them enhanced salaries r

Premier : The suggestion would have been considered ii the
hon. Lady Member had placed it before the Resources and Retrench
ment Committee of which she has been a member.

\ Shri Prabodh Chandra : Did the Government ever consider
che question of increasing the salaries of peons in the old regime of 
the hon. Premier ?

Premier : I have already said that their salaries were
increased.

*.

T. A. DRAWN BY HONOURABLE MINISTERS AND 
PARLIAMENTARY SECRETARIES.

*1139. Sardar Sajjan Singh : Will the hon. Premier be pleas
ed to state :—

(a) the amount of travelling allowances drawn by each of the 
hon. Ministers from 1st March 1949 to 31st August 
1949 ;

(b) the amount of travelling allowances drawn by each of the 
Parliamentary Secretaries for the period mentioned above ;

(c) the dates on which each of the Ministers and the Parlia
mentary Secretaries were sworn in after 1st April 1949, 
respectively ;

{d) the total number of miles travelled by road by each of the 
Ministers and the Parliamentary Secretaries, respectively, 
during the period referred to above ;

(e) whether it is a fact that the hon.‘ Premier has been 
using Government motor car ; if so, the cost of petrol 
consumed per mile on this ear ;

(jf) whether having Government owned cars has proved 
more economical than the use of private cars of the 
hon. Ministers ; if so, to what extent?
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The hon. Dr. Gopi Chand Bhargava :
(a), (b)f (c) and (d) A statement is laid on the table of the 

House.
(e) Yes. The cost of petrol consumed is approximately 

annas 0-3-0 per mile.
( / )  The matter has not been examined so far.

Amount
of

T. A.
Mileage
covered

Date of 
swearing 

in.
Rs. a. P*

H. Pm. . . 1,000 1 0 3654 13-4-49

H. M. F. .. 3,348 0 0 5284 21-4-49

H. M. R. ... 6,132 6 0 9199 13-4-49

H. M. I. & S. ... 4,506 4 0 6610 13-4-49

H. M. L. ... 4,473 4 0 6906 21-4-49

H. M. D. ... 4,198 12 0 6380 21-4-49

H. M. P. W. ... 4,282 3 0 6415 21-4-49

B. Bachan Singh . . . . . . 29-8-49

Shri Prabodh Chandra ... 1,564 12 0 1800 29-4-49

Prof. Sher Singh 708 8 0 72 8-7-49

S. Narotam Singh 232 12 0 560 29-4-49

Ch. Harbhaj Rrm . . . ♦ 30-5-49

S. Shivsaran Singh 965 2 0 1267 18-5-49

Rao Mohar Singh 83 6 0 . . . 6-5-49

S. Ajit Singh . . . • 29-4-49

Chaudhri Kartar Singh : Is the motor car given to the
hon. Premier permitted for private use also ?

Premier : There are definite rules on the subject.
Chaudhri Kartar Singh : Could the Government owned car

be used by the friends of the Premier while he was not in the car ?
Premier : Under the rules if Government car was used for

that purpose, the Government had to be paid at the rate of eight 
annas per mile.

Chaudhri Kartar Singh : Is it not a fact that the motor car
given to the former Premier was used for carrying his friends even to 
places outside the East Punjab ?



Prem ier : lam  not in a position to say so.
Shri Virendra : Did the motor car in which the former Premier

used to travel belong to Government ?
Premier : Yes, it was a Government car.
Shri Virendra : What was the monthly expenditure incurred

on that car during the last six months ?
Premier : There is a separate question on that subject.
Shri Dev Raj Sethi : Is it not a fact that more amount was

spent on this car during the last six months than what used to 
be formerly spent in one year ?

Pandit Mohan Lai Datta : In view of financial difficulties, is
the Government prepared to reduce expenditure on travelling 
allowance ?

Premier: This depends on work. As a great deal of work
has to be done, this does not appear to be practicable. *

Pandit Mohan Lai Datta : Is the Government prepared to
reduce the rate of travelling allowance per mile ?

Premier : It had already been reduced. On account of rise
in the price of petrol as well as motor cars, it should rather be 
increased instead of being further decreased. (

Shri Virendra : In view of the demand for reducing travelling
allowance, is the Government prepared to consider the advisability 
of giving cycles to the Ministers, instead of their using cars ? 
(Laughter.)

Shri Prabodh Chandra : Is it not more economical to use
Government cars and Government petrol ?
P rem ier  : Ihis question requires to be examined. It is not

only the question of consumption oi petrol, motor car depreciates a 
good deal by constant use.

Captain Ranjit Singh : How many motor cars did the former
Premier change during the last six months and what was the 
expenditure incurred by the Government in that connection ?

M ehta Ranbir Singh : What is the criterion for fixing the
rate of travelling allowance ? Is the actual expenditure incurred 
kept in view or is it intended to be a source of profit also ?

P rem ier  : Travelling allowance is not intended to be a
source of profit.

Pandit Mohan Lai Datta : What is the harm, if instead of
travelling in first class, the hon. Ministers travel in second class ?

(6) io] east Punjab legislative assembly [i 8th oct. 1 9 4 9 ]

DIRECT RECRUITMENT OF SUB-INSPECTORS OF POLICE.
*1161. Sardar Sajjan S ingh : Will the hon. Premier be

pleased to state whether any Sub-Inspectors of Police were directly 
recruited by the Government between the period 15th. August 1947 
to 31st March 1948 ; if so, the height and the chest measurement 
together with educational qualifications and general health of each 
one of them.
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The hon. Dr. Gopi Chand Bhargava :
Yes. Four Sub-Inspectors of Police were directly recruited 

during the period from 15th August 1947 to 31th March 1948. 
The required particulars in respect of each of them are given
below : —

©
£
cd

Name Height

1. Umrao Singh 5 ' - n r

o. Didar Singh

3. Kishan Lai 5'-8F

4. Hans Raj 5'-10"

Chest
measure

ment
Educational
qualificatins

General
Health

36"-38" Upto F. A. Excellent

40 "-42" 6th Class do.

32"-34" 9th Class do.

37"-39" B. A., LL. B. Good

Serial Nos. 2, 3 and 4 are ex-Army Officers ; all except No. 4 
were recruited in the Provincial Armed Police.

Sardar Sajjan Singh : What is the minimum educational
qualification required for recrutment of Sub-Inspectors of Police ?

P rem ier : The hon. Member can consult Rules on the
subject.

Sardar Sajjan Singh : Am I to understand that no minimum
standaid of education has been prescribed in the case of sons of 
ex-Military men ?

P r e m ie r :  As I have stated, the sons of ex-Military men
have been recruited.

Sardar Sajjan S in g h : The hon. Premier stated that one of
the persons recruited as Sub-Inspector of Police had received 
education up to the sixth (?) class only. May I know, how he will be 
able to discharge his duties of recording reports, etc. ?

P rem ier  : He has been recruited in the Punjab Armed
Police and there he will be able to do his work satisfactorily.

RENT PAID TO JAGIRDARS

*1194. Pandit M ohan Lai D a tta : Will the hon. Premier
be pleased to state :—

id) the total amount of jagir money paid to Jagirdars so 
far in East Punjab in the shape of assignment of land 
revenue ;

(6) the total amount of money paid to Zamindars and Taluq- 
dars by the Government out of its revenues ?

T he hon. Dr. Gopi Chand Bhargava : Information is
awaited from Ferozepur and Gurdaspur districts. Information re
lating to the remaining eleven districts is as follows :— ^

(a) Rs. 34,53,280.



Pandit Mohan Lai D a tta : Is the Government prepared
to consider the question of abolition of Jagirdari and Taluqdari. 
so that the drain on provincial ex-chequer may be reduced ?

Mr. Speaker : That is a suggestion.
Shri Prabodh C handra: Is it not a fact that Jagirs were'

given to those persons who helped the Government during the 
Mutiny of 1857 ?

P rem ier: If the hon. Member enquires about some parti-„
cular person, I shall be able to collect information.

Shri Prabodh Chandra : In the matter of granting Jagirs,
is the Government pursuing the same policy which was followed 
before the 15th August, 1947 ?

P rem ier : No, it is not so.
Shri Prabodh Chandra: The hon. Premier has stated that

the Government is no longer following the policy practised before 
15th August, 1947. May I know what change has that policy 
undergone ?

P rem ier : No Jagirs are being granted now.
Pandit M ohan Lall Datta : Does the Government approve

of a large amount being spent on Jagirdars and Taluqdars ?
Shri D ev Raj Sethi : What were those services in lieu

of which these Jagirs had been granted ?
Prem ier : I can answer this question after looking into the

matter. This much I can say that these are being no longer granted.
Chaudhri Kartar Singh : Is the Government prepared to

consider the withdrawal of Jagirs given to those persons who were 
granted these for giving false evidednce against political workers ?

P r e m ie r : The Government will consider this matter if
some concrete case is brought to the notice of the Government.

Chaudhri Kartar S in gh : Is the Government prepared to
consider the withdrawal of Jagirs given by the Unionist Govern
ment to their friends and relatives ?

M ehta Ranbir S in g h : May 1 know if the Resources and
Retrenchment Committee set up by the Government considered the 
advisability of abolishing Jagirs in order to effect saving in expen
diture ?

P r e m ie r : The Report of the Resources and Retrenchment
Committee is not yet ready.

M ehta Ranbir S in g h : Does not the Government realize
that ending of Jagirdari will have a good effect on the financial 
position of the Province ?

STRICTURES AGAINST THE SUB-INSPECTOR 
OF POLICE, NARAINGARH. *

*1225. Shri Rattan Singh Tabib : Will the hon. Premier
be pleased to state :—

(a) whether it has come to the notice of Government that
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the Trying Court while acquitting all the accused in two 
excise cases in which Zamindars of Naraingarh were 
prosecuted recently passed strictures against the Sub- 
Inspector of Police, Naraingarh for falsely implicating 
innocent villagers in the aforesaid cases.

(b) if so, the action taken by the Government against the sub- 
inspector ;

The hon . Dr. G opi Chand Bhargava : 1
(a) Yes.
(b) No action was called for as the district authorities did 

not accept the finding of the Court as correct.

RESERVATION OF 15 PER CENT. SHARE OF 
SERVICES FOR HARIJANS.

*1242. Chaudhri Mehr Chand : Will the hon. Premier 
be pleased to state :—

(a) the measures Government have taken to implement the 
decision of the Services Advisory Committee of giving 15 
per cent, share to Harijans in all the Departments ;

(b) whether instructions to all the Heads of Departments have 
since been issued that Harijans should be given 15 per 
cent, share in services, if not, why not ?

T he hon. Dr. Gopi Chand Bhargava ;
'(a) Government have decided that pending determination of 

the exact percentage of Schedule Caste population in East Punjab, 
15 per cent, of vacancies in all services shall be reserved for 
Scheduled Caste candidates, provided that suitable material for filling 
such appointments is available out of Schedule Caste candidates. 
The minimum qualifications prescribed for any post would not, 
however, be lowered with a view to accommodating any such candi
date.

(b) Instructions to implement this decision are being issued to 
all Heads of Departments.

Shri Prabodh Chandra : Will the hon. Premier be pleased
to state the separate shares of Hindu Scheduled Castes and Sikh 
Scheduled Castes out of this fifteen per cent, representation reserved 
for the Scheduled Castes in the services ?

Prem ier : We are now abolishing such communal proportions
and in these circumstances fhe question asked by the hon. Member 
does not arise.

Shri Prabodh Chandra : May I know if these communal
proportions have been abolished only in the case of Scheduled 
Castes or that has been done in the case of all services ?

P rem ier  : This question was answered by the former hon.
Premier.



USE OF GOVERNMENT OW^ED CAR BY MINISTERS.
*1261. Shri Bhagat R am  Chodha : Will the hon. Premier

be pleased to state :—
(a) whether any of the hon. Ministers had the use of Govern

ment owned car ; if so, for how long ;
(b) the total cost incurred on its petrol and driving, and 

whether any T. A. was drawn by the Minister during the 
period he had the use of Government owned car ;

(c) the total amount of travelling allowance drawn by each of 
the Ministers each month during the period the present 
Ministry has been in office ;

(d) whether he will be pleased to lay on the table of the House 
a statement showing the T. A*, drawn by the Parliamen
tary Secretaries each month since their appointment ?

The hon. Dr. Gopi Ghand Bhargava :
(«) The former hon. Premier used the Transport Depart

ment’s car from 30th April 1949 to 17th July 1949. Since then he is 
using Government car.

(b) (i) Rs. 2,450-5-3.
(it) No T. A. was drawn but D. A. was drawn. He did not 

draw the conveyance allowance of Rs. 250 per mensem.
(c) and (d) hon. Members’ attention is drawn to statement 

placed to-day on the Table in reply to Assembly Question No. 1139*. 
Monthwise figures of T. A. drawn by Parliamentary Secretaries are 
not available.

Shri Bhagat Ram  Chodha : Will the hon. Premier please
state the number of cars the Premier is allowed to have ?

P rem ier  : \ He has only one car ; a jeep, of course, is also at 
his disposal for the conveyance of his staff.
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UNION OF LABOURERS.

*1196. Pandit M ohan Lai D atta : W ill the hon. Minister
for Public Works be pleased to state :—

(<z) whether it is a fact that the labourers at Nangal Project 
area have asked Government for permission to form a 
Labour Union of theirs to safeguard their interests ;

(b) whether it is a fact that the high Officials of the Irrigation 
Department oppose the formation of a Labour Union at 
Nangal and Bhakra Projects.

The h en . Shri Prithvi Singh Azad :
(a) and (ft) Reply is in the negative.
The hon. Member would be interested to know that the 

Government has appointed a Welfare Officer to look after the interests 
of the labour.
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PROSECUTION OF REVENUE PATWARIS IN 

AMRITSAR DISTRICT.

*1164. Sardar Sajjan Singh : Will the hon. Minister for
Land Revenue, Relief and Rehabilitation be pleased to state :—

(a) whether it is a fact that some of the Revenue Patwaris 
in Amritsar District were prosecuted for having struck work 
in 1948, under the East Punjab Essential Services Act , 
if so, the names together with their full addresses ; the 
sentence awarded to each one of them by the Court con
cerned uptil 3rd September 1949 ; the period for which 
each of them actually remained in the Jail after convic
tion ; and the result of their appeals in the Session, fudges1 
Court ;

(b) whether some of the Revenue Patwaris referred to in 
part (a) above remained absconding and were declared 
absconders by the Courts concerned : if so, the names of 
such absconders, and the dale on which ea^h of these 
accused were declared absconders by the Courts con
cerned ;

(c) whether it is a fact that one of the absconding Pat war i 
namely Pandit Gokal Chand was allowed to resume his 
duties and work at Jullundur Civil Secretariat by the 
Revenue Authorities of Rehabilitation, Amritsar, if so. the 
reasons therefor and the date on which he resumed his 
duties ;

(d) the reasons for not puttiri^.this Patwari under arrest when 
he had been declared absconder by the Court of law ;

(e) who was responsible for re-instating him without the 
final verdict of the Court ?

The hon. Dr. Gopi Chand Ehargava ;
It is regretted that the information asked for by the hon. 

Member is not yet available. It is being collected and will be suppli- 
ed as soon as it is ready.

SUPPLY OF WHEAT FOR SEED PURPOSES.

*1137. Sardar Sajjan Singh ; Will the hon Minister for 
Development be pleased to state : —

(a) the quantity of wheat supplied m each district for seeds 
during the year 1949 ;

(b) the average coast-price per maund thereon in each district 
including incidental and other charges ;

(c) the average sale-price chaged thereon from the zamindars 
per maund in each district :

(d) the total cost incurred by the Government, for the wheat
* supplied in each district during the year 1948 for seed

purposes, separately ;
(e) the total sale proceeds thereof from such district during 

the year 1948 separately ;



( / )  the total amount realised in excess of the actual cost from 
each district, separately ?

The hon. Sardar Gurbachan Singh Bajwa :
A statement is laid on the table.*

Sardar Sajjan Singh : Will the hon. Minister be pleased
to state if the amount realised in excess of the actual cost will be 
refunded or not ?

Minister : I can give this information if the hon. Member
gives notice for that.

SHORT NOTICE QUESTIONS AND ANSWERS
SUPPLY OF CANAL WATER TO ALL THE BRANCHES 

P F  UPPER BARI DOAB CANAL

*1402. Sardar Sajjan Singh : Will the hon* Minister for 
Public Works be pleased to state :—

(a) whether the Government decided that canal water will be
supplied in all the branches of the Uppar Bari Doab Canal 
uptil 15th October 1949 ;

(b) whether any complaints were submitted to the canal
authorities of Majitha and Jandiala Divisions at Amritsar 
regarding the shortage and non-supply of canal water 
outlets at the tail of many canal minors irrigating village 
lands of Patti Tahsil particularly village Thathi Jaimal 
Singh, village Sur Singh, village Sabhrai, Jand Mahneke 
Harike, Boop, Baler and Farandi Pur, but no arrangements 
were made by the canal authorities for the supply of 
water outlets at the tail ; if so, the reasons therefor ;

(c) whether the zamindars of village Sur Singh sent a
representation to the Executive Engineer, Majitha Division 
on 5th October 1949 intimating that owing to the failure 
of the canal authorities to supply water their standing 
crops of paddy and maize have been totally damaged and 
ruined, and that they will stop taking canal water as a 
protest after 13th October 1949 ; if so, the action taken 
by the Government in the matter ;

(d) whether the Government is aware of the fact that no canal
water could reach the outlets at the tail of village Thathi 
Jaimal Singh, Sur Singh, and Sabhrai village of Patti 
Tahsil during the last 5 weeks ; if so, the reasons therefor ;

(<e) the steps taken or proposed to be taken by the Government 
for the adequate supply of canal water outlets at the tail 
of the canal minors of Upper Bari Doab Canal in future 
particularly during the rotation period when there will be 
shortage of water in the river during winter ?
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The hon. Shri Prithvi Singh Azad :
(a) No.
(b) Complaints were received of and on from the villages 

noted and were investigated. Some of the complaints were baseless 
and others were based on the supposition that supplies during 
September should be as good as in summer months. , This is not 
possible as the river has gone down to 3000 cusecs only against 7000 
cusecs against full supply discharge required. Tail supplies were 
checked by officers at site and their discharges were found correct 
in full supply turns of these channels,

*

(c) No such representation has been received.
(d) The canal water reached the outlets at the tails of the 

channels which irrigate these villages during their full supplv 
turns.

(e) During rotational periods the channels are run by rotation 
and in their turns the full supply discharge reaches their tails.

Sardar Sajjau Singh : The hon. Minister has stated that the
total area under command of the outlet at Jagatpura minor village 
is 1307 acres while only 390 acres were irrigated for Kha“if 1949. 
In view of this information, how can the Government say that they 
have received no complaints ?

Prem ier : I am not aware of any complaints. I can. however,
look into the matter if notice is given.

REGISTRATION OF UNREGISTERED MEDICAL 
PRACTITIONERS.

*1406. Shri R attan  Singh Tabib : Will the hon. Minister for
Finance be pleased to state . whether the question of regitration for 
the unregistered medical practitioners in Allopathy and Homeopathy 
is under consideration of the Government ; if so, how long will it 
take to materialise ? (Vide Appendix for Answers.)

Shri Prabodh C handra: May I know if the unregistered
medical practitioners will be allowed to carry on their practice even 
before the submicting of the report ?

Premier : They are carryiug on their practice. But they
cannot prescribe poisonous drugs given in the schedule.

DEBATE UNDER RULE 12 (b).

Mr. Speaker Thakur Dalip Singh has given notice oi his 
intention to raise a debate on the subject matter of the answers to 
starred question Nos. 1207 and 1208 put to day. This matter can 
be discussed under Rule 12 (b) but before the House can discuss 
it the hon. Member must have the leave of the House to raise 
the debate.

P re m ie r : (The hon. Dr. Gopi Chand Bhargava) : Sir, I
submit that the hon. Member should have indicated in what respect 
he thinks the replies to be unsatisfactory. Unless that is done I
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do not think discussion should be allowed to be raised. Without 
knowing the details how can I know as to what for the extra time 
is required ?

Shri Prabodh Chandra : On a point of order, Sir. Is it for 
the hon. Speaker to give a ruling or can the Leader of the House 
also give a ruling ?

Mr. Speaker : He is not giving a ruling. The question is
not of the unsatisfactory nature of the reply but it is the question 
of the urgency of the matter. Rule 12 (b) lays down :—

“On notice given at question time, a period not exceeding half 
an hour after the hour of interruption or after the con
clusion of the business on the list for the day, whichever 
is ealier, may be allowed to a member to raise a debate 
on any matter of urgent importance which has been the 
subjetc of a question on that day, but no votes shall be 
taken on such debate :

Provided that the Speaker before allowing such a debate to 
be raised shall informally ascertain by voices whether the 
member has the leave of the Assembly for the purpose, and 
if the Speaker declares thereupon that leave is refused the 
debate shall not be raised ’’

May I know if the hon. Member has the leave of the House ?
The Leave was refused.

ADJOURNMENT.
Premier (The hon. Dr. Gopi Chand Bhargava) (.Hindustani) : 

Sir. I move—
That the Assembly at its rising to-day shall stand adjourned to Monday, 

the 24th October 1949, at 2 p.m.
Prem ier : The business on hand is to be transacted during

this session. Some of it is yet to be got ready for placing it before 
the House. It has been suggested that all legislation should be 
finished. Twentieth is a non-offical day, then there are Diwali and 
other holidays. So we shall be meeting for the purpose on 24th 
October.

Mr. Speaker : Motion moved—
That the Assembly at its rising to-day shall stand adjourned to Monday, 

24th October 1949, at 2 p.m.
The Motion was carried.

EVACUEE PROPERTY (ADMINISTRATION) BILL.

Prem ier (The hon’ Dr. Gopi Chand Bhargava) : Sir, I
introduce the East Punjab Evacuee Property (Administration) Bill.

Prem ier (Hindustani) : I  move—
That the East Punjab Evacuee Property (Administration) Bill to be taken 

into consideration at once.
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Sir on the suggestion of the Government of India the East 
Punjab Evacue. (Administration of Property) Act 1947 was 
repealed and Ordinance IX of 1949 was‘enacted in its place. Now this 
Ordinance is going to lapse. In the absence of any legislation the 
Administration of Evacuees Property will be difficult. So this Bill 
is being introduced with this object in view. •

M r. Speaker : Motion moved—
That the East Punjab Evacuee Property (Administration) Hilj be taken into 

consideration at once.

Shri Dev Raj Sethi (Ex-Member West Punjab Assernuiy) 
representing Lyallpur and Jhang, General( Rural) (Hindustani) : Sir, 
the East Punjab Evacuees Act is an important measure. It affects not 
merely those refugees wh:> h ive settled in he Province of East Punjab, 
but also all the refugees whose number exceeds forty lakhs. It con
cerns all those refugees who left their all in West Punjab. The object 
of this Bill is to see how* far help can be extended to them. About three 
months back the Govt, of India enacted an enabling Act. On the basis 
of that Act an Ordinance was issued. We have been keenly waking 
for its enforcement. But due to wirepulling and influences from various 
directions, it has not so far been enforced. It is our right to demand 
positive and prompt measures. Hindu and Sikh refugees who have 
come to East Punjab from West Punjab have left behind property 
worth sixteen hundred crores of rupees, while the property left be
hind by evacuee Muslims is not worth more than three hundred 
crores of rupees. The difference of twelve or thirteen hundred crores 
of rupees is a substantial amount. This is the greatest problem 
that is a constant source of worry not only to the refugees but to the 
whole of the country. It is on account of this very problem that the 
relations between India and Pakistan are daily deteriorating. Our 
efforts should be directed towards this end that the definition of 
the word ‘Evacuee' should include all those Muslims wThether in India 
or in Pakistan, who have been allotted any evacuee property in 
Pakistan. They should not be allowed to retain any property rights 
in India. In, certain quarters efforts are being made to re-settie 
Muslims in ^certain parts of East Punjab. I quite appreciate the 
sentiments expre? .d by those who favour such a course of action, 
but we cannot los sight of hard facts of the problem. It is a well- 
known fact that so far we have been unable to rehabilitate the Hindu 
and Sikh refugees properly. It would be nothing short of foolish
ness if we try to bring back Muslims to such Districts as Ludhiana. 
Gurgaon and Ambala. It would only mean depriving the Hindu and 
Sikh refugees of their due rights. There may be certain members 
who would like to re-settle the Muslims in their constitue tcies. But 
I must say that so long as Hindu and Sikh refugees are not properly 
rehabilitated, so long as Pakistan does not pay the difference betw. m 
the values of evacuee properties left on either side, we cannot and 
should not thmk of such schemes. It has come to my knowledge 
that in the District of Rohtak a Zarnindar who went to West Punjab 
is going to get back about six hundred ‘res of his land in village 
Gohana. In this Province many of the refugees are yet without land. 
We urge upon the Government to take a strong stand in this matter. 
In East Punjab proper arrangements for those who have come from 
Pakistan have not so far been made. This is because we have not



been strict and because Pakistan has always been evasive. Karachi 
Agreement was reached and the question of urban property was 
settled. Refugees were allowed to get compensation. Private ex
change of property was also allowed. But in spite of all the arrange
ments and agreements arrived at, in practice things were so mani
pulated that all efforts at exchange and sale of property failed. In 
West Punjab some Hindu shops in Anarkali, (Lahore), were sealed. 
Such other steps were taken which, in fact, amounted to compelling the 
Hindus and Sikhs to leave Pakistan. They are not allowed to have 
property there. The matter does not stop here. The Pakistan 
Government have even banned the Hindus and Sikhs to remove their 
movable property including jewellery in gold and silver kept in 
the banks. This is the treatment which is being meted out to 
Hindus and Sikhs in Pakistan. But what is the state of affairs on 
this side ? I admit that we should be idealists but there is a limit 
to everything. Even the Father of the Nation, Mahatma Gandhi, 
gave his advice to the effect that barring the question of abducted 
women, in which we must be very considerate we should treat 
Pakistan in every matter on reciprocal basis. If we do not pay 
heed to the advice of Mahatama Gandhi, then our magnanimity 
towards Pakistan would be misplaced and misconstrued as our 
weekness. We know ours is a Secular State. But this does not 
mean that refugees should be allowed to live as discontented 
citizens of India. I am of the opinion that so long as the refugee 
problem is not solved to the entire satisfaction of the displaced 
people, India and Pakistan can never be on good terms and happy 
relations cannot subsist between them. Consequently peace on both 
sides would ever remain in danger of being disturbed. I would, 
therefore, request the Central. Government, through you, Sir, to act 
strongly in this matter.

Then, Sir, only recently when the Prime Minister of India 
visited this Province, some of our friends including some members 
of this legislature suggested rather persuaded him to settle 
50 thousand Muslims in the District of Ludhiana. I want to convey 
to the Government of India that if this suggestion is accepted it 
would be very unfair to the refugees. I would say that even settling 
of five Muslims from Pakistan in this country would tantamount 
to depriving the refugees of their legitimate right of being rehabi
litated. The refugees are not at all prepared to tolerate such 
resettling of Muslims in any case. But 1 may also make it clear that 
we are no longer against those Muslims who consider India as 
their homeland and are patriotic and loyal to the core towards it. 
We want them to have equal rights with us. But we cannot allow' 
those Muslims, who have divided loyalties, to be re-settled in India. 
I would, therefore, request the Government of India not to dilute 
or tone down any law which it contemplates to enforce in regard to 
evacuee property. We want the Government to define the terms 
'evacuee' and ‘evacuee property' lucidly, definitely and unambiguously. 
We earnestly feel that if Pakistan tightens its laws pertaining to 
evacuees, the Government of India should do so in reciprocity. 
For the present I would confine my remarks to the general discussion 
of the principles underlying this Bill and would participate in
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detailed discussion when it is considered clause by clause. I, there
fore, close my speech with the request to the Government that 
while enacting this Bill into law, it should do full justice to tile 
refugees and see that their rights are duly protected.

Sardar Sajjan Singh (Patti Sikh Rural) (P u n j a b i) : 
Mr. Speaker, I have listened to the speech of my hon Friend 
Shri Dev Raj Sethi with rapt attention. I have arrived at the 
conclusion that according to him the Bill under consideration should 
contain a definition of the words ‘loyalty’ and ‘disloyalty’. 1 may 
tell him that this is a matter which shiuld be entirely left to the 
Government to decide whether loyalty of a certain person is unques
tionable or doubtful. He may rest assured that the law of the land 
is sufficiently strong to take adequate and effective action against 
a person considered to be h iving divided loyalties to the country, 
and, therefore, my hon. Friend need have no apprehensions on this 
account. But may I ask him to tell the House as to what his feelings 
are about the black-marketers ? Does he consider them as the loyal 
citizens of India ? Are they to be dubbed as- the patriots of the 
country ? Then there is another point also which cannot be lost 
sight of. It is not writ large on the face of a person whether he is 
loyal or otherwise to the country. I, therefore, reiterate that it is 
the business of the Government to prove loyalty or treachery of a 
person and for that purpose it is fully fortified. It has in its 
armoury certain laws with which it can effectively deal with persons 
of doubtful loyalty. As a matter of fact it should be clearly laid 
down by law that every Indian, irrespective of his being a Hindu, 
Sikh or a Muslim, would be allowed to enjoy equal rights of citizen-  ̂
ship and in this matter the question of loyalty or disloyalty does 
not arise

In this connection I want to bring to. the notice of the Govern
ment another important muter and that is this. A Zamindar of 
our district embraced Islam 20 years ago but his sons did not follow 
suit. They refused conversion. They continued as Sikhs and 
married into Sikh families. But after partition of the Punjab, 
their father left for Pakistan. Now after the exit of that gentleman, 
the Custodian of Evacuee Properties has declared his property also 
as an evacuee property, with the result that his action has hit hard 
the sons of that man. They are full fledged Sikhs and are living in 
Indian territory. They have been unfairly deprived of their ancestral 
property simply because their father professed Islam and had left for 
Pakistan. They are in a fix what to do. They displeased their father 
by refusing to enter into the fold of Islam and did not accompany him. 
They are loyal citizens of India and yet their ancestral property 
has been taken away from them and it is being treated as evacuee 
property. Now the difficulty is that the Officers draw their own 
inferences from lawr and put interpretations which suit their purpose.
I would request the Government to take drastic action against such 
Officers who wrongly interpret law and harass the people unneces
sarily. I would also suggest to the Government to amend law per
taining to evacuee property, etc., that if a persons’ father or grand
father embraced Islam and left for Pakistan, but fie himself did not 
become a Musslman, his ancestral property should not be declared 
as an evacuee property and he should not be deprived of the same.
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I ha/e already brought facts regarding this matter to the notice 
of the Government I hope it will lose no time in taking suitable 
action in the matter, and will thus administer justice to that agriev- 
ed Zamindar. He now enquires whether if his property is not to be 
restored to him, then he should accept Islam and leave for Pakistan. 
Since it is our duty to safeguard the rights of peoplq, I hope Govern
ment will give its careful and sympathetic consideration to this 
matter. With these words I close my remarks.

Mehta Ranbir Singh (Ludhiana and Ferozepore, General, 
Rural) (Hindustani) : Sir, I rise to m ike a few observations in regard 
to the Bill now before the House. Before I proceed with my speech 

I wish to say a few words in reply to certain remarks made 
3 p.m. by my hont priend Shri Dev Raj Sethi. He has stated 

in the course of his speech, that the hon. Prime Minister, while he 
was touring the District of Ludhiana, was told by some people 
in general and some M. L. A’s in particular that about 50,000 
Muslims, who wanted to return to India from Pakistan, should be 
settled there. But I wish to point out that I accompanied the hon. 
Prime Minister throughout his tour in the District, and I can say on 
my personal knowledge that what the hon. Member has said is a 
white lie, if I am permitted to use this word and if it is not un- 
parliamentary.

i
 ̂ Mr. Speaker : The hon. Member had better use some other

w®rd as this is unparliamentary. He can use the word ‘wrong’ in 
place of this unparliamentary word.

Mehta R anbir Singh : Then I can say that his statement is
mischievous.

f Mr. Speaker : This word is again unparliamentary and I would
ask the hon. Member to withdraw it.

Mehta Ranbir Singh : Is this an unparliamentary word ?

Mr. Speaker : Of course it is.

Mehta Ranbir Singh : Well, Sir, I withdraw this word and say
that the statement of the* hon. Member is not good-intentioned. 
What I wish to submit is this that I made this point clear during the 
hon. Prime Minister’s tour and I repeat it without any fear of con
tradiction that the Government of India would have to clarify their 
policy so far as this important matter is concerned. If the Central 
Government fail to act accordingly then they cannot claim themselves 
to be the true followers of the Father of our Nation. They would 
thus be abusing the very fair name of the Father of- the Nation, the 
apostle of truth and our beloved leader Mahatma Gandhi. We want
ed the hon. Prime Minister to throw some light on the point whether 
those Muslims who are already living in the Indian Union and who 
did not think it advisable to migrate to Pakistan and have thus made 
India, their homeland, would be treated with justice and in the same 
way as the other citizens of our country, and would also be permitted
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to continue owning their property. 1 for one am of the opinion that 
the unwillingness on the part of the Central Government in giving 
adequate protection to those Muslims who are already living in the 
Indian Union and who are the true citizens of this country, tant- 
amounts to grave injustice to humanity and such a Government has 
no right to exist. Our Government is helpless in giving adequate 
protection to Muslims and they have sold themselves to capitalists 
whom they cannot afford to displease. Every citizen of a country 
is within his rights to demand adequate protection from the Govern
ment. It is very regrettable that such statements against giving any 
adequate protection should emanate from no less a responsible person 
than my hon. Friend. I suggest that Shri Dev Raj Sethi and others 
who are of his views should think twice before carrying on such pro
paganda. We believe in the Secular State and it is also an open 
secret that we live in the Secular State. Let those who are at the 
helm of affairs and who claim to run the administration of this 
Secular State declare in unequivocal terms that they are helpless and 
that they have failed in carving out a true Secular State. But in spite 
of all these short comings Secular State has already been established 
and would be established on more firm grounds than before.

Now about the Bill itself. My hon. Friends know full well 
the conditions under which our country was partitioned and I do not 
feel the necessity of going into its details. After the formation of the 
two Governments, with the mutual consent of the two major political 
parties, people suffered heavily. There is no denying the fact that 
these two political parties were mainly responsible for the sad hap
penings after the partition of the country. If the two political 
parties or in other words the two Governments had realized their 
responsibilities and had also kept in view the faith and since-ity of 
the people towards them, 1 am sure the problem of evacuee property 
and other such allied problems would not have cropped up at all. 
After the partition conditions grew so worse that most of the 
people were helpless and they did not know* what to do and 
where to go# It is really no use to brood over the past. But as a 
realist I must say that even at present Government is duty-bound 
to look to the interests of those muslims who are already living 
here and those who have returned from Pakistan. I think it was 
not so difficult a problem to be salved as it is said to be. If both 
the Governments had arrived at some amicable settlement after 
holding a conference even at Ambala, then the conditions created by 
the mass migration which according to Mahatma Gandhi was a 
“ Satanic act ” would not have existed at all. If the people of East 
Punjab in general and other responsible persons in particular had 
kept this point in view that by getting quotas on the names of 
refugees.....*........

Mr. Speaker : It is not relevant. I have already allowed the hon.
Member to wander about. The hon. Member should confine 
himself to the definition of the term “evacuee property.”

Mehta Ranbir Singh : What I wish to submit is this that those ^
Muslims who have already migrated to Pakistan and who have 
themselves agreed to become the citizens of that Dominion, have no 
right to return to this country. In the same way those Hindus who
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were left in Pakistan and who have now in the interests of their 
business or for some other personal gains become the citizens of 
Pakistan, have no right to return to country.

Premier (the hon. Dr. Gopi Chand Bhargav.«) (Hindustani) : Sir, 
I have just now received this infoimation that the Government of 
India is soon going to promulgate an Ordinance on Evacuee Property.
I would, therefore, request you that the consideration of the Bill 
now before the House, be postponed till the 24th October 1949. If 
an Ordinance is promulgated by the Central Government on the 
subject, we may not perhaps feel any necessity to move this Bill.

Chaudhri K arta r Singh : I  would request the hon. Premior
that after the hon. Member who is on his legs, has finished his 
speech, opportunity may be given to other hon. Members to speak 
on the Bill now before the house.

Shri V irendra : On a point of Information, Sir, I want to
know whether before the Central Government promulgates an 
Ordinance on the subject, the opinion of this House, if made 
available, can prove more helpful to them.

Premier : Government has already received this opinion.
Mehta Ranbir Singh : Since I have not completed my speech

on the Bill now before the House, I request that 1 should be given a 
chance to continue my speech if and when this Bill is again brought 
before the House. 1 hope, Sir, you will give me a chance to speak 
on the Bill and thus enable me to complete my speech.

Mr. Speaker : Is it the sense of the House that the further
discussion on the East Punjab Evacuee Property (Administration) 
Bill be postponed ? x

The House Assented.
Mr. S p e a k e r The Bill will be taken into consideration on 

the 24th October, 1949.

GENERAL SALES TAX (AMENDMENT) BILL.
P rem ier (The hon. Dr. Gopi Chand B hargava): I introduce

the East Punjab General Sales Tax (Amendment) Bill.
Premier : I move—
1. That the East Punjab General Sales Tax (Amendment) 

Bill be referred to a select Committee consisting of—
Shri Behari Lai Chanana.
Pandit Bhagat Ram Sharma.
Seth Sudarshan.
Sardar Ujjal Singh.
Mehta Ranbir Singh.
Sardar Ishar Singh Mujhail.
Shri Bhagat Ram Chxlha.
Sardar Inder Singh.



Shri Bhagwan Dass.
Master Gurbanta Singh.
Chaudhri Badlu Ram.
Sardar Narot&m Singh.

2. T h a t the quorum  of the Select Committee shall be 5*
3. T h a t the Select Committee be directed to  subm it its 

report by the 23rd October, 1949.
The Motion was carried.

GENERAL SALES TAX (AMENDMENT) BILL [ (6) 2 5

PU N JA B  SM A LL TOW NS (EA ST PU N JA B  
SEC O N D  A M EN D M EN T) B IL L .

Minister for Labour (The hon. Shri Prithvi Singh Azad) : I 
in troduce the P unjab  Small Tow ns (East Punjab Second A m endm ent) 
Bill.

Minister for Labour ; I move—
That the Punjab Small Towns (East Punjab Second Amendment) Bill be 

taken into consideration at once.
The motion was carried.
Mr. Speaker : The House will now take up the Bill clause by 

clause.
Clauses 2 To 5.

Mr. Speaker : Question is—
That clauses 2 to 5 stand part of the Bill. 

The motion was carried.
Clause 1.

Mr. Speaker : Q uestion is—
That clause 1 stand part of the Bill.

The motion was carried.
T itle.

Mr. Speaker : Question is—
That the Title be the Title of the Bill.

The motion was carried.
Minister for Labour : I move—

That the Punjab Small Towns (East Punjab Second Amendment) Bill be 
passed.

The motion was carried.

DRUGS (C O N T R O L ) B IL L .
Premier (The hon. Dr. Gopi Chand B hargava): I in troduce

the East Punjab Drugs (Control) Bill.
Premier (Hindustani) :  I m ove—

That the East Punjab Drugs (Control) Bill be taken into consideration at
once.

Sir, as you are aware, an O rdinance embodying the' provisions 
of th is Bill had to be prom ulgated on 5 th  October, even when the
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notice of the Assembly Session had been received. This became 
necessary owing to the devaluation of the rupee and the consequent 
sharp rise in the prices of drugs, most of which are imported from 
abroad. In view of this development, it is necessary that the Govern
ment should have powers to control the sale, supply and distribution 
of drugs. This very Ordinance is now before the House in the form 
of a Bill. »

Mr. Speaker : Motion moved —
That the East Punjab Drugs (Control) Bill be taken into consideration at

once.
The motion was carried.
Mr. Speaker : The Bill will now be considered clause by

clause.
Clause 1.

Sub-clause (2).
Mr. Speaker : Question is—

That sub-clause (2) of clause 1 stand part of the Bill.
The motion was carried.

Clauses 2 to 20.
Mr. Speaker : Question is—

That clauses 2 to 20 stand part of the Bill.
The motion was carried.

Clause 1.
Sub-clause (1).

Mr. Speaker : Question is—
That sub-clause (I) of clause 1 stand part of the Bill.

The motion was carried.
T itle.

Mr. Speaker : Question is—
That the Title be the Title of the Bill.

The motion was carried,
Premier : I move—

That the East Punjab Drugs (Control) Bill be passed.
The motion was carried.

CHILDREN BILL.

Premier (The hon. Dr. Gopi Chand Bhargava) : I present the 
report of the Select Committee on the East Punjab Children Bill.

Premier (Hindustani) : I move—
That the East Punjab Children Bill as reported by the Select Committee be 

taken into consideration.
Sir, in almost all Provinces there is a provision of law for youth

ful offenders. In the Education Conference held in New Delhi some-'
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time back great stress was laid on the need of building character of 
children and on the prevention of offences committed by them. At 
present there is only one certified institution, *. e., Reformatory 
School in our Province and the other is a Borstal Institution which 
is being used as a Jail. It is intended that instead of directing youth
ful offenders to be detained in Jail, they should be committed to suit
able custody and their conduct reformed by suitable methods. I feel 
that so long as Non-Official Societies are not formed we cannot succeed 
in our object. This Bill has been introduced for the custody and 
protection of children so that they may be brought up with due care 
and supervision. Before partition this Bill was introduced in the 
Legislative Assembly of the United Punjab, but it could not be pass- 
ed there. The Select Committee has devoted considerable time in 
scrutinising this Bill and has made valuable suggestions. The Bill 
may, therefore, be passed so that its provisions may be enforced in 
the Province as early as possible.

Mr. Speaker : Motion moved—
That the East Punjab Children Bill as reported by the Select Committee be 

taken into consideration.
The motion was carried.
M r. Speaker : The Bill will now be taken up clause by

clause. ^

Iv6) a y

Clause 1 .
Sub-clauses (2) and (3).

M r. Speaker : Question is—
That Sub-clauses (2) and (3) of clause 1 stand part of the Bill. 

The motion was carried.

Cl a u s e s  2 t o  75.
M r. Speaker : Question is—

That clauses 2 to 75 stand part of the Bill.
The motion was carried.

Clause 1 . 
Sub-clause (1).

Mr. Speaker : Question is—
T hat sub-clause (1) of clause 1 stand part of the Bill. 

The motion was carried.
T itle

Mr. Speaker : Question is—
That the Title be the Title of the Bill.

The motion was carried.
P rem ier :• I  move—

That the East Punjab Children Bill be passed.
The motion was carried.



CODE O F C RIM IN A L PR O C ED U R E (EA ST PUNJAB 
A M E N D M E N T ) B IL L .

Premier : I  introduce the Code of Criminal Procedure (East
Punjab Amendment) Bijl.

Premier : I  move—
That the Code of Criminal Procedure (East Punjab Amendment) Bill be 

taken into consideration at once.
The motion was carried.
Mr. Speaker : The Bill will now be taken up clause by clause.

Clause 1 
Sub-clause (2)

Mr. Speaker : Question is —
That sub-clause (2) of clause 1 stand part of the Bill.

The motion was carried.

Clauses 2 and 3.
M r. Speaker ; Question is —

That clauses 2 and 3 stand part of the Bill.
The motion was carried,.

Clause 1 
Sub-clause (1)

Mr. Speaker : Question is —
That sub-clause (1) of clause 1 stand part of the Bill.

The motion was carried.
Title

Mr. Speaker: Question is—
That the Title be the Title of the Bill 

The motion was carried 
Premier : I  m ove—

That the Code of Criminal Procedure (East Punjab Amendment) Bill be 
passed.

The motion was carried.
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N A T IO N A L  V O L U N T E E R  CO RPS (A M EN D M EN T) B IL L .

Premier : I in torduce the East Punjab N ational Vo’unteer 
Corps (Amendment) Bill.

Prem ier : I  move—
That the East Punjab National Volunteer Corps (Amendment) Bill be 

taken into consideration at once.
The motion was carried.
Mr. Speaker: T he Bill will now be taken up clause by clause.



' C l a u s e s  2 t o  4  

Mr. Speaker : Question is—
That clauses 2 to 4 stand part of the Kill.

The motion was carried«
Clause I #

Mr. Speaker : Question is—
That clause 1 stand part of the Bill 

The motion was carried. *
* ' T it l e

Mr. Speaker : Q uestion is—
That the Title be the Title of the Bill.

i  i

The motion was carried•
Premier : I move—

That the East Punjab National Volunteer Corps (Amendment) 
passed.

The motion was carried.

NATIONAL VOLUNTEER CORPS {AMENDMENT) KILL 1.(6) 2Q

Bill be

The Assembly then adjourned till 2 p. m. on Monday, 24th October
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East Punjab Legislative Assembly

Fourth Session of the is t East Punjab Legislative Assembly.
Monday, 24th October 1949.

The Assembly met in the Assembly Chamber at 2 p. m. 
of the clock. Mr. Speaker  (The hon. Sardar Kapoor Singh)

in the Chair .

STARRED QUESTIONS AND ANSWERS.

APPOINTMENTS OF OFFICERS IN THE PROPOSED CAMP 
JAILS IN THE PROVINCE.

* 1 1 2 0 .  Thakur Dalip Singh. W il l  t h e  h o n .  P r e m ie r  b e  p l e a s e d  
t o  s t a t e

(a) w h e t h e r  a n y  m o r e  C a m p  J a i l s  a r e  g o in g  t o  b e  o p e n e d  in
t h e  P r o v in c e ,

(b )  w h e t h e r  t h e  o f f ic e r s  fo r  t h e s e  n e w  j a i l s  w i l l  b e  a p p o in t e d
b y  p r o m o t io n  fr o m  t h e  p r e s e n t  C a d r e  o r  o t h e r w is e ?

The hon. Dr. Gopi Chand Bhargava:

(a ) T h e r e  is  a t  p r e s e n t  n o  s u c h  p r o p o s a l  b e io r e  t h e  G o v e r n 
m e n t .

(b ) Q u e s t io n  d o e s  n o t  a r is e .

Thakur Dalip Singh : I s  i t  a  f a c t  t h a t  e v e n  n o w  s o m e  r e 
e m p l o y e d  s u p e r a n n u a t e d  p e r s o n s  a r e  w o r k in g  a s  S u p e r in t e n d e n t s  o f  
J a i l s ?

Premier : T h is  d o e s  n o t  a r is e  o u t  o f  t h e  o r ig in a l  q u e s t i o n .

Sardar Sajjan Singh : I s  t h e  h o n .  P r e m ie r  a w a r e  t h a t  g e n e r a r l ly
s p e a k in g ,  t h e r e  is  a  g r e a t  c o n g e s t io n  in  t h e  J a i l s  o f  t h i s  P r o v in c e  ?

Mr. Speaker: I  t h in k  th e r e  i s  a s e p a r a t e  q u e s t io n  o n  t h i s
s u b j e c t .
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MURDERS AND BACQITIES.

*1246. Sardar Sajjan Singh: W il l  t h e  h o n .  P r e m ie r  b e  p le a s e d
t o  s t a t e d -

fa) t h e  n u m b e r  o f  m u r d e r s ,  d a c o i t i e s ,  b u r g la r ie s  a n d  o t h e r  
c r im e  r e g is t e r e d  in  e a c h  o f  t h e  d i s t r i c t s  o f  E a s t  P u n j a b  
d u r in g  t h e  y e a r  1 9 4 8 ;

(b) t h e  n u m b e r  o f  t h e  c a s e s  t r a c e d  in  e a c h  d is t r ic t  d u r in g  t h e  
y e a r  1 9 4 3  ?

The hon. Dr. Gopi Chand Bhargava:

(a) a n d  ( b ) : -  A  s t a t e m e n t  is  la id  o n  t h e  t a b le  t

Sardar Sajjan Singh: I s  t h e  h o n .  P r e m ie r  a w a r e  o f  t h e  f a c t
t h a t  in  t h e  y e a r  1 9 4 8 ,  in  d i s t r i c t  A m r it s a r ,  t h e r e  w e r e  1 8 0  c a s e s  o f  
m u r d e r s ,  8 3  c a s e s  o f  d a c o i t i e s ,  a n d  1 8 2 1  c a s e s  o f  b u r g a la r ie s  w h i le  
t h e  n u m b e r  o f  t r a c e d  c a s e s  r e s p e c t i v e l y  w a s  3 6 8  a n d  2 5 1  o n l y  ? I f  s o ,  
w h a t  s t e p s  d o e s  t h e  G o v e r n m e n t  p r o p o s e  t o  t a k e  t o  r e d u c e  t h i s  
f r ig h t f u l l y  la r g e  n u m b e r  o f  u n t r a c e d  c a s e s ?

Premier: G o v e r n m e n t  m a k e s  e v e r y  p o s s ib le  e f f o r t  t o  t r a c e
a l l  s u c h  c a s e s  b u t  in  s p i t e  o f  t h a t ,  s o m e  c a s e s  r e m a in  u n t r a c e d .

Mehta Ranbir Singh: C a n  t h e  G o v e r n m e n t  b y  i t s  b e s t  e f f o r t s
a c h ie v e  t h i s  v e r y  r e s u l t ,  w h ic h  i s  b e s p o k e n  b y  t h e s e  f a c t s  a n d  f ig u r e s  ?

Mr. Speaker: D i s a l lo w e d .

Pandit Shri Ram Sharma: H a s  t h e  G o v e r n m e n t  t r ie d  t o  k n o w
t h e  c a u s e s  o f  in c r e a s in g  n u m b e r  o f  u n t r a c e d  c a s e s  in  a lm o s t  e v e r y  
d is t r ic t ?

Premier: I  t h in k  t h i s  m a y  b e  a t t r ib u t e d  t o  t h e  a b n o r m a l  c o n d i 
t io n s  p r e v a i l in g  in  t h e  P r o v in c e  d u r in g s  t h e  y e a r  1 9 4 8 .  A s  t h e  P r o v i n c e  
i s  r e t u r n in g  t o  n o r m a l ,  t h e  c r im e  i s  o n  t h e  d e c r e a s e .

Sardar Sajjan Singh:- M a y  I k n o w  w h y  a  la r g e  m a j o r i t y  o f  
c a s e s  r e m a in e d  u n t r a c e d  in  d i s t r i c t  A m r i t s a r ,  in  p a r t ic u la r ?

Premier: C o - o p e r a t io n  o f  t h e  p u b l i c  w a s  la c k in g .

Sardar Sajjan Singh: I s  i t  n o t  d u e  t o  t h e  i n e f f i c i e n c y  o f  t h e
d is t r i c t  o ff ic e r s ?

t

Premier: I  h a v e  a l r e a d y  s t a t e d  t h e  r e a s o n .

f  k e p t  in  t h e  L ib r a r y

9
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ACCOMMODATION FOR UNDER-TRIAL PRISONERS.

*1247. Sardar Sajjan Singh: W ill  th e  h o n .  P r e m ie r  b e  p le a s e d
t o  s t a t e : -

[a ]  W h e t h e r  t h e  G o v e r n m e n t  is  a w a r e  o f  t h e  f a c t  t h a t  o w in g  t o  
t h e  o v e r c r o w d in g  in  t h e  D i s t r i c t  J a i l ,  A m r i t s a r  t h e  J a i l  a u t h o r i t i e s  
r e f u s e  t o  t a k e  in  t h e  u n d e r t r a i l  p r is o n e r s  s e n t  u p  b y  t h e  c o u r t s ,  a s  a  
r e s u l  t o f  w h ic h  t h e y  h a v e  t o  b e  t a k e n  t o  p o l i c e  l o c k  u p s;

[b ]  w h e t h e r  t h e  G o v e r n m e n t  i s  a w a r e  o f  t h e  f a c t  t h a t  a  s u f f i c i 
e n t  n u m b e r  o f  t h e  p o l i c e  s t a f f  o f  t h e  p o l i c e  s t a t i o n ,  A m r i t s a r  r e m a in  
e n g a g e d  o n  t h e  H a w a la t  a n d  in  b r in g in g  s u c h  a c c u s e d  t o  c o u r t s ;

[c ]  w h e t h e r  t h e  G o v e r n m e n t  is  a w a r e  o f  t h e  f a c t  t h a t  a s  a  r e s u l t  
o f  t h e  e n g a g e m e n t s  o f  t h e  p o l ic e  s t a f f  in  t h e  m a n n e r  m e n t io n e d  in  p a r t  
[ b ]  a b o v e ,p a t r o l l in g ,  n a k a b a n d i  a n d  o t h e r  d u t ie s  b y  t h e  p o l i c e  g r e a t l y  
s u ffe r ;

[d ]  i f  t h e  a n s w e r s  t o  p a r t s  [ a ]  t o  [c ]  a b o v e  b e  in  t h e  a f f i r m a t i v e ,  
t h e  s t e p s  t h a t  G o v e r n m e n t  p r o p o s e s  t o  t a k e  t o  p r o v id e  a c c o m m o d a t io n  
fo r  u n d e r t r a i l  p r is o n e r s  n o w  c o n f i n e d  in  p o l i c e  lo c k  u p s  a n d  w h e t h e r  
G o v e r n m e n t  p r o p o s e s  t o  b u i ld  a  t e m p o r a r y  j a i l  in  A m r i t s a r  o r  t o  
e x p a n d  t h e  p r e s e n t  j a i l ,  i f  n o t ,  t h e  r e a s o n s  th e r e fo r ?

The hon. Dr. Gopi Chand Bhargava:

[a ]  N o ,e x c e p t  o n  o n e  o c c a s io n  w h e n  a s  a  r e s u l t  o f  a d m i s 
s io n  o f  a  v e r y  la r g e  n u m b e r  o f  R . S . S . p r is o n e r s  t h e  
p o p u la t io n  o f  t h e  j a i l  s h o t  u p  t o  8 6 3  a g a in s t  i t s  
a u t h o r is e d  a c c o m m o d a t io n  fo r  2 8 4 ,  a n d  i t  w a s  n o t  
p o s s ib le  t o  m a k e  im m e d ia t e  a r r a n g e m e n t s  fo r  t h e ir  
t r a n s f e r  t o  a n o t h e r  ja i l .

[b ]  Y e s .

[c] P a t r o l l in g  a n d  N a k a b a n d ie s  a r e  n o t  b e in g  n e g le c t e d
b u t  i f  s o m e  p o l ic e  c o u ld  b e  s p a r e d  f r o m  H a w a la t  
d u t ie s ,  i t  w o u ld  s t r e n g h t h e n  t h e  s t a f f  e n g a g e d  o n  
p a t r o l l in g  a n d  N a k a b a n d i .

[d ]  T h e  q u e s t io n  o f  e x t e n d i n g  t h e  e x i s t i n g  D i s t r i c t  J a i l  
A m r it s a r  i s  u n d e r  t h e  c o n s id e r a t io n  o f  G o v e r n m e n t  
b u t  a  p r o p o s a l  t o  c o n s t r u c t  a  c a m p  J a i l  a t  A m r it s a r  
w a s  g iv e n  u p  o w in g  t o  i t s  p r o h ib i t iv e  c o s t .

Sardar Sajjan Singh: I s  i t  n o t  a  f a c t  t h a t  i t  w a s  s t a t e d  o n
, b e h a l f  o f  t h e  G o v e r n m e n t  in  t h e  l a s t  B u d g e t  S e s s io n  t h a t  t h e  q u e s t io n  

o f  e x t e n s io n  o f  D i s t r ic t  J a i l ,  A m r it s a r ,  w a s  u n d e r  c o n s id e r a t io n  ?

Premier: I  r e q u ir e  n o t i c e  fo r  r e p ly in g  t o  t h i s  q u e s t io n .

GAZETTE NOTIFICATIONS REGARDING GAZETTED OFFICERS.
is * *1248. Sardar Sajjan Singh: Will be hon. Premier be pleased- to state:-
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S. Sajjan Singh
(a) whether it is a fact that the gazette Notifications of 

appointments, transfers, leave etc. of Gazetted Officers 
appear in the Gazette after inordinate delay, if so, the reason 
therefor;

(b) what action does Government propose to take in the matter?
The hon. Dr. Gopi Chand Bhargava:
(a) No. If the hon. Member can bring to my notice specific 

instances I shall be delighted to have the matter examined.
(b) Does not arise.
Sardar Sajjan Singh: Is the hon. Premier aware of the fact that

though Sardar Sant Parkasli Singh was appointed as Inspector-General 
of police with effect from I5th August, 1947. the notification in regard 
to his appointment was published in the Gazette dated the 5th August 
1949 ?

Premier: I thank the hon. Member for the information.
Mr. Speaker: The hon. Member can verify all these facts from

the documents published by the Government.
Sardar Sajjan Singh: I wanted to bring it to the notice of the

Government that it took two years for a notification to appear in the 
Gazette.

Pandit Shri Ram Sharma: Is it not a fact that appointments are
generally notified in the Gazette long after they have been made ?

Premier: It is a matter of opinion, Sir.
Sardar Sajjan Singh : If I bring all the facts in connection

with this delay to the notice of the Government, will our Government 
take any action against the persons responsible for that delay?

Premier: The matter will be enquired into.

TRAVELLING ALLOWANCE DRAWN BY MINISTERS, PARLIMENT-
ARY SECRETARIES AND PRIVATE PARLIAMENTARY

SECRETARIES.

*1249. Sardar Sajjan Singh: Will the hon. Premier be pleased 
to state

[a] the travelling allowance drawn by each of the hon. 
Ministers every month from 1st April 1949 to 31st August 
1949,

[b] the total travelling allowance drawn by each of the 
Private Parlimentary Secretaries from 15th August 1947 to 
31st August 1949 separately during the period they remain
ed as such ?

[c] the total travelling allowance drawn by each of the 
Parlimentary Secretaries from 15th August 1947 to 31st 
August 1949 separately during the period they remained 
as such?
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The hon. Dr. GopiChand Bhargava:
[a] A statement is laid on the table of the House.
[b] & [c] Hon. Member’s attention is invited to the answer 

given to Starred Assembly Question No. 688 on 18th 
March 1949 and to Starred Assembly Question No. 1139 
on 8th October 49.

[a] Hon. Premier April Rs.

Hon. Minister for 
Finance.

Hon. Minister for 
Revenue.

Hon. Minister for 
Public Works.

May x949. 618-4-0
June 1949 119-12-0
July 1949 262-1-0 
August 1949. ...
April 1949 
May 1205-10-0
15th June to 
19th June. 405-10-9 
25th June to 
7th August. 1006-12-0 
18th August 
to 3rd
September, 930-0-0 

12,4.49 to
3.5.49. 626-4-0
May 1254-10-0
June to 2nd 
July 1949. 1680-4-0
July 1949 1558-2-0
August 1949 851-1-0
April 1949 667-8-0
May 1949 608 -12-0
June 1949 778-6-0
July 1949 737-12-0
August 1949 851-1-0

Hon. Minister for 
Industries & Supplies.

Hon. Minister for 
Labour.

April 1949 880-0-0
May 1949 1022-8-0
June 1949 791-14-0 
July 1949 805-10-0
August 1006-4-0
April 1949. 587-8-0 
May 1949 1021-14-0
June 1949 ...
July 1949 800-0-0
August 1949 1440-12-0

Hon. Minister for 
Development.

April ) 1008-2-0
May )
June 1949 679-6-0 

July 1949 1361-12-0
Augustl949 1147-8-0
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COMMUNIST DETENUS IN YOLE CAMP.
*1250. Sardar Sajjan Singh : will the hon. Premier be pleased to 

state :—
(a) Whether it is a fact that communist detenus in the Yole 

Camp and other jails of the East Punjab have gone on clothing strike 
and have refused to wear-clothing supplied by jail Dapartment ; if so, 
the number of such strikers in each jail on 12-9-49.

(b) since when they have gone on clothing strike ;
(c) whether any representation was sent by them to the Govern

ment regarding their demands and grievances before resort
ing to clothing strike ; if so, a copy of the same be placed 
on the table.

(d) whether the representation was considered by the Govern
ment, if so, with what result ?

The hon. Dr. Gopi Chand Bhargava :
(a) i st Part. Only those who are confined in the Central Jail, 

Ambala and the District Jails at Rohtak and Ludhiana.
2nd Part. A statement containing the. required informa
tion is laid on the table.}

(b) The required information is given in the statement referred
to in the reply to part (a) j

[c] Yes. Copies of the representations received from the
communist detenus confined in the Central Jail Ambala 

and District Jails at Rohtak and Ludhiana are placed on 
the table. }

[d] Government have considered these representations and 
have granted many additional concessions to detenus. A 
list showing the concessions granted after the receipt of 
the representations is laid on the table. }

Sardar Sajjan Singh : What concessions were granted ?
Premier : The required statement is laid on the table.
Sardar Sajjan Singh : I have not got a copy of the statement.
l^r. Speaker : I understand that a copy was supplied to the

hon. Member and the office has got his acknowledgement.

 ̂ EXECUTION OF 8. CHANAN SINGH

*1251. Sardar Sajjan Singh Will the hon. Premier be pleased 
to state

[a] Whether it is a fact that S. Chanan Singh s/o S. Ball Singh 
of village Boor Chand, Police Station Bhikhi Wind, Tehsil Patti, 
District Amritsar was awarded capital punishment and was executed 
for the political activities along with other patriots in 1914-15;

[bl whether it is a fact that the property including land of the 
aforsaid patriot was forfeited to the Government under orders of the 
convicting court ;

Kept in the Library
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[c] whether it is a fact that S. Baghel Singh the 2nd brother of 
the aforesaid S. Chanan Singh was awarded life Sentence for political 
activities along with other patriots in 1914-15;

[d] whether it is a fact that aforesaid S.Baghel Singh was 
released from jail after undergoing 18 years rigorous imprisonment

[e] if the answer to part [b] above be in the affirmative 
the area and kind of the land forfeited;

in whether it is a fact that S. Baghel Singh applied to the 
Government for the restoration of his brother's property forfeited 
to the Government in the year 1948 or 1949;

[g] whether it is a fact that S. Kala Singh son of S. Sarmukh 
Singh of village Jagatpura. Tehsil Taran Taran. District Amritsar 
was also awarded capital punishment and was executed along with 
aforesaid S. Chanan Singh in 1914-15 for his political activities and 
his property including land forfeited;

the area mortgage and non-mortgage kind of the land
forfeited;

[i] whether it is a fact that the real nephew of S. Kala 
Singh also applied for the restoration of the forfeited property 
of his uncle;

(j) whether Government is aware that the forfeited lands 
belonging to S. Chanan Singh and Kala Singh were inherited by 
them from their fathers and were ancestral qua their brothers and 
nephews;

[k] whether it is a fact that the aforesaid S. Baghel 
Singh and the nephew of S. Kala Singh have been informed by 
the Government that forfeited lands cannot be restored to them 
if so, the reasons for the same;

(l) in how many other similar cases the relatives of deceased 
patriots have been refused the restoration of the forfeited properties ?

The hon. Dr. Gopi Chand Bhargava.
It is regretted that the answer to the question is not ready. The infor
mation is being collected and shall be supplied as soon as it is ready.

RESOURCES AND RETRENCHMENT COMMITTEE.

*1304. Shrimati Sita Devi : will the hon. Premier be pleased 
to state:-

[a] whether he has so far received the recommendations 
of the Resources and Retrenchment Committ ee;

[b] how long he is going to take to act on those 
recommendations ?

The hon. Dr. Gopi Chand Bhargava.
[a] No, final report of the Committee has not reached me
[b] does not arise.
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Shrimati Sita Devi: May I know if the recommendations of the
Committee will be kept in view, while preparing the Budget for the next 
year to be presented in March next ?

Premier: When the Report of the Committee reaches the \
Government, the matter will be decided as to which of the 
recommendations are to be incorporated in the Budget. t

Shrimati Sita Devi: I want to know whether the Government *
will take its report into consideration immediately or whether it will 
remain lying unread for some months in various offices ?

Premier: I cannot reply to this question until the report is
received.

ELECTION PETITIONS
*

*1306. Shrimati Sita Devi: Will the hon. Premier be pleased to
state:-

(a) the number of election petitions yet pending with the 
Election Petitions Tribunal;

(b) the arnount of public money spent in disposing of the 
election petitions of the Muslims against Muslim Members of the 
Assembly who have migrated to Pakistan;

(c) whether it is intended to put an end to the proceedings in 
such petitions as are mentioned in part (b) above involving unnecessary 
labour and expense to the Exchequer ?

The hon. Dr. Gopi Chand Bhargava:

(a) One.
(b) No separate account of such petitions has been kept.
(c) All the Muslim petitions having already been disposed of, 

the question does not arise.

PLACES OF WORSHIP IN EAST PUNJAB 

*1307. Shrimati Sita Devi: Will the hon. Premier be pleased to
state:-

(a) whether it has come to his notice that quite a large number 
of places of worship in the province are being misused for political 
propoganda, for preaching communalism and to promote communal 
hatred among different communities;

(b) whether Government proposes to take any action to stop 
this mischief ?
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The hon. Dr. Gopi Chand Bhargava:

(a) Reports to this effect were received from one district only.
(b) Necessary instructions were issued by Government.
Shrimati Sita D ev i: If a report to this effect has been 

received from any district, is the Government satisfied that such 
a propaganda has never been made and what action the Government 
proposes to take in this behalf ?

Premier : No such report has been received from any district
but the Government has taken proper action inorder to stop such 
propaganda.

Shrimati Sita D ev i: Is the Government aware of the fact
that such propaganda is being made by means < f loud speakers ?

f
Premier: The Government has issued instructions to the

press to rdrain from doing any such propaganda which may tend 
to promote communal hatred among different communities.

Mehta Ranbir Singh : May I kno w what action Government
has taken to stop it ?

Premier : Such action which it considered necessary.

Shrimati Sita Devi : May I know whether Government purposes
to issue such instructions that in furture loud speakers should not be 
installed at such places ?

Premier : If#the hon. lady Member gives notice of such question,
Government will consider the matter.

Mehta Ranbir Singh : May I know why Government should feel
hesitant to declare what action it has taken in this matter ?

Mr. Speaker: It is a question of opinion.
Sardar Sajjan S in gh : The hon. Premier has stated that

the Government has taken such action which it considered necessary; 
may I know what is the nature of that action ?

Premier : If* the hon. Member gives notice, he will get a
reply.

DECLARATION OF CARD GAMES WITH STAKES AS ILLEGAL

*1314. Shri Virendra: Will the hon. Premier be pleased to
state whether the Government have seen a report published in the 
Press dated September, 24, 1949 that the Bombay Government have 
declared Card Games with stakes illegal, if so, does the Government 
purpose to take any measures to stop card games with stakes in this 
Province ?
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The hon. Dr. Gopi Chand Bhargava:

Part 1. Yes.
Part II. Government will examine the suggestion.

CANAL WATER AND ELECTRICITY CHARGES FROM
WEST PUNJAB

*1315. Shri Virendra : Will the hofn Premier be pleased to
state the amount which the East Punjab Government receives 
annually from the West Punjab Government for the Canal water and 
the Electric Power, supplied by the East Punjab to the West 
Punj ab ?

The hon. Dr. Gopi Chand Bhargava :

!. East Punjab Government receives approximately Rs. 32 
lacs per annum from the West Punjab Government for the Canal 
water supplied by the East Punjab to the West Punjab.

2. The Electricity Branch received Rs. 21,80,500/- from the 
West Punjab Government for supply of power during 1048-49. The 
receipts during the current year [ 1949-50 ] are expected to be above 
25 lacs although the load has decreased. The increase in revenue is 
due to the rate for supply of power having been increased from six 
to nine pies per unit.

Shri Virendra: May I know if the Government is prepared to
revise the rates keeping in view the currency dispute between the Indian 
Government and Pakistan Government ?

Premier: Perhaps the hon. Member is hinting at the issue of
devaluation of rupee. That question is being examined.

Shri Dev Raj Sethi: May I know how much amount in 
outstanding in this account ?

Premier: I require notice for collecting this information.

REPRESENTATION OF SCHEDULED CLASSES IN GOVERNMENT
SERVICES. *

*1322. Mehta Ranbir Singh: Will the hon. Premier be pleased 
to state:-

(a) whether it is a fact that the Government has reserved a 
quota for the scheduled classes including backward classes amongst the 
Sikhs in the province for recruitment to Government services ;
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(b) the total number of Gazetted posts filled up during the last 
year together with the number of those belonging to scheduled classes 
appointed so far ;

(c) whether suitable Harijan candidates were available for being 
nominated as Extra Assistant Commissioners, if so, why they were not 
nominated ?

The hon. Dr. Gopi Chand Bhargava:
(a) Government have decided that pending the determination 

of the exact percentage of Scheduled Castes population in 
East Punjab, 15 per cent of the vacancies in all services will 
be reserved for candidates from scheduled castes as defined 
in the Draft Constitution of India.

(b) 203. No such post was filled by any one belonging to 
Scheduled Castes.

(c) No. There was only one Harijan candidate available- 
Government, therefore, asked for the nomination rolls ô  
Scheduled Castes candidates from Heads of Departments for 
filling up one vacancy on Register II of the Provincial Civil 
Service earmarked for such candidates, and a selection will 
be made shortly.

Mehta Ranbir Singh: May I know if this system will come into
force now or when the new constitution starts functioning ?

Premier: Instructions have been issued.
Mehta Ranbir Singh: May I know if any quota will be 

reserved for the scheduled classes in the matter of recruitment to 
Government services in the new constitution ?

Premier: Instructions will be issued.
Mehta Ranbir Singh: Is it a fact that suitable scheduled class

candidates were available but the Government did not make recruitment 
out of them ?

Premier: May I know the period for which the hon. Member
wants to get information ?

Mehta Ranbir Singh: The hon. Premier has stated in his reply
that not a single Harijan has been accepted. May I presume that 
Government does not intend to adhere to the principle of reservation for 
scheduled classes ?

Premier: I wish the hon. Member had listened to my reply. The
figures that I have given relate to the period when 15 per cent posts were 
not reserved for the scheduled classes. The Government has taken this 
decision only recently.

Mehta Ranbir Singh: May I know if this decision to reserve 15
per cent posts for scheduled classes will come into force this year or when 
the new constitution starts functioning ?

Premier: The question of new constitution does not arise. The
provision has been made in the new constitution. The deficiency in the 
recruitment of scheduled classes has been made up.
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Mehta Ranbir Singh: Does the Government intened to follow
the old block system in the matter of recruitment ?

Premier: Yes.
Pandit Shri Ram Sharma: May I know when the Government

took its decision to reserve 15 per cent of posts for the scheduled classes?
Premier: I do not exactly remember the date. The Government

took this decision only recently.
Pandit Shri Ram Sharma: May I know if it has been decided by

a Minister or the whole cabinet or it is only based on mere presumption ?
Premier: It does not make any difference whether it is decided

by the Minister incharge or the Cabinet. It is a decision of the 
Government.

Chaudhri Sundar Singh: May I know how the Government
proposes to make up the deficiency in the quota of scheduled class in 
face of the overwhelming majority of Hindus and Sikhs ?

Premier: The recruitment will now be made in accordance with
the recent decision of the Government.

Chaudhri Sundar Singh: In face of the fact that only one post
out of 25 has been filled up by a Harijan, may I know what steps the 
Government proposes to take to make up this deficiency by giving them 
some concessions ?

Premier: When there is reservation for any class of people, the
Government has to adhere to the Block system and now the recruitment 
is being made according to that system.

Chaudhri Sundar Singh: May I know whether the existing
deficiency will be made up now ?

Premier: I have already replied to this question.

REQUISITION OF HOUSE OCCUPIED BY CH. RANBIR SINGH, 
MEMBER, CONSTITUENT ASSEMBLY, AT ROHTAK.

*1325, Shri Dev Raj Sethi: Will the hon. Premier be pleased to state:-
(a) whether it is a fact that Ch. Ranbir Singh, Member Consti

tuent Assembly has represented to the Government through the Deputy 
Commissioner, Rohtak, against the requisitioning of house No. B III 
409, Ude Bhawan, Civil Lines, Rohtak, which had been taken on rent 
by him;

(b) whether it is also a fact that the Deputy Superintendent, 
Civil Veterinary, for whom the above house has been requisitioned, is 
already occupying another requisitioned house in Rohtak;

(c) whether it is also a fact that there are several new houses 
available in the New Township at Rohtak for accommodating such 
officers;
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(d) whether it is a fact that the Government has issued instruc
tions to the District authorities to requisition minimum number of 
houses to avoid inconvenience and hardship to the general public;

(e) if the answers to parts (a), (b), (c) and (d) above be in the 
affirmative, what action, if any, does the Government propose to take in 
the matter referred to in part (a) above ?

The hon. Dr. Gopi Chand Bhargava.
(a) Yes. Ch. Ranbir Singh Member, Constituent Assembly, 

submitted a representation to the D.C. Rohtak on the 6th October, 1949 
and that representation is under consideration.

(b) Yes. The house was at first requisitioned for the Deputy 
Superintendent, Veterinary, but the order was subsequently modified 
and that house now stands allotted to the Revenue Assistant,
Rehabilitation .

(c) There are about 10 units lying vacant in the new township 
at Rohtak which can be made available for Govt. Officers but a unit in 
the township does not suit the Deputy Superintendent, Veterinary.

(d) . Yes.
(e) A report from the Deputy Commissioner is being called and 

the matter will be looked into when that report has been received.
Shri Dev Raj Sethi: Did the Government at the time of

requisitioning pay any heed to the fact that the offices of the Harijan 
Sewak Sangh and the District Congress Committee were located in this 
house ? ^

Premier: The Deput5̂ Commissioner has been asked to report
and the matter is under consideration.

APPOINTMENT OF MAGISTRATES.

*1326. Pandit Shri Ram Sharma: W ill'the hon. Premier be 
pleased to state:-

(a) the number of retired Magistrates re-employed before and 
after the last budget session of the Assembly;

(b) the number of such Magistrates as were taken directly with
out consulting the Public Service Commission during the 
period referred to above;

(c) the number of Magistrates referred to in parts (a) and (b) 
above taken after the last budget session, and the number 
of those discharged;

(d) whether the Government have under consideration the“ 
proposal to recruit nationalist - minded and successful 
lawyers as permanent Magistrates ?
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The hon. Dr. Gopi Chand Bhargava.

(a) 22.
(b) 3. It is not necessary to consult the Commission when 

re-employing retired P. C. S. Officers as Magistrates.
(c) 3 officers were re-employed as Special Magistrates after the 

last budget session and one, re-employed earlier, was 
discharged.

(d) Government are considering the question of retaining in 
Government service on a permanent basis a few of the 
Lawyer Magistrates, at present employed as temporary 
Extra Assistant Commissioners.

Sardar Sajjan Singh: Are the retired Magistrates medically
examined at the time of re-employment?

Premier: Government re-employs only such people who are
fit for work.

Sardar Sajjan Singh: How can the Government know that
without a medical examination?

Premier: No medical tests are necessary for temporary
hands.

Shrimati Sita Devi: What qualifications are necessary for a
persons re-employment?

Premier: Government re-employs such persons who are suit
able for the work.

Shrimati Sita Devi: How is that suitability ascertained?
Premier: The Government knows how to do that.

Shrimati Sita Devi: Why should re-employment be refused to
any people seeking it as all of them must have rendered good work- 
during the period of regular service and are therefore properly 
qualified ?

Premier- We have never refused re-employment to efficient 
people.

Pandit Shri Ram Sharma: What,procedure is followed in the
re-employment of Magistrates ?

Premier: The Secretary in charge recommends the cases and
they have to be approved by the Minister in charge.

Shri Dev Raj Sethi: Has the hon. Premier been advised b\>-
the Advisory committee that the services of the re-employed 
magistrates be terminated?

Premier: I want notice for this question.
Mehta Ranbir Singh: Are the appointments made at the sweet

will of the Minister-in-charge or by a Board?
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Premier: The Government makes the appointment*.
Mehta Ranbir Singh: Is the Minister-in-charge competent to

make the appointments in his own discretion or he has to do so 
after consulting a Board?

Premier: The Government makes these appointments as
it thinks fit.

AWARDS FOR GALLANTRY TO POLICE OFFICERS.

*1327. Pandit Shri Ram Sharma: Will the lion. Premier be 
pleased to state:-

(a) the number and the names of such Gazetted Police officers 
as have been granted the Indian Police Medal or other gallantry 
awards since the Partition;

(b) the number of Inspectors, Sub-Inspectors and Assistant 
Sub-Inspectors of Police respectively who got such awards;

(c) the number of constables and head constables who got the 
Indian Police Medals or other gallantry awards;

(d) whether the Government is aware of any cases in which 
the awards were made to higher officers while the acts of bravery 
were performed by constables;

(e) whether in future Government propose to take also public 
views into considration while granting Medals and awards?

The hon. Dr. Gopi Chand Bhargava:

(a) Two. (1) R. S. Chuni Lai Malhotra, Superintendent of Police 
and (2) S. Puran Singh, Deputy Superintendent of Police. Both 
were awarded Indian Police Medals.

(b) Five. (1) Inspector Ishar Dass Barto, K. P. Medal 
(2) S I. Kesar Singh, K. P Medal, (3) S. I. Kalwant Rai, K. P. 
Medal and (4) officating A. S. I. Shugan Singh, 1. P. Medal,

(c) Four. (1) H. C. Mohd Ishaq, (2) H. C. Pritam Singh, (3) 
H C. Nasib Singh and (4) F. C. Narinjian Singh. All of them were 
awarded Indian Police Medals.

(d) No.
(e) This is not practicable as public men who are in a position 

to express views are not with the police at the opportune time and their 
opinion will not, therefore, be based on personal knowledge.

Pandit Shri Ram Sharma: Is it a fact that the D. S. P. who has 
been rewarded is working at Hissar and that he has got the reward 
for killing a notorious dacoit?

Premier: I want notice to answer this question.
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Pandit Shri Ram Sharma : Is it a fact that a D. S. P. of
Hissar has been rewarded for bravery whereas in fact two sepoys 
were responsible for killing the notorious dacoit called Shambhu?

Premier; I thank the hon. Member for the information
supplied. '

CRIME IN THE PROVINCE.

*1328. Pandit Shri Ram Sharma: Will the hon. Premier
be pleased to state :

(a) the state of crime in the Province before and after the 
last budget session;

(b) the steps taken by the Government, if any, during the 
last six months to check the increase in serious crimes in the Province 
and the result thereof;

(c) the change, if any, that has come about in crimes of 
political and social nature after the last budget session;

(d) what steps, if any, the Government have taken to 
counteract the Communists and other communal subversive activities 
in the Province and the result thereof ?

The hon. Dr. Gopi Chand Bhargava :

(a) The total volume of all reported crime has been on the 
increase in the Province after the budget session. The major portion 
of this increase was, however, in cases under the Arms Act and the 
Excise Act and was due to greater police activity. The increase in 
crime against property is mostly due to the economic distress 
among refugees. Violent crime, including dacoities and robberies, has, 
however, shown a decrease compared with the period immediately 
before the budget session.

(b) Patrolling and other preventive action have been tightened 
up in all districts of East Punjab. Joint staff was formed in 
collaboration with the Pepsu Police to deal with violent crime by 
culprits, who operated both in Pepsu and East Panjab with bases on 
either side. This joint action has resulted in the liquidation of some 
dangerous gangs. Close and energetic action is being maintained to 
stop the formation of new gangs.

(c) There has been practically no change in crime of 
political and social nature after the last budget session. There is 
little doubt that persons subscribing to a particular kind of political 
ideology have been getting more inclined to the use of violence. 
Special action had to be taken by the Government against some 
members of this class and a close watch is being maintained on their 
activities in order to prevent them from doing any mischief.

(d) The Government are keeping a close watch on the sub
versive and other activities of communalists and communists in the
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p r o v in c e  a n d  a r e  t a k i n g  s u i t a b l e  m e a s u r e s  t o  c o m b a t  t h e m .  I t  w i l l ,  
h o w e v e r ,  n o t  b e  in  p u b l ic  in t e r e s t  t o  d is c lo s e  t h e  d e t a i l s  o f  m e a s u r e s  
w h ic h  a r e  b e in g  a d o p t e d  b y  G o v e r n m e n t  in  t h i s  c o n n e c t io n .

P and it Shri Ram  S h a rm a : H a s  t h e r e  b e e n  a n y  n o t i c e a b l e
c h a n g e  in  t h e  a c t i v i t i e s  o f  t h e  R .  S .  S . e v e r  s in c e  t h i s  o r g a n iz a t io n  
g a v e  a n  u n d e r t a k in g  t o  t h e  c e n t r a l  G o v e r n m e n t  ?

Prem ier : I w a n t  n o t i c e .

Pandit Shri R am  Sharm a : I s  a  w a t c h  b e in g  k e p t  o n  t h e
a c t i v i t i e s  o f  m e m b e r s  o f  t h e  R .  S . S .  l ik e  t h o s e  o f  t h e  c o m m u n is t s  a n d ,  
t h e  c o m m u n a l i s t s  a n d  i f  s o  w i t h  w h a t  e f f e c t ?

Premier : M y  h o n .  F r ie n d  w a n t s  a  d e f i n i t e  a n s w e r  a n d  fo r  t h a t
I  w a n t  n o t i c e .

Pandit Shri Ram  Sharm a : I s  t h e r e  a n y  c h a n g e  in  t h e  a c t i v i t i e s
o f  t h e  c o m m u n i s t s  ?

Premier : I  a m  n o t  p r e p a r e d  t o  m a k e  a  d e f in i t e  s t a t e m e n t  a t
t h i s  t im e .  '

Shrim ati Sita D ev i: I s  i t  o n ly  d u e  t o  t h e  a c t i v i t i e s  o f  t.h e
c o m m u n is t s  a n d  t h e  c o m m u n a l i s t s  t h a t  t h e  w o r k  h a s  in c r e a s e d  ?

Premier : T h e  a n s w e r  t h a t  I  h a v e  r e a d  s h o w s  t h a t  t h e r e  a r e
o t h e r  r e a s o n s  a s  w e l l .

Shrim ati Sita D ev i: I s  i t  n o t  d u e  t o  s t a r v a t i o n  a n d  u n 
e m p l o y m e n t  ?

Mr. Speaker: T h is  is  o n ly  a n  e x p r e s s io n  o f  o p in io n .

FAMILY ALLOWANCE TO POLITICAL DETENUS AND PRISONERS.
v ■

*1329. Pandit Shri Ram  S h a rm a : W i l l  t h e  h o n .  P r e m ie r  b e  
p le a s e d  t o  s t a t e

[a ] T h e  n u m b e r  o f  p e t i t i o n s  fr o m  p o l i t i c a l  d e t e n u s  a n d
p r is o n e r s  r e c e iv e d  fo r  f a m i l y  a l lo w a n c e s  ;

[b ]  T h e  n u m b e r  o f  p e t i t i o n s  e x a m in e d  a n d  t h e  n u m b e r  o f
c a s e s  w h e r e  f a m i l y  a l l o w a n c e s  h a v e  b e e n  g r a n t e d  
t o g e t h e r  w i t h  t h e  b a s i s  t h e r e o f  ?

The hon. Dr. Gopi Chand B hargava :

[ a ]  2 1 7  f r o m  p o l i t i c a l  d e t e n u s .

|b ]  F ir s t  p a r t ,  1 8 2 .
S e c o n d  p a r t ,  3 8 . ,
T h ir d  p a r t ,  R s .  2 5 / -  p e r  a d u l t  w o m a n  d e p e n d e n t  a n d  
R s .  2 0 / -  p e r  m in o r  d e p e n d e n t .  T h e s e  s c a le s  a r e  fu r t h e r  s u b j e c t  
t o  a  t w e n t y  p e r  c e n t  in c r e a s e  p e r  c a p i t a  fo r  d e p e n d e n t s  
l i v in g  in  u r b a n  a r e a s .
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Shri Prabodh Chandra : M a y  I k n o w  t h e  c r i t e r io n  a d o p t e d
b y  t h e  G o v e r n m e n t  w h i le  a c c e p t in g  s o m e  a p p l ic a t io n s  a n d  r e j e c t i n g  
o t h e r s  ?

Premier : I f  s o m e  s p e c if ic  in s t a n c e  i s  b r o u g h t  t o  m y  n o t i c e  I
s h a l l  b e  a b le  t o  a n s w e r  w i t h  r e s p e c t . t o  i t .

Shri Prabodh Chandra : S o m e  a p p l ic a t io n s  fo r  f a m i ly  a l lo w a n c e
w e r e  a c c e p t e d  w h i le  o t h e r s  w e r e  r e j e c t e d  b y  t h e  G o v e r n m e n t .  M a y  
I  k n o w  t h e  p r in c ip le s  g o v e r n in g  t h e ir  d e c i s io n  ?

Premier : I s h a l l  b e  a b le  t o  a n s w e r  t h i s  q u e s t io n  i f  t h e  n o t i c e
is  g iv e n  b u t  t h e  h o n . M e m b e r  w h o  d e a l t  w i t h  t h e  s u b j e c t  a s  
P a r l ia m e n t a r y  S e c r e t a r y ,  s h o u ld  k n o w  b e t t e r  a b o u t  i t .  -

Shri Prabodh Chandra : I t  is  n o t  a  f a c t  t h a t  in  a b o u t  o n e
h u n d r e d  a n d  f i f t y  c a s e s  a p p l i c a t io n s  fo r  f a m i ly  a l lo w a n c e  w e r e  
r e j e c t e d  ?

Prem ier : T h a n k s  fo r  t h e  in f o r m a t io n . %
Shrim ati Sita D ev i: I s  t h e  h o n .  P r e m ie r  c o n v in c e d  t h a t  t h e

a l lo w a n c e s  w h ic h  h a v e  b e e n  g iv e n  a r e  s u f f i c i e n t  ?

Shri Prabodh Chandra : W h a t  f a c t s  d o e s  t h e  G o v e r n m e t  t a k e  
I n t o  c o n s id e r a t io n  w h i le  f i x in g  t h e  a m o u n t  o f  f a m i l y a l l o w a n c e  ?

Prem ier : I  r e q u ir e  n o t i c e  f o r  a n s w e r in g  t h a t  q u e s t i o n .

Thakur Dalip Singh: A r e  t h e  f a m i l i e s  f o r  w h ic h  a l l o w a n c e
h a s  b e e n  s a n c t io n e d ,  b e in g  a c t u a l l y  p a id  t h e  a m o u n t ?

Mehta Ranbir Singh: I s  t h e  a m o u n t  o f  a l l o w a n c e  f i x e d  fo r
t h e  f a m i l i e s  o f  d e t e n u s  f in a l  o r  is  i t  l ia b le  t o  f u r t h e r  r e v is io n ?

Premier: Tt i s  f in a l  f o r  t h e  p r e s e n t .

Mehta Ranbir Singh I s  th e  G o v e r n m e n t  p r e p a r e d  t o  r e v ie w  
t h e  a m o u n t  o f  f a m i ly  a l lo w a n c e  in  v i e w  o f  t h e  r i s in g  c o s t  o f  l iv in g ?

P r e m i e r  A s  I  h a v e  s u b m i t t e d ,  t h e  d e c i s io n  m a d e  b y  t h e  
G o v e r n m e n t  i s  f in a l  for. t h e  p r e s e n t .

Shri Prabodh Chandra: M a y  I  k n o w  t h e  d u r a t i o n  o f  ‘ fo r  t h e
p r e s e n t  * a f t e r  w h ic h  t h e  G o v e r n m e n t  w i l l  r e v ie w  t h e  m a t t e r  in  v i e w  
o f  t h e  r is e  in  t h e  c o s t  o f  l i v i n g  in d e x ?

Sardar Partap  Singh: H a s  t h e  c o s t - o f - l i v i n g  i n d e x ,  r e f e r r e d
t o  b y  t h e  h o n .  M e m b e r , g o n e  u p  d u r in g  t h e  l a s t  f o u r  d a y s  o n ly ?

ARREST AND RELEASE OF POLITICAL PRISONERS.

*1330. Pandit Shri Ram  Sharma: W ill  t h e  h o n .  P r e m ie r  b e
p le a s e d  t o  s t a t e : -

[a] the number of communists and communalists arrested for 
their subversive activities after the last budget session of 
the Assembly;
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[ b ]  t h e  n u m b e r  o f  p o l i t i c a l  d e t e n u s  a n d  p r i s o n e r s  r e l e a s e d  
d u r in g  t h e  p e r io d  ;

[c ]  w h e t h e r  t h e  G o v e r n m e n t  i s  a w a r e  o f  a n y  c a s e s  in  w h ic h
p o l i t i c a l  w o r k e r s  w e r e  d e t a i n e d  o n  f a l s e  p o l i c e  r e p o r t s  
a c t u a t e d  b y  p e r s o n a l  e n e m it ie s ;  i f  s o ,  w h a t  a c t i o n ,  i f  a n y ,  
h a s  b e e n  t a k e n  in  t h e  m a t t e r ?

The hon. Dr. Gopi Chand Bhargava:
[ a ]  N u m b e r  o f  c o m m u n i s t s  a r r e s t e d  f r o m  t h e  6 t h  A p r i l ,  1 9 4 9

t o  1 O th  O c t o b e r ,  1 9 4 9 :  1 5 3 .

N u m b e r  o f  c o m m o n a l i s t s  a r r e s t e d  d u r in g  t h e  a b o v e
p e r io d :  5 8 .

Total: 211.

[b ] N u m b e r  o f  p o l i t i c a l  d e t e n u s  r e le a s e d  d u r in g  t h e  s a m e  
p e r io d — 5 6 3 .

N u m b e r  o f  p o l i t i c a l  p r is o n e r s  r e le a s e d  fr o m  j a i l  d u r i n g  t h e  
s a m e  p e r i o d - 9 9 2 .

[c ] N o .

. Shri Prabodh Chandra: I s  i t  n o t  a  f a c t  t h a t  t h e  G o v e r n m e n t
h a s  a p p o i n t e d  a  J u d i c i a l  C o m m i t t e e  t o  r e v ie w  t h e  c a s e s  o f  t h e s e  
p r is o n e r s ?

Premier. S ir ,  t h e  q u e s t io n  d o e s  n o t  a r is e  o u t  o f  t h e  r e p ly
g i v e n .

Shri Prabodh Chandra: S ir ,  I  o n l y  w a n t e d  t o  k n o w  w h e t h e r
t h e  G o v e r n m e n t  h a d  a p p o i n t e d  a  c o m m i t t e e  t o  r e v ie w  t h e  c a s e s  o f  
t h e s e  d e t e n u s  a n d  w h e t h e r  t h e  c o m m i t t e e  w a s  a n  a d v i s o r y  o n e ?

Sardar Swaran Singh: S ir ,  h e  k n o w s  t h a t  t h e r e  i s  a  c o m m i t t e e .

M r . Speaker: T h e r e  is  n o  q u e s t io n  a s  t o  t h e  a d v i s o r y
r c o m m i t t e e .

Shri Prabodh Chandra: S ir , I a m  s o r r y .  I t  i s  a  J u d ic ia l
v C o m m it t e e  a n d  n o t  a n  a d v i s o r y  c o m m i t t e e .

Premier: I  r e f e r  t h e  h o n .  M e m b e r  t o  t h e  r e p ly  g i v e n  o n  t h e  
f lo o r  o f  t h e  H o u s e .

VICTIMIZATION OF CONGRESS WORKERS BY PUBLIC
SERVANTS.

*1331. P andit Shri Ram  Sharm a: W ill  t h e  h o n .  P r e m ie r  b e
p le a s e d  t o  s t a t e  w h a t  a c t io n  h a s  b e e n  t a k e n  b y  t h e  G o v e r n m e n t  
a g a i n s t  s u c h  p u b l ic  s e r v a n t s  a s  h a v e  v i c t i m i s e d  a n d  r id ic u le d  t h e  
C o n g r e s s  W o r k e r s  o p e n ly ?

i
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The hon. Dr. Gopi Chand Bhargava: O n ly  o n e  c a s e  c a m e  t o
t h e  n o t i c e  o f  G o v e r n m e n t  in  w h ic h  a  p u b l ic  s e r v a n t  u s e d  w o r d s  
d e r o g a t o r y  t o  e s t e e m e d  c o n g r e s s  le a d e r s .  H is  in c r e m e n t  w a s
w i t h h e l d  fo r  a  p e r io d  o f  s ix  m o n t h s

P andit Shri Ram Sharma: H a s  i t  c o m e  t o  t h e  n o t i c e  o f
t h e  h o n .  P r e m ie r  t h a t  in  t h e  c o u r s e  o f  p r i v a t e  t a l k  o r  in  c lu b s ,  
a  la r g e  n u m b e r  o f  G o v e r n m e n t  s e r v a n t s  r id ic u le  t h e  C o n g r e s s  
w o r k e r s  a n d  v i c t im is e  t h e m  ?

P re m ie r : S o  fa r  a s  m y  in f o r m a t io n  g o e s ,  i t  i s  n o t  s o .
I n s t e a d  o f  m y  c o m in g  t o  k n o w  a b o u t  t h e s e  t h i n g s
d u r in g  t h e  l a s t  fo u r  d a y s ,  t h e  e x - P r e m i e r  w h o  w a s  in  o f f ic e  
f o r  a b o u t  s i x  m o n t h s  c o u ld  h a v e  k n o w n  b e t t e r .

Pandit Shri Ram Sharma: I t  i s  n o t  a  f a c t  t h a t  r e c e n t l y
t h e r e  h a s  b e e n  a  t e n d e n c y  a m o n g  m a j  o r i t y  o f 'G o v e r n m e n t  s e r v a n t s  
t o  t a l k  a b o u t  t h e  C o n g r e s s  in  h ig h ly  d is p a r a g in g  t e r m s  ?

Prem ier : I  a m  n o t  a w a r e  o f  a n y  s u c h  t h i n g s .

Pandit Shri Ram  Sharma : I s  t h e  h o n .  P r e m ie r  aware o f
t h e  f a c t  t h a t  g e n e r a l ly  t h e  s e r v ic e s  h a v e  a n  a n t i - C o n g r e s s  
a t t i t u d e  ?

RESTORATION OF CONFISCATED PROPERTIES .

* 1 3 3 8  Chaudhri K artar Singh : W i l l  t h e  h o n .  P r e m ie r  b e  
p le a s e d  t o  s t a t e : -

( a )  t h e  n a m e s  o f  t h o s e  p e r s o n s  w h o s e  p r o p e r t ie s  w e r e  c o n f i s c a t e d  
d u r in g  t h e  p o l i t i c a l  m o v e m e n t s  u n d e r  B r i t i s h  r u le  h a v e  b e e n  
r e s t o r e d  t o  t h e m  s o  fa r ;

( b )  w h e t h e r  i t  i s  a  f a c t  t h a t  t h e  p r o p e r t ie s  o f  U j a g a r  
S in g h  o f  D h a m ia  K la n ,  D i s t r i c t  H o s h ia r p u r  a n d  R a m  S in g h  
o f  S o h n a g r a ,  T e h s i l  G a r h s h a n k a r , D i s t r i c t  H o s h ia r p u r  a n d  L a b h  S in g h  
a l i a s  S a n t o k h  S in g h  o f  K l o t t ,  P o l i c e  S t a t i o n  A n a n d p u r  S a h ib ,  D i s t r i c t  
H o s* h ia r p u r  h a v e  n o t  b e e n  r e s t o r e d  t o  t h e m  s o  f a r ,  i f  s o ,  t h e  
r e a s o n s  t h e r e f o r  ?

The hon. D r. Gopi Chand Bhargava:
( a )  B h a i  S a h ib  R a n d h ir  S in g h  o f  N a r a n g w a l ,  D i s t r ic t  

L u d h ia n a .

(b )  Y e s .  T h e  c la im  o f  S . R a m  S i n g h  o f  S o h n a g r a  h a s  b e e n  
r e fe r r e d  t o  t h e  D e p u t y  C o m m is s io n e r ,  H o s h ia r p u r ,  f o r  
v e r i f i c a t i o n  a s  n o  e v i d e n c e  in  r e g a r d  t o  t h e  c o n f i s c a t i o n  
o f  h is  p r o p e r t y  i s  a v a i l a b l e  in  t h e  C iv i l  S e c r e t a r ia t .  
F in a l  o r d e r s  w i l l  b e  p a s s e d  o n  r e c e ip t  o f  t h e  D e p u t y  
C o m m is s io n e r ’s  r e p o r t .

N o  c la im s  fo r  t h e  r e s t o r a t i o n  o f  c o n f i s c a t e d  p r o p e r t ie s  
h a v e  b e e n  r e c e iv e d  f r o m  S .  U j a g a r  S in g h  o f  D h a m i a  
K la n  a n d  S . L a b h  S in g h  a l ia s  S a n t o k h  S in g h  o f  v  -
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Shri Prabodh Chandra: H o w  m u c h  t i m e  h a s  e l a p s e d  s i n c e
t h e  a n n o u n c e m e n t  m a d e  b y  t h e  G o v e r n m e n t  t h a t  t h e  p r o p e r t i e s  
o f  C o n g r e s s  w o r k e r s  c o n f i s c a t e d  b y  t h e  p r e v io u s  G o v e r n m e n t  f o r  
t h e i r  p o l i t i c a l  a c t i v i t i e s  w o u ld  b e  r e t u r n e d  ?

P re m ie r : I  r e q u ir e  n o t i c e  f o r  a n s w e r in g  t h i s  q u e s t i o n .  I 
c a n n o t  r e p l y  i t  o f f  h a n d .  T h e  s u p p l e m e n t a r y  q u e s t i o n  d o e s  n o t  
f a l l  w i t h i n  t h e  s c o p e  o f  t h e  a n s w e r  g i v e n .

Shri P rabodh Chandra: I n  h o w  m a n y  c a s e s  h a v e  t h e  c o n f i s c a t e d  
p r o p e r t ie s  o f  p o l i t i c a l  p r i s o n e r s  b e e n  r e t u r n e d  ?

M r. Speaker: Y o u r  q u e s t i o n  h a s  b e e n  a n s w e r e d  in  part- ( a )
o f  t h e  r e p l y .

REPRESENTATION OF HARIJANS IN THE POLICE DEPARTMENT.

*1339 Chaudhri Sundar Singh: Will t h e  h o n .  P r e m ie r  b e  p le a s e d  
t o  s t a t e : -

(a )  w h e t h e r  t h e  G o v e r n m e n t  i s  a w a r e  o f  t h e  f a c t  t h a t  
t h e  m e m b e r s  o f  t h e  s c h e d u le d  c a s t e s  h a v e  v e r y  p o o r  r e p r e s e n 
t a t i o n  in  P o l i c e  D e p a r t m e n t  o f  E a s t  P u n j a b ;

( b )  t h e  p e r c e n t a g e  f i x e d  fo r  t h e  m e m b e r s  o f  s c h e d u le d  c a s t e s  
in  t h e  c a d r e s  o f  t h e  I n d i a n  P o l i c e  .S e r v ic e , S u p e r in t e n d e n t  o f  P o l i c e ,  
D e p u t y  S u p e r in t e n d e n t  o f  P o l i c e ,  S u b - I n s p e c t o r ,  A s s i s t a n t  S u b -  
I n s p e c t o r ,  a n d  H e a d  C o n s t a b le  in  t h e  D e p a r t m e n t  o f  P o l i c e  o f  E a s t  
P u n j a b ;

(c) w h a t  s t e p s ,  i f  a n y ,  d o e s  t h e  G o v e r n m e n t  p r o p o s e  t o  
t a k e  t o  m a k e  u p  t h e  d e f i c i e n c y  o f  t h e  S c h e d u le d  c a s t e s  in  t h e  
P o l i c e  D e p a r t m e n t  ?

The hon. Dr. Gopi Chand Bhargava:

( a )  Y e s .

(b ) a n d  ( c ) .  G o v e r n m e n t  h a v e  d e c id e d  t h a t  t h e  S c h e d u le d  c a s t e s  
s h o u ld  b e  g i v e n  r e p r e s e n t a t io n  in  t h e  s e r v ic e s  a c c o r d in g  t o  t h e i r  
p o p u l a t i o n .  P e n d i n g  t h e  d e t e r m i n a t i o n  o f  t h e i r  e x a c t  s h a r e ,  1 5 %  
v a c a n c i e s  in  a l l  s e r v ic e s ,  in c lu d in g  p o l i c e  s e r v ic e ,  w i l l  b e  e a r - m a r k e d  
fo r  S c h e d u le d  C a s t e  c a n d id a t e s ,  p r o v id e d  s u i t a b l e  m a t e r ia l  fo r  f i l l in g  
s u c h  a p p o i n t m e n t s  i s  a v a i l a b l e  o u t  o f  S c h e d u le d  c a s t e  c a n d id a t e s .  
M in im u m  q u a l i f i c a t io n s  p r e s c r ib e d  fo r  a n y  p o s t  w i l l  n o t  b e  lo w e r e d  
w i t h  a  v i e w  t o  a c c o m m o d a t i n g  a n y  S c h e d u le d  c a s t e  c a n d id a t e .

REPRESENTATION OF MEMBERS OF THE SCHEDULED 
CASTES IN VARIOUS SERVICES.

* 1 3 4 5 .  Chaudhri Sundar Singh: W il l  t h e  h o n .  P r e m ie r  b e  
p le a s e d  t o  s t a t e : -
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[Ck. Sundar Singh]

[a j  t h e  n u m b e r  o f  v a c a n c ie s  in  t h e  C a d r e  o f  t h e  P . C . S* 
E x e c u t i v e  w h ic h  a r e  g o in g  t o  b e  f i l le d  u p  t h i s  y e a r ;

[b ] t h e  p e r c e n t a g e  o f  t h e  m e m b e r s  o f  t h e  S c h e d u le d  c a s t e s  
a m o n g s t  t h e  p o s t s  o f  E x t r a  A s s i s t a n t  C o m m is s io n e r ,  T e h s ik la r ,  a n d  
N a ib  T e h s i ld a r  l ik e t y  t o  b e  f i l l e d  u p  t h i s  y e a r ;

[c ] t h e  p e r c e n t a g e  o f  t h e  m e m b e r s  o f  t h e  S c h e d u le d  C a s t e s  in  
a l l  t h e  E a s t  P u n j a b  G o v e r n m e n t  O f f ic e s  in  t h e  C a d r e s  o f  J u n io r  
C le r k s , S e n io r  C le r k s , A s s i s t a n t s  a n d  S u p e r in t e n d e n t s  a s  w e l l  a s ,  
G a z e t t e d  O ff ic e r s ;

[d ] w h e t h e r  i t  is  a  f a c t  t h a t  t h e  r e p r e s e n t a t io n  o f  t h e  H a r i j a n s  
is  v e r y  p o o r  in  t h e  s e r v ic e s  r e fe r r e d  t o  in  p a r t s  [a ]  , [ b ]  a n d  [c ] a b o v e ;

[e ]  w h a t  a c t io n ,  i f  a n y ,  d o e s  t h e  G o v e r n m e n t  p r o p o s e  t o  t a k e  
t o  fn c r e a s e  t h e  p e r c e n t a g e  o f  t h e  S c h e d u le d  c a s t e s  in  t h e s e  
s e r v ic e s ?

The hon. Dr Gopi Chand Bhargava:

( a )  T h e  n u m b e r  o f  v a c a n c ie s  w h ic h  w i l l  b e  f i l l e d  u p  d u r in g  
1 9 4 9 - 5 0  is  b e in g  w o r k e d  o u t  a n d  w i l l  b e  a n n o u n c e d  l a t e p

(b )  1 5  p e r  c e n t ,  p r o v id e d  s u i t a b le  m a t e r ia l  fo r  f i l l in g  up- 
a p p o i n t m e n t s  is  a v a i la b le  o u t  o f  t h e  S c h e d u le d  C a s t e s  
c a n d id a t e s .

(c )  t o  (e )  T h e  t i m e  a n d  la b o u r  i n v o lv e d  in  c o l le c t io n  o f  t h e  in f o r m a t io n  
f r o m  a l l  o f f ic e s  u n d e r  t h e  E a s t  P u n j a b  G o v e r n m e n t ,  w i l l  
n o t  b e  c o m m e n s u r a t e  w i t h  t h e  v a lu e  o f  t h e  in f o r m a t io n  
a s k e d  fo r . T h e  p e r c e n t a g e  o f  m e m b e r s  o f  t h e  S c h e d u le d  
C a s te s  in  m o s t  o f  t h e  o f f ic e s  is  n o t  a d e q u a t e  a s  H a r i j a n s  
w e r e  n o t  a s s ig n e d  b e fo r e  a  d e f i n i t e  s h a r e  o f  p o s t s  in  t h e  
s e r v ic e s .  N o w  t h a t  G o v e r n m e n t ^  h a v e  t a k e n  a  d e c is io n  to- 
r e s e r v e  15 p e r  c e n t  o f  t h e  p o s t s  fo r  H a r i j a n s ,  p r o v id e d  
s u i t a b le  c a n d id a t e s  a r e  a v a i l a b l e ,  t h e i r  r e p r e s e n t a t io n  w i l l  
in c r e a s e  in  d u e  c o u r s e .

Shri Prabodh Chandra: M a y  I k n o w , S ir ,  i f  i t  i s  t h e  P r e m ie r
w h o  is  t h e  j u d g e  t o  d e c id e  w h e t h e r  t h e  in f o r m a t io n  a s k e d  fo r  b y  t h e  
m e m b e r s  w i l l  b e  c o m m e n s u r a t e  w i t h  t h e  la b o u r  in v o l v e d  in  i t s  
c o l l e c t io n  ?

Mr. Speaker: I t  i s  t h e  G o v e r n m e n t  t h a t  is  t o  d e c id e  t h i s .  I t
c a n  e v e n  k e e p  s i l e n t .

Sardar Swaran Singh: I m a y  s a y  fo r  t h e  in f o r m a t io n  o f  t h e
h o n .  M e m b e r  t h a t  P r e m ie r  i s  a  p a r t  o f  t h e  G o v e r n m e n t .

Chaudhri Sundar Singh: W h a t  is  t h e  d e f in i t io n  o f  t h e  w o r d  
s u i t a b i l i t y  ?

M r . Speaker: T h e  h o n . M e m b e r  s h o u ld  c o n s u l t  a  d i c t i o n a r y .
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RESTORATION OP HARIJAN WOMEN ABDUCTED BY H IGH 
CASTE HINDUS AND SIKHS.

*1346. Chaudhri Sundar Singh : Will the hon. Premier be 
pleased to state : —

(a) the number of cases of abduction of Harijan women reported
at the police stations in which it is alleged that the women 
have been abducted by the high caste Hindus and Sikhs in 
the district of Gurdaspur after the partition of the province;

(b) the number of such women restored back to their 
guardians ;

(c) what steps, if any, does the Government intend to take for 
the restoration of the rest of the Harijan abducted 
women ?

The hon. Dr. Gopi Chand Bhargava : (a) Five cases
were registered, in which six Harijan women were concerned.

(b' . . . .  6.

(c )  . . . .  D o c s  n o t  a r is e .

MURDERS IN GURDASPUR DISTRICT.

*1347 .t Chaudhri Sundar Singh : W ill  t h e  l io n .  Prem ier be
pleased to  s ta te  : —

(a ' w h e t h e r  i t  i s  a  f a c t  t h a t  S .  B u t a  S in g h ,  a  S ik h  J a t ,  w a s  
m u r d e r e d  a t  G h a z i  N a n g a l  in  t h e  p o l i c e  s t a t i o n  o f  D e r a  
B a b a  N a n a k  a b o u t  t e n  m o n t h s  b a c k  ;

( b )  w h e t h e r  i t  i s  a  f a c t  t h a t  S h r i  C h a r a n  D a s s ,  a  y o u n g  H a r i j a n  
o f  v i l la g e  U d d h o w a l i  w a s  m u r d e r e d  o n  o r  a b o u t  t h e  1 5 th  
A u g u s t  1 9 4 9 ,  w h e n  t h e  d e c e a s e d  h a d  g o n e  t o  s e e  a  f a ir  a t  
v i l la g e  G h a z i  N a n g a l  ;

(c )  w h e t h e r  i t  i s  a  f a c t  t h a t  t h e  P o l ic e  a u t h o r i t i e s  o f  D e r a  B a b a  
N a n a k  h a v e  s o  fa r  f a i le d  t o  t r a c e  o u t  t h e  m u r d e r e r s  in  
b o t h  t h e  c a s e s  r e fe r r e d  t o  in  p a r t s  (a )  a n d  (b )  a b o v e  ;

(d )  i f  t h e  a n s w e r  t o  (c) a b o v e  b e  in  t h e  a f f ir m a t iv e ,  w h a t
m e a s u r e s ,  i f  a n y ,  d o e s  th e  G o v e r n m e n t  p r o p o s e  t o  t a k e  t o  
t r a c e  o u t  t h e  m u r d e r e r s  in  b o t h  t h e  c a s e s  a n d  p u t  a n  e n d  

t o  t h is  la w le s s n e s s  p r e v a i l in g  in  t i i e  b o r d e r  l o c a l i t y  ?



(7) 24 East Punjab Legislative Assembly. [24th October, 1 9 4 9 .

The hon. Dr. Gopi Chand Bhargava : (a ) N o .  B u t a  S in g h
a lo n g  w i t h  t w o  o t h e r s  c o m m it t e d  a  b u r g la r y *  in  t h e  “  h a v e l i  ”  o f  R a m  
P a r k a s h ,  a  B r a h m in  o f  v i l la g e  G h a z i  N a n g a l  a n d  r e m o v e d  t w o  c a t t l e ,  
o n  w h ic h  c a s e  F . I . R .  N o .  6 5 , d a t e d  1 7 - 4 - 4 8 ,  u .s .  4 5 7  I .P .C . ,  P .  S .  D e r a  
B a b a  N a n a k  w a s  r e g is t e r e d .  T h e  o w n e r s  c h a s e d  t h e  c u l p r i t s  a n d  
s u c c e e d e d  in  c a p t u r in g  B u t a  S in g h  a f t e r  i n f l i c t in g  in j u r ie s  o n  h im .  
B u t a  S in g h  s u c c u m b e d  t o  h is  in j u r ie s  in  C iv i l  H o s p i t a l ,  A m r i t s a r ,  
a b o u t  a  w e e k  l a t e r .

( b )  Y e s .

(c ) R e g a r d in g  p a r t  (a )  t h e  q u e s t io n  o f  a r r e s t in g  t h e  a l le g e d '  
m u r d e r e r s  d o e s  n o t  a r is e .  A s  r e g a r d s  ( b )  t h e  c a s e  i s  s t i l l  u n d e r  
in v e s t ig a t io n .  C h a r a n  D a s s ,  t h e  d e c e a s e d ,  w a s  n o t  h a v i n g  c o r d ia l  
r e la t io n s  w i t h  h is  w if e ,  B ib i  H a r b a n s o ,  a n d  h is  f a t h e r - in - la w  t r ie d  t o  
g e t  a  d is s o lu t io n  o f  t h e  m a r r ia g e ,  t o  w h ic h  t h e  d e c e a s e d  w a s  n o t  a g r e e 
a b le .  O n  1 6 - 8 - 4 9  t h e  d e c e a s e d  l e f t  h is  v i l l a g e  t o  s  e e  a  w r e s t l in g  m a t c h  
a t  G h a z i  N a n g a l .  ‘T h e r e  i s  e v id e n c e  t o  t h e  e f f e c t  t h a t  h e  r e m a in e d  in  
t h i s  v i l la g e  u p  t o  6 - 3 0  p. m . v i s i t i n g  v a r io u s  r e la t i v e s  o t h e r  t h a n  h is  
f a t h e r - in - la w .  T h e r e a f t e r  C h a r a n  D a s s  w a s  n o t  s e e n  a l i v e  a n d  h i s  d e a d  
b o d y  w a s  r e c o v e r e d  fr o m  a  s t r e a m . T h e  D .  S .  P .  G u r d a s p u r  p e r s o n a l ly  
s u p e r v is e d  t h e  i n v e s t i g a t i o n  o f  t h e  c a s e  a t  t h e  s p o t  fo r  3  d a y s ..  
S u s p ic io n  l a y  o n  t h e  f a t h e r - in - la w  o f  t h e  d e c e a s e d ,  w h o  w a s  a r r e s te d  
a n d  t h o r o u g h ly  in t e r r o g a t e d ,  b u t  n o t h in g  u s e f u l  c o u ld  b e  e l i c i t e d .

(d ) E v e r y  e f fo r t  i s  b e in g  m a d e  t o  t r a c e  t h e  m u r d e r e r s  o f  C h a r a n  
D a s s .  T h e  c r im e  o n  t h e  b o r d e r  o f  D e r a  B a b a  N a n a k  i s  w e l l  u n d e r  
c o n t r o l  a n d  th e r e  is  n o  la w le s s n e s s  p r e v a i l in g  in  t h e  l o c a l i t y .

GRIEVANCES OF RFFUGEE STUDENTS AT JULLUNDUR.

*1303. Shrim ati Sita Davi : W il l  t h e  h o n .  M i n i s t e r  fo r
F in a n c e  b e  p le a s e d  t o  s t a t e  w h e t h e r  h e  r e c e iv e d  a  d e p u t a t io n  o f  t h e  
c i t i z e n s  a t  J u l lu n d u r  o n  J u l y  2 7  o r  2 8 ,  1 9 4 9  a b o u t  t h e  g r i e v a n c e s  o f  
r e f u g e e  s t u d e n t s  a t  J u l lu n d u r  p r a y in g  t h a t  t h e  H e a d m a s t e r s  o f  v a r i o u s  
s c h o o l s  a t  J u l lu n d u r  b e  a s k e d  t o  s t o p  c h a r g in g  t u i t i o n  f e e s  f r o m ‘ t h e  
r e f u g e e  s t u d e n t s  a n d  p r a y in g  f u r t h e r  t h a t  t h e  E d u c a t io n  D e p a r t m e n t  
b e  p r e s s e d  t o  m e e t  t h e  g r o w in g  d e m a n d  o f  r e f u g e e  s c h o la r s  fo r  
a d m is s io n  t o  s c h o o ls  a t  J u l lu n d u r  ; i f  s o ,  w h a t  a c t io n  h a s  b e e n  t a k e n  
b y  t h e  G o v e r n m e n t  t h e r e o n  ?

The hon. Dr. Gopi Chand Bhargava : Yes. Necessary instruc
tions were issued to all concerned pressing upon them that payment of 
fees by refugee students should not be insisted upon before the grants 
recommended for such students were actually received from the 
Department and they were further requested to ensure that no 
institution contravened these instructions in future.

With regard to the growing demands of refugee students for 
admission to schools at Jullundur, instructions were issued'last year 
regarding the introduction of double shift system and the institutions 
were asked to submit their schemes, if any, to the Department for 
approval. It was mentioned therein that Government would give them
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f in a n c ia l  a s s i s t a n c e ,  b u t  n o n e  o f  t h e  i n s t i t u t i o n s  a t  J u l lu n d u r ,  h a s ,  s o  fa r ,  
c o m e  f a r w a r d  w i t h  a n y  s c h e m e .  I f  h o w e v e r ,  a n y  o f  t h e s e  i n s t i t u t i o n  
w o u ld  c a r e  t o  a p p ly  fo r  t h e  s a m e ,  G o v e r n m e n t  w o u ld  b e  p r e p a r e d  t o  
c o n s id e r  s u c h  a  r e q u e s t  m o s t  s y m p a t h e t i c a l t y .

Shrim ati Sita Devi : T h e  h o n .  P r e m ie r  h a s  s t a t e d  t h a t  t h e
G o v e r n m e n t  h a s  s a n c t io n e d  g r a n t s  a n d  lo a n s  fo r  t h e  d is p la c e d  
s t u d e n t s .  B u t  e v e n  o n e  y e a r  a f t e r  t h i s  s a n c t io n  t h e  s t u d e n t s  a r e  
n o t  g i v e n  t h o s e  g r a n t s  a n d  l o a n s .  T h e  r e s u l t  is  t h a t  t h e  h e a d 
m a s t e r s  o f  t h e  s c h o o ls  a t  J u l lu n d u r  a r e  c h a r g in g  f u l l  f e e s  f r o m  
t h e s e  s t u d e n t s .  I s  i t  n o t  a  f a c t  t h a t  t h e  s t u d e n t s  a r e  t h u s  b e in g  
p u t  t o  a g r e a t  h a r d s h is p  ?

POST-WAR DEVLOPMENT SCHEMES

*1313. Shri V irendra: W ill  t h e  h o n .  M in is t e r  fo r  F in a n c e
b e  p le a s e d  t o  s t a t e  w h e t h e r  t h e  G o v e r n m e n t  h a v e  d e c id e d  t o  
d r o p  a n y  P o s t - W a r  D e v o lp m e n t  S c h e m e s  t o  e f f e c t  e c o n o m y  in  t h e  
g o v e r n m e n t a l  e x p e n d it u r e  ; i f  s o ,  w h a t  a r e  t h o s e  s c h e m e s  a n d  h o w  
m u c h  s a v i n g  w i l l  r e s u l t  b y  d r o p p in g  t h e s e  s c h e m e s  ?

The hon. D r. Gopi Chand Bhargava:
T h e  e n t i r e  e x p e n d i t u r e  o n  P o s t  W a r  S c h e m e s  a p p r o v e d  b y  

t h e  C e n tr a l  G o v e r n m e n t  is  a t  p r e s e n t  m e t  o u t  o f  t h e  g r a n t  
a l l o c a t e d  b y  t h e  C e n tr a l  G o v e r n m e n t ,  fo r  t h e  C e n tr a l  G o v e r n m e n t  
w a i v e d  t h e  c o n d it io n  o f  r u p e e  t o  r u p e e  r a t io  f o r  t h e  y e a r s  1 9 4 8 - 4 9  a n d  
1 9 4 9 - 5 0  in  t h e  e x p e n d i t u r e  o n  P o s t  W a r  S c h e m e s  in  t h i s  P r o v in c e .  
T h e  G o v e r n m e n t  o f  I n d ia  h a v e  n o w  r e d u c e d  t h e  g r a n t  o f  R s .  1 5 0  
l a k h s  o r ig in a l ly  a l l o c a t e d  t o  E a s t  P u n j a b  t o  R s .  1 3 7  la k h s  a n d  a  
s a v i n g  o f  R s .  13  la k h s  w i l l  t h u s  a c c r u e  t o  t h a t  G o v e r n m e n t .

2* T h e  r e d u c e d  a l lo t m e n t s  w e r e  c o m m u n ic a t e d  t o  D e p a r t m e n t s  
c o n c e r n e d  o n  t h e  2 7 t h  S e p t e m b e r ,  1 9 4 8 , w h o  h a v e  b e e n  r e q u e s t e d  
t o  r e v is e  t h e ir  s c h e m e s  s o  a s  t o  b r in g  e x p e n d it u r e  w i t h in  t h e  r e v is e d  
a m o u n t  E a c h  h o n .  M in is te r  h a s  b e e n  l e f t  f r e e  t o  d e t e r m in e  t h e  r e la t iv e  
p r io r i t y  o f  d e p a r t m e n t a l  s c h e m e s ,  a n d  in f o r m a t io n  a s  t o  w h ic h  
s c h e m e s  w i l l  b e  d r o p p e d  w i t h  a  v i e w  t o  b r in g  t h e  e s t im a t e d  
e x p e n d it u r e  w i t h in  t h e  r e v is e d  m o n e t a r y  l im i t s ,  i s  n o t  a v a i la b le  a t  t h i s  
s t a g e .  I n  f a c t  i t  i s  t o o  e a r ly  t o  e x p e c t  t h i s  in f o r m a t io n  j u s t  
y e t .

PROHIBITION IN THE ROHTAK DISTRICT.
*1319. Mehta R anbir Singh: W il l  t h e  h o n .  M in is te r  fo r

F in a n c e  b e  p le a s e d  t o  s t a t e
(a) t h e  t o t a l  a m o u n t  o f  e x p e n d it u r e  in v o l v e d  s o  f a r  in

e n f o r c i n g  p r o h ib i t io n  in  t h e  R o h t a k  D i s t r ic t ;  #
(b ) t h e  t o t a l  n u m b e r  o f  c o n v ic t io n s  * m a d e  in  t h e  d is t r ic t  

fo r  v i o l a t i o n  o f  t h e  p r o h ib i t io n  r u le s  ;
(c) w h ic h  d i s t r i c t s  a r e  g o in g  t o  b e  d e c la r e d  a s  d r y  a r e a s  

n e x t  a n d  w h e n  ?
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The hon. Dr. Gopi Chand Bhargava:
(a ) R s .  7 0 ,  9 1 2 / 8 / 3 ,  fo r  t h e  p e r io d  f r o m  t h e  2 n d  O c t o b e r  

1 9 4 8 , t o  3 1 s t  A u g u s t ,  1 9 4 9 .

(b ) 1 0 3  p e r s o n s  w e r e  c o n v ic t e d  d u r in g  t h e  p e r io d  2 n d  
O c to b e r ,  1 9 4 8 ,  t o  t h e  3 0 t h  S e p t e m b e r ,  1 9 4 9 :

(c) N o  d e c i s io n  h a s  y e t  b e e n  t a k e n  in  t h i s  m a t t e r .

M ehta R anbir Singh: M a y  I  k n o w  w h e t h e r  a n y  G o v e r n 
m e n t  s e r v a n t  h a s  a ls o  b e e n  c o n v i c t e d  f o r  v i o l a t i o n  o f  t h e  
P r o h ib i t io n  r u le s  o r  t h e y  h a v e  b e e n  e x e m p t e d  fr o m  t h e  a p p l i c a t io n  o f  
t h e s e  r u le s  ?

Prem ier: I d o n ' t  t h in k ,  t h e y  a r e  e x e m p t e d .

M ehta R anbir Singh: I s  i t  a  f a c t  t h a t  t h e  G o v e r n m e n t  
h a s  n o t  p r o s e c u t e d  e v e n  a  s in g le  G o v e r n m e n t  s e r v a n t  s o  fa r , fo r  
v i o l a t i o n  o f  P r o h ib i t io n  r u le s .

Premier: I r e q u ir e  n o t i c e  fp r  t h i s  q u e s t io n .  I t  i s  n o t  
p r o p e r  t o  d r a w  a n y  in f e r e n c e s  in  t h e  a b s e n c e  o f  in f o r m a t io n .

M ehta R anb ir Singh : M a y  I  k n o w  i f  t h e  G o v e r n m e n t  
a s c e r t a in s  b e f o r e  h a n d  t h a t  t h e  p e r s o n s  w h o  a r e  p o s t e d  o n  t h e  
P r o h ib i t io n  w o r k  a r e  t e e t o t a l l e r s  ?

Prem ier: I t  is  h o p e d  t h a t  s u c h  o f f ic ia ls  w o r k  u n d e r  t h e
P r o h ib i t io n  r u le s .

Mehta R anbir Singh: M a y  I  k n o w  if  t h e  G o v e r n m e n t  h a s
v e r i f i e d  a s  t o  h o w  m a n y  G o v e r n m e n t  s e r v a n t s  in  t h e  R o h t a k  
D i s t r i c t  a c t u a l l y  d o  n o t  d r in k  ?

Prem ier: H a d  th e r e  b e e n  a n y  s u c h  o f f ic ia ls ,  t h e y  m u s t  h a v e  b e e n  
a r r e s t e d .

M ehta R anbir Singh: I s  i t  a  f a c t  t h a t  G o v e r n m e n t  o f f ic ia ls
k n o w  t h a t  t h e y  a r e  e x e m p t e d  f r o m  t h e  a p p l ic a t io n  o f  t h e  P r o h i 
b i t i o n  r u le s  ?

Prem ier:' T h is  i s  n o t  a  f a c t .  I t  i s  a  b a s e l e s s  i n s i n u a t i o n .

M ehta R anbir Singh : I s  i t  t h e  o p in io n  o f  t h e  G o v e r n m e n t
t h a t  n o  G o v e r n m e n t  s e r v a n t s  in  t h e  R o h t a k  D i s t r i c t  d r in k  ?

SANSKRIT IN THE PROVINCE.

* 1 3 2 0 .  Mehta R anbir Singh : W i l l  t h e  h o n .  M in is t e r  fo r
F i n a n c e  b e  p l e a s e d  t o  s t a t e  : —

(a )  w h e t h e r  G o v e r n m e n t  h a s  c o m e  t o  a  d e c i s io n  t o  p o p u la r i s e  
S a n s k r i t  in  t h e  P r o v in c e ,  i f  s o ,  w h a t  s t e p s  h a v e  b e e n  t a k e n  
d u r in g  t h e  l a s t  o n e  y e a r  t o  a c h i e v e  t h i s  e n d  ;
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(b ) t h e  a c t io n  t a k e n  o r  p r o p o s e d  t o  b e  t a k e n  o n  t h e  2 8  d e m a n d s  
p u t  f o r t h  b y  t h e  S a n s k r i t  V id y a la  P a r i s h a d ,  K h a n n a  in  a  
m e m o r a n d u m  s e n t  t o  t h e  G o v e r n m e n t  in  M a y  1 9 4 9  ?

The hon. Dr. Gopi Chand Bhargava : (a ) T h e  S y n d i c a t e  o f  t h e
E a s t  P u n j a b  U n i v e r s i t y  h a s  a p p o in t e d  a  C o m m it t e e  t o  r e v i s e  t h e  w h o le  
q u e s t i o n  w i t h  a  v i e w  t o  p r o m o t in g  t h e  s t u d y  o f  S a n s k r i t  a n d  t o  s u b m it  
t h e ir  r e p o r t  t o  t h e  S y n d ic a t e .

(b ) T h e  d e m a n d s  p u t  f o r t h  b y  t h e  S a n s k r i t  V i d y a la  P a r i s h a d  
K h a n n a ,  in  t h e i r  m e m o r a n d u m  d a t e d  M a y  19 , 1 9 4 9 ,  w i l l  b e  c o n s id e r e d  
b y  t h e  a b o v e  m e n t io n e d  C o m m it t e e .

A s  r e g a r d s  i t e m  N o .  5  o f  t h e  m e m o r a n d u m  d e m a n d in g  t h a t  
S h a s t r i s  s h o u ld  h a v e  t h e  s a m e  r ig h t s  a s  r e g is t e r e d  g r a d u a t e s  o f  t h e  E a s t  
P u n j a b  U n i v e r s i t y ,  t h e  U n i v e r s i t y  h a s  d e c id e d  t h a t  t h i s  r e q u e s t  c a n n o t  
b e  a c c e d e d  t o  u n d e r  t h e  E a s t  P u n j a b  U n i v e r s i t y  A c t .

A s  r e g a r d s  i t e m  7 t h a t  S h a s t r i s  s h o u ld  e n j o y  e q u a l  p r iv i l e g e s  fo r  
a p p o in t m e n t  a s  S u p e r in t e n d e n t s  a n d  S u p e r v is e r s  in  U n i v e r s i t y  e x a m i 
n a t io n s ,  t h e  S y n d i c a t e  h a s  d e c id e d  t h e r e  i s  n o  b a r  t o  S h a s t r i s  b e in g  
a p p o in t e d  a s  s u c h  t o  t h e  U n i v e r s i t y  e x a m in a t io n s .

Mehta R anbir Singh : M a y  I  k n o w  i f  t h e  G o v e r n m e n t ,  a p a r t
fr o m  t h e  U n i v e r s i t y ,  h a s  a p p o in t e d  a n y  C o m m it t e e  t o  d e v i s e  w a y s  a n d  
m e a n s  fo r  t h e  p r o g r e s s  o f  S a n s k r i t  la n g u a g e  ?

Prem ier : T h e  G o v e r n m e n t  h a s  n o t  s o  fa r  a p p o in t e d  a n y
C o m m it t e e  fo r  t h i s  p u r p o s e .

M ehta R anbir Singh : M a y  I k n o w  i f  t h e  G o v e r n m e n t  p r o p o s e s
t o  t a k e  s u c h  a  s t e p  ?

Premier : I f  t h e  h o n .  M e m b e r  s e n d s  a  s u g g e s t io n ,  t h e  G o v e r n 
m e n t  w i l l  f a v o u r a b ly  c o n s id e r  i t .

»

EXPENDITURE INCURRED IN CONNECTION W ITH THE

PROPOSED NEW CAPITAL.
>

*1321. Mehta R anb ir Singh : W i l l  t h e  h o n .  M in is te r  fo r
P u b l i c  W o r k s  b e  p le a s e d  t o  s t a t e  :—

( a )  t h e  a m o u n t  s p e n t  s o  fa r  b y  t h e  G o v e r n m e n t  o n  t h e  s t a f f  a n d  
o t h e r  e s t a b l i s h m e n t  e m p lo y e d  in  c o n n e c t io n  w i t h  t h e  
p r o p o s e d  c a p i t a l  n e a r  C h a n d ig a r h  ;

(b ) t h e  d e t a i l s  o f  t h e  b u i ld in g  a n d  o t h e r  m a t e r ia l  l y i n g  n e a r  t h e  
s i t e  o f  t h e  p r o p o s e d  c a p i t a l ,  t o g e t h e r  w i t h  t h e  c o s t  in c u r r e d  
t h e r e o n  ;

(c) t h e  w a y  in  w h ic h  t h e  G o v e r n m e n t  p r o p o s e  t o  u t i l i s e  t h i s  
m a t e r ia l?
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The hon. Dr. Gopi Chand Bhargava :

( a )  R s .  6 8 ,3 4 0 .

(b )  A  l i s t  o f  m a t e r ia l  ly in g  n e a r  C h a n d ig a r h  i s  g iv e n  i n  
A p p e n d ix  ‘A ’.

(c )  I t  is  p r o p o s e d  t o  u s e  t h e s e  m a t e r ia l s  o n  t h e  s c h e m e s  o f  
“  G r o w  M o r e  F o o d  ”  a n d  R e h a b i l i t a t io n ,  i f  t h e y  a r e  n o t  r e q u ir e d  fo r  

C a p it a l .

j
\

APPENDIX ‘A ”

Details of the  building and other m aterials lying near 

Chandigarh

S e r ia l  D e s c r ip t io n  o f  M a t e r ia l W e ig h t V o l . C o s t
N o .

T . C w t .
1 C e m e n t 4 8 3  1 • • • 4 4 ,7 3 6
2 S la c k  C o a l 3 9 5 1  17 • • • 1 ,1 8 ,5 6 0
3 S t e e l 7 6 9  3 C . f t . 4 ,0 4 ,8 6 2
4 T im b e r • • • 5 2 0 3 ,7 5 9
5 M is c e l la n e o u s  e x p e n d it u r e ♦ « . . - • 1 8 ,5 0 5
6 P u b l ic  H e a l t h  M a t e r ia ls — . . . 1 ,7 3 ,3 1 8

T o t a l 7 , 6 3 ,7 4 0

M ehta R anbir Singh : M a y  I  k n o w  s in c e  w h e n  t h i s  m a t e r ia l
h a s  b e e n  l y i n g  t h e r e  ?

Prem ier : I  c a n  r e p ly  t o  t h i s  q u e s t io n  i f  n o t i c e  i s  g iv e n .

M ehta R anb ir Singh : M a y  I k n o w  i f  t h i s  m a t e r ia l  i s  s p a r e
w i t h  t h e  G o v e r n m e n t  o r  t h e r e  i s  a n y  o t h e r  s c h e m e  fo r  i t s  d is p o s a l  ?

Prem ier : T h e r e  a r e  s c h e m e s  u n d e r  c o n s id e r a t io n  o f  t h e
G o v e r n m e n t  fo r  t h i s  p u r p o s e .

M ehta R anbir Singh : H o w  is  i t  t h a t  t h i s  m a t e r ia l  is  s t i l l  l y in g
u n u s e d  a t  t h e  s i t e  ?

Prem ier ; I t  i s  s o ,  b e c a u s e  o f  t h e  i n d e c i s io n  r e g a r d in g  t h e  
l o c a t i o n  o f  t h e  C a p ita l .

M ehta R anb ir S in g h : H a s  t h e  G o v e r n m e n t  a n y  s c h e m e  t o
g i v e  t h a t  m a t e r ia l  t o  t h e  r e f u g e e s  ?

Prem ier ; I f  f o u n d  n e c e s s a r y ,  s u c h  a  s t e p  w i l l  b e  t a k e n .

M ehta R anbir Singh : D o e s  n o t  t h e  G o v e r n m e n t  c o n s id e r  i t
n e c e s s a r y  fo r  t h e  r e h a b i l i t a t io n  o f  r e f u g e e s  ?
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Mr. Speaker : This is an insinuation.
Sardar Sajjan Singh : For how long will the Government 

continue to collect material without deciding where the capital is to be 
located ?

Premier : The material is collected by and by.

Pandit Shri Ram Sharma : May I know if 'the Government
still sticks to its d ecision about the location ol the capital in view of 
the refusal of the Central Government to give any financial aid for this 
purpose ?

Premier : This question has already been replied to in the
present session.

ENLARGEMENT OF MINORS AT MUSA AND JAGATPURA IN

MAJITHA DIVISION

*1359. Dr. Sant Ram Seth : Will the hon. Minister for
Public Works be pleased be state

(a) whether temporary canal outlets were constructed this 
year to make the grow more food campaign a success at 
Musa Canal Minor and Jagatpura Canal Minor, Majitha 
Division of Amritsar District without enlarging the head 
of the aforesaid minors ;

(b) whether the Government is aware that the construction 
of these outlets adversely affected outlets at the tail and 
the standing crops at the tail villages were damaged for 
scarcity of water ;

(c) if the answers to parts (a) and (b) above be in the 
affirmative, the reasons for not enlarging the heads ;

(d) the steps Government proposes to take to avoid the 
repetition of this mistake ?

The hon. Dr. Gopi Chand Bhargava : (a) Yes, but these
channels were cun in excess of their authorised discharges.

(b) The construction of the temporary shoots has not affected 
the tails of these channels adversely, since extra supply was put in 
these channels at their heads.

(c) and (d) Do not arise.

Sardar Sajjan Singh : Is it a fact that the residents of villages
Musa and Jagatpura gave a notice to the Government on 6th October 
in this connection ?

Premier : I require notice for this.
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LABOUR UNION IN THE PROVINCE,

*1317. Mehta Ranbir Singh : Will the hon. Minister for
Labour be pleased to state :—

(a) the number of Labour Unions that have been affiliated
A , with the Indian National Trade Union Congress during the

last one year and the total number on the rolls 
thereof ;

(b) the total number of conflicts that arose between the Mill- 
owners and the Labour Unions in the Province during the 
last one j^ear and the action taken by the Government 
thereon ?

The hon. Shri Prithvi Singh Az&d : (a) There is little informa
tion officially available so f r, as the particulars required to be 
furnished by the Labour Unions under the Indian Trade Unions Act, 
1926, do not cover ' affiliation *, and there was no separate field staff 
during the last year which could obtain the informitim by contact. 
It is suggested that this information can be obtained from the office of 
the Indian National Trade Union Congress.

(b) There arose twenty-four conflicts between the Mill-owners 
and the Labour Unions during the year ending the 31st August, 1949 
government took action in the following two cases which were more 
important :—

(i) A lock-out was declared by the iron and Steel Manufacturers
of Batala as a protest against the mal-distribution of iron 
and steel quotas. The lock out lasted from the 20th June, 
1949, to the 29th June, 1949. The labourers demanded 
wages for the period of lock-out, and a twelve-man 
committee, consisting of equal number of the representatives- 
of Labour, manufacturers and local Congress Organisation 
was constituted to bring about a settlement.

(ii) The second case relates to a long-standing dispute between 
the Motor Transport Companies running between Simla 
and Kalka, and the Simla Hills Transport Workers’ Union. 
On agreement of both the parties, the then Labour Officer 
was appointed the arbitrator who gave his award in

7 March, 1949. The award was to be in force for six months,
i.e., January to June, 30, 1949. Towards the termina
tion of the period of award, the Transport Companies gave 
a notice to the Government that due to their poor 
financial position, the Companies could no more abide by 
the terms of the award and intended revision of the 
grades of pay etc., of their staff. The Workers’ Union 
gave a notice of strike. The strike, threatened to take 
place on the 23th July, 1949 was averted at the interven
tion of the Labour Commissioner and an agreement on all 
points of dispute was arrived at.
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SCHEME FOR INSURANCE AGAINST SICKNESS OF FACTORY
WORKERS

*1318. Mehta Ranbir Singh : W i l l  t h e  h o n .  M in is t e r  f o r
L a b o u r  b e  p le a s e d  t o  s t a t e  w h e t h e r  t h e  G o v e r n m e n t  h a s  u n d e r  c o n s i d e r 
a t io n  a n y  s c h e m e  fo r  in s u r a n c e  a g a in s t  S i c k n e s s  o f  F a c t o r y  W o r k e r s  in  
t h e  P r o v in c e ,  i f  s o ,  w h e n  i t  is  l i k e ly  t o  m a t u r e  ?

The hon. Shri Prithvi Singh Azad : Y e s .  T h e  s c h e m e  f o r
in s u r a n c e  a g a in s t  s i c k n e s s ,  e t c . ,  o f  F a c t o r y  W o r k e r s  t o  b e  e s t a b l i s h e d  in  
t h i s  P r o v in c e  is  u n d e r  a c t i v e  c o n s id e r a t io n  o f  t h e  G o v e r n m e n t .  I t  is  
n o t  p o s s ib le  t o  a n t i c ip a t e  a  d a t e  w h e n  t h e  s c h e m e  i s  l i k e l y  t o  
m a t u r e .

Mehta Ranbir Singh : M a y  I k n o w  t h e  d e t a i l s  o f  t h e  s c h e m e
w h ic h  h o n .  M in is t e r  h a s  r e fe r r e d  t o  in  h is  r e p ly  ?

Minister : When they are received from the Government of
India, the details can be made available to the hon. Member.

NOMINATION OF A HARIJAN TO MUNICIPAL COMMITTEE,
MOGA

*1371. Sardar Rattan Singh Gill : W il l  t h e  h o n .  M in is t e r  fo r
L a b o u r  b e  p le a s e d  t o  s t a t e  : —

( a )  w h e t h e r  i t  is  a  f a c t  t h a t  r e p r e s e n t a t io n s  h a v e  b e e n  m a d e  
b y  H a r i j a n s  t o  t h e  G o v e r n m e n t  a n d  i t s  O ff ic e r s  t h a t  t h e  
p e r s o n  n o m in a t e d  a s  a  H a r i j a n  m e m b e r  o f  t h e  M u n ic ip a l  
C o m m it t e e  M o g a , b y  t h e  C o m m is s io n e r ,  J u l l u n d u r  D i v i s i o n  
i s  in  f a c t  n o t  a  H a r i j a n  ;

(b )  t h e  p a r t ic u la r  c a s t e  a n d  t h e  r e l ig io n  t o  w h ic h  t h i s  p e r s o n  
b e lo n g s  ;

( c )  i f  t h e  p e r s o n  c o n c e r n e d  d o e s  n o t  b e lo n g  t o  o n e  o f  t h e  
s c h e d u le d  c a s t e s ,  w h o  is  r e s p o n s ib le  fo r  t h i s  m i s t a k e  in  t h e  
n o m in a t io n  o f  t h i s  p e r s o n  ;

(d )  t h e  a c t io n  G o v e r n m e n t  p r o p o s e s  t o  t a k e  in  t h e  m a t t e r ?

The hon. Shri Prithvi Singh Azad : (a )  Y e s .

(b )  A  M a z h a b i  S ik h  is  a  m e m b e r  o f  t h e  b a c k w a r d  c la s s e s .

• ( c )  T h e  q u e s t io n  d o e s  n o t  a r is e .

(d )  N o  a c t io n  i s  r e q u ir e d .

Shri Prabodh Chandra : I s  i t  a  f a c t  t h a t  t h e  m e m b e r
n o m in a t e d  t o  t h e  M u n ic ip a l  C o m m it t e e ,  M o g a , i s  n o t  in  f a c t  a  
H a r i j a n  ; i f . s o ,  w a s  t h e  n o m in a t io n  d o n e  o n  p o l i t i c a l  c o n s id e r a t io n  ?

Mr. Speaker : F i r s t  p a r t  is  a l l  r ig h t  ; s e c o n d  p a r t  n e e d  n o t
be r e p l ie d .
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Minister : It has not come to the notice of the Government.
Shri Prabodh Chandra : Is it not a fact that on 22nd August

17 persons sent registered representations to the Government in this 
connection ?

Premier : Thank you for the information.
Shri Prabodh Chandra : Is it a fact that Sardar Rattan Singh 

M. L. A., Moga, also moved the Government in this matter ?
Premier : Thanks for the information.
Shri Prabodh Chandra : Will the Government let the House

know whether it is a fact that such a nomination has been made ?
{Premier and Minister for Labour, both rose to give the reply.)

Shri Prabodh Chandra : One at a time please ?
Premier : You are not to say that.
Shri Prabodh Chandra : I am asking for the above informa

tion.
Premier : I have no knowledge.
Shri Prabodh Chandra : The hon. Premier may consult and

then let us know.
Prem ier: This question does not arise.
Shri Prabodh Chandra : It does arise, Sir.
Mr. Speaker : I know that Government can keep silent if it

does not want to reply to a certain question. In cases where Govern
ment does not give a reply I am rather inclined to give some conces
sion to the hon. Members in asking supplementary question so that 
they may be able to get some information.

Shri Prabodh Chandra : Sir, it is always for the Chair to decide
whether a question arises out of the answer given or not.

Pandit Shri Pam Sharm a: When was this nomination
made ?

M inister: I don’t remember the exact date. But this was
made not very long ago.

WHOLE-SALE CLOTH DEALERS IN KANGRA DISTRICT.

*1121. Thakur Dalip Singh: Will the hon. Minister for
Industries be pleased to state

(a) Whether it is a fact that the whole-sale cloth business 
has been given only to dealers of Amritsar;

(b) Whether it is a fact that the whole-sale cloth dealers of 
Kangra district have been entirely ignored in this behalf if so, the 
reasons thereof ?
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The hon. Shri Prithvi Singh Azad :
(a) No.
(b) No. The quota of the cloth for Kangra District is being 

lifted by a Syndicate comprising the refugee whole-salers 
of the districts of Amritsar, Gurdaspur and Kangra. 
The only one local whole-saler was given the option to 
join the Syndicate is reported not to have exercised it.

DEPOT HOLDERS

*1305. Shrimati Sita Devi : Will the hon. Minister for
Industries be pleased to state:-

(a) the names of those persons holding cloth depots, grain 
depots and kerosene oil depots simultaneously at present 
in the province ;

(b) whether it is intended to revise the list of such depot 
holders as are holding more than one depot at a time 
in the province ?

The hon. Shri Prithvi Singh Azad:
Government regret that it has not heen possible to collect the 

information asked for by the hon. Member. The information when 
collected, will be forwarded to her for her information.

STEEL AND IRON SCANDAL CASES

*1312 Shri Virendra : Will the hon. Minister for Industries
be pleased to state the names and designation of the Government 
servants who have been dismissed or suspended following enquiry 
in the steel and iron scandal cases so far in the province ?

The hon. Shri Prithvi Singh Azad ;

The hon. Member is referred to the answer given to starred 
question No. 1175 on 17th October, 1949

QUASI PERMANENT ALLOTMENT OF LANDS.

*1308. Shrimati Sita Devi : Will the hon. Minister for
Revenue be pleased to state

(a) whether he has read the press comment about the way 
Quasi-permanent allotment of lands is being made at 
Jullundur ;

(b) whether any favour has been shown to a particular 
community in the matter of allotment of lands, if not, 
whether it is intended to take action against those making 
baseless allegation against the officials concerned ?
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The hon. Dr. Gopi Chand Bhargava :

(a) Yes.
(b) No. No specific instances requiring action against a 

newspaper have been considered.

WORK CENTERS

*1316. Shri Virendra : Will the hon. Minister for Revenue
be pleased to state

(a) the number of Work Centres opened by the Relief 
and Rehabilitation Department in the province so far;

(b) the places where those centres have been opened;

(c) the number of persons receiving training or working in 
these centres at present;

(d) the monthly expenditure incurred by the Government in 
running these centres;

(e) the monthly income, if any, from these centres ?

The hon. Dr. Gopi Chand Bhargava :

(a) None so far. These are being organised.

(b) Does not arise.

(c) Do

<d) Do
(e) Do

QUASI-PERMANENT ALLOTMENT OF LANDS.

*1357. Dr. Sant Ram Seth : Will the hon. Minister for land
Revenue, Relief and Rehabilitation be pleased to state

(a) the basic principles set up by the Government regard
ing the allottment of lands on quasi- premanent basis;

(b) whether the colonists are to be allotted lands in their4 original villages and if the lands are not available there
in the neighbourhood of their original villages and so on;
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(e) which of the two, colonists who has not been allotted 
land temporarily in his original village or a non-colonist 
refugee who has been allotted the same kind of land left 
by him in Pakistan, temporarily in the original village 
of a colonist which is within the area of allocation of 
the non colonist refugee is to be given preference at the 
time of quasi-permanent allotment of' lands;

(d) what is the minimum area of lands fixed by the 
Government for the overflow of colonist or non-colonist 
refugees who are to be allotted lands in each Tehsil of 
Amritsar district during the quasi-permanent -allottment?

The hon. Dr. Gopi Chand Bhargava :

(a) The main principles for the allotment of land to 
displaced persons in the quasi-premanent scheme are:-

(1) Land is allotted only to those who abandoned Land.
(2) Allotments are made subject to a scheme of graded land.

(3) Colonists from East Punjab districts settled in their 
districts of origin or in areas earmarked for 
receiving overflow from their districts, Colonists from 
West Punjab districts are reckoned with the district of 
their origin in West Punjab, but if they have temporary 
allotments in accordance with the colony district allocation 
and desire to remain with their colony district, they are 
allotted land accordingly.

(4) Displaced persons who have expressed' a, wish to settle 
in their present village of temporary allotment are 
allowed to remain there, if they are otherwise qualified, 
but persons who wish to move or have to move or have 
not already taken temporary allotments are settled, as 
far as possible with the people of their villages in West 
Punjab.

(b) Allotments of East Punjab colonists already settled accord
ing to their grade in their areas of allocation are not disturb
ed on the ground that colonists belonging to a parti
cular village must have preference in the allotment of 
evacuee land situated in it. But to this rule there are 
two exceptions.

( 1 )  A t e m p o r a r y  a l l o t t e e  b e lo n g in g  t o  a  v i l la g e  h a s  p r e f e r e n c e  
o v e r  o t h e r  a l l o t t e e s  n o t  b e lo n g in g  t o  t h a t  v i l la g e  e v e n  
i f  h e  h a s  a  la r g e r  h o ld in g  t h a n  t h e ir s ,  a n d

(2) By a rule approved on the 10 September, with a view to 
facilitating the resettlement of serving soldeirs or others 
in service outside the Province, without up-setting work 
already done, Resettlement Officers have been allowed 
discretion to give preference to colonists in their village 
even if they do not hold temporary allotment.

*
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(Premier)
(c) The position has been stated in answer to (b).
(d) The allocation of Amritsar district is as follows:

(FIGURES IN STANDARD ACRES)

Lahore Ainala 12000 (Tehsil Lahore)
Patti 28233 ( I'ahsil Kasur 25233) 

(Tahsil Lahore 3000)
Sialkot Ajnala 10000 (Inferior grades)
Own colonists 113148

163381

overflow of Amritsar
Colonists 93172

-Distribution:- 
Jullundur 54000 
Hoshiarpur 8000 
Hissar (Sirsa) 200(> 
Ferozepur 29172

93172

QUASI PERMANENT ALLOTEMENT OF LANDS.

*1358* Dr. Sant Ram Seth: Will the hon. Minister for
Revenue, be pleased to state:—

(a) the area of allocation for Kasur tehsil in the district of 
Amritsar ;

(b) the grades in which the village lands of Vharyals, Garnala, 
Bhaggupura, Ahmedpura and Valtoha of tehsil Patti district 
Amritsar have put for the Quasi-permanent allotment by the 
Government ;

(c) the grades in which village lands of Lulliana, Orara, 
Matta Baddarpur, Vehgal, Chatliianwala, Daftu,, Rai, Sirhali Kalan 
Gaddoke, Bedian and Raja Jang of tehsil Kasur, district Lahore 
(Pakistan) and tehsils of Lyallpur and Montgomery have been put for 
the quasi-permanent allotment of lands by the Government;

(d) Whether it was decided that the refugee land owners who 
were alloted same kinds of lands left by them in Pakistan temporarily 
in the area of their allocation will not be disturbed during 
quasi-permant allotment of land;

(e) whether allottes who were allot teed lands temporarily in the 
villages mentioned in part (b) above have been disturbed though they 
were allotted same kind of land left by them in Pakistan within the 
area of their allocation and new persons who were not alloted land 
temporarily in the villages in part (b) above have been allotted land, 
if so, the reason for the same ;
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(f) the steps Government proposes to take to remedy the
wrong;

(g) whether Sardar Sajjan Singh M. L. A., submitted anv 
report vide his letter No. 1598, dated 1-10-49 to the Director General 
Rehabilitation, Jullundur regarding the irregularities, violation of 
Government instructions and announcements in connection with the 
quasi-permanent allotment of land in Patti tehsil, district 
Amritsar;

(h) the date when the afforsaid report was received in his
office;

(i) if the answer to part (e) and part (f) be in the affirmative, 
whether any enquiry was made in the matter; if so with what 
results?

The hon. Dr. Gopi Chand Bharagva:

(a) The area is 25,233 acres (standard).
(b) These villages have been placed in grade I.
(c) These villages have been placed in grade I except village 

Gaddoke which has been placed in grade II. The Lyallpur and 
Montgomery Tehsils are in grade I.

(d) Yes.
(e) Some were disturbed but these villages are being reviewed.
(f) Does not arise;
(g) Yes.

(h) 'Is immaterial.
(i) The villages are being reviewed.

DISCONTINUATION OF SUPPLY OF RATION IN REFUGEE
CAMPS.

*1392. Shri Rattan Singh Tabib: Will the hon. Minister for
Revenue, be pleased to state:- /

(a) whether the ration of some of the inmates of Karnal and 
Kurukshetra Camps has been discontinued; if so, the number of 
such inmates, the date or dates on which the ration was disconti
nued and the reasons therefor;

(b) the total population of each of the refugee camps and 
the. number of the Rajput refugees in each of these camps;

(c) the numbers respectively of Rajput refugees in each of 
these camps who were landholders in the West Punjab and those 
who did not possess any land:
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[Shri Rattan Singh Tabib]
(d) the number of Rajput refugee landholders in each of 

these camps who have been allotted lands on a quasi-permanent basis?
The hon. Dr. Gopi Chand Bharagva:

(a) Free rations of able-bodied employable displaced persons 
in all East Punjab camps, including Karnal camp, have been stopped 
in accordance with our Ration Restriction and Employment scheme 
which has been in force since June, 1948.

Kurukshetra camp is now under the administrative control of the 
Government of India. The ration Restriction and Employment 
Scheme has not been enforced in this camp.

The present total strength of Karnal Camp is 12,575. Out of 
these I0,T35 are now getting atta rations and 975 unattached women 
and children are getting full rations. After 31-10-49 the gratuitous 
relief will be confined to only un-attached and infirm persons in the
East Punjab camp.

(b) Karnal Camp

Kurukshetra Camp.

(q) Karnal Camp.

Kurukshetra Camp.
(d) Karnal camp.

Kurukshetra Camp.

Total population: 12,575
Rajputs: 776 families comprising 

3,252 persons.

Total population: 44,789. 
Rajpmts: Nil. (All Punjabis from 

Kurukshetra have since 
been transferred.

Rajput Land-holders: 124 families 
Rajput Non-land-holders: 652

Nil.
9 families.
figures not available.

LOANS AND GRANTS TO REFUGEES IN AMBALA DISTRICT.

*1397. Shri Rattan Singh Tabib: Will the hon. Minister for
Revenue be pleased to state:-

(a) the number of refugees in rural and urban areas community- 
wise who were given loans and grants in each month from November 
1948 to September, 1949 in the Ambala District;

(b) the number of refugees, residing in villages, who were given 
food taqavi in each month from September 1918 to September 1949. 
Tehsil-wise in the Ambala District;

(c) the number of refugees who were not given food taqavi 
during the said period, tehsil-wise, in Ambala District and the reason 
therefor?
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The hon. Dr. Gopi Chand Bhargava: It is regretted that it has
not been possible so far to collect the required information, It will 
be communicated direct to the hon. Member as soon as it is available.

SHORT NOTICE QUESTIONS AND ANSWERS 

FARIDKOT TRANSPORT COMPANY LIMITED.

*1404. Chaudhri Matu Ram : Will the hon. Minister for 
Public works be pleased to state whether it is a fact that the 
Faridkot Transport Company Limited plying lorries for hire 
on Ferozepore-Muktsar road has not been allotted to any displaced 
transport operators when the Company had over 90 percent Muslim 
shares; if so, the reason therefor ?

The hon. Dr. Gopi Chand Bhargava :

Faridkot Transport Company is registered in Faridkot State 
and as such East Punjab Government had no authority to allot 
vacant muslim permits of the Company tov any refugee 
Company.

HUNGER STRIKE IN AMBALA CENTRAL JAIL.

*1418. Ch. Rattan Singh: Will the hon. Premier be pleased to
state;

(a) whether Shri Vidya Rattan, B. A., of Ambala District 
now detained in Ambala Central Jail as a Communist prisoner 
has gone on hunger strike recently;

(b) The date he began his hunger strike;
(c) The present condition of the said prisoner owing to 

hunger strike;
/

(d) The causes that led Shri Vidya Rattan, B. A. , to 
resort to hunger strike;

(e) The number of other Communist hunger strikers, if any 
in Ambala Central Jail, the causes of their resorting to hunger 
strike?

The hon. Dr. Gopi Chand Bhargava:
(a) Yes.
(b) Since 20th September, 1949.
(c) His present condition is satisfactory.
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Premier :
(d) Shri Vidya Rattan B. A., as other Communist detenus 

resorted to hunger strike to secure the grant of certain 
demands, specified in Appendix A, of which a copy is 
placed on the table of the House.

(e) 47 Communist detenus including Shri Vidya Rattan, 
B. A. , are at present on hunger strike in the Central Jail 
at Ambala. No other prisoner is on hunger strike there. 
Reason for the hunger strike has been stated against 
item (d).

APPENDIX A.

1. All detenus should be released unconditionally or tried
judicially. x

2. All detenus and Communist convicts should be given 
A class.

3. Diet allowance should be increased to Rs. 3/- per day.
4. Monthly pocket allowance of Rs. 50/- should be granted.
5. An initial grant of Rs. 300/- should be given to every 

detenu on admission for purchase of clothing and bedding 
which should become the property of the detenu.

6. Every detenu should be given Rs. 50/-as family allowance 
which should be increased later, on the merits of each 
case.

7. Government should pay compenastion for the loss suffered 
by detenus on account of their detention.

8. Public Safety Act should be repealed.
9. Parole when applied for should be sanctioned.

/



UNSTARRED QUESTIONS AND ANSWERS (7) 41

EXAMINATION OF VETERINARY HOSPITALS

327. Sardar Sajjan Singh: Will the hon. Mininister for Devolpment 
1 e pleased to state:-

(a) the number of Veterinary hospitals in the rural and 
urban areas of each district of this Province on 31-3-49;

(b) the population of rural and urban areas in each District 
according to the last census;

(c) the expenditure incurred on the staff of these hopitals 
including that on the district Headqurters establishment in each * 
district together with that on the Senior District officer during the 
year 1948-49;

(d) the amount of expenditure on medicines, instruments 
etc. in these hospitals in each district during the years 1948-49,

(e) total number of the Veterinary hospitals in the East 
Punjab on 30-9-47 ?

The hon. Dr. Gopi Chand Bhargava :

(a) The hon. Member is referred to part (c) of the answer given 
to question no. 295.

(b) It is not understood whether by the word ‘population 
the cattle population of the rural and urban areas 
is requried. If so, the information is not readily 
available. A statement showing districtwise total figures of 
livestock census for 1945 is, however, enclosed. J

(c) and (d) the hon. Member is referred to parts (e), (f) 
and (g) of the answer to question no. 295. put on 10 10-49 J

ALLOTMENT OF LAND AT VILLAGE AHMEDPUR DISTRICT
AMRITSAR.

328. Sardar Sajjan Singh : Will the hon. Minister for
Revenue be pleased to state :—  ̂ '

(a) Whether it is a fact that the Land in village Almiedpur 
Tehsil Patti District Amritsar, has been allotted on a 
quasi permanent basis ;

(b) whether it is a fact that the refugee land owners of village 
' Raja Jang Bedian, Sahari-Hardd and Kotli Abu Bakkar, 
„Tehsil Kasur (Pakistan) have a better claim than any
other party to get this land allotted to them on a Quasi 
Permanent basis ;

% kept in the Library. 
X Page (1) 35 Supra
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[Sardar Sajjan Singh]
'(c) whether it is a fact that certain refugee land-owners of the 

villages mentioned in part (b) above were allotted elands 
temporarily in 1947-48, if so, the number of such'* land 
owners ;

(d) whether it is also a fact that some of the temporary 
allottee have not been allotted lands in the village referred 
to in part (a) above; if so, their number together with the 
area of land to which they were entitled ;

(e) whether it is a fact that some of the refugee land-owners
who were not allotted lands temporarily in this village have 
since been allotted lands there ; if so, their number toge
ther with the total area of land allotted to them ;

(f) if the answer to parts (d) and (e) above be in the aifirma-
tive, the reasons for not allotting land on a quasi
permanent basis to temporary allottees mentioned in part
(d) above and allotting land to non-allottees referred to in 
part (e) above .

(g) the minimum area of land fixed for over-flow from Patti 
Tehsil ;

(h) whether it is a fact that any of the allottees mentioned in 
part (e) above have been allotted between 40 to 60 
standard acres of land in this village ; if so the names of 
these allottees with full home address together with the 
area of land allotted to each of them ?*

The hon. Dr. Gopi Chand' Bhargava: (a) Yes, but the
allotment has been cancelled.

(b) Does not arise as the allotment has been cancelled.
(c) Yes. The number of land owners who were allotted land 

temporarily is 63.
(d) Does not arise.
( e )  D o e s  n o t  a r is e .

( f )  " D o e s  n o t  a r is e .

(g) Does not arise.
(h) (i) Does not arise.

(ii) Does not arise.
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CLEANING OF G1LLIPUN MINOR, MAJITHA DIVISION.
Upper Bari Doab Canal.

329. Sardar Sajjan Singh : W ill  t h e  h o n .  M in is t e r  fo r  P u b l i c
W o r k s  b e  p le a s e d  to  s t a t e  :—

(a) the last date when the Gillipun Minor, Majitha Division
Upper Bari Doab Canal was broomed and cleaned between 
Burji No. Ho and 85 before 15-8-49 ;

(b) whether it is a fact that the roofs of two bridges over this 
minor between Burji No. 35 and 55 were broken as a result 
of which flow of water was hindered, if so, the date on 
which these roofs were found broken ;

(c) whether the Executive Engineer, Majitha Division, Upper
Bari Doab Canal, Amritsar, received my letter No. 333 and 
337, dated 6-1-49 in which the facts referred to in parts (a) 
and (b) above were reported ;

(d) if the answer to part (c) be in the affirmative, what action 
was taken by the authorities up til 31-8-49, if not, the 
the reasons therefor ?

The hon. Dr. Gopi Chand Bhargava : (a) The silt clearance of
of Gillipun Minor was not found necessary after partition. 
Only berm trimming was done in the month of July 1949 
from R. D. 49 to 55.

(b) Wan village used to be irrigated from the portion of the 
Gillipun Minor now in West Punjab. The minor had to be diverted 
below R. D. 55000 in order to provide new source of supply to Wan 
villags through the lands of Dal Village. The Government sanctioned 
the diversion alignment after full consideration of the technical and 
financial grounds, however, the villagers of Dal got into their heads 
from some unreliable source that the alignment sanctioned by Govern
ment was due to the existence of two bridges at R. D. 49 and 55 of 
the old Minor. The Dal villagers took the law into their hands and 
dismantled out completely the village road bridge at R. D. 49000 and 
the foot bridge at R. D. 55,000, causing a loss of about Rs. 3,000 to 
Government, so that Government would change the alignment and 
would make a new channel right from R. D. 49000. The cases were 
reported to Police for damage to Government property, but were 
reported as untraced. The temporary wooden crossings existed at 
both sites and the reconstruction of new bridges at these sites is under 
consideration.

(c) Yes.
(d) The letter was replied by Executive Engineer, Majitha 

Division, vide, his letter No. 1530-21, dated 24-2-49, ' indicating the 
action already taken by the Department.

/
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WARABANDI OF CANAL IN AMRITSAR DISTRICT

330. Sardar Sajjan Singh : Will the horn Minister for Public
Works be pleased to state

(a) the maximum period fixed under the rule for the prepara
tion and completion of Warabandi under section 68 of the 
Canal Act ;

(b) whether it is a fact that certain land owners of village Dali,. - 
Tehsil Patti, District Amritsar, submitted application on 
I 4.5.49 and 19-6-49 to the Executive Engineer Majtha 
Division Upper Bari Doab Canal* Amritsar, for sanctioning 
warabandi of the canal outlet situated between Burji 15 
and 16 of Daleeri Minor under Section 68 of the Canal 
Act.

(c) whether it is a fact that the warabandi papers could be not 
completed uptil 25-9*49, if so; the reasons therefor;

(d) the time ordinarily required for the finalisation of the 
warabandi ?

The hon. Dr. Gopi Chand Bhargava : (a) No period is fixed
under the Canal Act.

■(b). Yes.

(c) The case has been completed as far as the Canal Depart
ment is concerned. The rules require that the record of rights in land 
should be compared with the Civil records. The Civil Patwari and 
the records are not available as they are all collected at Julhmdur in 
connection with the rehabilitation work.

(d) The time normally required is six months, but in contested 
and disputed cases, it may take a year, because justice has to be done 
as between the various parties involved.

ALLOTMENT OF LANDS IN VILLAGE RASULPUR, DISTRICT
AMRITSAR

331. Sardar Sajjan Singh : Will the hon. Minister for
Revenue; be.pleased to state :—

(a) the grade in which the land of village Lulliani Tehsil Kasur
(Pakistan) was placed by the Rehabilitation Department at 
the time of grading the lands;

(b) the grade in which the land of village Rasulpur, Tehsil Patti 
District Amritsar, was placed by the Rehabilitation Depart
ment at the time of grading the lands for quasi-permanent 
purposes;
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(c) whether it is a fact that certain owners of the village referred 
to in part (a) above were allotted lands on the quasi
permanent basis ; if so, the names of such allottees and the 
area allotted to each one of them ;

(d) whether it is also a fact that allotment orders in respect of 
some of the allottees mentioned in part (c) were cancelled on 
the ground that the lands of village mentioned in part (a) 
was 1st grade and that of village mentioned in part (b) was 
2nd or 3rd grade ; if so, the names of persons so 
affected ;

(e) whether it is a fact that allottment orders of some of the-
allottees having the same status and owning the same kinds 
of lands in the village mentioned in part (a) have not been 
cancelled ; if so, the names of such persons together with the 
reasons for this discrimination ? •

The hon. Dr. Gopl. Chand Bhargava : (a) The village was placed 
n grade T

(b) The village was placed in grade I of Hithar assessment circle 
but this is being reviewed.

(c) Yes. The names are given in the list placed below.
(d) No. *
(e) Does not arise.

The following persons were allotted land on permanent basis.

St. Acres Units.

1. Asa Singh son of Vir Singh, Jat, 32 6
2. Inder Singh son of Dhyan Singh, Jat. 14 10
3. Anop Singh son of Dhyan Singh, Jat. 3 15,8/4
4. Angres Singh son of J i t  Singh, Jat. 26 4,3/4
5. Bahali Ram s/o Gobind Ram, Brahmin . 2 8J
6. Baghel Singh s/o Nehal Singh, Jat. 1 11.4/3
7. Jewan Singh alias Karam Singh s/o 

Buta Singh. 30 1
8. Hakim Singh s/o Wazir Singh, Jat. 20 5i
8. Dula Singh s/o Kapur Singh, Jat. 29 8

10. Dhar Singh s/o Vir Singh, Jat. 28 11
11. Sajjan Singh s/o Bagga Singh, Jat. 1 113

12r Surat Singh so Nand Singh, Jat. 40 9
13. Kapoor Singh s/o Phoola Singh, Jat. 1 10J
14. Kartar Singh1 s/o Nand Singh, Jat. 40 3
15. Shamsher Singh s/o Dharam Singh, - H i
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[Minister for Revenue]
St. Acres Units

16. Kundan-Singh s/o Mula Singh, 1 12*
17. Gajjan Singh s/o Dula bingh, Jat. 3 4*
18. Gulzari Lai s o Sur Singh, Khatri. 9 4.3/4*
19. Ganga Singh s/o Malook Singh, Jat. 19 11*
20. Gobind Ram s'o Nihal Singh. 4 12*
21. Gokha Singh s/o Narain Singh, Jat. 11 10*
22. Labh Singh s/o Bur Singh, Jat.; 24 13* -
23. Ladha Singh s/o Bhag Singh, Jat. 33 5
24. Moliinder Singh s/o Bur Singh, Jat. 25 14*
25. Gopal Singh s/o Bur Singh, J at. 25 14*
26. Major Singh s/o Arj an Singh, Jat. 26 4*
27. Narainjan Singh s'o Daula. Singh, Jat.. 3 4*
28. Vir Singh s/o Dharam Singh, Jat. - 12

BICYCLES FOR POLICE

332 Sardar Sajjan Singh : Will the hon. Premier be pleased
to state *

(a) the number of bicycles sanctioned for each of the 
rural Police Stations in Taran Taran and Patti Tehsils of 
Amritsar District.

(b) the date on which this sanction was given.

(c) Whether the Government is aware of the fact that the work 
of the police has increased by three times that of 
the per-war day^.

(d) whether the Government proposes to increase the number 
of the bicycles in each police station; if not the reasons 
therefor ;

(e) what arrangement, if any exists for conveyance of the 
investigating Head Constables in the aforesaid rural areas

ff]’ what action, if any, does the Government propose to 
take to give further conveyance facilities to the investiga
ting Head Constables ?

The hon. Dr. Gopi Chand Bhargava;-

[a] Tehsil Taran Taran
1. P. S. City Taran Taran 3
2. P. S. Sadar ” " 3



Unstarred Questions and Answers (7) 47

3. P. S. Sirhali 3
4. P. S. Verowal 3
5. P. S. Jhabal 3
6. P, S. Gharinda 3

Tehsil Patti
t. P. S. Patti 3
2. P. S. Yhltoha 4
3. P. S. Khalra * 2
4. P. S. Bhikhiwind 3

(b) 28. 7. 1945 in respect of the Police Stations of Tehsil 
Taran Taran and after partition of the province, in 
respect of Police Stations of Tehsil Patti.

(c) The work has increased about 2 times.

(d) The matter is being examined.
(e) Asstt Sub Inspectors, are sanctioned for all police 

stations for investigation duties and not Head Constables. 
The Asstt Sub-Inspectors are paid conveyance allowance at

Rs. 25, - p. m.
(f) Does not arise in view of the reply to the question 

at (e).

*

EDUCATIONAL FACILITIES FOR HARIJAN AND SIKH
STUDENTS BELONGING TO BACKWARD CLASSES

333. Master Gurbanta Singh : Will the hon. Minister for Finance 
be pleased to state:*

(a) the number of Harijans and Sikh students belonging to 
backward classes in the middle and high classes in the 
Government and semi Government recognised schools and

— the colleges in this Province;

(b) the number of students referred to above who have 
benefitted under the Harijan Walfare Scheme by remission 
of their fees, and the number of those who have not 
benefitted under this  ̂Scheme ;

(c) the reason for not remitting the fees of such students ;
(d) the number of college and high school students belonging 

to the above referred to classes who have not been awar
ded scholarships ;



24th October 1949.(7) 48 East Punjab Legislative Assembly'

(Master Gurbanta Singh)
(e) the number of those students whose fees were returned 

and who were awarded scholarships from 1st October to 
31st March last year;

(f) the reasons for not returning the fees and not awarding 
scholarship to the rest of the students ?

The hoa. Dr. Gopi Chand Bhargava :
The information asked for by tlie hon. Member is not yet available.
It will be communicated to the hon. Member when received. *

REPRESENTATION OF HARIJANS IN SERVICES.

334 Master Gurbanta Singh: Will the hon. Premier be pleased
to state:-

(a) the number of Tehsildars and Naib-tehsildars employed 
in connection with the Grow-More Food Campaign ;

(b) the number of Harijans among them ; if there is none 
the reasons therefor;

(c) whether it is fact that some proportion is* fixed for
Harijans in the recruitment to services ;

(d) whether the Government is aware of the fact that a
vacancy of one Naib-Tehsildar intended for Harijans 
exists in the Jullundur Divison ; if so when it is likely, 
to be filled up? .

The hon. Dr. Gopi Chand Bhargava:

The information asked by the hon. Member is not yet available. 
It will be supplied to the hon. Member when ready.
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*

SUBORDINATE SERVICES IN SIMLA AND AMRITSAR

DISTRICTS.

3 3 5 .  Sardar Sajjan Singh: W i l l  t h e  h o n .  P r e m ie r  b e  p le a s e d
t o  s t a t e : -

( a )  t h e  n u m b e r  o f  e m p lo y e e s  in  t h e  s u b o r d in a t e  s e r v ic e s  a t  
S i m l a  a n d  A m r i t s a r  D i s t r i c t  H e a d q u a r t e r s  o n  3 1 - 8 - 4 9  r e s p e c t i v e l y ;

( b )  t h e  n u m b e r  o f  t h e  e m p lo y e e s  w h o  w e r e  p r o v id e d  a c c o m o d a 
t io n  t h r o u g h  t h e  G o v e r n m e n t  h e lp  f r o m  3 1 - 8 - 4 8  t o  3 1 - 8 - 4 9 ;

(c )  t h e  n u m b e r  o f  t h e  e m p l o y e e s  w h o  h a d  b e e n  p r o v id e d  n o  
h o u s in g  a c c o m o d a t io n  b y  t h e  G o v e r n m e n t  d u r in g  t h e  a f o r e s a id  p e r io d  
in  t h e  p r o v in c e  s o  fa r  ?

The hon. Dr. Gopi Chand Bhargava: T h e  t i m e  a n d  t r o u b le
i n v o l v e d  in  c o l l e c t i n g  t h e  in f o r m a t io n  w i l l  n o t  b e  c o m m e n s u r a t e  w i t h  
a n y  p o s s ib le  b e n e f i t  t o  b e  o b t a i n e d .

PURCHASE OF ARMS FROM MALKHANAS.

3 3 6 .  Sardar Sajjan Singh : W il l  t h e  h o n .  P r e m ie r  b e  p le a s e d  
t o  s t a t e : -

(a )  t h e  n a m e s  o f  s u c h  M . L . A s  w h o  w e r e  p e r m i t t e d  b y  t h e  
G o v e r n m e n t  t o  p u r c h a s e  r e v o lv e r s ,  p i s t o l s ,  g u n s  a n d  r i f l e s  f r o m  t h e  
D i s t r i c t  M a lk h a n a s  o f  t h e  d i s t r i c t s  b e t w e e n  1 5 - 8 - 4 8  a n d  1 5 - 9 - 4 9  a n d  
t h e  p r ic e  p a id  b y  e a c h  o f  t h e m  f o r  t h e  a r m s  p u r c h a s e d  t o g e t h e r  w i t h . 
t h e  k in d  o f  t h e  a r m s  p u r c h a s e d  b y  e a c h  o n e  o f  t h e m ;

( b )  t h e  n a m e s  a n d  f u l l  a d d r e s s e s  o f  s u c h  p e r s o n s  w h o  w e r e  
a l lo w e d  t o  p u r c h a s e  a r m s  o f  d i f f e r e n t  k in d s  f r o m  t h e  D i s t r ic t  M a lk h a n a s  
o n  t h e  r e c o m m e n d a t io n s  o f  t h e  M . L . A s  w i t h  t h e  n a m e s  o f  t h e  M .L .A s  
d u r in g  t h e  p e r io d  m e n t io n e d  a b o v e  t o g e t h e r  w i t h  t h e  p r ic e  p a id  
a n d  t h e  k in d  o f  t h e  w e a p o n  p u r c h a s e d  in  e a c h  c a se ;

1c) t h e  n a m e s  a n d  f u l l  a d d r e s s e s  o f  t h e  C o n g r e s s  o f f i c e  * 
h o ld e r s  w h o  w e r e  a l lo w e d  b y  t h e  G o v e r n m e n t  t o  p u r c h a s e  a r m s  
f r o m  t h e  M a lk h a n a s  o f  t h e  D i s t r ic t s  d u r in g  t h e  a f o r e s a id  p e r io d  w i t h  
t h e  p r ic e  a n d  t h e  k in d  o f  t h e  w e a p o n  p u r c h a s e d  in  e a c h  c a s e ;

(d )  t h e  n a m e s  w i t h  f u l l  a d d r e s s e s  o f  o t h e r  p e r s o n s  w h o  d o  
n o t  f a l l  in  a n y  o f  t h e  a f o r e s a id  c a t e g o r ie s  a n d  w h o  w e r e  a l lo w e d  t o  
p u r c h a s e  a r m s  fr o m  t h e  M a lk h a n a s  o f  t h e  d i s t r i c t s  d u r in g  t h e  p e r io d  
m e n i io n e d ^ a b o v e  w i t h  t h e  k in d  o f  t h e  w e a p o n  p u r c h a s e d  a n d  t h e  
p r ic e  p a i d - i n  e a c h  ca se ?

The hon. Dr Gopi Chand Bhargava: T h e  t im e  a n d  t r o u b le
in v o l v e d  in  c o l l e c t in g  t h e  in f o r m a t io n  w i l l  n o t  b e  c o m m e n s u r a t e  w i t h  
a h y  p o s s ib le  b e n e f i t  t o  b e  o b t a in e d .
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>
ADVISORY COMMITTEES OR ENQUIRY COMMITTEES

OR BOARDS.

337. Sardar Sajjan Singh: W il l  t h e  h o n .  P r e m ie r  b e  p l e a s e  
t o  l a y  o n  t h e  t a b l e  a  s t a t e m e n t  s h o w in g  t h e r e in

(a )  t h e  n a m e s  o f  t h e  a d v is o r y  c o m m i t t e e s  o r  e n q u ir y
c o m m it t e e s  o r  b o a r d s  o t h e r  t h a n  t h e  S e l e c t  C o m m it  
t t e e s  o f  t h e  E a s t  P u n j a b  L e g i s l a t i v e  A s s e m b ly  a p 
p o in t e d  o r  c o n s t i t u t e d  b y  t h e  E a s t  P u n j a b  G o v e r n m e n t  

/ b e t w e e n  t h e  p e r io d  o f  t h e  1 7 th  A u g u s t  1 9 4 7  t o  3 0 t h  
S e p t e m b e r  1 9 4 9 ;

( b )  t h e  n a m e s  o f  t h e  m e m b e r s  ( b o t h  M . L . A s  a n d  o t h e r s )  
o f  a l l  t h o s e  c o m m it t e e s  a p p o in t e d  o r  c o n s t i t u t e d  
d u r in g  t h i s  p e r io d ;

(c )  t h e  n u m b e r  o f  s i t t i n g s  o f  e a c h  o f  t h e s e  c o m m i t t e e s  
o r  b o a r d s  d u r in g  t h i s  p e r io d ;

(d )  t h e  t r a v e l l in g  a l lo w a n c e  d r a w n  b y  e a c h  o f  t h e s e  
m e m b e r s  fo r  w o r k  in  c o n n e c t io n  w i t h  t h e s e  c o m m it t e e s  
d u r in g  t h i s  p e r io d ?

The hon. Dr. Gopi Chand Bhargava: T h e  in f o r m a t io n  a s k e d
b y  t h e  h o n .  M e m b e r  is  n o t  y e t  a v a i la b le .  I t  w i l l  b e  c o m m u n ic a t e d  
t o  t h e  h o n .  M e m b e r  w h e n  r e a d y .

(

P R I V I L E G E  M O T I O N  A N D  R E M A R K S  O F  S T I R I  

B H I M  S E N  S A C H A R  I N  T H E  P R E S S

Shri Bhim Sen Sachar ( E x - m e m b e r  W e s t  P u n j a b  A s s e m b l y  
r e p r e s e n t in g  L a h o r e  C it y ,  G e n e r a l ,  U r b a n )  (Hindustani) : S ir ,  I
w a n t  y o u r  p e r m is s io n  t o  m a k e  a  s t a t e m e n t  o n  t h e  f lo o r  
o f  t h e  H o u s e  w i t h  r e g a r d  t o  m y  r e s ig n a t io n  w h ic h  I  t e n d e r e d  t o  H i s  
E x c e l l e n c y  t h e  G o v e r n o r  t h e  o t h e r  d a y  fr o m  t h e  P r e m ie r s h ip  o f  t h e  
p r o v in c e .

Shri Virendra: ( E x - m e m b e r  W e s t  P u n j a b  A s s e m b ly  r e p r e s e n t in g  
W e s t  D i v i s i o n  M u lta n ,  G e n e r a l ,  R u r a l )  ( Hindustani) : O n  a  p o in t  o f  
p r iv i le g e ,  S ir ,  I  w a n t  t o  d r a w  y o u r  a t t e n t i o n  t o  a  n e w s  i t e m  
a p p e a r in g  in  t o d a y ’s  ‘T r ib u n e '’.

S h r i B h im  S an  S a c h a r : O n  a  p o in t  o f  o r d e r , S ir , I  s e e k  y o u r
p e r m is s io n  t o  m a k e  a  s t a t e m e n t  o n  t h “ f lo o r  o f  t h e  H o u s e  r e g a r d in g  
t h e  c i r c u m s t a n c e s  u n d e r  w h ic h  I s u b m it t e d  m y  r e s ig n a t io n .

Mr. Speaker : M a y  I k n o w  w h a t  t h e  h o n .  M e m b e r  S h r i  V ir e n d r
w a n t s  t o  s a y  ?
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Shri Virendra: I t  is  a  m a t t e r  r e la t in g  t o  t h e  p r iv i le g e s  o f  t h i s
h o n .  H o u s e ,  a n d  t h e  p r iv i le g e  m o t io n  m u s t  h a v e  p r e c e d e n c e .

Mr. Speaker: I t  w o u ld  h a v e  b e e n  b e t t e r  i f  t h e  h o n .  M e m b e r
h a d  b r o u g h t  t h a t  r e p o r t  t o  m y  n o t i c e  in  m y  r o o m  i n s t e a d  o f  r a i s in g  
i t  o n  t h e  f lo o r  o f  t h e  H o u s e  s t r a ig h t a w a y .  A n y h o w ,  p le a s e  p r o c e e d .

Shri Virendra: S ir ,  I  i n v i t e  y o u r  a t t e n t i o n  t o  a  n e w s  i t e m
w h i c h  h a s  a p p e a r e d  in  t o d a y ’s  ‘T r ib u n e ’ . T h is  i s  a  r e p o r t  o f  t h e  s p e e c h  
a l l e g e d  t o  h a v e  b e e n  m a d e  b y  t h e  e x - P r e m ie r  in  a  c o n f e r e n c e  h e ld  a t  
L u d h ia n a .  I n  t h a t  s p e e c h  h e  s a id  c e r t a in  t h in g s  w h ic h  t a n t a m o u n t  
t o  a  r e f le c t io n  o n  t h i s  h o n .  H o u s e .  T h e  p r e s s  r e p o r t  s a y s  -

Shri B h im  Sen  Sachar d isc lo sed  that h e prefered  to  d isp lease  
several M. L. A s rather th an  accep t th e ir  illega l dem ands. T hat 
w as, h e said, th e  m ain  reason w h y  he becam e u npopu lar  
am ong several M. L. A s w h ose vo tes cou ld  easily  b e w on  
over b y  p leasin g  th em  after d o in g  w rong th in gs.

I  w a n t  t o  s u b m it  t h a t  i t  w o u ld  h a v e  b e e n  b e t t e r  i f  t h e  h o n .  
e x - P r e m ie r  h a d  n a m e d  t h o s e  M . L . A s .  a n d  s p e c i f i e d  t h e  n a t u r e  o f  
t h e  c h a r g e s  w h ic h  h e  l e v e l l e d  a g a in s t  t h e m .  H e  h a s  c r e a t e d  a  m is 
c o n c e p t io n  in  t h e  m in d  o f  t h e  p u b l ic  b y  n o t  d iv u lg in g  t h e  n a m e s  
o f  t h o s e  M .L .A s .  C o n s e q u e n t ly  t h e  p e o p le  a t  la r g e  t h in k  t h a t  a l l  
t h e  h o n .  M e m b e r s  o f  t h i s  H o u s e  a r e  d is h o n e s t .  I  w o u ld  t h e r e f o r e  
r e q u e s t  h im  n o t  o n ly  t o  r e v e a l  t h e  n a m e s  o f  t h o s e
M .L .A s .  w h o  a s k e d  h im  t o  d o  ir r e g u la r  t h in g s ,  b u t  a l s o  t o  c le a r ly  
s t a t e  t h e  a l l e g a t io n s  a g a in s t  t h e m . I  t h in k  i t  i s  a  b r e a c h  o f  t h e  
p r iv i l e g e  o f  t h e  H o u s e .

Mr. Speaker : I t  i s  fo r  m e  t o  s e e  w h e t h e r  t h e r e  h a s  b e e n  a n y
b r e a c h  o f  p r iv i le g e  o r  n o t .  T h e  h o n .  M e m b e r  h a s  j u s t  b r o u g h t  i t  
t o  m y  n o t i c e .  M a y  I  k n o w  w h e t h e r  i t  i s  a  c o m m e n t  o f  t h e  p a p e r ?

Shri Virendra: N o ,  S ir , i t  i s  a  n e w s  i t e m .

Mr. Speaker: I w il l  g o  t h r o u g h  i t  a n d  t h e n  I s h a l l  l e t  t h e
H o u s e  k n o w  w h e t h e r  t h e r e  h a s  b e e n  a  b r e a c h  o f  a n y  p r iv i le g e  o r  n o t .

Shri Virendra: S ir , in  t h i s  c o n n e c t io n  I w o u ld  r e fe r  y o u  t o
M a y ’ s P a r l ia m a n t a r y  P r a c t ic e  w h e r e  i t  i s  l a id  d o w n  t h a t  c a s t in g  o f  
a s p e r s io n s  o n  t h e  H o u s e  c o n s t i t u t e s  a  b r e a c h  o f  t h e  p r iv i le g e .

Mr. Speaker: I a m  t h a n k f u l  t o  t h e  h o n . M e m b e r  fo r  h e lp in g
m e  b y  q u o t in g  M a y ’s  P a r l ia m e n t a r y  P r a c t ic e .  A s  I  h a v e  a lr e a d y  
s a id ,  I  s h a l l  g o  t h r o u g h  t h e  p r e s s  r e p o r t  a n d  g i v e  m y  c o n s id e r e d  
o p in io n  t o m o r r o w .
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S T A T E M E N T  B Y  S H R I  S H I M  S E N  S A C H A R  O N  H I S  

R E S I G N A T I O N  O F  P R E M I E R S H I P

Shri Bhim Sen Sachar ( E x - M e m b e r  W e s t  P u n j a b  A s s e m b ly  
r e p r e s e n t in g  L a h o r e  C ity ,  G e n e r a l  U r b a n )  {Hindustani): S ir , I  t e n d e r e d  
m y  r e s ig n a t io n  f r o m  t h e  o f f ic e  o f  P r e m ie r s h ip  t o  t h e  G o v e r n o r  o n  t h e  
1 8 t h  in s t a n t .  I t  g o e s  w i t h o u t  s a y in g  t h a t  w h e n  a  P r e m ie r  r e s ig n s  h i s  
o f f ic e ,  g r e a t  s ig n i f i c a n c e  i s  a t t a c h e d  t o  t h i s  m o m e n t o u s  e v e n t ,  
b e c a u s e  i t  h a s  a  fa r  r e a c h in g  e f f e c t  n o t  o n ly  o n  t h i s  H o u s e  b u t  a l s o  
o n  t h e  g e n e r a l  l i f e  o f  t h e  p r o v in c e .  I ,  t h e r e fo r e ,  f e e l  i t  m y  b o u n d e n  
d u t y  t o  a p p r is e  t h i s  H o u s e  o f  a l l  t h e  c ir c u m s t a n c e s  w h ic h  l e d  t o  
m y  r e s ig n a t io n .  Y o u  w i l l  r e m e m b e r , S ir , t h a t  o n  t h e  6 t h  o f  A p r i l  l a s t  I  w a s  
i n v i t e d  b y  H is  E x c e l l e n c y  t h e  G o v e r n o r  a n d  w a s  e n t r u s t e d  
w i t h  t h e  t a s k  o f  f o r m a t io n  o f  a  m in is t r y .  I  a c c e p t e d  t h e  in v i t a t i o n  
a n d  e n g a g e d  m y s e l f  in  t h e  a c c o m p l i s h m e n t  o f  t h i s  t a s k .  H o n .
M e m b e r s  a r e  w e l l  a w a r e  th a 't  w h e n  I  g o t  t h i s  o p p o r t u n i t y  o f  
c o n s t i t u t i n g  a  C a b in e t ,  I  w a s  h o t  lu c k y  t o  e n j o y  t h e  c o n f id e n c e  o f  
a l l  t h e  m e m b e r s  o f  t h e  H o u s e .  B u t  I  h a d  m a j o r i t y  a t  m y  b a c k  
a n d  3 3  m e m b e r s  w e r e  a g a in s t  m y  le a d e r s h ip  a n d  t h e y  w e r e  n o t  
w i t h  m e . A n y h o w  I  h a d  a c q u ir e d  a  r ig h t  t o  fo r m  a  G o v e r n m e n t  o f  
m y  o w n  c h o ic e .  B u t  t h in g s  t o o k  s u c h  a  tu r n  t h a t  w h e n  I  w a s  
c o n t e m p la t in g  t o  fo r m  a  C a b in e t  in  a  c e r t a in  m a n n e r ,  I  w a s  a d v is e d  
t h a t  i t  w o u ld  b e  b e t t e r  if ,  in s t e a d  o f  c o n s t i t u t i n g  a  h o m o g e n e o u s  
m in i s t r y  f r o m  a m o n g s t  m y  o w n  s u p p o r t e r s ,  I  f o r m e d  a  c o m -  •*.
p o s i t e  C a b in e t  b y  t a k in g  a  f e w  m e m b e r s  f r o m  t h e  o p p o s i t e  g r o u p  
a s  M in is te r s .

Sardar Swaran Singh: O n  a  p o in t  o f  o r d e r ,  S ir ,  R u le  3 8  °
t h e  R u le s  o f  P r o c e d u r e  l a y s  d o w n : -

“ A  m em b er w h o  has resign ed  th e o ffice  o f  M inister m ay w ith  
th e  co n sen t o f  th e  Speaker m ake a p erson a l sta tem en t in  
exp lanation  o f  h is  resign ation ”

N o w  t h e  r u le  u n d e r  w h ic h  t h e  h o n .  M e m b e r  is  m a k in g  a  s t a t e 
m e n t  c o n t e m p la t e s  o n ly  m a k in g  a  p e r s o n a l  s t a t e m e n t  in  e x p la n a t io n  o f  
h is  r e s ig n a t io n .  S o  th e r e  c a n  b e  n o  p e r s o n a l  s t a t e m e n t  in  r e s p e c t  o f  f o r m a 
t io n  o f  t h e  G o v e r n m e n t .  T h is  i s  a  m a t t e r  w h ic h  t o o k  p la c e  in  A p r i l  l a s t .
S o  fa r  a s  t h i s  h o n .  H o u s e  is  c o  c e r n e d , t h e  s c o p e  o f  t h e  p e r s o n a l  s t a t e 
m e n t  u n d e r  r u le  3 8  i s  c o n f in e d  t o  e x p la n a t io n  o f  t h e  r e s ig n a t io n  a n d  
n o t  e x p la n a t io n  o f  t h e  f o r m a t io n  o f  t h e  G o v e r n m e n t .  T h e r e f o r e ,  I  
s u b m i t  t h a t  in  t h e  f ir s t  in s t a n c e  t h i s  s h o u ld  b e  a  p e r s o n a l  s t a t e m e n t  
a n d  t h e  p e r s o n a l  s t a t e m e n t  m u s t  b e  a n  e x p la n a t io n  o f  h is  r e s ig n a t io n .
I t  h a s  g o t  n o t h in g  t o  d o  w i t h  t h e  c ir c u m s t a n c e s  o f  t h e  f o r m a t io n  o f  
t h e  G o v e r n m e n t .

Mr. Speaker: T h e s e  a r e  o n l y  i n t r o d u c t o r y  r e m a r k s .  H e-
m ig h t  g i v e  h is  e x p l a n a t i o n  a f t e r w a r d s .

Sardar Swaran Singh: T h e r e  s h o u ld  b e  a  l i m i t  t o  i n t r o d u c t o r y
r e m a r k s .

Shri Bhim Sen Sachar: I  w i s h  t o  a s s u r e  m y  h o n .  F r ie n d  t h a t
t h a t  e x p l a n a t i o n  c o n c e r n s  m e  a n d  h e  h a s  n o t h in g  t o  d o  w i t h  i t .
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I  w a s  s u b m it t i n g ,  S ir ,  t h a t  I  a c c e p t e d  t h e ir  a d v ic e  a t  t h a t  

t im e .  I t  w a s  t h e  a d v ic e  o f  t h e  h o a .  M e m b e r s  o f  t h i s  a u g u s t  
H o u s e .

Dr. Lehna Singh Sethi: O n  a  p o in t  o f  o r d e r ,  S ir ,  M a y  I
k n o w  i f  t h e  c o n s u l t a t io n s  m a d e  p r i v a t e l y  c a n  b e  r e fe r r e d  t o  h e r e  in  
t h i s  H o u s e  ?

Mr. Speaker; W h ic h  c o n s u l t a t i o n s  Mashwara ?

Dr. Lehna Singh Sethi: T h e  c o n s u l t a t i o n s  w h ic h  t h e  h o n .
M e m b e r  i s  r e fe r r in g  t o .  T h a t  ‘Mashwara’ w a s  n e v e r  g i v e n  b y  t h i s  
H o u s e .
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Mr. Speaker: H e  is  j u s t  m a k in g  a  r e fe r e n c e  t o  t h e  c i r c u m 
s t a n c e s  w h e n  h e  w a s  a s k e d  t o  f o r m  a  M in is tr y .

Shri Shim Sen Sachar : S ir , a t  t h e  t i m e  w h e n  I w a s  b u s y
w i t h  t h e  f o r m a t io n  o f  m y  C a b in e t ,  I  h a d  t h e  g o o d  f o r t u n e  o f  b e in g  
a d v is e d  b y  t h o s e  v e r y  h o n .  M e m b e r s  o f  t h i s  a u g u s t  H o u s e  w h o  h a d  
v o t e d  a g a in s t  m e ,  t o  in c lu d e  s o m e  m e m b e r s  in  m y  C a b in e t  f r o m  
a m o n g s t  t h e m . T h e y  a s s u r e d  m e  t h a t  t h e y  w e r e  r e a d y  t o  c o 
o p e r a t e  w i t h  m e  in  c a r r y in g  o n  t h e  d a y - t o - d a y  a d m in i s t r a t io n  o f  
# i e  p r o v in c e .  I  a s s u r e  }m u , S ir , t h a t  t h e s e  h o n . M e m b e r s  a p p r o a c h e d  
m e , a n d  e x p r e s s e d  t h e ir  w i l l l in g n e s s  t o  c o - o p e r a t e  w it h  m e .

D r . Sant Ram Seth: B u t  I  n e v e r  a p p r o a c h e d  t h e  h o n .
M e m b e r .

Shri Bhim Sen Sachar: I t h in k ,  S ir , m y  h o n .  F r ie n d  w i l l
h a v e  t o  w a i t  lo n g  b e fo r e  h e  is  in  a  p o s i t io n  t o  g i v e  m e  a n y  a d v ic e .  
W h a t  I  w is h  t o  p o in t  o u t  i s  t h a t  I  h a d  t h e  g o o d  f o r t u n e  o f  r e c e iv in g  t h i s  
o f f e r  b y  t h a t  le a d e r  a n d  p o w e r f u l  p e r s o n  u n d e r  w h o s e  v e r y  le a d e r s h ip  
m y  h o n .  F r ie n d  is  w o r k in g .  T h e  h o n .  M e m b e r s  o f  t h i s  H o u s e  
e x p r e s s e d  t h e ir  w i l l in g n e s s  t o  a c c e p t  t h i s  o f f e r . H e r e  I  c a n n o t  d o  
w i t h o u t  s a y in g  t h a t  i t  is  j u s t  p o s s ib le  t h a t  in  m a k in g  t h i s  o f f e r  
t o  t h e  e f f e c t  t h a t  h e  w a s  p r e p a r e d  to  w o r k  w i t h  m e  in  m y  C a b in e t  
h e  m ig h t  h a v e  b e e n  c a r r y in g  o u t  t h e  b e h e s t s  o f  s o m e b o d y  e ls e .

Mr. Speaker : N o  in s in u a t io n  p le a s e .

S h r i B h im  S en  S a c h a r  : W h e n  I  w a s  a d v is e d  b y  t h e  h o n .
M e m b e r s  o f  t h i s  H o u s e  t h a t  h e  w a s  p r e p a r e d  t o  w o r k  w i t h  m e ' i n  
m y  C a b in e t  a n d  t h a t  h e  w o u ld  w o r k  in  s u c h  a  w a y  a s  i s  e x p e c t e d  
o f  a  c o l l e a g u e  in  t h e  M in is t r y ,  th e r e  i s  n o  d o u b t  a b o u t  i t  t h a t  
t h i s  a r r a n g e m e n t  w a s  q u i t e  a  g o o d  o n e , a n d  i t  w a s  a n  a r r a n g e m e n t  
fo r  t h e  w e lf a r e  a n d  in  t h e  in t e r e s t s  o f  t h e  p r o v in c e  a s  a  w h o le .
I  g la d l y  a c c e p t e d  t h is  o f f e r .  T h e  r e a s o n s  fo r  m y  d o in g  s o  a r e  n o t  
fa r  t o  s e e k .  I  w a s  a n d  a m  s t i l l  o f  t h e  o p in io n  t h a t  w e  c a n  
w o r k  a n d  w o r k  w e l l  i n  t h e  in t e r e s t s  o f  o u r  p r o v in c e ,  o n ly  i f  w e  
a r e  u n i t e d  o r  in  o t h e r  w o r d s  w e  c a n  b e s t  s e r v e  o u r  p r o v in c e  i f
w e  w o r k  t o g e t h e r  fo r  i t s  p e a c e  a n d  p r o s p e r i t y .  I n  v i e w  o f  t h e  t h e n
e x i s t i n g  d iv id e d  s t r e n g t h ,  I  f e l t  t h a t  t h i s  a r r a n g e m e n t  w a s  t h e  b e s t  
a n d  t h e  o n ly  r e m e d y  fo r  h a v in g  a  s t a b l e  M in is t r y  in  t h e  P r o v i n c e . 
I n  s p i t e  o f  a l l  t h e  a l l e g a t io n s  a g a in s t  m e  I  a c c e p t e d  t h i s
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[S h r i B h im  S e n  S a c h a r ]

a r r a n g e m e n t  a n d  w o r k e d  i t  o u t .  T h is  a r r a n g e m e n t  o f  a  c o m p o s i t e  
C a b in e t  w o r k e d  a n d  w o r k e d  w e l l  fo r  m o r e  t h a n  s i x  m o n t h s .  D u r in g  t h i s  
p e r io d  t h e  M e m b e r s  o f  m y  C a b in e t  w o r k e d  w h o le - h e a r t e d ly .  I  t a k e  t h i s  
o p p o r t u n i t y  in  t h i s  H o u s e  o f  t h a n k in g  t h e  m e m b e r s  o f  m y  C a b in e t  
f o r  g iv in g  m e  t h e ir  b e s t  c o - o p e r a t io n .  I  h a v e  g r e a t  p le a s u r e  in  
s a y i n g  t h i s  t h a t  th e r e  w a s  h a r d ly  a n y  m a t t e r  o n  w h ic h  t h e r e  w a s  
n o t  c o m p le t e  u n a n i m i t y  in  m y  C a b in e t .  A g a in  I  a m  g la d  t o  r e m a r k  
t h a t  i t  d id  n o t  t a k e  u s  m o r e  t h a n  2 0  t o  2 5  m i n u t e s  in  d e c id in g  
im p o r t a n t  m a t t e r s  in  a lm o s t  . a l l  t h e  C a b in e t  m e e t in g s .  F u r t h e r ,  
t h e r e  w a s  h a r d ly  a n y  o c c a s io n  w h e n  a n y  M in is t e r  h a d  t o  s a y  
a n y t h in g  o r  e v e n  g o  t o  t h e  e x t e n t  o f  u s in g  h a r s h  w o r d s  a g a i n s t  
a n o t h e r .

Mehta Ranbir Singh : O n  a  p o in t  o f  in f o r m a t io n ,  S ir .

Mr. Speaker : T h e  h o n . M e m b e r  h a s  n o t  g iv e n  w a y .

Shri Bhim Sen Sachar : M r. S p e a k e r ,  a f t e r  a l l  y o u  c a n  v e r y
w e l l  r e a l iz e  t h e  g o o d  e f f e c t s  c r e a t e d  b y  t h e  f o r m a t io n  o f  t h e  c o m p o s i t e  
C a b in e t  in  t h e  p r o v in c e .  T h e  v e r y  f o r m a t io n  o f  t h i s  c o m p o s i t e  
C a b in e t  h a d  a s s u r e d  t h e  p e o p le  a n d  m a d e  t h e m  h o p e f u l  o f  t h e  f a c t  
t h a t  t h e  d if f e r e n c e s  in  t h i s  H o u s e  h a d  c e a s e d  t o  e x i s t  fo r  a l l  t im e ,  
t o  c o m e . A  v e r y  g o o d  a t m o s p h e r e  w a s  t h u s  c r e a t e d  in  t h e  p r o v in c e  
a n d  e v e r y b o d y  f e l t  h a p p y  o v e r  t h i s  u n a n i m i t y .  T h is  h e a r t e n e d  t h e  
p e o p le  o f  t h e  p r o v in c e  a n d  e v e r y b o d y  f o u n d  h is  o w n  - p la c e  a n d  t h u s  
r e a l i z e d  h is  m a in  d u t i e s  a n d  f u n c t i o n s .  I  q u i t e  a g r e e  a n d  i t  g i v e s  
m e  g r e a t  p l e a s u r e  in  s a y i n g  t h a t  i f  I h a d  n o t  b e e n  g i v e n  t h i s  co r  
o p e r a t i o n ,  i t  w o u ld  n o t  h a v e  b e e n  p o s s ib le  f o r  m e  t o  w o r k  s o  w e l l  a s ,  
I  d id  w i t h  t h e i r  h e l p .  H e r e  1 c a n n o t  d o  w i t h o u t  r e p e a t i n g  t h a t  a  
v e r y  g o o d  a t m o s p h e r e  w a s  c r e a t e d  a s  a  r e s u l t  o f  t h e  c o - o p e r a t i o n  
a n d  h e l p  e x t e n d e d  t o  m e  b y  t h e m .  ^ W h i l e  l o o k i n g  a t  t h e  c o n d i t i o n s  
o f  o u r  p r o v i n c e ,  I f e e l  t h a t  w e  a r e  p a s s in g  t h r o u g h  a b n o r m a l  t i m e s .  
O u r  p r o v i n c e  h a s  s u f f e r e d  a  v e r y  h e a v y  lo s s .  W e  h a v e  a m o n g s t  u s  
t h o s e  r e f u g e e  b r e t h r e n  f r o m  P a k i s t a n  w h o  h a v e  b e e n  u p r o o t e d  
t h e r e .  W e  h a v e  t o  r e h a b i l i t a t e  t h e m .  W e  h a v e  t o  m a k e  o u r  
p r o v i n c e  p r o s p e r o u s .  W e  h a v e  t o  c r e a t e  s u c h  c o n d i t i o n s  t h a t  p e o p le  
m a y  l i v e  i n  p e a c e  a n d  p l e n t y .

Mr. Speaker : T h a t  i s  t h e  o b j e c t  o f  a l l  G o v e r n m e n t s .  T h e
h o n .  " M em b er c a n n o t  g o  i n t o  g e n e r a l i t i e s .  H e  s h o u ld  r e s t r i c t  h im s e l f  
t o  h i s  e x p l a n a t i o n  r e g a r d in g  r e s ig n a t i o n .

Shri Bhim Sen Sachar : S o ,  S ir , t h e  i n s t a l l a t io n  o f  c o m p o s i t e
M in is t r y  h a d  a  v e r y  s a l u t a r y  e T e c t  o n  t h e  s e r v ic e s .  L ender i t s  
a u s p ic e s ,  t h e y  le a r n t  h o w  t o  d is c h a r g e  t h e ir  d u t ie s  h o n e s t t y  a n d  
e f f i c i e n t l y ,  b o ld l y  a n d  in d e p e n d e n t ly .

Chaudhri Kartar Singh : T h a t  is  a  m a t t e r  o f  o p in io n .

Shri Bhim Sen Sachar : M y  h o n .  F r ie n d  s a y s  t h a t  th e r e  c a n
b e  d if f e r e n c e  o f  o p in io n  o n  t h i s  p o in t ,  b u t. I  m ig h t  r e m in d  h im  
t h a t  t h e  o p in io n  o f  t h e  p e r s o n s  c o n c e r n e d  m a t t e r s  m o r e  t h a n  h is  
o p in io n .
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Mr. Speaker : O r d e r , o r d e r .  N o  in t e r r u p t io n ,  p le a s e .  T h e  h o n .
M e m b e r  n e e d  n o t  r e p ly  t o  t h e s e  r e m a r k s  a s  t h e y  a r e  l i k e ly  t o  s i d e 
t r a c k  h im .

Sardar Swaran Singh: H e  is  a lr e a d y  o f f  t h e  t r a c k .  (Laughter).

Shri Bhim Sen Sachar : j w a s  g o in g  t o  s u b m it ,  S ir ,  t h a t
t h e  a d m n is t r a t io n  w a s  b e in g  c a r r ie d  o n  q u i t e  s m o o t h l y  w h e n  
s u d d e n ly  t h e  q u e s t io n  o f  w a n t  o f  c o n f id e n c e  in  t h e  P r e m ie r  a r o s e .  
S ir ,  a s  y o u  k n o w  t h e  b e s t  a n d  m o s t  a p p r o p r ia t e  p la c e  fo r  d i s c u s 
s io n  a n d  d e c is io n  o f  a  n o - c o n f id e n c e  m o t io n  a g a in s t  a  M in is te r  i s  
t h e  f lo o r  o f  t h i s  a u g u s t  H o u s e .

Mr. Speaker: S o  fa r  a s  t h i s  H o u s e  is  c o n c e r n e d ,  n o  M e m b e r
b r o u g h t  fo r w a r d  a n y  m o t io n  o f  c o n f id e n c e  o r  n o - c o n f i d e n c e ,  n o r  d id  
I  p r e v e n t  a n y  M e m b e r  f r o m  d o in g  s o .  I t  i s  a  r e f l e c t io n  'o n  t h e  
H o u s e  a s  a  w h o le  a n d ' I  w o u ld  a s k  t h e  h o n .  M e m b e r  n o t  t o
b r in g  in  t h i s  m a t t e r .

Shri Bhim Sen Sachar: F a r  b e  i t  f r o m  m e  t o  c a s t  a n y  r e f l e c -
t o in  o n  t h i s  h o n .  H o u s e /  S ir , 1 d o  n o t  m e a n  t o  d is c u s s  h o w  a n d  w h y
I  w a s  p r e v e n t e d  fr o m  b r in g in g  a  m o t io n  o f  c o n f id e n c e  in  t h e

* H o u s e .  I  j u s t  w a n t  t o  p o in t  o u t  t h e  r e a s o n s  o f  m y
r e s ig n a t io n .

Mr. Speaker : I a m  n o t  c o n c e r n e d  if  t h e  p a r t y  w h ip  d id  n o t  a l lo w  
a n y  M e m b e r  t o  b r in g  in  a n y  m o t io n .  I  d id  n o t  d is a l lo w  a n y  s u c h  m o t io n .

Shri Bhim Sen Sachar : S ir , I  w a s  o n ly  s t a t i n g  a  p r o p o s i 
t io n  t h a t  i f  a  m o t io n  o f  n o  c o n f id e n c e  is  m o v e d  in  t h e  H o u s e  
a ll  t h e  f a c t s  c o m e  b e fo r e  t h e  p u b l ic  a n d  t r u t h  f in d s  a n  o p p o r 
t u n i t y  t o  g e t  k n o w n .  B u t  t h i s  w a s  n o t  p e r m it t e d .

Mr. Speaker : W h o  d id  n o t  p e r m it  i t  ?

Shri Bhim Sen Saehar : S ir , a s  y o u  k n o w ,  t h e  n o r m a l  p r o c e 
d u r e  fo r  e x p r e s s io n  o f  w a n t  o f  c o n f id e n c e  in  a  M in is t r y  o r  a  
M in is te r ,  p r o v id e d  in  t h e  C o n s t i t u t io n ,  is  t o  b r in g  a  m o t io n  o f  
n o  c o n f id e n c e  b e fo r e  t h e  l e g i s la t u r e  a n d  i t  is  o n  t h e  r e s u l t  o f  

t h i s  m o t io n  t h a t  t h e  f a t e  o f  a  M in is tr y  d e p e n d s .  I f  su c£ i a  
m o t io n  is  c a r r ie d , t h e  M in is tr y  h a s  t o  r e s ig n . N o w ,  th e r e  is  t h e  q u e s t io n  
o f  p a r t y  d is c ip l in e .  B e in g  t h e  L e a d e r  o f  t h e  C o n g r e s s  A s s e m b ly  
p a r t y  w h ic h  w a s  s o m e  d a y s  b a c k  c o t e r m in o u s  w i t h  t h e  H o u s e ,
I  w a s  b o u n d  b y  i t s  r u le s  o f  d is c ip l in e .  I w a s  a s k e d  t o  
o b t a in  a  v o t e  o f  c o n f id e n c e  f r o m  t h e  m a j o r i t y  o f  t h e  m e m b e r s  
o f  t h e  p a r t y .  N o w ,  S ir , i f  fo r  a  m o m e n t  t h e  p a r t y  is  ig n o r e d ,  a n d  t h e  
P r e m ie r  o r  t h e  le a d e r  o f  t h e  H o u s e  w a n t s  t o  g e t  a  v o t e  o f  c o n f id e n c e  
f r o m  t h e  H o u s e ,  is  i t  n o t  t h e  d u t y  o f  h is  c o l le a g u e s  in  t h e  M in is t r y  a n d  
t h e  P a r l im e n t a r y  S e c r e ta r ie s  t o  s u p p o r t  h im  ? D o e s  n o t  c o n s t i t u t i o n a l  
p r o p r ie t y  d e m a n d  t h i s  ? I f  a n y  M in is te r  o r  a  P a r l ia m e n t a r y  
S e c r e t a r y  d o e s  n o t  a g r e e  t o  g i v e  fu l l  m e a s u r e  o f  s u p p o r t  o r  in  
o t h e r  w o r d s  d o e s  n o t  a g r e e  t o  v o t e  fo r  t h e  L e a d e r  o f  ' t h e
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[S h r i  B h i m  S e n  S a c h a r ]

H o u s e ,  t h e n  t h e  o n ly  c o u r s e  l e f t  o p e n  t o  h im  is  t o  t e n d e r  
r e s ig n a t io n .  I n  t h a t  c a s e  t h e  L e a d e r  o f  t h e  H o u s e  h a s  a  
f r e e  h a n d  t o  m a k e  s e le c t io n  o u t  o f  o t h e r s  t o  f i l l  t h e s e  v a c a n c ie s .  
T h e n  h e  w e ig h s  h i s  o w n  s t r e n g t h  a n d  t h in k s  o v e r  t h e  q u e s t io n  
o f  d e r iv in g  m o r e  s t r e n g t h  f r o m  t h e  o t h e r  g r o u p s .  I n  t h e s e  
c ir c u m s t a n c e s ,  in  a c c o r d a n c e  w i t h  t h i s  c o n s t i t u t i o n a l  p r o c e d u r e  I  h a d  
a s k e d  m y  c o l le a g u e s  in  t h e  C a b in e t  t o  l e t  m e  k n o w  w h e t h e r  t h e y  
w o u ld  b e  p r e p a r e d  t o  s u p p o r t  m e .  S ir , t h r o u g h  y o u ,  I  w o u ld  l ik e  t o  
d r a w  t h e  a t t e n t io n  o f  t h e  H o u s e  t h a t  t h i s  i s  a  v e r y  im p o r t a n t  p o in t ,  
m u c h  m o r e  im p o r t a n t  t h a n  a n y  p r v i l e g e  o f  a n y  in d i v i d u a l  M e m b e r .

Sardar Swaran Singh : I s  t h e  h o n .  M e m b e r  r e le v a n t ,  S ir  ? H o w  
d o e s  t h i s  c o n c e r n  h is  e x p la n a t io n  fo r  r e s ig n a t io n  ? T h e  p i t y  i s  
t h a t  t h e  h o n .  e x - P r e m ie r  h a d  l o s t  a l l  s u p p o r t .

Mr. Speaker: T h e  h o n .  M e m b e r  i s  r e fe r r in g  t o  c o n s t i t u t i o n a l
p r o c e d u r e  s o  fa r  a s  t h i s  H o u s e  i s  c o n c e r n e d .  I n  t h e  f i r s t  p la c e  I  
n e v e r  p r e v e n t e d  a n y  M e m b e r  o f  t h e  H o u s e  fr o m  b r in g in g  fo r w a r d  a n y  
m o t io n  o f  c o n f id e n c e  o r  n o - c o n f id e n c e .  I f  a n y  M e m b e r  o f  t h e  
H o u s e  d id  n o t  m o v e  a  m o t io n  o f  n o - c o n f id e n c e ,  i t  w a s  o p e n  t o  t h e  
h o n .  M e m b e r  h im s e l f  t o  b r in g  in  a  m o t io n  o f  c o n f id e n c e .  W h y  d id  
h e  n o t  a d o p t  t h a t  a l t e r n a t iv e  ? S in c e  n o n e  o f  t h e  a l t e r n a t i v e  c o u r s e  
w a s  a d o p t e d ,  i t  i s  n o t  p r o p e r  f o r  t h e  h o n .  M e m b e r  n o w  t o  s a y  t h a t  
s o m e t h in g  w a s  d o n e  w h ic h  w a s  a g a in s t  c o n s t i t u t i o n a l  p r o c e d u r e .

Sardar Swaran Singh : O n  a  p o in t  o f  o r d e r , S ir .  T h e  h o n .
M e m b e r  i s  n o t  e n t i t l e d  t o  d iv u lg e  a n y  C a b in e t  s e c r e t s .

$ir. Speaker : H e  is  n o t  d iv u lg in g  a n y  C a b in e t  s e c r e t s .

Sardar Swaran Singh ; H e  w a s  o n  t h e  p o in t  o f  d o in g  t h a t . 
{Laughter).

Shri Bhim Sen Sachar : S ir , I  t h a n k  y o u  fo r  y o u r  o b s e r v a t i o n .
Y o u  h a v e  r ig h t ly  r e m a r k e d  t h a t  t h e  q u e s t io n  i s  r e a l ly  v e r y  in t r i c a t e  
a n d  im p o r t a n t .  T h e  lo g ic a l  s t e p  w a s  t h a t  a  m o t io n  o f  n o - c o n f i d e n c e  
s h o u ld  h a v e  b e e n  b r o u g h t  b e f o r e  t h e  H o u s e  a n d  t h e  s p o n s o r s  o f  s u c h  
m o t io n  s h o u ld  h a v e  l e v e l l e d  c h a r g e s  a g a i n s t  t h e  G o v e r n m e n t .  B u t  
I  d a r e  s a y  t h a t  t h e s e  p e o p le  h a d  n o t  t h e  c o u r a g e  t o  m o v e  s u c h  
a  m o t io n  o n  t h e  f lo o r  o f  t h i s  H o u s e .  I t  s h o w s  t h a t  c o n s t i t u t i o n a l  
p r o p r ie t y ,  c o n s t i t u t i o n a l  d e c e n c y  a n d  c o n s t i t u t i o n a l  d e c o r u m  h a v e  
b e e n  f lo u t e d  a n d  t h r o w n  t o  w in d s .  ( Voices) R i g h t .

Sardar Partap Singh : I t  is  w r o n g .

Pandit Shri Ram Sharma : N o ,  i t  i s  r ig h t .  {There were shouts
and counter shouts).

Pandit Shri Ram Sharma : S ir ,  I w o u ld  s u b m it  t h a t  s o m e  o f
t h e  h o n .  M e m b e r s  h a v e  t a k e n  i n t o  t h e ir  h e a d s  t o  t u r n  t h i s  H o u s e  i n t o  
a  s t a b l e .

Mr. Speaker: O r d e r , p le a s e .  I s h a l l  n o t  a l lo w  t h i s  s o r t  o f
t h i n g  t o  c o n t i n u e  in  t h e  H o u s e .

Dr. Lehna Singh Seth i: S ir ,  I f e e l  t h a t  t h e  h o n .  M e m b e r  s h o u ld
w it h d r a w  h is  r e m a r k s .  {Voices) “ w i t h d r a w ’'
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Mr. Speaker: I f  th e  l io n .  M e m b e r s  b e h a v e  iq  t h i s  w a y ,  t h e n  I
w i l l  h a v e  t o  a d jo u r n  t h e  H o u s e .

Chaudhri Lahri Singh ; W h y  a d j o u r n  t h e  H o u s e  ? Y o u  s h o u ld  
t a k e  a c t io n  a g a in s t  t h o s e  M e m b e r s  w h o  d o  n o t  b e h a v e  p r o p e r ly .

Mr. Speaker : I a m  e x t r e m e l y  s o r r y  t o  s a y  t h a t  n o t  o n e  M e m b e r
b u t  m a n y  h o n .  M e m b e r s  a r e  b e h a v in g  in  a  d is o r d e r ly  m a n n e r .

Shri Prabodh Chandra : S ir , a l l  t h e  w o u ld  b e  M in is te r s  a r e
d o in g  t h i s .

Mr. Speaker: A ll  t h e  t h i n g s  w h ic h  S h r i  B h im  S e n  S a c h a r  is
s a y i n g  h a v e  a p p e a r e d  in  t h e  p r e s s  a n d  n o t h in g  i s  n e w  in  t h e m .  I ,  
t h e r e f o r e ,  e x p e c t  f r o m  t h e  h o n .  M e m b e r s  o f  t h e  H o u s e  t o  h e a r  h im  
p a t i e n t l y  a n d  l e t  h im  h a v e  h i s  s a y .

Shri Bhim Sen Sachar: S ir , I w a s  s u b m it t in g  t h a t  i f  t h e  h o n .
M e m b e r s  h a d  a n y  r e g a r d  fo r  t h e  c o n s t i t u t i o n a l  p r o c e d u r e ,  t h e y  w o u l d  
h a v e  c e r t a in ly  m o v e d  a  n o - c o n f id e n c e  m o t io n  in  t h e  H o u s e .  M y  
l e a r n e d  F r ie n d  h a s  r e m a r k e d  t h a t  I  w a s  f a s t  l o s in g  c o n f id e n c e  o f  m y  
s u p p o r t e r s  a n d  h a d  n o  f o l lo w in g .  B u t  I  m u s t  f r a n k ly  s a y  t h a t  t h i s  
s u p p o r t  h a d  b e e n  s t o le n  a w a y  b y  m y  o w n  g u e s t s  w h o  h a d  b e e n  in c lu d e d  
in  t h e  C a b in e t .

Mr. Speaker : I a m  n o t  c o n c e r n e d  w i t h  w h a t  h a s  h a p p e n e d  o u t 
s id e  t h e  H o u s e .  T h e  h o n .  M e m b e r  s h o u ld  r e fe r  t o  t h o s e  q u e s t io n s  o n ly  
w h ic h  c o n c e r n  t h e  H o u s e .

Pandit Shri Ram Sharm a ; O n  a  p o in t  o f  o r d e r , S ir . W h e n  
a n y  M in is te r  w is h e s  t o  m a k e  a n y  s t a t e m e n t  o f  t h e  p o l i t ic a l  p o s i t io n  
w h ic h  h a s  le d  t o  h is  r e s ig n a t io n ,  i s  t h e r e  a n y  r e s t r ic t io n  o n  h im  w h i le  
m a k in g  a  s t a t e m e n t  t o  e x p la in  h i s  p o s i t io n  ?

Mr. Speaker : C e r ta in ly .  I t  d o e s  n o t  m e a n  t h a t  h e  c a n  m a k e
a n y  s t a t e m e n t .  H e  c a n  o n ly  m a k e  a s t a t e m e n t  in  e x p la n a t io n  o f  h is  
r e s ig n a t io n .  H e  c a n n o t  g o  o n  d is c u s s in g  a l l  s o r t s  o f  t h in g s .  I n  a l l  
s t a t e m e n t s  o n e  m u s t  b e  r e le v a n t  t o  t h e  p o in t  u n d e r  i s s u e .

Pandit Shri Ram Sharma: S ir , m a y  I b r in g  t o  t h e  n o t i c e  o f  t h e
H o u s e  t h a t  w h e n  S h r i T . P r a k a s a m  r e s ig n e d ,  h e  m a d e  a 1 5 0 - p a g e  
s t a t e m e n t ?

Mr. Speaker: W e l l ,  l e t  h im  c o n t in u e .

Shrimati Shanno Devi Sehgal: O n  a  p o in t  o f  o r d e r , S ir . M a y
I  r e q u e s t  y o u  t o  m a in t a in  o r d e r  in  t h e  H o u s e  a n d  a l lo w  a  c a lm  h e a r in g ?
I  a m  s o r r y  t o  s a y  t h a t  c o n t in u o u s  in t e r r u p t io n s  fr o m  t h e  M e m b e r s  o f  
t h e  H o u s e  m a k e  i t  d i f f i c u l t  fo r  th e  h o n .  M e m b e r  t o  p r o c e e d  w i t h  
h i s  s t a t e m e n t

Mr. Speaker: I  h a v e  g o t  t h e  s a m e  f e e l in g  a s  t h e  h o n .  L a d y
M e m b e r  h a s .  I  a p p e a l  t o  a l l  h o n .  M e m b e r s  o f  t h e  H o u s e  t h a t  t h e y  
s h o u ld  p a t i e n t l y  h e a r  t h e  h o n .  M e m b e r  w h o  is  s p e a k in g .
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Mehta Ranbir Singh : T h e  fo r m e r  P r e m ie r  w h i le  g iv in g  a
p e r s o n a l  e x p la n a t io n  c a n  r e fe r  t o  a n y  e v e n t  t h a t  m ig h t  h a v e  c o n c e r n e d  
h im  a s  a  P r e m ie r .  I t  i s  n o t  n e c e s s a r y  t h a t  h e  s h o u ld  c o n f in e  h im s e l f  
t o  t h in g s  w h ic h  h a v e  t a k e n  p la c e  o n ly  in  t h i s  H o u s e .

Mr. Speaker : D o e s  t h e  h o n . M e m b e r  m e a n  t h a t  h e  c a n  t a lk  o n
a n y  m a t t e r  ? I  c o u ld  h a v e  d is a l lo w e d  t h e  h o n .  M e m b e r  fr o m  m a k in g  a  
s t a t e m e n t  b u t  I  a l lo w e d  h im  t o  h a v e  h is  s a y .  A l l  t h e  s a m e  I  w o u ld  
l ik e  h im  t o  b e  r e le v a n t  t o  t h e  q u e s t io n .  I t  d o e s  n o t  m e a n  t h a t  h e  c a n  
t a lk  a n y t h in g .

Chaudhri Lahri Singh : I t h in k  h e  c a n  in c lu d e  in  h is  s t a t e m e n t
a l l  e v e n t s  w h ic h  r e la t e  t o  h is  r e s ig n a t io n .

Shri Bhim Sen Sachar : S ir , I h o p e  t h a t  I  s h a ll  n o t  b e  p e n a l iz e d
fo r  t h e  p o i n t s  o f  o r d e r s  w h ic h  a r e  b e in g  r a is e d  b y  t h e  v a r io u s  h o n .  
M e m b e r s  o f  t h i s  H o u s e .  I  a m  p e r f e c t ly  a w a r e  t h a t  I c o u ld  n o t  h a v e  
m a d e  t h i s  s p e e c h  w i t h o u t  y o u r  k in d  p e r m is s io n .

S ir , w h a t  I  w is h  t o  p la c e  b e fo r e  t h e  h o n .  M e m b e r s  is  t h i s ,  t h a t  
t h e y  s h o u ld  a f t e r  a l l  s e e  a s  t o  w h a t  c o n s t i t u t i o n a l  p r e c e d e n t s  a r e  b e i n g  
c r e a t e d  b y  t h e m .  W e  s h o u ld  c l e a r ly  u n d e r s t a n d  t h e  v a r io u s  a s p e c t s  o f  
j o in t  r e s p o n s ib i l i t y  o f  a  C a b in e t .  Y o u  w i l l  a g r e e  w i t h  m e  t h a t  a. 
C a b in e t  c a n n o t  f u n c t io n  w h e n  i t  s t a n d s  d iv id e d  in t o  t w o  s e c t i o n s  a n d  
o n e  t e l l s  t h e  o t h e r  t h a t  i t  is  n o t  in  a  p o s i t io n  to  g iv e  t h e  n e c e s s a r y  c o 
o p e r a t io n .  N o t  o n ly  t h a t .  T h e  m a t t e r  b e c o m e s  a l l  t h e  m o r e  s e r io u s  
w h e n  t h a t  s e c t io n  is  a ls o  n o t  p r e p a r e d  t o  l e a v e  t h e  C a b in e t .  T h is  i s  
s o m e t h in g  v e r y  d e p lo r a b le .  A n  h o n .  F r ie n d  h a d  r e m a r k e d  a s  t o  w h y  I  
d id  n o t  b r in g  t h i s  m a t t e r  b e fo r e  th e  H o u s e .  I  h a v e  n o  h e s i t a t i o n  in  
s a y in g  t h a t  in  c o m p a r is o n  w i t h  t h e  o p p o s i t io n  g r o u p ,  I l a c k e d  s t r e n g t h ,  
in f lu e n c e ,  s u p p o r t ,  s h e l t e r ,  c o n f id e n c e  a n d  e v e r y t h in g .  T h is  i s  a  p la in  
f a c t  a n d  I h a v e  a b s o lu t e ly  n o  i n t e n t io n  t o  p u t  a n y  k in d  o f  c a m o u f la g e  
o n  i t .  I  a m  h e r e  b e fo r e  t h i s  H o u s e  t o  d is c lo s e  t h in g s  in  t h e ir  v e r y  
n a k e d n e s s  a n d  t h e s e  t h in g s  s h o u ld  b e  g iv e n  t h e  c o n s id e r a t io n  t h e y  
d e s e r v e .  N o  d o u b t  m y  G o v e r n m e n t  h a s  b e e n  o v e r t h r o w n  b y  t h e  
e f f o r t s  o f  s o m e  o f  m y  h o n .  F r ie n d s .  T h e y  a r e  c e r t a in ly  p le a s e d  w i t h  
t h e ir  s u c c e s s  a n d  I c o n g r a t u la t e  t h e m  o n  i t .  B u t  t h e y  s h o u ld  n o t  l o s e  
s ig h t  o f  t h e  f a c t  t h a t  fo r  t h i s  s u c c e s s  o f  t h e ir s  t h e y  h a v e  m a d e  a v e r y  
h e a v y  s a c r if ic e .  T h e y  h a v e  h a d  t o  j e t t i s o n  t h e  d ig n i t y  a n d  c o n s t i t u 
t io n a l  p o s i t io n  o f  t h i s  H o u s e .  T h e y  h a v e  d e p r iv e d  t h e  L e a d e r  o f  t h e  
H o u s e  o f  t h e  r ig h t  t o  w o r k  in d e p e n d e n t ly  in  t h e  C a b in e t .  T h e y  d id  
n o t  a l lo w  h im  t o  g e t  r id  o f  t h o s e  M e m b e r s  o f  h is  t e a m  w h o  w o u ld  n o t  
g o  t h e  w h o le  h o g  w i t h  h im . I r e m in d  t h e m  t h a t  b y  d o in g  a ll  t h i s  
t h e y  h a v e  c r e a t e d  b a d  p r e c e d e n t s .

Chaudhri Kartar Singh : O n  a  p o in t  o f  o r d e r , S ir .  I d o  n o t
k n o w  h o w  t h e  q u e s t io n  o f  t h e  d ig n i t y  o f  t h e  H o u s e  o r  c o n s t i t u t i o n a l  
p o s i t io n  c o m e  in  a t  a l l .  'T he fo r m e r  P r e m ie r  w a s  n o t  a t  th e  h e a d  o f  a 
c o a l i t i o n  G o v e r n m e n t  t h a t  h e  w a n t e d  t h e  m a t t e r  t o  b e  d is c u s s e d  in  t h e  
H o u s e .  H e  h a d  b e e n  a  l e a d e r  o f  a  s in g le  p a r t y  w h ic h  fo r m e d  t h e  
G o v e r n m e n t .  T h a t  p a r t y  s e l e c t e d  h im  a le a d e r  a n d  t h e  s a m e  p a r t y  
c o u ld  t h r o w  h im  o u t .  T h e  H o u s e  h a d  a b s o lu t e ly  n o t h in g  t o  d o  w i t h  
t h i s  m a t t e r .
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Shri Prabodh Chandra : I s  i t  a  p o in t  o f  o r d e r  ? [Interruptions).
Mr. Speaker : I  t h in k  t h e  h o n .  M e m b e r  k n o w  t h a t  i f  th e r e

a r e  m a n y  in t e r r u p t io n s ,  t h e  h o n .  M e m b e r  w h o  is  s p e a k in g  w i l l  b e  
t e m p e d  t o  r e p t y  t o  t h o s e  in t e r r u p t io n s .  I t  w o u ld  b e  b e t t e r  n o t  t o  
in t e r r u p t  h im .

Shri Bhim Sen Sachar : S ir , t h e  q u e s t io n  t h a t  i s  p u t  t o  m e  i s .
w h y  I  h a d  c o n c e a le d  t h e  f a c t s  s o  fa r  a n d  n o t  p la c e d  t h e m  b e f o r e  
t h e  H o u s e .  S ir , th e r e  is  a r e a s o n  fo r  t h a t .

Mr. Speaker : I ' t h i n k  t h e  h o n . M e m b e r  w i l l  n o t  b e  p r o lo n g in g
h is  s p e e c h  w i l f u l ly  w i t h  a  v i e w  t o  o b s t r u c t  t h e  b u s in e s s  o f  t h e  H o u s e .  
O n e  h o n . M e m b e r  w a s  j u s t  n o w  e n q u ir in g  w h e t h e r  t h e  h o n .  M e m b e r  c a n  
c o n t in u e  h is  e x p la n a t io n  fo r  a n y  l e n g t h  o f  t im e .  I w o u ld  l ik e  h im  t o  
r e fe r  t o  t h e  r u le s  o f  d e b a t e .  T h e  r e le v a n t  r u le  is  I^ u le  6 9  o n  p a g e  1 7 . 
I  r e a d  t h e  r e l e v a n t  p o r t io n  ;

(1) T he m a tte r  o f  ©very sp e e c h  sh a ll be s tr ic t ly  r e le v a n t  to  th#  
m a tte r  b efo re  th e  A sse m b ly .

(2) A  m em b er , w h ile  sp ea k in g  sh a ll n o t —
(iii) u tter  trea so n a b le , or d e fa m a to ry  w ords or m a k e  u se  o f  o ffe n s iv e  

e x p r e ss io n s  ;

(v ii)  u se  h is  r ig h t  o f  sp eech  for th e  p u rp o se  o f  w ilfu lh y  and  
p e r s is te n t ly  o b str u c tin g  th e  b u s in e ss  o f  th e  A sse m b ly -

Shri Kedar Nath Saigal : S ir: y o u  a r e  v e r y  g e n e r o u s  t o - d a y .

Shri Bhim Sen Sachar : S ir , I a m  g r a t e f u l  t o  y o u  fo r  r e a d in g
o u t  t h e  r e le v a n t  r u le s .  Y o u  s h o u ld  c e r t a in ly  s t o p  m e  fr o m  p r o c e e d in g  
w it h  m y  s p e e c h  a s  a n d  w h e n  y o u  a r e  s a t i s f i e d  t h a t  I  r e a l ly  m e a n  t o  
o b s t r u c t  t h e  b u s in e s s  o f  t h e  H o u s e  w i l f u l ly .  Y o u  n e e d  o n ly  g i v e  m e  a  
h i n t  a n d  I s h a l l  r e s u m e  m y  s e a t .

Mr. Speaker : I  d id . n o t  m e a n  t h a t .  I o n ly  w a n t e d  t o  b r in g  i t  to
t h e  n o t ic e  o f  t h e  h o n . M e m b e r .

Shri Bhim Sen Sachar : S ir , y o u  c a n  s t o p  m e  fr o m  p r o c e e d in g
w it h  m y  s p e e c h  a t  a n y  m o m e n t .  I w is h  t o  e x p la in  w h y  I h a d  t o  t e n d e r  
in y  r e s ig n a t io n .

Dr. Sant Ram Seth .* T h e  h o n .  M e m b e r  m e a n s  t o  s a y  w h y  h e  
h a d  t o  s u f f e r  t h i s  in j u r y .

Shri Bhim Sen Sachar: S u r e ly  t h i s  w a s  a n  i n j u r y w h i c h  t h e
h o n .  M e m b e r s  in f l ic t e d  n o t  o n  m e  b u t  o n  t h e ir  o w n  g o o d s e lv e s .

N o w  I s h a ll  e x p la in  t o  t h e  H o u s e ,  h o w  m y  g r a n a r y  w a s  r o b b e d .  
( Interruptions) .

Mr. Speaker: D o  n o t  m in d  in t e r r u p t io n s ,  b u t  t r y  t o  b e
r e le v a n t .

Shri Bhim Sen Sachar : W e l l ,  I  w o u ld  s a y  h o w  m y  v o t e s  w e r e
lo s t .

Mr. Speaker : I s  t h a t  th e  o n t y  r e a s o n  ?
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Shri Bhim Sen Sachar : I  w a s  s u b m it t in g ,  S ir ,  t h a t  o n e  o f  t h e
r e a s o n s  w h y  I  h a d  t o  r e s ig n  w a s  t h a t  t h e  n o r m a l  c o n s t i t u t i o n a l  p r o c e 
d u r e  w a s  ig n o r e d .  I n s t e a d  o f  m y  b e i n g  a b le  t o  r e m o v e  t h e  M in is te r s  
w h o  c o u ld  n o t  c o - o p e r a t e  w i t h  m e ,  t h e y  w e r e  p e r m it t e d  t o  v o t e  
a g a in s t  m e .  I  a m  n o t  a s h a m e d  o f  a d m i t t in g  t h a t  t h e  n u m b e r  o f  m y  
s u p p o r t e r s  d w in d le d ,  b u t  t h e  q u e s t io n  w h ic h  w a s  b o u n d  t o  a r is e  i s —  
w h a t  h a d  h a p p e n e d  t o  t h e  m a j o r i t y  w h ic h  I  h a d  w h e n  I w a s  e l e c t e d  
L e a d e r  ? Q u ic k  m in is t e r ia l  c h a n g e s  a r e  n o t  w e lc o m e  a n d  t h e  h o n . 
M e m b e r s  o f  t h i s  H o u s e  m u s t  b e  t o ld  a b o u t  t h e  c ir c u m s t a n c e s  u n d e r  
w h ic h  I  h a d  t o  r e s ig n . W h e n  I t o o k  u p  t h e  a d m in is t r a t io n  o f  t h e  p r o 
v in c e  I  h a d  c e r t a in  p r in c ip le s  b e f o r e  m e  a n d  I  w is h  t o  a s s u r e  t h e  h o n .  
M e m b e r s  t h a t  w h a t e v e r  T d id  w a s  in  p u r s u i t  o f  t h o s e  p r in c ip le s .
I  h a d  n o  o t h e r  c o n s id e r a t io n  b e f o r e  m e  a n d  m y  m a in  f a u l t  p e r h a p s  w a s  
t h a t  I  d id  n o t  a g r e e  t o  c h a n g e  m y  p o in t  o f  v ie w .

O n e  o f  t h e  p r in c ip le s  I  h a d  b e fo r e  m e  w a s  t h a t  u n le s s  
t h e  s e r v ic e s  w e r e  a s s u r e d  t h a t  t h e y  w e r e  e x p e c t e d  t o  w o r k  
i n d e p e n d e n t l y  a n d  h o n e s t l y ,  t h e  c o n d it io n s  p r e v a i l in g  in  t h e  
p r o v in c e  c o u ld  n o t  im p r o v e .  I  t o ld  t h e  s e r v ic e s  t h a t  t h e y  h a d  
a  fr e e  h a n d  in  t h e  a d m in is t r a t io n  o f  t h e  p r o v in c e .  I  a l s o  f e l t  i t  
n e c e s s a r y  t o  b r in g  h o m e  t o  t h e m  t h a t  t h e y  c o u ld  n o t  t r e a t  t h e  C o n g r e s s  
m e n ,  w h o  h a d  s a c r if ic e d  t h e ir  a l l  fo r  t h e  s a k e  o f  in d e p e n d e n c e  o f  t h e  
c o u n t r y ,  in  t h e  m a n n e r  t h e y  u s e d  t o  d o  b e f o r e .  I  im p r e s s e d  o n  t h e  
s e r v ic e s  t h e  n e c e s s i t y  o f  w o r k in g  h o n e s t l y .  I  c o u ld  b e  r e m o v e d  fr o m  
o f f ic e ,  b u t  I w a s  n o t  p r e p a r e d  t o  w i t h s t a n d  a n y  a t t e m p t  t o  g e t  a  T e h -  
s i ld a r  o r  e v e n  a  N a ib - t e h s id a r  r e m o v e d  fr o m  S e r v ic e  b y  u n c o n s t i t u 
t io n a l  m e a n s .  (Interruption). M y  h o n .  F r ie n d  S h r i  V ir e n d r a  d e s ir e s  
m e  t o  n a m e  t h e  p e r s o n s  c o n c e r n e d .

Mr. Speaker : T h e  h o n .  M e m b e r  s h o u ld  n o t  m e n t io n  an jr
n a m e s .

Shri Bhim Sen Sachar : T h e  f i r s t  p e r s o n  t o  b e  a n n o y e d  o n
a c c o u n t  o f  t h e  p o l i c y  o f  m in e  w a s  t h e  h o n .  C h a u d h r i  K a r t a r  S in g h .

Mr. Speaker : A s  I h a v e  r e q u e s t e d  t h e  h o n .  M e m b e r  b e f o r e ,
h e  s h o u ld  a v o id  p e r s o n a l  r e m a r k s .

Chaudhri Kartar Singh : I  h a v e  n o  o b j e c t io n .  L e t  h im  c o n t i 
n u e .  I  r a t h e r  w e lc o m e  t h e m .  I  h a v e  a  r ig h t  t o  r e p ly .

Mr. Speaker : I t  i s  n o t  t h e  q u e s t io n  o f  y o u r  w e lc o m in g  t h e m .
I f  y o u  w e lc o m e  a b u s e s ,  I  c a n n o t  a l lo w  t h e m  o n  t h e  f lo o r  o f  t h e  
H o u s e .

Chaudhri Kartar Singh : %I w il l  g i v e  p e r s o n a l  e x p l a n a t i o n  
l a t e r  o n .  P le a s e  l e t  h im  c o n t in u e .

Mr. Speaker: Y o u  w e lc o m e  t h e m ,  b u t  I  d o n ’t .

Chaudhri Kartar Singh : W h e n  t h e  e x - P r e m ie r  i s  m a k i n g
c e r t a in  s t a t e m e n t s  a g a in s t  m e ,  I  s h o u ld  b e  g iv e n  a n  o p p o r t u n i t y  t o  
e x p l a i n  m y  p o s i t io n  t o  p r o v e  t h a t  w h a t  h e  is  s t a t i n g  i s  in c o r r e c t .

Mr. Speaker : I f  t h e  h o n .  M e m b e r  s a y s  a n y t h in g  a g a in s t  y o u ,
y o u  h a v e  a  r ig h t  t o  g i v e  p e r s o n a l  e x p l a n a t i o n ,  b u t  y o u  c a n n o t  

n t e r r u p t  h im  l ik e  t h i s .
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Shri B h im  Sen Sachar : W h i le  I  w a s  k e e n  o n  a l lo w in g  t h e
s e r v ic e s  a  fr e e  h a n d  a n d  t h o s e  q u a r t e r s  w h o s e  o p in io n  m a t t e r e d  a n d  
t h a t  s e c t io n  o f  t h e  p r e s s  w h o s e  v i e w s  c a r r ie d  w e ig h t ,  r e a l i s e d  t h a t  t h e  
a d m in i s t r a t io n  o f  t h e  p r o v in c e  h a d  s t a r t e d  b e in g  t o n e d  u p  
i n d e p e n d e n t l y  a n d  f e a r l e s s ly .  I r e c e iv e d  t h e  f ir s t  w a r n in g  o f  m y  
l o s in g  s u p p o r t .  W h e n  I d e c id e d  to  t r a n s f e r  t h e  S u p e r in t e n d e n t  o f  
P o l ic e  o f  a  c e r t a in  d is t r ic t ,  a n  l io n . M e m b e r  a c c o m p a n ie d  b y  th r e e  
o t h e r s  w h o  h a d  s u p p o r t e d  m e  c a m e  t o  s e e  m e  in  m y  o f f ic e  a n d  t o l d  m e  
t h a t  i f  I  d id  n o t  c a n c e l  t h a t  o r d e r  o f  t r a n s f e r ,  t h e y  w o u ld  w i t h d r a w  
t h e i r  s u p p o r t  t o  m e .  I t o ld  t h e m  t h a t  I  h a d  g r e a t  r e s p e c t  fo r  
t h e m ,  b u t  b e i n g  r e s p o n s ib le  fo r  t h e  a d m in i s t r a t io n  o f  t h e  p r o v i n c e ,  I  
c o u ld  n o t  a l t e r  t h e  o r d e r  w h ic h  I f e l t  I  h a d  p r o p e r ly  a n d  h o n e s t l y  
p a s s e d .  T h e n  I  w a s  a s k e d  t o  p o s t p o n e  t h e  o r d e r  o f  t r a n s f e r  fo r  
a t  l e a s t  a  m o n t h  o r  t w o  b e c a u s e  o t h e r w is e  t h e  i n h a b i t a n t s  o f  t h a t  
d is t r ic t  w o u ld  n o t  t h in k  h ig h  o f  t h o s e  h o n .  M e m b e r s ,  w h o  d e s ir e d  
t h e  o r d e r  o f  t r a n s f e r  to  b e  c a n c e l l e d .  I f ,  n o t  c a r in g  f o r  t h e  s e r v ic e s  
a n d  s a c r if ic in g  t h e ir  i n t e r e s t s ,  I  w is h e d  t o  r e ta in  t h e  s u p p o r t  o f  
t h o s e  h o n .  M e m b e r s , I  c o u ld  h a v e  p o s t p o n e d  t h e  o r d e r  o f  t r a n s f e r  
fo r  a f e w  m o n t h s .

^  Mr. Speaker : M a y  I r e q u e s t  t h e  h o n .  M e m b e r  t o  a v o i d  p e r 
s o n a l  c h a r g e s  ? I f  h e  g o e s  o n  i n v o l v i n g  a l l  t h e  M e m b e r s  l ik e  t h i s  
t h e n  t h e y  w i l l  h a v e  a  r ig h t  o f  r e p ly  a n d  t h e y  w i l l  m a k e  c o u n t e r - c h a r g e s  

o n e  w a y  o r  t h e  o t h e r .  T h e r e fo r e  I r e q u e s t  h im  t o  a v o id  a l l  p e r 
s o n a l  c h a r g e s .

Sfrri Bhim Sen Sachar : I a m  n o t  n a m in g  a n y  h o n .  M e m b e r .

Mr. Speaker: U n d e r  t h e  r u le s  a  M e m b e r  c a n n o t  m a k e  p e r s o n a l
c h a r g e s  a g a in s t  o t h e r  h o n .  M e m b e r s  o f  t h e  H o u s e  b y  n a m e  -or  
o t h e r w i s e .

Shri Virendra : O n  a  p o in t  o f  o r d e r , S ir .  I w a n t  t o
s u b m it  t h a t  i t  w o u ld  b e  b e t t e r  i f  t h e  h o n .  M e m b e r  i s  a l l o w e d  t o  h a v e  
h is  s a y ,  b e c a u s e  t h e  m a t t e r  w i l l  b e  c la r i f ie d .  A t  p r e s e n t  v a r io u s  
s t a t e m e n t s  a r e  a p p e a r in g  in  t h e  P r e s s .

Mr. Speaker : I  t h o u g h t  i t  w o u ld  h a v e  b e e n  b e t t e r  i f  t h e s e
m a t t e r s  h a d  b e e n  d is c u s s e d  in  t h e  p a r t y  m e e t in g  j u s t  a s  h a d  b e e n  d o n e  in  
t h e  p a s t .

Shri Virendra: I w a n t  t o  ^ su b m it, S ir , t h a t  a ll  s o r t s  o f  st a t e m e n t s  
a r e  a p p e a r in g  in  t h e  P r e s s .  I t  w i l l  th e r e fo r e  b e  b e t t e r  i f  i t  is  c la r i f ie d  
a s  t o  w h o  is  d is h o n e s t  a n d  w h o  i s  n o t .

Shri Bhim Sen Sachar: I w a s  e x p la in in g ,  S ir , a s  t o  w h y  I  c o u ld
n o t  f a c e  t h e  H o u s e  a s  a l l e g e d  b y  s o m e  o f  t h e  h o n .  M e m b e r s .

Mr. Speaker: N o ,  y o u  a r e  g iv in g  e x p la n a t io n  r e g a r d in g  y o u r
r e s ig n a t io n .  (Laughter.)

Shri B h im  Sen Sachar : I a m  b e in g  a s k e d  w h y  I r e s ig n e d  w h e n
I  h a d  fu l l  p o w e r s  o f  G o v e r n m e n t  a t  m y  c o m m a n d . A f t e r  a ll  I h a v e  t o  
e x p la in  w h e t h e r  i t  w a s  d u e  t o  m y  d is a g r e e m e n t  w i t h  t h e  p o l i c y  o f  h ig h e r  
a u t h o r i t i e s  t h a t  I  h a d  t o  r e s ig n , o r  i t  w a s  d u e  t o  m y  d is a g r e e m e n t  w i t h  
a c e r t a in  r e s o lu t i o n  p a s s e d  b y  th e  P a r t y .  I  a m  o n ly  s t a t in g  t h e  f a c t s  
w h ic h  le d  t o  m y  r e s ig n a t io n .
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Mr. Speaker: C e r ta in  r u le s  o f  p r o c e d u r e  a r e  v i o l a t e d  e v e n

w h i le  s t a t i n g  f a c t s .

Shri Bhim Sen Sachar: I a m  c o n f id e n t ,  S ir , t h a t  I c a n n o t  s a y
a n y t h in g  u n c o n s t i t u t io n a l  in  t h e  p r e s e n c e  o f  a  le a r n e d  p e r s o n  l ik e  
y o u .

Mr. Speaker : B u t  s t i l l  y o u  a re  s a y i n g  s u c h  t h in g s .

Shri Bhim Sen Sachar : A g a in ,  a s  i l l - lu c k  w o u ld  h a v e  i t ,  t h e r e
a o r s e  w h a t  i s  k n o w n  a s  s t e e l  s c a n d a l .  T h is  m a t t e r  o f  s t e e l  s c a n d a l  
s t a r t e d  t o w a r d s  t h e  e n d  o f  1 9 4 8 , p r o b a b ly  in  t h e  m o n t h  o f  D e c e m b e r ,
1 9 4 8 . I t  w a s  a t  t h a t  t im e  t h a t  t h e  in s p e c t io n  o f  a ll  f ir m s  d e a l in g  in  s t e e l  
w a s  c o n d u c t e d  a n d  a  l i s t  o f  b o g u s  f ir m s  p r e p a r e d .  I t  w a s  a ls o  e n q u ir e d  
a s  to h o w  m a n y  M e m b e r s  o f  t h e  A s s e m b ly  w e r e  i n v o l v e d  in  t h o s e  
c a s e s .  A l l  t h i s  w a s  d o n e  in  1 9 4 8 .

Premier : O n  a  p o in t  o f  o r d e r , S ir .  C a n  t h e  h o n .  M e m b e r  r e f e r
t o  a  m a t t e r  w h ic h  i s  s u b  j u d ic e  ?

Mr. Speaker : I  a s k  t h e  h o n .  M e m b e r  n o t  t o  r e fe r  t o  a n y  m a t t e r  
w h ic h  is  p e n d in g  b e fo r e  a  C o u r t  o f  L a w .  M o r e o v e r  h e  h a s  u s e d  t h ^ y /  
w o r d s ' 4 b o g u s  f ir m s  A n y  C o u r t  m ig h t  b e  in f lu e n c e d  b y  /th is  ' p
e x p r e s s io n .  H e  c a n  u s e  “  a l l e g e d  b o g u s  f ir m s  ” . ‘

Shri Bhim Sen Sachar : I a m  n o t  e x p r e s s in g  a n y  o p in io n  o n  '
t h i s  m a t t e r .  I  a m  o n ly  s a y i n g ,  S ir , t h a t  t h i s  m a t t e r  c a m e  t o  a  h e a d  
in  D e c e m b e r ,  1 9 4 8 . T h e  r e s u l t s  o f  t h e  i n v e s t i g a t i o n s  c o n d u c t e d  
i n t o  t h e s e  a l l e g a t io n s  r e a c h e d  t h e  G o v e r n m e n t  s o m e  t im e  in  J a n u a r y ,
1 9 4 9 .  B u t  s o m e  m a t t e r s  a r e  q u ic k ly  s e t t l e d  b y  t h e  G o v e r n m e n t  w h i le  
o t h e r s  t a k e  s o m e  t i m e .  I n  t h i s  w a y ,  s e v e r a l  m o n t h s  w e n t  b y .  T h e  
m a t t e r  w a s  t h e n  r e fe r r e d  t o  t h e  A n t i - C o r r u p t io n  C o m m it t e e  f o r  
i n v e s t i g a t i o n .  T h e  o f f ic ia ls  p o s t e d  o n  t h i s  w o r k  w e r e  w a r n e d  t h a t  
t h e y  s h o u ld  n o t  u n n e c e s s a r i ly  h a r a s s  a n y b o d y ,  b u t  a t  t h e  s a m e  t i m e ,  
t h e y  s h o u ld  c a r r y  o n  t h e i r  w o r k  u n m in d f u l  o f  t h e  n a m e  h o w s o e v e r  
g r e a t ,  w h ic h  w a s  in v o l v e d .  T h u s  t h e  o f f ic ia ls  s t a r t e d  t h e i r  i n v e s t i g a 
t i o n s .  B u t  a g a in  u n f o r t u n a t e l y  o n e  o f  t h e  h o n .  M e m b e r s  o f  t h i s  H o u s e  
c a m e  t o  m e  a n d  o b j e c t e d  t o  t h e  p r o s e c u t io n  o f  a  c e r t a in  p e r s o n  w h o  
w a s  c o n n e c t e d  w i t h  h im .

Mr. Speaker : T h e  h o n .  M e m b e r  s h o u ld  n o t  m a k e  c h a r g e s  
a g a i n s t  a n o t h e r  h o n .  M e m b e i .

Shri Bhim Sen Sachar : I a m  n o t  m a k in g  a n y  c h a r g e  a g a in s t
a n y  h o n .  M e m b e r . I  a m  o n ly  e x p l a i n i n g  a s  t o  h o w  t h i s  m a t t e r  s t a r t e d .
T h a t  h o n .  M e m b e r  s a id  t o  m e ,  " w h a t  a r e  y o u  d o in g  ? Y o u  a r e  
i n v o l v i n g  m y  o w n  r e la t iv e  in  t h i s  s t e e l - s c a n d a l ” .

Mr. Speaker : I  h a v e  r e p e a t e d ly  a s k e d  t h e  h o n .  M e m b e r  t o
r e s t r i c t  h im s e l f  t o  a n  e x p l a n a t i o n  o f  h is  r e s ig n a t io n .  H e  s h o u ld  n o t  
r e f e r  t o  a  m a t t e r  w h ic h  i s  s u b  j u d ic e .

Shri Bhim Sen Sachar : L a t e r  o n ,  S ir ,  t h e  p o l i c y  o f  t h e  
G o v e r n m e n t  in  t h i s  m a t t e r  c a m e  u p  fo r  c r i t i c i s m  a n d  o p p o s i t io n  in  t h e  
Party.

m



Statem ent by Shri Bhim Sen Sachar. (7) 63

Mr. Speaker : I s  t h a t  a  C a b i n e t  m a t t e r  ?

Chaudhri Lahri Singh : 
C a b i n e t .

T h a t  h a s  n o t h i n g t o  d o  w i t h  t h e

Shri B h im  Sen Sachar n u S ||g & r  o f  h o n .  M e m b e r s  o f  t h i s  
H o u s e  a c t u a l l y  t o l d  m e  t h a t  b y  u n d e r t a k i n g  t h i s  w o r k  o f  s t e e l  s c a n d a l  
I  h a d  u n d e r m i n e d  t h e  r e p u t a t i o n  o f  t h e  C o n g r e s s .  S ir ,  I  w i s h  t o  p o i n t  
o u t  f o r ' t h e  i n f o r m a t i o n  o f  t h i s  H o u s e  t h a t  n e a r l y  t w e l v e  M . L ,  A s .  
a r e  s u c h  w h o  t h e m s e l v e s  o r  w h o s e  r e l a t i v e s ,  a r e  i n v o l v e d  in  t h e  ir o n  
a n d  s t e e l  s c a n d a l .

V vV- *' 'v \"- . ,
' t ' * -m,*'
, < JHr. S p eak d fr: I'w i l l  n o t  a l l o w  t h a t .  C a s e s  a r e  s t i l l  p e n d i n g  b e f o r e

t a w . ^ o h r t s  a h d / t h i s  i n f o r m a t i o n  m i g h t  g o  a g a i n s t  t h o s e  w h o  a r e  
i n v o l v e d  i n  ’t h o s e ' c a s e s .

•V. ,  ̂ <

*’ *’ • C h a u d h r i  K a r t a r  S in g h  : T h e  e x - P r e m i e r  s t a t e d  s o m e t i m e  b a c k
• . t l i a t  t h «  o f  s u c h  M . L . A s .  w h o  a r e  s o  i n v o l v e d  i s  t w o .  B u t

n o w  h e  g i v e s f  tfo fe* n u m b e r  a s  t w e l v e ,  . \. . •* ' *, v
•

v. w . . v ;V * v  % ■ ■ ■ '

tA 'V ^ V ^ jj f t -B h ir a  S e n  S a c h a r  : S ir ,  I  w i s h  t o  s u b m i t  t h a t  a  q u e s t i o n
' t o  t h i s  e f f e c t  w a s  p u t  b e f o r e  t h e  H o u s e  t h e  o t h e r  d a y .  I n  a n s w e r  t o  

t h e  q u e s t i o n  t h e  h o n o u r a b l e  H o u s e  w a s  i n f o r m e d  o f  t h e  m a t t e r .  I  
m u s t  s a v  t h a t  p e o p l e  a r e  l o o k i n g  t o  u s v f o r  g u i d a n c e  a n d  o u r  a c t i o n s  
a n d  w o r d s  a r e  w a t c h e d  b y  t h e  p u b l i c  a t  la r g e .  S o  w e  s h o u ld  n o t  
b p h a v e  in  a  m a n n e r  w h i c h  t h e  p e o p l e  d e s p i s e .

Mr. Speaker : D o e s  t h e  h o n .  M e m b e r  m e a n  t o  s a y  t h a t  h e  i s
a l l o w e d  t o  s a y  a n y t h i n g  a g a i n s t  a n y  h o n .  M e m b e r  ? I  c a n n o t  a l l o w  
t h a t .

Sardar Bachan Singh : O n  a  p o i n t  o f  o r d e r ,  S ir .  C a n  g e n e r a l
r e m a r k s  b e  m a d e  o r  n o t  ?

Mr. Speaker : B u t  n o  i n s i n u a t i o n  o r  a n y  c h a r g e  a g a i n s t  a n y
M e m b e r  c a n  b e  a l l o w e d .

Pandit Bhagat Ram Sharma- H a s  a n y  a c t io n  b e e n  t a k e n  a g a i n s t  
t h o s e  M . L .  A s .  w h o  a r e  i n v o l v e d  in  ir o n  a n d  s t e e l  c a s e s  ?

Mr. Speaker : I h a v e  n o t  a l l o w e d  h im  t o  r e f e r  to t h a t  m a t t e r
t h e  H o u s e .  H e  c a n  s a y  t h i s  in  t h e  p a r t y .

Sardar Bachan Singh : T h e  S p e a k e r  i s  s u p p o s e d  t o  b e  a n o n -
p a r t y  m a n .

Shri Bhim Sen Sachar : S ir ,  I  w a s  s a y i n g  t h a t  I  r e s ig n e d  
b e c a u s e  m y  g r a n a r y  w a s  r o b b e d .  M y  s u p p o r t  f e l l  n o t  b e c a u s e  
t h e r e  w a s  a n y  d e f e c t  in  t h e  a d m i n i s t r a t i o n .  T h i s  w a s  n o t  d u e  t o  t h e  
a p p o i n t m e n t  o f  t h e  A d v o c a t e - G e n e r a l ,  a s  i t  i s  s t a t e d  in  s o m e
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q u a r te r s .  I n  t h i s  c o n n e c t io n  I  w is h  t o  r e m in d  t h e  l io n .  M e m b e r s  t h a t  h e  
w a s  t h e  s a m e  o ff ic e r  fo r  w h o m  a  la r g e  n u m b e r  o f  t h e  M e m b e r s  o f  t h i s  
H o u s e  w e n t  t o  t h e  p r e v io u s  P r e m ie r  t o  s a y  t h a t  h i s  r e m o v a l  w a s  
q u i t e  u n j u s t i f ie d .  (Shouts of no, no).

Mr. Speaker; I h a v e  m o r e  t h a n  o n c e  a s k e d  t h e h o n .  M e m b e r  
t o  a v o id  t h i s .  W h e n  h e  s a y s  o n e  t h in g ,  a n o t h e r  M e m b e r  w i l l  r e f u t e  i t  
a n d  t h a t  s o r t  o f  t h in g  w o u ld  g o  o n  a n d  i t  w o u ld  b e  im p o s s ib le  t o  
p r o c e e d  w i t h  t h e  b u s in e s s  o f  t h e  H o u s e .

Shri Bhim Sen Sachar: S ir , I  w is h  t o  s u b m it  t h a t  a ll  t h e  h o n
M e m b e r s  k n o w  t h a t  I  l i v e  in  P u n j a b  a n d  I h a v e  r e la t iv e s  h e r e .  I h a v e  
s o c ia l  c o n t a c t s  w i t h  m a n y  p e o p le  in  t h e  P r o v in c e .  S i^ n p ly  b e c a u s e  t h e  
A d v o c a t e  G e n e r a l  h a p p e n s  t o  b e  s o m e  r e la t iv e  o f  m in e ,  h e  c o u ld  n o t  b e  
d e n ie d  j u s t i c e .  A s  t o  m y  r e la t io n s h ip  w i t h  h im  I  m ig h t  s a y  fo r  t h e  
in f o r m a t io n  o f  t h e  h o n .  M e m b e r s  t h a t  h is  ( A d v o c a t e  G e n e r a l ’s )  
d a u g h t e r  w a s  m a r r ie d  t o  a  s o n  o f  o n e  o f  t h e  b r o t h e r s  o f  m y  f a t h e r - in -  
la w .

Sardar Swaran Singh : I t  is  n e w s  t o m e .  I n e v e r  k n e w  t h a t
i t  w a s  s u c h  a  c lo s e  r e la t io n s h ip .  (Laughter.')

Shri Bhim Sen Sachar: S ir , I w a s  s a y in g  t h a t  t h e  f a c t  t h a t
t h e  A d v o c a t e  G e n e r a l  h a p p e n s  t o  h a v e  s o m e  s o r t  o f  r e la t io n s h ip  w i t h  
m e  s h o u ld  n o t  h a v e  s t o o d  in  t h e  w a y  o f  h is  g e t t i n g  j u s t i c e  w h ic h  w a s  
h is  d u e . T h e  m a t t e r  w a s  d e c id e d  o n  m e r i t  a lo n e .  M y  p o in t  i s  t h a t  
m y  s u p p o r t  d id  n o t  f a i l  b e c a u s e  o f  a n y  d e f e c t  in  th e  a d m in is t r a t io n  o f  
a f f a ir s  o f  t h e  P r o v in c e ,  b u t  b e c a u s e  s o m e  o f  t h e  M . L . A s .  d id  n o t  l ik e  
m y  v ig o r o u s  d r iv e  a g a in s t  b la c k  m a r k e t  a n d  c o r r u p t io n .  O n e  s e c t io n  
b r o k e  a w a y  fr o m  m e  o n  t h i s  i s s u e  w h i le  a n o t h e r  s e c t io n  w e n t  a g a in s t  
m e  o n  t h e  q u e s t io n  o f  e j e c t m e n t  o f  t e n a n t s  b y  la n d lo r d s .  I  
c o u ld  n o t  a l lo w  t h e  la n d lo r d s  t o  h e a p  s u f f e r in g s  u p o n  t h e  p o o r  t e n a n ts -  
a n d  s o m e  M e m b e r s  o p p o s e d  m e .

Mr. Speaker ; T h e  h o n . M e m b e r  is  a g a in  b r in g in g  in  p e r s o n a l i 
t i e s .  H e  s h o u ld  a v o id  t h a t .  - '

Sardar Shiv Saran Singh : A s k  S a r d a r  J o g in d e r  S in g h  M a n n .

Sardar Joginder Singh Mann : W h y  b r in g  m e  in  u n n e c e s s a r i ly  ?
H e  s h o u ld  w i t h d r a w ,  S ir . (Interruptions).

Shri Bhim Sen Sachar ; S ir , my  s u b m is s io n  i s  t h a t  th e  r e a l  
f a c t  o f  t h e  m a t t e r  is  t h a t  c o m p la in t s  w e r e  r e c e iv e d  t o  th e  e f f e c t  t h a t  
t h e  t e n a n t s  w e r e  b e i n g  c o m p e l le d  t o  a g r e e  t o  u n f a v o u r a b le  c o n d i t io n s .  
W h e n  I s a w  t h i s  I  s a id  t o  m y s e l f .  “ I s  t h i s  t h e  p o l i c y  o f  t h e  C o n g r e ss?  
I s  t h i s  t h e  m a n i f e s t o  t h a t  w e  p la c e d  b e fo r e  t h e  p e o p le  ?”

Chaudhri Kartar Singh : T h i s  is  m o s t  o b j e c t i o n a b l e .  H e  i s
b la m in g  t h e  b e s t  o r g a n is a t io n  in  t h e  c o u n t r y .  H e  s h o u l d  w i t h d r a w  
t h e s e  r e m a r k s .
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- Mr. Speaker : I find that lion. Members are making too many
interruptions. I would like to warn the House that if this sort of 
thing goes on, I shall have to name those who interrupt and they 
shall have to withdraw from the House. There is noise and uproar 
from manv parts of the House. I would request hon. Members to 
keep the diginity of the House. I am sorry to say that most of the 
hon. Members are not conversant with the rules of procedure of the 
House. If any Member has got something to say, he should say at the 
appropriate time and not stand up after every minute and say * On a 
point of order, Sir’. That sort of thing is against the rules. I would 
again request hon. Members to keep the decorum of the House. It is 
their own honour.

Pandit Durga Chand Kaushish: May I  know, Sir, whether those
hon. Members of the House about whom the ex-Premier is making 
reference and is raising very important issues, would be given an oppor
tunity to have their say ? He has made certain accusations without 
substantiating them. I would request you, Sir, to ask him to sub
stantiate those charges as they are absolutely baseless.

Mr. Speaker : No debate can be allowed. Only a Minister can
be allowed to say something by way of reply. I will read the relevant 
rule for the information of the hon. Member :

(1) A member who has resigned the office of Minister may 
with the consent of the Speaker make a personnel state
ment in explanation of his resignation.

(2) Such statement shall ordinarily be made after questions 
and before the business on the list for the day is 
entered upon.

(3) On such statement no debate shall be allowed : provided
, that a Minister shall be entitled after the member

has made his statement to make a statement pertinent 
thereto.

P andit Durga Chand Kaushish : With due deference to your 
ruling, Sir, since the ex-Premier is implicating all and sundry in his state
ment, it is fair that an opportunity should be given to hon. Members 

v to refute those charges. The ex-Premier has on more than one
occassion implicated several hon. Members of this House.

Mr. Speaker : I have asked the hon. Member (Shri Bhim Sen
Sachar) more than once to refrain from making personal charges 
against anybody. I will refer him to the rules of debate :

A member while speaking shall not : *

(iii) utter treasonable, or defamatory words or make use of 
offensive expressions ;
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(iv) refer to a matter of fact on which a judicial decision is

pending ;

(vi) make a personal charge against a member ;
fvii) use his right of speech for the purpose of wilfully and 

persistently obstructing the business of the Assembly.
Shri Bhim Sen Sachar : Sir, I was submitting- that my hon..

Friends did not see eye to eye with my policy which I wanted tp adopt 
in order to stop improper and illegal ejectments of tenants by the 
landlords-tenants who regularly paid their land revenue and other 
dues and did not in any way offend their landlords. My hon. 
Friends, however, took strong exception to that policy and in view of 
their disapproval of that policy, they honestly decided not to extend 
their co-operation to me.

Pandit Burga Chand Kaushish : On a point of order, Sir. All
those hon. Members who have been charged have a right to explain 
their position.

Mr. Speaker : Thank you. I shall be careful to see that the
hon. Member does not make any charge against any other hon. 
Member.

Pandit D urga Chand K aushish : The point is, Sir, that he is 
T ‘ .reflection.

Speaker : Order, order. It is for me to see whether he is
making any reflection or not.

Shri Bhim Sen Saehar r Sir, I  have said nothing which could 
have offended my hon. Friend. What I said in simple terms was that my 
policy in this matter was wrong in the opinion of my hon. Friends.

Mr. Speaker : All the same the hon. Member should avoid
making a reflection on any one. He must presume that every hon . 
Member whatever he is doing is doing in good faith. If you doubt 
the bonafidesoi what a person is doing, it is a clear reflection..

Shri Bhim Sen S ach ar: With a view to remove anv mis
understanding that might have been caused in the minds of the hon. 
Members, I would like to repeat my words. I said that my hon. 
Friends disagreed with my policy in regard to the steel scandal 
anti-corruption drive and protection to tenants against their improper 
and illegal ejectments by the landlords, since they considered it to 
be wrong and honestly believed it to be so.

Mr. Speaker : The hon. Member perhaps does not realize
that by saying so he is unintentionally involving himself. Any 
Member can get up and say that he honestly believes a certain 
thing to be right. The hon. Member is a polished and experienced 
parliamentaraian and I would ask him to avoid bringing in these 
matters on the floor of the House.
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Shri Bhim  Sen Sachar: Sir, I am not mentioning
the name of any hon. Member. I am only trying to
explain the reasons why I resigned. Some of the hon. Members 
differred from my policy and left me and therefore I lost my supporters. 
Differences could be even on ordinary matters. Some of the hon. 
Members differred with me on my policy and they objected as to why 
I did not stop the holding of bye-elections at Amritsar although as 
Premier I could have done so. If I had not allowed the bye-election 
to be held, I would not have given an opportunity to the people to 
show their faith in the Congress candidate as compared with the 
candidates of the other parties. Perhaps in their opinion it would 
have been better if I had exercised my powers in not allowing 
the bye-election to be held. Differences could be in the 
matter of treatment towards the hunger strikers, which could be 
different in different cases. One yould show some sympathy to
wards the communist hunger strikers and go to the extent of 
even shedding tears if the hunger strikers happened to be 
Congressmen, but in the case of R. S. S. hunger-strikers or 
prisoners one had no right even to think about them and thus treat 
them indifferently. It has also been said that R. S. S. was a 
dangerous body. There could be difference of opinion on the 
question as to why I did not agree to give full support to Sir 
Khizar Hayat Khan, the then Premier in the United Punjab, as he 
wanted me to do. There can be difference on the question of 
policy. There could be difference of policy as to why I issued orders 
to the effect that every Government servant must attend his office 
a t exactly 10 a. m.

Dr. Lehna Singh S e th i: As if this is a great achievement.

^  Mr. Speaker: Order, please. Does the hon. Member mean
to say that some hon. Members of this House wanted that the Govern
ment officials should not attend offices at ten, while he was trying 
that officials must be punctual ? This is a reflection on the hon. 
Members of this House Did any hon. Member approach you not to 
do so ?

Sardar Bachan Singh : On a point of order, Sir. When the
hon. Member gives reasons, you ask him if any hon. Member had 
approached him not to do so, and when he refers to a certain person 
who approached him to do certain things, you ask him not to 
mention the name of that person. '

Chaudhri Lahri Singh : Yes.

/  Mr. S p eak er: That is the reason why I wish that lie 
should not say these things. These are indirect reflect ions on the 
hon. Members. He should not bring in his speech things which directly 
or indirectly reflect on the honesty of other hon. Members of the 
House.

V



Shri Virendra : On a paint of order, Sir. The ex-Premier
has just stated that certain hon. Members who had voted for him 
left him on the ground that they could not extend their co-operation 
for eliminating corruption and black market. Fortunately I was one 
amongst those members who voted for him. If this position is "not 
cleared, it might be misunderstood that my name is also included 
in the list of those persons who were in favour of corruption an d  
black market.

Mr. Speaker : Yes, yes.
Shri V irendra : On a point of order, Sir. The ex-Premier

has made allegations against individual members. We must also be 
allowed to have our say in reply to thos^ allgations.

Shri Bhim Sen S a c h a r: Sir, I wish to say a few words
for the information of my hon. Friend Shri Wrendra who has 
just interrupted me. There is no denying the fact that allegations 
are being made through Press and in the form of memoranda.
But at the same time I wish to point out tfiat I have been 
watching them and went through these allegations' even- before I 
submitted my resignation. However what I wish to pbmi^out is 
that I have issued an order which is on record, to the 
effect that a request should be made to the Chief justice of the 
Federal Court to appoint 2 High Court Judges to hold enquiries 
into the allegations of all kinds against every hon. Member and the 
Ministers, both past and present. If this judical enquiry^ is made,
I am sure people would be satisfied and convinced. Further I 
will go to the extent of saying this that public opinion should 
be obtained. All the orders that I have issued are there on record and 
people will know for themselves about my work and about the 
work of others. These are the questions of public life and I 
cannot do without saying that all of us should lay emphasis on 
the point that in the light of my order which is on record in 
the files, a complete judicial enquiry should be held so that people 
may know for themselves as to where we stand and who is 
actually at fault.

Shri V irend ra : We are ready.

Mr. Speaker : I would welcome it. Perhaps the hon. Members
do not know that under the new Constitution in the case of 
breach of privilege a Member can be punished. In the new Constitu
tion there is a provision under which if an hon. Member of the 
House makes allegations against another Member of the House and 
if those allegations are not proved, the matter can be brought 
before the House and the House can take action against that 
Member. I feel that all these allegations against some of the hon. 
Members of this House are a stigma on the House itself and I 
think all these questions should be examined by a Committee of 
the House.

Shri Bhim Sen Sachar : We shall feel grateful to you for
this.
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Mr, Speaker : I can’t say who will then be thankful to me
and who will not be.

Shri Bhim Sen S a c h a r: As for me, Sir, I shall thank you 
and I shall gladly accept any punishment, if I am found guilty 
of doing anything derogating from the dignity of this House. 
If you permit me, Sir, I am prepared to make allegations, accus 
ations and charges, here and now. I can even now disclose which 
of the hon. Members of this House are involved in doing things 
which are a matter of shame for this House.

Mr. Speaker : I am considering the remedy and shall suggest
jt when the hon. Member has finished.

Shri Bhim Sen Sachar : Sir, through you, I would request
the House to sit in camera and hear the charges ,tbat I want 
to make.

Mr. Speaker : I shall take up that question myself when you
have finished. v

Shri Bhim Sen Sachar : Sir, in the end, I must express my
gratitude to you for giving me time to explain the circumstances 
leading to my resignation. I have made it clear that the support 
that I enjoyed when I was elected Leader of the House did not 
dwindle because there was any defect in my administration, or 
there was any increase in black marketing, corruption or exploita
tion or because I was responsible for holding bye-elections and 
not helping the Congress candidate as alleged in certain quarters. 
I have no hesitation in' admitting that I had to resign* firstly, 
because my colleagues in the Ministry were not prepared to 
support me and secondly because some hon. Members did not like 
the anti-corruption drive and the pro-tenant policy initiated by me. 
I have now almost come to the end of my statement. After 
what I have stated, nobody in the House can say that I 
resigned because I felt that the responsibility that I had taken 
upon* my shoulders was too heavy or that the work was too onerous 
to be discharged by me satisfactorily. I have stated the circumstances 
under which I had to resign. The House can now judge for itself 
whether there was any other alternative open to me. {Cheers.')
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Premier (The hon. Dr. Gopi Chand Bhargava) [Hindustani): Sir, 
my task is somewhat difficult, as I have to speak under certain limita
tions. Being a humble soldier of the Congress Party, which I consider to 
be a very well-organised party, I think it my duty to observe its rules of 
discipline and, as a matter of principle, I feel that all the hon. 
Members who were returned to this House on Congress ticket ought 
to do so, so long as they are there by reason of their having been elected 
on the Congress ticket. So, Sir, I am not in a position to reply to 
those charges which have been directly or indirectly aimed at the 
Congress Parliamentary Board. According to a resolution of the 
Congress working Committee, no member of the Congress Assembly 
Party can voice his complaints against any Minister through the Press. 
He can only take his complaints to the Congress Parliamentary Board. 
Being a true soldier of the Congress, I am not prepared to violate any 
of its rules in this matter. The President and the General Secretary 
of the Indian National Congress have already issued rejoinders to the 
statement which my learned friend Shri Sachar gave to the Press. 
So it is not necessary for me to reply to the charges made therein. 
His complaint regarding reversing of the old policy of allowing the 
Premier to reshuffle his Cabinet without requiring him to obtain the 
vote of confidence has also been replied to.

My second limitation is the oath of secrecy. Keeping it in 
view, I am neither now prepared to disclose anything that has come 
to my knowledge as a Minister nor would be prepared to do so even 
when I cease to be a Minister. Mr. Sachar has made certain allegations 
against the hon. Members of the House. It would have been better, if 
he had not done so. I am in a position to reply to these attacks and 
disclose the reasons which have prompted him to do so, but in view 
of the oath of secrecy taken by me and also in the interests of good 
administration, I do’nt think it desirable to disclose the actual state 
of affairs. [Cheers). Ministers may come and Ministers may go; the work 
of administration cannot come to a stop. No Minister can claim 
infallibility. Undue criticism and interference with the day to day 
administration cannot make for improved efficiency in the services. 
If Shri Sachar thinks that the members of the Congress Assembly 
Party have been, during his regime, acting in a manner which did not 
befit the dignity of the organisation to which they belong, he should 
sever all connections with this party, resign from his seat and seek 
election again instead of violating the oath of secrecy on the pretext 
of giving a personal explanation. It was unbecoming on his part 
to say things which he is forbidden by the oath of secrecy to disclose.

Now I might say a few words about the formation of the 
present Ministry. When Shri Sachar was proposed for leadership of the 
Party in the Party Meeting held about six months back— ----------- .

M ehta R anbir Singh : May I know whether it is the privilege
of the Leader of the House to refer to party questions on the floor of 
the House ?

Mr. S p eak er: The hon, Member who has just finished while
giving explanatian has referred to all sorts of questions and the hon. 
Premier has to give a reply to those things.
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Premier : Sir, as you are aware, between March II and April
6, 1949, my Government had done nothing, except that I wanted a 
reshuffle of my Ministry, to forfeit the confidence of the hon. 
Members of this House. It was surely not due to any defect in the 
administrative policy of my Ministry that a notice of motion of 
no confidence against me was given. Let any tribunal decide if during 
the last six months I have done anything illegal or improper in the 
preformance of my official duty. I shall have no hesitation in accepting 
its verdict and undergoing the maximum punishment, if I am 
declared guilty. I challenge those who have tried to make allegations 
against me. (Cheers). Sir, I can say without any fear of contradiction 
that the administration to which reference has been made was reared 
and built under the auspices of my previous Ministry between 15th 
August, 1947 and 6th ^fpril, 1949. Who is not aware of the conditions 
pervading in the province immediately after the partition ? If today, 
we find conditions in the Province nearly normal, the credit for this 
goes to the first Ministry which was formed after the partition. As 
a humble servant of the people, I can justly feel proud in the thought 
that I have always done my work conscientiously.

Sir, there is a charge against the hon. Members that they did 
not approve of the policy of the hon. Ex-Premier which has been 
referred to by him in the course of his speech and for this reason 
they did not agree to vote for him. He thinks that the hon. 
Members withdrew their support not due to* an honesty of purpose 
but in view of their personal differences with him. But may I 
ask if such difference of opinion amongst the members did not 
exist before or'would not exist hereafter ? At any rate, it is the 
duty of every administrator to run the administration of the Govern
ment on sound lines without caring for the opposition he may have 
to face in this behalf. I would like to refer to the meeting of 21st 
September 1949 in which a directive was issued to all members of 
the Assembly Party that the tenure of a Leader would be co-ter- 
minous with the life of the Assembly. If any motion of no-confidence 
had to be moved, that could be done by obtaining first the permission 
of the Parlimentary Board. So if the hon. Members had exercised 
their due right they did not do anything wrong or against 
any constitutional procedure. If there is anything against the Leader 
of the House, the only course open to the Members is to move 
a vote of. no-confidence against him in the party meeting with the 
permission of the Parliamentary Board. So if the hon. Members 
had approached the Parliamentary Board and exercised their 
right they have not made any breach of rules or done anything • 
in contravention of the constitutional procedure. If need be, I can 
disclose the correspondence that passed between me and the Congress 
Parliamentary Board in this matter. In fact vote of no-confidence was 
not sponsored by the party but Mr Sachar himself resigned the 
leadership of the Congress Party. By his resignation from the 
leadership of Congress Assembly Party he was deemed to have resigned 
from the Premiership of the Province. Under these circumstances 
it was imperative for the Members of the Party to elect their
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Leader. Sir, It will be remembered that on April 6, 1949, Shri 
Sachar headed those who sponsored a vote of no-confidence against 
me in the Committee Room of the Assembly. It was not necessary 
to obtain the permission of the Parliamentary Board then. At that 
time when I found that Members did not want me, I resigned of 
my own accord and participated in the meeting instead of keep
ing away. Not only that, but at the meetings when Shri Sachar 
was elected Leader I congratulated him and handed over the charge 
to him. But now when Mr. Sachar has resigned, he should have 
also behaved like a faithful colleague. It would have been some
thing else if he had approached the Parliamentary Board wifh the 
grievance that the Members had not behaved honestly with him, 
and had laid his case before the Parliamentary Board. But he 
behaved in some other manner and I would not iike to go further 
in this matter.

Now I would like to mention something about the charge 
that he has levelled against his colleagues in the Cabinet. He has 
said that his colleagues did not support him. But I would like 
to point out that in the course of his speech Mr. Sachar has himself 
confessed that every Minister gave him the best co-operation and 
that the Cabinet worked very well. We are not amongst those 
people who give statements in the press and_ divulge cabinet secrets. 
Interruptions) {Noise)

Mr. Speaker : Order, order.
Premier : Sir, the question of legislation for tenants never 

came up for decision in the Cabinet. It continued to be on the 
agenda but no one ever pressed for that item being taken up. 
If Shri Sachar was so keen about it as he professed to be, why did he 
not care to prepare a draft of a legislative measure for being placed 
before the House ? Perhaps Mr. Sachar does not know that a 
bill is to be introduced before the House and not an Ordinance. 
Being a Minister and under the oath of secrecy, I cannot divulge 
the secrets discussed in the Cabinet. But I regret to say that 
Mr. Sachar in a press interview said that some Ministers opposed 
tenancy legislation. This fact alone showed the actual state of 
affairs.

Chaudhri Lahri Singh : The Ministers are there.
Mr. Speaker : The hon. Member will have a right for

personal explanation
Premier : Sir I am not one of those who would not work

in co-operation with his Leader. I would say that Mr. Sachar 
was himself confessed not only here but on several other occasions 
outside this House that we gave him the best co-operation during 
this period. I would now refer to the charge levelled against 
me by Mr. Sachar regarding the refusal by Ministers 
of my group to tender their resignation when called upon 
to do so. I wish Shri Sachar had laid the whole correspondence 
on the table of the House so that it could be known what
position we took up at that time.
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Shri Bhini Sen Saehar : [ am prepared to release it to the
press.

Premier : That should be laid on the table of the House.

Shri Bhim Sen Sachar: I will place it on the table. On
a point of order, Sir. Will you permit me to place it on the
table of the House tomorrow ?

Sardar Swaran Singh : Is that a point of order ?

Premier: Sir, we said that we would be guided by the direction
of the Parliamentary Board. I may submit that we can approach 
the press with the permission of the Parliamentary Board. But 
Mr. Sachar is a man of independent views and I am a humble 
soldier of the Congress on this post of duty and am under discipline of 
the Parliamentary Board. When the Parliamentary Board asked 
me to nominate a man of my own choice for inclusion in the 
Cabinet I did so in consultation with the Parliamentary Board and 
accordingly submitted the name of Sardar Gurbachan Singh Bajwa.
The former leader agreed to our inclusion in the Cabinet in the
presence of the Members of the Parliamentary Board and if he did 
not want us, he could have refused to include us in the Cabinet 
It was not I who' went to him to beg for my inclusion in the 
Cabinet. He knows it that I was included when he himself had 
approved the suggestion that a composite Ministry be formed in 
East Punjab. But at the same time it was Mr. Sachar who wrote 
to the Parliamentary Board that composite Cabinet experiment had 
failed. It is not for me but for the Parliamentary Board to 
testify the veracity of my statement. I may also point out that I 
have to give a reply to the statement made by the hon. Member 
and not to make it as a subject for discussion. According to the 
rules of procedure, the Minister who resigns can make a statement 
of the political position which has led to his resignation and cannot 
adopt debating attitude while making such a statement before the 
House. Such a controversy is against the rules of procedure and 
I would not like to make a breach of these rules.

Shri Prabodh Chandra : A bit slowly please.

Mr. Speaker ; Order, order.0

Premier : Sir, mention has been made of holding investigations
by the High Court or the Judges of the Federal Court. There 
is no such question before me at present. But I may assure the 
House that I am not one of those who would set aside the decisions 
and policy of the former Government. I would certainly not ask 
the Secretaries of the Government to disregard instructions issued 
by that Government.

• *
Shri Kedar Nath Sehgal : Is not the hon. Premier giving 

out secrets of the Government ?



(7) 74 East Punjab Legislative Assembly [24th October 19 49

Prenrer : In case I ana giving out any secrets the lion.
Member can have recourse to all constitutional or unconstitutional 
steps against me. I am trying to explain myself in my own 
way. Referring to the demand for a judicial Commission I again 
say that I shall not object to it in case it be permissible to 
appoint one under the rules. I am not at all afraid of it. I 
have already told the Parliamentary Board that in case there 
is something that this House or the Government can do in this 
matter, it will certainly be done. However, if it is the Congress 
Party which is competent to do this work —I personally think 
that this party is in a position to handle the situation, it will be 
asked to do the needful. I have far greater regard for the Party 
or the Parliamentary Board than a judicial Commission. According 
to my tights it is in the lit ness of things that the Party 
affairs should be brought before the Parliamentary Board. I would 
Therefore request my lion. Friends kindly to go to the Parliamentary 
Board and substantiate the charges against me if they have any. 
But if they do not approve of this order, they are at liberty to do 
anything that they think fit.

Sir, it has been said that some members did not keep company 
with my hon. Friend for some reasons. I have in a way replied 
to this charge already. But I am inclined to re-iterate that if a 
majority of hon. Members, who are as hon. as an5̂ Member in this 
House wish to do things in a certain way, why should it not 
find favour with the minority ? The decisions of a minority cannot 
be thrust on the House in any case. A lot has been said about 
the steel scandal cases. I do not mean to say anything in this 
connection as the matter is sub-judice. But when the courts have 
given their judgments I shall place before the House a detailed account 
of the declarations made, the inquiries held and a statement of 
the expenditure involved in this connection. I shall tell the House 
as to what justice has been done and to what extent the black 
market has been discovered. These cases will be allowed to take 
their normal course. I shall do everything in my power to put a 
stop to the third degree methods employed by the police and shall 
not tolerate any officer of a doubtful character in this Department. 
Here I have no mind to anticipate anything, but there is no harm if 
I say that the Anti-corruption Committee did much more work in 
1948-49 when I was its president or for that matter when my hon. 
friend Sardar Partap Singh was the president than it has done now 
in the past few months . We do not work only for the sake of 
power. We have been doing and shall continue to do our duty like 
soldiers. However, I shall at the proper time, in case the House 
so desires and considers it appropriate, place before the hon. Members 
all facts for the investigation of which my hon. Friend has asked for 
a Judicial Commission. My hon. Friend has spoken of the Advocate 
General. I purposely refrain from bringing his person into discussion 
as that officer has no opportunity to defend himself in this House. It 
will certainly be improper on my part to accuse an officer in this 
House as he will not be in a position to refute the allegations made here. 
But my hon. Friend Mr. Sachar will recall that when he raised this 
question in the Party meeting, I plainly told him there and told him 
again that whatever I had said, was perfectly correct.
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Sir, it is true that under a democratic system of Government 
if a majority requires some of the office bearers to relinquish charge 
of their offices, they should do so. But so far I am not aware of any 
thing that we have been guilty of. The only thing that has been said 
against us is that we refused to vote in favour of the confidence 
motion. Here I shall not be divulging a secret if I say that my reply to 
the former Premier was that I could give him an answer or a resignation 
after I had consulted the Parlimentary Board as I had been included 
in the Cabinet under the orders of that Board. I could not act 
contrary to the wishes of the Parliamentary Board.

Sir, it has been indirecty suggested that I had been all along 
sure of support and shelter from some quarters. That is surely true. 
But that support and shelter came from my companions who were 
willing to repose their trust in me. I shall certainly not misuse that 
support like others who may even go to the extent of defying the 
orders of the Parliamentary Board.

In the end, I wish to emphasise that it was quite wrong and 
untrue fcrr my hon. Friend to say that people left him merely for the 
sake of gaining some personal ends.•There is absolutly no truth in this 
allegation. Through you, Sir, I wish to tell this House and the people 
at large who are our real masters that the charges against us are 
utterly false and have no foundation whatsoever. With these words Sir, 
I thank you for affording me an apportunity to give a personal 
explanation. {Cheers.)

Chaudhri Kartar Singh : Sir, during the course of his statement
my hon. Friend Shri Bhim Sen Sachar said that I was one of the 
members who formerly supported him, but subsequently withdrew the 
support. It is true that when I did not agree with the policy of his 
Government, I ceased to support him.

Mehta Ranbir Singh : On a point of order, Mr. Speaker. 
Has the hon. Member any right - to introduce those matters in the 
course of his personal explanation which were not referred to in the 
statement which occasioned that personal explanation ?

•t^^^JMi^Speaker : The hon. Member is permitted to make a personal
statement only if any reference was made about him. Moreover he 
should restrict himself only to that point about which a reference was 
made and should not go beyond that.

Chaudhri Kartar Singh : Shri Bhim Sen Sachar stated
that at first I supported him but later on ceased doing so. I withdrew 
my support because I did not agree with the policy adopted by him.

Mr. Speaker : Was the hon. Member named ?

Chaudhri Kartar Singh : Yes, Sir, the hon. Member named me.
I admit that I stopped supporting him. It was with Gyani Kartar 
Singh's and my support that he became the Premier.
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It is true that I requested him not to transfer the Superinten

dent of Police, Hoshiarpur, to another district because he was an 
experienced and senior officer and had done very useful work in 
restoring law and order. He had not hesitated in suspending a numbei 
of Sub Inspectors and Assistant Sub-Inspectors of Police for doing 
wrongful deeds. Moreover, his transfer had been odered on the 
suggestion of an hon. Member who had been giving shelter to 
Communist workers. I pointed out to Shri Bhim Sen Sachar that 
if Mr. Bindra was transferred from Hoshiarpur, those persons who 
had been telling people that his transfer would not be advisable, would 
cut a sorry figure.

Mr. Speaker: Thank you very much for all this.
Premier : May I ask the hon. Member whether he was also

a member of the Advisory Board set up by the Ex-Premier?
Chaudhri Kartar Singh : Yes, Sir, I was a member of that

Advisory Board and requested the exrPremier in that capacity.
Pandit Durga Chand Kaushish : On a point of personal

explanation.
Mr. Speaker : Was hon. Member’s name mentioned by the hon.

Minister resigning ?
Shri Bhim Sen Sachar : I never mentioned his name.
Pandit Durga Chand Kaushish : I brought it to your notice 

at the proper time, Sir, that as certain interests were being attacked 
without the charges being substantiated, I should be given an 
opportunity to clear the position.

Mr. Speaker : The hon. Member can be permitted to make
a personal explanation only if any reference w *s m ide about him. 
He cannot be allowed to spe ik on general rem irks.

Pandit Durga Chand Kaushish : This is against the--------- -
Mr. Speaker : Order, order. The hon. Member should resume

his seat.

HOURS OF SITTING ON 25-10-1949.
Premier (The hon. Dr. Gopi Chand Bhargava) : I movc-

That on Tuesday, 2oth October 1949, the Assembly shall meet 
at 10-30 a. m. and shall adjourn at 1-30. p. m. or earlier if the 
business set down in the List of Business is completed.

Sir, I hoped that we would be able to finish the work 
to-day. I did not desire that a meeting should be held tomorrow 
also, but as the work has not been completed, it has been necessary 
to bring this motion. As the work will be finished tomorrow and 
the hon. Members who might desire to leave for their homes on the 
same day may do so, it has been proposed that the meeting be 
held from 10-30 a. m. to 1-30 p. m.
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Mr. Speaker : Motion moved— „
That on Tuesday, 25th October 1049, the Assembly shall meet 

at 10-30 a. m- and shall adjourn at 1-30 p. m. or earlier if the 
business set down in the List of Business is completed.

The motion was carried

EVACUEE PROPERTY (ADMINISTRATON) BILL

Premier (The hon. Dr. Gopi Chand Bhargava) {Hindustani) :
Sir, when discussion on the motion for consideration of th e 
East Punjab Evacuee Property (Administration) Bill was taking 
place last time, it .was submitted that it was essential to pass the 
Bill pending legislation on the subject by the Central Government. 
Now that the Government of India has issued an Ordinance, it is 
no longer necessary to proceed with this measure. I, * therefore, 
beg leave that the consideration of the Bill may not be # proceeded 
with.

Mr. Speaker : Question is—
That the East Punjab Evacuee Property (Administration) Bill, 
be withdrawn.

The motion was carried.

DISPLACED PERSONS (LAND RESETTLEMENT) BILL

Premier (The hon. Dr. Gopi Chand Bhargava) : I introduce
the East Punjab Displaced Persons. (Land Resettlement) Bill.

Premier {Hindustani) : I move—
That the East Punjab Displaced Persons (Land Resettlement)
Bill be taken into consideration at once.
Sir, as the hon. Members of this House know land is being 

allotted and in most cases allotment chits have been issued. 
This Bill was not brought earlier as it was hoped to complete the 
work of settlement by now. As there has bfeen some delay in the 
work, it is necessary to pass this Bill. With these words I move 
that the East Punjab Displaced Persons (Land Resettlement) Bill 
be taken into consideration at once.

Mr. Speaker : Motion moved —
That the East Punjab Displaced Persons (Land Resettlement)
Bill be taken into consideration at once.

Sardar Sajjan Singh (Patti, Sikh, Rural) (Punjabi) : Mr.
Speaker, I wish to place my views regarding this Bill 
before the House. The Government propose to obtain certain powers 
under this Bill. The Government has already acquired wide powers 
in connection with evacuee property. When these powers are used, 
many mal-practices come to light. It means that the Government 

acquires powers but no attention is paid to their being properly
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use*d. Due to want of proper supervision over the use of these 
powers many evils come into existence. The Government is already 
in possession of vast powers relating to evacuee property. In 
reply to one of my questions, the Parliamentary Secretary stated 
that the evacuee property was not distributed. In this connection 
I wish to tell you about the case of the motor car of Rana 
Abdul Hamid Khan of Rahon. ***

Mehta Ranbir Singh : Is the Government at all capable of
exercising the powers acquired by them ?

Premier : This Government is quite capable. It does not
consist of renegades.

Mr. Speaker : This is not the stage for discussing that.
The hon. Member can discuss this at the third read/ng stage.

Sardar Sajjan Singh : I only wish to submit that the 
Government should exercise its powers properly and should keep 
supervision over the officers who have to use them.

Mr. Speaker : Question is—
That the East Punjab Displaced Persons (Land Resettlement) Bill 

be taken into consideration at once.

The motion was carried.

Mr. Speaker : The Bill will now be considered clause by clause.
Clause 1 

Sub-clause 2
Mr. Speaker : Question is—

That sub-clause (2) of clause 1 stand part of the Bill.

, The motion was carried.

Clause 2 *
Sardar Shiv Saran Singh : I move—
That for paragraph (a) the following be substituted/—
(a) ‘the Principal Ordinance* means the Administration of Evacuee 
Property Ordinance. 1949.

The motion was carried.

Sardar Shiv Saran Singh :
That in paragraph (i) for the word “Act” the word “Ordinance” be 
substituted.

The motion was carried. -■*

Sardar Ajit Singh : I move—
That in paragraph (e) line 1, between the words “a” and “ parson’* 
the word “ displaced” be inserted.

The motion was carried.
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* Mr. Speaker : Question is—
That clause 2, as amended, stand part of the Bill.

The motion was carried.

Clauses 3 and 4 

Mr. Speaker : Question is—
That clauses 3 and 4 stand part of the-Bill.

The motion was carried.

Clause 5
Sardar Ajit Singh (Punjabi) : I move—
That in sub-clause 2, lines 5 to 7, for the words “ Rabi 1950 or
till such date------------------- is later” the words “be liable to pay
eight times the land revenue in addition to the cesses for the 
time being in force or customary batai at his option to b© 
decided mutually with the new allottee or lessee at the time of 
entering into constructive possession for Rabi 1950 and after” 
be substituted.

Sir, my purpose in bringing forth this amendment is that the 
displaced persons who have come from the West Punjab should get the 
lands on permanent basis as early as possible. This will not only ensure 
their own livelihood but will also help in solving the food problem of 
the country to some extent. The displaced persons will thus be able 
to make good, to some extent at least the loss of their wealth in 
Pakistan. I know the Government has been making efforts all along to 
effect the permanent allotment of land. But due to certain legal and 
constitutional difficulties the matter hasbeen considerably delayed. The 
public too has been feeling agitated on account of this fact. So the 
Government after all decided to make the permanent allotment of 
land with effect from the Kharif Crop. An allottee, according to this 
Ordinance, shall be deemed to have entered into constructive possession, 
of the land allotted to him with effect from Kharif, 1949, but he shall 
not be entitled to take actual possession of land at that time. It was, 
therefore decided that the present holder would pay rent equal to two- 
and-a-half times the land revenue in addition to other cases in force, to 
the allottee of the land. This decision was arrived at on account of 
the objection of some people that all the rent realised from evacuee 
property would go into the funds of the Custodian of Evacuee property 
The rent, therefore, was fixed at two-and-a-half times the land revenue 
and the present holders of land were not required to give batai to 
the allottees. r Now the circumstances have greatly changed. In six 
districts out of twelve, the quasi permanent allotment of land is almost 
complete and the allotment orders have also been issued. It is expected 
that all this land allotment will be completed in November next. The 
possession of such land on which no crop is standing will be given on 
the first of December, 1949. In this connection, I would like to submit 
that there are persons living in camps and at other places, who have
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yet got no land, although they owned large areas in the West 
Punjab. For instance, there is a'gentleman of the Amritsar district who 
possessed thousands of bighas of land in the West Punjab, but has 
not been allotted any land so far. Similarly there are people who have, 
at present, gone out of .the province for earning their livelihood. 
They are eagerly looking forward to their getting the land which 
will be allotted to them. Those people will be able to get the actual 
possession of land on which no crop is standing on the 1st December, 
1949 and they shall be entitled to two-and-a-half times the land 
revenue for Rabi 1950, wherever such crops are sown by the present 
holders. This decision of the Government, I think, is not quite wise 
and far-sighted. It was decided by the party in its meeting held at 
Ambala on the 19th instant that the possessions of land to the new 
allottees would be given after the Rabi 1950 and they would be entitled 
to two-and-a-half times the land revenue as rent for the same. It 
means that they will actually get the possession of the land allotted to 
them sometime after May 1950. Thus they will have to wait for six 
months more. It is, therefore, necessary that this clause of the Bill under 
consideration should be amended. It will help the people who hold no 
or very little land to earn something for themselves in the coming six 
months and the present holders will also not be much affected thereby.
If the people who are now living in camps and at other places are 
entitled to get batai or eight times the land revenue instead of two-and- 
a-half times as rent for the land allotted to them, they can also earn 
something for themselves and their families.

The allottees should get at least some advantage out of the lands 
that have been allotted to them, so that by the time they get complete 
possession of the lands allotted to them, they are enabled to stand on 
their own feet. At present the plight of the refugees is miserable, many 
are rotting in camps. We should treat it as a sort of relief measure 
that the rent of the land they received be made eight times the land 
revenue or that the present holders should give customary batai to 
them, so that with the help of this amount the allottees may be able 
to sow the lands that are at present lying uncultivated and which they 
expect to get by 1 st of December this year. This will in fact be a 
great step in the direction of growing more food and moreover the 
allottees will be settled. I am sure this amendment will help them to a 
great extent. The possession of that land which is at present lying without 
any crops will be taken over by the allottees and the new lessees. The 
resources of these people should be strengthened so that they may be 
able to stand on their legs and undertake the work of cultivation in 
right earnest as soon as possible. In many of the districts, land is lying 
without being brought under cultivation and where the land has been 
leased to the local population, their only interest in it is to get the 
most out of it without in any way trying to keep it im a proper state. So 
the policy of the Government should be to let the allottees have 
possession of such lands at an early date and in cases where it is not 
possible to do so, eight times land revenue or the customary batai 
should be paid to the new lessees or the allottees. With these words, I 
hope this amendment will find favour with the h©n. Members.
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Mr. Speaker : C la u s e  u n d e r  c o n s id e r a t io n ,  a m e n d m e n t  m o v e d -

T h a t in su b -c la u s e  2 lin es  5 to  7 for th e  w ord s ‘ R a b i 1950 or t i l l

su ch  d a te ...............is  la ter  ‘th e  w ord s ‘ be lia b le  to  p a y  e ig h t  t im e s  th e

lan d  r e v e n u e  in  a d d it io n  to  th e  c e sse s  for th e  t im e  b e in g  in  fo rce  or 

c u s to m a r y  b a ta i a t  h is  o p tio n  to be d e c id e !  m u tu a lly  w ith  th e  n ew  

a l lo t t e e  or lessee  a t  th e  t im e  o f  en te r in g  in to  c o n s tr u c t iv e  p o sse ss io n  

for R a b i 1950 an d  a fter  ’ be su b s t itu te d .

Sardar Gurbaohan Singh B ijw a  ( E x - M e m b e r  W e s t  P u n j a b  
A s s e m b ly  r e p r e s e n t in g ,  S ia lk o t ,  S ik h ,  R u r a l )  (Punjabi): S ir , b e i n g  
m y s e l f  a  r e f u g e e  I  o u g h t  t o  s u p p o r t  t h i s  a m e n d m e n t  b u t  s in c e  I f u l l y  
u n d e r s t a n d  t h e  b a c k g r o u n d  a n d  k n o w  t h e  c o n d i t i o n s  u n d e r  
w h ic h  t h e  o r ig in a l  c la u s e ,  ‘t h a t  t h e  p r e s e n t  le s s e e  w i l l  h a v e  t o  p a y  
o n ly  2 \  t im e s  la n d  r e v e n u e ' ,  w a s  in c lu d e d ,  I  w i l l  b e  f a i l in g  in  m y  d u t y  
i f  I d o  n o t  a c q u a in t  t h i s  H o u s e  w i t h  a l l  t h e  f a c t s .  S in c e  t h e  
t e m p o r a r y  a l l o t m e n t  o f  la n d  t o  t h e  d is p la c e d  la n d  o w n e r s  w a s  t o  b e  
r e p la c e d  b y  q u a s i  p e r m a n e n t  a l lo t m e n t ,  n o b o d y  w a s  s u r e  a s  t o  w h ic h  
la n d  h e  w a s  g e t t i n g  a n d  i t  w a s  f e a r e d  t h a t  d u e  t o  t h i s  u n c e r t a in t y ,  
n o b o d y  w o u ld  p lo u g h  b ut. t h e  n e e d  o f  t h e  t im e  w a s  t h a t  
p e o p le  s h o u ld  g e t  t h e  la n d s  t i l l e d  a n d  s o w n  s o  t h a t  fo o d  p r o d u c t io n ,  
m ig h t  n o t  f a l l .  I t  w a s  g e n e r a l ly  b e l i e v e d  a t  t h e  t im e  t h a t  t h e  
p e o p le  w o u ld  n o t  r e t a in  t h e s e  la n d s  p e r m a n e n t ly .  S o ,  in  t h e  b e g i n n i n g  
p e o p le  w e r e  r e lu c t a n t  to  t i l l  t h e s e  la n d s .  I t  w a s  c o n s id e r e d  n e c e s s a r y  
t o  g i v e  s u c h  a s s u r a n c e s  t o  t h e  fa r m e r s  a s  m i y  e n s u r e  p r o d u c t io n .  
A f t e r  a  g o o d  d e a l  o f  d is c u s s io n ,  i t  w a s  d e c id e d  th ft t  s o m e h o w  o r  o th e r  
a  s e n s e  o f  s e c u r i t y  w a s  n e e d e d  fo r  t h e  c u l t i v a t o r s .  S o ,  s u c h  c o n d it io n s  
w ere- im p o s e d  w h ic h  w e r e  f a v o u r a b le  t o  t h e  c u l t iv a t o r s .  T w o  a n d  
a  h a l f  t im e s  o f  la n d  R e v e n u e  w a s  d e c i d e d  u p o n .  T h e  d e c is io n  
w a s  w id e ly  m a d e  k n o w n  t o  t h e  p u b l ic  a n d  a n  O r d in a n c e  t o  t h i s  
e f f e c t  w a s  i s s u e d .  N o w  t o  v a r y  t h e  c o n d it io n s  a t  t h i s  t im e  w o u ld  
b e  u n j u s t .  W e  s h o u ld  s t i c k  t o  t h e  e a r lie r  d e c i s io n .

Prem ier : I  t h in k  it  w a s  fo r  k h a r if  o n ly .

Sardar Gurbachan Singh Bajwa : I t  w a s  g e n e r a l ly  b e l i e v e d
t h a t  i t  w a s  fo r  R a b i  a s  w e ll  a s  fo r  K h a r if .  A n y h o w ,  a t  t h is  
t im e  t h e  e a r l ie r  d e c is io n  s h o u ld  s t a n d .  T h e  p e o p le  w i l l  c la im  t h a t  t h e  
c o n d it io n s  im p o s e d  a n d  a g r e e d  u p o n  s h o u ld  n o t  b e  a l t e r e d  n o w . I f  
w e  n o w  v a r y  t h e m  i t  w i l l  o n ly  g i v e  r is e  t o  d is p u t e s .  I n  s u c h  a  
s t a t e  o f  a f f a ir s  i t  is  o n ly  th e  la w y e r s  w h o  w il l  g e t  a n  a d v a n t a g e .  
T h e  G o v e r n m e n t  h a s  o n c e  m a d e  a  d e c la r a t io n  t o  th is  e f f e c t .  A n  O r d in a n c e  
w a s  a ls o  i s s u e d  in  t h i s  r e s p e c t .  S o  h o w  c a n  i t  n o w  g o  b a c k  u p o n  i t  ? 
M o r e o v e r , in  s u b - s e c t io n  2  o f  s e c t io n  5  t h e s e  a r e  t h e  w o r d s  
“ u n le s s  a n o t h e r  r a t e  h a s  b e e n , o r  is  s p e c i f i e d  in  t h is  b e h a l f / '  T h e s e  
w o r d s  s h o u ld  b e  c a r e f u l ly  n o t e d .  A  r a t e  i .e . ,  2-J- t im e s  la n d  r e v e n u e ,  w a s  
s p e c i f ie d  a n d  f ix e d  in  t h i s  b e h a lf  a n d  w e  c a n n o t  m a k e  a n y  c h a n g e  n o w . I t  
w il l  o n ly  g iv e  r is e  t o  u r in e  e s s a r y  d is p u t e s  a n d  t h e  r e s u l t  w i l l  b e  t h a t  
p e o p le  w i l l  n o t  t i l l  t h e  la n d s  a n d  t h e  s o w in g  o f  r a b i  c r o p  w i l l  s u f fe r  t o  
a  la r g e  e x t e n t .  A t  p r e s e n t ,  in  m y  o p in io n  n o b o d y  is  s i t t i n g  id le .  E v e r y 
o n e  is  e n g a g e d  in  c u l t i v a t i o n .  S o  u n d e r  t h e  c ir c u m s t a n c e s  a s  t h e y  a r e  
w e  s h o u ld  n o t  u n n e c e s s a r i ly  c r e a te  in s e c u r i t y  a n d  c o m p l i c a t io n s .
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T h e r e  i s  n o  d e n y in g  t h e  f a c t  t h a t  w h e n  t h e  p r e s e n t  p o s s e s s o r s  w e r e  
a s k e d  t o  c a r r y  o n  t h e  c u l t i v a t i o n  o f  t h e ir  p r e s e n t  ^ h o ld in g s  i t  w a s  d o n e  
s o  o n  t h e  c le a r  u n d e r s t a n d in g  t h a t  t h e y  w o u ld  b e  r e q u ir e d  t o  p a y  r e n t  
e q u a l  t o  t w o - a n d - a - h a l f  t im e s  t h e  la n d  r e v e n u e .  I t  w o u ld  n o t ,
th e r e f o r e ,  b e  a d v is a b le  fo r  t h e  G o v e r n m e n t  t o  b a c k  o u t  o f  t h e ir  p l ig h t e d  
w o r d  a t  t h i s  m o m e n t  w h e n  t h o s e  p e o p le  h a v e  a lm o s t  h a l f  f in i s h e d  t h e ir  
c u l t i v a t i o n  a n d  s o w in g .  A s  a  m a t t e r  o f  f a c t ,  t h e  G o v e r n m e n t  i s  b o t h  
m o r a l ly  a n d  l e g a l ly  b o u n d  b y  t h o s e  e a r lie r  a s s u r a n c e s  w h ic h  i t  h e ld  o u t  
t o  t h e  la n d - h o ld e r s .  U n d e r  t h e  c ir c u m s t a n c e s ,  t h e  d e m a n d  fo r  a  r e n t  
e q u a l  t o  e i g h t  t im e s  t h e  la n d  r e v e n u e  w o u ld  c e r t a in ly  r e s u l t  in  

u n n e c e s s a r y  l i t i g a t io n  C o n s e q u e n t ly  b o t h  th e  la n d h o ld e r s  a n d  
t h e  G o v e r n m e n t  w o u ld  b e  p u t  t o  f in a n c ia l  lo s s  a n d  th e r e
w i l l  b e  a  c o n s id e r a b le  fa l l  in  t h e  f o o d - g r a in s  p r o d u c t io n .  I  w o u ld ,  
t h e r e f o r e ,  r e q u e s t  t h e  m o v e r  o f  t h e  a m e n d m e n t  t o  r e v is e  h is  d e c is io n  
a n d  a ls o  r e q u e s t  t h e  H o u s e  t o  c o m e  t o  a  d e c is io n  in  t h e  m a t t e r  a f t e r  
f u l l y  t a k in g  i n t o  c o n s id e r a t io n  t h e  f a c t s  t h a t  1 h a v e  p u t  b e fo r e  t h e m .  
T h e  m o v e r  w o u ld  b e  w e l l  a d v is e d  t o  w ith d r a w  i t .

Sardar Dalip Singh Kang ( E x  m e m b e r  W e s t  P u n j a b  A s s e m b ly  
r e p r e s e n t in g  L y a i lp u r  E a s t ,  S ik h ,  R u r a l)  {Punjabi) : S ir , I  r is e  t o
s u p p o r t  t h e  a m e n d m e n t  p u t  fo r w a r d  b y  m y  h o n .  F r ie n d  S a r d a r  A j i t  
S in g h .  I t  g o e s  w i t h o u t  s a y in g  t h a t  th e r e  a r e  t h o u s a n d s  o f  d is p la c e d  
z a m in d a r s  w h o  a re  s t i l l  l y in g  in  t h e  c a m p s  a n d  w a i t in g  fo r  t h e  
a l l o t m e n t  o f  l a n d s .  T h e y  a h o  e x p e c t  t h a t  s o m e  c o m p e n s a t io n  w i l l  b e  
p a id  t o  t h e m  w i t h  a  v i e w  t o  h e lp in g  t h e m  in  t h e ir  r e s e t t l e m e n t .  N o w  
i f  r e n t  e q u a l  t o  2\  t im e s  t h e  la n d  r e v e u n e  is  t o  b e  r e a l i s e d  fr o m  t h e  
p r e s e n t  la n d h o ld e r s ,  h o w  w il l  i t  b e  p o s s ib le  fo r  th e ^ G o v e r n m e n t  t o  h e lp  
t h e s e  p o o r  a l lo t e e s  w h o  h a v e  t o  t a k e  p o s s e s s io n  o f  t h e  la n d s  fo r  t h e  f ir s t  
t im e  ? W7e l l ,  S ir , i f  y o u  j u s t  r e fe r  t o  c la u s e  6  o f  t h e  B i l l ,  y o u  w i l l  f in d  
t h a t  a  p o r t io n  o f  t h e  r e n t  i s  t o  b e  a p p r o p r ia t e d  t o w a r d s  t h e  p a y m e n t  o f  
la n d  r e v e n u e  a n d  c e s s e s  a n d  a n o t h e r  t o w a r d s  m e e t in g  f e e s  a n d  o t h e r  
e x p e n s e s  in c u r r e d  b y  t h e  C u s to d ia n  a n d  t h e  b a la n c e  is  t o  b e  p a id  t o  t h e  
a l l o t t e e .  I t  w i l l  t h u s  a p p e a r  t h a t  v e r y  l i t t l e  w i l l  b e  le f t  fo r  th e  a l lo t t e e  t o  
r e s e t t l e  h im s e l f .  B e s id e s ,  i f  h e  i s  t o  g e t  p o s s e s s io n  o f  t h e  la n d  l a t e  in  
M a y  1 9 5 0 , w h e n  t h e  R a b b i  c r o p s  w i l l  h a v e  b e e n  h a r v e s t e d  a n d  h e  is  n o t  
p a id  b a t a i  e v e n ,  h o w  w il l  h e  b e  a b le  t o  r e s e t t l e  h im s e l f  ? I t  w i l l  t a k e  s ix  
m o n t h s  b e f o r e  h is  L .n d  w i l l  y ie ld  a n y t h in g  a n d  h e  is  e n a b le d  to  e k e  o u t  
h is  l i v in g .  T h e  G o v e r n m e n t  b a d  p r o p o s e d  t o  h e lp  s u c h  a l l o t t e e s  b y  
a d v a n c in g  lo a n s  fo r  t h e  p u r p o s e  o f  r e s e t t l e m e n t  a n d  p u r c h a s in g  b u l lo c k s  
e t c ,  b e c a u s e  i t  e x p e c t e d  t o  r e c e iv e  s u b s t a n t i a l  f in a n c ia l  h e lp  fr o m  t h e  
C e n tr e .  B u t  n o w  i t  h a s  b e c o m e  w e l l  n ig h  im p o s s ib le  t o  d o  s o  a s  t h e  
C e n tr a l  G o v e r n m e n t  h a s ,  fo r  w a n t  o f  f u n d s  r e s u l t in g  f r o m  f in a n c ia l  
s t r in g e n c y  a n d  d e v a lu a t io n  o f  r u p e e ,  e x p r e s s e d  i t s  in a b i l i t y  t o  h e lp  u s  
in  t h i s  m a t t e r .  I n  v i e w  o f  t h i s ,  I t h in k  t h a t  t h e  p o o r  a l l o t t e e s  s h o u ld  n o t  
b e  d e p r iv e d  o f  t h e i r  l e g i t i m a t e  r ig h t  o f  g e t t i n g  p r o p e r  c o m p e n s a t io n .  
I n e e d  n o t  s a y  t h a t  t h e  p r e s e n t  la n d h o ld e r s  w h o  h a v e  b e e n  p a y in g  r e n t  
o n ly  e q u a l  t o  2 |  t im e s  t h e  la n d  r e v e n u e  s o  fa r , h a v e  d e r iv e d  r ic h  
p r o f i t s  fr o m  t h e  c r o p s  w h ic h  t h e y  h a r v e s t e d  d u r in g  t h e  la s t  t w o  y e a r s .  
I f  t h e y  a r e  now ' a s k e d  t o  p a y  r e n t  a t  t h e  p r o p o s e d  r a t e ,  n a m e ly  
8  t im e s  t h e  la n d  r e v e n u e ,  t h e y  s h o u ld  d o  s o  u n g r u d g in g ly  a n d  
w i l l i n g l y .  T h e y  s h o u ld  b e  p r e p a r e d  t o  g iv e  t h e  p o o r  a l lo t t e e s  t h e ir  d u e  
s h a r e  a n d  e n a b le  t h e m  t o  r e s e t t l e  t h e m s e lv e s .  I w o u ld ,  t h e r e f o r e ,  u r g e  
t h e  H o u s e  t o  a c c e p t  th e  a m e n d m e n t  m o v e d  b y  S a r d a r  A  j i t  S in g h .
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Sardar U jjal Singh ( E x - m e m b e r  W e s t  P u n j a b  A s s e m b ly  
r e p r e s e n t in g  W e s t e r n  T o w n s ,  S ik h ,  U r b a n )  (Punjabi) : S ir ,  I h a v e
s t o o d  u p  t o  o p p o s e  t h e  a m e n d m e n t  n o w  b e f o r e  t h e  H o u s e .  M y  h o n .  
F r ie n d  S a r d a r  G u r b a c h a n  S in g h  B a j w a  h a s  a d d u c e d  v e r y  c o g e n t  a n d  
f o r c e f u l  a r g u m e n t s  t o  s h o w  t h a t  n o  u s e f u l  p u r p o s e  w o u ld  b e  s e r v e d  b y  
a c c e p t i n g  t h e  a m e n d m e n t .  T h e  m a t t e r  o f  c h a r g in g  r e n t  fr o m  t h e  p r e s e n t  
la n d h o ld e r s  w a s  t h o r o u g h ly  d is c u s s e d  a n d  c o n s id e r e d  b y  t h e  
G o v e r n m e n t  b e fo r e  i t  w a s  f i x e d  a t  a  r a t e  e q u a l  t o  2 J  t im e s  t h e  la n d  
r e v e n u e  I  f e e l  t h a t  G o v e r n m e n t ’s  b a c k in g  o u t  o f  i t s  p l ig h t e d  w o r d  
w o u ld  c a u s e  g r e a t  r e s e n t m e n t  in  t h e  m in d s  o f  t h e  p r e s e n t  la n d 
h o ld e r s .  T h e n  i t  h a s  b e e n  s t a t e d  t h a t  t h e  o b j e c t  o f  t h i s  a m e n d m e n t  is  t o  
h e lp  t h e  r e f u g e e s  s t i l l  l i v in g  in  t h e  c a m p s  a n d  w a i t in g  fo r  t h e  a l lo t m e n t  
o f  la n d s .  I  m a y  t e l l  m y  h o n .  F r ie n d s  t h a t  t h e  n u m b e r  o f  s u c h  z a m in d a r s  
w h o  a r e  t o  b e  b e n e f i t t e d  b y  t h i s  m e a s u r e  is  n e g l ig ib ly  s m a l l .  A t  t h e  
m o s t  0 . 2  o r  0 .5  p e r  c e n t  o f  t h e  c a m p  p o p u la t io n  w i l l  b e  a f f e c t e d  a n d  
a t  t h e  s a m e  t im e  t h e  a r e a  w h ic h  i s  t o  b e  a l l o t t e d  t o  t h e m  is  e x t r e m e ly  
s m a l l .  S o  i t  w i l l  n o t  b e  a d v is a b le  fo r  t h e  G o v e r n m e n t  t o  c a u s e  h a r d s h ip  
t o  a  v e r y  la r g e  n u m b e r  o f  t h e  p r e s e n t  l a n d - h o ld e r s .  S o  fa r  a s  t h e y  a r e  
c o n c e r n e d ,  e v e n  n o w , a f t e r  p a y m e n t  o f  r e n t  e q u a l  t o  2 J  t im e s  t h e  la n d  
r e v e n u e ,  v e r y  l i t t l e  is  l e f t  w i t h  t h e m  to  m a k e  b o t h  e n d s  m e e t .  
B e s id e s ,  i t  n e e d s  n o  m e n t io n in g  t h a t  G o v e r n m e n t  h a d  t o  e x p e r ie n c e  
d i f f i c u l t y  in  r e a lis in g  t h e  r e n t  fr o m  t b e  l a n d - h o ld e r s  e v e n  a t  t h e  p r e s e n t  
r a t e .  T h e  o f f ic e s  o f  t h e  G o v e r n m e n t  w e r e  f lo o d e d  w i t h  a p p l ic a t io n s  
f r o m  t h e  la n d - h o ld e r s  r e q u e s t in g  e x e m p t io n s  fr o m  t h e  p a y m e n t  o f  t h i s  
h ig h  r e n t  o r  s o m e  r e d u c t io n  in  i t ,  b e c a u s e  t h e y  w e r e  n o t  a b le  t o  p a y  i t .  
B u t  h o w  h a s  t h e  G o v e r n m e n t  r e a c t e d  t o  t h e ir  r e q u e s t  ? I n s t e a d  o f  
g iv in g  t h e m  a n y  h e lp  in  t h i s  m a t t e r ,  t h e y  a r e  e n h a n c in g  t h e  r a t e  o f  r e n t  
f r o m  'l\  t o  8  t im e s  t h e  l a n d - r e v e n u e .  O b v io u s ly ,  t h is  in c r e a s e d  r a t e  w i l l  
h a v e  a n  a d v e r s e  e f f e c t  o n  t h e  s h a t t e r e d  e c o n o m y  o f  t h e  P r o v in c e .  A p a r t  
f r o m  t h i s ,  r e a l i s a t io n  o f  r e n t  w i l l  b e c o m e  a l l  t h e  m o r e  d if f i c u l t .  I t  is  n o  
w o n d e r  t h a t  f r a c a s  m a y  o c c u r  a n d  d is p u t e s  m a y  a r is e  a t  t h e  t im e  o f  
c o l l e c t io n  a n d  t h u s  p e a c e  m a y  b e  d is t u r b e d .  S e c o n d ly ,  n o  i n c e n t iv e  w i l l  
b e  l e f t  fo r  t h e  p r e s e n t  l a n d - h o ld e r s  t o  c u l t i v a t e  t h e ir  la n d s ,  a n d  t h u s  
p r o d u c t io n  o f  f o o d - g r a in s  w o u ld  b e  s e r io u s ly  h a m p e r e d .  A t  p r e s e n t ,  w e  
h a v e  p e r m it t e d  t h e m  t o  s o w  r a b i  c r o p s  o n  t h e  u n d e r s t a n d in g  t h a t  t h e y  
w o u ld  b e  r e q u ir e d  t o  p a y  r e n t  e q u a l  t o  2 J  t im e s  t h e  la n d  r e v e n u e .  W h e n  
t h e y  c o m e  t o  k n o w  o f  t h e  in c r e a s e d  r a t e  o f  r e n t  a s  p r o p o s e d  in  t h e  
a m e n d m e n t  u n d e r  d is c u s s io n ,  t h e y  w o u ld  b e  d is p o s e d  to  r e la x  t h e ir  e f f o r t s  
t o  g r o w  m o r e  fo o d ,  or  t o t a l l y  a b a n d o n  c u l t iv a t io n  o f  t h e ir  la n d s .  W e  
a r e  a lr e a d y  e x p e r ie n c in g  a c u t e  s h o r t a g e  o f  f o o d g r a in s  b u t  t h e  p r o p o s e d  
e n h a n c e d  r a t e  o f  r e n t  w o u ld  a c c e n t u a t e  t h e  s i t u a t io n  s t i l l  m o r e  a n d  a s  I  
h a v e  a lr e a d y  s t a t e d ,  m u c h  o f  t h e  la n d  w o u ld  g o  o u t  o f  c u l t iv a t io n .  
G o v e r n m e n t  w o u ld ,  t h e r e f o r e ,  b e  w e l l - a d v is e d  t o  b e  m o r e  c a r e f u l  in  
t a k in g  a n y  h a s t y  s t e p  w h ic h  t h e y  m a y  h a v e  t o  r e tr a c e  a f t e r  s o m e  b i t t e r  
e x p e r ie n c e .  I  w o u ld  a ls o  s o u n d  a  n o t e  o f  w a r n in g  t h a t  t h e  a c c e p t a n c e  o f  
t h i s  a m e n d m e n t  w o u ld  d e f in i t e ly  r e s u l t  in  t h e  a b a n d o n m e n t  o f  
c u l t i v a t i o n  o f  la n d s  fo r  r a b i  c r o p s ,  a n d  t h e  lo s s  in  p r o d u c t io n  o f  
f o o d g r a in s  w o u ld  b e  g r e a t e r  t h a n  t h e  b e n e f i t  w h ic h  is  e x p e c t e d  t o  
a c c r u e  t o  t h e  G o v e r n m e n t  b y  a d o p t in g  t h i s  a m e n d m e n t .  I t  s h o u ld  b e  
w it h d r a w n  b y  t h e  m o v e r  o r  t h e  H o u s e  s h o u ld  t h r o w  i t  o u t .

Sardar XJdham Singh (A m r it s a r  C e n tr a l,  S ik h ,  R u r a l )  (Punjabi): 
S ir ,  I f e e l  t h a t  w h e n  G o v e r n m e n t  h a s  a lr e a d y  d e c id e d  t o  c h a r g e  r e n t
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[S a r d a r  U d h a m  S in g h ]
fr o m  t h e  p r e s e n t  la n d h o ld e r s  a t  t h e  r a t e  e q u a l  t o  2 \  t im e s  t h e  
la n d  r e v e n u e ,  t h e r e  a p p e a r s  t o  b e  n o  j u s t i f i c a t io n  fo r  c h a n g in g  
h o r s e s  in  m id - s t r e a m . I t  d o e s  n o t  b e h o v e  t h e  G o v e r n m e n t  t o  c h a n g e  
i t s  m in d  a n d  r a is e  t h e  r e n t  f r o m  2 J  t o  8  t im e s  t h e  la n d  
r e v e n u e .  B e s id e s ,  w h e n  a n  u n d e r s t a n d in g  h a s  b e e n  g iv e n  t o  t h e  
la n d h o ld e r  b y  t h e  G o v e r n m e n t  t h a t  h e  s h o u ld  c u l t i v a t e  f h e  la n d  
o n  c e r t a in  s p e c if ie d  c o n d it io n s ,  i t  is  l e g a l l y  u n j u s t  a n d  u n f a ir  
t o  a l t e r  t h e  t e r m s  a n d  e n h a n c e  t h e  r a t e  o f  r e n t .  T h is  w o u ld  
t a n t a m o u n t  t o  p u t t i n g  a d d i t io n a l  b u r d e n  o n  t h e  p o o r  la n d h o ld e r s ,  
I  t h in k  t h e y  d o  n o t  d e s e r v e  t h e  t r e a t m e n t  a s  is  e n v i s a g e d  in  t h e  
a m e n d m e n t  u n d e r  d is c s u s io n .  T h e y  r a t h e r  d e s e r v e  m o r e  h e lp  a n d  
s y m p a t h y  f r o m  u s . B u t  w h a t  h a s  t h e  G o v e r n m e n t  d o n e  ? I n s t e a d  
o f  e f f e c t in g  a n y  r e d u c t io n  in  t h e ir  p r e s e n t  b u r d e n , t h e y  a r e  a d d in g  
t o  t h e i r  f in a n c ia l  d if f ic u lt ie s .  I  t h in k  t h e r e  i s  n o  la w  w h ic h  a d m i t s  
o f  a n y  e n h a n c e m e n t  in  t h e  r a t e  o f  r e n t  a lr e a d y  f ix e d  b y  t h e  
G o v e r n m e n t .  I  a m  s u r e  t h e  a c c e p t a n c e  o f  t h e  a m e n d m e n t  w o u ld  
r e s u lt  in  a  s t r o n g  r e s e n t m e n t  a m o n g  t h e  la n d h o ld e r s  a n d  t h e r e  is  
e v e r y  l ik e l ih o o d  o f  s e r io u s  d is p u t e s  a r is in g  o u t  o f  t h i s  a c t io n .

T h e n  o n e  o f m y h o n .  F r ie n d s  r e m a r k e d  t h a t  t h e  la n d - h o ld e r s  
s h o u ld  b e  a s k e d  t o  p a y  t h e  c u s t o m a r y  ‘ b a t a i  ’ t o  t h e  a l l o t t e e s  i f  
t h e y  d o  n o t  l ik e  t o  p a y  r e n t  a t  t h e  in c r e a s e d  r a t e .  M a y  I a s k  
h im  w h y  t h e y  s h o u ld  a c c e p t  t h i s  p r o p o s i t io n  p a r t i c u la r ly  w h e n  t h e y  
h a v e  b e e n  g iv e n  a n  u n d e r s t a n d in g  t o  p a y  r e n t  e q u a l  t o  2  J t im e s  t h e  
la n d  r e v e n u e  ? D o e s  h e  m e a n  t o  s a y  t h a t  a  p e r s o n  w h o  le a s e s  o u t  h is  
la n d  o n  c e r t a in  t e r m s ,  s h o u ld ,  w h e n  h e  f in d s  t h a t  t h e  l e s s e e  is  m a k in g  
g o o d  p r o f i t s  fr o m  t h e  la n d ,  a s k  h im  t o  p a y  m o r e  t h a n  
t h e  s t ip u la t e d  r e n t  ? I s  t h e r e  a n y  la w  w h ic h  c a n  c o m p e l  t h e  
l e s s e e  t o  p a y  m o r e  t h a n  w h a t  h a s  a lr e a d y  b e e n  a g r e e d  u p o n  ? I 
d o n ’t  t h in k  s o .  S im i la r ly ,  t h e  G o v e r n m e n t  c a n  u n d e r  n o  la w  c h a r g e  
a  h ig h e r  rake, o f  r e n t .  I h o p e  G o v e r n m e n t  w o u ld  b e  w e l l - a d v i s e d  
n o t  t o  p r e s s  fo r  t h i s  a m e n d ; i .e n t .

>
Shrl Dev Raj Sethi ( E x - M e m b e r  W e s t  P u n j a b  A s s e m b ly  

r e p r e s e n t in g  L y a l lp u r  a n d  J 'h a n g , G e n e r a l ,  R u r a l)  ( Hindustani):  
S ir , I  f in d  t h a t  a c c o r d in g  t o  t h e  L a n d  R e v e n u e  M a n u a l  t h e  
l a n d  r e v e n u e  r e a l i s a b le  fr o m  t h e  la n d h o ld e r s  h a s  b e e n  f ix e d  a t  
2 5  p e r  c e n t  o f  t h e  g r o s s  p r o d u c e .  N o w  if  t h e  a m e n d m e n t  p r o p o s e d  
b y  S a r d a r  A j i t  S in g h  is  a c c e p t e d ,  t h e  im p l ic a t io n  is  t h a t  t h e  in c o m e  
o f  la n d h o ld e r  w o u ld  b e  w ip e d  o u t .  I n  o t h e r  w o r d s ,  in c r e a s e d  r a t e  
o f  r e n t ,  n a m e ly ,  8 t i m e s  t h e  la n d  r e v e n u e ,  w o u ld  h it  t h e m  h a r d  
a n d  n o  i n c e n t i v e  w o u ld  b e  l e f t  fo r  th e m  to  c u l t i v a t e  t h e  la n d .  
I t  is  c o m m o n  k n o w le d g e  t h a t  w e  a r e  e x p e r ie n c in g  a n  a c u t e  s h o r t a g e  
o f  f o o d g r a in s  a n d  w e  a r e  m a k in g  e v e r y  e n d e a v o u r  t o  g iv e  a  f i l l ip  
t o  t h e  g r o w - m o r c  fo o d  c a m p a ig n .  B u t  t h e  p r o p o s e d  a m e n d m e n t  
w o u ld  a d v e r s e ly  a f f e c t  o u r  e f f o r t s .  I ,  t h e r e f o r e ,  l e n d  m y  s t r o n g  
s u p p o r t  t o  w h a t  h a s  fa l le n  f r o m  t h e  l ip s  o f  m y  l io n .  F r ie n d s ,  
S a r d a r  G u r b a c h a n  S in g h  B a j w a ,  S a r d a r  O jja l  S in g h  a n d  S a r d a r  U d h a m  
S in g h ,  in  o p p o s in g  t h e  a c c e p t a n c e  o f  t h e  a m e n d m e n t  u n d e r  
c o n s id e r a t io n .
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Sant Narindar Singh ( E x - M e m b e r  W e s t  P u n j a b  A s s e m b ly  
r e p r e s e n t in g  M o n t g o m e r y  E a s t ,  S ik h ,  R u r a l )  ( Punjabi):  S ir ,  
I  q u i t e  a g r e e  w i t h  t h e  r e m a r k s  m a d e  b y  m y  h ori. F r ie n d s ,  S a r d a r  
U j j a l  S in g h  a n d  S a r d a r  U d h a m  S in g h ,  in  t h e  c o u r s e  o f  t h e ir  
s p e e c h e s  in  r e g a r d  t o  t h e  a m e n d m e n t  n o w  b e f o r e  t h e  H o u s e .  I f  
t h i s  a m e n d m e n t  is  c a r r ie d  o r  in  o t h e r  w o r d s  i f  t h e  p r e s e n t  h o ld e r s  
o f  la n d  w o u ld  b e  a s k e d  t o  p a y  r e n t  e q u a l  t o  8  t im e s  t h e  la n d  
r e v e n u e ,  I a m  s u r e  t h i s  w i l l  h a v e  v e r y  b a d  e f f e c t s .  S in c e  t h e  
p r e s e n t  h o ld e r s  h a v e  b e e n  p r o m is e d  t h a t  t h e y  w o u ld  h a v e  t o  p a y  
r e n t  e q u a l  t o  2 J  t im e s  t h e  la n d  r e v e n u e  o n ly ,  I  d o  n o t  f in d  a n y  
j u s t i f i c a t io n  o n  t h e  p a r t  o f  t h e  h o n .  M e m b e r  t o  m o v e  s u c h  a n  
a m e n d m e n t .  I  w o u ld  t h e r e f o r e  s u g g e s t  t o  S a r d a r  A j i t  S in g h  t o  w i t h 
d r a w  t h e  a m e n d m e n t  n o w  b e fo r e  t h e  b lo u s e .

Jathedar Sardar Man Singh ( E x - M e m b e r  W e s t  P u n j a b  A s s e m b ly  
r e p r e s e n t in g  S h e ik h u p u r a  W e s t ,  S ik h ,  R u r a l)  ( Punjabi) : S ir ,  
I  w is h  t o  s u b m it  t h a t  o u r  G o v e r n m e n t  o r  in  o t h e r  w o r d s  t h e  
C o n g r e s s  G o v e r n m e n t  h a s  a l r e a d y  p r o m is e d  t h a t  t h e  p r e s e n t  h o ld e r s  
o f  t h e  la n d  w o u ld  b e  l ia b le  to  p a y  r e n t  e q u a l  to  2 \  t im e s  t h e  
la n d  r e v e n u e .  R h a r i f  c r o p  h a s  a lr e a d y  b e e n  s o w n  a n d  t h e  c u l t iv a t o r s  
a r e  lo o k in g  fo r w a r d  t o  h a r v e s t  i t .  T h e y  h a v e  y e t  t o  s o w  t h e  r a b i .  
I f  t h e  G o v e r n m e n t  d o e s  n o t  f u l f i l  t h e  p r o m is e  a lr e a d y  h e ld  o u t  t o  
t h e m ,  I a m  a fr a id  t h e y  m a y  n o t  c o - o p e r a t e  w it h  i t .  I t  is  
th e r e f o r e  n e c e s s a r y  t h a t  t h e  G o v e r n m e n t  's h o u ld  fu llI I  i t s  p r o m is e .  
I n  m y  o p in io n ,  m y  h o n .  F r ie n d  S a r d a r  U j j a l  S in g h  a n d  S a r d a r  U d h a m  
S in g h  h a v e  s t a t e d  t h e  f a c t s  s o  fa r  a s  t h e  a m e n d m e n t  n o w  b e fo r e  th e  
H o u s e  is  c o n c e r n e d ,  a n d  I f u l ly  s u b s c r ib e  t o  t h e ir  v ie w s .

Sardar A pt Singh ( E x - M e m b e r  W e s t  P u n j a b  A s s e m b ly  r e p r e s e n t in g  
S o u t h - W e s t  P u n j a b ,  S ik h ,  R u r a l )  (Punjabi): S ir , I w is h  t o  s u b m it  
t h a t  I  d i s c u s s e d  t h e  w h o le  m a t t e r  w i t h  t h e  F in a n c ia l  C o m m is 
s io n e r  a n d  h e  a d v is e d  m e  t h a t  t h e  r e n t  s h o u ld  b e  e q u a l t o  6  t im e s  
t h e  la n d  r e v e n u e .  B u t  I t h o u g h t  i t  b e t t e r  t o  h a v e  8  t im e s  in s t e a d  
o f  6 t im e s  a s  a d v is e d  b y  h im ,  I  a m  r e a l ly  c o n s t r a in e d  t o  r e m a r k  
t h a t  t h o s e  w h o  h a v e  a lr e a d y  g r a b b e d  la n d  a re  v e r y  a n x io u s  t h a t  
th e  r e n t  s h o u ld  b e  e q u a l  to  t im e s  o r  a t  t h e  m o s t  3 t im e s  t h e  
la n d  r e v e n u e .

Sardar Udham Siftgh : L a n d  s h o u ld  b e  t a k e n  b a c k  fr o m
^tiGse to  w h o m  i t  h a s  b e e n  a l l o t t e d  o n  th e  b a s is  o f  r e c o m m e n d a t io n s .

Sardar A jit Singh : T h e  h o n . M e m b e r  w a s  a ll p o w e r fu l  w h e n
r e c o m m e n d a t io n s  o n ly  c o u n t e d .

Sardar Udham Singh : A t  t h a t  t im e  t o o  th e  h o n . M e m b e r  w a s
w o r k in g  a s  a  P a r l ia m e n t a r y 'S e c r e t a r y .

Mr. Speaker : No insinuations, please.

Sardar A jit S in g h  : T h e r e  is  n o  d o u b t  a b o u t  it  a n d  m y  h o n .
F r ie n d s  w i l l  a g r e e  w it h  m e  o n  t h e  p o in t  t h a t  t h o s e  r e fu g e e  b r e t h r e n  
w h o  a r e  n o t  in  p o s s e s s io n  o f  la n d  a r e  a t  p r e s e n t  r o t t in g  in  
t h e  c a m p s . It r e a l ly  i l l - b e h o v e s  m v  h o n . F r ie n d s  to  s a v  t h a t
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t h o s e  r e fu g e e  b r e t h r e n  w h o  a r e  a t  p r e s e n t  r o t t in g  in  t h e  c a m p s  
a r e  u s in g  s o a p  e t c . ,  a n d  a r e  t h u s  e n j o y in g  lu x u r io u s  l iv e s  a n d  a re  
a t  t h e  s a m e  t i m e  g e t t i n g  r a t io n s  fr ee  o f  a n y  c o s t .  A f t e r  a l l ,  w h a t  
h a v e  t h e y  d o n e  ? H a v e  t h e y  n o t  s u f fe r r e d  ? H a v e  t h e y  n o t  m a d e  
b ig  s a c r if ic e s  ? S h o u ld  t h e y  b e  d e n ie d  e v e n  w h a t  l i t t l e  is  d u e  t o  
t h e m  ? I t  is  a n  o p e n  s e c r e t  t h a t  G o v e r n m e n t  f e e ls  i t s e l f  in  
d u t y  b o u n d  t o  a f f o r d  m a x im u m  f a c i l i t i e s  t o  t h e m  in  c o n n e c t io n  
w it h  t h e ir  r e h a b i l i t a t io n .  D e s p i t e  t h e  f a c t  t h a t  t h e  h o n .  P r e m ie r  
h a s  m a d e  i t  a b u n d a n t ly  c le a r  o n  m o r e  o c c a s io n s  t h a n  o n e  t h a t  t o p  
p r io r i t y  i s  t o  b e  g iv e n  t o  r e h a b i l i t a t io n  p r o b le m s ,  m u c h  h a s  n o t  
b e e n  d o n e .  U n d e r  t h e  c ir c u m s t a n c e s ,  t h e  r e m a r k s  a b o u t  t h e  lu x u r io u s  
w a y  o f  l i v in g  o f  o u r  r e f u g e e  b r e t h r e n  a t  p r e s e n t  s t a t i o n e d  in  t h e  c a m p s ,  
m a d e  b y  m y  h o n . F r ie n d s ,  s e e m  t o  b e  q u i t e  u n j u s t i f ie d .  T h e  h o n .  
M e m b e r s  s h o u ld  w it h d r a w  t h e s e  w o r d s .  I w o u ld  l ik e  t o  a s k  m y  
h o n .  F r ie n d s  w h e t h e r  w e  w o u ld  n o t  b e  d o in g  g r a v e  in j u s t ic e  t o  
t h o s e  r e f u g e e  b r e t h r e n  t o  w h o m  la n d  w o u ld  b e  l e a s e d  a f t e r  s ix  m o n t h s  
a n d  w h o  w o u ld  n o t  b e  e a r n in g  a n y t h in g  t i l l  t h e y  g e t  t h e  a c t u a l  
p o s s e s s io n  o f  la n d ,  if  w e  d o  n o t  s u p p o r t  t h e  a m e n d m e n t  a lr e a d y  
m o v e d  b y  m e . A f t e r  d e t a i l e d  d is c u s s io n  w i t h  t h e  S e c r e t a r y  o f  
t h e  D e p a r t m e n t  I  w a s  a d v is e d  b y  h im  t h a t  t h e  r e n t  s h o u ld  b e  m a d e  
e q u a l  t o  6  t im e s  t h e  la n d  r e v e n u e .  I  d o  fe e l  t h a t  r e n t  e q u a l  t o  
8  t im e s  t h e  la n d  r e v e n u e  is  t o o  m u c h  a n d  I ,  t h e r e f o r e ,  s u g g e s t  
t h a t  i t  s h o u ld  b e  6  t im e s .  I t  is  n o t  fa ir  a n d  j u s t  t o  c h a r g e  
t im e s  o n ly  a s  p r o v id e d  in  t h e  B i l l .

F u r t h e r  i t  h a s  b e e n  s a id  t h a t  t h e  a m e n d m e n t ,  i f  c a r r ie d ,  
w o u ld  h a m p e r  t h e  p r o g r e s s  o f ,  “ G r o w  M o r e  F o o d "  C a m p a ig n . H e r e  
I  c a n n o t  d o  w i t h o u t  q u o t in g  s o m e  f ig u r e s  in  c o n n e c t io n  w it h  t h e  
p r o d u c t io n  o f  w h e a t  a n d  r ic e . T h is  y e a r  w e  w o u ld  b e  a b le  t o  
p r o d u c e  2 , 5 0 / ' 0 0  b a g s  o f  r ic e  in  c o m p a r is o n  w it h  1 5 0 ,9 0 0  b a g s  
p r o d u c e d  l a s t  y e a r .  O u r  r e fu g e e  b r e th r e n  w h o  a r e  a t  p r e s e n t  w i t h o u t  
a n y  la n d  a n d  a r e  l iv in g  in  t h e  c a m p s ,  h a v e  b e e n  r e p e a t e d ly  a s k in g  
u s  t o  a l lo t  la n d  t o  t h e m  s o  t h a t  t h e y  m a y  s t e p  u p  fo o d  p r o d u c t io n  
in  t h e  p r o v in c e .  T h e y  h a v e  a ls o  b e e n  a s s u r in g  u s  t h a t  t h e y  w o u ld  
b e  a b le  t o  p r o d u c e  m a x im u m  q u a n t i t y  o f  w h e a t  a n d  r ic e  in  t h e  
p r o v in c e .  T h e y  h a v e  a ls o  b e e n  t e l l in g  u s  t h a t  i t  w o u ld  b e  r e g r e t t a b le  
a n d  s h a m e f u l  ( s h a r m n a k )  on  t h e ir  p a r t  i f  t h e y  w o u ld  n o t  p r o d u c e  th e  
m a x im u m  ^ q u a n t ity  o f  fo o d g r a in s .

Mr. Speaker : “ S h a r m "  is  n o t  a  p a r l ia m e n t a r y  w o r d .

Sardar Ajit Singh : 1 w o u ld  t h e r e f o r e  r e q u e s t  t h e  h o n .  P r e m ie r
t o  a c c e p t  t h e  a m e n d m e n t  now b e fo r e  t h e  House.

Premier (T h e  h o n .  D r .  G o p i C h a n d  B h a r g a v a )  ( Hindustani): S ir ,  
I  r is e  t o  s a y  a  f e w  w o r d s  in  r e p ly  t o  t h e  r e m a r k s  m a d e  b y  s o m e  
o f  m y  h o n .  F r ie n d s  in  t h e  c o u r s e  o f  t h e ir  s p e e c h e s .  I n  m y  o p in io n ,  
i f  t h e  p r o p o s e d  a m e n d m e n t  is  c a r r ie d , t h e r e  s h o u ld  b e  n o  s c o p e  
fo r  a n 37 d o u b t  w h a t s o e v e r  in  th e ir  m in d s  a b o u t  i t .  A t  th e

Mehta R anbir Singh: I s  n o t  t h e  w o r d  “ s h a r m ”  u n p a r l ia m e n t a r y  ?
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t im e  o f  p r o m u lg a t in g  t h e  O r d in a n c e ,  w e  w e r e  u n d e r  t h e  im p r e s s io n  
t h a t  w e  w o u ld  h e  a b le  t o  g i v e  t h e  a c t u a l  p o s s e s s io n  o f  l a n d  t o  
a l l o t t e e s  o r  le s s e e s  a f t e r  t h e  k h a r if  1 9 4 9  a n d  t h a t  t h e y  w o u ld  
e n t e r  i n t o  i t s  c o n s t r u c t i v e  p o s s e s s io n  e a r lie r .  B u t  a f t e r  s o m e  
t im e  w e  e x p e r ie n c e d  t h a t  t h i s  w o r k  w o u ld  t a k e  m u c h  t im e  
a n d  w o u ld  n o t  b e  f in i s h e d  e a r l ie r  a s  w e  h o p e d ,  f t  w a s ,  t h e r e f o r e ,  
d e c id e d  t o  c o n t in u e  g iv in g  th e m  t h e  c o n s t r u c t iv e  p o s s e s s io n .  I t  w a s  
a ls o  d e c id e d  t h a t  t h e  a c t u a l  p o s s e s s io n  w o u ld  b e  g iv e n  t o  t h e m  
a f t e r  t h e  r a b i  h a r v e s t .  I t  is  p r o v id e d  in  t h e  B i l l  t h a t  t h e y  w o u ld  
b e  e n t i t l e d  t o  t a k e  t h e  a c t u a l  p o s s e s s io n  o f  la n d  o f  t h e  p r e s e n t  
h o ld e r s  o n  w h ic h  n o  c r o p  is  s t a n d in g .  S o  fa r  a s  t h e  r a b i h a r v e s t  

; is  c o n c e r n e d ,  i t  is  e s t im a t e d  t h a t  a t  m o s t  p la c e s  t h e  in c o m e  o f
t h e  p r e s e n t  h o ld e r s  w o u ld  in c r e a s e  m a n i f o ld .  I t  i s  t h e r e f o r e  in  t h e  
f i t n e s s  o f  t h in g s  t h a t  t h e  p r e s e n t  h o ld e r s  s h o u ld  b e  m a d e  l ia b le  t o  p a y  
m o r e  r e n t .  O u r  r e fu g e e  b r e t h r e n  w h o  a r e  a t  p r e s e n t  l i v in g  in  c a m p s  
a n d  w h o  h a v e  n o t  b e e n  a l l o t t e d  la n d  s o  fa r  h a v e  e a r n e d  n o t h in g  
in  c o m p a r is o n  w i t h  th e  p r e s e n t  h o ld e r s  w h o  d o  n o t  s t a n d  t o  l o s e  
e v e n  i f  t h e  p r o p o s e d  a m e n d m e n t  is  c a r r ie d . I t  s h o u ld  b e  
r e m e m b e r e d  t h a t  t h e  p r e s e n t  h o ld e r s  w h o  h a v e  t o  pa.v t h e  p r o p o s e d  
r e n t ,  w o u ld  a ls o  r e c e iv e  t h e i r  r e n t  a t  t h e  t im e  o f  g e t t i n g  t h e  a c t u a l  
p o s s e s s io n  o f  la n d  a t  s o m e  o t h e r  p la c e .  I t  i s  c le a r  fr o m  t h i s  t h a t  
i f  t h e y  h a v e  t o  p a y  th e  r e n t  a t  o n e  p la c e ,  t h e y  w i l l  a l s o  r e c e iv e  
r e n t  a t  s o m e  o t h e r  p la c e  w h e r e  la n d  w o u ld  b e  a l lo t t e d  t o  t h e m .  
T h e y  w o u ld  t h u s  b e  d e c id e d ly  b e t t e r  o f f  t h a n  t h o s e  w h o  a r e  a t  
p r e s e n t  l i v in g  in  t h e  c a m p s  a n d  w h o  w i l l  h a v e  t o  w a i t  t i l l  t h e y  
g e t  t h e  a c t u a l  p o s s e s s io n  o f  la n d .  M o r e o v e r  t h e  s y s t e m  o f  s u p p ly in g  
fr e e  r a t io n s  w o u ld  b e  s t o p p e d  fr o m  3 1 s t  O c to b e r .  I f  t h e y  h a d  
b e e n  a l lo t t e d  la n d ,  t h e y  w o u ld  h a v e  b e e n  a b le  t o  r e a p  t h e  r a b i  
h a r v e s t .  B u t  n o w  t h e y  h a v e  t o  w a i t  t i l l  t h e y  g e t  t h e  a c t u a l  
p o s s e s s io n .  I t  w i l l ,  th e r e f o r e ,  b e  w e l l  n ig h  im p o s s ib le  fo r  t h e m  
t o  m a k e  b o t h  e n d s  m e e t  t i l l  k h a r if  a n d  r a b i  
h a r v e s t s  a r e  o v e r ,  o r  in  o t h e r  w o r d s  t i l l  t h e y  g e t  t h e  a c t u a l  
p o s s e s s io n  o f  la n d . U n d e r  t h e  c i r c u m s t a n c e s ,  r e n t  e q u a l  t o  8  t im e s  
t h e  la n d  r e v e n u e  in s t e a d  o f  2 %  t im e s  a s  p r o v id e d  in  t h e  B i l l ,  is  b e in g  
p r o p o s e d  w i t h  a  v ie w  t o  d o in g  s o m e  j u s t i c e  a n d  s h o w in g  s o m e  

* s y m p a t h y  t o w a r d s  t h o s e  r e fu g e e  b r e t h r e n  w h o  a r e  a t  p r e s e n t  l i v in g
in  t h e  c a m p s  a n d  w h o  h a v e  n o t  s o  fa r  b e e n  a l l o t t e d  a n y  la n d ,  
w h a t s o e v e r .  F u r t h e r ,  I  w is h  t o  p o in t  o u t  t h a t  i f  t h e  H o u s e  is  o f  t h e  

T o p in io n  t h a t  t h e  r e n t  a s  p r o p o s e d  in  t h e  a m e n d m e n t  m o v e d  b y  m y
b o n .  F r ie n d  S a r d a r  A j i t  S in g h  is  t o o  m u c h ,  I  h a v e  n o  o b j e c t io n  i f  i t  is  
b r o u g h t  d o w n  t o  4  o r  5  t im e s  t h e  la n d  r e v e n u e .  B u t  a t  t h e  s a m e  t im e ,  I  
w o u ld  l ik e  t o  r e m in d  m y  h o n . F r ie n d s  t o  d o  s o m e  j u s t i c e  t o  o u r  r e f u g e e  
b r e th r e n  a t  p r e s e n t  r e s id in g  in  t h e  c a m p s .  I f  t h i s  is  n o t  d o n e , I a m  s u r e  
t h e y  w o u ld  b e  f a c e d  w it h  m a n y  d i f f i c u l t i e s .  H e r e  I w is h  t o  b r in g  t h is  
p o in t  h o m e  t o  t h e m  t h a t  a t  t h e  t im e  o f  g e t t i n g  t h e  a c t u a l  p o s s e s s io n ,  
t h e y  w o u ld  n o t  b e  p o s s e s s in g  t h e  n e c e s s a r y  e q u ip m e n t  fo r  c u l t i v a t i n g  
t h e  la n d  w h ic h  w o u ld  b e  a l lo t t e d  t o  t h e m . T h e y  n e e d  b u l lo c k s ,  ir o n  
im p le m e n t s  e t c . ,  fo r  b r in g in g  t h e ir  la n d  u n d e r  c u l t iv a t io n .  T h e y  c a n n o t  
a f f o r d  t o  p u r c h a s e  t h e s e  a n d  th e r e  w o u ld  b e  n o  a l t e r n a t iv e  l e f t  t o  t h e m  
e x c e p t  p r o c u r in g  lo a n s .  M o r e o v e r  t h e y  w i l l  h a v e  t o  t a k e  lo a n s  fo r  

^ p u r c h a s in g  t h e ir  r a t io n s  a n d  o t h e r  e s s e n t ia l  c o m m o d it ie s .  T h e y
w o u ld t h u s  b e  o v e r - b u r d e n e d  w i t h  l i a b i l i t i e s  a n d  i t  w o u ld  
b e  w e l l  n ig h  im p o s s ib le  fo r  t h e m  t o  b e a r  t h i s  b u r d e n .

/
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Indented [Premier] ' '  ’
6 .  P .  M . p e o p le  w h o  a r e  e l i g ib l e  fo r  a s  m u c h  la n d  u n d e r  t h e  n e w  

a l lo t m e n t  a s  t h e y  a r e  n o w  h o ld in g ,  d o  n o t  s t a n d  t o  lo s e  a n y t h in g .  
T h e y  w i l l  p a y  r e n t  fo r  t h e  la n d  t h e y  a r e  n o w  h o ld in g  b u t  a s  p r o p o s e d  
i n  s u b - s e c t io n  (c )  o f  s e c t io n  6 , t h e y  w i l l  a ls o  b e  e n t i t l e d  t o  r e c e iv e  a  
g o o d  sh a re- o f  t h e  r e n t  r e a l is e d  fr o m  th e  h o ld e r s  o f  t h e  la n d  w h ic h  
t h e y  a re  n o w  g o in g  t o  b e  a l lo t t e d ,  a s  s o o n  a s  t h e y  t a k e  i t s  p o s s e s s io n .

Sardar U jjal Singh : B u t  t h e y  c a n n o t  b e  s u r e  o f  g e t t i n g  a s
m u c h  o f  c u l t i v a t e d  la n d  u n d e r  t h e  n e w  a l l o t m e n t  a s  t h e y  a r e  h o ld in g  
a t  p r e s e n t .

Premier ; H o w  d o e s  t h a t  m a t t e r  ? I f  t h e  p r e s e n t  h o ld e r  h a s  
n o t  c u l i v a t e d  a n y  p o r t io n  o f  h is  la n d ,  t h e  G o v e r n m e n t  w i l l  h o t  
e x e m p t  h im  fr o m  p a y m e n t  o f  r e n t .  S o  t h e  n e w  a l l o t t e e  d o e s  n o t  
s t a n d  t o  lo s e  a n y t h in g ,  e v e n  i f  h e  i s  a l l o t t e d  la n d  w h ic h  w a s  n o t  
c u l t i v a t e d  b y  t h e  p r e v io u s  a l lo t t e e .  S o  fa r  a s  t h e  p r e s e n t  a l l o t t e e s  a r e  
c o n c e r n e d ,  t h i s  w i l l  a c t  a s  a  d e t e r r e n t  a n d  t h e y  w i l l  n o t  l e a v e  a n y  
p o r t io n  o f  l a n d  u n c u l t iv a t e d .

N o w ,  S ir ,  m a y  I a s k  t h e  h o n .  M e m b e r s  o f  t h i s  H o u s e  i f  i t  w o u ld  
b e  fa ir  n o t  t o  c h a r g e  r e a s o n a b le  r e n t  fr o m  t h o s e  w h o  h a v e  b e e n  
e n j o y i n g  t h e  b e n e f i t s  o f  g o o d  la n d  a l l  t h e  t im e ,  e v e n  t h o u g h  t h e y  
w e r e  e n t i t l e d  t o  la n d  o f  in f e r io r  t y p e  ? I s  i t  n o t  fa ir  t h a t  t h o s e  w h o  
h a v e  b e e n  h o ld in g  in fe r io r  la n d ,  e v e n  t h o u g h  t h e y  w e r e  e n t i t l e d  t o  ‘A  
g r a d e  la n d  s h o u ld ,  w h e n  g iv e n  t h e  r ig h t  t y p e  o f  la n d  u n d e r  t h e  n e w  
a l lo t m e n t ,  h a v e  w i t h  t h e m  s o m e t h in g  t o  s t a r t  w i t h  ? T h e n  th e r e  a r e  
h u n d r e d s  o f  p e o p le  l i v i n g  in  c a m p s ,  w h o  w e r e  e n t i t l e d  t o  g e t  la n d  
b u t  w h o  h a v e  n o t  s o  fa r  b e e n  a l l o t t e d  a n y  la n d .  T h is  p r o v is io n  h a s  
b e e n  m a d e  c h ie f ly  in  t h e  in t e r e s t s  o f  s u c h  p e o p le .  T h e  G o v e r n m e n t  
d e s ir e s  t h a t  w h e n  t h e y  a r e  p u t  in  p o s s e s s io n  o f  la n d ,  t h e y  s h o u ld  
h a v e  s o m e  m o n e y  t o  p u r c h a s e  t h e  w h e r e w i t h a l  n e c e s s a r y  f o r '  
a g r ic u lt u r a l  p u r p o s e s  a n d  t h in k s  i t  q u i t e  f a ir  t o  r e a l i s e  t h i s  a m o u n t  
fr o m  t h o s e  w h o  h a v e  b e e n  h o ld in g  t h a t  la n d  a n d  e n j o y in g  t h e  b e n e f i t s  
s e c u r in g  fr o m  i t .  I a d m i t  t h a t  t h e  p r o p o s e d  p r o v i s io n  c a n  n e v e r  b e  
l ik e d  b y  t h o s e  w h o  a r e  a t  p r e s e n t  h o ld in g  m o r e  la n d  t h a n  is  t h e ir  
d u e  a n d  w h o , t h e r e f o r e ,  d o  n o t  h o p e  t o  g e t  a s  m u c h  la n d  u n d e r  t h e  
n e w  a l lo t m e n t  s c h e m e ,  o r  t h o s e  w h o  a r e  h o ld in g  la n d  o f  b e t t e r  q u a l i t y  
s a y  ‘A* c la s s ,  b u t  a r e  n o t  a c t u a l l y  e n t i t l e d  t o  i t .  T h a t  s u c h  p e r s o n s  

^ sh ou ld  f e e l  w o r r ie d  o v e r  t h i s  p r o v i s io n ,  i s  e a s i l y  u n d e r s t a n d a b le .  B u t  
- I t h in k  s u c h  p e r s o n s  s h o u ld  n o t  m in d  m a k in g  a  l i t t l e  s a c r i f ic e  fo r  

t h o s e  u n f o r t u n a t e  p e o p le  w h o  a r e  a b s o lu t e ly  d e s t i t u t e  a n d  a r e  s t i l l  
l i v in g  in  c a m p s .  In  m y  o p in io n ,  r e a l i s a t io n  o f  r e n t  e q u a l  t o  t w o  a n d  
a  h a l f  t im e s  t h e  la n d  r e v e n u e ,  w il l  n o t  s e r v e  a n y  u s e f u l  p u r p o s e .  S o  
th e  r e n t  t o  b e  c h a r g e d  fr o m  t h e  p r e s e n t  h o ld e r s  m u s t  b e  e i g h t  t im e s  
t h e  la n d  r e v e n u e .  I f  t h o s e  h o n .  M e m b e r s  w h o  a r e  o p p o s in g  t h i s  
a in e n d m e n t  a r e  t h e m s e lv e s  in  c h a r g e  o f  t h e  B i l l ,  t h e y  t o o  w o u ld  
.p r e s s  for  in c r e a s in g  i t .

Sardar Ujjal Singh : E i g h t  t im e s  is  to o  m u c h .

Prem ier : T h e n  f ix  i t ;  a s  y o u  l ik e .

Sardar U jjai Singh -  J e t  it b e  th r e e  t im e s  th e  la n d  r e v e n u e .
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P r e m ie r  : ] c a n ’t s e e  m y  w a y  t o  a g r e e in g  t o  a n  a m o u n t
a n  4  t i m e s  t h e  la n d  r e v e n u e .  ( Voices A l l  r ig h t . )

I  in o v e -

T h a t in su b -c lau se  (2) lin es .5 to 7., for the w ords “ Rain 1950  or t il l  such
elate....... is la ter” , the w ords “ be liab le to pay four tim es th e land
revenue in addition  to  the cesses for th e  tim e b ein g  in  fo rce  or  
custom ary batai at h is op tion  to  be d ec id ed  m u tu a lly  w ith  the new  
allottee  or le ssee  at the tim e o f  en ter in g  in to  con stru ctive  p ossession  
for  Kara 1950 and after" be su b stitu ted .

M r.- S p e a k e r s  Q u e s t io n  is-—

T h at clause 5, as am ended , stand part o f  the B il l

. The motion was carried.

Clause <> t o  Id

M r. S p e a k e r  ; Q u e s t io n  is —

T h at c lau ses 6 to 15 stand part o f the B ill.

The motion was carried.

P r e m ie r  : T m o v e —

T h a t the E ast Punjab D isp laced  P ersons {Land R esettlem en t) B ill, 
as am ended be passed.

M r. S p e a k e r  : M o t io n  m o v e d —

T h a t th e E sat Punjab D isp laced  P ersons (Land R esettlem en t) B ill,

i T h a t for the word “eight'”  
“ fou r” be su b stitu ted .

in the p roposed  am endm ent., the w ord

The motion was carried.
A.,

M r. S p e a k e r : Q u e s t io n  is-

;

The motion was carried.

Clause I 
Sub-clause (1)

M r. S p e a k e r  : Q u e s t io n  i s -

T hat sub-clause (1; of clause 1 stand part of the BiTL

The motion was carried.
f

Title
M r. S p e a k e r  : Q u e s t io n  i s —

T h at the T itle  be the T it le  o f the B ill.

‘The motion was carried.

as a m en d ed , be passed.
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Sardar Sajjan Singh ( P a t t i ,  S ik h , R u r a l)  (Hindustani): M r. 
S p e a k e r ,  b e fo r e  t h i s  B i l l  is  e n a c t e d  in t o  la w , I w o u ld  l ik e  t o  m a k e  
a s u b m is s io n .  I t  is  t h i s .  B i l l s  o f  s im ila r  n a t u r e  p a s s e d  b e f o r e  
h a v e  n o t  b e e n  a c t e d  u p o n  p r o p e r ly .  T h e  p a s t  e x p e r ie n c e  s h o w s  t h a t  
t h e  p o w e r s  a s s u m e d  b y  t h e  G o v e r n m e n t  h a v e  n o t  b e e n  u s e d  in  a  
p r o p e r  m a n n e r . F o r  in s t a n c e ,  t h r o u g h  t h e  E v a c u e e  P r o p e r t y
( A d m in is t r a t io n )  A c t ,  t h e  G o v e r n m e n t -------- .*

Mr. Speaker : T h e  h o n . M e m b e r  is  n o t  r e le v a n t .  H e  s h o u ld
r e s t r ic t  h im s e l f  t o  th e  a p p l ic a t io n  o f  t h e  B i l l  in  s o  fa r  a s  i t  r e la t e s  t o  
th e  d is p la c e d  p e r s o n s .

Sardar Sajjan Singh : S o  I w a s  s a y in g  t h a t  t h e  p o w e r s  a s s u m e d
b y  t h e  G o v e r n m e n t  a r e  n o t  p u t  t o  p r o p e r  u s e . N o t  to  s p e a k  o f  t h e  
s u b o r d in a t e  o ff ic e r s , e v e n  t h e  h ig h ly  r e s p o n s ib le  o f f ic e r s  a n d  M in is te r s  
d o  n o t  h e s i t a t e  t o  in f r in g e  t h e  p r o v is io n s  o f  la w .

Mr. Speaker : I f  t h e  h o n .  M e m b e r  w a n t s  t o  s a y  a n y t h in g
a g a in s t  a n y  M in is te r ,  h e  c a n  b r in g  in  a  s u b s t a n t iv e  m o t io n .

Sardar Sajjan Singh : M y  in t e n t io n  is  t o  d r a w  t h e  a t t e n t i o n  o f
t h e  G o v e r n m e n t  t o  t h e  m is t a k e s  c o m m i t t e d  in  t h e  p a s t .  'T h e  E v a c u e e  
P r o p e r t y  ( A d m in is t r a t io n )  A c t ,  w h ic h  w a s  p la c e d  o n  t h e  S t a t u t e  B o o k  
fo r  t h e  b e n e f i t  o f  d is p la c e d  p e r s o n s ------

Mr. Speaker : T h e r e  is  a  d if f e r e n c e  b e t w e e n  a n  “ e v a c u e e ”  a n d  a
“ d is p la c e d  p e r s o n ” .

Sardar Sajjan Singh ; W h a t  I m e a n  t o  s a y  is t h a t  t h e  p r o v is io n s  
m a d e  b y  t h e  G o v e r n m e n t  in  c o n n e c t io n  w it h  t h e  a d m in is t r a t io n  o f  
E v a c u e e  P r o p e r t y  h a v e  n o t  b e e n  f u l ly  a c t e d  u p o n .  T h e r e f o r e ,  w e  w a n t  
a n  a s s u r a n c e  fr o m  t h e  G o v e r n m e n t  t h a t  t h e  p o w e r s  t a k e n  u n d e r  t h i s  
B i l l  a r e  u s e d  in  a  p r o p e r  m a n n e r .  D u r in g  t h e  d e b a t e  o n  t h e  B i l l  
r e fe r r e d  t o  b y  m e  i t  w a s  s t a t e d  t h a t  h o u s e s  l e f t  b y  M u s lim s  c o n t a in e d  s o  
m u c h  l iv in g  s p a c e  t h a t  n o  m o r e  t h a n  a  fe w  s q u a r e  f e e t  c o u ld  fa ll  t o  t h e  
s h a r e  o f  e a c h  r e fu g e e .  In  s p it e  o f  t h i s ,  t h e  in t e r e s t s  o f  t h e  r e f u g e e s  
h a v e  b e e n  s a c r if ic e d  a n d  h u g e  b u n g a lo w s d ia v e  b e e n  a l lo t t e d  t o  th e ir  
o w n  fr ie n d s .  A  h o u s e  w h ic h  c o u ld  a c c o  n m o d  i t e  th r e e  h u n d r e d  h a s  b e e n  
a l lo t e d  t o  a  s in g le  in d iv id u a l .  F o r  in s t a n c e ,  S a r d a r  K a b u l  S in g h  h a s  
b e e n ------

Mr. Speaker : 1 w o u ld  a sk  th e  h o n . M e m b e r  n o t  to  b e  p e r s o n a l .
H e  l ia s  g iv e n  n o t i c e  o f  h a lf  a  d o z e n  q u e s t io n s  o n  thus s u b j e c t ,  i f b e  
s t i l l  s t r e s s e s  th is  p o in t ,  h e  w il l  lo s e  th e  fo r c e  o f  h is  a r g u m e n t s .

Sardar Sajjan Singh : S ir , th e  f a c t  is  t h a t  t h e  G o v e r n m - m t  d o e s
n o t  im p le m e n t  i t s  l e g i s la t iv e  m e a s u r e s  in  a  s a t i s f a c t o r y  m  in n e r .

Mr. Speaker : T h e  b o n .  M e m b e r  c a n  b r in g  in  a s u b s t a n t i v e
m o t io n .

Sardar Sajjan Singh: S ir , I w o u ld  a s k  th e  G o v e r n m e n t  t h a t
b e f o r e  a s k in g  fo r  s u c h  p o w e r s  u n d e r  t h i s  A c t ,  i t  s h o u ld  d e v o t e  i t s  
a t t e n t io n  t o  s e t  i t s  a d m in is t r a t io n  in o r d e r . (Interruption).

Mr. Sp3iker : O r d e r , o r d e r .  P r o m p t in g  i s  n o t  a l l o w e d .
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Sardar Sajjan  Siagh : S ir , w h a t  [ m e a n  t o  s a y  i s  t h a t  v a s t  
p o w e r s  w i t h  r e g a r d  t o  t h e  a l l o t m e n t  a n d  le a s in g  o f  e v a c u e e  la n d  h a v e  
t o  b e  c o n f e r r e d  u n d e r  t h i s  A c t .  S o  i t  w o u ld  b e  n e c e s s a r y  t o  s e e  
t h a t  t h e  G o v e r n m e n t  o f f ic e r s  m a k e  u s e  o f  t h e s e  p o w e r s  p r o p e r ly  
a n d  t h a t  t h e y  a r e  u s e d  in  f a v o u r  o f  t h e  d is p la c e d  p e r s o n s  a n d  
n o b o d y  e l s e .  1 w o u ld  h a v e  n o  o b j e c t io n  i f  t h e  a l l o t m e n t  a n d  le a s e  
o f  e v a c u e e  la n d  is  m a d e  t o  d is p la c e d  la n d h o ld e r s  b u t  i t  is  c e r t a i n l y  
d e p lo r a b le  i f  t h e  o f f ic e r s  u s e  s u c h  p o w e r s  in  f a v o u r  o f  t h e ir  
k i t h  a n d  k in .  B e f o r e  s u c h  a  l e g i s l a t i o n  i s  p a s s e d  i t  i s  t h e  d u t y  
o f  t h e  G o v e r n m e n t  t o  g iv e  u s  a s s u r a n c e  t h a t  t h e s e  p o w e r s  w i l l  b e  
e x e r c i s e d  in  a  p r o p e r  w a y  a n d  t h a t  i t  w i l l  n o t  a l lo w  a n y  o f  i t s  
o f f ic e r s  t o  m is u s e  t h e  p o w e r s  c o n f e r r e d  u n d e r  t h i s  A c t .  T h e  G o v e r n m e n t  
s h o u ld  r e m o v e  a l l  l e g i t i m a t e  d i f f i c u l t i e s  o f  d is p la c e d  la n d h o ld e r s  i f  
a n y  a r e  b r o u g h t  t o  i t s  n o t i c e .  I t h in k  i f  t h e  M u s lim  p r o p e r t y  in 
t h e  E * s t  P u n j a b  h a d  b e e n  p u t  to  a u c t io n ,  i t  w o u ld  h a v e  f e t c h e d  c r o r e s  
o f  r u p e e s  w h ic h  c o u ld  b e  s p e n t  fo r  t h e  b e n e f i t  o f  d is p la c e d  p e r s o n s .

Mr. Speaker : I t  is  n o t  a  g e n e r a l  q u e s t io n  in  r e g a r d  t o  t h e
d is p la c e d  p e r s o n s .  I t  r e la t e s  o n ly  t o  a l l o t m e n t  o f  la n d s .  T h e  
d e f in i t io n  o f  la n d  is  g iv e n .

Sardar Sajjan S in g h  : S ir , w h a t  I w a n t  t o  s u b m it  i s  t h a t  
t h e  G o v e r n m e n t  s h o u ld  e x e r c is e  t h e s e  p o w e r s  o f  a l l o t m e n t  a n d  l e a s e  
o f  la n d  w i t h  d u e  c a r e  a n d  r e s p o n s ib i l i t y  a n d  fo r  th e  b e n e f i t  o f  
d i s p l a c e d 4 la n d h o ld e r s  o n ly .  (Interruption),

Mr. Speaker : I  w o u ld  a s k  th e  h o n . M e m b e r s  n o t  t o
b e  p e r s o n a l .  I t  is  n o t  d e s ir a b le .  I f  y o u  a r e  c o n v a s s in g ,  c o n v a s s  
in  s u c h  a  w a v  t h a t  t h e  o t h e r  p e r s o n s  a r e  n o t  in f lu e n c e d .

Sardar Kabul Singh : O n  a  p o in t  of o r d e r , S ir .

Mr. Speaker: W h a t  is  y o u r  p o in t  o f  o r d e r  ?

Sardar Sajjan Singh : S ir , T w o u ld  s u b m it  t h a t  t h e  p r e s e n t
B i l l  m a y  b e  p a s s e d  b u t  i t  w o u ld  b e  id le  t o  e x p e c t  a n y  b e n e f i t  b y  
t h i s  m e a s u r e  u n le s s  a n  a l l - o u t  e f f o r t  is  m a d e  t o  p u r if y  t h e  
a d m in i s t r a t io n  o f  t h e  p r o v in c e .

Mr. Speaker: Q u e s t io n  is -

T h a t the East Punjab D isp laced  P ersons (L and R esettlem en t) B ill, as 
am ended , be passed.

The motion was carried.

A Y U R V E D I C  A N D  U N A N I  P R A C T I T I O N E R S  ( A M E N D M E N T )
B I L L

Premier ( T h e  h o n . D r . G o p i C h a n d  B h a r g a v a )  : I  in t r o d u c e  t h e
E a s t  P u n j a b  A y u r v e d ic  a n d  U n a n i  P r a c t i t io n e r s  ( A m e n d m e n t )  B i l l .

Prem ier (Hindustani) : I  m o v e —

That the East Punjab ^ y u rv ed ic  and U nani Practitioners (A m endm ent) B ill  
be taken in to  consideration  at once.
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[Premier]
Sir, it appears that some of my lion. Friends are labouring under 

a misapprehension with regard to this Bill. I would request them 
that they should not try to import extraneous matter which is 
not incorporated in the Bill itself. They are perhaps under the 
impression that the rights that have been conferred by or under 
this Act are now being withdrawn by this amending Bill. But I 
would draw their attention to the comma after the word “modern” 
in the Statement of Objects and Reasons which I think should remove 
their doubts, if any, in this respect. Their right to prescribe 
sulphonomides under the Indian Durgs Act will not be withdrawn 
under v this amending Bill. The powers to withdraw such rights vest 
with the Central Government and that too by amending the present 
Act. I would, therefore, make it clear that there is no such 
object as directly or indirectly to take away those rights. I may 
assure the hon. Members that only those persons will be registered 
who practise in Ayurvedic and Unani system of medicine. The idea is 
to remove all ambiguity in the Bill. If in sub-section (2) oi section 21 
of the Act, for the words “Indian Systems of Medicines” the words 
“Ayurvedic and Unani Systems of medicine” are not substituted, it 
would mean that the persons who practice Indian system of
medicines other than Ayurvedic and Unani system will also claim 
that they:? may also be registered under this Act. So in order to remove 
this ambiguity and to bring it into line with the Acts of other 
provinces, this amending Bill has been introduced in the House.

Mr. Speaker : Motion moved-
That, the East Punjab Ayurvedic and Unani Practitioners (Amendment) 
Pill be taken into consideration at once.

Mehta Ranbir Singh (Ludhiana and Ferozepore, General, Rural) 
(Hindustani): Sir, 1 have given notice of an amendment that before 
consideration the Bill, be circulated for eliciting public opinion. The 
Leader of the House has made a speech but that cannot alter the 
provisions of the Bill. In this connection I would like to draw your 
attention to the Resolution which was unanimously passed by this 
House in its October, 1948 Session, which runs as follows :

This Assembly recommends to the Government to take necessary steps 
to remove so far as this province is concerned all disabilities suffered 

by National Medical Graduates of National Medical Institutions that is 
Medico Ayurvedic Colleges of Gurukula University, Hardwar, Hindu 
University, Benars, Ayurvedic and Unani Tibbi College, Delhi, D. 
A. V. and S. D. A. V. Colleges of Lahore, Bhupindra College, 
Patiala and other institutions recognised by the Board of Indian 

Medicines in the matter of registration and declaring them exempt from 
the restrictive provisions of sechdule of the Drug Rules 1945 and treat 
such degree and diploma holders at par with the graduates of 
Modern Medical Colleges consistant with the standard of efficiency.

Sir, when this Resolution was moved in this House, the hon* 
Premier, I mean the hon. Dr. Gopi Chand Bhargava who was also 
a Premier at that time, stated that the Central Government had 
set up a Committee to look into the systems of Ayurvedic and
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Unani education and suggest ways and means of making them 
more useful for the public. He said that the disabilities of these 
systems and the prejudice in favour of the foreign system must 
go. He assured the House that he would introduce a Bill as soon as th e 
report was submitted by the Committee which had been appo nted 
by the Government of India. The report was published a short 
time thereafter. It recommended that some knowledge o f allopathy 
should also be made essential for those who devoted themselves to 
Ayurvedic and Unani education as by this way they could render 
better service to the patients. In view of this principle Bills were passed 
in the various legislatures of our Provinces. A Bill was also 
passed in this House in accordance with the recommendations of 
the committee. But it is surprising to find that the present Bill has 
been brought forth to amend that Act. The hon. Premier is 
pleased to say that the purpose of the present Bill is not what 
people ordinarily understand. According to him its meaning is 
quite different. But I say that the courts of law have not to 
abide by the speech of the hon. Premier or any other hon. 
Member of this House. They will only interpret the words of the 
Act and base their judgments on them. The fact of the matter 
is that in case we do not mean to alter the definition of the 
^Indian system of medicine” there is no necessity of the Bill under 
consideration. We should attach due importance to our National 
institutions like the Tibbi College at Delhi which was founded by 
men like Dr. Ansari and Hakim Ajmal Khan. Not only Mahatma 
Gandhi but even officers of the Government like the Viceroys were 
full of praise for that institution. It will be recalled that when the 
Government controlled institutions became unpopular with the people, 
our young men had recourse to the National Colleges and the 
education in these Colleges was in no way inferior to that imparted 
in any Government institution. But the Members of the Indian 
Medical Council who had obtained their degrees from England did 
not like the idea of giving the same facilities to Indian Vaidyas 
ancl Hakims as were enjoyed by themselves. This state of affairs 
had to change with the change of times and it did change. The 
restrictions imposed on Vaidyas and Hakims were removed in other 
provinces as also in this province when a Bill was passed to this 
effect. I think to effect a change now in the Act which has 
already been passed is an insult to this House. In case the
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[Mehta Ranbir Singh]
House feels that it should not have passed that Bill, it should 
immediately repeal it. The way the definition of “Indian systems 
of Medicine *’ is being altered is uncalled for. I would request 
the House that it should kindly not lose sight of the fact that a 
very great service is being done by the Vaidyas and Hakims to 
the people at large. These practitioners of medicine have had to 
work under great difficulties and hardships as they have always 
been denied that respect and recognition which had been given to 
fhe M. B. B. S. doctors. In these circumstances the object of the 
present Bill appears to be most unfair. It seeks to give facilities 
only to the M. B. B. S. doctors and holders of foreign degrees and 
diplomas. It means to take away a concession which was once 
given to the practitioners of indigenous medicines by the previous 
Bill. It is quite a wrong step. I am in a position to say that 
very often the products of our National Institutions are far better 
than those who are educated on the western models. Many of 
my hon. Friends must have come across Vaidyas and Hakims who 
are far superior to the Civil Surgeons and highly qualified doctors. 
In this background I make bold to say that if we alter the definition 
of “Indian systems of medicine’' we will be guilty of depriving our 
National Graduates of their just rights. 1 am sorry to find that 
the hon. Premier is not present in the House. If lie here were, 
I would have told him that he was perhaps acting under the influence 
of some interested party.

Mr. Speaker : No reflections please.

Mehta Ranbir Singh : Sir, I only wish to point out that we
should not take back a concession which we have once given. If there 
are persons who misuse this concession, Government is always in 
a position to take action against them. However, I suggest that 
if Government considers it necessary to legislate in this connection

*
it should circulate this Bill for eliciting public opinion. The 
public will surely say that it should not be Left at the mercy 
of the doctors who are in the habit of charging heavy fees.

The Assembly then adjourned till 10-30 A. M . on Tuesday 25 th 
October 1949.
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East Punjab Legislative Assembly

Fourth Session of the is t  East Punjab Legislative Assembly
Tuesday, 25 th October 1949.

The Assembly met in the Assembly Chamber, Simla , at 10-30 
a.m  of the clock. Mr. Speaker (The hon. Sardar Kapoor Singh) in 
the chair.

STARRED QUESTIONS AND ANSWERS.

NOMINATION OF SHRI KANWAL RAJ PURI.

*1400. Shri Virendra : Will the hon. Minister for Revenue
be pleased to state:—

(a) whether it is a fact that the East Punjab Government 
have recommended the name of Shri Kanwal Raj Puri to be nominated 
ofi the Advisory Board of Rehabilitation Finance Administration in 
place of Shri Bhirn Sen Sachar;

(b) ii the answer to part (a) above be in the affirmative, 
the reasons for which Shri Kanwal Raj Puri’s name was recommended 
for nomination to the advisory committee of Rehabilitation Finance 
Administration ?

The hon. Dr. Gopi Chand Bhargiva: ,
(a) Ves.
(b) The previous Minister for Rehabilitation recommended 

him to the Government of India in consultation with the previous 
Premier.

Shri Virendra : May I know from the hon. Premier whether
Shri Kanwal Raj Puri was nominated as a member on the basis of 
some qualifications ?

Premier: I cannot answer this question off-hand. The
information asked for by the hon. Member is not contained in the 
papers that are at present with me. However I may add for the 
information of the hon. Member that Government of India asked fqr 
the names and the previous Minister for Relief and Rehabilitation 
recommended his name after consulting the previous Premier.

Shri Virendra : May I know whether the previous Government 
had recommended the names of any persons ? If so, may I know 
their names ?

Premier: At that time Shri Biiim Sen Sachar and Sardar
Ujjal Singh were recommended by the Government.
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Shri Virendra: May I know if Shri Kanwal Raj Puri was
nominated after the resignation of Shri Bhirn Sen Sachar ?

Premier : Shri Bhim Sen Sachar resigned from the membership
after becoming the Premier. The Government of India asked for 
some other name tv) be recommeded.

Shri Virendra : M iv f know if any relation-ship exists between
Shri Kanwal Raj Pari and Shri Bhirn Sm Sachar ? If so, was he 
nominated because of this relation ? Was there any other reason for 
his being nominatad ?

Mr. Speaker : Flow does it come within the administrative
responsibility of the Minister ?

Shri Prabodh Chandra : Can such an inspired question be put
on the floor of this House ?

Mr. Speaker : I do not know whether the question is inspired
or not.

'Sardar Partap Singh : He is himself under inspiration.

Shri Virendra : Sir, I have already asked a question. I want
to know whether he was nominated on the basis of some educational 
qualifications. May I also know whether no person except him was 
available in the whole of the province ?

Shri Prabodh Chandra : May I know whether any relationship
with any Premier stands as a bar to being nominated ?

Premier : It is a matter of opinion.

Shri Prabodh Chandra : May I know whether it is not a fact
that Shri Kanwal Raj Puri who was nominated, happens to pay more 
than one lakh of rupees as income tax ?

Minister for Labour : It is not a qualification.

Mr. Speaker : The subject of income-tax does not come under
the Provincial Government.

Shri Prabodh Chandra : I just wanted to show7 the respectab
ility of the man who has been nominated.

‘ Shrimati Sita Devi : May I know from the hon. Premier
whether those persons who are nominated to various committees are 
required to possess certain special qualifications ?
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Mr. Speaker : It is not relevant. Next question.

PERCOLATION WELLS FOR KANGRA DISTRICT.

*1340 Thakur Dalip Singh; Will the hon. Minister for 
Development be pleased to state:-

(a) the number of percolation wells proposed to be sunk in 
the Kangra District in the current year i. e. 1949-50;

(b) the number of wells actually sanctioned;
(c) the number of such wells sunk so far;
(d) whether it is a fact that so far, no well has been sunk; if 

so, the reasons therefor ?

The hon. Shri Prithvi Singh Azad :

(a) 20.

(b) 20.

(c) Nil. -

(d) hirst part. Yes.

Second Fart. Taccavi at the rate of Rs. 875/— per well 
has smce been sanctioned to 20 cultivators 
for sinking these wells. Unde * the conditions 
governing the grant of taccavi, the culti
vator is required to sink’ the well within one 
year from the.date it is sanctioned.

CEMENT FOR WELLS IN THE KANGRA DISTRICT.

*1341 Thakur Dalip Singh : Will the hon, Minister for
Development be pleased to state: —

(a) the quota of cement allotted for the Kangra District for 
sinking percolation wells;

(h) the cement actually supplied to the allottees of such wells;

fc) whether it is a fact that no cement has been supplied so 
far; if so, the re «sons therefor ?
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The hon. Shri Prithvi Singh Azad :

(a) 40 tons.
(b) Permits for 20 tons have been issued to the allottees of 

the wells.
(c) First part.. No.

Second part — Does not arise.

ALLEGED SALE OF CEMENT IN BLACK MARKET INTENDED 
FOR SINKING WELLS IN KANGRA DISTRICT.

*1342. Thakur Dalip Singh : Will the hon. Minister for
Development be pleased to state: —

(a) whether it is fact that 20 tons of cement was allocated 
for supply to Kangra District for sinking percolation wells 
through a dealer at Pathankot but that he did not supply 
it to the permit holders and sold it instead in the black 
market;

(b) what action has the Government taken so far or propose 
to take in the matter ?

The hon. Dr. Gopi Chand Bhargava: (a & b) 20 tons of
cement was sanctioned to M/s Mehtab Mai Trilok Chand, Cement 
Stockists, Pathankot vide R D 969 dated the 22nd October, 1948 but 
the cement was received by them in March, 1949. The Civil Supply 
Officer, Gurdaspur froze the stock of cement and issued to the public 
on permits issued by him. No cement was sold in the black market- 
out of this quantity of 20 tons.

SUPPLY OF IRON ANDS TEEL FOR AGRICULTURAL IMPLEMENTS
IN KANGRA DISTRICT.

*1343. Thakur Dalip Singh: Will the hon. Minister for
Development be pleased to state: —

(a) the quota of iron and steel supplied to Kangra District for 
agricultural implements, etc;

(b) the names of the agencies through which this quota was 
distributed amongst the zamindars tehsihvise.

(c) the names of the zamindars to whom this quota was 
supplied with the quantity thereof tehsilwise ;
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(d) whether it is a fact that no such quota or implements have 
been supplied so far; if so, the reasons therefor ?

The hon. Dr. Gopi Chand Bhargava :

(a) 672 maunds 30 seers of various kinds of iron for small 
agricultural implements and 1087 pieces oi phalas of desi 
ploughs.

(b) This iron was distributed through the following seed 
agencies in the district: —

1. Pal impur, Thural, Baij Nath.

2. Kangra, Nagrota, Shahpur.

3. Kulu, Bangar.

4. Hamirpur, Barsar, Nadaun.

5. Dehra Gopipur, Magwal, Glimmer.
6. Nurpur, Jowali, Indora.

(c) Statements are enclosed J

(d) Does not arise.

GARDEN COLONIES.

*1344.' Shri Rattan Singh Tafcib : Will the hon. Minister for
Development be pleased to state:-

(a) the number of garden colonies proposec. to be set up in 
the Prov nee distiict-wise, together with the names of the 
colonies and the area under each colony;

(b) the names and addresses of refugees and non-refugees who 
have be°n allotted lands in each colony together with the 
area of land allotted to each one of them;

(c) the names and addresses of Government servants 
particularly of the Agricultural Department, who have 
been allotted lands in each of such colonies to-gether with 
the area allotted to them ?

The hon. Shri Prithvi Singh Azad :
(a) Twenty Six Garden colonies have been established. A 

list showing the names of the colonies district-wise is on 
the table of the House. J

(b) List enclosed. J (c) List enclosed, f

JK ept in the Library.



25th O ctober 1040(8) « East Punjab Legislative Assembly

SHRI ISHAR DAS SHARMA, RANGE OFFICER, KALESAR RANGE.

*1394. Sim Rattan Singh Tabib : Will the hon. Minister for
Development be p'eased to state: —

(a) the total annual income and expenditure of the Kalesar 
range, district Ambala, during the period Shri Ishar Das 
Sharma held charge of the range;

(b) the total annual income and expenditure during the 
period when the successor of Ishar Das Sharma held 
charge of that range ?

The hon. Shri Prithvi Singh Azad :
(a) For the period from Febuary, 1945, to the 11th December 

1948, when Shri Ishar Das Sharma held charge of Kalesar 
Range, the total annual income and expenditure is as, 
under: —

Febuary, 1945 to March, 1945.-
Total income *= Rs. 6,7751-

,, expenditure =  Rs.
1945 — 46.

3,336/12

Total income =  Rs. 19,935/3/9
,, expenditure — Rs,

1946-47
17,994/3/-

Total income — Rs. 10,907/12
,, expenditure =  Rs.

1947—48.
28,168/8/3

Total Income =  Rs. 9,255/12/-
,, expenditure =  Rs. 28,694/5/-

April, 1948. to December, 1948.
Total income =  Rs. 5,218/8'-

,, expenditure =  Rs. 20,230/13,-
(b) For the period from 12th December, 1948, tq,21st August 

1949, then the successor of Shri Ishar Das Sharma held 
charge of the range, the total income and expenditure 
is as under: —

Total ;n ome =  Rs. 16 769/12/-
,, expenditure =  Rs. 27,683/12/6

PERCOLATION WELLS.

*1395. Shri Rattan Singh Tabib : Will the hon. Minister for,
Development be pleased to state —

(a) the number of percolation wells allocated to each district 
of the Province particularly to Ambala District;

(b) the number of such wells allocated to each Tehsil of the 
Ambala District;

(c) the names and addresses of those persons community wise 
who have been allotted these wTells in each Tehsil of th* 
Ambala District ?

The hon. Dr. Gopt Chand Bhargava : A statement is laid no
the table. J

{Kept in the Library.
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BETTER FARMING

*1396. Shri Rattan Singh Tabib i Will the hon. Minister for 
Development be pleased to s ta te -

fa). the names and.addresses of persons who got encouraged 
through the propaganda of the Agricultural Department 

'and came to the Agricultural Farm, Ambala City, for 
consultations about better farming;

(b) the number of lectures delivered at the said farm by the 
person incharge to the groups of visitors at different times 
and the subjects dealt with by him ?

The hon. Minister for Development :
(a) A record of names and addresses of visitors to the 

Agricultural Farm, Ambala, is not maintained, The farm 
being quite close to the Civil Court? is visited frequently 
by a large number of visitors.

(b) No record of lectures delivered at the farm to the groups 
of visitors is kept, but visitors are given the required 
information regarding better farming and the experimental 
works being carried out there.

RECRUITMENT OF ASSISTANT SUB-INSPECTORS OF POLICE.

*1159. Sardar Sajjan Singh: Will the hon. Premier be pleased
to state:—

(a) whether it is a fact that some assistant Sub-Inspectors of 
Police were recruited directly by the Government between 
the period 15-8-47 to 31-3-48; if so, the height and the 
chest measurement together with the qualifications and 
home addresses of each one of them;

(b) whether any complaint was received by him on or about 
25.7.49, pointing out that the rules of recruiment were not 
observed in certain cases at the time of their selection;

(c) whether any enquity was made; and if so, with what results ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes. A statement giving the required particulars is placed 
on the table.J

(b) Yes.
(c) An enquiry was made and as a result of the inquiry one of 

the candidates who was not found up to the marks has been 
discharged. Some other candidates were discharged otherwise 
than as a result of the said enquiry.

JKept in the Library.
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Sardar Sajjan Singh : May I know the reason why the
person 11th in the list alre idy supplied to me, has been discharged ? 
Was he discharged on account of some physical defect in him?

Premier: I require notice.

Sardar Sajjan Singh: In view of the fact that Sardar Karamjit
qingh whose height is 5ft 4 |"  has been discharged, may 1 know as to 
why Sardar Dilwar Singh whose height is 5-Jft has not been discharged ?

Premier: I require fresh notice and I shall make the enquiries
necessary. If the information of the hon. Member is that he has been 
discharged on that ground, I shall make the necessary enquiries about 
it: At present I. cannot presume any reply.

Sardar Sajjan Singh: Is it a fact that according to the police rules 
the minimum height for recruitment of Sub-Inspectors and constables 
is five feet and seven inches?

Premier: It is according to rules.

Mehta Ranbir Singh: \V*'at is the minimum height and the
educational qualifications for making these appointments ?

Premier: 1 would refer th^ hon, Member to rules.

Mehta Ranbir Singh: [ want to know whether the rules have
been changed or not ?

Premier: If thev have been amended, tl.ey are there and the
hon. Member can refer to them.

Mehta Ranbir Singh: What ate those amended rules?

Mr. Speaker: This information can be obtained from the
Government Publications. The hon. Member c.in refer to them.

Mehta Ranbir Singh: May I know the reason why a person who
has read upto 9th class and whose height is comparatively less has not 
been discharged and has been preferred to a person who is a graduate 
and whose height is much more than the former? What are the reasons 
for his being descharged?

Premier: 1 want notice 1 am not expected to carry all the files
with me.

f Pandit Shri Ram Sharma: Will th hon. Premier kindly state if
the Superint ndents of police a r" authorised to deviate from or amend 
the existing rules governing recruitment to virions posts in the police 
Department ?
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Prem ier: I would refer the hon. Member to the rules.

Pandit Shri R am  Sharm a: f  want to know whether the
Superintendents of Police can in any case relax or waive any rule in 
favour of any candidate.

Prem ier: [ would again refer him to the rules. The practice is
that whatever is published in Government documents and is available 
to the hon. Members, a Minister is not expected to rep ly  to  any 
question pertaining to tint.

i

DIRECT RECRUITM ENT OF ASSISTANT SUB-INSPECTORS

OF POLICE

*1160. Sardar Sajjan  Singh: Will the hon. Premier be pleased
to state:-

(a' whether any Assistant Sub-Inspectors of Police were recruited 
between the period 1.4.48 to 31.3.49; if so, the height and the 
chest measurment together with the qualifications and home 
addresses of each one of them;

(b) whether it is a fact that some of the above referred to Assis
tant Sub-Inspectors were appointed against the specific pro
vision referred to in para (a) above?

The h o n . Dr. Gopi Chand Bhargava.

(a) Yes. A detailed statement, giving the required particulars in 
each case is placed on the table. {

(b) No.

{Kept in the Library.
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INCREASE IN THE SALARIES OF GOVERNMENT SERVANTS

CLASS IV

*1167. Sardar Sajjan Singh: Will the hon. Premier be pleased
to state:-

(a) whether it is a fact that the basic salaries of the Government 
Servants class IV have been recently increased; if so, to what 
extent;

(b) whether any reduction has been effected in the strength of 
this class of Government Servants after or before the 
sanctioning of the aforesaid increment; if so, the number of 
such Government employees affected thereby;

(c) the total number of Governmet Servants class IV on 1-4-49 
and 1-9-49 respectively ?

The hon. Dr. Gopi Chand Bhargava:

(a) Yes. The basic salaries of Government Servants class IV were 
revised with effect from the 1st September, 1949 as under:-

Class of Government Previous grade Revised grade
Servant

Rs. Rs.
Peon's. 15-1-19 20-J-25
Jamadars. 22 25-1-30
Daftries. 24-1-29 25-1-30/1-35

(b) Yes, *582.

(c) Total number of class IV Government Servants.

(i) t»)
1-4-49 1-9-49

0n *6320 "U *6713

*These figures do not include information regarding offices of 
the Director of Industries, East Punjab, and District and Sessions 
Judges, Ferozpore and Amritsar, whose replies have not yet been 
received.

The increase after 1-4-49 is mainly due to extra hands employed 
by the Rehabilitation Department.
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ALLEGED HUNGER STRIKES OF THAKUR HAZARA SINGH 
AND Pt. DURGA CHAND IN POLICE LOCK-UP DHARAMSALA.

*1128 Thakur Dalip Singh : Will the hon. Premier be pleased
to state whether it is a fact that Thakur Hazara Singh and Pandit 
Durga Cliand stationed in Polic( Jock-up Dharamsala are on hunger 
strike; if so, the reasons for the same ?

The hon. Dr. Gopi Chand Bhargava : They remained in the
police lock-up Dharamsala from 6.3.49 to 16.3.49, when they were 
transferred to sub-jail Dharamsala They resorted to hunger strike 
at 2 p m. on 15.3.49 while in the police lock-up for the following 
demands: —

1. They be sent to Yol Jail.
2. Cases against them should be put in court.
3. They should be given a servant for cooking their food in 

their presence.
4. They should be supplied playing cards, etc.

Shri Prabodh Chandra : Will the hon. Premier please state
whether these persons are ordinary criminals or Communist detenus ?

Premier : I want notice for this.

Shri Prabodh Chandra : Sir, what I wrant to urge is that if
they are Communist detenus, they should not be treated as ordinary7 
criminals. May I know if it is a fact that a person who is arrested for 
detention is treated like an ordinary criminal while he is kept in police 
lock-up ?

Premier : Not to my knowledge.

Mr. Speaker : It is a general question.

Sardar Sajjan Singh : Does the hon. Premier know that the rules
relating to the treatment of detenus are being kept secret ?

PREMIER : When they are secret, how can I disclose them ?

HOUSING ACCOMMODATION FOR SUBORDINATE SERVICES

* 1252. Sardar Sajjan S’ ngh : Will the hon. Premier be p'eased
to state whether the Government is aware of the fact that subordinate 
services are experiencing great difficulties and hardships for getting the 
housing accommodation in the urban areas particularly at the District 
Headquarters; if so, what steps the Government proposes to take to 
relieve them of .their day to day hardships; if not, the reasons therefor ?



( 8 ) 12 Eost Punjab Legislative Assembly 25 th October 1040.

The hon. Dr. Gopi Chand Bhargava :

Yes. It has come to the notice of Government that some 
difficulty is being felt by Govt, officials in the districts about 
accommodation. The matter is under considration.

Shri Prabodh C h an d ra : Will the hon. Premier say since
when i has come to his notice that subordinate Government servants 
are experiencing great difficulties in this matter ?

Prem ier : So far as the present Government is concerned, this
question doe- rmt arise. The previous Government did give attention 
to this matter trom time to time. It was also given due consideration 
in the regime of my first Ministry.

Shri Frabodh Chandra : Was it not brought to 'he notice of the
Government that Government servants serving at Simla were experie
ncing a grea: difficulty in getting housing accomodation ?

Prem ier : Yes, tiiat is why all vacant houses were requisitioned 
. and placed at the disposal of various Depaitments according to their 

strength for allotment to their staff. Government has so far been able 
to provide accommodation to seventy percent of the employees 
Barring there who are living with their relatives or iriends, all officials 
who have got rented houses have been allowed to draw House 
Rent Allowance to cover a part of the high rent that they may have 
to pay in orler to get accommodation.

Pand t Shri Ram  Sharm a: Has the Government ever considered
the desirab lity of allotting to the Government servants those of thu 
houses whic i are stiltlving vacant in the refugee colonies ?

Prero er: These houses were built with the object of providing
accommoda,ion to the displaced persons. Most of them have been 
sold by auction to the displaced persons. The remaining have also to 
be disposed off in this manner. Government has no funds to acquire 
these Ironses for providing accommodation to Government servants.

P and it Shri Ram  Sharm a: Why can't the Government allot
such of the vacant houses,-as have not been purchased by the refugees 
so far, to the needy Government servants ?

Prem ier: They are meant for the displaced persons onlv. The
Government servants cannot be given preferential treatment in the 
matter. Such houses have to be offered to the displaced persons in 
the first instance

P and it Shri Ram  Sharm a: Can't the Government allot such
vacant houses t<> the Government servants, without infringing the 
rights of the refugees thereby ?

Prem ier: The matter is under consideration. I will look into
the suggestion made by the hon. Member.
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VISITS PAID BY HON. MINISTERS.

-1253. S a rd a rS a jja n  Singh: Will the hon. Premier be
pleased to state: -

(a) the number of the visits paid by each of the hon. 
Ministers to Amritsar, Chheharta, Batala, Dhariwal, Jullundur, and 
Gurgaon between 12-7-49 and 5-9-49;

(b) the travelling allowance drawn by each of the hon. 
Ministers for the aforesaid 'visits ?

The hon. Dr. Gopi Ghana B hargava :

(a) A statement is laid on table of the house.

(b) It is not possible to give the amount of T. A. as the visits 
were not particularly to these places, which were visited in the course of 
tours to different parts of the state.

Amritsar. Chheharta. Batala. Dhariwal. Jullundur Gurgaon.

H.P.M. 1 1 - 1 1 1
H.M.F. o - - - 2 -
H.M.D. 2 1 2 1 3 1
H.M.R. - - — — 5 —
H.M.P.W. 1 — — 1
H.M.I.&S 1 - 1 1 1 —
H.M.L. 4 - i 6 3 _

S. PARITAM SINGH BRAR.

*1254 Sardar Sajjan  Singh : Will the hon . Premier be
pleased to state

(a) whether it is a fact that S. Paritam Singh Brar, Superin- 
. tendent of Police, Simla was asked to resign by the Government
between 1.4.49 and 30.6.49; if so, the exact date of his resignation with 
the reason for calling upon him to resign from Police service;

(b) whether it is a fact that the aforesaid S. Paritam Singh was 
reappointed as Commandant of Moga Refugee Camp after his removal 
from the Police; it so, when he was reappointed with the reasons for his 
reappointment as Camp Commandant together with the salary fixed by 
the Government per month ?

The hon. Dr. Gopi Chand Bhargava:
(a) Shri P. S. Brar was not asked to resign, he was temporarily 

appointed as Supirntendent of Police in the hope that the Government
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Premier: :

of India would agree to his re-appointment in the East Punjab. As the 
Government of India did not do so, his services were terminated with 
effect from the 16th of April, 1949.

(b) After being relieved from the Police Department, in view 
of his administrative experience and in view of the fact that he had 
lost property in Pakistan, Shri Brar was appointed as Camp Comman
dant, Refugee Camp, Moga on a salary of Rs. 500/- from the 24th May, 
1949.

Sardar Sajjan Singh : Is it a fact that S. Pritam Singh Brar
was forced to resign in the United Punjab, as there were charges of 
corruption against him ?

Premier : I don’t think we have got the relevant record with
us. But if the hon. Member gives notice, I shall try to ascertain this 
fact. v

PROSECUTING INSPECTORS AND SUB-INSPECTORS.

*1255. Sardar Sajjan Singh : Will the hon. Premier be pleased
to state:—

(a) the names of the Police Prosecuting Inspectors and Sub- 
Inspectors resp actively on 31. 12. 1948 in the Jullundur Division with 
the following particualrs (i) permanent (id probationer (iii) officating 
(iv) qualifications (v) date of enlistment in the Police department.

(b) the names of the Prosecuting Sub-Inspectors among them 
promoted as Prosecuting Deputv Superintendents between 15.8.47 and 
15.9.49;

(c) whether any Prosecuting Inspectors at Amritsar, who was 
transferred, posted or provided in Provincial Armed Police, received 
the special pay and other allowances of the post on which he actually 
worked between the aforesaid period: if not, the reasons thereof;

(d) against which post he was allowed to draw his pay and 
allowances together with his name;

(e, whether any sanction was given by the Government between 
the aforesaid period for the pest of additional. Prosecuting Inspector 
at Amritsar during the aforesaid period; if so, for what period;

(f) whether any Prosecuting Inspector at Amritsar having been 
provided in the Provincial Armed Police after the expiry of the aforesaid 
sanction was made to work as Prosecuting Inspector at Amritsar but 
was not allowed to draw his special pay and conveyance allowances 
though he was entitled to get them under police rule 10.65 (1) and 
10.67 (3), if so, the reasons for the same;
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lg) whether the Government proposes to make good the loss 
incurred by the aforesaid Prosecuting Inspector who worked in the 
prosecuting branch at Amritsar but was not allowed special pay and 
conveyance allowance from 3.5.1948 to 22.11.1948 and 28.2.1949 to 
31.8.1949; if not, the reasons thereof ?

The hon. Dr. Gopi Chand Bhargava :

{a) The required statement is placed on the table. J

(b) No Prosecuting Sub-Inspector was promoted to Prosecuting 
Deputy Suprintendent between 15.8.47 and 15.9.1949.

(e-g) As the officiating Prosecuting Inspector concerned has served 
a notice to lodge a suit against Govt., the matter will soon 
become sub-judice. It will, therefore, not be appropriate to 
answer this part of the Assembly Question.

POLICE REPORTS.

*1309 Shrimati Sita D ev i: Will the hon. Premier be pleased to
state:-

(a) whether he relies only on police reports before taking action 
against a person under section 3 of the East Punjab Public 
Safety Act;

(b) whether the authorities ever supplement police evidence with 
independent enquiry from local respectable gentlemen before 
detaining a person under the above mentioned Act ?

The hon. Dr. Gopi Chand Bhargava :

(a) The Provincial Government, District Magistrate and the 
Superintendent Police may arrest a person under section 3 
of the East Punjab Public Safety Act, V of 1949, if satisfied 
with respect to that person that, with a view to preventing 
him from acting in any manner prejudicial to the public 
safety or the maintenance of public order, it is necessary 
to do so.

It is for the arresting authority to satisfy itself about the 
\ necessity of effecting an arrest. It is within the knovdedge

of Government that District Magistrates have acted on 
reports, other than police reports at times, and so have 
Supdts. of Police availed of unofficial information to satisfy 
themselves.

(b) Yes, very often.

IKept in the Library.
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Shrimati S it a  Devi : I s  t h e  l io n . P r e m ie r  p e r f e c t ly  s u r e  t h a t  t h e
P o l ic e  p e r s o n n e l  h a v e  b e e n  a b le  t o  s h a k e  o f f  t h e ir  o ld  m e n t a l i t y  t o  s u c h  
a n  e x t e n t ,  t h a t  th e ir  r e p o r ts  c a n  in v a r ia b ly  b e  t a k e n  a s  c o r r e c t  a n d  
r e l ia b le .

Premier : Y e s ,  t h a t  is  w h y  t h e y  h a v e  b e e n  in v e s t e d  w i t h  t h e s e
p o w e r s .

Shri Prabodh Chandra : H a s  i t  c o m e  t o  t h e  n o t ic e  o f  t h e  h o n .
P r e m ie r  t h a t  th e r e  a r e  s e v e r a l  c a s e s  in  w h ic h  p e r s o n s  h a v e  b e e n  a r r e s te d  
t o  s a t i s f y  p e r s o n a l  m a l ic e ,  w i t h o u t  s u f f ic ie n t  e v id e n c e  t o  j u s t i f y  t h e ir  
d e t e n t io n  ?

Premier : S o  lo n g  a s  I  w a s  t h e  M in is te r - in -c h a r g e ,  n o  s u c h  c a s e
c a m e  t o  m y  n o t ic e .  I f  a n y  s u c h  c o m p la in t  w a s  r e c e iv e d  in  h is  t im e ,  t h e  
h o n .  M e m b e r  m u s t  b e  k n o w in g  i t .

Shrimati Sita Devi : D o e s  t h e  h o n .  P r e m ie r  r e m e m b e r  t h a t  in
t h e  r e g im e  o f  h is  p r e v io u s  M in is tr y ,  a  g e n t le m a n  n a m e d  B r a h m a  N a n d  
o f  K a n g r a  w a s  a r r e s te d  fo r  n o  f a u l t  o f  h is  b u t  d u e  t o  s o m e  p e r s o n a l  
c o n s id e r a t io n  ?

Premier : Y e s ,  I r e m e m b e r  t h is  c a s e .  H e  w a s  a r r e s te d  b e c a u s e
in q u ir ie s  r e v e a le d  t h a t  h e  w a s  a  C o m m u n is t ,  e v e n  t h o u g h  s o m e  o f  h is  
f r ie n d s  w i t h  a  v i e w  t o  p r o t e c t  h im , h a d  a l le g e d  t h a t  h e  w a s  n o t  a  
C o m m u n is t .

Pandit Shr! Ram Sharma : I s  t h e  G o v e r n m e n t  a w a r e  o f  t h e  f a c t  
t h a t  t h i s  d e t e n u  w a s  r e le a s e d  a f t e r w a r d s  o n  r e ly in g  u p o n  t h e  r e p o r t s  o f  
t h e  p o lic e  ?

Premier : T h e  G o v e r n m e n t  o r d e r e d  h is  r e le a s e  a s  th e r e  w a s  n o
lo n g e r  a n y  d a n g e r  o f  b r e a c h  o f  p e a c e .

Pandit Shii Ram Sharma : W a s  th e r e  a n y  d a n g e r  b e fo r e  ; i f  s o ,
w h a t  ?

Premier: T h e  G o v e r n m e n t  is  n o t  p r e p a r e d  t o  d is c lo s e  t h is  s e c r e t .

Pandit Shri Ram Sharma : I s  i t  n o t  a  f a c t  t h a t  t h e  p o l ic e  o f f i c 
ia l s  o f t e n  r e s i le  f r o m  t h e ir  s t a t e m e n t s  a f t e r  s o m e t im e  h a s  e la p s e d  ?

Mr. Speaker: D is a l lo w e d .

Shri Prabodh Chandra: I s  i t  n o t  a  f a c t  t h a t  i t  w a s  b r o u g h t
t o  t h e  n o t ic e  o f  t h e  l io n .  P r e m ie r  b e fo r e  t h i s  t h a t  t h e  s o n  o f  M a s te r  
H a r i S in g h  w a s  a r r e s te d  a t  H o s h ia r p u r  o n  t h e  b a s is  o f  a  p o l i c e  r e p o r t  ?

Shri Amar Nath Vidyalankar: W ill  t h e  G o v e r n m e n t  c o n s id e r
t h e  a d v is a b i l i t y  o f  c o n s t i t u t in g  a  s u b - c o m in i t e e  c o n s i s t in g  o f  M .L .A ’s . t o  
f u l ly  s c r u t in iz e  a n d  p e r io d ic a l ly  r e v ie w  t h e  in d iv id u a l  c a s e s  o f  t h e  
d e t e n u s  ?

Premier: No. Not at present.
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TRANSFER O F  HIGH DISTRICT OFFICERS.

* 1 3 3 2  P an d it Shri Ram  Sharm a: W ill  t h e  l io n .  P r e m ie r  h e
p le a s e d  t o  s t a t e : -

fa ) t h e  n u m b e r  o f  d is t r ic t s  w h e r e  b o t h  t h e  D e p u t y  C o m m is s io n e r  
a n d  t h e  S u p e r in te n d e n t  o f  P o l i c e  h a v e  b e e n  tr a n s fe r r e d  a lm o s t  a t  t h e  
s a m e  t im e ;

(b) w h e t h e r  t h is  d e p a r t u r e  fr o m  t h e  o ld  p r a c t ic e  o f  n o t  t r a n s 
fe r r in g  b o t h  t h e  o f f ic e r s  a t  t h e  s a m e  t im e ,  h a s  b e e n  fo u n d  t o  b e  o f  a n y  
a d m in i s t r a t iv e  a d v a n t a g e ;

(c) t h e  p e r io d  fo r  w h ic h  t h e  R o h t a k  D i s t r ic t  r e m a in e d  w i t h o u t  
a  D e p u t y  C o m m iss io n e r ;

(d) w h e t h e r  i t  is  a  f a c t  t h a t  h ig h  o f f ic ia l s  a r e  c o n s u l t e d  b e fo r e  ' 
th e ir  tr a n s fe r s ;

(e) w h e t h e r  i t  is  a  f a c t  t h a t  o f  la t e  t h e r e  is  a  g r o w in g  t e n d e n c y  
o n  t h e  p a r t  o f  h ig h  o f f ic ia l s - t o  p r o t e s t  a g a in s t  o r d e r s  o f  t r a n s fe r  ?

The hon. Dr. Gopi Chand Bhargava:

(a) 5 .

(b )  S o m e t im e s  th e  in t e r e s t s  o f  p u b l ic  s e r v ic e  r e q u ir e  m in o r  d e v i 
a t io n s  fr o m  o ld  p r a c t ic e s .

(c ) F o r  a b o u t  t w o  m o n t h s  t h e  S .D .O .  S o n e p a t  a n d  t h e  A .D .C .  
R o h t a k  p e r f o r m e d  t h e  d u t ie s  o f  D ep u t}^  C o m m is s io n e r .  T h e  d is t r ic t  w a s  
n o t  w i t h o u t  a  D e p u t y  C o m m is s io n e r  d u r in g  t h i s  p e r io d .

(d )  T h is  is  p u r e ly  d is c r e t io n a r y  w i t h  G o v e r n m e n t .

(e )  N o  g e n e r a l  te n d e n c } /  is  v i s ib le .  O c c a s io n a l  r e p r e s e n t a t io n s  
a g a in s t  t r a n s fe r s  a r e  n o t  in  a n y  w a y  a  n e w  f e a t u r e .  .

P and it Shri Ram Sharm a: H a s  t h e  G o v e r n m e n t  e v e r  c o n s id e r e d
t h a t  t h e  t r a n s fe r  o f  D e p u t y  C o m m is s io n e r  a n d  S u p e r in t e n d e n t  o f  P o l ic e  
a lm o s t  a t  s a m e  t im e  a d v e r s e ly  a f f e c t s  t h e  a d m in is t r a t io n  ?

Mr. Speaker: I t  is  a n  e x p r e s io n  o f  o p in io n .

P and it Shri Ram  Sharm a: M a y  I k n o w  w h a t  s t e p s  t h e  G o v e r n 
m e n t  p r o p o s e  t o  t a k e  t o  s t o p  s u c h  tr a n s fe r s  in  t h e  in t e r e s t  o f  a d m in is t r a 
t io n  ?

Prem ier: A s  t h e s e  t r a n s fe r s  w e r e  m a d e  b y  t h e  h o n . E x - P r e m ie r ,
I  d o  n o t  l ik e  t o  e x p r e s s  m y  o w n  o p in io n  in  t h i s  m a t t e r .

Shri Dev Raj Sethi: I s  i t  a  f a c t  t h a t  in  t h e  a b s e n c e  o f  p e r m a n e n t
D e p u t y  C o m m is s io n e r ,  t h e  w o r k  in  t h e  d is t r ic t  h a s  fa l le n  in t o  a r r e a r s  ?
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Prem ier: T h e  D e p u t y  C o m m is s io n e r  is  t h e r e .

P and it Shri Ram Sharm a: I s  i t  a  f a c t  t h a t  s u c h  o f f ic e r s  w h o
a r e  t r a n s fe r r e d  s h o w  r e s e n t m e n t  a n d  t r y  t o  s t o p  t h e ir  t r a n s fe r s  ?

Mr. Speaker : T h e s e  a re  t h e  p e r s o n a l  v i e w s  o f  t h e  h o n .
M e m b e r .

P andit Shri Ram  Sharm a: I s  i t  a  f a c t  t h a t  t h e  g r e a t  r e s e n t m e n t
w a s  e x p r e s s e d  b y  a  h ig h ly  p la c e d  o f f ic e r  a t  t h e  t im e  o f  h is  t r a n s fe r  a n d  
h e  a p p r o a c h e d  t h e  C e n tr a l G o v e r n m e n t  ?

Premier: I f  t h e  h o n  M e m b e r  b r in g s  t o  m y  n o t ic e  a n y
p a r t ic u la r  in s t a n c e ,  I  w il l  in fo r m  t h e  H o u s e  p r o v id e d  t h e r e  is  n o t h in g  
s e c r e t  in  i t .

S h r i. Prabodh Chandra: M a y  I  k n o w  t f  t h e  fo r m e r  C h ie f
S e c r a t a r y  m a d e  a n y  r e p r e s e n t a t io n  t o  t h e  C e n tr a l G o v e r n m e n t  o n  h is  
t r a n s fe r  ?

Prem ier; T h e  P a r l ia m e n t a r y  S e c r e t a r y  w h o  w o r k e d  w i t h  t h e  E x -  
P r e m ie r  m u s t  b e  in  t h e  k n o w  o f  i t .

Sardar Swaran Singh: I s  i t  n o t  a  f a c t  t h a t  S h r i P a r b o d h
C h a n d r a  h a d  b e e n  t h e  f a v o u r i t e  P a r l ia m a n t a r y  S e c r e t a r y  o f  t h e  E x -  
P r e m ie r  ? i

Mr. Speaker: D is a l lo w e d .

Shri Vir m dra : I s  i t  n o t  a  f a c t  t h a t  t h e  P u n j a b  G o v e r n m e n t
r e c e iv e d  a  r e p r im a n d  fr o m  t h e  C e n tr a l  G o v e r n m e n t  o n  t h e  t r a n s fe r  o f  
t h i s  C h ie f  S e c r e t a r y  ?

MAGISTR ATES AND ACCUMULATION OF PENDING WORK.

*1333. Pandit Shri Ram Sharma : W il l  t h e  h o n .  P r e m ie r  b e
p le a s e d  t o  s t a t e : —*

(a) w h e t h e r  t h e  G o v e r n m e n t  is  a w a r e  o f  t h e  f a c t  t h a t  la r g e  
n u m b e r  o f  p a n d in g  c a s e s  h a v e  a c c u m u la t e d  in  d if f e r e n t  p la c e s  in  t h e  
P r o v in c e  fo r  t h e  n u m b e r  o f  m a g is t r a t e s  is  in s u f f ic ie n t  t o  d is p o s e  o f  th e m ;

(b ) w h e t h e r  t h e  G o v e r n m e n t  is  a w a r e  o f  t h e  fa c t  t h a t  t h e  l i t i g a n t  
p u b l ic  is  s u f f e r in g  g r e a t  h a r d s h ip  o n  a c c o u n t  o f  t h i s  a c c u m u la t io n ;

(c) t h e  n u m b e r  o f  c a s e s  p e n d in g  in  e a c h  d is t r ic t  t o g e t h e r  w i t h  
t h e  n u m b e r  o f  t h e  i la q a  M a g is t r a t e  d is t r ic t w is e  ?

The hon. Dr. Gopi Chand Bhargava :

(a ) Y e s .  G o v e r n m e n t  h a v e  r e c e n t ly  a p p o in t e d  IS n e w
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M a g is t r a t e s  in  d if f e r e n t  d is t r ic t s . T h is  s h o u ld  h e lp  in  t h e  d is p o s a l
a r r e a r s .

(b )  G o v e r n m e n t  h a v e  so fa r  r e c e iv e d  n o s u c h  c o m p la in t ,

(c ) T h e  n u m b e r  o f  c a s e s  p e n d in g  in e a c h  d is t r i c t  o n
3 0 .9 .1 9 4 9  a r e :—

N a m e  o f  d is t r ic t . N o .  o f  p e n d in g N o . o f  i la q a
c a s e s . m a g i s t r a t e s .

S im la 7 7 2
A m b a la 5 5 5 8
G u r g a o n 2 2 7 5
K a r n a l 1141 7
H is s a r 4 7 7 12
R o h t a k 9 5 3 3
J u l lu n d u r 4 2 0 6
H o s h ia r p u r 4 0 3 7

A m r it s a r 8 0 7 11
F e r o z e p o r e 9 1 5  . 17  in c lu d in g  

D .M .
G u r d a s p u r 8 0 0 7
K a n g r a 2 3 3 5
L u d h ia n a 4 9 2 5

P and it Shri Ram  Sharm a: M a y  I  k n o w  w h e t h e r  t h e s e  f i f t e e n
m a g i s t r a t e s  w i l l  b e  a b le  t o  c o p e  w i t h  t h e  w o r k  w h ic h  h a s  f a l le n  in t o  
a r r e a r  ?

Premier: T h e  m a t t e r  is  u n d e r  t h e  c o n s id e r a t io n  o f  t h e  G o v e r n m e n t .  
T h e  G o v e r n m e n t  is t r y in g  to  c le a r  o f f  t h is  a rrea r .

Shri Dev Raj Sethi: M a y  I k n o w  t h a t  o u t  o f  9 5 3  c a s e s  w h ic h
a r e  a t  p r e s e n t  p e n d in g  in  t h e  R o h t a k  D is t r ic t ,  h o w  m a n y  o f  th e m  a r e  
m o r e  t h a n  t w o  y e a r s  o ld  ?

Premier: I r e q u ir e  n o t ic e  fo r  c o l l e c t in g  t h is  in f o r m a t io n .
%

P and it Shri Ram Sharm a: H a s  t h e  G o v e r n m e n t  is s u e d  a n y
in s t r u c t io n s  t o  t h e s e  m a g is t r a t e s  fo r  t h e  q u ic k  d is p o s a l  o f  t h e s e  c a s e s ;  if  
so , h a s  t h e  G o v e r n m e n t  r e c e iv e d  a n y  p r o g r e s s  r e p o r t  ?

Premier: S u c h  r e p o r t s  a r e  b e in g  r e c e iv e d  p e r io d ic a l ly  b y  th e
G o v e r n m e n t .

P and it Shri Ram  Sharm a: D o e s  t h e  G o v e r n m e n t  c o n s id e r  t h a t
b y  t h e  a p p o in t m e n t  o f  t h e s e  15 a d d i t io n a l  m a g i s t r a t e s ,  t h e  w o r k  w il l  
c o m e  t o  n o r m a l  w i t h in  t h e  p e r io d  o f  f iv e  o r  s ix  m o n t h s  ?

Prem ier: T h e  n u m b e r  o f  p e n d in g  c a s e s  i s  v e r y  la r g e  b u t  th e
G o v e r n m e n t  i s  c o n s id e r in g  h o w  t o  r e d u c e  t h e  n u m b e r  o f  c a s e s .
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P and it Shri Ram Sharm a: D o e s  t h e  G o v e r n m e n t  p r o p o s e  t o
e n t r u s t  s o m e  c a s e s  t o  S u b  J u d g e s  so  t h a t  t h e s e  p e n d in g  c a s e s  m a y  b e  
d is p o s e d  o f  e a r lie r  ?

Prem ier: I w i l l  c o n s u lt  t h e  C h ie f  S e c r e t a r y  a n d  i s s u e  in s t r u c t io n s
in  t h i s  b e h a l f  ?

P and it Shri Ram Sharma: I s  n o t  t h e  p r o p o s a l  t o  in c r e a s e  t h e
n u m b e r  o f  m a g i s t r a t e s  u n d e r  t h e  c o n s id e r a t io n  o f  G o v e r n m e n t  ?

Prem ier: I  c a n n o t  s a y  a n y t h in g  a t  p r e s e n t .

T h e y  m ig h t  b e  a s k e d  t o  w o r k  fo r  lo n g e r  h o u r s  o r  if  n e e d  b e ,  
t h e ir  n u m b e r  m a y  b e  in c r e a s e d .

NEW CAPITAL FOR THE PROVINCE.

* 1 3 3 4 .  P a n c it Shri Ram Sharma: W ill  t h e  h o n . P r e m ie r  b e
p le a s e d  t o  s t a t e : -

(a ) w h e t h e r  i t  is  a  f a c t  t h a t  t h e  C e n tr a l  G o v e r n m e n t  h a s  r e f u s e d  
t o  g iv e  a n y  f in a n c ia l  h e lp  f o r  t h e  b u i ld in g  o f  t h e  n e w  C a p it a l  fo r  t h e  
P r o v in c e  a t  C h a n d ig a r h ;

A
(b )  w h e t h e r  i t  is  a  f a c t  t h a t  t h e  s c h e m e  o f  m a k in g  C h a n d ig a r h  

a s  t h e  C a p it a l  h a s  b e e n  d r o p p e d ;

(c )  w h e t h e r  t h e  G o v e r n m e n t  p r o p o s e s  t o  s h i f t  t h e ir  o f f ic e s  t o  
t h e  p la in s  t h i s  w in te r ;  i f  s o ,  w h e r e ;  i f  n o t ,  t h e  r e a s o n s  th e r e fo r  ?

The hon. Dr. Gopi Chand Bhargava:

(a )  T h e r e  h a s  so  la r  b e e n  n o  o f f ic ia l  r e f u s a l  fr o m  t h e  G o v e r n 
m e n t  o f  I n d ia  t o  o u r  r e q u e s t  fo r  f in a n c ia l  a s s i s t a n c e  fo r  t h e  b u i ld in g  o f  
t h e  N e w  C a p it a l .

(b )  T h e  G o v e r n m e n t  h a v e  n o t  a l t e r e d  t h e  d e c is io n  t o  b u i l d  t h e  
N e w  C a p it a l  a t  C h a n d ig a r h .  A  r e p ly  in  t h i s  m a t t e r  h a s  a lr e a d y  b e e n  
g iv e n  in  a n s w e r  t o  q u e s t io n  1 2 7 0  b y  D r . S a n t  R a m  S e t h  o n  1 0 . 10 . 4 9 ,  
c o p y  o f  w h ic h  is  p la c e d  o n  t h e  t a b le  fo r  r e a d y  r e fe r e n c e .

(c ) I t  w i l l  n o t  b e  p o s s ib le  t o  s h i f t  t h e  a d m in is t r a t iv e  o f f ic e s  t o  
t h e  p la in s  d u r in g  t h i s  w in t e r  fo r  w a n t  o f  a c c o m m o d a t io n  e ls e w h e r e .

P adit Shri Ram  Sharm a: D id  t h e  P r o v in c ia l  G o v e r n m e n t  c o r r e s 
p o n d  w i t h  t h e  C e n tr a l  G o v e r n m e n t  in  c o n n e c t io n  w i t h  f in a n c ia l  a s s i s 
t a n c e  fo r  b u i ld in g  t h e  n e w  C a p i t a l  a f t e r  t h e  P r im e  M in is te r ,  P a n d i t  
J a w a h a r  L a i  N e h r u  h a d  d e c la r e d  in  a  p u b l ic  m e e t in g  a t  A m b a la  t h a t  
t h e  C e n tr a l  G o v e r n m e n t  c o u ld  n o t  g iv e  a n y  s u c h  a s s i s t a n c e  ?
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Prem ier: 1 w a s  p r e s e n t  a t  th a t, m e e t in g  a n d  a m  in  a  p o s i t io n  t o
s a y  t h a t  P a n d i t  j i  n e v e r  s a id  a n y  s u c h  t h in g .  H e  s a id  t h a t  o n ly  a  s m a l l  
s u m  c o u ld  h e  a d v a n c e d  a n d  t h e  m a t t e r  is  s t i l l  u n d e r  c o n s id e r a t io n .

P and it Shri Ram Sharm a: D id  n o t  P a n d i t  ji s a y  t h a t  n o  f i n a n 
c ia l  a s s i s t a n c e  c o u ld  h e  g iv e n  a n d  t h a t  t h e  P r o v in c ia l  G o v e r n m e n t  s h o u ld  
t a k e  s t e p s  t o  b u i ld  t h e  C a p it a l  o n  m o d e s t  l in e s  i f  i t  w a s  n e c e s s a r y  t o  b u i ld  it? -

Prem ier: 1 r e m e m b e r  a ll t h a t  t h e  P r im e  M in is te r  s a id .

Pandit Shri Ram Sharm a: W ill  t h e  h o n .  P r e m ie r  k in d ly  r e p e a t
w h a t  P a n d i t  j i  s a id  ?

Prem ier: I h a v e  a lr e a d y  r e p lie d .

Shri Dev Raj Sethi: I s  i t  a  f a c t  t h a t  t h e  P r o v in c ia l  G o v e r n m e n t
h a s  n o t  y e t  a p p r o a c h e d  t h e  C e n tr a l G o v e r n m e n t  fo r  a  f in a n c ia l  a s s is ta n c e ?

Prem ier: T h e  i n f o r m a t io n  o f  t h e  h o n .  M e m b e r  is  a b s o lu t e ly
w r o n g .

Shri Prabodh Chandra: D id  n o t  t h e  h o n .  P r e m ie r  r e a d  t h e  h e a d
l in e s  o f  v a r io u s  n e w s  p a p e r s  w h ic h  u n e q u iv o c ia l ly  s a id  t h a t  a c c o r d in g  t o  
P a n d i t  j i  n o  f in a n c ia l  a id  c o u ld  h e  g iv e n  t o  t h i s  p r o v in c e  fr o m  t h e  
c e n t r e  fo r  b u i ld in g  t h e  C a p it a l  ?

Prem ier: T h e  E x - p a r l ia m e n t a r y  S e c r e t e r y  m u s t  b e  k n o w in g
a b o u t  t h e  h e a d  l in e s  a s  h e  h im s e l f  m u s t  h a v e  b e e n  r e s p o n s ib le  fo r  
d is s e m in a t in g  t h a t  n e w s .

DEMAND OF CHAPRASIS AND ORDERLIES IN GOVERNMENT
SERVICE.

*1335. Pandit Shri Ram Sharma : W il l  t h e  h o n .  P r e m ie r  b e  
p le a s e d  t o  s t a t e : —

(a )  w h e t h e r  t h e  G o v e r n m e n t  i s  a w a r e  o f  t h e  d e m a n d s  o f  
c h a p r a s is  a n d  o r d e r lie s  in  t h e  G o v e r n m e n t  s e r v ic e  fo r  a n  
in c r e a s e  in  t h e ir  s a la r ie s ;  i f  s o ,  t h e  d e t a i l s  th e r e o f ;

(b )  w h e t h e r  t h e  G o v e r n m e n t  h a v e  t a k e n  t h e s e  d e m a n d s  in t o  
c o n s id e r a t io n ;  i f  s o ,  t h e  r e s u lt  t h e r e o f  ?

The hon. Dr. Gopi Chand Bhargava :

( a )  Y e s ,  r e p r e s e n t a t io n s  a s k in g  fo r  a n  in c r e a s e  in  t h e  r a t e s  o f  
t h e ir  s a la r ie s  w e r e  r e c e iv e d  fr o m  t h e  p e o n s  a n d  o r d e r lie s  o f  
c e r t a in  d e p a r t m e n t s .
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P rem ier:
(b )  Y e s ,  t h e s e  d e m a n d s  w e r e  r e j e c t e d  a s  o n ly  l a s t  y e a r  t h e  

g r a d e  o f  p a y  o f  p e o n s  w a s  r e v is e d  fr o m  R s .  1 5 -1 - 1 9  t o  
R s .  2 0 - 1 - 2 5 .

Pandit Shri Ram Sharma : D o e s  t h e  G o v e r n m e n t  i n t e n d  t o
r e c o n s id e r  t h e  q u e s t io n  o f  r a is in g  t h e  s a la r ie s  o f  c h a p r a s is  a n d  o r d e r lie s  ?

Premier : I  c a n ’t  s a y  a n y t h in g  a b o u t  i t  a t  p r e s e n t .  A t  t h is  t im e
I  c o u ld  n o t  d o  a n y t h in g  m o r e  t h a n  r e a d in g  t h e  a n s w e r  w h ic h  h a d  b e e n  
g o t  r e a d y  b y  t h e  fo r m e r  P r e m ie r .

Pandit Shri Ram Sharma : B u t  w h y  s h o u ld  t h e  h o n .  P r e m ie r
d e p e n d  o n  t h e  d e c is io n s  o f  t h e  fo r m e r  P r e m ie r  ? H a s n ’t  h e  h im s e l f  s e n s e  
a n d  c o u r a g e  t o  d o  t h e s e  t h in g s  ?

Premier : T h e  h o n .  M e m b e r  s h o u ld  r e s t  a s s u r e d  t h a t  I h a v e
e n o u g h  s e n s e .

Mr. Speaker : T h e  h o n .  M e m b e r  s h o u ld  a v o id  s u c h  u n p le a s a n t
r e m a r k s .

Pandit Shri Ram Sharma : I d id  n o t  m e a n  a n y  in s in u a c t io n  a n d
t h e  h o n .  P r e m ie r  s h o u ld  n o t  f e e l  i t .

Mr. Speaker : B u t  I  f e e l  i t  a n d  y o u  s h o u ld  w i t h d r a w  y o u r
r e m a r k s .

Pandit Shri Ram Sharma : I  w i t h d r a w  t h e m .

Shri Am ar Nath Vidya-alankar : W h y  n o t  f ix  t h e  m in im u m
w a g e s  o f  t h e  C h a p r a s is  l ik e  t h e  f a c t o r y  w o r k e r s  ?

Mr. Speaker : T h a t  is a  s u g g e s t io n .

HUNGER STRIKE OF COMMUNIST DETENUS.

* 1 3 3 6 . P and it Shri Ram  Sharm a: W il l  t h e  h o n .  P r e m ie r  b e
p le a s e d  t o  s t a t e : -

(a) t h e  s p e c i f ic  d e m a n d s  o f  t h e  C o m m u n is t  d e t e n u s  fo r  w h ic h  
t h e y  r e s t o r t e d  t o  b iu n g e r  s t r ik e  in  t h e  l a s t  w e e k  o f  S e p t e m b e r ,  1 9 4 9 ;

(b ) w h e t h e r  a n y  o f  t h e ir  d e m a n d s  w e r e  c o n c e d e d  t o  b y  t h e  
G o v e r n m e n t ;  i f  s o ,  t h e  d e t a i l s  th e r e o f ;

(c) w h e t h e r  a n y  M in is te r  o r  P a r l ia m e n t a r y  S e c r e t a r y  m e t  a n y  o f  
t h e s e  d e t e n u s  in  a n y  j a i l  t o  d is c u s s  w i t h  t h e m  t h e  p o in t s  a t  is s u e ;  i f  s o ,  
w i t h  w h a t  r e s u lt ;  i f  n o t ,  w h y  n o t  ?

The h o n . Dr. Gopi Chand B hargava;

(a )& (b )  A  c o m p a r a t iv e  s t a t e m e n t  s h o w in g  t h e  d e m a n d s  m a d e  
b y  t h e  C o m m n u n is t  d e t e n u s  a n d  h o w f o r  t h e y  h a v e  b e e n  m e t  is  la id  o n  
t h e  t a b le  %

J K e p t  in  t h e  L ib r a r y .



STARKED QUESTIONS AND ANSW ERS (8) 23

fc) A  P a r l ia m e n t a r y  S e c r e t a r y  t o  t h e  fo r m e r  P r e m ie r  v i s i t e d  
A m b a la  a n d  G u r d a s p u r  d is t r ic t s  a n d  d is c u s s e d  t h e  d e m a n d s  o f  t h e  
d e t e n u s  w i t h  t h e m .  T h a t  w a s  b e fo r e  t h e y  r e s o r t e d  t o  h u n g e r  s t r ik e .

CONDITIONS OF PRISONERS IN JAILS

* 1 3 3 7 .  P andit Shri Ram Sharm a: W ill  t h e  h o n .  P r e m ie r  b e
p le a s e d  t o  s t a t e : -

(a) t h e  im p r o v e m e n t s  m a d e  in  t h e  c o n d it io n s  o f  p r is o n e r s  in  t h e  
j a i l s  in  t h e  p r o v in c e  d u r in g  t h e  l a s t  s i x  m o n t h s ;

(b) t h e  e x t e n t  t o  w h ic h  t h e  r e c o m m e n d a t io n s  o f  t h e  J a i l  E n q u ir y  
C o m m it t e e  a p p o in t e d  b y  t h e  G o v e r n m e n t  h a v e  b e e n  im p le m e n t e d  s o  far ;

(c) w h a t  s t e p t s ,  i f  a n y ,  h a v e  b e e n  t a k e n  b y  t h e  G o v e r n m e n t  t o  
r e l ie v e  t h e  s u f f e r in g s  o f  t h e  p r is o n e r s  r e g a r d in g  t h e  w a n t  o f  
a c c o m m o d a t io n  in  t h e  j a i l s  ?

The hon. Dr. Gopi Chand Bhargava:

(a ) G o v e r n m e n t  d id  n o t  t a k e  u p  t h e  g e n e r a l  q u e s t io n  o f  m a k in g  
im p r o v e m e n t s  in  t h e  c o n d it io n s  o f  p r is o n e r s ,  a s  i t  w a s  i n t e n d e d  t o  d o  so  
o n  r e c e ip t  o f  t h e  R e p o r t  o f  t h e  J a i l s  R e f o r m s  C o m m it t e e ,  w h ic h  h a s  
o n ly  r e c e n t ly  b e e n  r e c e iv e d .  H o w e v e r ,  d u r in g  t h e  p e r io d  in  q u e s t io n  t h e  
r u le s  r e la t in g  t o  th e ir  c la s s i f i c a t io n  h a v e  b e e n  m a d e  m o r e  l ib e r a l  b y  
t r e a t in g  a s  ‘B ’ c la s s  a ll  p r is o n e r s  w h o  a r e  M a t r ic u la t e s  o r  w h o  h a v e  a n  
in c o m e  o f  R s .  1 0 0 -  p .m . ,  a n d  t h e y  h a v e  a ls o  b e e n  a l lo w e d  t h e  s u p p ly  o f  
s o m e  m o r e  n e w s p a p e r s  a n d  p e r io d ic a ls .

(b) T h e  r e p o r t s  o f  t h e  E a s t  P u n j a b  J a i l s  R e f o r m  C o m m it t e e  h a s  
b e e n  r e c e iv e d  o n ly  r e c e n t ly  a n d  is  u n d e r  t h e  c o n s id e r a t io n  o f  
G o v e r n m e n t ;

(c) T h e  f o l lo w in g  m e a s u r e s  h a v e  b e e n  t a k e n  t o  p r o v id e  m o r e  
a c c o m m o d a t io n  t o  p r is o n e r s : -

v

(1 ) E x t e n s i o n  o f  t h e  j a i l  a t  F e r o z e p o r e  fo r  p u c c a  a c c o m m o d a t io n  
fo r  1 ,0 0 0  p r iso n e r s ;

(2 / e x t e n s io n  o f  t h e  C e n tr a l  J a i l ,  A m b a la  t o  in c r e a s e  p u c c a  # 
a c c o m m o d a t io n  fo r  a  t o t a l  n u m b e r  o f  1 ,5 0 0  p r is o n e r s ,

(3 )  c o n s t r u c t io n  o f  a  p u c c a  D is t r ic t  J a i l  a t  t h e  s i t e  o f  t h e  C a m p  
J a i l  H is s a r  fo r  5 0 0 -7 O 0  p r is o n e r s ,

(4 ) R e t e n t io n  o f  th e  c a m p  ja i l ,  Y o l ,  w i t h  a c c o m m o d a t io n  fo r  
1,200 p r iso n e r ;

(5 ) E s t a b l i s h m e n t  o f  a  C a m p  J a i l  a t  D e lh i  fo r  5 0 0 - 6 0 0  r p is o n e r s .
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ALLEGATIONS AGAINST SOHAN SINGH SUB-INSPECTOR
LUDHIANA.

* 1 4 0 3 .  Mehta R a n b ir  Singh: W ill  t h e  b o n .  P r e m ie r  b e  p le a s e d
t o  s t a t e : -

(a) w h e t h e r  t h e  G o v e r n m e n t  i s  a w a r e  o f  t h e  f a c t  t h a t  o n  3 r d  
A u g u s t ,  1 9 4 9  S h r i S h a n t i  S a r o o p ,  G e n e r a l S e c r e t a r y ,  T e h s i l  C o n g r e s s  
C o m m it t e e ,  S a m r a la  a n d  S h r i P a l t a ,  I n s p e c t o r  fo o d g r a in s ,  L u d h ia n a ,  
b r o u g h t  i t  t o  t h e  n o t ic e  o f  S u p e r in t e n d e n t  o f  P o l ic e ,  L u d h ia n a  t h a t  o n e  
S c h a n  S in g h  S u b - I n s p e c t o r  P o l ic e ,  L u d h ia n a  h a d  im p o r t e d  e ig h t  b a g s  o f  

w h e a t  w i t h o u t  a n y  a u t h o r i t y ;

[b ] w h e t h e r  i t  is  a  f a c t  t h a t  t h e  S u p e r in t e n d e n t  o f  P o l i c e  d e p u t e d  
t h e  A s s i s t a n t  S u p e r in t e n d e n t  o f  P o l ic e ,  w h o  t o o k  in  h is  p o s s e s s io n  6  b a g t  
o f  w h e a t  f r o m  a n  o p e n  p la c e  n e a r  p o l ic e  s t a t io n ,  L u d h ia n a  S a d r ;

fc ] w h e t h e r  a n y  c a s e  h a s  b e e n  r e g is t e r e d  b y  t h e  p o l ic e  a g a in s t  
t h e  s a id  s u b - in s p e c t o r ;  i f  so , w i t h  w h a t  r e s u lt  ?

The hon. Dr, Gopi Chand B hargava:

[b ]  Y e s ,  a  D e p u t y  S u p e r in t e n d e n t  o f  P o l ic e  w a s  d e p u t e d  b u t  
t h e  p la c e  w h e r e f r o m  t h e  w h e a t  w a s  r e c o v e r e d  w a s  a w a y  fr o m  t h e  P o l ic e  
S t a t io n  p r e m is e s .

[c ]  C a se  F . I . R .  N o .  3 9 4 ,  d a t e d - 3 .8 .4 9 ,  u / s  4 .9 /9 /1 1  E P R O / 4 8  
h a s  b e e n  r e g is t e r e d  a n d  is  u n d e r  in v e s t i g a t i o n .

Mr. Speaker: I f in d  t h a t  t h is  is  a  m a t t e r  w h ic h  is  s u b - j u d ic ie  a n d
I  a m  d e f in i t e ly  o f  t h e  o p in io n  t h a t  s u c h  q u e s t io n s  s h o u ld  n o t  b e  a s k e d  
w h ic h  m ig h t  a f f e c t  t h e  m e r i t s  o f  t h e  c a s e .

M ehta R anb ir Singh: S ir , m a y  I k n o w  if  a  c a s e  w h ic h  is  u n d e r
in v e s t ig a t io n  c a n  a ls o  b e  c o n s id e r e d  t o  b e  s u b - j u d ic e  ?

Mr. Speaker: Y e s .  A n y  c a s e  w h ic h  is  e v e n  l ik e ly  t o  g o  b e f o r e  a
c o u r t  o f  la w  c a n  b e  c o n s id e r e d  t o  b e  s u b - j u d ic e .  T h e r e  a r e  c e r t a in  r u l in g s  
w h ic h  s a y  t h a t  o n ly  t h o s e  c a s e s  w h ic h  a r e  b e fo r e  t h e  c o u r t s  o f  la w  c a n  
b e  c o n s id e r e d  s u b - j u d ic e ,  b u t  th e r e  a r e  o t h e r  r u l in g s  w h ic h  s a y  t h a t  a n y  
c a s e  w h ic h  is  e x p e c t e d  t o  g o  t o  a  c o u r t  o f  la w  m u s t  b e  t a k e n  in  t h is  
l ig h t .  I  a m  o f  t h e  v i e w  t h a t  c a s e s  w h ic h  a r e  u n d e r  i n v e s t ig a t io n  a r e  l ik e ly  
t o  b e  t a k e n  b e fo r e  t h e  la w  c o u r t s  a n d  i t  is  d e s ir a b le  t h a t  t h e s e  s h o u ld  
n o t  b e  d is c u s s e d .

P an d it Shri Ram Sharm a: S ir , h o w  d o  y o u  k n o w  t h a t  t h e
c a s e  is  l ik e ly  t o  g o  b e fo r e  a  c o u r t  o f  la w  ?

M ehta R anbir Singh: S ir ,  I o n ly  w a n t  s o m e  in f o r m a t io n  f r o m
t h e  G o v e r n m e n t .

Mr. Speaker: I c a n  a s s u r e  t h e  h o n .  M e m b e r  t h a t  a n y  r e p ly  g iv e n
o n  t h e  f lo o r  o f  t h e  H o u s e  is  l ik e ly  t o  a f f e c t  t h e  m e r i t s  o f  t h e  c a s e  o n e  
w a y  o r  t h e  o th e r ;  t h e r e f o r e ,  n o  r e p ly  in  s u c h  c a s e s  s h o u ld  b e  e x p e c t e d .

[a ] Y e s .
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COMPENSATION FOR LOSS SUFFERED BY GOVERNMENT 

SERVANTS IN LAHORE.

*1412. Chaudhri Sunder Singh: W ill  t h e  h o n .  P r e m ie r  b e
p le a s e d  t o  s t a t e : -

[a ] w h e t h e r  i t  is  a  f a c t  t h a t  c e r ta in  o f f ic ia ls  w e r e  a s k e d  t o  s t a y  
a t  L a h o r e  a f t e r  t h e  9 t h  A u g u s t ,  1 9 4 7 , a s  t h e ir  o f f ic e s  w e r e  t o  r e -o p e n  in  
t h e  E a s t  P u n j a b  a f t e r  a  f o r t n ig h t  or  so ;

[b ] w h e t h e r  s u c h  o f f ic ia ls  h a d  t o  r u n  a w a y  fr o m  L a h o r e  in  o r d e r  
t o  s a v e  t h e ir  l i f e  a n d  h o n o u r  l e a v in g  b e h in d  a ll  t h e ir  b e lo n g in g s ;

[c] w h e t h e r  t h e  G o v e r n m e n t  in t e n d s  t o  c o m p e n s a t e  s u c h  o f f ic ia l s  
fo r  t h e  lo s s  s u f fe r e d  b y  th e m  ?

The lion. Dr. Gopi Cband Rhargava:

[a ] A  n u m b e r  o f  o f f ic ia ls  w e r e  r e q u ir e d  b y  G o v e r n m e n t  t o  s t a y  
in  W e s t  P u n j a b  a f t e r  p a r t i t io n  a s  o f f ic ia ls  l e n t  t o  W e s t  P u n j a b  o r  in  t h e  
in t e r e s t  o f  G o v e r n m e n t  w o r k .  I t  i s  n o t  c o r r e c t  t h a t  t h e s e  o f f ic ia ls  s t a y e d  
in  W e s t  P u n j a b  a f t e r  9 t h  A u g u s t  a s  t h e ir  o f f ic e s  w e r e  t o  r e -o p e n  in  
E a s t  P u n j a b  a f t e r  a  f o r t n ig h t  o r  s o .

[b ] I t  is  t r u e  t h a t  m a n y  o f f ic ia l s  s u f fe r e d  lo s s  o f  p r o p e r t y  in  t h e  
c ir c u m s t a n c e s  m e n t io n e d .

■ [c) G o v e r n m e n t  g r a n t e d  a n  in t e r e s t  fr e e  a d v a n c e  u p t o  3  m o n t h s ’ 
p a y ,  s u b j e c t  t o  a  m a x im u m  o f  R s .  1 2 0 0 / - ,  t o  a ll  G o v e r n m e n t  s e r v a n t s  
w h o  w e r e  w o r k in g  in  t h e  W e s t  P u n j a b  o n  t h e  d a t e  o f  p a r t i t io n  o r  w h o  
h a d  c o m e  t o  E a s t  P u n j a b  a s  r e fu g e e s  a n d  w e r e  la t e r  o n  a b s o r b e d  in  
G o v e r n m e n t  o f f ic e s  w h e t h e r  in  a  p e r m a n a n t  o r  t e m p o r a r y  c a p a c i t y .  
T h is  a d v a n c e  w a s  g iv e n  t o  e n a b le  d is p la c e d  G o v e r n m e n t  o f f ic ia l s  t o  
p r o v id e  t h e m s e lv e s  w i t h  n e c e s s a r y  p e r s o n a l  e q u ip m e n t  in  v ie w  o f  t h e ir  
lo s s e s  in  W e s t  P u n j a b .  T h e  P u n j a b  P a r t i t i o n  C o m m it t e e  h a v e  a ls o  
a p p o in t e d  a  s m a l l  C o m m it t e e  c o n s i s t in g  o f  r e p r e s e n t a t iv e s  o f  t h e  t w o  
G o v e r n m e n t s  t o  c o n s id e r  t h e  g e n e r a l  q u e s t io n  o f  t h e  g r a n t  o f  
c o m p e n s a t io n  t o  s u c h  o f f ic ia ls .

Shri Prabodh Chandra: D o e s  t h e  G o v e r n m e n t  p r o p o s e  t o
c o m p e n s e t e  t h e  lo s s e s  s u f f e r e d  b y  t h e m  o r  o n ly  a n  a d v a n c e  o f  th r e e  
m o n t h s  p a y  n o t  e x c e e d in g  R s .  1 ,2 0 0  is  t o  b e  g iv e n  ?

Premier: I  h a v e  a lr e a d y  a n s w e r e d  t h i s  q u e s t io n .

Shri Prabodh Chandra: I s  t h e  h o n .  P r e m ie r  a w a r e  o f  t h e  f a c t
t h a t  a  n u m b e r  o f  t h o s e  o f f ic e r s  w h o  w e r e  o n  d e p u t a t io n  w i t h  t h e  W e s t  
P u n j a b  G o v e r n m e n t  s u f f e r e d  lo s s e s  a m o u n t in g  t o  la k h s  o f  r u p e e s  ?

Prem ier: I t  m a y  b e  so .

r: Y o u  c a n ' t  c o m p e l  a n  h o n .  M in is te r  t o  a n s w e r  a
q u e s t io n .

i  jPrabodh Chandra: I w a n t  a  d e f in i t e  a n s w e r .
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Shri P abodh Chandra: I w a n t  t o  h a v e  a  r u l in g  fr o m  t h e  c h a ir
a s  t o  w h e t h e r  t h e  r e p ly  g iv e n  b y  t h e  h o n .  M in is te r  s h o u ld  n o t  b e  
d e f in it e

Mr. Speaker: N e x t  q u e s t io n  p le a s e .

APPOINTMENT OF A MEMBER OF SCHEDULE CASTE AS AN 
UNDER SECRETERY.

* 1 4 1 5 .  Chaudhri Sunder Singh: W ill  t h e  h o n .  P r e m ie r  b e
p le a s e d  t o  s t a t e

[a ]  w h e t h e r  i t  is  a  f a c t  t h a t  d u r in g  t h e  B u d g e t  S e s s io n  o f  1 9 4 8 ,  
i t  w a s  s t a t e d  o n  t h e  f lo o r  o f  t h e  h o u s e  t h a t  o n e  m e m b e r  o f  
t h e  s c h e d u le d  c a s t  w a s  g o in g  t o  b e  t a k e n  a s  a n  U n d e r  
S e c r e t a r y  in  t h e  E a s t  P u n j a b  S e c r e t a r ia t ,

[b ]  w h e t h e r  t h a t  p r o m is e  h a s  b e e n  f u l f i l l e d  b y  G o v e r n m e n t  
i f  n o t ,  t h e  r e a s o n s  th e r e fo r  ?

The hon. Dr. Gopi Chand Bhargava:

[a ]  N o .

[b ] D o e s  n o t  a r is e . I  m a y  a d d  fo r  t h e  in f o r m a t io n  o f  t h e  h o n .  
M e m b e r  t h a t  t h e  p o s t  o f  U n d e r  S e c r e t a r ie s  a r e  b o r n  o n  t h e  
E a s t  P u n j a b  C iv i l  S e r v ic e  E x e c u t i v e  B r a n c h  c a d r e  a n d  
t h e r e  is  n o  H a r i j a n  in  t h i s  S e r v ic e  a t  p r e s e n t .

LIQUOR AND OPIUM ETC.

* 1 2 6 4  Sardar Sajjan Singh: W ill  t h e  h o n .  M in is t e r  fo r
F in a n c e  b e  p .e a s e d  t o  s t a t e : -

[a ]  t  l e  c o u n t r y  m a d e  a n d  fo r e ig n  l iq u o r  c o n s u m e d  in  e a c h  
d is t r ic t  o f  t h e  p r o v in c e  b e t w e e n  1 - 4 - 4 9  t o  3 0 - 9 - 4 9  a n d  in  t h e  
c o r r e s p o n d in g  p e r io d  o f  1 9 4 6  a n d  1 9 4 8  r e s p e c t iv e ly : -

[b ]  o p iu m , b h a n g ,  a n d  s u lp h a  c o n s u m e d  r e s p e c t i v e l y  in  e a c h  
d is t r ic t  o f  t h e  P r o v in c e  f r o m  1 - 4 - 4 9  t o  3 0 - 9 - 4 9  a n d  in  t h e  
c o r r e s p o n d in g  p e r io d s  o f  1 9 4 6 - 1 9 4 8  ?

The hon. Dr. Gopi Chand Bhargava:

[a ]  a n d  [b ] T w o  s t a t e m e n t s  g iv in g  t h e  r e q u ir e d  in f o r m a t io n  a r e  
la id  o n  t h e  t a b le .  J

t  K e p t  in  t h e  l ib r a r y .
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Shri Prabodh Chandra: I s  t h e  h o n .  P r e m ie r  a w a r e ' o f  t h e  f a c t
t h a t  h ig h e r  b id s  w e r e  o f f e r e d  fo r  l iq u o r  s h o p s  t h i s  y e a r  t h a n  d u r in g  
.th e  p r e v io u s  y e a r  ?

Shri Prabodh Chandra: I s  i t  n o t  t h e  p o l i c y  o f  t h e  G o v e r r m e n t  t o
e n f o r c e  p r o h ib i t io n  t o  t h e  m a x im u m  p o s s ib le  e x t e n t  a n d  t o  r e d u c e  
c o n s u m p t io n  o f  l iq u o r  a s  m u c h  a s  p o s s ib le  ?

Prem ier: A c c o r d in g  t o  t h e  p o l i c y  o f  t h e  G o v e r n m e n t  t o t a l
p r o h ib i t io n  h a s  b e e n  in r o d u c e d  in  R o h t a k  D i s t r ic t  w h i le  t h e  c o n s u m p t io n  
o f  l iq u o r  in  o t h e r  d is t r ic t  i s  p r o p o s e d  t o  b e  r e d u c e d  t o  m in im u m .

Shri Prabodh Chandra: I s  i t  n o t  a  f a c t  t h a t  s e v e r a l  n e w  l iq u o r
s h o p s  h a v e  b e e n  o p e n e d  t h i s  y e a r  ?

Prem ier: I r e q u ir e  n o t ic e  fo r  a n s w e r in g  t h a t  q u e s t io n .

Shri Prabodh Chandra: I s  i t  n o t  a  f a c t  t h a t  n e w  w in e - s h o p s
h a v e  r e c e n t ly  b e e n  o p e n e d  in  G u r d a s p u r  a n d  P a t h a n k o t  a n d  t h a t  t h e  
r e s id e n t s  o f  t h e s e  t o w n s  h a v e  p r o t e s t e d  a g a in s t  i t  ?

Prem ier: I t h a n k  t h e  h o n .  M e m b e r  fo r  t h e  in f o r m a t io n  s u p p l ie d
b y  h im .

Shri Prabodh Chandra: H a s  t h e  G o v e r n m e n t  d o n e  any
p r o p a g a n d a  a g a in s t  d r in k in g  ?

Prem ier: Y e s ,  t h e  G o v e r n m e n t  h a s  b e e n  d o in g  p r o p a g a n d a  in
f a v o u r  o f  p r o h ib i t io n .

Shri Prabodh Chandrs; D id  t h e  G o v e r n m e n t  p u b l is h  p o s t e r s  o r  
w e r e  s o m e  le c t u r e s  a r r a n g e d  fo r  t e l l in g  p e o p le  t h a t  d r in k in g  is  a n  e v i l  
h a b i t  ?

Prem ier: Y e s , t h e  G o v e r n m e n t  p u b l is h e d  p o s t e r s  in  t h i s  c o n n e c t io n  
a n d  I s h a ll  r e q u e s t  t h e  h o n .  M e m b e r  t o  v i s i t  t h e  o f f ic e  o f  t h e  P u b l i c i t y  
D e p a r t m e n t  t o  s e e  t h e s e  fo r  h im s e l f .

DIPLOMA TUBERCULOSIS DISEASES CLASS AT KASAULI.

* 1 3 6 5 .  Mehta R anbir Singh: W ill  t h e  h o n . M in is te r  fo r
F in a n c e  b e  p le a s e d  t o  s t a t e : -

[a ]  t h e  d a t e  o n  w h ic h  s t u d e n t  fo r  T .D .D .  c la s s  K a s a u l i  s t a r t e d  
t a k in g  tr a in in g ;

Tb] w h e t h e r  i t  is  a  f a c t  t h a t  t h e y  h a v e  c o m p le t e d  th e ir  p r e s c r ib e d  
c o u r s e  b u t  n o  d a t e s  h a v e  b e e n  f ix e d  s o  fa r  fo r  t h e  e x a m in a t io n ,  i f  so ,  
w h y ;

[c] t h e  a m o u n t  s p e n t  b y  t h e  G o v e r n m e n t  in  t h is  c o n n e c t io n  ?

The hon. Dr. Gopi Chand Bhargava.

[a ]  T h e  t r a in in g  o f  s t u d e n t s  o f  t h e  T .D .D .  C la ss  a t  K a s a u l i  
c o m m e n c e d  fr o m  t h e  1 5 th  A u g u s t ,  1 9 4 9 ;
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Prem ier :
[b ] T h e - a n s w e r  t o  f ir s t  p a r t  o f  t h e  q u e s t io n  is  in  t h e  a f f i r m a t iv e .  

A s  r e g a r d s  t h e  s e c o n d  p a r t ,  i t  i s  u n d e r s t o o d  t h a t  n o  d a t e s  fo r  t h e  
e x a m in a t io n  h a v e  s o  fa r  b e e n  f ix e d  a s  t h e  r u le s  a n d  r e g u la t io n s  fo r  t h e  
T .D .D .  C la s s  h a v e  n o t  y e t  b e e n  a p p r o v e d  b y  t h e  S e n a t e  o f  t h e  F a s t  
P u n j a b  U n iv e r s i t y .  I t  is  e x p e c t e d  t h a t  t h e  n e c e s s a r y  a p p r o v a l  w i l l  b e  
a c c o r d e d  in  t h e  n e x t  m e e t in g  o f  t h e  S e n a t e  t o  b e  h e ld  o n  t h e  1 6 th  
O c to b e r ,  1 9 4 9 , a n d  t h e  e x a m in a t io n  w i l l  b e  h e ld  s o m e  t im e  t h e r e a f t e r .

[c) 'N o th in g  s o  fa r .

Mehta R anbir Singh: B e f o r e  s t a r t in g  t h e s e  c la s s e s ,  d id  t h e
G o v e r n m e n t  a s k  t h e  U n i v e r s i t y  t o  f r a m e  t h e  n e c e s s a r y  r u le s  s o  t h a t  t h e  
s t u d e n t s  m ig h t  f in is h  t h e ir  s t u d ie s  in  t im e  ?

Prem ier: T h e  U n iv e r s i t y  w a s  a d d r e s s e d  o n  t h e  s u b j e c t  a n d  t h e
M e d ic a l F a c u l t y  t o o k  a c t io n  o n  o u r  le t t e r .

M ehta R anbir Singh: I s  i t  n o t  a  f a c t  t h a t  t h e  U n i v e r s i t y  w a s
a d d r e s s e d  a f t e r  t h e  s t u d e n t s  h a d  c o m p le t e d  t h e ir  c o u r s e s  o f  s t u d y  ?

Prem ier: I r e q u ir e  n o t ic e  fo r  a n s w e r in g  t h a t  q u e s t io n
M ehta R an b ir Singh: I s  i t  n o t  a  f a c t  t h a t  t h e  s t u d e n t s  h a v e  t o

w a i t  fo r  t h e  d a t e  o f  e x a m in a t io n  e v e n  a f t e r  t h e  c o m p le t io n  o f  t h e ir  
s t u d ie s  ?

Prem ier: I  r e q u ir e  n o t ic e  fo r  a n s w e r in g  t h i s  q u e s t io n .

Mehta R anbir Singh: W h e n  w i l l  i t  b e  p o s s ib le  t o  h o ld  t h e
e x a m in a t io n  ?

Prem ier: I h a v e  a lr e a d y  a n s w e r e d  t h i s  q u e s t io n .

Mehta R anbir Singh: I s  i t  n o t  a  f a c t  t h a t  t h e  s t u d e n t s  w i l l  h a v e
t o  w a s t e  o n e  y e a r  o r  m o r e  fo r  n o  f a u l t  o f  t h e ir s  ?

Premier: I f  t h e  h o n .  M e m b e r  h a d  l i s t e n e d  t o  m y  r e p ly ,  h e  w o u ld
h a v e  n o t e d  t h a t  a s  s u b m it t e d  b y  m e  t h i s  m a t t e r  w i l l  b e  c o n s id e r e d  b y  
t h e  S e n a t e  o f  t h e  U n i v e r s i t y  a t  i t s  n e x t  m e e t in g .

COUNTRY LIQUOR SHOP. KHANNA.

*1411 Mehta R anbir Singh: W il l  t h e  h o n .  M in is te r  fo r  F in a n c e
b e  p le a s e d  t o  s t a t e : -

(a) w h e t h e r  i t  i s  a  f a c t  t h a t  c o u n t r y  l iq u o r  s h o p  w i t h i n  t h e  
M u in ic p a l  l im i t s ,  K h a n n a  u s e d  t o  r e m a in  c lo s e d  o n  D u s e h r a  f e s t i v a l  d a y  
fo r  a  n u m b e r  o f  y e a r s  in  t h e  p a s t ;

(b ) w h e t h e r  i t  i s  a  f a c t  t h a t  l iq u o r  w a s  s o ld  t o  t h e  p u b l ic  b y  t h e  
l i c e n s e e  o n  1st O c t o b e r ,  1 9 4 9 ;

(c) i f  t h e  a n s w e r  t o  p a r t  [b ] a b o v e  b e  in  a f f ir m a t iv e ,  w h e t h e r ,
(i) t h e  G o v e r n m e n t  p a s s e d  a n y  s u c h  o r d e r  a s  p e r m it t e d  s a le  o n  t h a t  d a y ,  
o r  [ i i ]  w h e t h e r  t h e  E x c i s e  O f f ic e r  d id  i t  o f  h is  o w n  a c c o r d ;

(d ) i f  t h e  a n s w e r  t o  p a r t  [c ]  |"ii] a b o v e  b e  in  t h e  a f f ir m a t iv e  
t h e  a c t io n  G o v e r n m e n t  in t e n d s  t o  t a k e  a g a in s t  t h e  E x c i s e  O ff ic e r  
c o n c e r n e d  ?
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The hon. Dr. Gopi Chand Bhargava:

(a) Yes.
(b ) Y e s .

(c) N o  o r d e r s  e i t h e r  b y  G o v e r n m e n t  o r  b y  t h e  lo c a l  E x c i s e  a n d  
T a x a t io n  O ff ic e r  w e r e  p a s s e d  t o  k e e p  t h e  s h o p  o p e n  o n  t h e  D u s e h r a  
d a y .  A n  e n q u ir y  is  b e in g  m a d e  in  t h e  m a t t e r .

(d ) D o e s  n o t  a r is e .

PROHIBITION

*1414. Chaudhri Sunder S ingh : W ill  t h e  h o n .  M in is te r  fo r
F in a n c e  b e  p le a s e d  t o  s t a t e  w h e t h e r  i t  is  a  f a c t  t h a t  b e e r  h a s  b e e n  
e x e m p t e d  fr o m  t h e  s c h e m e  o f  p r o h ib i t io n  in  t h e  E a s t  P u n j a b ;  i f  s o  t h e  
c ir c u m s t a n c e s  u n d e r  w h ic h  i t  w a s  d o n e  ?

The hon. Dr. Gopi Chand Bhargava : T h e  .p o s i t io n  n o w  is  t h a t
b e e r  is  n o t  e x e m p t e d  fr o m  th e  p r o h ib i t io n  la w  in  E a s t  P u n j a b .

Shri Prabodh Chandra : M a y  I k n o w  t h e  r e a s o n  w h ic h  l e d  t h e
G o v e r n m e n t  l a s t  y e a r  t o  e x e m p t  b e e r  fr o m  t h e  r e s t r ic t io n  im p o s e d  
u n d e r  t h e  s c h e m e  fo r  p r o h ib it io n ,?

Shri Prabodh Chandra : M a y  I k n o w  w h a t  o b j e c t io n  t h e  h o n .
P r e m ie r  h a s  in  t e l l in g  m e  t h e  r e a s o n  fo r  e x e m p t io n  o f  ‘b e e r  la s t  y e a r  ?

Shri Prabodh Chandra : I s  i t  n o t  a  f a c t  t h a t  a t  t h e  t im e  o f
in t r o d u c t io n  o f  p r o h ib i t io n  in  R o h t a k ,  t h e  G o v e r n m e n t  e x e m p t e d  b e e r  
f r o m  t h e  d e f in i t io n  o f  l iq u o r s  a n d  t h i s  g a v e  r is e  t o  v a r io u s  c o n j e c t u r e s  
b y  t h e  p u b l ic  ?

Mr. Speaker : D is a l lo w e d .
Pandit Shri Ram Sharma : T h e  h o n . M in is te r ,  w h o  w a s  in  c h a r g e

o f  t h i s  s u b j e c t  la s t  y e a r  is  p r e s e n t  in  th e  H o u s e .  W il l  h e  b e  p le a s e d  t o  
s t a t e  t h e  r e a s o n s  w h ic h  le d  t h e  G o v e r n m e n t  t o  d o  a w a y  w i t h  t h e  
e x e m p t io n  g r a n t e d  t o  b e e r  l a s t  y e a r ?

M inister for Labour : B e f o r e  t h e  in t r o d u c t io n  o f  p r o h ib i t io n
in  R o h t a k ,  a  c o n f e r e n c e  o f  o ff ic e r s  o f  th e  d iv is io n ,  h o n . M e m b e r s  o f  
t h e  L e g i s la t iv e  A s s e m b ly  a n d  p r o m in e n t  p e r s o n s  o f  t h a t  D i s t r ic t  w a s  
h e ld  in  w h ic h  i t  w a s  d e c id e d  t h a t  b e e r  s h o u ld  b e  e x e m p t e d  fo r  s ix  
m o n t h s  t o  s t a r t  w i t h .

v Pandit Shri Ram S h a rm a : M a y  I k n o w  t h e  n a m e s  o f
t h e  h o n .  M e m b e r s  o f  t h e  L e g i s la t iv e  A s s e m b ly  w h o  m a d e  t h e  
s u g g e s t io n ?

Shri Prabodh Chandara : D o e s  t h e  h o n . M in is te r  r e m e m b e r  t h a t
la s t  y e a r  a t  t h e  t im e  o f  in t r o d u c t io n  o f  p r o h ib i t io n  in  R o h t a k  D is t r ic t ,  
h e  s t a t e d  t h a t  b e e r  h a d  d ie t  v a lu e  a n d  s h o u ld  th e r e fo r e  b e  e x e m p t e d  ? 
N o w  t h a t  i t  h a s  b e e n  d e c id e d  t o  d o  a w a y  w i t h  t h a t  e x e m p t io n ,  h a s  i t  
c e a s e d  t o  h a v e  a n y  d ie t  v a lu e ?

Prem ier : T h a n k s  fo r  t h e  in f o r m a t io n .
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REPRESENTATION OF INHABITANTS OF VILLAGE TAPU
KAMALPUR WASHED AWAY BY FLOOD IN JAMUNA.

*1127. Thakur Dalip Singh: W ill t h e  H o n .  M in is te r  fo r
R e v e n u e  b e  p le a s e d  t o  s ta te :

(a) W h e t h e r  i t  is  a  f a c t  t h a t  v i l la g e  T a p u  K a m a lp u r ,  T e h s i l  
J a g a d h a r i ,  D i s t r i c t  A m b a la  w a s  c o m p le t e ly  w a s h e d  o u t  b y  r iv e r  
J a m n a  in  1 9 4 7  a n d  a ll  th e  in h a b i t a n t s  o f  t h a t  v i l la g e  w e r e  c o n s e q u e n 
t l y  r e n d e r e d  h o m e le s s ;

(b )  W h e t h e r  i t  is  a  f a c t  t h a t  t h e  in h a b i t a n t s  o f  v i l la g e  
T a p u  K a m a lp u r  r e p r e s e n te d  t h e ir  c a s e  t o  t h e  D e p u t y  C o m m is s io n e r ,  
A m b a la  D is t r ic t  a n d  t h e  C o m m is s io n e r ,  A m b a la  D iv i s io n ;

(c.) W h e t h e r  i t  is  a  f a c t  t h a t  t h e  a b o v e  r e fe r r e d  t o  o ff ic e  r e c o m 
m e n d e d  t h a t  t h e  i n h a b i t a n t s  o f  T a p u  K a m a lp u r  b e  g r a n t e d  la n d  fo r  
A b a d i  p u r p o s e  in  v i l la g e  M a n d a u li  in  l ie u  o f  t h e  la n d  in  T a p u  K a m a l 
p u r;

(d ) W h e t h e r  i t  is  a  f a c t  t h a t  t h is  c a s e  w a s  s e n t  b y  t h e  C o m  
m is s io n e r ,  A m b a la  D iv i s io n  t o  t h e  G o v e r n m e n t  in  M a r c h , 1 9 4 8 ;

(e )  W h e t h e r  i t  is  a  f a c t  t h a t  s e v e r a l  r e p r e s e n t a t io n s  h a v e  b e e n  
m a d e  t o  t h e  H o n .  M in is te r  t o  e x p e d i t e  t h e  c a s e  ;

(f) W h a t  a c t io n ,  i f  a n y ,  h a s  t h e  G o v e r n m e n t  t a k e n  o r  p r o p o s e s  
t o  t a k e  in  t h e  m a t t e r  ?

The hon. Dr. Gopi Chand Bhargava. I t  is  r e g r e t t e d  t h a t  
t h e  in f o r m a t io n  is  n o t  y e t  r e a d y .  I t  i s  b e in g  c o l l e c t e d  a n d  w i l l  b e  
s u p p l ie d  d ir e c t  t o  t h e  h o n .  M e m b e r  in  d u e  c o u r se .} :

t  F in a l  r e p ly  s in c e  r e c e iv e d .

The hon. Sardar Narotam Singh :

(a) Y e s ,  e x c e p t  t w o  p u c c a  h o u s e s ,  a n d  m o s t  o f  t h e  p e o p le  w e r e  
c o n s e q u e n t ly  r e n d e r e d  h o m e le s s .

(b ) N o .

(c) Y e s .  T h is  w a s  a  p r o p o s a l  b y  t h e  D e p u t y  C o m m is s io n e r ,  
A m b a la ,  w h ic h  w a s  s u p p o r t e d  b y  t h e  C o m m is s io n e r ,  A m b a la  
D iv is io n .

(d) Y e s .

(e )  Y e s .

(f) F ir s t  P a r t  [ i ] R s .  3 ,8 4 0  d is b u r s e d  a s  t a c c a v i  lo a n s .

[ ii ] R s .  2 8 4 - 0 - 9  r e m i t t e d  o n  a c c o u n t  o f  la n d  
r e v e n u e .
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S e c o n d  P a r t  [ i ] 5 6  b ig h a s  a n d  5  b is w a s  o f  la n d  in
v i l la g e  M a n d a u li  is  b e in g  a c q u ir e d  fo r  
a b a d i  p u r p o s e s  o f  t h e  i n h a b i t a n t s  o f  
v i l la g e  T a p u  K a m a lp u r .

f ii ] F u r t h e r  r e lie f  in  t h e  fo r m  o f  t a c c a v i  
lo a n s  o r  g r a t u i t o u s  r e l ie f  is  u n d e r  c o n s i 
d e r a t io n  o f  G o v e r n m e n t .  -

DISPOSAL OF LORRIES AND BUSES BELONGING TO GOVERNMENT

* 1311. Shrimati Sita Devi. W il l  t h e  h o n .  M in is te r  fo r  P u b l i c  
w o r k s  b e  p le a s e d  to  s t a t e  t h e  m a n n e r  in  w h ic h  t h e  m o t o r  lo r r ie s  a n d  
b u s e s  w h ic h  w e r e  l y in g  m  J u l lu n d u r  e x p o s e d  t o  s u m m e r  h e a t ,  w in t e r  
c o ld  a n d  t o r r e n t ia l  r a in fa l l ,  p u r c h a s e d  b y  t h e  E a s t  P u n j a b  G o v e r n 
m e n t  l a s t  y e a r  h a v e  b e e n  d is p o s e d  o f  b y  t h e  G o v e r n m e n t  ?

The hon. Dr. Gopi Chand Bhargava: T h e  w h o le  p o s i t io n  w a s
e x p la in e d  in  A u g u s t ,  1 9 4 9 , in  a  P r e s s  C o m m u n iq u e , a  c o p y  o f  w h ic h  is  
la id  o n  t h e  t a b le .  O u t  o f  3 5 6  v e h ic le s  r e c e iv e d ,  2 2 6  w e r e  a l lo t t e d  t o  
G o v e r n m e n t  D e p a r t m e n t s  a n d  L o c a l  B o d ie s .  T h e  r e m a in in g  v e h ic le s  
a r e  p r o p o s e d  t o  b e  u s e d  in  t h e  im p le m e n t a t io n  o f  N a t io n a l i z a t io n  
S c h e m e .

PRESS NOTE.

G overn m en t h a v e , from  tim e  to  t im e , b een  c r itic ised  for th e  p u rch ase and  
sto ra g e  o f  c h a ss is  a t  J u llu n d u r , and  i t  is n o w  fe lt  th a t  th e  p u b  lie  sh o u ld  be 
a p p r ised  o f  th e  a c tu a l p o s it io n . Im m e d ia te ly  a fter  th e  p a r t it io n , G o vern m en t  
p u rch ased  426 ch a ssis  a t  a r e b a te  o f  15 p e r -c e n t an d  it w as in ten d ed  to se ll  
th e se  ch a ssis  to  p r iv a te  op era to rs w h o se  flee ts  h ad  b een  co n sid era b ly  d am aged  
as a r e su lt  o f  e v a c u a tio n  an d  in tern a l d isp e r sa l. I t  w as a lso  d esired  to  k eep  a 
fleet o f  v e h ic le s  r e se r v e  for G o v ern m en t an d  sem i-G o v ern m en t D ep a rtm en ts  
as, d u e to  d o lla r  sh o r ta g e , th e  p rocu rm en t o f  v e h ic le s  w a s  n o t  an  e a sy  ta sk . 
I t  w as fu rth er  p rop osed  to  u se  som e c f  th em  for th e  o p e ra tio n  o f  lo ca l bus 
serv ices  an d  on su b u rb an  rou tes. O ut o f  th e se  426 c h a ss is  w e h a v e  re c e iv ed  
o n ly  356 so far. F o r ty -fo u r  are b e in g  u sed  in th e  J u llu n d u r  and A m ritsar  
O m n ib u s S e r v ic e s , an d  182 h a v e  b een  a llo tte d  to  G overn m en t and sem i-G o v ern 
m e n t  D e p a r tm e n ts . T h e G o v ern m en t co u ld  n o t  se ll th e se  v e h ic le s  to  p r iv a te  
o p era to rs  on a c c o u n t o f  th e  ban  im p o sed  b y  th e  G overn m en t o f  In d ia . I t  is 
p ro p o sed  to  u t i l iz e  th e  rem a in in g  v e h ic le s  for th e  o p era tio n  o f  lo ca l bus  
se r v ic e s  a t A m b a la , L u d h ia n a  and  F erozep u r. I t  m ig h t be p o in te d  out th a t  
th e  G o v ern m en t in  th e  cou rse o f  th is  tr a n sa c tio n  h a s n o t incu rred  a n y  loss; on  
th e  o ther h a n d , a g a in  o f  15 p er -cen t h a s  accru ed  to  th e  G overn m en t and  
sem i-G o v ern m en t D e p a r tm e n ts  to  w hom  th e se  v e h ic le s  h a v e  b een  so ld . T h e  
b a tter ie s  h a v e  been stored  a t  J u llu n d u r  w ith  a ll th e  n e c essa ry  p r e c a u tio n s  an d  
d am a g e  to  ty r e s  h a s  so  far b een  a v o id e d  b y  ja c k in g  u p  o f  th e  ch assis .

Shrimati Sita Devi: D o e s  n o t  t h e  h o n .  P r e m ie r  r e a lis e  t h a t
t h e  lo r r ie s  a n d  b u s e s  ly in g  u n p r o t e c t e d  a t  J u llu n d u r  fo r  t w o  y e a r s  
h a v e  b e e n  c o n s id e r a b ly  d a m a g e d ,  a n d  i t  w o u ld  b e  w a s t e  o f  m o n e y  to  
s p e n d  a b o u t  s i x t y  t h o u s a n d  r u p e e s  fo r  c o n s t r u c t io n  o f  a  s h e d  ?

Shrimati Sita Devi. W ill  i t  n o t  b e  s h e e r  w a s t e  o f  m o n e y  t o  
s p e n d  s i x t y  t h o u s a n d  r u p e e s  fo r  e r e c t io n  o f  a  s h e d  a t  t h is  s t a g e  ?



(8) *2 East Punjab Legislative Assembly 25th Oafcober LH9

Mehta Ranbir Singh. I s  i t  n o t  a  f a c t  t h a t  in  t h e  f ir s t  P r e s s  
N o t e  is s u e d  b y  th e  G o v e r n m e n t  i t  w a s  s t a t e d  t h a t  t h e s e  lo r r ie s  w e r e  
in t e n d e d  t o  b e  g iv e n  t o  p r iv a t e  i n d iv id u a l s  b u t  in  a  la te r  N o t e  i t  w a s  
s t a t e d  t h a t  t h e  G o v e r n m e n t  o f  I n d ia  h a d  p r o h ib it e d  i t  f r o m  d o in g  s o  ? 
D id  r io t t h e  G o v e r n m e n t  lo o k  in t o  t h e  r u le s  a n d  la w  o n  t h e  s u b j e c t  
b e fo r e  s u b m it t in g  t h e ir  p r o p o s a l  t o  t h e  G o v e r n m e n t  o f  I n d ia  ?

Premier: T h e r e  is  n o  q u e s t io n  o f  la w  in  t h i s  m a t t e r .

Mehta Ranbir Singh : U n d e r  w h a t  la w  h a s  th e  G o v e r n m e n t  o f
I n d ia  im p o s e d  t h is  r e s t r ic t io n  ?

Premier : E v e r y  a c t io n  is  n o t  b a s e d  o n  la w ,

Shri Prabodh Chandra : D o e s  t h e  G o v e r n m e n t  r e fe r  e v e r y
m a t t e r  t o  t h e  G o v e r n m e n t  o f  I n d ia  b e fo r e  t a k in g  a n y  a c t io n  o n  i t  ?

Premier : T h is  d o e s  n o t  a r is e .

Mr. Speaker : T h a t  is  a  g e n e r a l  q u e s t io n .

Shri Prabodh Chandra : I s  i t  n o t  a  f a c t  t h a t  o n c e  t h e  G o v e r n 
m e n t  s h o w e d  a  lo s s  o f  a b o u t  s e v e r i t y  t h o u s a n d  r u p e e s  in  c o n n e c t io n  
w i t h  lo r r ie s  a n d  b u s e s  ?

Mehta Ranbir Singh : M a y  I  k n o w  i f  i t  is  a  f a c t  t h a t  o n  a c 
c o u n t  o f  t h e  r is e  in  p r ic e s  o f  t h e  m o t o r  lo r r ie s  a n d  b u s e s  d u e  t o  t h e  
d e v a lu a t io n  o f  t h e  r u p e e ,  n o  p r iv a t e  p e r s o n  h a s  b e e n  g iv e n  a n y  m o t o r  
lo r r y  o r  b u s  ?

Premier : N o ,  t h i s  is  n o t  a  f a c t .

Shrimati Sita Devi : I s  i t  a  f a c t  t h a t  t h e  G e n e r a l  M a n a g e r  o f
t h e  o m n ib u s  s e r v ic e  a t  J u llu n d u r  a d v is e d  t h e  G o v e r n m e n t  t o  c o n s t r u c t  
t h e  s h e d  fo r  t h e  b u s e s  s o m e w h e r e  n e a r  t h e  o m in b u s  s t a n d  s o  t h a t  i t  
m ig h t  b e  m o r e  u s e f u l  ?

Mr. Speaker : I t  is  a  m a t t e r  o f  o p in io n .

Shri Prabodh C handra : W il l  t h e  h o n .  P r e m ie r  b e  p le a s e d  t o
s t a t e  a s  t o  w h e n  t h e  G o v e r n m e n t  p r o p o s e s  t o  p u t  i n t o  e f f e c t  t h e  
s c h e m e  o f  n a t io n a l i s a t io n  o f  t r a n s p o r t  in  t h e  P r o v in c e  ?

Mr. Speaker: T h is  is  a  g e n e r a l  q u e s t io n .

ARREST OF CONTRACTOR OF P. W. D.

*1398. Shri R attan Singh Tabib : W i l l  t h e  h o n .  M in is te r  fo r
P u b l i c  W o r k s  b e  p le a s e d  t o  s t a t e  w h e t h e r  i t  is  a  f a c t  t h a t  s o m e  p e o p le  
■of S h a h p u r ,  in c lu d in g  t h e  lo c a l  C o n g r e s s  P r e s id e n t  S a r d a r  S a m p u r a n  
S in g h ,  c a u g h t  a  p . W . D .  c o n t r a c t o r  i l l e g a l ly  c u t t in g  d o w n  a  t r e e  
b e lo n g in g  t o  t h e  P u b l ic  W o r k s  D e p a r t m e n t  b y  t h e  s id e  o f  t h e  G r a n d  
T r u n k  R o a d  n e a r  S h a h p u r  a n d  h a n d e d  h im  o v e r  t o  t h e  p o lic e ;  i f  s o ,  
t h e  a c t io n  t a k e n  b y  t h e  G o v e r n m e n t  a g a in s t  t h e  c o n t r a c t o r  a n d  t h e  
s e r v a n t s  o f  t h e  P u b l ic  W o r k s  D e p a r t m e n t ,  w h o  c o n n iv e d  a t  t h e  
i l le g a l  a c t  ?
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The hon. Dr.- Gopi Chand Bhargava, Some dead and fallen 
trees along the Grand Trunk Road were auctioned for Rs. 1300 to one 
Shri Piarey Lai. He started cutting his trees on the 22nd November, 
1948; his men cut an unauctioned Shisham tree in furlong 4 of mile 
118 of the Grand Trunk Road. On the same day the Sub-Divisional 
Officer, Ambala, received an application from Shri Piarey Lai late in 
the evening that his men had cut the tree by mistake and that the 
wood was lying intact at site. The Sub-Divisional Officer inspected 
the site in the morning of 26th November, 1948 and made an enquiry. 
It was revealed that the tree was cut on the 25th November, 1948 
evening and some of the villagers of Shahpur had lodged a report with 
the police that an unauctioned tree had been cut by Shri Piarey Lai. 
The Road Inspector also sent a report to the Sub-Divisional Officer 
on the 26th November 1918 with a copy to the Sub-Inspector of Police. 
The Sub Divisional Officer also reported the matter to the Police on 
the 27th November 1918 giving the result of his personal enquiry. On 
2nd December 1948 the Executive Engineer, Ambala, reported to 
the Superintendent of Police, Ambala, as well as to the Superinten
ding Engineer Ambala.

The Police prosecuted the men and the case was fried in the 
court. The court fined Shri Piarey Lai Rs. 400/-and his partner 
Rs. 100/- on the 16th March, 1949.

Shri Piarey Lai is not a P. W. D. contractor, but he was a 
successful bidder in the public auction of the trees and no departmental 
action could be taken against him. During subsequent auctions, he 
was not however allowed to give any bid. As no departmental official 
was found to have been involved in the illegal act, no action was 
necessary against any departmental official.

PLAN FOR DEVELOPMENT OF ROADS

*1399. Shri Rattan Singh Tabifo : Will the hon. Minister for
Public Works be pleased to state whether Government has under 
considration any plan for the development of roads of the District of 
Simla; if so, whether the metalling of the shortest road connecting 
Simla with Sabathu through Kaithli Ghat (a bridle road of about twenty 
three miles length already exists between Kaithli Ghat and Sabathu) is 
included in the Plan?

The hon. Dr. Gopi Chand Bhargava : On account of acute
financial stringency it is not possible to provide for the construction 
of any road in Simla District. It is not proposed to take in hand the 
metalling of the shortest road connecting Simla with Sabathu through 
Kaithli Ghat.
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HUSKING OF PADDY

*1263. Sardar Sajjan Singh: Will the hon. Minister for 
Industries be pleased to state:-^

[a] whether it is a fact that about 3 maunds of paddy "is allowed 
to be husked in Gurdaspur District by machine chakkies for household 
consumption;

[b] whether it is also a fact that nowhere also in the province 
this concession of husking is allowed; if so, the reasons for this discrimi
nation;

[c] whether it is a fact that about 38 M.L.A’s of East Punjab 
submitted a representation to the Government in the month of April, 
1949 pr: ying therein that some quantity of paddy be allowed to be 
husked at the rice chakkis mills for household consumption every 
where in the province; if so, the decision arrived at by the Government?

The hon. Shri Prithvi Singh Azad :
[a] The concession already allowed for the husking of paddy

by village chakkis for household consumption in Gurdaspur 
district has been withdrawn with effect from 1st September, 
1949 in order to enforce the Rice Monopoly Procurement 
Scheme rigidly.

[b] The concession is not allowed any where in the Province, 
The question of discrimination does not therefore arise.

[c] Yes. A representation was received. It was decided not
to extend the concession but to withdraw it from Gurdaspur 
District also.

DISPOSAL OF IRON AND STEEL MATERIAL WITH 
THE REGISTERED RE-ROLLER MILLS.

*1323 Mehta Ranbir Singh : Will the hon. Minister for In
dustries be pleased to state :— . •

[a] the weight of bars, flat Iron, hoops etc., re-rolled by the 
Registered Re-Rollers and lying with them in the province on 31st 
May, 30th June and 31st July, 1949, respectively;

[b] The number of permits issued by the Licensing Officer and 
the material lifted from the Re-Rollers in the months of May, June 
and July 1949 respectively;

[c] the steps taken or proposed to be taken by the Government 
to dispose of large stocks of steel accumulated lying with the Registered 
Re-Roller Mills in the province?

The hon. Shri Prithvi Singh Azad : [a] The registered re-rollers
do not come under the jurisd iction of the Licensing Officer, Iron and
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Steel Control, East Punjab. They receive their quota from the Iron 
and Steel Controller, Calcutta, direct and submit to him account of 
disposal of re-rolled material against the permits issued by him.

[bj None*

[c] Government propose to issue such of the re-rolled material, 
as is not lifted by the regular quota holders to persons who were not 
previously getting quotas of iron and steel.

Mehta Ranbir Singh : May I know if the Provincial Govern
ment has imposed any restrictions on the storage, production and 
sale of re-rolled steelgoods ?

Minister : I am sorry I cannot reply to this question just now.
I can, however, supply the necessary information if notice is 
given.

Mehta Ranbir Singh : Is it not a fact that the re-rolling mills
are at present, closed under orders of the Government and they are not 
allowed to dispose of their finished goods without the permission of the 
Licensing Officer ?

Minister : I have already replied to this question.

THE LUDHIANA STEEL RE-ROLLING MILLS, LUDHIANA

*1324 Mehta Ranbir Singh : Will the hon. Minister for Indus
tries be pleased to state :—

fa] the action taken by the Government on the notice dated 
the 14th July, 1949, served by Pandit Des Raj, Advocate, on
behalf of the Ludhiana Steel Re-Rolling Mills, Ludhiana, on the Licens
ing Officer, Iron and Steel, Simla;

[b] whether the Government is aware of the fact that due to 
large accumulation of finished stocks, the Ludhiana Steel Re-Rolling 
Mills, Ludhiana have been compelled to refuse a quota of 300 tons of 
scrap steel?

The hon. Shri Prithvi Singh Azad : [a] The Re-Rolling Mills
which had not been submitting the stock position regulary were asked 
to submit their stock position to enable the Licensing Officer, Iron and 
Steel Control, East Punjab, to issue permits. The latest stocks 
declared by them are 150 tons of M. S. Rounds against which permits 
for 209 tons have already been issued. J 50 tons hoops were also 
declared to be in stock. There was a demand of 40 tons of hoops for 
which permits have been issued.

[b] No information is available with Government.
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Mehta Ranbir Singh : Is it a fact that the steel Re-Rolling
Mills sent a number of representations to the Government to the effect 
that due to the accumulation of finished goods they were forced to 
refuse any more quotas of Steel ?

Minister : I am sorry I cannot reply to this question.

Mehta Ranbir Singh : May I know if the Government ever
ascertained the causes of the accumulation of steel goods in the mills 
when there is such an acute scarcity of these goods in the Province ?

Mehta Ranbir Singh ; May I know if it is in the knowledge of 
the Government that there exists an acute scarcity of finished steel 
goods in the Province and the people here should get the maximum 
quota of steel?

Minister: Thanks for the information.

Mehta Ranbir Singh : Is it a fact that the mills have been
closed down on account of accumulation of finished goods?

ALLOTMENT OF LAND AS NAUTOR IN THE KANGRA
DISTRICT

*1123. Thakur Dalip Singh: Will the hon. Minister for
Revenue be pleased to state whether any virgin land has been alloted 
as Nautor to agriculturists in Kangra district, if so, the area of the land 
together with the persons to'whom such land has been allotted.

The hon. Shri Prithvi Singh Azad : No virgin land has been
allotted so far as Nautor to agriculturists in Kangra District.

Thakur Dalip Singh : May 1 know if the Government has. any
scheme under considration to bring more Nautor (virgin land) under 
cultivation in view of the Grow more Food Scheme?

Minister I can reply if the hon. Member repeats his 
question.

*1310 Shrimati Sita Devi: Will the hon. Ministerfor Revenue,
be pleased to state :—

[a] the number of premises [houses and shops] owned and left 
by Muslim Evacuees and occupied by the residents of the East Punjab 
without the authority of the Custodian of the Evacuee Property;

[b] the action taken by the Government to get those premises 
cavated?.
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The hon. Shri Pritlivi Singh Azad :

[a] 1262 houses and shops excluding the Kangra district about 
which no report has yet been received from the Deputy Commissioner;

[b] Intructions have been issued from time to time to all Deputy 
Commissioners in the East Punjab to eject all residents of the 
East Punjab who are in unauthorised possession of evacuse premises. 
Many premises have been got vacated and re-alloted to the displaced 
persons. Some cases are however pending in the Custodian's depart
ment in which either the occupents claim to be old tenants or 
mortgagees of the premises.

Shrimati Sita Devi : Is it not a fact that a number of cases
in which the residents of the East Punjab are occupying evacuee pre
mises, were brought to the notice of the Government, but no action 
was taken on them on account of personal relationship and certain 
other considration ?

Mr. Speaker : It is not proper to use words such as "personal
considrations and relationship. ”

Shri Prabodh Chandra : Is it not a fact that a large number of
evacuee houses have been given to the Government officials after 
requisitioning them?

Premier : It does not arise out of the question.
Shri Prabodh Chandra : May I know if any of these evacuee

houses have been given to the Government officers ?
Premier : I require notice for it.
Shri Prabodh Chandra : May I know if the Government has

received any representations during the last six months against the 
occupation of the evacuee houses by the residents of the East Punjab ?

Premier : I am not aware of any representations having
been made during the last three months, but I have knowledge 
about the previous six months.

PROPERTY OF MUSLIMS OF TAHSIL ZIRA. DISTRICT FEROZEPUR

*1410. Dr. Sant Ram Seth: Will the hon. Minister for
Revenue, be pleased to state:-

(a) whether it is a fact that some of the Muslims of Village 
Chuhar Chak, Tehsil Zira, District Ferozpore, applied to the Government 
for the restoration of their houses and lands last year;

(b) [i] whether they were put into possession of their houses 
after enquiry to the effect that they had not gone to Pakistan during 
the disturbances; if so, whei-: the'decision to restore the 'houses was 
arrived at;

ji) when the houses were restored to them;
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Dr. Sant Ram Seth:
(c) whether their iands have been restored to them by now; if 

not, the reasons for delay;
(d) the time that will be required to restore the lands to them ?
The hon. Dr. Gopi Chand Bhargava:

(a) Two muslims Sohna s/o Dasondhi and Mst. Akko widow of 
Sheru of village Ghuhar Chak, Tehsil Zira applied for the restoration of 
their houses and lands last year.

(b) (i) Yes, after enquiry in regard to their not having left 
India, their houses and lands were restored to them. The original appli
cation not being traceable exact date of restoration cannot be given.

(ii) It was probably in May 1949.
(c) Does not arise.
(d) Does not arise.

SUBSIDIES FOR SINKING NEW WELLS IN THE KANGRA DISTRICT.

*1122. Thakur Dalip Singh: Will the hon. Minister for 
Development be pleased to state:-

[a] the total amount of subsidy granted to the agriculturists of 
the Kangra district for sinking new wells together with the names of 
persons to whom subsidies have been made;

[b] the quantity of cement given to them for the purpose;
[c] the quota of steel granted for agricultural implements in the 

Kangra district together with the names of persons to whom this quota 
has been given ?

The hon. Shri Prithvi Singh Azad:
fa] The names and addresses of persons to whom taccavi loan was 

granted @ Rs. 1750/- in the year 1947-48, are given below. All these 
well sinkers will be granted subsidy @ Rs. 875/- each.

1 Shri Hari Ram s/o Shri Nohlu Ram.
2 Shri Narain Das s/o Shri Madho Das.
3 ,, Jai Ram s/o Shri Ghani Ram.
4 ,, Milkhi Ram s/o Shri Lahroo.
5 ,, Jai Nand s/o Shri Raghu.
6 ,, Sukh Ram s/o Shri Hans.
7 „ Par tap Singh s/o Shri Zaildar.
8 „ Indar Mai s/o Shri Wazira Ram.
9 ,, Duni Chand s/o Shri Labhu.

10. „ Milkhi Ram s/o Shri Kohroo.
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The names of the well sinkers, who were granted taccavi loans @ 
Rs. 875/- each, in the year 1948-49, are given below:-

1 Shri Sahib Singh s/o Shri Bhagat Singh.
2 ,, Harnam Singh s'o Shri Rail Singh.
3 ,, Bhagat Ram of Bharmal.
4 „ Jandu Ram s/o Shri Nathu Ram.
5 ,, Hari Singh s/o Shri Khaili Ram.
6 Labhu Ram s/o Shri Kharka.
7 ,, Harbans Lai s/o Shri Nand Lab
8 ,, Gorkhu Ram son of Shri Nedha Ram.
9 ,, Nika Ram Tulsi Ram son of Shri Dola,
10 ,, Anant Singh s/o Shri Shayama.
11 ,, Ganga Ram Doza Ram s/o Shri Giga Ram.
12 „ Shanta Ram Badhith Singh s/o Shri Asa Ram.
13 ,, Chatar Singh s/o Shri Surat Singh.
14 ,, Ishar das s/o Shri Ram Dyal.
15 ,, Hari Ram s/o Phikhi.

[b] Permits for 20 tons of cement were issued.

[c] There is no approved firm in this district to whom quota of 
steel for big agricultural implements has been allotted.

GROW MORE FOOD CAMPAIGN

*1413. Chaudhri Sunder Singh : Will the hon. Minister for
Development be pleased to state —

[a] the steps taken by the East Punjab Government for the 
furtherance of the Grow More Food Campaign.

•

[b] the area of land brought under plough lying uncultivated 
or fallow before ;

[c] the area of land attached to Government institutions, 
offices, schools, colleges, bungalows and other buildings 
which has been brought under plough for the first time 
but which was not formerly cultivated ?

The hon. Dr. Gopi Chand Bhargava :

The information asked by the hon. Member is not yet ready. 
It will be communicated to the hon. Member when ready.
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RECOVERY OF PROPERTY BELONGING TO EVACUEES

*1245. Sardar Sajjan Singh : Will the hon. Minister for Land
Revenue, Relief and Rehabilitation be pleased to state :—

[a] the amount realised from each of the villages of police 
station Zira, district Ferozepore being the sale proceeds 
and cash belonging to the evacuee property from 1st 
January 1948 to 31st August 1949 ;

[b] [i] whether the amount was deposited in the Government
treasury after its recovery from the villagers 
concerned ;

[ii] date of recovery from each village ;
[iii] the dates of deposit of the propert}  ̂ in the treasury in

each case ;
[c] whether any enquiry was made by the Deputy Commissioner

Ferozepore on the receipt of a complaint sent by me 
regarding the sale proceeds from village Vakilwala, police 
station Zira, vide my letter No. 966, dated 20.6.49 ; if 
not the reasons therefor ?

The hon. Dr. Lehna Singh Sethi: [a] A statement i  showing the 
amount realized from the villages of P. S. Zira on account of sale of 
evacuee moveable property from 1 -1-48 to 31-8-49 is laid on the table.

[b] [i] Yes.
[«] Date of recovery is noted against each item in the 

attached statement. {
[iii] Chalan No. and date under which amount was deposited 

in Treasury is also recorded against each entry in the 
statement attached. J

[c] An enquiry was conducted by the Additional Deputy 
Commissioner under orders of Deputy Commissioner. A buffalo 
belonging to one S. Ajaib Singh had been brought to Zira by Shri 
Kundan Lai, Tehsildar, Zira. This was later auctioned but the sale 
was cancelled by the Additional Deputy Commissioner and the 
buffalo has been returned to S. Ajaib Singh pending decision of his 
claim by the Assistant Custodian, Ferozepore. Shri Kundan Lai did 
not bring any other cattle to Zira. A sum of Rs. 971/- was collected 
as auction proceeds and not Rs. 1070/- as noted in complaint. 
The amount of Rs. 971/- was duly credited into the Treasury. Further 
allegations of embazzlement made in the complaint have not been 
substantiated.

t Kept in the Library.
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Statement I

Serial
9

N a m e o f  v illa g e  in A m o u n t. D a te  o f D a te  o f  c r e d it
N o . P . S. Z ira . r e c o v e ry v id e  c ha Jan.

1 P . S . Z ira 1,248 3 6 2 D 6 -4 8 N o . 176, d a te d
21-6-4S.
(R s. 1 ,2 4 8 -3 -6)

o C h id ray 446 14 0 23-6-48

3 C hain  S in g h 228 4 0 24-6-48

4 B a l K lia d i 70 0 0 25-6-48
•

5

6

R a in a la 222 0 0
N o . 23, d a ted

M an su a D e v a 490 9 0 26-6-48 28-6-48.
(R s. 1 ,835-6 -0 ).

7 S to le  B u tt 130 0 0 22-6.48

8 S u k lija l 232 11 0 25-6-48
V

9 S u k h a w a l 135 0 0 11-7-48

10 M a lh o k e-B a n d ia  and 2 0 0 5 0 12-7-48
A m ar G arh.

11 B o o t  a 199 0 0 13-7-48

12 B o g e 90 0 0 ? t D a ted  15-7-48 
(R s. 2124-4-0).

13 Shah B a h a k a r 517 15 0 14-7-48

14 M andi J a m a l 728 0 0 15-7-48

DISPOSALS OF THE MOTOR CAR BELONGNIG TO 
RANA ABDUL HAMID OF RAHON

*1157. Sardar Sajjan Singh : Will the hon. Minister for
Land Revenue, Relief and Rehabilitation be pleased to state —

[a] whether it is a fact that the motor car No. 2278 APJ
belonging to Rana Abdul Hamid of Rahon was taken into 
custody by the Custodian of the evacuee property, 
Jullundur District ; if so, the date thereof ;

[b] whether it is a fact that this car has since been disposedof ; 
if so, how and when ;
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S. Sajjan Singh:
ĉ) Whether it was sold by public auction ; if not, the reasons 

therefor ;
•

(d) the name of the person to whom this car was sold together 
with his full home address ;

(e) the total price paid for the said car together with the total
repairing cost ;

(f) whether the repairing cost of the car in question was
deducted from the sale price ;

(g) whether any motor mechanic or rmchanical engineer was
consulted by the Custodian or any other officer before 

. fixing the price of the car ; if so, the name of the officer 
so consulted together with the cansuiting fee paid to 
him ;

(h) how the price of the motor car was determined and who 
was the final authority to pass orders regarding the fixing 
of price ;

(i) whether there is any provision in the rules authorising the
Government to give an evacuee property on evalution ; 
if so, quote the rule ?

The hon. Dr. Gopi Chand Bhargava :
The information asked for by the hon. Member is not yet 

ready. It will be communicated to * the hon. Member when 
ready.

POSSESSION OF LAND AY RIGHTFUL PERSONS.

*1259. Shri Bhagat Ram Chodha: Will the hon. Minister for
Land Revenue, Relief and Rehabilitation be pleased to state whether the 
Government has got the cases of those persons investigated who are in 
possession of more land than the area to which they are entitled; if not, 
does the Government propose to have them investigated ?

The hon. Dr. Gopi Chand Bhargava:
(a) Since January, 1948, scrutiny of temporary allotments has 

been a regular feature of the rehabilitation administration aild cases in 
which displaced persons succeeded in obtaining larger allotments than 
they were entitled to, were dealt with under the instructions laid down 
by Government, from month to month the area under allotment so 
cancelled was reported to Government.

(b) Does not arise.
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UNSTARRED QUESTIONS AND ANSWERS 

CUTS AND BREACHES IN RASULPUR DISTRIBUTARY.

338 Sardar Sajjan Singh: Will the hon. Minister for Public 
Works be pleased to state:-

(a) the number of cuts and breaches respectively in the Rasulpur * 
Distributary in Amritsar District recorded by canal 
authoroties during the period from (1) 1st April 1948 to 
15th August 1946, (2) 16th August 1946 to 31st March 1947
(3) 1st April 1947 to 15th August 1947, (4) 16th August 1947 
to 31st August 1948, (5.) 1st April 1949 to loth August 1949
(6) 16th August 1949 to 5th October 1949.

(b) the place of occurrence of each cut or breach;
(c) whether it is a fact that the number of cuts or breaches

(a) between 1st April 1949 and 15th August 1949, and 
12) between 16th August 1949 and 5th October 1949, has 
been large than that in the period during the last 2 years, 
if so, the reasons thereof,

(d) whether the Government is aware of the fact that these cuts 
and breaches have adversely affected outlets at the tail of 
this distributary, if so, the steps Government propose to take 
in the matter to lessen the hardship caused to the villages.at 
the tail.

The hon. Dr. Gopi Chand Bhargava:
(a) & (b) The statement of cuts and breaches is placed on the 

table J
(c) 1st part — No.

2nd part — Does not arise.
(d) 1st part — These cuts and breaches have not materially

affected the tail supplies because they were 
closed by the Department in the minimum 
possible time. The irrigation at the tail in 
1948-49 is more than that in 1946-47 and 
1947-48.

2nd part Does not arise.

LABOUR HUTS AT NANGAL.

339. Sardar Sajjan Singh : Will the hon. Minister for Public
Works be pleased to state : —

[a] [i] When the labour huts for the work charge establishment a 
Nangal were constructed; [ii] the total number of such hut 
and [iii] the number of the families living therein;

t  Kept in the Library
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[b] whether it is a fact that no drainage for these huts has been 

constructed during the last 2 years ;

[c] whether it is also a fact that the failure of the Government
to construct the aforesaid drainage has affected the sanita
tion of the locality ;

[d] if the answers to parts [b] and [c] be in the affirmative, when 
does the Government propose to construct this drainage ?

The hon. Dr. Gopi Chand Bbargava : [a] (i) Old labour huts were 
constructed in 1947 and the new double storeved huts were built during 
1949.
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[ii] 235 rooms of old labour huts and 2£8 of new labour huts.

(iii) 465 families are living in both the old and new labour huts.

[b] No. Kacha drains for kacha quarters exist. These will be 
converted into pacca drains as part of the scheme for the drainage 
system of the Township. The wrork is in hand.

[c] No. Proper sanitation arrangements exist.

[d] Does not arise.

JUDICIAL LCCK-UP AT PATTI.

340. Sardar Sajjan Singh : Will the hon. Premier be pleased to
state :—

[a] whether it is a fact that the Government promised to con
struct a judicial lock up at Patti, district Amritsar, during 
the last budget session ;

[b] the progress, if any, that has been made in the matter ; if not the reasons thereof ;

[c] the time by which the judicial leek up will be constructed at
Patti ?

The hon. Dr. Gopi Chand Ehargava : [a] No. The question re
cc ing  the construction of a judicial lock-up at la tti, is, however 

under the consideration of Government.

[b] Necessary plans and estimates for the construction of this 
lock-up are under preparation by the Public Works De partment.

[c] As soon as the plans are ready ard funds required for the 
purpose are voted by the Assembly.
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ALLOTMENT OF LAND IN AMRITSAR DISTRICT.

341. Sardar Sajjan Singh : Will the lion. Minister for Land
Revenue, Relief and Rehabilitation be pleased to state :—

(a) whether the allotment of land at village Dialpura and Harike,
Tehsil Patti, District Amritsar, has been completed ;

(b) whether some of the allottees who were allotted lands in these
villages temporarily in 1947*48, have been disturbed, though 
they were in their area of allocation and had the same kind 
of lands in Pakistan-, if so, the reasons therefor together 
with the names of such allottees ;

(c) whether some other allottees who were not allotted lands
temporarily in these villages have been alloted lands there, 
if so, the reasons therefor ?

The hon. Dr. Gopi Chand Bhargava : The information asked for
by the'hon. Member is not yet available. It will be communicated to 
the hon. Member when ready.

QUASI-PERMANENT ALLOTMENT OP LAND TO VILLAGERS
OF TEHSIL LAHORE.

342. Sardar Sajjan Singh: Will the hon. Minister for Land
Revenue, Relief and Rehabilitation be pleased to state:-

(a) whether it is a fact that S. Suba Singh and other villagers 
of village Jahman, Tehsil Lahore, applied to the Director 
General Rehabilitation, jullundur, that at the time of 
allotment of land on a quasi-permanent basis their whole 
village be rehabilitated at one place;

(b) whether it is also a fact that their application was 
acknowledged by the Director-General Rehabilitation,—vide 
his letter No. 999 I. C. D./S. P. K. dated the 11th February

' 1 9 4 9 .

(c.) If the answers to part (a) and (b) be in the affirmative 
whether the request made therein has been acceded to or 
will be taken into consideration at the time of allotment; 
if not, the reasons therefor ?

The hon. Dr. Gopi Chand Bhargava:
fa] Yes.
[b] . Yes.
[c] Excepting those temporarily settled, within the area of 

allocation, where they can continue under the rules,displacgd persons 
from village Jahman have been allotted land in two villages, Pakan and 
Banwala in tehsil Fazilka, district Ferozepur.
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FAMILIES QUARTERS AT NANGAL

343. Sardar Sajjan Singh: Will the hon. Minister for Public
Works be pleased to state
# (a) the number of water taps provided for [i] officers families

[ii] clerks and overseer’s families [iii] work charge 
establishment labourers, at Nangal;

(b) the number of the families attached to each one of the 
taps mentioned in part [a];

(c) whether any distinction has been made while providing 
water taps to the families of the different c.atagories 
mentioned in part [a] if so, the reason therefor;

(d) whether the double storied huts recently constructed 
provide no sleeping accommodation at night over the roofs 
during summer, if so, the reasons thereof;

(e) what step the Government proposes to take to relieve the 
labourers of the hardships mentioned in part [d] above,

(f, whether any Khuras have been constructed for the bathing 
of.ladies and other family members of the labourers 
in these huts, if not, the reasons thereof; un whether the 
Government is aware of the fact that the absence of 
these Khuras is causing great hardship to the families 
living therein, if so, w hat steps the Government proposes 
to take to relieve them of these hardships;

(g) the average size of a room in the lower and upper storey 
respectively in these huts [ii] wdiether no separate kitchen 
room has been provided in the labourers’ hut for a single 
family accommodation, if so, the reasons thereof ?

The hon. Dr. Gopi Chand Bhargava:
(a) (i'i One tap for four families of officer^including their 

servants with an average of four families living in out
houses.

(ii) Two taps per block of 48 families in Senior Clerks quarters
and 52 families of Junior clerks quarters. During summer 
additional supply is made through tankers.

(iii) One tap per block of 54 families living in married menial 
quarters.

• (b) As per reply to para (a!

(c) Taps are provided according to the status of the establish
ment, their requirements and the availability of the materials.

(d) No. The second storey has a sloping roof which is necessary 
in this tract of heavy rainfall.

(e) A small verandah is provided in front of each room on the 
second storey to provide for sleeping accommodation during 
summer.
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(f) (i) These lints are designed for un-married staff onfy. 
Separate quarters are being built for married labourers for 
which provision for Khurrahs etc. already exists.
(ii) Yes. Pro oer quarters for married labourers are already 
under construction.

(g) The siz2 of lower room is 12’ x 10’ and upper room is 
!2,6’ x UL(V. Separate cooking places are provided both in 
the upper and lover storeys for each family.

ADJOURNMENT.

Premier (The hon. Dr. Gopi Chand Bhargava): Sir I move-
T h a t th e  A ssem b ly  a t its  r isin g  th is  d a y  shall sta n d  ad jou rn ed  sin ed ie . 

The motion was carried.

PRIVILEGE MOTION REGARDING REMARKS OF SHRI 
BHIM SEN SACHAR IN THE PRESS.

Shri Virendra: Sir, yesterday I brought to your notice a news
item in the ‘Tribune’ winch in my opinion was a breach of the privileges 
of this honourable House and you were kind enough to promise to look 
into thematter and give your ruling.

1I Mr. Speaker : I am sorry I could not get time to look into
this question carefully. The hon Member, who raised this point, 
has net contacted me so far as I thought he would. I would ask the 
hon. Member, who made that speech, whether the press report as 
given in that paper is correct or not and whether he did make such 
remarks. As a general principle, speeches and writings reflecting on 
members in their parliamentary capacity, even when made outside 
the House, constitute a breach of privilege of the House. But, 
unforunatety, under the present Constitution, the Chair or the House 
has not got an effective remedy to punish any member who is found 
guilty of such a breach. Under . the new Constitution we are going 
to have some power. Parliamentary practice and convention require 
from every Member moderation and restraint while making speeches 
both inside and outside the House in connection with their 
parliamentary work.

I might as well refer to another unfortunate incident that 
took place a few days ago in the lobbies. I read in the papers that 
two Members of this House actually came to blows. Although 
nothing of the kind took place while the Assembly was on, still the
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(Mr. Speaker)
Press report went on to say that it happened during the sitting of 
the Assembly. As to this incident I take this opportunity of informing 
the hon. Members that action can be taken against any Member who 
behaves in a disorderly manner not only inside the Chamber but within 
the precincts of the Assembly building with regard to any matter 
which has been the subject of discussion in the House. All the hon. 
Members of this Assembly belong to one group and I expect them to 
be guided by very high traditions set up in this very hall by our great 
leaders who, while fighting against a foreign Government, always kept 
in view the dignity of the House. I wish that the hon. Members will 
keep the same ideal before them and when coming to this House, 
inspite of personal differences, will maintain the decorum and dignity 
of the House. I request them not to be swayed by personal motives. 
Fair and constructive cirticism is their right. Important public matters 
should be discussed with constructive objective leaving aside personal 
or petty considerations.

Gentlemen, I would once again request you to keep up the 
dignity of the House and work for one object and one aim only and 
that is the welfare of the people of the Province. {Cheers and loud 
applause).

Mehta Ranbî  Singh : May I know, Sir, whether this House
is competent to take cognizance of any action of a Member of this 
House outside the Assembly building?

Mr. Speaker : For the information of the hon. Members, I may
make it clear that if a Mem'orr mikes any speech about any matter 
which has been discussed in the Assembly and which is a derogation to 
the dignity of the House, the House is competent to take action against 
him even though that speech is delivered outside the House.

Shri Prabodh Chandra : May 1 kno.v, Sir, if this ruling is
applicable to speeches only or to writings also ?

\\g00̂ r Mr. Speaker : To writings also.
Sardar Swaran Singh : Some concession should be shown to the

tender age of the hon. Member. (Law}liter)

Pandit Durga Chand Kaushish : As the matter regarding the
speech of the ex-Premier which he delivered yesterday is very impor
tant, may I suggest that it should be referred to a Privileges Committee 
of this House ?

Mr. Speaker : I am considering this question.

AYURVEDIC AND UNANI PRACTITIONERS (AMENDMENT) BILL.

Mr. Speaker : The House will resume discussion on the Ayur-
ve lie and Unani Practitioners (Amendment) Bill.
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Mehta Ranbir Singh ( L u d h ia n a  a n d  F e r o z e p o r e ,  G e n e r a l ,  
R u r a l )  [Hindi] : S ir ,  y e s t e r d a y  I  w a s  s a y in g  t h a t  in  t h e  l a s t  s e s s io n
t h e  H o u s e  h a d  a  d is c u s s io n  o n  t h e  E a s t  P u n j a b  A y u r v e d ic  a n d  U n a n i  
P r a c t i t i o n e r s  B i l l .  I n  t h e  s t a t e m e n t  o f  o b j e c t s  a n d  r e a s o n s  i t  w a s  c le a r ly  
l a i d  d o w n  a s  t o  w h y  t h e  B i l l  w a s  p la c e d  b e f o r e  t h e  H o u s e .

Mr. Speaker : T h e  h o n .  M e m b e r  s p o k e  o n  t h e  m o t io n  y e s t e r d a y
a ls o .  I  e x p e c t  h im  n o t  t o  r e p e a t  h is  a r g u m e n t s .

Mehta Ranbir Singh : S ir , i t  w a s  c le a r ly  w r i t t e n  t h a t  t h e  D r u g
A c t  w a s  g o in g  t o  b e  e n f o r c e d  fr o m  f ir s t  o f  A p r i l .  T h e  A y u r v e d ic  a n d  U n a n i  
P r a c t i t i o n e r s  w e r e  n o t  r e g is t e r e d  b e fo r e .  I t  w a s  e x p r e s s e d  o n  t h e  f lo o r  
o f  t h i s  H o u s e  t h a t  t h e s e  u n f o r t u n a t e  A y u r v e d ic  a n d  U n a n i  P r a c t i t i o n e r s  
s h o u ld  b e  g i v e n  a  fa ir  d e a l  a n d  t h a t  w e  s h o u ld  g iv e  t h e m  e n c o u r a g e m e n t .  
W e  s h o u ld  p r o v id e  t h e m  w i t h  a l l  s o r t s  o f  f a c i l i t i e s  in  t h e  m a t t e r  o f  
t h e i r  e d u c a t io n  a s  w e l l  a s  in  t h e ir  d a i ly  w o r k .  S o  fa r ,  t h e y  h a d  b e e n  
d e p r iv e d  o f  t h e s e  f a c i l i t i e s  a n d  so  t h e  B i l l  w a s  b r o u g h t  fo r w a r d  b e f o r e  
t h e  H o u s e .

Mr. Speaker : I s  t h e  h o n .  M e m b e r  c o n t in u in g  h is  s p e e c h  o r  is
h e  s t a r t in g  a fr e sh ?

Mehta Ranbir Singh : S ir , y e s t e r d a y  I  e x p la in e d  t h e  r e a s o n s
b e f o r e  t h e  H o u s e .  B u t  I  a m  g o in g  t o  s a y  t h a t  a l t h o u g h  t h e  B i l l  h a s  n o t  
s o  fa r  b e e n  e n fo r c e d  a n d  n o  d e f e c t  h a s  c o m e  t o  l ig h t ,  t h i s  a m e n d m e n t  
h a s  b e e n  b r o u g h t  fo r w a r d . T h e  h o n .  P r e m ie r  h a s  m a d e  a  s t a t e m e n t  in  
t h i s  c o n n e c t io n .  B u t  m y  s u b m is s io n  is  t h a t  h a d  t h e  A c t  b e e n  w o r k e d  
o u t  a n d  f o u n d  w a n t in g  o r  h a d  a n y  d e f e c t  b e e n  d e t e c t e d  in  p r a c t ic e ,  
t h e  G o v e r n m e n t  w o u ld  h a v e  b e e n  q u i t e  j u s t i f i e d  in  b r in g in g  fo r w a r d  
a n y  a m e n d m e n t .  I m a y  a ls o  p o in t  o u t  t h a t  a n o t h e r  B i l l ,  n a m e l y ,  t h e  
I n d ia n  M e d ic a l  D e g r e e s  B i l l ,  is  g o in g  t o  b e  b r o u g h t  fo r w a r d  b y  t h e  
G o v e r n m e n t  fo r  e n a c t m e n t  in t o  la w .  I f  t h e  G o v e r n m e n t  h o ld s  o u t  
a n  a s s u r a n c e  t h a t  i t  w o u ld  n o t  p r e s s  fo r  t h a t  B i l l ,  t h e n  I  m ig h t  t h in k  
o f  r e v is in g  m y  o p in io n  a b o u t  t h e  B i l l  u n d e r  c o n s id e r a t io n .

Mr. Speaker : Y e s t e r d a y  t h e  l io n . M in is te r  in  c h a r g e  a s s u r e d
t h a t  t h i s  B i l l  w o u ld  n o t  a f f e c t  t h e  A y u r v e d ic  a n d  U n a n i  p r a c t i t io n e r s .  I n  
v i e w  o f  t h a t  a s s u r a n c e  t h e  h o n . M e m b e r  n e e d  n o t  r e p e a t  h is  a r g u m e n t s

Mehta Ranbir Singh : M a y  I t a k e  i t  t h a t  t h e  G o v e r n m e n t  i s
n o t  g o in g  t o  p r e s s  t h i s  B il l?

Mr. Speaker : I t  w a s  o r ig in a l ly  t h o u g h t  t h a t  t h e  B i l l  b y  c e r ta in
im p l ic a t io n s  w o u ld  a f f e c t  t h e  A y u r v e d ic  a n d  U n a n i  p r a c t i t io n e r s  a ls o ,  
b u t  t h e  h o n . M in is te r  a s s u r e d  t h a t  th e r e  w a s  n o  g r o u n d  fo r  t h a t  fe a r .

Mehta Ranbir Singh : Y o u  w i l l  a p p r e c ia t e ,  S ir , t h a t  w h e n
t h i s  B i l l  is  p a s s e d  in t o  an  A c t ,  t h e  c o u r t s  w i l l  in t e r p r e t  i t  b y  i t s  w o r d 
in g  a n d  n o t  b y  t h e  s p e e c h e s  o r  a s s u r a n c e  g iv e n  o n  t h e  f lo o r  o f  t h i s  
H o u s e .  M o r e o v e r  t h e  p r a c t i t io n e r s  o f  o th e r  I n d ia n  s y s t e m s  o f  m e d i c i n e . . .

Mr. Speaker : T h e  q u e s t io n  o f  o t h e r  I n d ia n  s y s t e m s  o f  m e d ic in e s
i s  n o t  b e fo r e  t h e  H o u s e .  W e  a r e  d is c u s s in g  t h e  E a s t  P u n j a b  A y u r 
v e d ic  a n d  U n a n i  P r a c t i t io n e r s  ( A m e n d m e n t )  B i l l .
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Shrimati Sita Devi : S ir ,  w h e n  t h e  h o n .  P r e m ie r  d u r in g  t h e
c o u r s e  o f  h i s  s p e e c h  a s s u r e d  t h a t  t h e  B i l l  in  q u e s t i o n  w o u ld  n o t  a f f e c t  
i n  a n y  w a y  t h e  V a i d s  o r  U n a n i  H a k i m s  a n d  t h a t  t h e y  w o u ld  n o t  b e  
d e b a r r e d  f r o m  p r e s c r ib in g  s u l p h a n o m id e s ,  m a y  I  k n o w  w h e r e  t h e n  is  
t h e  n e c e s s i t y  o f  b r i n g i n g  f o r w a r d  t h a t  B i l l?

Mr. Speaksr : I t  s h o w s  t h a t  t h e  l i o n .  L a d y  M e m b e r  h a s  n o t
r e a d  t h e  o r i g i n a l  A c t .

Shrimati Sita Devi ; I  h a v e  r e a d  e v e r y  w o r d  o f  i t .  I n  f a c t  I  
w a s  t h e  s p o n s o r  o f  t h a t  B i l l .

Mehta Ranbir Singh : S ir ,  m y  p o in t  i s  t h a t  m u c h  t i m e  o f  t h e
H o u s e  w o u l d  b e  s a v e d  i f  t h e  h o n .  M in is t e r  m a k e s  a  s t a t e m e n t  t h a t  
t h e  G o v e r n m e n t  a r e  n o t  g o i n g  t o  p r e s s  t h e  o t h e r  B i l l .

Mr. Speaker : T h e  M i n i s t e r  i s  n o t  g o i n g  t o  m a k e  t h a t  s o r t  o f
s t a t e m e n t ,  n o r  a m  I  g o i n g  t o  a s k  h im  t o  d o  s o .

Premier: O n  a  p o i n t  o f  o r d e r .  T h e  h o n .  M e m b e r  s h o u ld  n o t  b e  
a l l o w e d  t o  a n t i c i p a t e .

Mehta Ranbir S in g h  : S ir ,  t h e  o b j e c t  w h i c h  t h i s  B i l l  w a n t s  t o
a c h i e v e  i s  h o t  n e w .

Mr. Speaker : T h a t  w a s  s a i d  y e s t e r d a y  a l s o .

M ehta Ranbir Singh : N o ,  S ir ,  I  a m  g o i n g  t o  q u o t e  i t  o n ly  n o w .
T h i s  q u e s t i o n  i s  a l s o  u n d e r  t h e  c o n s i d e r a t i o n  o f  o t h e r  p r o v in c a l  
G o v e r n m e n t s ,  n a m e l y  t h e  U n i t e d  P r o v i n c e s ,  M a d r a s  a n d  B o m b a y  
G o v e r n m e n t s .  T h e  M a d r a s  G o v e r n m e n t  s o u g h t  t h e  o p in io n  o f  t h e  
C e n t r a l  G o v e r n m e n t  in  t h i s  m a t t e r  a n d  t h e  D i r e c t o r  G e n e r a l ,  H e a l t h  
S e r v i c e s ,  G o v e r n m e n t  o f  I n d i a ,  w r o t e  t o  t h e  S e c r e t a r y ,  A c a d e m y  o f  
I n d i a n  M e d i c i n e ,  B a n g a l o r e ,  a s  f o l l o w s  : - -

‘I  a m  to  s t a t e  t h a t  th e  G o v e r n m e n t  o f  I n d ia  h a v e  a lr e a d y  io n fo rm ed  
th e  G o v e r n m e n t  o f  M a d r a s  t h a t  th e r e  is n o  o b je c t io n  to  A c la s s  
p r a c t it io n e r s  o f  I n d ia n  M e d ic in e  w h o  are r e g is te r e d  b y  th e  
C e n tr a l B o a r d  o f  I n d ia n  M e d ic in e  in  t h e  P r o v in c ia l M ed ica l 
R e g is te r , u n d e r  th e  o rd ers  o f  th e  G o v e r n m e n t b e in g  tr e a te d  as  

r e g is t e r e d  m e d ic a l  p r a c t it io n e r s  for  th e  p u r p o se s  o f  D ru g  
Rule.-*.’

T h i s  c l e a r l y  s h o w s  t h a t  n o  b a r  l i a s  b e e n  p u t  o n  t h e  p r a c t i t i o n e r s  
o f  A y u r v e d i c  a n d  U n a n i  s y s t e m s  o f  m e d ic in e  a n d  t h e s e  s y s t e m s  a r e  
c o v e r e d  b y  t h e  t e r m  ' I n d i a n  s y s t e m  o f  m e d i c i n e ’ . B u t  w h a t  d o e s  t h i s  
B i l l  i n d i c a t e  ? I t  i n t e n d s  t o  p r e c lu d e  A y u r v e d i c  a d d  U n a n i  s y s t e m s  
f r o m  b e i n g  t r e a t e d  a t  p a r  w i t h  a l l o p a t h i c  s y s t e m  o f  m e d ic in e .  
T h i s  i s  n o t h i n g  b u t  d e l i b e r a t e l y  i g n o r in g  t h e  r e a l i t ie s .  S o m e  
t i m e  a g o  s p e c i a l i s t s  in  I n d i a n  s y s t e m  o f  m e d ic in e  m e t  in  a  c o n f e r e n c e  a n d  
a g r e e d  t h a t  b o t h  t h e  s y s t e m s  o f  m e d i c i n e  i. e . a l l o p a t h i c  a n d  A y u r v e d ic  
o r  U n a n i  c o u l d  b e  p r a c t c i e d  s id e  b y  s i d e  w i t h  e q u a l  f a c i l i t y  a n d  e f f i c a c y .  
I n  v i e w  o f  t h i s  I  s e e  n o  r e a s o n  w h y  t h e  A y u r v e d i c  a n d  U n a n i  s y s t e m s  
o f  m e d i c i n e  s h o u l d  b e  s i n g l e d  o u t  a n d  w h y  t h e  t e r m  ‘I n d ia n  s y s t e m  o f  
m e d i c i n e  b e  t a k e n  t o  r e f e r  t o  o n l y  A y u r v e d i c  a n d  U n a n i  s y s t e m  o f  
m d i c i n e  i n  t h e  p a r e n t  A c t .  N o w  l e t  m e  q u o t e  a n  e x t r a c t  fr o m  t h e  
s p e e c h  o f  S h r i  K h e r ,  H e a l t h  M in is t e r ,  U .  P .  G o v e r n m e n t .  H e  s a y s :
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I  am  su re A y u rv ed a  w ill in co u rse  o f  t im e  c o m e  to m e a n  a sy s te m  
o f  m e d ic in e  an d  su rg ery  b ased  on  a c c u r a te  k n o w le d g e  o f  
th e  b o d y  an d  m in d  o f  h u m a n  b e in g s ..

H e  e n v i s a g e s  s c ie n c e  o f  s u r g e r y  b e in g  c lo s l e y  a s s o c ia t e d  w i t h  
A y u r v e d ic  s y s t e m  o f  m e d ic in e  a n d  p r a c t i s e d  b y  t h e  V a ic ls .  I n  o t h e r  w o r d s  
t h e  t e r m  ‘I n d ia n  s y s t e m  o f  m e d ic in e '  c a n n o t  b e  t r e a t e d  t o  in c lu d e  
o n ly  A y u r v e d ic  a n d  U n a n i  s y s t e m s ,  b u t  a ls o  o t h e r  s y s t e m s  o f  m e d ic in e  
w h ic h  a r e  in  v o g u e  in  I n d ia .  I t  in c lu d e s  a l l o p a t h y  a l s o .  A s  a  m a t t e r  
o f  f a c t  i f  a  m e a s u r e  o f  t h i s  n a t u r e  h a d  b e e n  p u t  fo r w a r d  b y  t h e  C e n t r a l  
G o v e r n m e n t  t h e n  t h e  n e c e s s i t y  o f  t a k in g  s u c h  a  s t e p  m i g h t  h a v e  
b e e n  u n d e r s t o o d  t o  s o m e  e x t e n t ,  a n d  t h a t  t o o  o n  t h e  g r o u n d  t h a t  
t h e  C e n t r a l  G o v e r n m e n t  w a n t e d  t o  h a v e  a  p a r t ic u la r  p o l i c y  o n  a l l -  
I n d i a  b a s i s  w i t h  r e g a r d  t o  A y u r v e d ic  a n d  U n a n i  s y s t e m  o f  m e d ic in e .  
B e s id e s ,  t h e  e x i s t i n g  la w  in  o t h e r  p r o v in c e s  d o e s  n o t  d e f in e  t h e  t e r m  
I n d ia n  s y s t e m  o f  m e d ic in e ,  in  t h e  w o r d s  w h ic h  t h i s  B i l l  w a n t s  t o  
c o n n o t e .  I fa i l  t o  u n d e r s t a n d  w h y  o u r  G o v e r n m e n t  s h o u ld  b e  s o  
a n x io u s  a s  t o  b r in g  a b o u t  t h i s  d e f in i t i o n  o n  t h e  S t a t u t e .  I n  t h i s  
c o n n e c t io n  I w o u ld  l ik e  to  q u o t e  t h e  o p in io n  o f  S h r i R a j a g o p a la c h a r y a ,  
o u r  G o v e r n o r  G e n e r a l .  H e  s a y s  :—

T h is  B ystem  w il l  in c lu d e  m od ern  sc ie n t if ic  k n o w le d g e  a lo n g s id e  o f  
our tr a d it io n a l A y u r v e d a  In you r in s t itu t io n  so  th a t tru th  m a y  run  

in  a s in g le  c o u r s e  an d  p re ju d ic e  an d  ign oran ce v a n ish  to  th e  
m in im u m  p oin t.

Y o u  w i l l  s e e ,  S ir , e v e n  t h e  G o v e r n o r  G e n e r a l  f e e ls  t h e  n e c e s s i t y  o f  
a s s o c ia t in g  m o d e r n  s c i e n t i f i c  k n o w le d g e  w i t h  t h e  A y u r v e d a  b u t  o u r  
G o v e r n m e n t  h o ld s  t h e  c o n t r a r y  v ie w .  I  t h in k  t h e y  a r e  u n d e r  t h e  
in f lu e n c e  o f  t h e  a l lo p a t h ic  d o c t o r s  w o r k in g  u n d e r  t h e m  a n d  w h o  d o  
n o t  l ik e  t h e  p r a c t i t io n e r s  o f  A y u r v e d ic  o r  U n a n i  s y s t e m s  o f  m e d ic in e  
b e in g  t r e a t e d  o n  e q u a l  f o o t in g  w i t h  t h e  a l lo p a t h s .  I ,  t h e r e f o r e ,  s t i l l  
m a in t a in  t h a t  t h e r e  i s  n o  o c c a s io n  o r  n e c e s s i t y  fo r  b r in g in g  fo r w a r d  
t h i s  B i l l .  H o w e v e r ,  I  t h in k  i t  w o u ld  b e  b e t t e r  i f  t h e  G o v e r n m e n t  
rr iu st e n a c t  i t  in t o  la w ,  i t  is  c i r c u l a t e d  fo r  e l i c i t i n g  p u b l ic  
o p in io n  t h e r e o n .  I f  t h e  p u b l ic  o p in io n  is  f a v o u r a b le  t h e n  t h e  h a n d s  
o f  t h e  G o v e r n m e n t  w o u ld  b e  s t r e n g t h e n e d .  B u t  i f  t h e  l e g i s la t io n  o n  
t h i s  s u b j e c t  i s  r u s h e d  t h r o u g h ,  t h e n  t h e  p r a c t i t io n e r s  o f  A y u r v e d ic  a n d  
U n a n i  s y s t e m s  o f  m e d ic in e  w i l l  b e  d e p r iv e d  o f  b e in g  r e g is t e r e d  in  
t h e  s a m e  r e g is t e r  in  w h ic h  t h e  p r a c t i t io n e r s  o f  a l l o p a t h y  h a v e  b e e n  
r e g is t e r e d .  I  w o u ld  r e q u e s t  t h e  h o n .  P r e m ie r  t o  'g iv e  h is  c a r e fu l  c o n s id e r a 
t io n  t o  t h e  f a c t s  t h a t  w e  h a v e  p u t  fo r w a r d  a n d  t h e  B i l l  s h o u ld  b e  s u i t 
a b ly  w o r d e d  s o  t h a t  i t  s h o u ld  a d m it  o f  n o  a m b ig u i t y  a n d  t h e  c o u r t s  m a y  
n o t  e x p e r ie n c e  d i f f i c u l t y  w h i le  in t e r p r e t in g  la w . T h e y  w o u ld  n o t  b e  
g u id e d  b y  t h e  a s s u r a n c e s  o r  s p e e c h e s  o f  t h e  h o n .  P r e m ie r  d e l iv e r e d  
o n  t h e  f lo o r  o f  t h is  H o u s e .

M r. Speaker : T h e  h o n .  M e m b e r  i s  o p p o s i n g  t h e  B i l l  a n d  n o t
s p e a k i n g  in  s u p p o r t  o f  h is  m o t io n  fo r  c i r c u l a t io n  fo r  p u b l ic  o p in i o n .

M e h ta  R a n b ir  S in g h :  S ir ,  I a m  a s k in g  t h e  h o n .  P r e m ie r  if
h e  is  e v e n  n o w  p r e p a r e d  t o  w i t h d r a w  i t .
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Mr. Speaker : T h a t  i s  w h y  I  s a y  t h a t  y o u  a r e  o p p o s in g  t h e  B i l l .

Mehta Ranbir Singh : I m o v e —

T h a t th e  E a s t  P u n jab  A y u rv ed ic  an d  U n a n i P ra c titio n ers  (A m en d m en t)  
B il l  b e  c ircu la ted  for the p u rp ose o f  e lic it in g  o p in io n  th ereon  by 1st M arch  
1950.

Mr. Speaker: M o t io n  u n d e r  c o n s id e r a t io n ,  a m e n d m e n t
m o v e d - —

, T h a t th e  E a s t  P u n ja b  A yu rved ic  and U n an i P ra ctitio n ers  (A m en d m en  t)  
B il l  b e  c ircu la ted  for th e  p u rp ose o f  e lic it in g  op in ion  th e r e o n  b y  1st M arch  

1950.

Shrimati Sita Devi ( E x - M e m b e r  W e s t  P u n j a b  A s s e m b l y ,  
r e p r e s e n t in g  L a h o r e  c i t y ,  G e n e r a l ,  ( W o m e n ,)  U r b a n ) ,  [Hindustani] : 
S ir ,  I  r i s e  t o  m a k e  a  f e w  o b s e r v a t io n s  in  r e g a r d  t o  t h e  B i l l  
n o w  b e f o r e  t h e  H o u s e .  H o n .  M e m b e r s  k n o w  i t  f u l l  w e l l  t h a t  t h e  E a st. 
P u n j a b  A y u r v e d ic  a n d  U n a n i  P r a c t i t i o n e r s  B i l l  w h i c h  w a s  e n a c t e d  
d u r in g  t h e  l a s t  B u d g e t  S e s s io n  w a s  m o v e d  b y  m e  in  t h e  f o r m  o f  a  
r e s o lu t io n  l a s t  y e a r  in  t h e  m o n t h  o f  O c t o b e r .  W h e n  t h e  B i l l  w a s  
p a s s e d  i n t o  la w ,  I  c o n g r a t u l a t e d  t h e  G o v e r n m e n t  o n  t a k i n g  s u c h  a  
s t e p  b y  w h ic h  t h e  p e o p le  r e a l i z e d  t h a t  t h e i r  G o v e r n m e n t  o r  in  o t h e r  
w o r d s  t h e i r  r e s p o n s ib e  G o v e r n m e n t  h a d  r e a l ly  d o n e  s o m e t h i n g  
s u b s t a n t i a l  fo r  t h e m .  B u t  n o w  I  a m  r e a l ly  c o n s t r a in e d  t o  r e m a r k  
t h a t  b y  b r in g in g  in  t h e  A m e n d in g  B i l l ,  G o v e r n m e n t  w o u ld  b e  u n d o i n g  
w h a t e v e r  g o o d  i t  h a d  i n t e n d e d  t o  d o  u n d e r  t h e  o r ig in a l  A c t .  I 
r e a l l y  f a i l  t o  u n d e r s t a n d  t h e  r e a s o n s  w h ic h  n e c e s s i t a t e d  t h e  G o v e r n 
m e n t  t o  b r in g  fo r w a r d  t h e  p r o p o s e d  a m e n d in g  B i l l .  T h e  h o n .  P r e m ie r  
h a s  in  t h e  c o u r s e  o f  h is  s p e e c h  p o in t e d  o u t  t h a t  t h e  p r o v i s io n s  o f  t h e  
a m e n d i n g  B i l l  i f  e n f o r c e d  w o u ld  i n  n o  w a v  a f f e c t  t h e  H a k im s  a n d  
V a id s .  I f  w h a t  h e  h a s  s t a t e d  i s  a  f a c t ,  t h e n  m a y  I k n o w  w h o  e l s e  
w o u l d  b e  a f f e c t e d  b y  i t  ? I h a v e  s t a t e d  in  m y  R e s o l u t i o n  t h a t  t h o s e  
H a k i m s  a n d  V a id s  w h o  q u a l i f y  t h e m s e l v e s  i n  D a v a n a n d  a n d  S a n a t a n  
D h a r a m  A v u r v e d i c  I n s t i t u t i o n s  a n d  G u m k u l  K a n g r i  a n d  o t h e r  s u c h  
i n s t i t u t i o n s ,  s h o u l d  a ls o  b e  r e g i s t e r e d .  G o v e r n m e n t  h a d  a c c e p t e d  m y  
s u g g e s t i o n  a n d  h a d  b r o u g h t  in  a  B i l l  t o  t h i s  e f f e c t  w h i c h  w a s  p a s s e d  
i n t o  la w  d u r in g  t h e  l a s t  B u d g e t  S e s s i o n .  T h e  h o n .  P r e m ie r  
k n o w s  i t  fu l l  w e l l  t h a t  i n  G n r u k u l  K a n g r i  t h e  s t u d e n t s  a r e  t a u g h t  
n o t  o n l y  A y u r v e d ic  o r  U n a n i  S y s t e m s  o f  m e d ic in e ,  b u t  a l s o  A l l o p a t h i c  
s y s t e m  o f  m e d ic in e .  S o  fa r  a s  t h e  H a k im s  a n d  V a id s  q u a h f ie d  f r o m  
t h e s e  i n s t i t u t i o n s  a r e  c o n c e r n e d  t h e y  a c q u ir e  fu l l  k n o w le d g e  a b o u t  
b o t h  t h e  s y s t e m s  o f  m e d i c i n e  i .  e .  A y u r v e d ic  a n d  A l l o p a t h ic  s y s t e m s  
o f  m e d i c i n e .  T h e r e f o r e ,  t h e  H a k i m s  a n d  V a id s  w h o  h a v e  c o m p l e t e d  
t h e  p r e s c r ib e d  c o u r s e s  i n  t h e s e  i n s t i t u t i o n s  h a v e  p a s s e d  t h e i r  e x a m i 
n a t i o n s  l i k e  t h e  d o c t o r s  w h o  h a v e  s t u d ie d  A l l o p a t h i c  s y s t e m  o f  
m e d i c i n e .  T h e s e  V a id s  a n d  H a k im s  h a v e  f u l l  k n o w le d g e  a b o u t  
A l l o p a t h y  t o o .  I t  s e e m s  t h a t  t h e  G o v e r n m e n t  h a s  b r o u g h t  i n  t h e  
p r o p o s e d  a m e n d in g  B i l l  s i m p l y  t o  p r e v e n t  t h e  u n q u a l i f i e d  p r a c t i t i o n e r s  
c o m m o n l y  k n o w n  a s  t h e  ' q u a c k s  5 f r o m  e x p l o i t i n g  t h e  p o o r  p e o p le .

Premier; A b s o lu t e ly ,  n o t .  T h e  a r g u m e n t  a d v a n c e d  b y  t h e  
L a d y  M e m b e r  is  w r o n g  a n d  b a s e l e s s .
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Shrimati Sita D e v i : I  r e a l l y  f a i l  t o  u n d e r s t a r d  a s  t o  w h y  o u r
G o v e r n m e n t  h a s  c o n s id e r e d  i t  n e c e s s a r y  t o  r e f e r  s p e c i f i c a l l y  t o  t h e  
A y u r v e d i c  o r  U n a n i  S y s t e m s  o f  m e d i c i n e  i n s t e a d  o f  t h e  I n d i a n  
s y s t e m  o f  m e d i c i n e  a s  p r o v id e d  i n  t h e  o r i g i n a l  A c t  w h e n  i n  o t h e r  
p r o v i n c e s  s u c h  c o n d i t i o n s  h a v e  n o t  af^ a l l  b e e n  i m p o s e d .  I  a m  r e a l l y  
c o n s t r a i n e d  t o  r e m a r k  t h a t  in  s p i t e  o f  t h e  f a c t  t h a t  n o  d e f e c t s  w h a t 
s o e v e r  h a v e  b e e n  f o u n d  in  t h e  o r ig in a l  A c t  w h i l e  e n f o r c i n g  i t s  
p r o v i s i o n s ,  G o v e r n m e n t  h a s  f o u n d  i t  n e c e s s a r y  t o  b r in g  in  t h e  
p r o p o s e d  A m e n d in g  B i l l .  T h e  b e s t  c o u r s e  f o r  t h e  G o v e r n m e n t  
w o u l d  h a v e  b e e n  t o  w a i t  f c r  s o m e  t i m e  m o r e  t i l l  t h e  p r o v i s i o n s  o f  
t h e  o r i g i n a l  A c t  w e r e  e n f o r c e d .  I n  c a s e  s o m e  d e f e c t s  w e r e  f o u n d  
i n  i t  t h e n  t h o s e  c o u ld  b e  r e m o v e d  b y  p r o m u l g a t i n g  a n  O r d i n a n c e  o r  
b y  m a k in g  c e r t a i n  a m e n d m e n t s  i n  t h e  o r i g i n a l  A c t .  I  w o u l d ,  t h e r e 
f o r e ,  r e q u e s t  t h e  h o n .  P r e m ie  r t o  w i t h d r a w  t h e  a m e n d i n g  B i l l .

Premier (T h e  h o n .  D r .  G o p i  C h a n d  B h a r g a v a )  (Hindustani) • 
S ir ,  b e f o r e  I  s a y  a  f e w  w o r d s  in  r e p l y  t o  c e r t a in  r e m a r k s  m a d e  
b y  m y  h o n .  F r i e n d  S h r i  R a n b ir  S in g h  M e h t a  w h o  h a s  m o v e d  t h e  
m o t i o n  f o r  c i r c u l a t i o n  o f  t h e  B i l l ,  I  w is h  t o  m a k e  a  f e w  o b s e r v a t i o n s  
i n  r e g a r d  t o  t h e  r e m a r k s  m a d e  b y  t h e  L a d y  M e m b e r .  S h e  h a s  m a d e  
t h e s e  c o n c l u d i n g  r e m a r k s  i n  t h e  c o u r s e  o f  h e r  s p e e c h  t h a t  w e  c a n  
p r o m u l g a t e  a n  O r d i n a n c e  o r  m a k e  s o m e  a m e n d m e n t s  i n  t h e  B i l l .  F o r  
t h e  i n f o r m a t i o n  o f  t h e  L a d y  M e m b e r  I  w is h  t o  p o i n t  o u t  t h a t  a n  
O r d in a n c e  c a n n o t  b e  p r o m u l g a t e d  in  s u c h  c a s e s .  A n  O r d i n a n c e  i s  
p r o m u l g a t e d  w h e n  a n  e m e r g e n c y  a r i s e s  a n d  a m e n d m e n t s  c a n n o t  b e  
m a d e  in  a n y  A c t  w i t h o u t  t h e  c o n s e n t  o f  t h e  H o u s e .  T h e  L a d y  
M e m b e r  a n d  t h e  m o v e r  o f  t h e  A m e n d m e n t  o u g h t  t o  h a v e  g o n e  
t h r o u g h  t h e  r u le s  f i r s t  a n d  t h e n  m a d e  S u ch  o b j e c t i o n s .

N o w  a b o u t  t h e  a m e n d i n g  B i l l .  F o r  t h e  i n f o r m a t io n  o f  t h e  
h o n .  M e m b e r s  I  w i s h  t o  r e a d  o u t  t h e  d e f i n i t i o n  o f  ‘ A y u r v e d ic  
S y s t e m  * a s  d e f i n e d  i n  t h e  o r ig in a l  A c t ;  i t  r e a d s  a s  u n d e r  :

A sh ta n g  A y u r v e d ic  S y stem  an d  in c lu d es th e  m o d ern ised  form  th e r e o f  
in c lu d in g  th e  S id d h a .

W e  h a v e  n o t  c h a n g e d  t h e  d e f in i t io n ,  n o r  i s  i t  o u r  i n t e n t i o n  t o  
d o  s o .  F lo w e v e r  T w i s h  t o  m a k e  t h i s  p o in t  c le a r  fo r  t h e  in f o r m a t io n  
o f  t h e  h o n .  M e m b e r s  in  g e n e r a l  a n d  t h e  t w o  s p e a k e r s  w h o  j u s t  
p r e c e d e d  m e  in  p a r t i c u la r  t h a t  b y  b r in g in g  in  t h i s  A m e n d in g  B i l l ,  i t  
i s  n o t  t h e  i n t e n t i o n  o f  t h e  G o v e r n m e n t  t o  d e p r iv e  t h o s e  V a id s  a n d  
H a k im s  w h o  q u a l i f y  t h e m s e l v e s  in  A y r u v e d ic  o r  U n a n i  S y s t e m s  o f  
m e d ic in e  f r o m  I n s t i t u t i o n s  l ik e  G u r u k u l  K a n g r i ,  B e n a r a s  H in d u  
U n i v e r s i t y  o r  T ib y a . C o l le g e .  T h o s e  h o n .  M e m b e r s  w h o  t h i n k  in  
s u c h  t e r m s  a r e  s a d ly  m i s t a k e n  . S o m e  p e r s o n s  w h o  a r e  d i r e c t l y  c o n 
c e r n e d  w i t h  t h i s  s y s t e m  o f  m e d ic in e ,  c a m e  t o  m e  a n d  r a i s e d  c e r t a in  
o b j e c t i o n s .  T h e y  s a id  t h a t  t h e  w o r d  ‘ m o d e r n  ’ e x i s t e d  in  t h e  s t a t e 
m e n t  o f  o b j e c t s  a n d  r e a s o n s  o f  t h i s  B i l l  a n d  t h a t  in  t h e  d e f in i t io n  a ls o  
t h e  v e r y  w o r d  w a s  b e in g  u s e d .  H e r e  I  r e a d  a  f e w  l in e s  f r o m  t h e  
s t a t e m e n t  o f  o b j e c t s  a n d  r e a s o n s  w h i c h  a r e  a s  f o l l o w s  :

In d ia n  S y stem  o f  m ed ic in e  in c lu d in g  m o d ern , A y u rv ed ic  an d  U n a n i 
S y s te m s .
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[ P r e m ie r ]

H o w e v e r ,  I  m a d e  t h e m  u n d e r s t a n d  w i t h  w h a t e v e r  l i t t l e  
k n o w le d g e  o f  E n g l i s h  I  p o s s e s s ,  t h a t  t h e r e  i s  a  c o m m a  a f t e r  t h e  w o r d  
' m o d e r n  \  I t  i s  q u i t e  c le a r  fr o m  t h e  s t a t e m e n t  o f  o b j e c t s  a n d  
r e a s o n s  o f  t h e  p r o p o s e d  a m e n d in g  B i l l  t h a t  t h e  I n d ia n  S y s t e m  
o f  m e d i c i n e  in c lu d e s  e v e r y  s y s t e m  o f  m e d ic in e  p r a c t i s e d  in  
I n d i a .  W e  h a v e  c o n s id e r e d  i t  n e c e s s a r y  t o  r e fe r  s p e c i f i c a l ly  
t o  t h e  A y u r v e d i c  o r  U n a n i  s y s t e m  a s  w e  w a n t  t o  s a v e  i t  
f r o m  b e c o m in g  d e f u n c t .  S o  fa r  a s  t h e  A y u r v e d ic  o r  U n a n i  
S y s t e m s  o f  m e d ic in e  a r e  c o n c e r n e d ,  t h e  s y s t e m  o f  m o d e r n  e d u c a t io n  

i s  a l r e a d y  in c lu d e d  in  t h e s e  a n d  t h i s  is  c le a r  f r o m  t h e  d e f in i t io n  a s  
p r o v i d e d  in  t h e  B i l l .  L e t  m e  a ls o  m a k e  t h i s  p o in t  c le a r  t h a t  t h e  
r ig h t s  a n d  p r i v i l e g e s  w h ic h  t h e  V a id s  a n d  H a k im s  e n j o y  u n d e r  t h e  
o r ig in a l  A c t ,  c a n  in  n o  c a s e  b e  a f f e c t e d  b y  e n a c t in g  t h e  p r o p o s e d  
A m e n d in g  B i l l .

F u r t h e r  I  w i s h  t o  s u b m i t  t h a t  r e fe r e n c e  h a s  b e e n  m a d e  a b o u t  
t h e  C h o p r a  C o m m i t t e e  R e p o r t .  I t  h a s  b e e n  s a id  t h a t  t h e  A m e n d in g  
B i l l  h a s  b e e n  b r o u g h t  in  w i t h  a  v i e w  t o  i m p le m e n t in g  t h e  r e c o m m e n d a 
t i o n s  o f  t h i s  C o m m it t e e .  I  w i s h  t o  b r in g  t h i s  p o in t  h o m e  t o  m y  h o n .  
F r ie n d s  t h a t  i f  w e  h a d  t o  t a k e  a n y  a c t io n  a c c o r d in g  t o  t h i s  R e p o r t ,  
t h e n  i n s t e a d  o f  b r in g in g  in  t h e  p r o p o s e d  A m e n d in g  B i l l ,  w e  w o u ld  
h a v e  s o u g h t  t h e  p e r m is s io n  o f  t h e  H o u s e  t o  r e p e a l  i t .  I  h a v e  g o n e  
t h r o u g h  t h e  C h o p r a  C o m m it e e  R e p o r t  W e  r e c e iv e d  m e s s a g e s  fr o m  
h i g h  q u a r t e r s ,  a n d  w e  a ls o  r e c e iv e d  r e c o m m e n d a t io n s  t o  t h e  e f f e c t  
t h a t  w e  s h o u ld  n o t  b r in g  in  t h i s  l e g i s l a t i v e  m e a s u r e  b e c a u s e  t h e  G o v e r n 
m e n t  o f  I n d i a  w a s  s o o n  g o in g  t o  p a s s  a  B i l l  i n t o  la w  o n  t h e  l in e s  o f  t h e  
r e c o m m e n d a t io n s  o f  t h i s  C o m m it t e e .  H e r e  I  w i s h  t o  m a k e  i t  c le a r  
t h a t  t h o s e  p e r s o n s  w h o  a r e  a t  p r e s e n t  e n j o y i n g  t h e i r  r ig h t s  a n d  
p r iv i l e g e s  w o u ld  n o t  b e  a b le  t o  d o  s o  in  c a s e  t h e  C e n tr a l  G o v e r n m e n t  
p a s s  t h a t  B i l l  i n t o  L a w .  T h e r e  a r e  q u i t e  d i f f e r e n t  t h i n g s  in  t h e  
C h o p r a  C o m m it t e e  R e p o r t .  S o  fa r  a s  t h e  r e g i s t r a t io n  o f  t h  * m e d ic a l  
p r a c t i t io n e r s  i s  c o n c e r n e d ,  t h e  p e r s o n s ,  w h o  w o u ld  l ik e  t o  r e g is t e r  
t h e m s e l v e s  u n d e r  t h e  p r o v i s io n s  o f  t h e  o r ig in a l  A c t ,  c a n n o t  b e  
r e g is t e r e d  a c c o r d in g  t o  t h e  r e c o m m e n d a t i o n s  c o n t a in e d  in  t h i s  R e p o r t .  
I n s p i t e  o f  t h e  o f t  r e p e a t e d  r e c o m m e n d a t io n s  w h ic h  w e  r e c e iv e d  f r o m  
t h o s e  q u a r t e r s  n o t  t o  b r in g  in  t h i s  l e g i s l a t i v e  m e a s u r e ,  w e  w r o t e  t o  
t h e m  t h a t  w e  w e r e  a n x io u s  t h a t  H a k im s  a n d  V a id s  s h o u ld  e n j o y  
t h o s e  r i g h t s  a n d  p r i v i l e g e s .

S o  f a r  a s  t h e  c o l l e g e s  i n  o t h e r  p r o v in c e s  w h e r e  e d u c a t io n  in  
A y u r v e d i c  o r  U n a n i  S y s t e m s  o f  m e d ic in e  i s  i m p a r t e d ,  a r e  c o n c e r n e d ,  I  
h a v e  o n ly  t o  s a y  t h a t  d i f f e r e n t  A c t s  a r e  in  f o r c e  o v e r  t h e r e .  U n d e r  
t h e  D r u g  A c t  t h o s e  m e d ic a l  p r a c t i t io n e r s  w h o  r e g is t e r  t h e m s e l v e s ,  a r e  
e n t i t l e d  t o  c o n t in u e  t h e i r  p r a c t ic e .  I f  w e  d o  n o t  e n a c t  t h e  p r o p o s e d  
A m e n d in g  B i l l ,  i t s  p r o v i s io n s  w i l l  n o t  h a v e  a n y  e f f e c t  w h a t s o e v e r  o n  
t h e  D r u g  A c t  b u t  w i l l  i n s t e a d  a f f e c t  t h o s e  p e r s o n s  w h o  in  o u r  o p in io n  
a r e  n o t  e n t i t l e d  t o  e n j o y  t h o s e  r i g h t s  a n d  p r i v i l e g e s  o r  in  o t h e r  w o r d s  
t h o s e  p e r s o n s  w h o  t h o u g h  n o t  k n o w in g  a n y t h in g  a b o u t  A y r u v e d ic  o r  
U n a n i  S y s t e m s  o f  m e d ic in e s ,  s t i l l  w a n t  u s*  t o  r e g is t e r  t h e m  u n d e r  
t h e  o r ig in a l  A c t .  I t  i s  a b u n d a n t l y  c le a r  f r o m  t h i s  t h a t  i f  w e  r e g is t e r  
s u c h  u n q u a l i f ie d  p e r s o n s ,  w e  w o u ld  n o t  b e  d o in g  a n y  r e a l  
s e r v ic e  t o  t h e  c a u s e  o f  t h e s e  s y s t e m s  o f  m e d ic in e  b u t  w o u ld  i n s t e a d  b e  
d o in g  a  g r e a t  d i s s e r v ic e  t o  t h e m .  T h e  p r o p o s e d  A m e n d in g  B i l l  h a s
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b e e n  b r o u g h t  in  t h e  H o u s e ,  s i m p l y  w i t h  a v i e w  t o  r e v i v i n g  t h e  
A y u r v e d i c  a n d  U n a n i  S y s t e m s  o f  m e d ic in e  a n d  a l s o  w i t h  a  v i e w  t o  
a l lo w in g  q u a l i f i e d  H a k im s  a n d  vra id s  t o  e n j o y  a l l  r ig h t s  a n d  p r i v i l e g e s .  
D e s p i t e  t h e  f a c t  t h a t  o u r  a t t e n t i o n  h a s  o f t e n  b e e n  i n v i t e d  b y  t h e  
I n d i a n  M e d ic a l  C o u n c i l  a n d  t h e  G o v e r n m e n t  o f  I n d ia  t o w a r d s  t h e  p o i n t  

' t h a t  w e  s h o u ld  n o t  b r in g  in  t h e  p r o p o s e d  A m e n d in g  B i l l ,  w e  w e r e  
a n x io u s  to  m a k e  p r o v i s i o n  t o  r e f e r  s p e c i f i c a l ly  t o  t h e  A y u r v e d i c  a n d  
U n a n i  S y s t e m s  o f  m e d ic in e  in  t h e  i n t e r e s t s  o f  V a id s  a n d  H a k im s  o f  
o u r  p r o v in c e .  U n d e r  t h e  c i r c u m s t a n c e s ,  i t  r e a l ly  i l l - b e h o v e s  s o m e  o f  
m y  h o n .  F r ie n d s  t o  s a y  t h a t  w e  h a v e  b r o u g h t  in  t h e  p r o p o s e d  
m e a s u r e  s i m p ly  w i t h  a  v i e w  t o  i m p l e m e n t i n g  t h e  r e c o m m e n d a t i o n s  
a lr e a d y  r e fe r r e d  t o  b y  m e .  I f  t h e y  s t i l l  c o n t i n u e  t o  b e  u n d e r  t h a t  
i m p r e s s io n ,  t h e n  I h a v e  n o  h e s i t a t i o n  in  s a y i n g  t h a t  t h e y  a r e  s a d l y  
m i s t a k e n  .

I  m a y  a s s u r e  t h i s  h o n .  H o u s e  t h a t  e v e n  a f t e r  t h e  E a s t  
P u n j a b  A y u r v e d ic  a n d  U n a n i  P r a c t i t i o n e r s  A c t  h a s  b e e n  a m e n d e d  
a s  p r o p o s e d  in  t h i s  B i l l ,  th e r e  w i l l  b e  n o t h in g  t o  p r e v e n t  a  V a id  o r  
H a k im  w h o  h a s  a t t e n d e d  a  c o u r s e  o f  in s t r u c t io n  a n d  h o ld s  a  d e g r e e  
o r  d ip lo m a  o f  G u r u k u l  K a n g r i ,  B e n a r e s  H in d u  U n i v e r s i t y ,  T ib y a  
C o l le g e  D e lh i ,  o r  t h e  S a n a t a n  D h a r m a  o r  D y a n a n d  A y u r v e d ic  i n s t i t -  
t u t io n s ,  o r  w h o  h a s  a  p r a c t ic e  o f  1 0  y e a r s  t o  h is  c r e d it ,  fr o m  g e t t i n g  
h im s e l f  r e g is t e r e d  a n d  a p p e a r in g  in  a  la w  c o u r t  fo r  g iv in g  e v id e n c e .  
T h e  o n ly  o b j e c t  o f  t h e  a m e n d m e n t s  p r o p o s e d  in  t h i s  B i l l  i s  t o  e x c lu d t  
f r o m  t h e  p u r v ie w  o f  t h e  A c t  t h o s e  p e r s o n s  w h o  p r a c t i s e  a  s y s t e m  o f  
m e d ic in e  o t h e r  t h a n  A y u r v e d ic  o r  U n a n i .  F o r  e x a m p le ,  u n q u a l i f ie d  
A l lo p a t h ic  p r a c t i t io n e r s  m ig h t  a ls o  c la im  t o  b e  p r a c t i s in g  a n  I n d ia n  
s y s t e m  o f  m e d ic in e  a n d  d e s ir e  r e g is t r a t io n  u n d e r  t h e  A c t .  T h e  A c t ,  
i f  a m e n d e d  a s  p r o p o s e d ,  w o u ld  m a k e  t h i s  im p o s s ib le .  I t  w a s  
c e r t a in ly  n o t  t h e  in t e n t io n  o f  t h e  A c t  in  q u e s t io n  t o  p r o v id e  fo r  t h e  
r e g i s t r a t io n  o f  u n q u a l i f ie d  A l lo p a t h ic  p r a c t i t io n e r s .  T h e ir  r e g is t r a t io n  
i s  a  s e p a r a t e  is s u e .  S o  i t  is  o u t  o f  p la c e  a n d  u s e le s s  t o  q u o t e  t h e  
C h o p r a  C o m m it t e e  R e p o r t  in  c o n n e c t io n  w i t h  t h i s  B i l l ,  b e c a u s e  
i t s  r e c o m m e n d a t io n s  c la s h  w i t h  t h e  in t e r e s t s  o f  t h e  A y u r v e d ic  a n d  
U n a n i  P r a c t i t io n e r s ,  r a t h e r  t h a n  f u r t h e r in g  t h e m .  I  m a y  a ls o  s t a t e  
fo r  t h e  in f o r m s  t io n  o f  t h e  H o u s e  t h a t  b e fo r e  b r in g in g  t h i s  a m e n d in g  
B i l l  b e fo r e  t h e  H o u s e ,  w e  h a v e  c o n s u lt e d  t h e  r e p r e s e n t a t iv e s  o f  t h o s e  
w h o  a r e  g o in g  t o  b e  a f f e c t e d  b y  i t  a n d  t h e y  h a v e  a p p r o v e d  i t .  W it h  
t h e s e  w o r d s ,  I  w o u ld  r e q u e s t  t h e  H o u s e  t o  r e j e c t  t h e  m o t io n  w h ic h  
h a s  j u s t  b e e n  m o v e d  a n d  p a s s  t h e  B i l l .

Mr. Speaker : Q u e s t io n  i s -

T h a t the East Punjab A yu rved ic  and U nani Practitioners (A m en d m en t)
Bill be circu lated  for the purpose o f  e lic itin g  op in on  th ereon  by 1st 
M arch, 1950.

The motion was Inst.

Mr Speaker: Q u e s t io n  i s  -

T h a t the East Punjab A yurved ic and U nani Practitioners (A m endm ent  
Rill be taken in to  consideration  at once.

The motion teas carried.
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Mr. Speaker: T h e  H o u s e  w i l l  n o w  c o n s id e r  t h e  B i i l  c la u s e
b y  c la u s e .

CLAUSES 2 TO 6 
Mr. Speaker: Q u e s t io n  i s -

T h a t clauses 2 to  6 stand part o f  the Bill.

The 'motion was carried.

CLAUSE 1

Mr. Speaker: Q u e s t io n  i s -

T h a t clause 1 stand part o f the Bill.

The motion was carried.

TITLE
Mr. Speaker: Q u e s t io n  is -

T h a t the T itle  be th e T itle  o f the Bill.

The motion was carried.

Premier: S ir ,  I  m o v e -

T h a t T h e  E ast Punjab A yu rved ic  and U n an i P ractitioners  
(A m endm ent) B ill be passed .

The motion was carried.

GENERAL SALES TAX (AMENDMENT) BILL.

Premier ( T h e  h o n . D r .  G o p i C h a n e l B h a r g a v a )  : S ir , I  p r e s e n t

th e  r e p o r t  o f  t h e  S e l e c t  C o m m it t e e  o n  t h e  E a s t  P u n j a b  G e n e r a l  S a le s  
T a x  ( A m e n d m e n t )  B i l l .

Premier: I m o v e -

T h a t the East Punjab G eneral Sales T ax  'A m en d m en t) Bill as reported  
by the se lect com m ittee  be taken into consideration .

The motion was carried.

Mr. Speaker: T h e  H o u s e  w i l l  n o w  c o n s id e r  th e  B i l l  c la u s e  b y
c la u s e .

CLAUSES 2 AND 3 

‘ Mr. Speaker: Q u e s t io n  is -

T h a t clau ses 2 and 3 stand part o f the Bill .

The motion was carried.

CLAUSE 4

Sardar Narotam Singh ( P a r l ia m e n t a r y  S e c r e t a r y ) :  S ir , I m o v e -

T h a t after part (iii) o f the clause the fo llow in g  new  part be added.
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(iv) for su b -c lau se  (a) o f  su b -sectio n  (o) th e fo llo w in g  shall be  
su b stitu ted , nam ely:- , •
(a) in  relation  to any dealer who imports for sale any good s in  o
E ast Punjab, w hen  the value o f  good s im p orted  am ou n ts to  . , 
rupees.

The motion was carried.

Mr. Speaker: Question is-
T h a t clause 4, as am en d ed , stand part o f  the B ill.

The motion was carried.

GLAUSES 5, 6 AND 7 

Mr. Speaker: Question is-
T h a t clau ses 5, 6 and 7 stand part o f the B ill.

The motion was carried.

C L A U S E  8

Sardar N arotam  Singh: Sir I move-
T h a t part (iii) o f  th e clause be om itted .

The motion teas carried.

M r. Speaker: Question is-
T h a t clause 8, as am ended, stand part o f th e B ill.

The motion was carried.

CLAUSES 9 TO 17 

Mr. Speaker: Question is-
T h a t c lauses 9 to  17 stand part o f the Bill.

The motion was carried

CLAUSE 1

Mr. Speaker: Question is-
T h a t clause 1 stand part o f  th e Bill.

The motion was carried.

TITLE

Mr. Speaker: Question is-
T h at the T itle  he th e T itle  o f the B ill.

The motion was carried.

Prem ier: Sir, I move-
T h at the East Punjab G eneral Sales T ax  (A m en d m en t) B ill, as am ended  

be passed .

Mr. Speaker: Motion movecl-
T h at the East Punjab G eneral Sales 'Pax (A m endm ent) B ill, as am ended , 

be passed.
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Mehta R&nfoir Singh ( L u d h ia n a  a n d  E e r o z e p u r e , G e n e r a l,  R u r a l)  
(Hindustani): S ir , t o  s a y  t h a t  n o  G o v e r n m e n t  c a n  f u n c t io n  w i t h o u t  f u n d s  
is  t o  r e p e a t  a  t r u is m . I t  i s  a ls o  t r u e  t h a t  w h i le  r a is in g  f u n d s  b y  r e s o r t in g  
t o  t a x a t io n ,  n o  G o v e r n m e n t  s h o u ld  ig n o r e  t h e  f u n d a m e n t a l  p r in c ip le  o f  
p u b l ic  f in a n c e  v i z . ,  t h e  c a p a c i t y  o f  t h e  p e o p le  in  g e n e r a l  t o  p a y  t a x e s .  
W h ile  r e s o r t in g  t o  t a x a t io n ,  i t  i s  a ls o  n e c e s s a r y  t h a t  t h e  G o v e r n m e n t  
s h o u ld  t r y  t o  c u r t a i l  i t s  e x p e n d it u r e  w i t h  a  v ie w  t o  b a la n c in g  i t s  B u d g e t .  
T h e  b e s t  G o v e r n m e n t  is  o n e  w h ic h  s p e n d s  le s s  o n  a d m in is t r a t io n  a n d  
m o r e  o n  b e n if ic e n t  d e p a r t m e n t s .  T h e r e  i s  n o  d e n y in g  t h e  f a c t  t h a t  a f t e r  
t h e  a t t a in m e n t  o f  in d e p e n d e n c e ,  a  v e r y  h e a v y  b u r d e n  o f  r e s p o n s ib i l i t i e s  
h a s  c o m e  t o  r e s t  o n  o u r  s h o u ld e r s .  W e  h a v e  t o  a d m it  w i t h  g r e a t  r e g r e t  
t h a t  w e  h a v e  n o t  p r o v e d  e q u a l  t o  i t .  I n e f f i c ie n c y  is  r a m p a n t  in  o u r  
a d m in is t r a t io n .

M r . Speaker: P le a s e  s p e a k  t o  t h e  p o in t .

Mehta Ranbir Singh: I a m  o p p o s in g  t h i s  B i l l .

Mr. Speaker: B e c a u s e  y o u  w a n t e d  t o  s a y  s o m e t h in g ,  I  h a v e
a l lo w e d  y o u  t o  s p e a k . B u t  y o u  a re  s p e a k in g  a s  i f  y o u  a r e  o p p o s in g  th e  
A c t  i t s e l f ,  w h i le  t h i s  is  o n ly  a n  a m e n d in g  B i l l .

Mehta R a n b ir  S in g h  : S ir , t h e  m o m e n t  I a m  ir r e le v a n t ,  y o u  m a y
p o in t  i t  o u t  t o  m e  a n d  X w i l l  w i t h d r a w .

Mr. Speaker : Y o u  a re  i r r e le v a n t  e v e n  n o w . Y o u  s h o u ld  o p p o s e
t h e  a m e n d in g  B i l l  a n d  n o t  t h e  o r ig in a l  A c t .

Mehta Ranbir Singh : S ir , w h a t  I w a n t  t o  im p r e s s  u p o n  . t h e
G o v e r n m e n t  is  t h a t  in s t e a d  o f  in c r e a s in g  t h e  b u r d e n  o f  t h e  a h e a d } /  h a r d  
p r e s s e d  p e o p le  b y  e n h a n c in g  t h e  r ? t e  o f  t a x e s  l ik e  t h e  S a le s  T a x ,  i t  s h o u ld  
f in d  w a y s  a n d  m e a n s  o f  c u r t a i l in g  i t s  e x p e n d it u r e .  I t  s h o u ld  f ir s t  e f f e c t  
r e t r e n c h m e n t  a n d  w e e d  o u t  u n n e c e s s a r y  a n d  in e f f i c ie n t  p e r s o n n e l .  N o  
d e m o c r a t ic  G o v e r n m e n t  c a n  a f f o r d  t o  ig n o r e  t h e  in t e r e s t s  o f  t h e  m a s s e s  
u n le s s ,  o f  c o u r s e ,  t h e  m e n  a t  t h e  h e lm  o f  a f f a ir s  h a v e  b e c o m e  s e n s e le s s  
u n d e r  t h e  in t o x ic a t in g  e f f e c t s  o f  p o w e r  t h a t  h a s  c o m e  in t o  t h e ir  h a n d s .

S ir , th e r e  is  n o  d e n y in g  t h e  f a c t  t h a t  a f t e r  p a r t i t io n ,  t h e  e c o n o m ic  
s t a b i l i t y  o f  t h e  p r o v in c e  h a s  b e e n  c o m p le t e ly  u n d e r m in e d  a n d  th e  
f in a n c ia l  p o s i t io n  o f  t h e  p e o p le  w h o  h a v e  c o m e  fr o m  t h e  W e s t  P u n j a b  is  
m u c h  w o r s e  t h a n  b e fo r e .  P e o p le  w h o  w e r e  a lr e a d y  t h e  i n h a b i t a n t s  
o f  E a s t  P u n j a b  a r e  a ls o  f a c e d  w i t h  s e r io u s  f in a n c ia l  d i f f i c u l t i e s .  E c o n o 
m ic a l ly  p la c e d  a s  t h e y  a r e , t h e y  w ill , in  n o  c ir c u m s t a n c e s  b e  a b le  t o  b e a r  
t h e  b u r d e n  i n v o lv e d  b y  t h e  im p o s it io n  o f  t h is  t a x .  I w o u ld  l ik e  t o  f o c u s  
t h e  a t t e n t io n  o f  h o n . M e m b e r s  o n  t h e  f a c t  t h a t  w h e n  t h i s  B i l l  w a s  
in t r o d u c e d  b e fo r e  t h e  H o u s e  i t  w a s  e s t im a t e d  t h a t  w it h  t h e  p r e s e n t  r a t e  
o f  s a le s  t a x  t h i s  s c h e m e  w il l  r e s u l t  in  a n  in c o m e  o f  a b o u t  r u p e e s  e i g h t y  
la k h s  t o  t h e  G o v e r n m e n t  a n n u a l ly .  B u t  a c c o r d in g  t o  t h e  f ig u r e s  t h a t  a r e  
a v a i la b le  i t  w i l l  b e  f o u n d  t h a t  o n e  c o r e  o f  r u p e e s  h a v e  a lr e a d y  b e e n  
c o l l e c t e d  w i t h in  t h e  p e r io d  o f  f iv e  o r  s ix  m o n t h s .  I w o u ld ,  th e r e fo r e ,  u r g e  
t h e  G o v e r n m e n t  t h a t  e v e n  if  t h i s  B i l l  is  p a s s e d  t h e  G o v e r n m e n t  s h o u ld  
a c c e p t  a  r e d u c t io n  in  t h e  r a t e  o f  t a x  t o  m a k e  i t  le s s  b u r d e n s o m e  m  
c h a r a c t e r .  K e e p in g  in  v ie w  t h e  w e a k n e s s  o f  e c o n o m ic  s t r u c t u r e  o f  o u r  
p r o v in c e ,  G o v e r n m e n t  w i l l  b e  w e ll  a d v is e d  t o  r e d u c e  t h e  b u r d e n  b y  
lo w e r in g  i t s  r a te .  I t  w i l l  n o t  a u g u r  w e ll  for  th e  G o v e r n m e n t  if i t
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p e r s i s e n t ly  s t i c k s  t o  t h e  o ld  r a t e  a n d  p u t s  m o r e  p r e s s u r e  u p o n  t h e  p e o p le  
w h o  a r e  a lr e a d y  b a n k r u p t .  I a m  a fr a id  t h a t  t h e  e f f e c t  o f  G o v e r n m e n t ’s  
a c t io n  in  t h i s  r e g a r d  w o u ld  r e s u l t  in  a  t e r r ib le  s t r a in  o n  t h e  already 
m e a g r e  r e s o u r c e s  o f  t h e  c o m m o n  m a n . I a m  o f  t h e  o p in io n  t h a t  e v e n  i f  
t h e  m e a s u r e  is  p a s s e d ,  i t  w i l l  b e  r e a s o n a b le  t o  r e d u c e  t h e  r a t e  t o  g i v e  
i t  a  r e d e e m a b le  f e a t u r e .  I f u l ly  r e a l is e  t h a t  t h e  G o v e r n m e n t  h a s  t o  d e v i s e  
s c h e m e s  t o  m e e t  i t s  e n o r m o u s  e x p e n d it u r e  fo r  r u n n in g  t h e  a d m in i s t r a t io n  
b u t  u n le s s  i t  s o lv e s  t h e  b r e a d - a n d - b u t t e r  p r o b le m  fo r  t h e  a v e r a g e  c i t i z e n ,  
t h e  im p o s i t io n  o f  s u c h  a  t a x  is  h a r d ly  j u s t i f i a b le .  I  h o p e  t h e  h o n .  P r e m ie r  
w il l  l e a v e  b e h in d  g o o d  t r a d i t io n s  o f  t h i s  G o v e r n m e n t  b y  a c c e p t i n g  t h i s  
d e m a n d  a n d  w o u ld  f ir s t  d e v o t e  a l l  h is  e n e r g ie s  t o  t h e  b u i ld in g  u p  o f  a 
s o u n d  e c o n o m ic  s y s t e m  o f  t h e  p r o v in c e .  C o n s id e r in g  t h e  general 
e c o n o m ic  c o n d it io n s  o f  t h e  p r o v in c e  a n d  t h e  a p p a l l in g ly  lo w  in c o m e  o f  
t h e  p e o p le ,  i t  is  t h e  d u t y  o f  t h e  G o v e r n m e n t  t o  f ir s t  o r g a n is e  o u r  e c o n o m y  
o n  a  s o u n d  f o o t in g  a n d  t h e n  t h in k  o f  im p o s in g  s u c h  a  t a x  u p o n  t h e  
p e o p le .

Premier (T h e  h o n .  D r .  G o p i C b a n d  B h a r g a v a )  ( Hindustani) :  S ir ,  
I  b e g  t o  b e  e x c u s e d  fo r  t a k in g  t h e  t im e  o f  t h e  H o u s e  a s  a f t e r  t h e  s p e e c h  
o f  m y  h o n .  F r ie n d  M e h ta  R a n b ir  S in g h  i t  h a s  b e c o m e  
n e c e s s a r y  fo r  m e  t o  r e p ly  t o  h is  c r i t ic i s m .  I w o u ld  p o in t  
o u t  t o  y o u ,  S ir , t h a t  m y  h o n .  F r ie n d  w a s  a  m e m b e r  o f  t h e  S e l e c t  
C o m m it t e e  a n d  h a s  a p p e n d e d  h is  s ig n a t u r e  to  i t s  r e p o r t  w i t h o u t  a n y  
n o t e  o f  d is s e n t .  H e  h a s  n o t  e v e n  m a d e  a  s u g g e s t io n  fo r  t h e  
r e d u c t io n  o f  r a t e  o f  t h e  t a x .

Mr. Speaker: W a s  h e  a  m e m b e r  o f  t h e  S e l e c t  C o m m it t e e  ?

Premier: Y e s .

Mr. Speaker: I  a m  s o r r y  t o  s a y  t h a t  S h r i  R a n b ir  S in g h  M e h t a
s h o u ld  a s k  fo r  a  c h a n g e  n o w .

Premier: N o w , S ir , m y  h o n . F r ie n d  h a s  r e m a r k e d  d u r in g
t h e  c o u r s e  o f  h is  s p e e c h  t h a t  a b o u t  o n e  c r o r e  o f  r u p e e s  h a v e  b e e n  
c o l l e c t e d  w i t h in  f i v e  o r  s ix  m o n t h s  u n d e r  t h i s  S a le s  T a x  A c t .  I  m a y  
in fo r m  h im  t h a t  I  r e c e iv e  m o n t h ly  p r o g r e s s  r e p o r t s  a b o u t  t h e  r e a l i s a 
t io n  o f  s a le s  t a x  b u t  I h a v e  n o t  r e c e iv e d  s u c h  a  r e p o r t  a b o u t  t h e  c o l l e c 
t io n  o f  o n e  c r o r e  o f  r u p e e s .  I w o u ld  s a y  t h a t  h is  in f o r m a t io n  i s  
a b s o lu t e ly  in c o r r e c t .  I  a d m it  t h a t  t h e  in c id e n c e  o f  t h i s  t a x  w o u ld  
f a l l  u p o n  t h e  c o n s u m e r ,  b u t  G o v e r n m e n t  a ls o  w a n t s  t o  t a p  a l l  s o u r c e s  
o f  in c o m e  t o  r u n  i t s  a d m in is t r a t io n .  W e  h a v e  w a t c h e d  th e  in t e r e s t s  o f  t h e  
c o n s u m e r  a n d  t a k e n  s u f f i c i e n t  c -ire  t o  r e d u c e  t h e  p r e s s u r e  o f  t h i s  t a x  
o n  t h e  a v e r a g e  m a n . T h e  n e c e s s i t i e s  o f  l i fe  a r e  a lr e a d y  e x e m p t  f r o m  t h e  
s a l e s  t a x  a n d  w e  p r o p o s e  t o  e x e m p t  s o m e  m o r e  a r t ic le s  s u c h  a s  r y e ,  
im l i  a n d  s c r a p in g s  o f  k ik a r .  W h a t e v e r  a r g u m e t s  h a v e  b e e n  a d v a n c e d  
b y  m y  h o n .  F r ie n d  a p p e a r  t o  h a v e  l i t t l e  fo r c e ,  a n d  I w o u ld  a p p e a l  t o  
t h e  h o n .  M e m b e r s  t o  p a s s  t h i s  B i l l .

Mr. Speaker: Q u e s t io n  i s -

T h at the East Punjab G eneral Sales T ax  (A m en d m en t) Bill, as am ended!,' 
be passed.

The motion was carried.
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SIKH GURDWARAS (AMENDMENT) BILL.

Sardar Swaran Singh (Juilundur West, Sikh, Rural) : Sir, I
introduce the Sikh Gurdwaras (Amendment) Bill.

Sardar Swaran Singh: 1 move-
T h a t the Sikh G urdw aras (A m endm ent) Bill be taken into  consideration  

at once.

The motion was carried.

Mr. Speaker: The House will now consider the Bill clause
by clause.

CLAUSE 1
Sub-Clause 2
*

Mr. Speaker: Question is-
T h at sub-clause (2) o f  clause 1 stand part o f  the Bill.

The motion was carried.

CLAUSE 2
Sardar Shiv Saran Singh (Parliamentary Secretary): Sir, I move-
T hat in  line 4, after the w ords “ is found  to b e ” the w ords “ b y  the  

B oard” be added.

The motion was carried.

Mr. Speaker: Question is-
T h a t clause 2, as am ended , stan d  part o f  the Bill.

The motion was carried.

CLAUSE 3
Sardar Shiv Saran Singh: Sir, I move-

T h a t for the ex istin g  clause th e  fo llo w in g  be su b stitu ted -
(a) In  su b -section  2 o f sec tion  85 o f  the Sikh G urdw aras 

A ct, the w ords “ in con su ltation  w ith  local C om n iittees” 
w h ich  occur after the w ord “ sh a ll” and th e  w ords  

“ after co n su ltin g  the local C om m ittee  for the  
G urdw ara or G urdw aras concerned  con stitu ted  under  
su b -sectio n  (3) w hich  occur in the end o f the said  
su b -section  shall be om itted  and there shall b e ” full 
stop  after the w ord “ m e e tin g ” .

(b) S u b -sectio n s 3, 4 and 5 o f the said section  be om itted .

The motion was carried.

Mr. Speaker : Question is-
T h a t clause 3, as am ended , stand part o f the Bill.

The motion teas carried.

A m en d m en t o f  3. 
section  85 o f  
A ct, V III  o f  1925  
as am ended  by  
A ct IX  o f 1944

CLAUSE 4
Mr. Speaker: Question is-
T h a t c lau se 4 stand part o f  th e B ill.

The motion was carried.
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CLAUSE 5
Sardar Shiv Saran Singh : Sir, I move—
T h a t in lin e  3 after th e w ords “ is found to be" the w ords “ by the  

Board" be added.

The motion win carried .

Mr. Speaker : Question is-
T h a t clause 5, as am ended, stand part ot the B ill.

The motion was carried .

CLAUSE i\
Sardar Shiv Saran Singh : I move-
T h a t in  the prop osed  S u b -S ec tio n  (2) o f S ectio n  96 o f  th e said  A ct, 

lin es 4 to  5, for the w ords “th e Board m ay co n stitu te  th e  com m ittee"  
the w ords “ the Board m ay nom inate su ch  n u m b er o f  p erson s  
as have n ot been  e lected  so as to com p lete  the com m ittee  o f  
M an agem en t"  be su b stitu ted .

The motion was carried.

Mr. Speaker : Question is-
T h a t clause 6, as am ended , stand part o f  the B ill.

The motion was carried,.

CLAUSE 7
Mr. Speaker : Question is*
T h a t clause 7 stand part o f  th e B ill.

The motion was carried.

CLAUSE 1 
Sub-Clause vl )

Mr. Speaker: Question is-
T h a t su b -clau se (1) o f clause 1 stand part of th e Bill.

The motion was carried.

TITLE.
Mr. Speaker: Question is-
T h a t the T it le  be the T itle  o f the Bill.

The motion was carried

Sardar Swaran Singh: Sir, 1 move-
T h at the Sikh G urdw aras (A m en d m en t) Bill, as am ended , be passed .

The motion teas carried.

UTILIZATION OF LANDS BILL.

Premier ( The hon. Dr. Gopi Chand Bhargava) : Sir, I 
beg to introduce the East Punjab Utilization of Lands Bill.
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Premier (Hindustani) : I move-
T h a t the East Punjab U tiliza tion  o f  L an d s Bill be taken in to  con sid era

tion  at once.

Sir, the aim of this Bill is to help to grow more food in this Province- 
We are applying all our resources in this connection and we cannot 
allow any cultivable tract of land t? remain uncultivated. We wish to 
serve notices on all owners of such land that is uncultivated 
cultivable land, to properly cultivate it and in case they fail to do so 
Government will take possession of their land and make arrangement 
for its cultivation. The owners will doubtless be compensated and in 
case they at any stage think that they are in a position to put their 
land under the plough, it will be returned to them. The sole object 
of the Government in bringing this measure before the House is to 
produce more food.

Mr. Speaker: Motion moved-
T h at the East Punjab U tiliza tion  o f L ands B ill be taken in to  con sid era 

tion  at once.

The motion was carried.

Mr. Speaker: The House will now consider the Bill clause
by clause.

CLAUSE 1
Sub-Clauses (2)and (3)

Mr. Speaker : Question is -
T h a t su b -clau ses (2) and (3) o f  clause 1 stand part o f the Bill.

The motion teas carried.

CLAUSE 2
Sardar Ajit Singh (Parliamentary Secretary): Sir, I beg to move-

T h a t in  parts (c; and (d) for th e w ords “ E ast Punjab E vacuee  
Property  (A dm in istration) Act, 1 9 4 9 ” , the w ords “ A dm inistration  
o f E vacuee Property O rdinance, 1 9 4 9 ”  be su b stitu ted .

The motion was carried.

Mr. Speaker : Question is -
T h a t clause 2, as am ended , stand part o f  the B ill.

The motion was carried.

CLAUSES 3 to 16.
Mr. Speaker : Question is -
T h at clauses 3 to 16 stand part o f th e Pill.

The motion was carried,

CLAUSE 1
Sub-Clause (1).

Mr. Speaker : Question is-
T h a t su b -c lau se  (.1 ) o f  c lau se i stand part o f  the Pill.

The motion wgs carried.
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Mr. Speaker : Question is-
T h a t th e T it le  be the T it le  o f the B ill.

The motion ivag carried.

Premier : Sir, I beg to move-
T h a t the E ast Punjab U tiliza tio n  o f  L an d s B ill, as am en d ed , be passed. 

The- motion wag carried.
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SUGAR FACTORIES CONTROL BILL.

Premier (The lion. Dr. Gopi Chmd Blurgava) (Hindustani): 
Sir, the former Minister in charge had placed the East 
Punjab Sugar Factories control Bill on the agenda. But 
as some hon. Members think that the provisions of this Bill as 
it has come out of the Select Committee are rather hard and unaccept
able, I have decided to keep it pending. After this session is over, I shall 
consult the Department concerned and get the prices fixed which 
will be soon made known to the public by an Ordinance as the 
season of sugar cane is at hand. I may assure the House 
that the Governor will be good enough to accept my advice.

RESOLUTION.

ADMINSTRATION OF EVACUEE PROPERTY ORDINANCE, 1949.

Premier (The hon. Dr. Gopi Chand Bhargava) (Hindustani 
Sir, l wish to make a statement about an important
matter. We have not yet received from the Central 
Government the details of the Evacuee Property Ordinance promulgated 
by the m, but from what has been gathered from the Press Communique 
issued in this connection, it appears that the provisions of this
Ordinance are not satisfactory as these should have been. An attempt 
was made to arrive at some settlement with the Dominion of Pakistan 
regarding the property abandoned by displaced persons but without 
success. This has resulted in great inconvenience to the public. The 
decisions arrived at between the two Dominions for the sale or 
exchange of evacuee property yielded no useful results because soon 
after, the Pakistan Government started taking over thep roperty cf even 
those persons who were living in Pakistan. This was the case not 
only in Sind but in Lahore also. About ten or twelve shops belonging
to those persons who were living there to run those shops and were
doing business there at low profits, were sealed by the Government. 
There is a long history behind this affair. In 1948, the Pakistan 
Government passed an Ordinance according to which the definition 
of evacuee property was so wide that there was need of a similar
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[Premier]
Ordinance being issued by our Government, but it was not done. The 
Government of India tried to settle the whole matter by discussion 
with the Pakistan Government but it did not succeed in its attempt. 
The Ordinance which has now been promulgated does not
satisfy the displaced persons and they feel that it is of no advantage 
to them. I, therefore, wish to convey their views on this matter 
to the Government of India. I wish that a resolution had 
been moved with respect to it, but as there is no time for 
doing so, I wish to make a statement embodying the views of the 
hon. Members of this House and request that it be conveyed to 
the Central Government. With these few remarks, Sir, I move—

That the House is of the definite opinion that the recent Ordinance of the 
Government of India relating to evacuee property is too weak and mild and is 
detrimental to the interests of displaced persons from Pakistan. Our displaced 
brethren have received the said Ordinance with feelings of grave disppointment as 
the Ordinance does not meet the requirements of the situation, and does not go far 
enough to help them in their rehabilitation. The Evacuee Property Ordinance 
promulgated in Pakistan makes it impossible for such of the Hindus and Sikhs 
who were living in Pakistan to continue their business in Pakistan as their 
business permises have been sealed and declared evacuee property. The position 
is altogether different under the new Ordinance promulgated by the Government 
of India which enables “Muslim Nationals of India’4 to retain property in India 
even though a majority of their relations have shifted and become Pakistan 
Nationals and are taking the fullest possible advantage of the property left by our 
displaced persons over there. These “Muslim Nationals” are allowed to retain 
their property in India even though they have already purchased on nominal price 
the property of our displaced persons in Pakistan. Before any evacuee property 
can be declared as evacuee in India an elaborate enquiry has to be gone into and 
it facilitates an easy disposal of the said property by an intending evacuee. In 
Pakistan, on the other hand, where property of our displaced brethren cannot be 
acquired under the Evacuee Property Ordinance there is nothing to prevent its 
acquisition under another Ordinance for ecnomic Rehabilitation.

This House, therefore, strongly appeals to the Government of India to 
amend this Ordinance forthwith or in the alternative to bring out another 
Ordinance to enable our displaced persons to adjust their losses and get themselves 
rehabilitated.

The motion was carried.

The, Assembly then adjourned sine die.










